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LOK SABHA DEBATES 

LOK SABHA 

Monday, March 4,1991, Phalguna 13,1912 
(Saka) 

The Lok Sabha met at Eleven o( the 
Clock 

[MR. SPEAKER in the Chai~ 

ORAL ANSWERS TO QUESTIONS 

[Eng/ish] 

Encouragement to Regional Films 

*101. SHAt SRIKANTHA DAnA 
NARASIMHA RAJA WADIYAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government are 
aware of the problems of growth being faced 
by the producers of films in regional lan-
guages; 

(b) if so, the steps being taken by the 
Government in this regard; 

(c) whetharthe Government propose to 
give more opportunities to regional films on 
Doordarshan; and 

(d) if so, the details of the measures 
proposed to be adopted to give a boost to 
regional cinema? 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
lNFORMA TION AND BROADCASTING 
(SHRI SUBODH KANT SAHAV): (a) to (d). 

A statement is laid on the Table of the 
Sabha. 

STATEMENT 

(a) Yes, Sir. The entire film sector as a 
whole is facing a crisis because of the advent 
of Cable Television/Dish Antenna system 
and rampant Video Piracy. 

(b) Though cinema is a State subject, 
considering the influence of this media on 
masses. the Union Government have from 
time to time been studying the growth and 
problems of this sector. Necessary steps are 
initiated by the Government on the basis of 
recommendations made by various Com-
mittees/Groups etc. In the recent past a High 
Powered Committee has studied the prob-
lems of film industry in its entirety and have 
made a number of recommendations for 
affording reliefs/concessions to this sector. 
A number of recommendations pertain to 
State Governments as the matters fall en-
tirely within their jurisdiction, and the imple-
mentation is being prusued with them vigor-
ously, at the highest h?vels in the Govern-
ment. An Inter-Departmental Committee set 
up to study the aspect of Cable Television 
and Dish Antenna Network has also submit-
ted its Report to the Government, very re-
cently, which is to be further examined for 
implementation. 

(c) and (d). In orderto ensure availability 
of more regional language feature films for 
telecast on Doordarshan, the eligibility crite-
ria for telecast of regional feature films on the 
national network were Iiberalised by adding 
additional criteria including State Awards 
last year. 

[English1 

SHRI SRIKANTHA DAnA NARA-
SIMHA RAJA WADIVAR: What action is 
proposed to be taken by the Government to 
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curb video piracy? What is the report of the 
Inter-Departmental Committee set up to study 
the various aspects of Cable Television and 
Dish Antenna network? What specific and a 
comprehensive scheme the Government 
proposes to take to assist the producers of 
regional films? What steps are being under-
taken to promote Kannada films including 
affording various reliefs and presentations to 
producers? 

[ Trans/ation] 

SHRI SUBODH KANT SAHAY: Mr. 
Speaker, Sir, a report on the points raised by 
the hon. Member has been received about a 
week ago and keeping in view the various 
aspects, it has been suggested as to what 
policies should be adopted on the question 
of Antenna and Cable Television network. 
The report is with the Government and we 
have not yet taken any decision on it. I think 
all the questions raised by the hon. Members 
are covered in the report. We will take a 
decision on it so that full protection can be 
provided to the film industry including re-
gional film industry. 

[English] 

SHRI SRIKANTHA DATTA NARA-
SIMHARAJA WADIYAR: I appreciate the 
criteria that had been laid down for the tele-
cast of regional films. But I would like to know 
if the Government proposes to increase the 
frequency of regional films from the existing 
once a week to twice a week and also the 
regional Chitrahar from once a week to twice 
a week. The frequency of regional films 
being shown on the National Network, par-
ticularly, Kannada films, is very much less 
than other regional films. Only old films are 
shown. I would like to know the plans of the 
hon. Minister to rectify this anomaly. 

[ Translation] 

SHRI SUBODH KANT SAHAY: Mr. 
Speaker, Sir, now two regional films are 
shown every week on television. Timings 
are fixed for that. Regional films are also 
shown on Sunday. So far as the questions of 

showing more regional films and criteria to 
show regional films are concerned, I would 
like to say that films of good quality are 
shown on the television. If there is any such 
proposal in the Ministry that the goed quality 
films, should be shown that would be con-
sidered on priority basis. 

SHRIMATI BASAVA RAJESWARI: 
would like from the hon. Minister the number 
of Kannada films shown during the previous 
year. If so, what are they? I want to know 
from the hon. Minister, whether it has come 
to the notice of the Government the regional 
films which were telecast in Doordarshan 
were not of good quality and they were very 
poor compared to other award films like 
Amara Shitpi Jakanachari, Krishna Devar-
aya. Will the hon. Minister look into it and try 
to see that good films are telecast hereafter? 
Will the Government think cf giving some 
guidelines so as to balance the regional films 
every year? 

[ Translation] 

SHRI SUBODH KANT SAHAY: Mr. 
Speaker, Sir, at present I do not have the 
information as to how many Kannada films 
have been shown but the procedure of se· 
lecting regional films is, I think, a very difficult 
one and after a critical examination they are 
selected. The main grievance of the regional 
films makers is that the regional films are 
selected after going through a more difficult 
examination than the examination of the 
films produced by Bombay Film Industry. 
Therefore, the question of showing low quality 
films does not arise. According to the inforw 

mation I have just received, ~ Kannada 
.films were telecast from regional centres 
during the last year. 

[Eng/ish) 

SHRI KADAMBUR M.R. JANARDHA-
NAN: The hon. Minister has said in his an-
swer that eligibility criteria for telecast of 
regional feature films on the national net~ 
work were Itberalised by adding additional 
criteria including State Awards. Since nepa· 
tism and favouritism is IMr. in the m.clia, 
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will this new Government see that Door-
darshanplays a better role in selecting better
pictures?There are many pictures which are
worth public showing. In the answer he has
stated that this is a State subject. Since it
concernsthe mass media :::ri0 the education
!,:Jrtc!the people, Will·'~" .a.i .snt torrn
'"commmeeof prominent educated persons
w~hout compromising on the geographical
orpolitical considerations, to select pictures
w~h educational theme to be telecast on
Doordarshan?

[Translation]

SHRI SUBODH KANT SAHA Y: Sir, I
think Doordarshan has its own committee
consisting of the people from different walks
of lifeand not just bureaucrats. We have also
aproposalto constitute a media expert group
to examine as to what kind of films and other
programmes should be telecast on Door-
darshan. I think Planning Commission has
also suggested us the same thing. That
would redness the grievances of the hon.
Member and the procedure to select films
will also be improved.

SHRI RAM KRISHAN YADAV: Mr.
Speaker,Sir, Bhojpuri language is spoken in
EasternUttar Pradesh like Azamgarh, Ballia
etc., from where our hon. Prime Minister and
Minister of Information and Broadcasting
hail, and almost in entire Bihar. It is not
spoken in rural areas alone but it is also a
language of the masses. Bhojpuri films are
popular in this region but there is no promo-
tion of Bhojpuri language through Bhojpuri
films atthe national level. Iwould like to know
from the hon. Minister whether the Govern-
ment will provide concession for the growth
and development of Bhojpuri films so that
the language spoken in the Eastern Uttar
Pradesh and other parts of Bihar may de-
velop. In these films, natural life of the rural
masses should be depicted because that
would be helpful for the development of
Bhojpuri language. Sir, the hon. Prime Min-
ister and Minister of Information and Broad-
casting also belong to this region.

SHRI SUBODH KANT SAHAY: Mr.

Speaker, Sir, it is true and I admit that no
concession is being given in the selection of
Bhojpuri films. But I would like to assure the
h~. Memberthat now priority will begiven to
Bhojpuri films also an') fiVllilister is thinking
over 't. !In, ,o"upi;.'(I O( "e,\sp'ecial conces-
sion wiil be given.,

SHRI RAM NAIK: Mr. Speaker, Sir,
guidelines have been laid down for showing
regional films on Doordarshan and the hon.
Minister has just given information about the
different expert groups but there is no ar-
rangement to include viewers or their repre-
sentatives in such groups. Will the Govern-
ment introduce a scheme to review the pro-
grammes telecast from Doordarshan so that
liking and disliking of the programmes may
be known and will the Government consider
to include the representatives of the viewers
in such review committees?

SHRI SUBODH KANT SAHAY: Mr.
Speaker, Sir, before telecasting any pro-
gramme on Doordarshan a survey is con-
ducted about the programmes and accord-
ingly programmes are categorised. I can not
say whether representatives of the viewers
are included in the. review Committees or not
but people from different walks of life are
included in the selection and the committee
is responsible for selecting programmes for
Doordarshan.

[English]

SHRI V.N. GADGIL: Sir, the.criterion of
having won an award is quite good. But what
about those very good classic films which
were produced before the award was intro-
duced for example, New Theater Films,
Calcutta or Prabhat Films, Poona? So, will
the Minister rslaxthis criterion of having won
an ward in case "j J00d classic films which
were produced before the award was intro-
duced? '

[ Translation]

SHRI SUBODH KANT SAHAY: Mr.
Spr~k:er, Sir. I agree with the hon. Member
that this relaxation can be given to those
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films which were produced before the award
was introduced.

[English]

SHRI P.R. KUMARAMANGALAM: Mr.
Speaker, Sir, just now, while replying to a
supplementary of an hon. Member of Parlia-
ment, the hon. Minister came forward and
said that there is and there are complaints to
the effect that when it comes to the Bombay
films, the cartel of Bombay menages to get
away with very light screening technique
while when it comes to regional films screen-
ing, the technique is harsh. I also understand
that even though the Doordarshan is not yet
autonomous, still even where the Minister
feels that a particular film which he has seen
should be screened and is of good value, the
Screening Committee does not think so
because of these highly restricted condi-
tions. At least place the regional films on
equal status with the Bombay films. Why
should be cartel which has so much money
and resources be allowed to get away with
less restrictions, less qualifications for selec-
tion, while the poor regional films which al'e
made by people with less resources be re-
stricted so much?

THE PR!ME MINIS1ER (SHRI CHAN-
ORA SHEKHAR): Mr. Speaker, Sir, it is true
that there has been some distortion in the
past. We are trying to correct this distortion.
It will take some time. The step that has been
taken is only in that direction. I think it will
take some time and this distortion will be
corrected.

[ Translation]

SHRI ARIF BAIG: Mr. Speaker, There is
a big film centre in Bombay and there is an
office of Central Censor Board, so I would
like to ask the hon. Minister whether like
Bombay he would considerto open a Central
Censor Board Office in Madras also so that
the regional film makers may not have to go

. to Bombay for getting their films passed?

SHRI SUBODH KANT SAHAY: Mr.
Speaker, Sir, like Central Censor Board,

there are legional Oensor Committees also
and they also pass films like Central Censor
Board. And thereafter, if necessary films are
sentto Central Censor Board. Such Regional
Censor Committees there in Madras, Delhi,

\ Bengal and also at other places.

[English]

SHRIMATI UMA GAJAPATHI RAJU:
Sir, earlier on there was a practice that
Doordarshan, in the late night films slot,
used to show national and international award
winning movies. These days Doordarshan
seems to have forgotten that practice. Iwould
like to know from the Minister why it is so.

[ Transiationj

SHRI SUBODH KANT SAHAY: Mr.
Speaker, Sir, Ihis practice has not been
discontinued. If the honourable member has
any inform of such an action, she may infor-
m me. It will be looked into.

[English]

Shifting of National Test Range Batlapal

+

*102. PROF. MADHU DAN-
DAVATE:

SHRIMATI VASUNDHARA
RAJE:

Will the PRIME MINISTER be pleased
to state:

(a) whether the residents of Baliapal
region of Orissa have been agitating for the
shifting of the "National Test Range" Project
proposed to be located there;

(b) if so, whether the Government have
reviewed the location of the project in the
light of the strong feelings of local people;
and

(c) if so, the final decision taken in this
regard?
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THE MINISTER OF STATE IN THE 
MINISmV OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (a) There has been local 
resistance in Bailapal region of DisH Balasore. 
Orissa against setting up of National Range. 

(b) and (c). Government has received 
number of representations in this regard 
which are being looked into. 

PROF. MADHU DANDAVATE: Sir, it is 
a heartening feature of the r~ply that in part 
(b) and (c) the hon. Minister has said: 
l'Government has received number of repre-
sentations in this regard which are being 
looked into." . ihat means I take it for granted 
that the decision is not final and the matter is 
still under review and consideration. That is 
a welcome feature. So, in the light of this, I 
would like to know whether the Government 
is aware of the fact that the proposed Balia-
pal site for the National Test Range project is 
the greenest beli in O"~~a, producing large 
number ot agricultural commodities, cashew-
nuts, coconuts, also betel leaves and most of 
the agriculturists. fishermen, and a large 
number of Adivasis are also depending for 
their livelihood on all thesa commodities. 

SHAI SONTOSH MOHAN OEV: What 
was your thinking during all these months? 
That also you must say. 

[ Translation] 

MR. SPEAKER Sontosh Mohanji: Your 
turn will also come. 

[English] 

PROF. MADHU DANDAVATE: I am 
prepared to give the reply with retrospective 
effect, Sir. In fact, I am connecting this ques-
tion to that also. 

Sir, Is It not a fact that naarabout a lakh 
of adivasis, agriculturists and fishermen are 
likely to be disturbed? And if that is so, 'will 
they take cognizance of the human aspect of 
the problem while dealing with the techno-
logical pmblern and try to see that an alterna-
tive s~e is devised? I am not taking a nega-

tive attitude to discard it. Will they go in for an 
alternative site so that without human dis-
placement we will be able to achieve the 
necessary technological development? 

THE PRIME MINISTER (SHRI CHAN-
DRA SHEKHAR): It is true that there has 
been some resistance from the local popula-
tion. It is also true that there is a human 
problem and this human problem is quite 
serious. Only because of this the Govern-
ment of India is going to have alternative 
sites. Eleven sites were suggestad, butt here 
were certain problems with every site and 
this is why the Government has not been 
able to find an alternative site. There is no 
question of having closed mind on this ques-
tion, but the problem is that a decision was 
taken long back, a lot of money is spent and 
it is very crucial for the development of the 
country. So, the Government is not in a 
poSition to categorically assure the House 
that we shall be able to shift the site. 

PROF. MADHU DANDAVATE: Since 
the Prime Minister has an open mind on this 
issue, may I ask him: Is it not a fact that where 
similar mj~sile range projects have baen 
undertaken in different parts of the country-I 
do not want to give detail~, but in countries 
like USA, USSR, China, France and Britain, 
whether it is a fad that in all these places 
they went out of their way to select the sites 
where least human habitation is there, where 
there are deserts, where there are islands, 
marshy lands and hilly tracts, so that least 
damage will be done and therefore, if an 
additional memorandum is submitted to him 
in detail about this particular aspect, will the 
hon. Prime Minister assure that they will 
review this position and as somebody will 
ask the question, what was done previously 
just as the previous Prime Minister had al-
ready assured that in the light of the discus-
sions with the State Governments and vari-
ous representatives that we have met, we 
will consider the issue and take the final 
decision', I hope that decision will stand. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, I told the House that there is no 
closed mind on this issue, but the problem is 
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that we cannot compare the situation with 
the rest of the world because there ware 
other considerations in those countries. This 
site was also selected after due considera-
tion and aJJ the scrutiny that was necessary. 
I shall not like to go into the detail as to who 
gave the concurrence, even the previous 
Government, that was that Janata Oal Gov-
ttl reI tlttflt, have agU:tt:KJ tv ir .. ~e ... " Llle "',a In 
Baliapal. But the hon. Member has just bdi-
cated that more than one lakh will be af-
fected. but according to the reports that we 
have received, only 41.000 people will be 
affected, but this also is a big number, a large 
number. But I do not know whether any 
alternative site will be possible, we are not 
able to tell because since the last two years 
or three years the Government has been 
going into the details of it and as the hon. 
Member knows, there are eleven sites that 
have been proposed. I cannot give, Mr. 
Speaker, all the details as to why the site is 
suitable. it is not only the suitability of firing 
the satellites, but other considerations are 
also there. and that has also to be taken into 
consideration. 

PROF. MADHU DANDAVATE: I would 
not take any rigid attitude. r would only re-
quest the Prime Minister that the matter 
should be reviewed before the final decision 
is taken. That is all. 

SHRI JASWANT SINGH: Mr. Speaker, 
Sir. the National Test Range at Baliapal is 
possible one of the most important ranges 
that the country has under consideration. 
Now, I have just two things to emphasise. 
Firstly. I do not think a depision about the 
National Test Range can be long delayed. 
Secondly. when the National Test Range at 
Baliapal was selected. a due process of 
selection went into it and in that process of 
selection, the State Government also gave 
its concurrence. An important Test Range 
like this has been under consideration since 
Mr. V.P. Singh was the Defence Minister. I 
remember discussing this very problem 
with him and about the early finalisation of 
this project. This Government is not to be 
blamed for the delay in this regard because 
it is an inherited responsibility that this Gov-

emmant is carrying now. Therefore, the 
question that I would request the hon. Prime 
Minister to answer is, considering the vital 
need of the National Test Range both from 
its developmental aspects as also from the 
aspect of national security, will he take a 
decision one way or 8nothpr verJ urgontly, 
as to whether it !!i to h~ :. ~-:-':.:.~.:.: VI ·.:'VIII ... -

where else? 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, I said that the decision was 
final and it was taken by the previous Gov-
ernment. The only question is that there are 
certain suggestions of alternative sites for 
this project to shifted to some other site. So, 
we have tried to fin'd other places; we have 
not been able to find it. As long as we are not 
finding it. the decision is final. 

SHRI SAL GOPAL MISHRA: Mr. 
Speaker, Sir, I would like to know from the 
hon. Prime Minister .... 

PROF. MADHU DANDAVATE: Sir. I 
would like to ask a clarification from the 
Prime Ministsi. (Jlli.~lfuptions) It is a national 
problem. It conflicts with his earlier assur-
ance.1 have already congratulated him. Now, 
I do not want to withdraw the congratula-
tions. Earlier you have said that this is under 
review. Please keep it at that level. 

SHRI CHANDRA SHEKHAR: Sir, when 
I said that it was under review. it was under 
review. But I told him that 11 other sites were 
suggested; those were not found suitable. It 
is a very important project and we cannot 
delay this project. We know that there are 
certain difficuhies involving the people in that 
area. We shall see that their difficulties are 
taken care of. But if the han. Member gives 
some miraculous suggestion. I am ready to 
accept it. At the present moment, no miracle 
is before me. 

PROF. MADHU DANDAVATE: It is a 
sensible suggestion and not a miraculous 
suggestion. 

SHRI SAL GOPAL MISHRA: Mr. 
Speaker, Sir, I would like to know from the 
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hone Prime Minister whether, during the last 
11 months, Mr. V.P. Singh as the former 
Prime Minister or Mr. Biju Patnaik who is the 
present Chief Minister of Orissa, have made 
any concrete suggestion to the Governmen~ 
of India and the Government of India has 
taken a decision to close down this Test I 

Range. The people of 8aliapal think that this 
Test Range would be closed and they are 
going on with fresh construction activities. 
So, this should be made clear to the people 
of Baliapal whether it has been decided to 
close the Test Range or the Orissa Chief 
Minister has requested the new Central 
Government to close it. 

SHAI CHANDRA SHEKHAA: Sir, it is 
not a matter of individual likings and dislik-
ings. I shall not like to go into the details as 
to who wanted what. It is the national issue 
and the decision has been taken by the 
Government and not by individuals; whether 
IX' was the Prime Minister or IV' was the 
Chief Minister, it does not matter and I am not 
going to say as to what the attitude of the 
individuals has been in this matter. It is for 
them to decide as to what their attitude had 
been and why they have changed it. lawn 
the responsibility, as the Government has 
taken the decision in the interest of the 
nation. 

SHAI SONTOSH MOHAN DEV: Mr. 
Speaker , Sir, the fact remains that, in spite of 
all efforts by the experts while examining 
vulnerable sites, there is no other site avail-
able in the country which can be an alterna-
tive to 8aliapal. I had the opportunity to work 
in the Defence Ministry and I have seen what 
Mr. V.P. Singh had written as Defence Min-
ister. But when demands came from the 
people of that region, he might have reoon-
sidered it, probably on humanitarian consid-
erations. As the Prime Minister rightly said, it 
is not the problem of individuals. I agree with 
Mr. Jaswant Singh that for our defence pre-
paredness, it is high time for the Government 
to take a decision either this way or that way 
and for the 41,000 peopJe who are affected, 
there was a propoeal to construct a model 
village or a town for them, having all facilities 
which are needed for public amenities for 

model village or model town. As Prof. Madhu 
Dandavate has also said each one of the 
affected people whose agricultural land will 
be affected should be given alternative land 
so that they do not feel that they have been 
deprived of their precious source of income. 

Keeping this inview, I would urge upon 
the Prime Minister that positive decision 
should be taken so that national interest 
should not be jeopardised and politics should 
not be brought in because, as Prof. Madhu 
Dandavate himself has said, the national 
test range should be a must. On principle he 
does not disagree that there should be a 
national test range and other than Orissa, 
there is no other place suitable. So, I would 
request the Prime Ministerto give a categori· 
cal answer. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, the hon. Member is correct that 
the we have not been able to find another 
alternative site. Taking into consideration 
the hardships of the people in that area, the 
Government of India has sanctioned As. 17 
crores for rehabilitation. As. 14 crores has 
already been transferred to the Government 
of Orissa for rehabilitation activities. There 
are 14 other projects of industrial nature 
which have been taken in hand. If the hon. 
Member wants, I can read them out but that 
will only be taking the time of the House. 14 
industrial units are being set up in that area 
in order to see that the people are rehabili-
tated and they are not put to undue difficulty. 

Closing down of Industrial Unltaln 
Kota 

*103. SHRI MAHENDRA SINGH 
MEWAR: Will the PRIME MINISTER be' 
pleased to state: 

(a) whether a large number of industrial 
units are lying closed in Kota. Rajasthan; 
and 

(b) if so, the measur6"S takenlproposed 
to be taken to revive such It'nits? 
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THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) As per the informa-
tion received from the Resarve Bank of India 
and the Board for Industrial and Financial 
Reconstruction, there are two non-SSI units 
lying closed in Kota, Rajasthan. Specific 
district-wise information for the closed units 
in the small scale sector is not centrally 
available. 

(b) The Board for Industrial and Finan-
cial reconstruction is seized with these units. 
In one case, the Board has recommended 
winding up to the High Court of Delhi. 

SHRI MAHENDRA SINGH MEWAR: 
Sir, in Kota to the best of my knowledge, 
approximately 70% of the Industries are 
closed down. The biggest difficulty that we 
find is that the Ministry of Finance, Ministry of 
Industry. financial institutions, banks, State 
Government and the Central Ministries are 
involved and many times the entrepreneurs 
find them working at cross purposes. What 
would be the Government policy, In this 
case, to clear a sum of what I beHeve to be 
approximately As. 5,500 crores as on 31-12-
1988-these were the last figures available--
of bank funds which are involved all over the 
country in about 2 1/2 lakh sick units all over 
the country. 

As regards Kota, 700/0 of the units are 
involved and that happens to fall in my con-
stituency and I make specific reference to 
that. 

SHRI KAMAL MORARKA: The hon. 
Member is right that the number of sick units 
in the country in small scale sector is about 
2 112 takhs. The Reserve Bank of India has 
issued guidelines to the various banks as to 
what are the facilities that can be given to 
these units to be able to revive. There are 
interest fundings. There is a long-term pro-
jection forfresh working capital, for manage-
ment upgradation. There Is the whole 
scheme. 

The small scale sector being a dacen-
tralised sector, the Central Government only 

is a catalytic agent and it is for the State 
Government to take initiative with the Re-
serve Bank of India and the nationalised 
banks. 

As far as the Central Government is 
concerned, we are prepared to extend all 
possible assistance for the revival of these 
units which are found viable. The hon. 
Member has said 70% of the units are 
closed. But many of them which are not 
viable will not find themselves coming within 
the parameters laid down by the Reserve 
Bank, will not be able to be revived. But the 
units which are now viable. the Central 
Government is prepared to extend all assis-
tance within the Reserve Bank guidelines to 
the State Government to take up revival of 
these units. 

SHRI MAHENDRASINGH MEWAR: In 
this case, there are other private buyers who 
are willing to take over sick units. In such 
case, the biggest difficulty is the delay in 
going through all the Departments and the 
financial institutions as it creates a very very 
majortime hurdle, thereby the new entrepre-
neur i6 not able to put in on time any~~lOg into 
the older units. This would not involve the 
State Government or the Central Govern-
ment in anything other than giving permis-
sion and aiso that this large number of sick 
units involve a very large number of employ-
ees who are stuck without wages and who 
have already conceded certain parts of their 
dues. My question is what has been planned 
vis-a-vis the new entrepreneur who wants to 
purchase this in order to alleviate the prob-
lems of the employees. 

SHRI KAMAL MORARKA: As for the 
RBI guidelines, new entrepreneurs have 
welcomed to switch over the gains. In fact, 
when a new entrepreneur comes in, the 
bank is prepared to give concessions so that 
old liabilities can be scaled down, provided 
the new entrepreneur is prepared to put in 
the money. If there are cases which are 
being delayed, the han. Member can bring it 
to our notice. We can definitely expedite the 
same with the nationalised banks or the 
Reserve Bank of India. 
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[ Translation] 

SHAI BANWAAILAL PUROHIT: Mr. 
Speaker, Sir, there are 2 112 to 2 3/41akh sick 
units in small scale sector. We have ob-
served that even after the guidelines issued 
by the Government the attitude of banks is 
rigid and conservative. In my constituency, 
there are 7-8 cases which I have been 
pursuing for the last one year. I have written 
dozens of letters to the Chairman and other 
officials of the Bank but in vain. I want to ask 
a simple question from the Honourable 
Minister as to how many units out of 2 3/4 
lakhs sick units, have been given assistance 
by the Banks since the introduction of New 
Scheme to revive sick units. 

[Eng/ish] 

SHRI KAMAL MORARKA: The ques-
tion relates to Kota district. 

( Interruptions) 

[ Trans/ation] 

MR. SPEAKER: Yes, the question re-
lates to Kota. 

[Eng/ish] 

SHRI BANWARllAL PUROHIT 
(Nagpur): I am entitled to ask a question. 

MR. SPEAKER: Mr. Charles to put his 
question. 

SHAI A. CHAALES: Sickness of indus-
try is really a great problem for the whole 
country and even though there are lot of 
facilities given under the guidelines of the 
RBI and the financial institutions, the real tiny 
and smalt units are left out of the whole 
schema and I do not have the correct num-
ber but I may say that 99% the total sick 
industrial units do not come under the nurs-
ing programme. I can g;'Ie a list of those units 
in Trivandrum to the hon. Minister. 

May I know from the hen. Minister 
whether revised guidelines and schemes 

will be chalked out for the revival of the really 
tiny and small industrial units which consti-
tute about 99% of the sick industries? 

Out of Rs. 5,000 crores locked up in te 
sick industries, only As. 1,000 crores are 
covered by 99% tiny units, but it is this 99% 
tiny units which give the largest number of 
employment potential, but they do not come 
under the nursing programme. 

May I know from the hon. Minister 
whether urgent steps will be taken for the 
revival of the tiny and small units which are 
not now covered under the scheme? 

THE PRIME MINISTER (SHRI CHAN-
DRA SHEKHAR): Mr. Speaker, Sir, I agree 
with the hon. Memberthatthe procedure has 
been very cumbersome. We have already 
asked the Ministry of Industry and the Fi-
nance Minister to simplify t~e whole proc-
ess. I agree with him that tiny and small 
industries should be given special facilities 
and special consideration. I assure the hon. 
House that in a very short time, we shall 
simplify the whole process and we shall see 
that industries get the help in due time. 

[ Translation] 

SHRI PRAHlAD SINGH PATEL: Mr. 
Speaker, Sir, there is no scheme with the 
State Government for the rehabilitation of 
small scale industries. I am informed that last 
year policies were framed during the last 11 
months, but ttlese could not be implemented. 
In this respect, we would like to know from 
the Government whether it would consider 
any case relating to small scale industries, if 
it is referred to it? 

SHRI KAMAL MORARKA: Definitely, 
Mr. Speaker. If there is any suggestion by 
which there can be any improvement in the 
system and the small entrepreneurs may be 
benefited, it will definitely be taken into con-
sideration. 

SHAt BANWARILAl PUROHIT: Banks 
do not carry out the orders of the Govern-
ment. 
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SHAI CHANDRA SHEKHAR: Every-
thing wHi be set right. 

[English] 

SHRI OSCAR FERNANDES: Many 
times we find that the State Finance Corpo-
rations come forward to finance these units 
but the banks do not come forward with their 
working capital and finally, the whole scheme 
becomes non-viable. Could not kindly let us 
know where the State Financial Corporation 
comes forward to finance these units, will the 
banks also come forward with their matching 
amount? 

SHRI KAMAL MORARKA: The prob-
lem which the hone Member has raised has 
been found in a number of cases that the 
coordination between the State Financial 
Corporation and the Banks has not been 
adequate. Wherever the Financial Corpora-
tion finds that the units are viable, we will see 
to it that the banks also cooperate and give 
funds. 

[ Translation] 

SHRIJANARDAN YADAV: Mr. Speaker, 
Sir, Bihar is the most backward state in 
respect of industries, and 80 per cent small 
scale industries are lying closed down. The 
banks of Bihar also don't give any loans to 
them. Therefore, I would like to know from 
the Government, through you, the schemes 
that are going to be launched by the govern-
ment to revive the sick and dosed small 
scale units in Bihar. 

SHRI KAMAL MORARKA: Mr. Speaker, 
Sir, I have already said that it is the respon-
sibilit of the State Government to look after 
small scale industries and the State Govern-
ments are taking effective steps in this re-
gard. Central Government will also extend 
its maximum help. 

I would like to ask the honourable 
member that he should request the SI,lt& 
Government to take effective steps to revive 
the closed smaJl scale industries. The Cen-

tral Government will also extend its maxi-
mum help. 

SHRI YUVRAJ: Mr. Speaker, Sir, the l e 
are some reasons mainly responsible for tl ,e 
closure of small scale industries, such as, 
in-adequate supply of raw matarial and 
tack of funds, delayed supply of material 
especially from big units, serious marketing 
problems and obsolete technology. The 
absolute technology is causing a number of 
problems. Will the Government do some-
thing to solve these problems? We would 
like to be informed of the facts. 

SHRI KAMAL MORARKA: Mr. Speaker, 
Sir I the Government is constantly paying 
attention to the problems referred to by the 
honourable Members. The problem of capi-
tal is not only with small industries but also 
with the agriculturists and big industrialists. 
The generation level of the State Electricity 
Boards is very low. Honourable Members 
have put forth genuine problems and the 
Central Government will definitely do, what-
ever is possible. 

[English) 

DR. VENKATESH KABDE: Sir, the 
condition of theindustriat units especially the 
small-scale industrial units is deplorable 
particularly in the backward regions because 
they do not have any infrastructural facilities 
and also they do not get financial assistance. 
So, my question is this: Is the Government 
planning any change in the Industrial Policy 
in order to help the sick units post-date or 
they would like to close down the sick units. 
Are th.ere any changes that the Government 
is planning to make these units profitable? 

SHRI KAMAL MORARKA: The g&neral 
policy guidelines even now stipulate that the 
viable units will be given all assistance to 
revive themselves. Units which are not found 
viable will have to be ultimately closed down. 
So, there is no change in that basic policy. 
The question is of the entrepreneurs coming 
forward and proving to the satisfaction of the 
Institutions whether the units can be revived 
or not. 
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DR. BIPLAB DASGUPTA: Sir, the issue 
which is now being discussed is a very 
serious one. On the one hand, the Planning 
Commission is discussing how to create 30 
million new jobs for the people who will be 
entering into the labour market and on the 
other hand there are people who are already 
in.the jobs. But their job is now being threat-
ened and many of the units are being closed 
down. I feel that the policy of the Govern-
ment lacks imagination. There is no particu-
lar policy. 

MR. SPEAKER: Please put the ques-
tion. 

DR. elPLAB DASGUPTA: I will put my 
question. , will give a specific example. 
Regarding the Bengal Potteries, our Chief 
Minister w\tnt to the Prime Minister. We went 
to the Prime Minister. There has been a lot of 
correspondence over the last 5-6 years. The 
only thing which was required to make the 
un" tiable was to make a small investment. 
But the Central Government was not pre-
pared to do it. On the other hand it had spent-
for the last 8-9 years-already much more 
then what amount to keep the force alive by 
way of giving some doles. I think it is a total 
lack of imagination. 

MR. SPEAKER: You are giving the in-
formation. You have to elicit information. 

DR. BIPLAB DASGUPTA: What I am 
asking is this: Is thera any policy as far as this 
Government is concerned regarding these 
sick and closed units? I witt just give one 
example. In Katihar. there are 950 units 
which are closed down. There is no policy for 
opening jute mills. One jute mill in Katihar is 
now being opened because it happens to be 
near the constituency of the Minister fa 
Textiles. This is a kind of policy which we 
have regarding the closed units and sick 
units. My question is, whether the Govern-
ment has any intention of having a proper 
national policy with regard to sick and closed 
units. They dq not seem to have any policy 
whatsoever. They are politicking here and 
there. They do not seem to have any policy. 

SHRI KAMAL MORARKA: On the basic 
thrust of the question, I fully agree w"h the 
han. Member that in days when we are trying 
to create more employment, the employ-
ment already created appears to be shrink-
ing in the shape of sick units. The problem 
that we are facing is that out of two and a half 
lakh sick units, on the basis of viability only 
13000 units have been able to be found 
viable which means that the criteria for 
viability will have to be diluted further if we 
want more units to become viable under that 
criteria. That matter is engaging the atten-
tion of the Government and we are in touch 
with the Reserve Bank of India and with the 
Finance Ministry. As the han. Members is 
aware all financial institutions and banks 
always take care of their own money and 
return on their money. The Industry Ministry 
is fully with the Member in trying to persuade 
th~ institutions and banks to relax their crite-
ria so that more units can become viable. 

About Bengal Potteries, I may inform 
the Member that the Tata Economic ConSUl-
tancy Services is engaged in preparing a 
report. Government is awaiting that report 
and will take up the matter with the West 
Bengal Government when the report is 
available. 

[T rans/ation] 

SHRI RAJENDRA AGNIHOTRI: Mr. 
Speaker, Sir, the amount of interest on the 
loans availed from financial institutions by 
small scale industries situated in the back-
ward areas of the country like Bundelkhand 
region of Uttar Pradesh goes on increasing 
because of shortage of water and electricity. 
I would like to ask the han. Ministry whether 
Government would consider to waive the 
amount of interest outstanding against these 
industries or to give some grants to them for 
this purpose. 

SHAI KAMAL MORARKA: Mr. Speaker, 
Sir, the Government cannot accept a pro-
posal to waive the amount of interests out-
standing against industrial units and it should 
not accept also. However, some relaxation 
in paying the interests is given to the sick 
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units. And they are directed to pay the Inter-
est when the unit becomes viable. But the 
Government at this moment does not have 
any proposal to waive the amount of interest. 
Moreover such practice should not be en-
couraged. 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, in the last budgetsession after 
the definition of small scale industry was 
changed and investment limit was increased 
to Rs. 50 lakhs from Rs. 25 lakhs. This 
announcement was made in the Parliament. 
But the circular to this effect has not yet 
reached the concerned offices. As a result 
the files are pending there for last one year 
and no work is being done. So I would like the 
Government to give an explanation and it 
should also give reasons as to why the 
orders regarding raising the limit from 25 
lakhs to 50 lakhs have not been issued? 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, I am will aware of the difficul-
ties but w. have some difficulties of our own. 
The full-fledged industrial policy was not 
announced at that time. So we would like to 
consider that issue first. Some of the han. 
Members from Bengal have raised some 
questions about this. This is not the question 
of the Bank policy alone, or of giving assis-
tance to some units. Actually we did not 
have any investment policy some time back. 
As a result some such units have come up 
which are not functioning at present. So the 
government proposes to formulate a policy 
only after co-ordinating the investment pol-
icy. industrial policy and financial support 
policy taken together. So far as the question 
of small scale industries is concerned, it was 
considered. but only one aspect was consid-
ered and notification was issued, but other 
aspects were not looked into. 

[Eng/ish] 

The problem is that we have to take a 
coordinated view about the investment pol-
icy. about the industrial policy and what 
financial support should be given to what 
units. This is one problem. The other prob-
lem is that we have to go into the details of 

the small scale and tiny units and also the 
bigger units which are viable and which are 
not viable. This will take some time because 
there is a backlog of years altogether. We 
cannot take a decision in five days. Adhoc 
decisions can be taken. but adhoc decisions 
'will again put us into the same difficulties 
which we are facing today. 

SHRI NIRMAL KANTI CHATTERJEE: 
A reference has been made to the problem 
of viability. Is the Prime Minister aware that 
some of the problems of viability arose from 
our import policy and from our liberal policy 
to the large scale industrial units? I know 
several cases. Is the Prime Minister aware 
that because of the liberal approach towards 
import and because of Jhe liberal approach 
to large scale units, including funding from 
financial institutions, the small scale sector 
growth is being affected and the existing 
units have started collapsing? Is he aware of 
that and to what extent is he going to modify 
the policies? 

SHRI CHANDRA SHAKHAR: We are 
aware of the problem and I agree with the 
han. Member that many complications have 
been created because of the, I don't say, the 
particular policies that he has mentioned 
because I don't want to commit on that, but 
because of not well thought our policies in 
many years. This is why we are getting 
difficulties to come any conclusion immedi-
ately. because all these things are linked up 
together. If we have to give a viable policy 
statement, that should take into considera-
tion the whole ambit of the problem that is 
going to create problem for tomorrow. 

. Transport subsidy to Industries In 
Andaman and Nlcobar Islands 

*104. SHRIMANORANJANBHAKATA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are aware 
that transport subsidy has not ~en paid for 
the last two years to the industries in An-
daman and Nicobar tslands and thereby the 
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industries in the Island are becoming sick; 
and 

(b) if so, the action contemplated to 
provide funds to Andaman and Nicobar 
Administration for making payments to these 
industries? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA· 
MAL MORARKA): (a) and (b). An amount of 
As. 86.95Iakhs was released to Union Ter· 
ritory of Andaman and Nicobar Islands to· 
wards transport subsidy during 1989-90. 
During the year 1990-91, funds could not be 
released under the Transport Subsidy 
Scheme in the absence of any budgetary 
provision forthe purpose. The eligible claims 
would however, be reimbursed as soon as 
funds are made available. 

SHRt MANORANJAN BHAKATA: By 
the reply of the hon. Minister it appears that 
there is no qualitative change of the Govern-
ment of what we witnessed in the last eleven 
months. In that time the hon. Prime Minister 
used to write letters to MPs about the actions 
he had taken on different ~ubjects. From the 
rampart of the Red Fort he announced that a 
transport subsidy to the north eastern region 
and Andaman and Nicobar islands will con-
tinue. But there was no notification; there 
was no order in the file and only letters go on. 

Now Mr. Dandavate is not here, he 
assured me in this House. I met the present 
Finance Minister also and requested him 
because what is the purpose of this transport 
subsidy and capital subsidy in the backward 
region. H we really want to do something in 
the backward region then the schemes of the 
Govemment must be implemented fully and 
if it is not implemented in time that means the 
progress will not be made in that territory. 

I would like to know what ;s the purpose 
of introducing this scheme; whether the 
Govemment has, as per the announce-
ment, issue the notifications for another five 
years; ana what is the total amount the union 
territory has claimed to the Central Govern-
ment under this scheme. 

THE PRIME MINISTER (SHRI CHAN· 
ORA SHEKHAR): , can well understand the 
agony of the hon. Member. It is not the agony 
of Andamans only; it is the agony of all the 
States. It is true that the previous Prime 
Minister announced capital subsidy and 
transport subsidy. I don't know about All-
damans. According to my memory the State 
Governments have daimed near about Rs. 
200 crores capital subsidy and As. 30 crores 
for transport subsidy. But unfortunately in-
spite of the announcement of the Prime 
Minister there is not a single penny in the 
budget provisions. So the Government of 
India could not have done anything. But, as 
the State Governments have spent the money 
and they are demanding it, I have asked the 
hon. Finance Mlnisterto make provision of it. 
You know, already we are facing deficit 
budget. But I assure the han. Member that 
the Government of India will honour the 
commitment made by the previous Govern-
ment inspite of the fact that that commitment 
was without any budgetary provision. 

SHAI MANORANJAN BHAKATA: While 
I extend my heartfelt thanks to the hon. 
Prime Ministerfor his announcement, I would 
like to state that there are distinct differences 
between Andaman and Nicobar Islands and 
other States because Andaman and Nicobar 
Islands ;s an Union Territory, situated in the 
midst of sea. A lot of problems are there in 
respect of Andaman and Nicobar Islands, 
which the other States do not have. The 
State Governments have got their own 
budgetary system and they can make sam, 
payments from theirawn budgets. But, in the 
case of Union Territory. it is completely 
dependent on the Central budget and Cen-
tral support. That is why. I request the hon. 
Prime Minister to kindly assure that what-
ever the balance money is there, it will be 
brought in this Supplementary Budget and 
paid to the Andaman and Nicobar Islands. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, whether it is an Union Territory 
or the State Governments, whatever budg-
etary provisions are there, the Government 
of India cannot spend a single penny w~hout 
budgetary provision. The hon. Member, while 
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being worried about his problem, should 
wony about the problem of the Government. 
If there is no provision in the Budget, we 
shall have to make arrangement and I as-
sure the hone Member that we shall take all 
steps and all the commitments will be hon-
oured. h will take some time for us; some 
staps have been taken by the Finance Min-
istry; it will take some time to honour it. And 
Andaman, of course, will get priority over 
other States. 

[ Translation] 

BroadcastlTel.cast of Programmes In 
Sanskrit 

*105.SHRI SATYNARAYAN JATIYA: 
SHRIISHWAR CHAUDHARY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Akashvani and Doordarshan 
have discontinued broadcastltelecast of 
programmes in Sanskrit; 

(b) if so whether Akashvani has also 
discontinued the broadcast of Sanskrit 
Bhajans and their stotras under Archana 
and Vandana programmes; 

(c) if so, the reasons therefor; and 

(d) the percentage of every day total 
broadcasting time given for programmes of 
Sanskrit in the broadcastltelecast of Aka-
shvani and Doordarshan during the month of 
January, 1991? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (8) No, Sir; 

(b) While Vandana is a predominantly 
Hindi programme, Archana includes San-
skrit programmes. 

(c) Does not arise. 

(d) Such an information is not kept 
centrally in a compiled form. 

[ Translation] 

SHRI SATYNARAYAN JATIYA: Mr. 
Speaker, Sir, my question is related to 
Sanskrit language. As all of us know that this 
language is the treasury of the culture of our 
country. I come from ujjain which is known 
for its great poet Kalidas who is famous all 
over the would. We are all acquainted with 
the works of Kalidas. The hone Minister in his 
reply has stated that neither any curtailment 
has been made in the time allotted for San-
skrit programme nor the programmes in this 
language have been discontinUed. But the 
fact i$ that the programme relating to reach-
ing of Sanskrit language has been almost 
discontinued. The part (b) of my question 
relates to the Sanskrit programme under 
"Archans'" programme. 'Archana' and 'Van-
dana' are two separate programmes which 
were broadcast by the Akashvani, in which 
shlokas and couplets from Vedas were re-
cited. The broadcast of these has since been 
discontinued. Sir, through you, I would like to 
know whether the broadcast will be resumed 
without making any curtailment? And fur-
ther, I would like to know whether the news 
in Sanskrit will be telecast through Door-
darshan Also as it is broadcast through the 
Akashvani? 

SHRI SUBODH KANT SAHAY: Mr. 
Speaker, Sir. it is not correct to say that the 
programme 'Archana' was only in Sanskrit 
language as the hone Member has stated. It 
is true that there used to be a programme in 
Sanskrit under this programme. The door-
darshan aJsotelecasts 15 minute programme 
in Sanskrit every week. The Akashvani 
broadcasts two news bulletins in Sanskrit 
daily. The annual average of the programme 
in Sanskrit comes to approximately SOO 
hours. Thus, I think both the Akashvani and 
Doordarshan are prepared to broadcastltele-
cast the programme in this language. How-
aver, there ;s no proposal to telecast News in 
Sanskrit at present. 

SHRI SATVNARAVAN JATIVA: Mr. 



29 Oral AnSW615 PHALGUNA 13,1912 (SAKA) Oral Answ9fS 30 

Speaker, Sir, in reply to my question it has 
been stated that such an information is not 
kept centrally in a compiled form. I had asked 
a specific question about the time given for 
programmes of Sanskrit in the month of 
January, 1991. And this information could 
have been given easily about the National 
Network programme. I wanted that Sanskrit 
should get adequate time so that the people 
should know about the rich literature of this 
language. Sir, through you, I would like to 
request the government to reconsider its 
decision of not telecasting the News in 
Sanskrit. Therefore, Government should 
make some policy in this regard soon. 

PRIME MINISTER (SHRI CHANDRA 
SHEKHAR): Mr. Speaker. Sir, the hon. 
Member is right. The nation, which can not 
preserve its past glory cannot have a right 
future. Our past is closely related to Sanskrit 
some of the best works of our culture and 
civilization are in this language. I agree with 
the hon. Member on this point. We would 
look into it and would take up the issue with 
Doordarshan.1 cannot say whether the News 
in Sanskrit will be telecast or not but we 
would take all possible steps to ensure that 
ethical quotations in Sanskrit which are quitfi' 
relevant today are telecast. 

SHRI ISHWAR CHOUDHARY: Mr. 
Speaker, Sir. is the Government aware that 
in the southern and the central parts of India 
many Sanskrit shlokas of Archana, Pooja 
are popular will the Government telecast 
more and more programmes in Sanskrit 
daily and weekly with a view to develop the 
taste of the people and to acquaint them with 
Sanskrit literature? Since the Prime Minister 
has stated that he will take great interest in it, 
I would like to ask whether the Government 
would take a firm decision to telecast pro-
grammes in Sanskrit by making necessary 
changes in the programme schedule. 

SHRt CHANDRA SHEKHAR: Mr. 
Speaker, Sir .. about this I would like to know 
the opinion of the hon. Members. We shall 
seek the suggestions to those persons also 
who have knowledge of Sanskrit and our 
cu~ure a~ on the basis of these sugges-

tions and whatever is possible in the Door-
darshan, we shall take a further decision in 
this regard. 

SHRI VASANT SATHE: Mr. Speaker, 
Sir, Sanskrit is mother of all Indian lan-
guages, except one or two languages. The 
day Sanskrit language will become a dead 
language, the culture of this country will also 
die. We are deeply related to this language. 
It is my request that we should make an 
earnest effort to telecast and broadcast good 
programmes in Sanskrit with a view to make 
Sanskrit language popular among the com-
mon people. We should constitute a small 
Parliamentary committee, if necessary, for 
this purpose. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, I agree with the han. Member's 
views except one thing. But it is sure that 
Sanskrit language will not die. Sanskrit shall 
not and cannot die. The people in Germany 
are learning this language in a more spirited 
way than us. I fully agree with the views 
expressed by the han. Members. Hence I 
shall ask the Minister of Human Resource 
Development to find out from the Ooor-
darshan and Akashvani as to whether auspi-
cious and beneficial programmes in Sanskrit 
language can be broadcast and telecast or 
not? It will be done definitly. I agree with this 
view that Sanskrit language has a very close 
relation with both our past and future. 

SHRI YAMUNA PRASAD SHASTRI: 
Mr. Speaker ........ 

MR. SPEAKER: Shastriji, please sit 
down. I have caned Shri Bhogendra Jha. 

SHRI BHOGENDRA JHA: Mr. 
Speaker, Sir, the Hon. Prime Minister has 
just said that he will find out the possibility of 
telecasting News in Sanskrit on the Door-
darshan. It is a welcome gesture. The lan-
guage of the News bulletins broadcast on 
Akashvani in Sanskrit is very simple and I 
think those, who have good knowledge of 
any Indian language, can easHy understand 
it, even if they do not have knowledge of 
Sanskrit. Much of our national heritage is in 
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Sanskrit and world's most ancient works are 
there in Sanskrit. I am saying this to some of 
my friends who do not know that the pel": c.>n 
like me has become a communist after going 
through the leteraturs is this language. (In-
terruptions) 

MR. SPEAKER: Bhogendraji, please 
confine yourseH to the question. 

SHRI BHOGENDRA JHA: I want that 
the Prime Minister should announce that 
telecast of Sanskrit news bulletins wilt also 
be started. How will it be done. that he has to 
find out. Since the Doordarshan has become 
very popular, so the news in Sanskrit must 
be telecast. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, Shri Bhogendra Jha possesses 
a long experience and his access to the 
communism has been through Sanskrit. We 
shall seek his opinion. I agree with him that 
there are many things in our Sanskrit books 
and literature which show us the path of 
communism and equality. This is how the 
communism has been described in Sanskrit 
universal h~manity is the principle of com-
munism and what had been written in our 
ancient scripture:-

"Aham Nijau Parov9ti, Ganqna 
Laghuchetsaam 

Udar Charitanam Tu, Vasudhaiv 
Kutumbkam" 

Thus our Sanskrit literature is very rich 
in liberal thoughts and these thoughts should 
be brought before the world. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Mongra Irrigation Project 

*81. SHRIDHARMPALSINGHGUPTA: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the Mongra Irrigation Proj-
ed in district Rajnandgaon, Madhya Pradesh 
has since been abandoned; 

(b) if so, the reasons therefor; and 

(c) if not, the persent stage of the project 
and the time by which it is likely to be com· 
pleted? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
OrA): (a) No, Sir. 

(b) Does not arise. 

(c) Central Water Commission has 
communicated their suggestions tothe State 
Government for the re-formulation of the 
project. 

Convention of Indian Muslims In 
America 

·82. DR. A.K. PATEL: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether Indian Ambassador to the 
United States attended a convention of In-
dian Muslims in America held at Maryland on 
November 23 and 24, 1990; 

(b) whether some of the resolutions 
passed at the convention condemned India 
for discriminatory practices against Indian 
Muslims; and 

(c) if so, the action takenlproposed to be 
taken by the Government in the matter? 

THE PRIME MINISTER (SHRt CHAN-
DRA SHEKHAR): (8) The Indian Ambassa-
dortothe United States attended a dinner on 
24 November 1990 which was lhe conclud-
ing function of the Convention of Ind~an 
Muslims in America held at Maryland. The 



33 Written AnSW9ts PHAlGUNA 13,1912 (SAKA) Written Answers 34 

Convention itself was spread over two days, 
i.e. 23rd and 24th November, 1990. 

(b) Yas, Sir. A resolution was passed on 
the conclusion of the Convention condemn-
ing "the discriminatory practices" with re-
spect to educational and employment op-
portunities for Indian Muslims in general and 
Kashmir Muslims in particular. 

(c) When the Ambassador heard the 
resolution, which was read out after his own 
speech, he intervened to stress on the need 
for Muslims to join the mainstream and look 
at their success stories and not merely keep 
talking about the allegations of discrimina-
tion. The Ambassador also reaffirmed In-
dia's enduring commitment to secularism. 

Ban on Private Vehicle. During Rush 
Hour In Deihl 

*83. SHRI P.M. SAYEED: Will the Min-
ister of SURFACE TRANSPORT be pleased 
to state: 

(a) whether attention of the Govern-
ment has been drawn to the news-item 
captioned 'IBan on private vehicles during 
rush hour mooted" appearing in the 'Hindu' 
dated January 30, 1991; 

(b) if so, the reaction of the Government 
thereto; 

(c) whetharthe Government propose to 
take steps to cope with the ever increasing 
traffic problems in the Capital; and 

(d) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) and (b). Yes, Sir. There is no 
proposal to ban the use of private vehicles 
during rush hours. 

(c) and (d). The Delhi Administration 
have received a report of Mis. R-ail India 
Technical & Economic Services Ltd. (RITES) 
for introduction of mass rapid transit system 
in Delhi. A Steering Committee under the 
Chairmanship of Chief Secretary, Delhi 
Administration has been set up for coordi-
nating all preparatory activities among differ-
ent agencies for expeditious processing of 
the project. 

In order to regulate the growing traffic in 
the busy capital roads and to make travelling 
quick and safe, Delhi Traffic Police have 
formulated an Action Plan which comprises:-

(i) Introduction of computerised 
Area Traffic Control System in 
the NDMC area. This system is 
proposed to cover 62 traffic junc-
tions. 

(ii) Introduction of transit-9 Com-
puter software package for syn-
chronising microprocessor based 
traffic signals in Delhi. 

(iii) Introduction of traffic manage-
ment techniques viz. one way 
traffic, contra traffic flow, traffic 
restrictions on movements of 
certain categories of vehicles, 
segregation of fast and slow 
moving traffic, closer gaps in the 
central verges etc. 

(iv) Widening of roads and addition 
of more lanes. 

(v) Construction of slip roads and 
central verges. 

(vi) Improvement of traffic signs, road 
markings, street lighting etc. 

(vii) Introduction of traffic regulation 
(including parking) and manage-
ment measures for Chandni 
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Chowk, Connaught Place. Karol 
Bagh etc. 

initiative. Taken by India to Avert the 
Gulf War 

*84. SHRI MONORANJAN SUR: 
SHRt MAHENDRA SINGH 

MEWAR: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) the initiatives taken by India at diplo· 
matic level and through international fora, 
such as, the UN and NAM to avert the Gulf 
war and for a peaceful settlement of the 
problem after the outbreak of the war; and 

(b) the outcome thereof? 

THE PRIME MINISTER (SHRI CHAN· 
ORA SHEKHAR): (8) and (b). Ever since the 
Gulf crisis erupted on August 2, 1990, with 
the invasion of Kuwait by Iraq, India sought 
to resolve the crisis peacefully through n8· 
gotia1ions. Bilaterally, India called upon Iraq 
to withdraw from Kuwait in compliance with 
United Nations Security Council Resolutions. 
Multilaterally, India mobilised the Nonaligned 
Movement. As a result of India's initiative in 
NAM, the Foreign Ministers of India, Algeria 
and Yugoslavia met in Belgrade (September 
11, 1990). Apart from India's own efforts, 
India lent its support to proposals made by 
other countries for a peaceful resolution of 
the crisis, for example, the proposal made by 
France on January 14, 1991. 

After entering the Security Council on 
January 1, 1991, India took a leading part in 
the deliberations on the Gulf crisis. As the 
deadline of January 15, 1991 for Iraq's with· 
drawal from Kuwait, stipulated by UN Secu-
rity Council Resolution No. 678, approached, 
Prime Minister addressed a personal appeal 
to the Presidents of the United States, the 

Soviet Union and Yugoslavia (current Chair-
man of NAM) drawing attention to the Incal-
culable human suffering and devastating 
consequences that would result from a war 
in the West Asian region and urged that 
diplomacy should be given one more chance. 

The very day the hostilities broke out 
(January 17, 1991) Prime Minister of India 
proposed a plan for restoration of peace 
based on the following. 

(a) appeal to President Saddam Hus· 
sain to announce the commencement of 
immediate withdrawal; 

(b) to be foilowed by a cessation of 
hostilities and 

(c) by resumption of efforts to find a 
peacefuf solution to the conflid; and 

(d) modalities to be woft(ed out by the 
Security Council. 

Prime Minister's statement evoked a 
positive response from all the members of 
the Security Council. The statement was 
issued as a Security Council document. 

As the war raged on, India redoubled its 
efforts and called for a pause in military 
operations with a simultaneous commence· 
ment of withdrawal by Iraq of its troops from 
Kuwait as part of a time·bound programme 
for complete withdrawal. 

As a result of India's efforts. Foreign 
Ministers of 16 NAM countries met in 
Belgrade (February 11 to 13 1991) where 
India made available to the meeting Non-
aligned Peace Plan. It was decided that a 
peace mission of Foreign Ministers will be 
sent to Baghdadi Washington, Bru~sels and 
other capitals. However, because of the 
prevailing situation the team of Foreign 
Ministers of India, Yugoslavia, Iran and Cuba 
could not proceed to Baghdad from Tehran. 
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India issued a statement expressing its 
concern at the devastation of the war, par-
ticularly the loss of civilian life and property 
and calling upon the parties to the conflict to 
abjure the use of weapons of mass destruc .. 
tion, India repeatedly tried to get the Security 
Council activated in order to ensure that the 
military operations in the Gulf were in confor-
mity with the objective of Resolution 678 and 
that the Security Council discharge its re-
sponsibilities under the Charter on this mat-
ter. As a matter of fad, India prepared a draft 
resolution asserting the role and authority of 
the Security Council and consulted all the 
members of the Security Council on this 
draft. 

In the face of clear indications of the 
commencement of a land war, India, even 
while it pursued its own initiative through 
NAM, gave strong support to the Gorbachev 
Plan, Notwithstanding the opposition of some 
of the Permanent Members, India forcefully 
argued that Security Council cannot adbi-
cate its responsibilities and that the gap 
between the Gorbachev plan accepted by 
Iraq and the requirements of the Coalition 
could be narrowed down and that the great 
tragedy of a land war should be averted. 
India proposed that a text should be pre-
pared reconciling the differences in the two 
approaches and to serve as a basis for 
ending the war. 

h is indeed a matter of deep anguish 
that India's efforts have not so far borne fruit 
and that the war rages on unchecked aoquir-
ing even more dangerous dimensions. But 
undeterred, India is continuing with its efforts 
to restore peace. 

( Translation] 

Promotion of Tourism In Ayodhya 

·85. SHRI MITRASEN YADAV: Will 
the Minister of TOURISM be pleased to 
state: 

(a) the proposed sshemes of the Union 
Government to promote tourism in Ayodhya 
(Faizabad): 

(b) the details of the schemes which are 
already in operation; 

(c) the allocation made for fhose 
schemes; 

(d) the time by which these schemes are 
likely to be completed; and 

(e) whether the Government propose to 
conduct a survey in order to start some more 
schemes for providing facilities to tourists in 
Ayodhya? 

THE MINISTER OF STATE IN THE 
MINISTRY OFTOURISM (SHRIMATI USHA 
SINHA): (a) Development of tourism is pri-
marily the responsibility of the State Govern-
ment. However, Ministry of Tourism extends 
financial assistance for projects/schemes to 
States depending on their merit, availability 
of funds and inter-se priorities. The State 
Government of Uttar Pradesh has recently 
forwarded a project to Ministry of Tourism for 
financial assistance for construction of a 
Yatri Niwas at Ayodhya which is under con-
sideration. 

(b) and (c). During 1985-86 scheme for 
construction of a stage for open air theatre 
and wayside amenities in Ayodhya was 
sanctioned for Rs. 26.80 lakhs out of which 
Rs. 13.40 lakhs were released. 

(d) According to the State Govt. of Uttar 
Pradesh, the schemes of open air theatre 
and wayside amenities at Ayodhya have 
been included in a composite scheme for 
Ayodhya, for which architectural plan is being 
prepared by them. After finalisation of the 
plan, execution of the projects will be taken 
up by the State Government. 

(e) The surveys for development of 
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facilities at tourist places are taken up by the 
State Government, they have no such pro-
posal at present. 

Refuelling of US Air Force Plane. 

*86. SHRI BHOGENDRA JHA: 
SHRI M. S. PAL: 

Will the Ministerof EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether the Government have per-
mitted the US air force planes to use Indian 
air space and also extended refuelling facili-
ties at Bombay and other airports in the 
country en-route to the GuH; 

(b) if so, the details thereof; 

(c) whether any agreement was signed 
with the US for extending such facilities; 

(d) if so, the respective dates on which 
such agreement was first signed and later 
renewed; 

(e) the numberof aircraft refuelled so far 
and quantity and cost of fuel used; 

(f) whether it was ensured that these 
aircraft did not carry any weapons, arms and 
ammunition; 

(g) the reasons for deviation from the 
well-established non-aligned policy of the 
Government not to take sides with any of the 
warring factions; and 

(h) whether Iraq has lodged a protest 
against this permission and if so, reaction of 
the Government thereto? 

THE PRIME MINISTER (SHRI CHAN-
DRA SHEKHAR): (a) Yes, Sir. 

(b) 120 US Air Force aircraft were per-
mitted to overfly India Air Space in Septem-

bar 1990, and 136 aircraft were allowed 
transit and refuelling facilities during Janu-
ary and February 1991. 

(c) No, Sir. 

(d) Does not arise. 

(e) In the present context, 136 United 
States Air Force transport aircraft have been 
given transit and refuelling facilities in Janu-
ary and February. 1991 J and approximately 
321akh litres of fuel has been supplied. The 
cost of the fuel is being ascertained and will 
be laid on the table of the House. 

(1) The refuelling of these transport air-
craft was permitted on a clear assurance 
from the US Government that the flights 
would be used for the sale purpose of carry-
ing non-lethal supplies and for evacuation of 
personnel on humanitarian, medical and 
emergency grounds; 

(9) The Government of India's aecision 
does not detract in any manner. India's well-
established non-aligned policy. 

(h) No formal protest has been received 
from Iraq by the Government of India, but the 
Government has noted the statement made 
by the Iraqi Ambassador to India. Govern-
ment have explained to the Iraqi authorities 
that the flights were not directed at aiding the 
war effort and were permitted for the sale 
purpose of transporting non-lethal supplies 
and for evacuation of personnel on humani-
tarian, medical and emergency grounds. 

[English] 

Violation of Quality Norms by Fertilizer 
Manufacturers 

*87. SHRI HARt KISHORE SINGH: Will 
the Minister of AGRtCUL TURE be pleased 
to state: 



41 Written AnswelS PHAlGUNA 13, 1912 (SAKA) Written Answers 42 

(a) whether the instances of violation of 
quality norms by fertilizer manufacturers have 
recently come to light; 

(b) if so, the details thereof; 

(c) the estimated quantity of sub-stan-
dard fertilizers marketed by these fertilizer 
units, unit-wise; and 

(d) the action taken by the Union Gov-
ernment in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) and (b). Yes, 
Sir. Teams from the Central Fertiliser Quality 
Control and Training Institute, while inspect-
ing the various manufacturing units during 
1990-91 have found violation of quality norms 
by nine manufacturing units of SSP, five 

units of Zinc Sulphate and three units of NPK 
mixtures. 

(c) Since fertiliser samples for quality 
inspections are taken at random, the quan-
tity of non-standard fertilisers represented 
by the samples can only be approximated. 
Accordingly, it is estimated that during 1990-
91, based on samples taken from the manu-
facturing units by the Central Team approxi-
mately 3777 MTs of non-standard fertilisers 
is involved as per the Statement given be-
low. 

(d) Based on the quality inspection report 
of Central Fertiliser Quality Control and 
Training Institute and follow up by the Gov-
ernment of India, the Haryana Government 
has cancelled the Registration Certificates 
of 2 Zinc Sulphate manufacturing units and 
warned one unit. It has allowed reprocessing 
of stock by one SSP unit. The Government of 
Rajasthan has filed FIRs against 3 SSP units 
and one Zinc Sulphate unit. 
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Indians Stranded In Gulf Countries 

*88. SHRI SURYA NARAYAN 
VADAV: 

SHRI RAMDAS SINGH: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) the number of Indian nationals who 
have been evacuated by air and sea from the 
GuH countries since the outbreak of the Gulf 
war; 

(b) the number of Indian nationals in·· 
eluding the nurses and construction workers 
who are still stranded in Iraq, Kuwait nnd 
Saudi Arabia, country-wise break~~p thereof; 

(c) the number of those Indians who 
have taken shelter in other countries viz. 
Jordan, Iran and Saudi Arabia; 

(d) the efforts made by the Government 
to ensure their safety; 

(e) whether adequate arrangements to 
evacuate these str:aded Indians have been 
made; 

(f) if so, the details thereof; 

(g)the expenditure incurred in the evacu-
ation process by the Government so far; and 

(h) whether any assistance from inter-
national 'orqanisations was received for the 
purpose and if so, the details thereof? 

THE PRIME MINISTER (SHRI CHAN-
DRA SHEKHAR): (a) 1440 Indians have 
been repatriated since the outbreak of the 
Guff war on 17th January, 1991. In addition, 
approximately 3,000 are estimated to have 
left Saudi Arabia for India after that date. 

(b) and (c). There are about 130 stranded 
Indians in Iraq and between 5000-6000 in 

Kuwait. Following is the number of Indians 
awaiting repatriation in other countries: 

Saudi Arabia 10 

Jorden NIL 

Iran 58 

(d) In cooperation with the Governments 
of the countries of their accreditation, our 
Embassies in the Gulf region are providing 
aU possible assistance to Indian nationals to 
ensure their safety. 

(e) and (f). Yes, Sir. Our Embassies in 
the Gulf region are in touch with the local 
governments and also with the concerned 
international organisations including the Inter-
national Organisation of Migration (10M) 

(g) The Government of India is esti-
mated to have spent approximately As. 300 
crores on the repatriation of Indian nationals 
so far. 

(h) International Organisation of Migra-
tion (10M) has rendered assistance towards 
repatriation of Indian nationals from Jordan 
(5 flights) and Iran (one flight). 

[ Translation] 

Telephone Connectlona In Almors 
District 

*89. SHRI HARISH RAWAT: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the Government are aware 
that many people are on the waiting list for 
telephone connections in Almora District of 
Uttar Pradesh; and 

(b) if so, the time by which the persons 
on the waiting list are likely to be provided 
telephone connections? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (DR. 
SANJAY SINGH): (a) Yes, Sir. 

(b) In Almora District, only Almora Ex-
change has waiting list of 199. This waiting 
list is likely to be exhausted on commission-
ing of 2048 Lines IL T exchange during 1991-
92 subject to receipt of equipment. 

Interim Relief to Employees of Depart-
ment of Posts • 

*90. SHRI SUKHENDRA SINGH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether an interim relief of Rs. 100 
has been given to the employees of the 
Department of Telecommunications and 
Mahanagar Telephone Nigam Limited, in 
Bombay and Delhi; 

(h) if so, whether the employees of 
Department of Posts are also demanding 
the same; and 

(c) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (DR. 
SANJAY SINGH): (a) No, Sir. However, an 
ad hoc payment of Rs. 1001- per month has 
been sanctioned w.e.f. 1.9.90 only to those 
Group. IC' and 110' employees of the Depart-
ment of Telecom who are working on deemed 
deputation to MTNL. pending finalisation of 
terms and conditions of their absorption in 
MTNL. This ad hoc payment is not payable 
to the other employees of Department of 
Telecom including those posted in Delhil 
Bombay but working outside the purview of 
MTNL. 

(b) and (c). There was a demand from 
one of the service Unions for payment of 
interim relief to the employees of Depart-

ment of Posts. There is no justification for the 
same. 

[English] 

Impact of the Gulf War on Fertlllz9l' 
Industry 

*91. SHRI R. GUNDU RAO: 
SHRI VASANT SATHE: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the fertilizer industry has 
been critically affected due to the Gulf war, 

(b) whether due to increase in crude 
prices in the international market the prices 
of Naphtha, the raw material for nitrogenous 
fertilizers and that of finished fertilizers are 
going up; 

(c) whether the Union Government 
propose to import fertilizers to meet the 
widening gap between their demand and 
supply; and 

(d) if so, the steps Government propose 
to take to save the fertilizer industry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) While the pro-
duction of nitrogenous fertilizer industry has 
not been significantly affected, the produc-
tion of phosphatic fertilizers dependent on 
the imported intermediates and raw-materi-
als have been partially affected due to the 
GuH War. 

(b) The prices of Naphtha and other 
petroleum products used for fertilizer pro-
duction have gone up on account of ~!; per 
cent Gulf Surcharge. Similarly, the price of 
imported fertitizers i~ also showing an up-
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ward trend. However, the selling price of 
fertilizers has not been increased in the 
country. 

(c) Fertilizers will be imported, as hith-
erto, to bridge the gap between the as-
sessed demand and indigenous supply. 

(d) MMTC which is the canalising agency 
for the import of fertilizers, intermediates and 
the raw-materials has been advised to inten-
sify efforts to procure the supplies from alter-
native sources so as to meet the require-
ments. 

[ Translation) 

Promotion of Tourism in Uttar Pr.desh 
and Bihar 

*92. SHRI SHEO SHARAN VERMA: 
SHRI SANTOSH KUMAR 

GANGWAR: 

Will the Minister of TOURISM be pleased 
to state: 

(a) whether the Government have de-
clared year 1991 as the Tourism Year; 

(b) if so, the names of the tourist places 
in Uttar Pradesh and Bihar that are to be 
developed during this year; 

(c) whether Bhim Dam in Bihar is also 
proposed to be developed as a tourist place; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) Yes, Sir. 

(b) Development of tourist places b 
primarily the responsibility of the State 
Governments. However, the Ministry of 
Tourism provides financial assistance to 

States for development of infrastructure in 
the form of various types of accommodation, 
catering units and transport facilities. For 
this purpose, the State Governments pro-
~se projects/schemes to the Ministry of 
Tourism for financial assistance. During 
1990-91, 31 projects/schemes of Uttar 
Pradesh and 12 projects/schemes of Bihar 
were pr;oritised to provide financial assis-
tance in consultation with respective State 
Governments. The lists of schemes of Uttar 
Pradesh and Bihar are given below in the 
statement I and II respectively. 

(c) and (d). The Ministry of Tourism did 
not receive any proposal from the State 
Government of Bihar to develop Bhim Dam 
as a tourist place. 

STATEMENT-I 

PROMOTION OF TOURISM IN UTIAR 
PRADESH AND BIHAR 

List of Projects/Schemes Prioritised for the 
Year 1990-91 

Uttar Pradesh 

51. No. Name of the Scheme 

1 2 

1. Motel at Khurja 

2. Motel at Kaladungi 

3. Motel at Oevsthal. 

4. Motel at Dhauladevi 

5. Motel at Khetikhan 

6. Motel at Marorakhan 

7. Motel at Bhaniawala, O.hra Dun 

8. Motel at Bhatta, Dehra Dun 
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51. No. Name of tbtl Scheme 

1 2 

9. Motel at Sakini Dhar, T ehriGarhwal 

10. Motel at Agrakhal, Tehri Garhwal 

11. Motel at Chinieli Sor. Uttar Kashi 

12. Motel at Damta, Uttar Kashi 

13. Wayside amenities at Khaga 

14. Wayside amenities at Kalinjar 

15. Wayside amenities at Lalitpur 

16. Wayside amenities at Piprahwa 

17. Wayside amenities at Bewar 
(Janpad Uainpur) 

18. Wayside amenities at Ramgarh 

19. Wayside amenities at Prempur 

20. Wayside amenities at Jasoda 

21. Wayside amenities at Mitersenpur 

22. Wayside amenities at Brijghat 

23. Wayside amenities at Jaswant 
Nagar 

24. Wayside amenities at Ghazipur 

25. Tourist Complex at Auriya 

26. Tourist Complex at Bithoor 

27. Tourist Complex at Aligarh 
(Bharthari) 

28. Vatri Niwaa at Ayodhya 

29. Yatri Niwaa at Chitrakoot 

51. No. Name of the Scheme 

1 

30. 
Park 

2 

Forest lodge at Dudhwa National 

31. Sound & Light Show at Agra Fort. 

STATEMENT II 

PROMOTION OF TOURISM IN UTIAR 
PRADESH AND BIHAR 

List of Projects/Schemes Prioritised for the 
Year 1990-91 Bihar 

51. No. Name of the Project 

1. Development of Abhishek Push-
kami 

2. Tourist Complex at Valmiki Nagar 

3. tourist Complex at Hazari Bagh 

4. Tourist Complex at Vaishali 

5. Wayside facilities at Koilwar 

6. Wayside facilities at Barhi 

7. Wayside facilities at Topchanchi 

8. Cafeteria at Bodhgaya 

9. Cafeteria at Neterhat 

10. Public Conveniences at: 

(8) Vaishali 

(b) Boohgaya 

(c) Nalanda 

(d) Rajgir 
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5/. No. Name of the Project 

(e) Gaya 

11. Vatri Niwas at Gaya 

12. Water Sports Equipment. 

[Eng/ish] 

Production of Blo-Fertillzers 

*93. SHRIMATISUBHASHINIALI: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Standing Advisory 
Committee on Agriculture has pleaded for 
massive production of bio-fertilizers in view 
of the serious pressure on imports and 
manufacture of chemical fertilizers; 

(b) whethQr research and development 
war on bio-fertilizers has been undertaken 
in ICAR labs; and 

(c) if so. the outcome thereof? 

THE MINISTER OF ~TATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) and (b). Yes, 
Sir. 

(c) The Indian Council of Agricultural 
Research (ICAR) has undertaken projects 
which have helped to identify efficient strains 
of bio-fertilisers including Rhizobium. Blue 
Green Algae Azo~pirillum and Azotobacter. 
These ;>rojects are funded under (i) All India 
Coordi''latad Project on Soyabean (Micro 
biology), and pulses, (ii) All India Coordi-
nated Project on Biologic-~I Nitrogen Fixa-
tion, and (iii) a Indo-'J.S. STI (Science Tech-
nology Initiative) programme. 

[ T ransiation] 

Scarcity of Drinking Water 

*94. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the details of the areas in the country 
where supply of drinking water is not ade-
quate during the summer season; 

(b) whether the Government have for-
mulated any scheme to tackle this problem 
particularly in 16 plateau areas of Bun-
delkhand region on the borders of Madhya 
Pradesh and Uttar Pradesh; and 

(c) if so, the details thereof; 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUl lURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTllAL 
VIRCHANDBHAI SHAH): (a) Certain Drought 
Prone Areas in the country normally face 
inadequacy of drinking water supply during 
the sur •. '" i season. 

(b) and (c). No special scheme has 
been formulated to tackle the problem par-
ticularly in 16 plateau areas of Bundelkhand 
region on the borders of Madhya Pradesh 
and Uttar Pradesh. However, the problem of 
drinking water supply not only in the above 
areas, but also indemnified residual problem 
vUlages is tackled under the normal plan 
programmes of the States and Central 
Government. 

[Eng/ish1 

Irrigation Projects of Rajasthan 

*95. SHRIMATI VASUNDHARA RAJE: 
Will the Minister of WATER RESOURCES 
be pleased to state: 
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(a) the details of major and medium 
irrigation projects proposed to be executed 
in Rajasthan during the Eighth Five Year 
Plan; and 

(b) the amount of investment involved 
therein? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA· 
DIA): (a) and (b). The Eighth Five Year Plan 
has not been finalised. 

Complaints Against the Indian Em-
bassy Officials in Iraq 

*96. PROF. P.J. KUAIEN: 
SHRI EDUARDO FALEIRO: 

Will the Ministerof EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether the Government have re-
ceived any complaints against the Indian 
Embassy officials in Iraq and elsewhere 
regarding their treatment with the Indians 
trapped there; and 

(b) if so, the facts thereof and the action, 
if any, taken in this regard? 

THE PRIME MINISTER (SHRI CHAN-
DRA SHEKHAR): (a) and (b). Our Embas-
sies in Kuwait, Iraq and Jordan handled the 
movement and looked after the welfare of 
over 140,000 Indians moving from Kuwait 
and Iraq to Jordan. This evacuation was 
arranged and completed within a short pe-
riod of less than two months. Our officials 
had to work round the clock to cope with the 
task they faced. 

But for some problems in the initial 
stage of the evacuation which was un-
planned, the manner in which our Embas-
sies looked after these Indian nationals and 
assisted in their evacuation has come in for 

wide commendation both by those who re-
turned as well as by international organisa-
tions operating in that region. A few com· 
plaints received were immediately brought 
to the attention of the Missions concerned 
with a view to taking ramedial action. 

Initiatives to Solve Sri Lankan Ethnic 
Problem 

*97. SHAI GOPI NATH GAJAPA-
THI: 

SHRt V. SREENIVASA 
PRASAD: 

Will the Ministerot EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether any fresh initiatives have 
been taken by the Union Government to 
solve the ethnic problem of Tamilians in Sri 
Lanka; 

(b) whether he visited Sri lanka re-
cently in this connection; 

(c) if so, the outcome of the talks held by 
him with the leaders of Sri Lanka; 

(d) whether the Government have drawn 
up any plan to improve Indo-Sri Lanka rela-
tions; and 

(e) if so, the details thereof? 

THE PRIME MINISTER (SHRJ CHAN-
DRA SHEKHAR): (a) The ethnic problem in 
Sri Lanka is ultimately a matter to be settled 
between the Sri Lanka Government & the 
Tamils. Government have again conveyed 
to the Sri Lanka Government that only a 
negotiated political settlement which takes 
into account legitimate Tamil demands can 
lead to a lasting solution of the ethnic prob-
lem. 

(b) and (c). The visit of former Extemal 
Affairs Minister to Sri Lanka, while providing 
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us an opportunity to exchange views on the 
ethnic issue in Sri Lanka, also underlined our 
desire to develop all round bilateral rela-
tions, particularly in economic, trade and 
cultural fields. We reaffirmed our belief that 
the political framework created by Sri Lanka 
following the Indo-Sri Lanka Agreement of 
1987, provides a viable basis for a reason-
able and enduring settlement of the ethnic 
issue. We also stressed the need to pursue 
measures to bring the parties ooncerned to 
the negotiating table. During the visit it was 
decided that steps will be taken forthe estab-
lishment of an Indo-Sri Lanka Joint Commis-
sion chaired by the respective Foreign Min-
isters. It was also agreed that Oil and Natural 
Gas Commission and Ceylon Petroleum 
Corporation will take steps towards finalising 
a contract for oil exploration in the Gulf 01 
Mannar. 

(d) and (e). It has always been Govern-
ment's policy to have friendly and close 
bilaterai relatIons with Sri lanka. The visrt of 
the then Fxt'::trnal Affairs Ministerto Sri Lanka 
served to ~urtr!er consolidate and strengthen 
Indo-Sri Lanka relations. 

'ndlana KlIIedl1njurad In the Gulf War 

*98. SHRI B. N. REDDY: 
SHRI M. V. CHAN-

DRASHEKARA MUR-
THY: 

Will tht:! MiOister of EXTERN AFFAIRS 
be pleased to state: 

(a) whether it is a fact that a number of 
Indians are reported to have been killedl 
injured ;n the recent Gulf war; and 

(b) if so, the details thereof and the relief 
given to the dependents of their family 
members? 

THE PRIME MINISTER (SHRI CHAN .. 
ORA SHEKHAR): (a) Yes, Sir. 

(b) Government have confirmed report 
of death of Shri Shyam Lal and injury to 5 
other Indians namely: 

1. Shri Ajlt Singh 

2. Shri Lakhbir Singh 

3. Shri Jit Singh 

4. Shri Katyan Bose 

5. Shri Kasim Khan Basheer Ahmed 

Action is underway to provide relief. 

Curtailment of DTe Bus Services 

*99. SHRI Y. S. RAJASEKHAA 
REDDY: 

SHRI MADAN L~l KHURANA: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the Delhi Transport Corpo-
ration have curtailed its bus services in order 
to save fuel in view of the Gulf war; 

(b) if so, the number of buses withdrawn 
from service, depot-wise and total quantity 
of diesel saved as a result thereof; 

(c) the number of trips and commuters 
carried by each DTe bus after the outbreak 
of the Gulf War and how does it compare with 
the corresponding period last year; and 

(d) the steps taken 10 remove the incon-
venience caused to the commuters due to 
the curtailment of bus services? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
CIA): (a) No, Sir. 

(b) Does not arise. 
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(c) The average number of trips oper-
ated by DTC buses daily was 10.92 during 
the period 17-1-91 to 20-2-91 as compared 
to 10.69 during the same period of last year. 
Correspondingly. a DTC bus carried 1330 
passengers during the current period as 
compared to 1269 passengers last year. 

(d) Does not arise in view of the position 
explained above in para (a) and (c) of the 
answer. 

Milk Production 

*100. SHRI HARISH PAL: 
SHRI KUSUMA KRISHNA 

MURTHY: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there has been phenome-
nal increase in milk production in the coun-
try; 

(b) if so, the details thereof; 

(c) whether the per capita milk availabil-
ity in the country is still very low; 

(d) if so. the reasons therefor; 

(e) whether the Government propose to 
supply milk to the poor people in the country 
at a tow price; and 

(f) if so, the steps proposed to be taken 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERAnON IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTllAl 
VIRCHANDBHAI SHAH): (8) and (b). There 
has been substantial increase in the produc-
t;on of milk in 1980·5 as shown below:-

Year Milk Production 

1980-81 31.6 million tonnes 

1985-86 44.0 million tonnes 

1986-87 45.6 million tonn9S 

1987-88 46.6 million tonnes 

1988-89 48.4 million tonnes 
(Provisional) 

1989-90 51.4 million tonnes 
(Provisional) 

(c) and (d). According to the recommen-
dation of the Nutrition Advisory Committee 
(1981) of the Indian Council of Medical 
Research, the per capita requirement of milk 
is 220 grams per day as against the availa-
bility of 172 grams in 1989-90. The lower 
availability of milk is mainly due to (a) in-
crease in human population; (b) poor availa-
bility of feed and fodder as the country has a 
very large livestock population; and (c) the 
major population of milch animals is of non-
descript breed having low potential yield of 
milk. 

(9) and (f). Implementation and Opera-
tion of various milk schemes except Delhi 
Milk Scheme (OMS) and Mother Dairy. Delhi 
are the responsibility of the respective State 
Governments. The Government of India has 
no proposal to supply low priced milk in the 
States. However, OMS has recently (w.e.f. 
1.1.1991) started supplying cheaper milk 
through selected depots located in the reset-
tlement colonies of Delhi. 

Welfar. Sc'" emes for Disabled Persona 

*106. SHAI UTIAM RATHOD: Willthe 
of PRIME MINISTER be pleased to 
state: 
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(a) whether every fifth Indian is a dis-
abled person; 

(b) whether any permanent machinery 
exists in the country to help such persons in 
overcoming their physical drawbacks and to 
bring them into the main-stream of the soci-
ety; 

(c) if so, the details thereof; and 

(d) the special welfare measures being 
implemented for the benefit of the disabled 
persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJILAL SUMAN): (a) No, 
Sir. 

(b) to (d). A statement is given below. 

STATEMENT 

The Primary responsibility for the wel-
fare and upliftment of the handicapped rests 
with the State Governments. However, in its 
coordinating and pace.-setting role. the Centre 
has been assisting the State Governments 
as well as the voluntary organisation in pro-
grammes designed for rehabilitation of the 
handicapped. The Central Government has 
set up the following 4 National Institutes as 
epex level organisations in their respective 
areas of disability:-

(1) National Institute for the Visually 
Handicapped. Dehradun. 

(2) 

(3) 

National Institute for the 
Orthopedically Handicapped 
Calcutta. 

Ali Yavar Jung National Institute 
for the Hearing Handicapped. 
Bombay. 

(4) National Institute for the Men-
tally Handicapped. Secundara-
bad. 

In addition to these the following two 
Institutions have been set up primarily as 
service institutions for providing general , 
services to the handicapped persons. 

(1 ) 

(2) 

Institute for the Physically Handi-
capped. New Delhi. 

National InstItute of Rehabilita-
tion, Training & Research, 
Olatpur. Orissa. 

The Central Govt. is implementing the 
following programmes for the education & 
rehabilitation of the handicapped:-

Schemes of Assistance to Organisa-
tions for the disabled persons. 

Under this scheme, grant-in-aid is pro-
vided to the organisations working for the 
welfare of disabled persons. Upto 900/0 fi-
nancial assistance is given to such voluntary 
organisation who provide education, train-
ing and rehabilitation facilities to disabled 
persons. 

Assistance under the scheme is pro-
vided for developing services for (i) detec-
tion, intervention of primary natures. preven-
tion of disability. (ii) education and/ortraining 
(iii) Rehabilitation-physical, Psychological, 
social and economic on an average. 50.000 
disabled persons are benefitting under this 
scheme every year. 

Scheme of Assistance to Disabled per-
son forPurchas9IFitting of AIDS/Appliances. 

Under this scheme grants are given to 
organisations for providing aids & appliances 
whose value ranges between Rs. 25/- and 
As. 3600/ .. to disabled persons (i) free of cost 
if their income is '888 than Rs. 12001- per 
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month aid (ii) at 50% cost if the income 
ranges between As. 1201/- to As. 2500/- per 
month. This scheme is implemented through 
voluntary agencies spread all over the coun-
try. 

Under the scheme, aids & appliances 
are provided to the visually handicapped, 
hearing handicapped and orthopedically 
handicapped. About one lakh disabled per-
sons are benefitting annually. 

Scholarships for the Disabled Persons. 

Government of India have a scheme for 
providing scholarships to physically handi-
capped students, including the blind, for 
pursuing education from Calss IX onwards. 
Scholarships are also provided for technical 
and professional training, correspondence 
cour~es of study and on-the-job training to 
the handicapped. In addition to the scholar-
shIp. which varies depending on the courses 
of study, for day scholars and hostellers, 
readers' aUowance to the blind is also given. 
About 50.000 disabled persons are benefit-
ting every year. 

Integrated Education of Children 

The scheme provides for 100010 assis-
tance from Central Government to the State 
GovemmentlUT Administrations for Educa-
tion of the Handicapped Children in common 
schools. 

District Rehabilitation Centres. 

The scheme of District R&habilitation 
Centres was launched on a pilot basis. 
Through thase centres, efforts are made to 
provide comprehensive and coordinated 
services, including vocational rehabilitation, 
to the disabled population. in the rural areas. 
So far 12 District Rehabilitation Centres have 
been sanctioned, out of which 11 have al-
ready been set up. 

Employment 

(i) 3% vacancies is reserved for 
physically handicapped - 1 % 
each for the visual, hearing and 
orthopaedically handicapped in 
Group C & D posts in Central 
Government and Public Sector 
Undertakings. Similar reserva-
tions have been given by the 
State Government. The handi-
capped, including the blind are 
also given age concession in the 
upper age limit and relaxation in 
the medical standers for entry 
into Government services. 

(ii) 23 Special Employment Ex-
changes and 55 Special Cells for 
the handicapped persons have 
been set up exclusively to help 
the handicapped, in getting gain-
ful employment. Besides, the 
normal employment exchanges 
also help the handicapped per-
sons in finding suitable employ-
ment. 

(iii) Seventeen Vocational Rehabili-
tation Centres have been set up 
to assess the residual ability of 
the disabled, arrange their train-
ing and place them in employ-
ment. 

(iv) Self-employment is promoted 
through the following:-

(a) 

(b) 

(c) 

Allotment of vending stalls, 
kiosks and petty shops; 

loans from Nationalised 
banks at nominal rates of 
interest under Differential 
Rate of Interest Scheme. 

Allotment of public tele-
phone booths. 
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(d) Reservation in distribution 
of petrol pumps. kerosene 
depots etc. 

During the last 3 years, the following 

1987 

1988 

1989 (January to June) 

Special Recruitment Drive for the Handi-
capped 

Government have launched special 
recruitment drive. In the first phases, approx. 
500 hearing handicapped and visually handi-
capped persons have been given placement 
and in the second phase i.e. during the 
current year 1991, another 500 hearing 
handicapped and visually handicapped per-
sons may be given placement. 

The special drive is intended to clear the 
backlog of vacancies reserved for the handi-
capped. 

Proposed Legislation for Welfare of the 
Handicapped: 

The following bills have been introduced 
in Parliament in this regard: 

(i) 

(ii) 

(iii) 

Rehabilitation Council of India 
Bill, 1990. 

The Board for Welfare and pro-
tection of Rights of the Handi-
capped bill, 1991. 

The National Trust for Welfare of 
persons with mental retardation 
and Cerebral Palsy Bill, 1991. 

handicapped and physically handicapped 
persons including blind were placed in 
Employment by Employment Ex-
changes:-

Employment provided 

5403 

5475 

2045 

Updated Design Facility for Leather 
Garments 

*107. SHRI V. SREENIVASAPRASAD: 
SHRI M. ~. CHANDRASHEKARA 

MURTHY: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Central leather Re-
search Institute (CLRI) has submitted a 
proposal to the Union Government for creat-
ing an updated design facility for leather 
garments and footwear with the assistance 
of the United Nations Development Pro-
gramme; 

(b) if so, whether the Union Government 
have since examined the proposal of the 
CLRI; and 

(c) if so, the details thereof and other 
assistance proposed to be given to the CLRI 
to boost their production? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE {SHAI KA-
MAL MORARKA): (a) to (c). Central leather 
Research Institute (CLAI) has submitted a 
proposal for seeking UNDP assistance for 
establishing and reinforcing its ael lities in 
the field of applied research. prodUd and 
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technology development. These pertain to 
various aspects of the leather industry. 

At present. a composite (Umbrella) 
programme proposal for the Leather Indus-
try is in the process of being formulated in 
consultation with UNDPIUNIDO. The pro-
posal of eLRI would also be considered 
while finalising this programme proposal. 

Insurgency In Manlpur 

*108. SHAI SHANKERSINH VAGHELA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the attention of the Govern-
ment has been drawn to a report in the 
'Indian Express' dated January 13, 1991 
suggesting that certain insurgent outfits like 
the people's Liberation Army operating in 
Manipur have established links with Burma 
and Pakistan; 

(b) if so, the details thereof and whether 
these insurgent outfits of Manipur have links 
with other such groups in the country; and 

(c) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MINM 
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRt SUBODH KANT SAHAV): (a) Atten-
tion of Government has been drawn to the 
information contained in the newspaper 
report. However t it is not in the security 
interest of the country to give details. 

(b) and (c). The question does not arise. 

White Paper on Public Sector 

(a) whether the Government have finaJ-
ised the white paper proposed to be issued 
on the performance of the Public Sector; and 

(b) if so, when it is likely to be issued? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). The matter is 
under consideration of the Government. 

Problem of Child Labour 

*110. SHRI BASUDEB ACHARIA: 
SHRI BANWARI lAL PURO-

HIT: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the number of child labour 
has increased in different States in recent 
years; 

(b) if so, the details thereof; 

(c) whether International Labour Organi M 

sation in its reports has recently drawn atten-
tion to the problem of child labour; 

(d) if so, the details of the observations in 
respect of India; and 

(9) the spectific steps taken by the Gov-
ernment in this regard to keep the Children 
away from employment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) to (e). 
Statements I and II are given below. 

STATEMENT -I 

According to the Census reports of 1971 
*109. SHRIINDRAJIT GUPTA: Will the and 1981, the number of child workers in the 

PRIME MINISTER be pleased to state: country upto the age of fourteen years 'Nas 
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10.75 million and 13.64 million respectively. 
State wise figures are given in the Appendix. 
As per the National Sample Survey Projec-
tions (43rd round,",uly 1987-June 1988), the 
number of child workers for the whole coun-
try is estimated to be about 17 million. 

2. The International Labour Organisation 
in their reports have observed that poverty is 
the primary cause of child labour and child 
labour is still wide-spread in third world 
countries in agriculture, the urban informal 
sector and domestic service. In the report, 
the respective roles of Government, media, 
voluntary group~, employers, trade unions, 
and Involvement of the public have been 
stres~ad for combating child labour effec-
tively. The reports also contain new ap-
proaches, including the provision of educa-
tion and training as well as the creation of 
steady income-earning opportunities for 
working children. In the report, Governments 
have been urged to bring the rule of law to 
bear on the problems of child labour by 
stricter oniorcement of the various laws and 
also to promote and support community ini-
tiatives protecting childre" at WOI k 

3. The employment of children below the 
aga of fourteen years in banned in factories, 
mines and in various hazardous occupa-
tions. The Child Labour (Prohibition and 
regulation) Ad. 1986specifics, intheSched-

ule thereto, occupations and processes in 
which a child below the age of 14 years 
cannot be employed or permitted to work. 

4. Other steps being undertaken to-
wards keeping children away from employ-
ment include:-

(i) 

(ii) 

(iii) 

Setting up of National Child 
Labour Projeds in areas of child 
labour concentration. Under 
these Projects, special special 
are run for children and pro-
grammes for community aware-
ness and better enforcement of 
legal provisions relating to child 
labour are undertaken. Nine such 
Projects have so far been set up. 

A scheme for strengthening of 
enforcement machinery of the 
State Governments has been 
introduced on a pilot basis in two 
States. 

Financial assistance to voluntary 
organisations for taking up proj-
ects to benefit child workers.' 
These projects are generally in 
the nature of centres providing 
non-formal education, vocational 
training, supplementary nutrition, 
health care, etc. 

STATEMENT-II 

State-wise distribution of child workers (0-14 age group) according to 1971 and 1981 
Census 

51. No. State/Union Territories 

1 2 

1. Andhra Pradesh 

2. Assam 

Workers in the age group 
0-14 

1971 Census 1981 Census 

3 4 

1,627,492 1,951,312 

239,349· 
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1 2 3 4 

3. Bihar 1,059,359 1,101,764 

4. Gujarat 518,061 616,913 

5 Haryana 137,826 194,189 

6. Himachal Pradesh 71,384 99,624 

7. Jammu and Kashmir 70,489 258,437 

8. Karnataka 808,719 1,131,530 

9. Kerala 111,801 92,854 

10. Madhya Pradesh 1,112,319 1,698,597 

11. Maharashtra 988,357 1,557,756 

12. Manipur 16,380 20.217 

13. Meghalaya 30,440 44,916 

14. Nagaland 13,726 16,235 

15. Orissa 492,477 702.293 

16. Punjab 232.774 216,939 

17. Rajasthan 587,389 819,605 

18. Sikkim 15,661 8,561 

19. Tamil Nadu 713,305 975,055 

20. Tripura 17,490 24,204 

21. Uttar Pradesh 1,326,726 1,434,675 

22. Wes.t Bengal 511,443 605.2"1' 

23. Andaman & Nicobar Islands 572 1.309 

24. Arunachal Pradesh 17.925 17,950 

25. Chandigarh 1,086 1.956 
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1 2 3 4 

26. Dadra & Nagar Haveli 3.102 3.615 

27. Delhi 17,120 25,717 

28. Goa, Daman & Diu 7,391 9.378 

29. Lakshadweep 97 56 

30. Mizoram * •• 6.314 

31. Pondicherry 3,725 3.606 

Total 10,753,985 13,640,872 

*Includes figures of Mizo district also which then formed part of Assam . 

.. 1981 Census could not be conducted In Assam due to disturbed conditions prevailing 
there then . 

.. * Census figures of 1971 in respect 01 Mlzoram included under Assam. 

[ Translation] 

Indian Language. as Medfum for 
Examinations 

*111. SHAI KAPIL DEV SHASTRI: 
SHRI GULAB CHAND 

KATARIA: 

Will the PRIME MINISTER be pleased to 
state: 

(a) Since when satyagraha is being staged 
by the Akhil Bhartiya Bhasha Sangathan 
outside the UPSC premises demanding that 
Hindi and other Indian languages may be 
allowed as medium for the examinations; 

(b) whether fast unto death had been 
broken on an assurance given by the Gov-
ernment; and 

(c) if so, the steps taken by the Govern-

!'Pent to allow Hindi and other Indian lan-
~uages as mediur:1 for the examinations? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) A group of persons 
stated to be belonging to Akhil Bhartiya 
Bhasha Sanrakshan Sangathan have been 
sitting on 'dharnat outside the Union Public 
Service CommissIon's premises from 16th 
August, 1988. The dharna was suspended 
by them from 26.5.89 and the same was 
restarted from 7.8.90. 

(b) The youngman called off their fast in 
May, 1989, in response to the appeal made 
by the former Home Minister and the Minis-
ter of State for personnel. 

(c) The UPSC set up an Expert Commit~ 
tee under the Chairmanship of Prof. Satish 
Chandra. ex-Chairman, University Grants 
Commission inter alia to examine the ques-
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tion relating to introduction of multi-lingual 
system for the Commission's examinations 
as well as discontinuance of compulsory 
paper in English in certain examinations 
held by the Commission. This Committee 
has submitted its report which is under de-
tailed examination. 

(English] 

Freedom fighter's Pension 

*112. SHRI Y. S. RAJASEKHAR REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have ac-
cepted the recommendations contained in 
the Ninety Seventh Report of the Committee 
on Petitions of the Rajya Sabha on Freedom 
Fighters' Pension, presented on August 9, 
1989; 

(b) if so. the details of the recommenda-
tions accepted and action taken thereon; 
and 

(c) the reasons for not accepting the rest 
of the recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (c). 
The recommendations of the committee on 
Petitions are under consideration of the 
Government. 

( Translation] 

Industrial Units Lying Closed In Hilly 
States 

*114. SHRI K. D. SUL T ANPURI: Will the 

PRIME MINISTER be pleased to state: 

(a) the number of industrial units lying 
closed in Himachal Pradesh and other hilly 
States; and 

(b) the details of subsidy granted by the 
Government to industrialists in each of these 
States? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) The Reserve Bank of 
India maintain data on sickness. However. 
they do not collect specific data on closed 
industrial units. As per the information re-
ceived by the Reserve Bank of India from 
Banks, there were, as at the end of Decem-
ber. 1988, four Non-SSI sick and weak units 
in the hilly States of Himachal Pradesh, 
Assam, Jammu & Kashmir, Manipur. Megha-
laya. Mizoram. Nagaland, Sikkim, Tripura 
and Arunachal Pradesh which were closed! 
under liquidationlwinding up orders issued! 
under lock out/strikes etc. 

As regards small scale units, there were 
at the end of December, 1988, a total of 
18,703 sick units out of which 746 are con-
sidered viable. 17, 854 non-viable and viabil-
ityof 103 units has not yet been decided. 295 
viable units have been put under nursing 
programme. 

(b) Subsidies are given to the State 
Governments. Details of the re-imbursement 
made under the Central Investment Subsidy 
scheme and the Transport Subsidy Scheme, 
given to these States upto 1989-90, are 
given in the Statement below 
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STATEMENT 

Statement indicating reimbursement made upto 1989-90 in r9spec1 of the Hilly States 
under the Centra/Investment Subsidy Scheme and the Transport Subsidy Scheme 

fRs. cfOres} 

51. No. Name of the State Centra/Investment Transport Subsidy 
Subsidy Scheme SchlNn9 

1 2 3 

1. Himachal Pradesh 57.34 

2. Assam 26.25 

3. Jammu & Kashmir 59.42 

4. Manipur 3.33 

5. Meghalaya 3.04 

6. Mlzoram 14.51 

7. Nagaland 16.10 

8. Sikkim 6.19 

9. Tripura 1.60 

10. Arunachal Pradesh 2.50 

Total 190.28 

[Eng/ish] 

ULFA Camps In Tamil Nadu 

*115. SHRI P. C. THOMAS: Wilt the 
PRIME MINISTER be pleased to state: 

(a) whether any ULFA camp has been 
detected in Tamil Nadu or in any other State 
during last four months; 

(b) if so, the details thereof and the number 
of persons arrested from there; 

4 

19.12 

13.39 

2.98 

0.07 

1.03 

2.23 

1.73 

0.61 

2.31 

43.47 

(c) the details of the arms seized and 
whether any fadory manufacturing arms for 
ULFA terrorists has also been detected; and 

(d) if so, the action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) and (b). 
Camps in several districts of Assam have 
been deteded by the Army. Besides Assam I 
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one camp was detected in Meghalaya and 
four activists were arrested from there. The 
number of persons arrasted during opera-
tions in Assam since the end of November. 
1990. including those in these camps is 

lMG 

Stan Guns 

Carbines 

Assault RifleslRifles 

Pistols/Revolvers 

Non Service Pattern Weapons 

Air Guns 

Hand made guns 

IEDs (including 8 IEDs casings) 

Mine-AP 

BomblGrenades 

Detonators 

Assorted Explosives (Plastic, Ge. Stick) 

Other Explosives 

Fuse wire 

1991 Census 

*116. SHRI KALP NA TH RAI: 
SHRI ANBARASU ERA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the operations for 1991 
census have commenced in the oountry; 

2765. 
(c) and (d). Government is not aware of 

detection of any iJlic~ arms factory of the 
ULFA. Arms seized during operations against 
ULFA are given below: 

02 

03 

06 

09 

90 

847 

03 

04 

138 

01 

109 

136 

40 

- 298. 31 Kgs. 

90 meters. 

(b) if so, when the survey to collect data 
lor the population census in likely to be 
completed; 

(c) when the p~eliminary data will be 
available and when the final data will be 
published; and 

(d) the special features of this census as 
compared to the last census? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN n-tE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBOOH KANT SAHAY): (a) Yes, 
Sir. The operations for 1991 census have 
commenced on February 9~991 in the en-
tire country except in Jammu & Kashmir 
where it is proposed to be conducted during 
August-October. 1991. 

(b) The census enumeration is likely to 
be completed in all areas except in Jammu & 
Kashmir by March 5,1991. 

(c) The provisional population totals of 
the 1991 census are proposed to be made 
available by the end of March, 1991. The 
final data are proposed to be released in 
stages from early 1992 to 1995. 

(d) The special features of the 1991 
census as compared to the last census are-

(i) Some questions have been in-
c!uded for the first time in 1991 
Census like the question on the 
status of ex~servicemen in re-
gard to getting pension, the first 
time entrants to the labour force, 
availability of toilet facilities in 
rural areas and type of fueJ used 
for cooking. 

(ii) Special emphasis is being given 
in the 1991 census to elicit par-
ticipation of women and children 
in work by expanding the rele-
vant question. 

(iii) Migration and fertil~y questions 
are being canvassed in all areas 
and two more reasons for migra-
tion, namely, ubusiness" and 
"natural calamities· like drought, 
floods, etc. have been included 
in the enquiry. 

(iv) The basic 1991 census data are 
proposed to be presented classi-
fying workers into 9 industrial 
categories as against 4 in the 
last census. The basic data will 
also be presented for the first 
time for each Community Devel~ 
opment Block in the rural areas 
all over the country. 

(v) In addition to the publication of 
the census data through printed 
volumes, data are proposed to 
be released through data tapes 
and diskettes etc. on a bigger 
scale. 

[ Trans/ation] 

Annual Advertisement Budget of DAVP 

·117. SHRIAMRATLAL. VALLABHDAS 
TARWALA: Will the PRIME MINISTER be 
pleased to state: 

(a) the total annual advertisement 
budget of the Diredorate of Advertising and 
Visual PUulicity; 

(b) the percentage of this budget re-
ceived by small and medium newspapers in 
the form of advertisements as compared to 
big newspapers; and 

(c) further steps being taken by the 
DAVP to give relief to small and medium 
newspapers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN~ 
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) Adver-
tisements worth As. 16,50.93,320/- were 
released to papers during 1989-90. 

(b) The shares of small and medium 
newspapers was 49.40%. 
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(c) The Government advertisements are 
issued to various categories of newspcpers! 
Journals keeping in view the publicity re-
quirements and availability of funds and these 
are not intended to be a measure of financial 
assistance to newspapers(journals. 

Deployment and Strengh of Para-
Military Forces 

*118. PROF. RASA SINGH RAWAT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the names of cities in which army 
has been deployed to assist civil administra-
tion during the last five months, with period 

BSF 

CRPF 

ITBP 

Assam Rifles 

CISF 

[English] 

Sick Small Scale Industries 

*119. SHRIMORESHWARSAVE: 
SHRI TEJ NARAYAN SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of small scale industries 
which are sick at present, State-wise; 

(b) the reasons for their sickness; 

(c) the remedial steps taken by the 
Government to revive the sick units; and 

and purpose thereof; and 

(b) the strength of para-military forces in 
the courjry, force-wise, as on date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHAI SUBODH KANT SAHAY): (a) The 
Army is deployed at the request of the State 
Govt. in aid of civil administration. The infor-
mation from various State Govts. is being 
collected and will be laid on the Table of the 
House. 

(b) The Strength of the para-military 
forces in the country is as under:-

147 Bns. 

103 Bns. 

24 Bns. 

31 Bns. 

76000 officers and men (approx). 
It is not organised on Bn. pattern 

(d) whether the rehabilitation plan is 
being implemented properly? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Data on sickness are 
compiled by the Reserve Bank of India. 
Latest data regarding sick small scale indus-
trial units are .livailable upto December. 1988. 
The number of sick small scale industries, 
State-wise is given is the Statement below. 

(b) A number of causes, both internal & 
externe', often operating in combination, have 
been responsible for sickness in tt.e small 
scale sedor. Some of the identified major 
causes of sickness in the small scale sector 
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are paucity of adequate raw materials and 
working capital, delayed realisation of re-
ceivables particularly from It"ger units, 
marketing problems, management deficien-
cies, technological obsolescence, frequent 
power cutSltrippings, labour problems etc. 

(c) Steps taken to revive sick units in-
clude issuance of detailed guidelines by RBI 
to all scheduled commercial banks in regard 
to rehabili1ation of sick units in the small 
scale sector with spec~ic reference to defini-
tion of sick SSI units, viability norms, incipi-
ent sickness as also reliefs and concessions 
from bankslfinancial institutions for imple-
mentation of rehabilitation packages in the 

case of potentially viable sick units. 

On the advice of the Government of 
India, Reserve Bank of India (RBI) has set 
up State Level Inter-Institutional Commit-
tees (SLIJes) in all States under the Chair-
manship of Secretary. tndustries Depart-
ment for working out a rehabilitation pack-
age for revival of viable sick small scale 
units. 

(d) Of the 240573 small scale units 
identified by RBI as sick attha end of Decem-
ber 1988, 13033 sick SSI units were consid-
ered as potentially viable. Of these, 7788 
units have been put under nursing pro-
gramme. 

STATEMENT 

Statewise Breakup of Sick Small Scale Industrial units as at the end of December, 1988 

51. No. State/Union Territory No. of Units 

1 2 3 

1. Assam 11642 

2. Meghalaya 622 

3. Mizoram 151 

4. Bihar 15670 

5. Arunachal Pradesh 20 

6. West Bengal 22370 

7. Nagaland 500 

8. Manipur 1258 

9. Orissa 8858 

10. Sikkim 70 

11. Tripura 790 

12. Andaman and Nioobar 
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51. No. StatelUnion Territory No. of Units 

1 2 3 

13. Uttar Pradesh 23806 

14. Delhi 3777 

15. PlJ1Qjab 3814 

16. Haryana 2580 

17. Chandigarh 277 

18. Jammu and Kashmir 2690 

19. Himachal Pradesh ~60 

20. Rajasthan 11063 

21. Gujarat 5601 

22. Maharashtra 19582 

23. Daman and Diu 33 

24. Goa 824 

25. Dadra and Nagar Haveli 4 

26. Madhya Pradesh 14292 

27. Andhra Pradesh 25234 

28. Karnataka 10010 

29. Lakshadweep 

30. Tamil Nadu 33032 

31. Kerala 20735 

32. Pondicherry 308 

Total 240573 
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Boats used by L TTE Militants 

*120. SHRIMATI CHENNUPATI 
VIDYA: 

SHAI C. K. KUPPUSWAMY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the L TIE militants have 
been using boats that are faster than the 
ones used by the Coast Guards to carry on 
their activities on the coastal region of Tamil 
Nadu; 

(b) whether the Government have re-
ceived any request from the Eastern Com-
mand of the Coast Guards for the provision 
of better speed-boats; and 

(c) if so, the action being taken on their 
request? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VLJOY SINGH): (a) to (c). No specific in-
stance of l TTE militants using boats faster 
than the ones used by the Coast Guard has 
come to notice. However, on one occasion, 
a Coast Guard Ship on patrol duty inthe Palk 
Bay had picked up a fast moving radar 
contact which. on being challenged. reversed 
its course. 

Development of Technology for Blo-
Insecticide. 

891. SHRI ANAND SINGH: 
SHRI MADHAVRAO SCIN-

OIA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether an indigenous technology 
has been developed at Bangalore University 
for bio-insecticides; 

(b) if so, the details thereof; 

(c) the tests and research work done to 
test their efficacy so far; and 

(d) the steps taken to ensure commer-
cial manufacture thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAVANTILAL 
VIRCHANDBHAI SHAH): (a) No, Sir. 

(b) Question does not arise. 

(c) Question does not arise. 

(d) Question does not arise. 

Plots In Mamurpur. Nare.a (Deihl) 

892. SHRIMATI GEETA MUKHERJEE: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that Scheduled 
Castes and other backward residents of 
Mamurpur, Narela (Delhi) were given resi-
dential plots by Gram Sabha and anti-social 
elements have successfully deprived them 
of these lands and are allowing outsiders to 
come and occupy the same; 

(b) whether the Delhi Administration 
has received complaints and representa-
tions in this regard; 

(c) if so, the details thereof; and 

(d) the steps being taken against such 
elements and to restore the land to con-
cerned Scheduled Castes and other back-
ward people? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
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AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) and (b). It is 
true that Scheduled Castes and other back-
ward residents of Mamurpur, Narela were 
given residential plots by Gram Sabha. But 
no complaint of these allottees having been 
deprived of their plots by antj .. social ele-
ments has been reported to Delhi Admini-
stration so far. 

(c) and (d). Does not arise. 

[ Translation] 

Villages and Families Affected by 
Sardar Sarovar Project 

893. SHRI SATYNARAYAN JATIYA: 

Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the number of villages and families 
likely to be affected by the Sardar Sarovar 
Project, State-wise; and 

(b) the details of the arrangements made 
for the rehabilitation of the affected people in 
Gujarat? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
OIA): (a) The numberofvillages andfamilias 
to be affected by Sardar Sarovar Project is 
given State-wise below: 

Name of Stat9 Number of Villages Number of Families 

1 2 

Madhya Pradesh 193 

Maharashtra 33 

Gujarat 19 

245 

(b) Agricultural land is being acquired 
as well as purchased as per the land se-
lected by the oustees. Development of reha-
bilitation villages, provision of civic ameni-
ties, like schools, parks, wells, hand-pumps, 
approach roads, internal roads, tree plat .. 
forms in the rehabilitation villages, voca-
tional and technical training, absorption of 
oustees in jobs, grants for productive assets, 
frea transportation of personal effects in-
cluding the materials reclaimed from dis-
mantling of homestead; etc., form part of the 
rehabilitation pack"ie. 

3 

15832 

2464 

4722 

23018 

[English] 

Ravl-Baas Water Tribunal 

894. PROF. VIJAY KUMAR 
MALHOTRA: Will the Minister of WATER 
RESOURCES be pleased to state; 

(a) whether Ravi and Beas Waters Tri-
bunal has subm itted its report; 

(b) if so, when and the details of the 
recommendations made; 
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(c) whether the Award has been imple-
mented; and 

(d) if not, the reasons therefor and the 
steps taken to implement the same? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) Yes, Sir. 

(b) The conclusion of the Tribunal on the 
verification and adjudication of the matters 
relating to Ravi and Beas waters as per 
Paragraphs 9.1 and 9.2 of the Punjab Settle-
ment as referred to the Tribunal are given 
below:-

I. Re: Item No.1 of the Ref-
erence 
(Paragraph 9.1 of the Punjab 
Settlement) 

The resutt of Tribunal's verification is:-

The quantum of water used by the farm-
ers and other consumptive users of the three 
party States as on 1 st July 1985, was as 
under:-

Punjab: 

Haryana: 

Rajasthan: 

3.106 MAF (This is in-
clusive of 0.352 Mat 
permissive use allowed 
by Rajasthan under 
clause (ii) of the 1981 
agreement and subject 
thereto but is exclusive 
of the pre-partition use 
of 1.98 MAF as well as 
0.32 MAF in Shah 
Nehar Canal areas) 

1.620 MAF 

4.985 MAF (This figure 
is exclusive of the 
preparation use of 1.11 
MAF) 

II. Re: Item No. 1 of the Ref-
erence 
(Paragraph 9.2 ofthe Punjab 
Settlement). 

On adjudication of the claims of Punjab 
and Haryana regarding the shares in their 
remaining waters, the Tribunal decided and 
allocated as under:-

Punjab: 5.00MAF 

Haryana: 3.83 MAF 

The tribunal directed that in the event of 
!Iuctuations in the availability of water in the 
Ravi-Beas System in any particular year J the 
shares of the aforesaid two States shall be 
increased or decreased pro-rata on the above 
basis. 

Not9: The shares of Rajasthan in the 
surplus waters fixed at 8.60 MAF 
and that of Delhi Water Supply 
fixed a 0.2 MAF under the 1981 
agreement shall remain unaf-
fected. But the demand of Delhi 
Administration for allocation of 
additional supply over the exist-
ing use of 0.2 MAF was rejected 
as falling outside the scope of 
the Reference to this Tribunal. 

(c) and (d). On the Report given by the 
Tribunal, the concerned States and the 
Central Government have sought from the 
Tribunal explanation and guidance on cer-
tain points. 

Setting up of fertilizer plant. In Andhra 
Pradesh by IFFCO 

895. SHRIMATI T. MANEMMA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Gov8mmant of Andhra 
Pradesh has asked t"- JFFCO for setting up 
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a large AmmonialUrea Plant in that State; 
and 

(b) if so, the steps. the Union Govern-
ment are taking in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE ANO 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANOBHAI SHAH): (a) and (b). a 
suggestion was received from the Govern-
ment of Andhra Pradesh that Indian Farmers 
Fertilisers Cooperative ltd. (IFFCO) may be 
advised to set up a high rated urea plant in 
Andhra Pradesh based on natural gas from 
the Krishna-Godavari (K.G.) basin. The State 
Government have been intimated that since 
IFFCO have proposed doubling of their Aonla 
fertilizer plant. theirfinancial and managerial 
resources would be fully tied up and they 
would not be able to undertake a project in 
the K.G. basin. 

Profitability of State-run Hotels 

896. SHRI PRAKASHBAPU VASAN-
TRAO PATIL: Will the Minister of TOURISM 
be pleased to state: 

(a) whether any assessment has been 
made of the impact on the State-run hotels of 
the recent measures announced by the 
Government regarding entertainment in Fiv.Q 
Star hotels; and 

(b) if so, the steps proposed to be taken 
to ensure the profitability of these hotels? 

THE MINISTER OF STATE IN THE 
MINISTRY OFTOURISM (SHRIMATI USHA 
SINHA): (a) ITOC owns and operates 25 
hotels in the country including 9 hotels of 5-
star category, 6 of these 5-star hotels get 
regular Government banqueting business. 
ITOC has made some tentative assessment 
of likely impact of economy measures an-
nounced by the Government on the 6 five 

star hotels who have received Government 
business regularly in the past. 

(b) The steps taken by ITOCto make up 
the expected short-fall from Government 
business include the following: 

1. to tap more business from busi-
ness houses through personal 
contacts; and 

2. to offer attractive packages for 
Annual General Meetings of 
various companies. for domestic 
tourists including students and 
farmers during the lean season. 

Development of Cultural and Sports 
Tourism 

897. SHRI SRIKANTHA DA ITA NARA-
SIMHARAJA WADIYAR: Will the Minister of 
TOURISM be pleased to state: 

(a) whether there is any Central Scheme 
to develop cultural and sports tourism in 
different States; 

(b) if so. when such scheme was intro-
duced: 

(c) whether this scheme has been intro-
duced in Karnataka; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) Yes, Sir. 

(b) The Central Department of Tourism 
from its inception has taken up schemes for 
development of tourist centres related with 
cultural tourism. From the Seventh Five Year 
Plan a shift in the emphasis from cultural 
tourismtoothertourism has been proposed. 

(c) and (d). The Central Government 
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has extended financial assistance for follow-
ing schemes connected with cultural and 

51. No. Name of the proj9Ct 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

2 

Provision of Boats for 
Ulsoor Lake. 

Floodlighting of Shrikanteswara 
Temple at Nanjangud. 

Construction of Restaurant and 
toilet facilities at Shringery. 

Construction of Hoysala 
Cultural Centre at Holebld. 

Provision of toilet & drinking water 
facilities at Badami, Pathadakal, 
Hampi and Bijapur. 

Floodlighting of Golgumbaz 

Construction of Restaurant 
near Sri Runganatha Swamy 
Temple at Srirangapatnam. 

8. Construction of 

(a) Tourist Rest House 

(b) Canteen Block; and 

(c) Tourist Bormnory (24 beds) 

sports tourism in the State of Kamataka 
during the Seventh Plan Period: 

(Rs. in /akhs) 

Amount sanctioned Amount r9/eased 

3 4 

1.23 1.23 

3.09 1.50 

6.00 2.00 

33.00 5.00 

7.50 5.00 

B.OO 4.00 

6.00 3.00 

32.46 8.00 

for Department of Tourism at Belur; 
Hassan District, Karnataka. 

[ Translation] 

Development of Agricultural Land In 
Rajasthan 

898. PROF. RASA SINGH RAWAT: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the progress made in the develop-
ment of irrigated and non-irrigated agr;cul-
turalland in Rajasthan during the last three 
years; 

(b) whetherthe Government have made 
any arrangement for conducting research in 
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regard to the crops which can be easily 
grown in desert land; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) Gross irrigated 
area sown during 1988-87, 1987-88 and 
1988-89 was 4351 000 ha., 3995000 ha. and 
4365000 ha. respectively. Under the Cen-
trally Sponsored schemes, an area of 117807 
ha. has been developed under non-irrigated 
lands in Rajasthan during the last three 
years. 

(b) and (c). The Central Arid Zone 
Research Institute, Jodhpur of Indian Coun-
cil of Agricultural Research and State Agri-
cultural University have developed appropri-
ate land use system including agro-forestry, 
silvi pasture. dry-land horticulture. etc. Two 
new high yielding varieties of pasture grasses 
Marwad Anzan and Marwad Dhaman have 
been released for dry areas. Improved varie-
ties of Pearl Millets. Castor, Clusterbean, 
etc. have been recommended for growing 
areas which have appropriate moisture. 

[English] 

Sardar Sarovar Project 

899. SHRI MUlLAPPAllY. RAMA-
CHANDRAN: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether work on the Sardar Sarovar 
Project has been discontinued; 

(b) if so. the reasons therefor: 

(c) whether Japan has stopped financial 
aid for the Project; and 

(d) If so, the reasons therefor? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). Yes, Sir. Japan has stopped 
second instalment of credit due in Novem-
ber, 1990 mainly due to the adverse com-
ments and criticism of the Sardar Sarovar 
Project by some activists. 

[ Translation] 

Supply of River Waters to Rajasthan 

900. SHAI GULAS CHAND KATARIA: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the Government propose to 
complete the scheme of providing waters 
from Yamuna, Ganga and Narmada rivers to 
Rajasthan; and 

(b) if so, the the time by which the 
scheme is likely to be completed? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHAI MANUBHAI KOTA-
OIA): (a) and (b). Detailed Project Report of 
a Scheme to provide 616 Mm' (0.3 Maf) 
Narmada water to 74000 ha. in Barmer and 
Jalore districts of Rajasthan has only re-
cently been received in the Central Water 
Commission. Provision for this Scheme has 
been made by the State Government in its 
Eighth Plan. Regarding Ganga waters, ac-
cording to a Central Water Commission study 
to assess the surplus flood waters, there is 
not sufficient water economically available, 
ex-Raiwala or Narora for conveyance to 
Rajasthan. 

Some part of monsoon flows of Yamuna 
river are already available to Rajasthan from 
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Okhla. The issue regarding sharing of 
Yamuna waters amongst the concerned 
States was considered in a meeting of the 
Standing Committee on inter-State issues in 
Water Resources held in September, 1990. 
As directed by the Committee, the Chair-
man, Central Water Commissron, held dis-
cussions recently with the representatives of 
the concerned States regarding the commIt-
ted uses. 

[English] 

Rehabilitation plan for HFC Units 

901. SHRI PRAKASH KOKO 
BRAHMBHA TT: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether the Union Government have 
cleared the rehabilitation plans for the three 
units of Hindustan Fertilizer Corporation 
Limited; 

(b) if not, the reasons therefor; and 

(c) the time by which a final decision is 
likely to be taken? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTllAL 
VIRCHANDBHAI SHAH): (a) and (b). The 
proposal for rehabilitation of the three units 
of Hindustan Fertilizer Corporation is at the 
final stage of consultation with the appraisai 
agencies in the Government. 

(c) No firm date regarding final decision 
can be indicated. 

[ Translation) 

Concessions to Rural People in ITOe 
Hotels 

902. SHRI KAILASH MEGHWAL: Will 
the Minister of TOURISM be pleased to 
state' 

(a) whether the Government have 
decided to provide some facilities and con-
cessions to rural people in ITDC hotels: 

(b) if so, the number of hotels in Indiaon 
the approved list of Tourism and the hotels 
where these facilities and concessions have 
been introduced: 

(c) whether the GovernmQnt propose to 
provide more such facility and concessions 
in future and if so, the details thereof; 

(d) whether instructions will be issued 
to private hotels also to provide similar facili-
ties and concessions to rural people; and 

(e) if so, by when and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) Yes, Sir. A scheme has been 
introduced by the Government from 
25.1.19900ffering 50%discount on meals to 
rural guests in one of the specified restau-
rants of each tTDC hotel on two days in a 
week i.e. on Thursday and Friday. The con-
cession is admissible to rural people staying 
WIthin a radIUS of 50 kms in the vicinity of the 
respective ITOC hotel/restaurant on estab-
lishing identity through an identity card/cer-
tificate, preferably with a photograph, issued 
by the Village Pradhan and certified by the 
Sarpanch of the area. However, in the case 
of hotels/restaurants located in the Union 
Territory of Delhi, the distance restriction of 
50 kms is not applicable, and any bonafide 
rural guest from any where In India can avail 
of this facility In the case of family, the 
number of depondents who can avail of this 
facility will be limIted to 6 numbers including 
the Head of the family_ 

(b) There are at present 675 hotels on 
the approved list of the Central Ministry of 
Tourism. The concessions to rural people as 
mentioned in part (a) above, have been 
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introduced only in ITOe hotels/restaurants 
in the country. 

(c) At present there is not such pro-
posal. 

(d) and (e). No, Sir, as hotel in the 
private sector follow their own scheme of 
concessionlfacilities, and as such instruc-
tions may not be binding on them. 

[English] 

Cocoa Plantation 

903. SHRI P.C. THOMAS: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the State-wise area under cocoa 
plantation; 

(b) the countries to which cocoa is 
exported; 

(c) the steps taken by the Government 
to ensure remunerative prices to cocoa 
growers; 

(d) whethertheGovernmentproposeto 
increase production of cocoa; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) The rough 
estimates of State-wise area under cocoa 
plantation are given below, as official esti-
mates are not available. 

Kerala 14,000 hectares 

Karnataka 1,600 hectares 

Tamil Nadu 400 hectares 

(b) Cocoa and its products are exported 
to Netherlands, U.K. Germany, U.S.A., Hong-
Kong and Romania. 

(c) Procurement and marketing of co-
coa beans is being encouraged through Co-
operatives. The Central Arecanut and Co-
coa Marketing and Processing Co-operative 
(CAMPeO) has set up 23 procurement 
Centres in Kerala and Karnataka. 

(d) and (e). It is proposed to increase 
the production of cocoa from the present 
level of 7000 tonnes per annum to 12,000 
tonnes by the end of 8th Five year Pla~. The 
development measures proposed to raise 
productivity. of the existing cocoa gardens 
include (i) providing irrigation facility, (ii) 
laying out demonstration plots to encourage 
scientific manuring and plant protection; (iii) 
establishment of clonal seed gardens to 
supply quality planting materials; and (iv) 
promotion of marketing of cocoa. 

Selection of Students for Engineering 
Courses by Societies and Agencies 
Recognised by USSR Government 

904. SHRITEJ NARAYAN SINGH: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the names and composition of the 
agencies in the country recognised by Union 
of Soviet Socialist Republic to select the 
students for Engineering courses; 

(b) the criteria followed by these agen-
cies to select the students: and 

(c) the details of the facilities provided 
to these students by the Government of India 
and USSR? 

TL4E MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) According to informa-
tion available with Government, students for 
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engineering courses are being selected 
through the USSR Embassy and non-official 
organisations like the Indo-Soviet Cultural 
Society, Friends of Soviet Union. Indo-So-
viet Cultural and Educational Foundation, 
New Delhi; Indo-Soviet Med:cal Education 
Care and Research Foundation, New Delhi; 
and Universal Combine, New Delhi. 

(b) Government is not associated with 
the selection of the students. 

(~) These students are given facilities 
by the Soviet Institutions as well as by the 
Indian Embassy in Moscow similar to those 
given to other Indian Students in USSR. 

Facilities for Prevention of Natural 
Calamities In Coastal States 

905. SHRI J. CHOKKA RAO: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the facilities available in the Coastal 
States for prevention, mitigation and man-
agement of natural calamities like cyclone; 

(b) whether the existing facilities are 
adequate; and 

(c) if not, the proposals under consid-
eration for strengthening such facilities to 
ensure safety of life and property? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) The following 
facilities are, inter-alia, available in the coastal 
states for prevention, mitigation and man-
agement of natural calamities like cyclone: 

1 . Cyclone shelters have been con-
struded which are used as shalter 

house. Sometimes, the Govern-
ment and School buildings are also 
used as sheher house. 

2. DistrictlTaluka Headquarters are 
equipped with wireless sets for 
transmission of disaster warnings. 

3. States and District level Commit-
tees on Natural Calamities have 
been set up. 

4. Disaster Warning System available 
at States Headquarters have been 
re-oriented by linking with 
INSAT-D. 

5. Control rooms set up at StatelDis-
triet headquarters function round 
the clock. 

6. Army Assistance for organisation 
relief and reuse operations. 

7. Boats available with the State 
Governments and with private 
organisationslpersons are utilised 
for reuse operations. 

8. Adequate stocks of foodgrains. 
essential commodities including 
medicines are kept in advance near 
the vulnerable points. 

9. Pre-disaster exercises are under-
taken by State GovernmentIDis-
triel authorities for dealing with 
natural calamities. 

(b) and (c). Improvement of facUities 
and arrangements such as construction of 
additional cyclone shelters, increasing fleets 
of boats, communication net-work etc. is 
undertakenby the concerned State Govern-
ments from time to time to meet the needs of 
the situation arising out of natural disasters 
like cyclone etc. 
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Supply of Drinking Water In Karala 

906. SHRI PALAI K.M. MATHEW: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the rivers in Kerala found suitable for 
supply of drinking wat"r to drought prone 
areas of the State; 

(b) the percentage of water actualfy 
drawn from each river for drinking water 
purpose; and 

(c) the steps taken by the Union Gov-
ernment to further augment the supply of 
supply of drinking water in Kerala? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) There are 41 
West flowing and 3 East flowing rivers in 
Kerala being used for supply of drinking 
water. However, most of these river do not 
have adequate summer flow because of the 
terrain. Suitable water storage needs to be 
created by sub surface dams, check dams, 
etc. in these rivers after detailed studies and 
investigations to tap the water potential for 
drinking water supply in period of drought. 

(b) The percentage of water drawn at 
present from all the river accounts for only 
about 0.60/0 of the total annual run-off of the 
rivers. 

(c) All the Villages in the State have 
been provided with at least one safe source 
of drinking water as on 30th June, 1990. The 
State Government is giving priority for com-
pleting 377 small, medium and large rural 
water supply schemes and 12 urban water 
supply augmentation schemes. New 
Schemes are also proposed to be taken up 
during the Eighth Plan period within the 
outlays for the plan period. The efforts of the 

State Government are being supplement 
under the Centrally Sponsored Accelerated 
Rural Water Supply Programme and water 
harvesting structures. A number of bilateral 
and multilateral funded projects are being 
implemented for drinking water supply witM 
assistance from the World Bank, the Royal 
Netherlands Government and Danish Inter-
national Development Agency. Funds are 
provided for augmentation of partially cov-
ered villages depending upon the action 
plan for the respective year. 

Speed Post Service In Kerale 

907. SHRI SURESH KODIKKUNNIL: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the name of places in Kerala where 
Speed Posts Services have been started; 

(b) whetherthe Government propose to 
start more Speed Post Services in different 
parts of the State including Punalur, Mottar-
akkara and Adoor; 

(c) if so, the details thereof; and 

(d) the norms of starting of Speed Post 
Services in the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRYOF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) Sir, the Speed Post 
Service in Kerala is working in the following 
stations under National network-Cochin, 
Trivandrum Always, Quilon, Trichur and 
Calicut; and under point to point Speed Post 
Service within the State is working between 
the following stations: 

i) Kottayam with Cochin and Trivan-
drum. 

i1) Alleppey with Calicut and Trivan· 
drum 
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iii) Palghat with Calicut, Trichur and 
Trivandrum. 

iv) Tirur with Calicut. Cochin and Tri-
vandrum. 

v) Cannanoore with Calicut, Cochin 
and Trivandrum. 

vi) Cochin with Kottayam, Tirur and 
Cannanoore. 

vii) Trichur with Palghat. 

viii) Calicut with Cannanore, Tirur, 
Palghat and Alleppy. 

ix) Trivandrum with Kottayam, Allep-
pey I Palghat, Tirur and Can-
nanoore. 

(b) At present there is no proposal to 
start Speed Post Service in different parts of 
the State including Punalur, Kottarakara and 
Adoor. 

(c) Does not arise. 

(d) Traffic viability, its growth potential 
as well as feasibility of delivery with 24 hours 
to 48 hours. 

Recording of Share-Croppers 

908. SHRI RAMESHWAR, PRASAD: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whetherthere is any uniform system 
of recording of share-croppers in all the 
States; 

{b} ~ so, the details of the benefits 
accrued to the share-croppers as a result of 
such recordings; and 

{c} if not, whether the Government 
propose to ask the State Governments to 

introduce such system of recording of share-
croppers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) No, Sir. 

(b) Entries in Land Records project 
share"'Croppers against arbitrary evictionl 
payment of excess rent and other exploita-
tive practices. Their bargaining position is 
improved. They are also enabled to get 
credit from Public financial institutions and 
increase productivity of land. 

(c) The Central Government has ad-
vised the State Governments from time to 
time to take effective steps for bringing all 
informaVoral tenants and share-croppers on 
record. The then Prime Minister in a letter 
addressed to Chief Minister's of States/UTs 
in July, 1990 also stressed this aspect. 

Non-Availability of Ohara Edible 011 

909. SHRI C.P. MUDALAGIRIYAPPA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether 'Ohara' edible oil is not 
available in the market; 

(b) whether the rate of 'Ohara' has also 
been increased recently; and 

(c) If so, the steps taken by the Union 
Government to check the rise in the price of 
this edible oil? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL TUAE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) Ohara oil is 
available in the market. 
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(b) yes, Sir. The retail price of Ohara 
was revised on 18th February, 1991 as be· 

SI. No. Item 

1 2 

1. Ohara 1 litre double filtered 
groundnut oil 

2. Ohara, refined mustard oil 
(1 Litre) 

However, the prices of Ohara are still 
lower by around As. 10/- per litre compared 
to other brands. 

(c) The prices of Ohara were revised 
upwards because even loos9 oil was costlier 
than Ohara packed oil prices. Therefore, to 
maintain a reasonable parity between loose 
oil prices and Ohara prices and to prevent 
possible misuse of a lower priced oil for 
adulteration, NODB revised these prices 
upwards. 

[ Translation] 

Import of Raw Materials for Production 
of Fertilizers 

910. SHRI HARSH VAROHAN: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the total amount of foreign exchange 
spent annually on the import of raw materials 
for production of fertilizers during the last 
three years; and 

(b) the steps being ~aken by the Gov-
ernment to minimi •• this expentjiture? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

Iow:-

Old Price Revised Price 
Rs. Rs. 

3 4 

32/- 35/-

26/- 28/· 

, 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) The c & f value 
of the imported raw materials and intermedi-
ates for production of fertilisers during the 
last three years is given below: 

Year C & F value in Rs. crores 

1 2 

1987-88 756.56 

1988-89 1489.86 

1989·90 1284.57 

(b) The country is not self-sufficient with 
regard to rock phosphate and sulphur which 
are the basic raw materials for the produc-
tion of phosphatic fertilisers. The indigenous 
rock phospilate and pyrites are also being 
used for this purpose, wherever, feasible. A 
steering Committee of Secretaries has been 
constituted by Government to review the 
level and pattern of import so as to optimise 
the availability of fertilizers within the overall 
limits of resources. 

[English] 

Constitution of Telephone Advisory 
, Commltt •• 

911. SHRI BAL VANT MANVAR: Will the 
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Ministerof COMMUN ICATIONS be pleased 
to refer to reply given to Unstarred Question 
No. 19 on December 27,1990 and state: 

(a) whether the Telephone Advisory 
Committee, Delhi has since been consti-
tuted; 

(b) if so, the names of members ap-
pointed on the Committee; and 

(c) if not, the reasons therefor any by 
when when it is likely to be constituted? 

THE OEPUTY MINISTRER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRt 
JAI PARKASH): (a) No, Sir. 

(b) The question does not arise in view 
of reply to (a) above. 

(c) The Telegraph Advisory Committee 

for Delhi is in the process of constitution and 
will be notified shortly. 

Talecommunlcatlons System In Haldla 

912. SHRI SATYAGOPAL MISRA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the proposals under consideration of 
the Government to improve the functioning 
of the Telecommunication system in Haldia, 
West Bengal; and 

(b) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI· 
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) and (b). Haldiacomplex 
is served by 31elephone exchanges, namely: 

(i) Haldia (Industries) 500 lines Main Automatic Exchange-II 
(Strowger) 

(ii) Haldia (TownShip) 500 lines Electronic (NEAX). 

(iii) Durga Chowk 300 lines Main Automatic Exchange·1I 
(Strowger) 

all connected under linked numbering 
sche~e with adequate number of junctions 
between them. 

500 lines Electronic Exchangn (NEAX) 
at Haktia township alongwith Pulse Code 
Modulation systems with otner two ex-
changes for junction between them was 
commissioned on 29.12.90. 

Proposals exist for replacement of the 
other two exchanges by electronic exchanges 

during the 8th Five Year Plan. 

Conaltructlon of Second Hooghly 
Bridge 

913. SHAt SANAT KUMAR MANDAL: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the construction of the 
Second Hooghly Bridge in Calcutta is behind 
schedule; 
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(b) if so, the reasons therefor; 

(c) whether the inordinate delay in the 
construdion in this project has resulted in 
the msts escalation; 

(d) if so, the details thereof; and 

(8) the allocation Government propose 
to make during the current year and also 
during 1991·92to meet the escalating cost? 

THE MINISTER OF WATER RE· 
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA· 
DIA): (a) and (b). Yes, Sir. Accidental 
collapse of the Howrah Pylon Erection Crane 
in January, 1989 and delay in fabrication and 
erection of elements for the s:Jper-structure 
are among the various reasons for delay in 
construction of the Bridge. 

(c) and (d). Yes, Sir. The bridge which 
was earlier estimated to cost at As. 250.00 
crores is now estimated to cost more than 
As. 340.00 crores. 

(e) Under the Central Loan assistance, 
a sum of Rs. 22.00 crores has been allo-

Year 

1989-90 

1990-91 
(upto 
January 

N 

67.47 

57.80 

Production 

p K 

17.86 

17.02 

(b) The estimated demand and produc-
tion of fertilizers during 1991-92 ;s given 
below. This is based on assumption of full 

cated for the current year and this entire 
amount has already been released to the 
State Government. Budget Estimate for 1991-
92 is yet to be finalised. 

Self-Sufficiency In Fertilizers 

914. SHRIYASHWANTRAOPATIL:WiII 
the Minister of AGRICULTURE be pfeased 
to state: 

(a) the production and import fertilizers 
during 1989·90 and 1990-91; 

(b) the estimated demand, production 
and imports of fertilizers during 1991-92; 
and 

(c) the time by whIch self-sufficiency in 
production is expected to be achieved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) The produc-
tIon and import of fertilize!'s in terms of nutri-
ents during 1989-90 and 1990·91 are given 
below: 

(Qnty. in lakh tonnes) 

Imports 

N p K 

5.23 13.11 12.8(\ 

3.98 9.53 11.54 

availability of the imported raw materials and 
intermediates. 
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(Qnty. in lakh tonnes) 

N p K 

Demand 83.59 38.60 14.74 

Production 73.50 26.50 

The Import Plan for 1991-92 is still under 
finalisation. 

(c) There was no import of urea which 
is the major sources of nitrogen in 1990-91 
and 1999-90. The requirement of nitrogen 
was mostly met by indigenous production. It 
is estimated that even in the coming years, 
the gap between demar.d and indigenous 
availability would not be very substantial. 
For phosphatic fertilizers, however, we have 
to depend heavily on imports in the form of 
raw material, intermediates and finished 
fertilizers. As far as potassic fertilizers are 
concerned, we are depending entirely on 
imports as this is not indigenously available. 

Shrimp Farming In Kerals 

915. SHAI A. VIJAYARAGHAVAN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Union Government have 
received any proposal from Kerala Govern-
ment for the promotion of shrimp farming in 
,he State; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Gov-
ernment thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL lURE (SHAI JAYANlllAL 
VIRCHANDBHAI SHAH): (a) Yes, Sir. 

(b) and (c). The Government of Kerala 

have proposed two projects as alternatives 
to the Kuwait assisted Kerala Prawn Culture 
Projed, which ran into uncertainties due to 
the recent GuH crisis. The details of the 
Projects are given below: 

(i) Integrated Project for Developmen t 
of Prawn Culture: 

The proposal envisages establishment 
of three mini muftispecies prawn hatcheries, 
one penaeid prawn hatchery in the East 
Coasts, on freshwater prawn brood-stock-
cum-culture farm, conversion of two existing 
prawn farms into demonstration-cum-train-
ing farms and undertaking microlevel sur-
vey of the brackishwater areas, at an esti-
mated cost of As. 2.10 crores. The Govern-
ment of India have agreed to include this 
proposal for funding under a Centrally Spon-
sored Scheme during 8th Five Year Plan, to 
the extent possible. 

(ii) Kerala Prawn Culture Project: 

This project proposal envisages devel-
opment of prawn farming (both freshwater 
and brackishwater prawns) in 1,500 ha. area 
by establishing a large multipurpose prawn 
hatchery, model prawn farms, brackishwa-
ter prawn farm, extension service centres 
etc., with technical assistance. at an esti-
mated cost of As. 13.78 crars. 

The project proposal has been exam-
ined and referred to the Project appraisal 
agencies for obtaining their views on seek-
ing funds from bilateral agencies. 

New Telephone Connection. In Karal. 

916. SHRI RAMESH CHENNITHALA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government have any 
concrete plan to wipe out the pending appli-
ca1ions for new telephone connections; 
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(b) the number of new telephone con .. 
nections proposed to be provided in Kerala 
during 1991; and 

(c) the details thereof, division·wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI· 
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
JAI PARKASH): (a) The draft 8th Plan has 
been formulated with an objective to provide 
(by the end of 8th Five Year Plan) tele-
phones on demand in telephones exchanges 
on capacities below 5000 lines and to con-
tain the waiting list on an average to one year 
in exchanges of capacity of 5000 lines and 
above. With this objective, expansion plans 
are drawn for clearing the waiting list pro-
gressively during the 8th plan period. 

(b) and (c). About 30000 new telephone 
connections are proposed to be provided in 
Kerala during the calender year' 991. The 
details are as follows: 

Allepey 1800 

Calicut 2200 

Cannanore 1700 

Ernakulam 6100 

Kottayam 4400 

Palghat 1000 

Pathanamthitta 2100 

Oullon 1600 

Trichur 2000 

Trivandrum 7100 

30000 

[ Translation] 

Import of DAP by M M T C 

917. SHRI R.N. RAKESH: 
DR. CHINTA MOHAN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Minerals and Metals 
Trading Corporation has imported Oi-Am-
monium Phosphate during the current finan-
cial year; 

(b) if so, the total quantity and the value 
thereof; 

(c) whether there is any provision to 
distribute the said imported DAP directly to 
the consumers; 

(d) if so, the quantity of OAP distributed 
to the consumers directly this year; and 

(e) the total demand of DAP the con-
sumers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) and (b). Yes, 
Sir. MMTC imported 20.141akh tonnes of Oi-
Ammonium-Phosphate with cost and freight 
value of As. 713.43 crores during the current 
financial year, i.e. 1990-91 (upt031.01.1991). 

(c) to (e). The imported fertilizers are 
distributed by the handling agencies in the 
states through their marketing network within 
the overall allocation made by the Govern-
ment. The distribution of fertilizers is ef-
fected through the cooperative agencies as 
well as the private dealers. The imported 
DAP is also made available to some manu· 
facturers of complex fertilizers direct by the 
handling agencies. 
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World Bank Team for Sardar Sarovar 
Project 

918. SHRI PYARELAL KHANDELWAL: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the World Bank is sending 
an independent team to India for a compre-
hensive review of the Sardar Sarovar Proj-
ect; and 

(b) if so, the reasons therefor? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA· 
DIA): (a) No such information has been 
received from the World Bank. 

(b) Does not arise. 

[English] 

Search of Indian container Vessel by 
US Navy in Red Sea 

919. SHRIINDRAJIT GUPTA: Will the 
Ministerof EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the US Navy intercepted 
and searched an Indian container vessel in 
the Red Sea for six hours on 28 January, 
1991; and 

(b) if so, whether the Government have 
lodged any protest against this violation of 
marnime laws by US Navy in waters cleared 
for merchant shipping? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes, Sir. 

(b) This action was not a violation of 
International Maritime Law since it was 

conducted under the mandate of the United 
Nations Security Council's resolution Nos. 
661 and 665 which imposed a maritime 
embargo against Iraq. However, Govern-
ment expressed concern at the manner the 
search was conducted. 

Agreement with Pakistan on Safety 
Nuclear Installations 

920. SHRI SHANTARAM POTDUKHE: 
Will the Minister of EXTE RNAL AFFAIRS be 
pleased to state: 

(a) whether any bilateral agreement has 
been entered into with Pakistan forthe safety 
of the nuclear installations in both the ooun-
tries; 

(b) if so, the safeguards envisaged 
therein; and 

(c) whether it has been ratified by 
Pakistan? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) India and Pakistan 
signed the Agreement on the Prohibition of 
Attack against Nuclear Installations and 
Facilities on 31st Decamber, 1988. 

(b) Each party undertook to refrain from 
undertaking, encouraging or participating in, 
directly or indirectly, any action aimed at 
causing the destruction of, or damage to, 
any nuclear installation or facility in the other 
country. Lists of the nuclear installations and 
facilities are to be exchanged between the 
two countries. 

(c) Both India and Pakistan have rati-
fied the Agreement. On 27th January, '991. 
the two countries exchanged the Instruments 
of Ratification and on that date the Agree-
ment c.ame into effect. 
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[TtansIafjon) 

Damage CIt ...... by Heavy Snow Fall 

921. SHRI MAHESHWAR SINGH: Will 
the Minister d AGRlCUl lURE be pleased 
to slate: 

Ca) whetherthare has been an unprece-
dented snow and rainfaB in the hilly areas 
this winter which has caused damage to 
aops in these regions; 

(b) if so, whetherthe Union Government 
propose to compensate the loss suffered by 
the people in these areas; and 

(c) the relief measures taken and 
assistance provided to these State Govern-
ments so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL lURE (SHRI JAYANTILAl 
VIRCHANDBHAI SHAH): (a) As per infor-
mation received from India Metrological 
Department. the cold wave this season in 
India is not unusual 

(b) Does 001 arise. 

(c) Under the present policy for financ-
ing the relief expenditure, a Calamity Relief 
Fund (CRF) has been constituted for each 
State with an allocated amount, 75% of 
which is c:ontrbuted by the Central Govern-
ment as non-plan grant and 25% by the 
State Government from its own resources 
and this fund is utUisad for financing relief 
operations in the wake of aU natural calami-
ties including cold wave, hailstorm. ava-
lanches, elC .. A State level Committee is 
empowered to decide on aU matters relating 
10 Ihe financing of relief expenditure includ-
ing I10mIS of assistance. The Union Govern-
ment has already released all the four quar· 
terty instalments of Central share towards 

State C.R.F. for the year 1990-91 to all the 
States. 

[English] 

Grounding of Royal Australian Air 
Force Plane In India 

922. SHRI VADVENDRA DA TT: Will the 
Ministerof EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether a Royal Australian Air Force 
Plane (RAAF) had been grounded in India 
due to lack of fuel supply and in retaliation 
Australian Trade Unions had threatened to 
deny service to Air India Jetliners landing at 
Sydney: and 

(b) if so, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) A Royal Australian Air 
force plane landed in Bombay on January, 
17. 1991. It was en route to Cyprus for 
prepositioning for the evacuation of civilians, 
if necessary, for the Gulf. Clearance had 
been given forthe aircraft to overfly Indian air 
space and make a technical landing in Delhi. 
subject to the condition that no aviation fuel 
could be provided. However. because of bad 
weather, the aircraft deiverted to Bombay 
and sought refuelling. Taking into acoount its 
humanitarian mission, refuelling facility was 
extended. The Australian aircraft was de-
layed in Bombay because it had not yet 
received overflight clearance from the Gov-
ernment of Afghanistan. 

Australian trade unions, misinformed 
about the cause of delay of delay of the 
RAAF plane in Bombay, had traatened to 
withhold refuelling facilities to a regular Air 
India flight to Sydney on January 18, 1991. 
Howev.r, at the intervention of the Austra-
lian Government, the aircraft was refuelled 
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and left Sydney at its scheduled time of 
departure. We were informed that the trade 
union authorities had apologised after they 
were apprised of the reasons for delay of the 
RAAF aircraft. 

(b) Government of India got in touch 
with the Government of Australia, which has 
expressed its regret overthe incident involv-
ing the Air India aircraft and conveyed appre-
ciation for the assistance provided to the 
RAAF aircraft. 

[ Translation] 

Fir. In Nhava Shave Dock 

923. SHAI CHHEDI PASWAN: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether a fire broke out in Nhava 
Sheva Dock on January 5, 1991; 

(b) if so, whether any investigation has 
been conduced in this regard; 

(c) if so, the details thereof; and 

(d) the steps taken orbe;ng taken by the 
Government to avoid recurrence of such 
incidents? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) Yes, Sir. A fire broke out in Sulphur 
Shed of Jaw aha rial Nehru Port Trust in Nhava 
Sheva on 4.1.1991. 

(b) and (c). Preliminary enquiry con-
duded by JNPT indicated that the fire was 
caused by ignition of sulphur dust particles 
inside the tripper car due to frictional heat 
generated by the movement of the belt on 
rollers. Another enquiry being conducted by 
"Loss Prevention Association" whose report 
is awaited. 

(d) IILoss Prevention Association" will 
also look into the safety aspect and recom-
mend remedial measures, if required. The 
Port has an inbuih fire alarm system and fire 
fighting automatic water sprinkler system 
inside the Sulphur Shed and Port's fire fight-
ing unit is kept on standby at the bulk han-
dling berth whenever sulphur is being dis-
charged. 

[English] 

Marketing of FruHs and Vagetables by 
NODS 

924. SHRIBHABANISHANKARHOTA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether NODS propose to market 
fruits and vegetables in 10 cities of the coun-
try; 

(b) whether World Bank has come 
forward to provide financial assistance; 

(c) if so, the details thereof; 

(d) whether any evaluation of fruit and 
vegetable project of NODB in Delhi has been 
made; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTllAL 
VIRCHANDBHAI SHAH): (a) National Dairy 
Development Board is in the process of 
preparing a feasibility study for marketing 
fruit and vegetable in major cities of the 
country. . 

(b) Yes, Sir. 

(c) World Bank has agreed to finance 
the feasibility study out of the credit available 
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under National Agriculture Extension Proj-
ect-I. 

(d) and (8). Fruit and Vegetable Project 
of NDDB in Delhi is a pilot Projed. It was set 
up to obtain practical experience in operat-
ing fruit and vegetable procurement, storage 
and marketing network. There is no need, 
therefore, to evaluate the Projed. 

India's Policy on US Base In Diego 
Garcia 

925. SHRI K.P. UNNIKRISHNAN: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the present polley of the Union 
Government towards the US base in Diego 
Garcia; 

(b) whether attention of the Govern-
ment has been drawn to the reports of abuse 
of this base facility by the US during the 
recent Gulf War; and 

(c) if so, details thereof and reaction of 
the Government thereto? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) In keeping with our 
support to the U.N. Declaration of the Indian 
Ocean as a Zone of Peace, 1971, we con-
tinue to oppose foreign military bases in the 
Indian Ocean. 

(b) and (c). The Government has seen 
reports of Diego Garcia base being used for 
the conduct of the Gulf war. The Govern-
ment's position on the US military base in 
Diego Garcia is well known. 

MlLmada Sagar and Sardar Sarovar 
Projects 

926. SHRI UTIAM RATHOD: 
SHRI ANAND SINGH: 

SHRI MADHAVRAO SCINDIA: 
SHRI LOKANATH CH-

OUDHARY: 

Will the MinisterofWA TEA RESOURCES 
be pleased to state: 

(a) whether a final decision has been 
taken regarding the execution of the Nar· 
mada Sagar and Sardar Sarovar Projects; 

(b) if so, the time by which work on 
these projects IS expected to start; and 

(c) if not, the steps proposed to be taken 
to resolve the objections raised by the envi-
ronmentalists? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) and (b). The Narmada Water 
Disputes Tribunal set up by the Government 
has already given the award and the Sardar 
Sarovar and Narmada Sagar Projects are 
being implemented accordingly. The work 
on the Sardar Sarovar Project has already 
commenced and about 1 ~/o progress has 
been achieved. In the case of Narmada 
Sagar Project, pre-construction works, like, 
diversion arrangements, construction of 
colonies, are in progress. 

(c) Does not arise. 

Postal Facility in Villages of Jamnagar 
District in GuJarat 

928. SHRI CHANDRESH PATEL: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether some villages of Jamnagar 
District of Gujarat are not having postal facili-
ties; 

(b) if so, the names of those villages; 



131 Written AnswelS MARCH 4. 1991 

(c) the time by which these villages are 
likely to be provided with postal facilities; 

(d) the names of the villages where 
postal facilities have been provided during 
1985 to 1990 and the amount spent thereon; 

(e) whether any scheme has been 
drawn up for providing Post Offices and 
postal facilities in the villages particularly in 
Jamnagar District during 1991-92 and 1992-
93; and 

(f) if so, tha details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) No, Sir. 

(b) and (c). Does not arise. 

(d) No new post office was opened 
during the period from 1985-90. 

(e) and (f). While underthe Annual Plan 
1990-91, there is at present no proposal for 
providing additional post office and postal 
facilities in Jamnagar District, the Plans for 
the year 1991-92 and 1992-93 can not be 
indicated at this stage. 

[ Translation] 

Construction of a Bypass on National 
Highway No.6 

929. SHRI BHAOOSAHEB PUNDLIK 
PHUNDKAR: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether there is any Proposal to 
construct a bypass near Ridhora Village in 
Akola District of Maharashtra and a bridge 
on the river Ridhora on National Highway 
No.6; 

(b) Hso. the eslimatadcoat1haraof; and 

(c) the time by which the construction 
work in this regard is I.ely to be started? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANU8~ KOTA-
DIA): (a) and (b). Yes, Sir. Thewolk is Il(eIy 
to cost about As. 8 cores. 

(c) Since the Eighth FIVe Year Plan is 
not yet finalised. it is too earty to indicate the 
date by which the construction work will 
start. 

[English] 

Meeting of the Security CouncR to 
Review the Gulf War 

930. SHAI BANWARIl.AL. PUROHIT: 
Will the Minister of EXTERNAl AFFAIRS be 
pleased to state: 

(a) tha reaction of the Government in 
regard to the progress in the implementation 
of UN Resolution 678; 

(b) whether the Govemment propose to 
ask for a meeting of the Security Council 
im mediately to review the progross in the 
implementation of this Resolution as required 
under para four of me Resolution regarding 
liberation of Kuwait; and 

(c) if so, the steps taken by the Govern-
ment in this regard so far? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) to (c). Government of 
India has noted with great concern the de-
struction unleashed by the hostilities in the 
GuH. The objective of SeR 678 is to liberate 
Kuwait and not to subdue Iraq. The conduct 
of military operations should be in strict 
conformity with the objectives of SCR 678. 
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India has emphasised that this matter should 
be kept under constant review in the Security 
Council. 

[T fans/ation] 

Land erosion In Chambal Raglon 

931. SHRI CHHAVIRAM ARGAL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether agricultural land of Cham-
bal region are getting transformed to ravine 
due to land erosion; 

(b) whether the Government have any 
project to prevent land erosion under the 
Flood Control Scheme; and 

(c) whether the Government propose to 
provide special budget provisions for level-
ling Chambal ravines under Dacoity Eradi-
cation Scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) Agricultural 
lands adjoining the ravines are endangered 
due to ingress of ravines. 

(b) A centrally sponsored scheme 
namely Integrated Watershed Management 
in the Catchments of fl~od prone rivers has 
been in operation in 7 Stotes and 1 Union 
Territory since 1980-81 with 1 00 '}~ assis-
tance from the Government of 'jldia. 

(c) Ravines along Chambal river are 
covered by the Scheme for Ravine Recla-
mation in Dacoity Prone Areas of Uttar 
Pradesh, Madhya Pradesh and Rajasthan 
which has been in operation since 1987-88 
on year to year basis with 1 00% special 
central assistancetothe State Governments. 
Levelling of arable lands in shallow ravines 

and table lands is a component of this 
scheme. 

[English] 

Bhanu Pratap Singh Committee on 
Agricultural Development 

932. SHRI SHANKERSINH 
VAGHELA: 

SHRI LK. ADVANI: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the details of the recommendations 
made by the Bhanu Pratap Singh Commit-
tee for Agricultural Development; 

(b) the reaction of the Union Govern-
ment in regard to each of the recommenda-
tions; and 

(c) the progress made so far on each 
count and with what impact? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) The Comm~
tee has recommended linking of support 
prices for farm products to parity price, alter-
native food security system, new strategy for 
greater production, incomes and employ-
ment, promotion of export of farm products, 
formulation of National Agricultural Policy, 
etc. 

(b) and (c). The recommendations of 
the Committee are under examination. 

Road Accidents 

933. SHRI DILEEP SINGH BHURIA: 
SHRI KALP NATH RAI: 
SHRI R.N. RAKESH: 
SHRI HARISH PAL: 
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SHRI MADAN LAL KHURANA: 
SHRI JANARDHANA 

POOJARY: 
SHRI B. DEVARAJAN: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether large number of persons 
were killed in road accidents during the last 
year; 

(b) if so, whether any survey was con-
ducted into the cause of such high incidence 
of road accidents; 

(c) the number of road accidents, per-
sons killed and injured, State/Union Territory 
wise during the last two years; and 

(d) the steps taken and propose to be 
taken to reduce road accidents in the coun-
try? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) Ves, Sir. 

(b) No, Sir. No survey has been con-
ducted at the National level on the causes of 
road accidents. State Governments and 
police authorities collect information on the 
types of road accidents. The main reasons 
for road accidents are: 

i) Human failure on the part of 
drivers' and other road users; 

ii) Rash and negligent driving; 

iii) Poor road COnditione;; 

iv) Over speeding; 

v) Rapid increase in vehicle popu-
lation. 

(c) A statement is given below. 

(d) The main steps takenibeing taken 
by Central Government are: 

1. The Motor Vehicles Act, 1988 and 
the rules framed thereunder pro-
vide for stricter requirements in 
respect of issuance of driving li-
cences. and stringent penalities for 
offences. 

2. Formal training in driving in a driv-
ing school is made a pre-requisite 
for issuance of licence to drive 
transport vehicles. 

3. Maximum safe laden weights have 
been prescribed for trucks includ-
ing light commercial vehicles. 

4 MaXimum speed limits have been 
prescribed for all vehicles, except 
light motor vehicles. 

5. Uniform intervals for checking the 
fitness of vehicles have been pre-
scribed throughout the country. 

6. It ;s prescribed that the road safety 
devices would be fitted in the ve-
hicles viz. direction indicators with 
blinker system, two-wheelers. dual 
brake system for vehicles special 
labels on carriages carrying dan· 
gerous or hazardous goods. 

7. A National Road Safety Council 
has been set up for formulation of 
road safety measures, State Gov-
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grnmants were also requested to 
set up State level road safety coun-
cils. 

8. In order to promote road safety 
counciousness, road safety weeks 

are organised all over the 
country. 

9. Efforts are being made to improve 
the condition of the roads so·as to 
facilitate smooth flow of traffic. 
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Technical Training Imparted by CIFNET, 
Madras 

934. PROF. MADHU DANDAVATE: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Central Institute of Fish-
ery, Nautical Engineering and Training 
(CIFNEn, Madras trains youth to work as 
technical crew like skippers. engineers and 
radio operators to man fishing vessels; 

(b) if so, whether in vessel training is a 
part of training for which CIFNET has inade-
quate training craft; 

(c) if so, whether it is mandatory for the 
chartering companies to employ twenty five 
per cent Indian crew for training on their 
sophisticated machinery; 

(d) if so, whether there are complaints 
of ill-treatment of such cadets/crews by 
charterers; and 

(9) if so, the steps taken to improve the 
conditions of trainees passing out of CIFNET, 
Madras? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) Yes, Sir. 

(b) The Institute provides in v9ssel 
training during the institctional training pe-
riod for which it has its own fleet of fishing 
vessels. h also assists those trainees who 
have successfully completed the instnutional 
training to acquire requisite sea time through 
invessel training in the fishing vessels of 
other Government of India Institutes, char-
tered fishing vessels. etc. 

(c) Yes, Sir. 

(d) and (e). Ministry of Food Processing 
Industries (MFPI) have received a complaints 
about reported ill-treatment. After examina-
tion, the permit in respect of the concerned 
vessel was suspended. MFPI have also 
issued instructions to all the charterers of 
foreign fishing vessels to post CIFNETtrain-
ees as understudies to the foreign skippers, 
engineers and radio operators. 

Rehabilitation of Indian Returnees 
From Gulf Countries 

935. PROF. GOPAl RAO 
MAYEKAR: 

SHRI KALP NATH RAt: 
PROF. P.J. KURIEN: 
PROF. K.V. THOMAS: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the Government have any 
special plans to rehabilitate the Indian re-
turnees from Gulf countries; 

(b) if so, the details thereof; 

(c) whether the Government have 
ascertained in value the losses of properties 
suffered by Indian in Gulf countries; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SMRI KA-
MAL MORARKA): (a) and (b). The Govern-
ment of India have not so far embark9d on 
any scheme to rehabilitate the repatriated 
Indians from Gulf countriE's. 

(c) In the present conditions, it is not 
possible to estimate the value of prope~'left 
behind by returning Indians. 

(d) Does not arise. 
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( TIaIJSIation) 

Complaints of Over Billing In Deihl 

936. SHRI GOVINDA CHANDRA 
WHOA: Wall the Minister of COMMUNICA· 
TIONS be pleased to state: 

(a) the number of complaints of over 
biDing received by Mahanagar Telephone 
Nigam limited. Delhi during last three years, 
zone-wise; 

of along with those pending and under mn-
sideration; and 

Cc) the tme by which the remaining 
complaints are likely to be disposed of? 

THE DEPUTY MINISTER IN TIiE 
MINISTRY OF PETROlEUM AND CHEMI-
CAlS AND DEPUlY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) and (b). The information 
is shown in the statement below. 

(c) All pending billing complaints are 
(b) the number of complaints disposed expected to be settled in about two months. 
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Construction of Roads In Forest and 
Tribal Areas of Mahar.shtra 

937. SHRI HARIBHAU SHANKAR 
MAHALE: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether problems are being faced in 
the construction of roads passing through 
forest and tribal areas and those being con-
structed under the Rural Landless Employ-
ment Guarantee Programme due to non-
transfer of land by the Forest Department of 
Maharashtra; 

(b) if so, the steps taken by the Union 
Government to speed up the construction of 
approved roads? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) and (b). The 
State Government of Maharashtra has not 
brought to the notice of Government of India 
any major problem being faced in the con-
9trudion of roads under the Rural Landless 
Employment Guarantee Programme now 
merged into Jawahar Rozgar Yojana due to 
non-tran!tler of land by the Forest Depart-
ment. One case of construction of a bridge 
across Par river on Peth-Surgana road had 
been reported in October, 1989 to be held up 
for want of forest land. In matters where the 
construction passes through forest land 
permission has to be taken under the Forest 
Conservation Act, 1990 from the Ministry of 
Environment & Forests. Only one proposal 
for a road at Wether-Bhadela-Diakal-Aajpur 
road has been referred to the Ministry of 

Environment and Forests for clearance and 
this case is under process in the Ministry of 
Environmentand Forests as per information 
furnished by Ministry of Environmental and 
Forests. 

[English] 

Opening of New Post Office. 

938. SHRI B. DEVARAJAN: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there is any proposal to 
open some more post offices in the country; 

(b) if so, the details in this regard, State-
wise; and 

(c) the number of buildings for post 
offices likely to be constructed in the near 
future? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) According to draft 8th 
Five Year Plan, 10,000 Branch Post Offices 
and 1000 Sub Post Offices are proposed to 
be opened during the period 1990-95. 

(b) Circle-wise details about the post 
offices proposed to be opened for the year 
1990-91 are given in Statement below. 

(c) It is proposed to commence con-
struction of 130 new post office buildings and 
complete construction of ongoing post office 
buildings in the near future i.e. during 1991-
92. 
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Cire/elState wise targets foropsning of Post Offices during 1990-91 

S/. No. Circle No. of Branch Post 
Offices to be opened 

1 2 3 

1. Andhra 40 

2. Assam 40 

3. Bihar 150 

4. Gujarat 100 

5. Himachal Pradesh 25 

6. Haryana 25 

7. Karnataka 30 

8. Madhya Pradesh 100 

9. Maharashtra 150 

10. North Eastern 60 

11. Orissa 70 

12. Punjab 25 

13. Rajasthan 75 

14. Tamil Nadu 50 

15. Uttar Pradesh 400 

16. West Bengal 80 

17. Kerala 50 

18. Jammu & Kashmir 25 

19. Delhi 5 
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International Container Transhipment 
Terminal at Vallarpadam (Cochln) 

939. PROF. K.V. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the complete report of the 
feasibility study of the Dutch Consultants on 
the proposed International Container Tran-
shipment Terminal at Vallarpadam (Cochin) 
has been received; 

(b) if so, the recommendations thereof; 
and 

(c) the decision taken by the Union 
Government thereon? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) No, Sir. 

(b) and (c). Do not arise. 

Foodgralns Production 

940. SHRI V. KRISHNA RAO: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether there was a negative growth 
in foodgrains production in Karala, Karna-
taka and Assam during the Seventh Five 
Year Plan; 

(b) if so, the reasons therefor; and 

(c) the remedial measures being taken 
to boost the growth of foodgrains production 
in those States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRr JAYANTILAL 
VIRCHANDBHAI SHAH): (a) and (b). The 

State of Karnataka and Assam are reported 
10 have positive growth rate of 0.54 and 
1.33% per annum in total foodgrains produc-
tion during Seventh Five Year Plan period. 
However, the growth in foodgrains produc-
tion is negative only in Kerala due to decline 
of area under Rice. 

(c) Special thrust by launching Inte-
grated Programme for Rice Development 
(IPRD) and National Pulses Development 
Programme (NPDP) in Kerala, Karnataka 
and Assam and Special Foodgrains Produc-
tion Programme (SFPP) on Pulses, Maize 
and Millets in Karnataka is being imple-
mented to boost the growth of foodgrains 
production In these States by adopting the 
improved production technology. 

( Translation1 

National Highways Passing through 
Palamau (Bihar) 

941. SHAt JOAAWAR RAM: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the total length of national highways 
passing through Palamau district in Bihar; 

(b) whether there is any proposal to 
construct National Highways in this district; 
and 

(c) if so, the length thereof and when 
these roads are likely to be constructed? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) No National Highway passes 
through Palamau District in Bihar. 

(b) No, Sir. 

(c) Does not arise. 
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[English] 

Irrigation Project. In Andhra Prade.h 

942. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether a number of major and 
medium Irrigation projects in AndhraPradesh 
are pending with the Union Government; 

(b) if so, the details thereof; 

(c) the names of the projects which 
were cleared during the Seventh Five Year 
Plan; 

(d) the present position of the above 
pending projects; and 

(e) the time by which these are likely to 
be cleared? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHAI MANUBHAI KOTA-
DIA): (a) and (b). (d) and (e). Out of three 
major and four medium projects with the 
Centre. one major projed. namely, Jurala 
has been found acceptable by the Advisory 
Committee subject to among, others, State 
Government's obtaining clearance from 
environmental and forest angle. Two major 
projects. namely. T elugu Ganga and 
Vamsadhara Stage-II though techno-eco-
nomically appraised, need resolution of in-
ter-state issues involved. In addition, for 
Vamsadhara Stage-II, environmental clear-
ance is to be obtained by the State Govern-
ment. For the remaining four medium proj-
ects, namely, Modikuntavagu. Palemvagu. 
Verravagu and Bhupatipaiem, the State 
Government has to comply with the obser-
vations of Central appraising agencies and 
also obtain forest clearance. 

(c) Singur Major Irrigation Project and 

Vardarajaswamy Gudi Medium Irrigation 
Project. 

[ Translation] 

Telephone System at Swarghat District 
Bllaspur 

943. PROF. PREM KUMAR DHUMAL: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether telephone system at 
Swarghat, district Bilaspur (Himachal 
Pradesh) is out of order since May, 1990; 

(b) if so, the reasons therefor; and 

(c) by what time it is likely to be made 
operational? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) A 25 line telephone 
exchange at Swarghat is functioning nor-
mally. But junction circuit between Swarghat 
and Bilaspur is out of order since May 90. 

(b) The VHF link between Swarghat 
and Bifaspur is a trial system supplied by MI 
s. ITI in 1984. Since, the manufacture of this 
system, has been stopped, spares are not 
available to rectify the faults. 

(c) The existing VHF system is being 
replaced by a new VHF system which is 
likely to be available this year and the system 
is likely to be made operational by May 1991. 

(Eng/ish] 

Foreign Tourists Visiting Indi. 

944. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of TOURISM 
be pleased to state: 
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(a) the number of foreign tourists visited 
India between November. 1989 and Novem-
ber. 1990 and 

(b) the corresponding figures for the 
last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMA TI USHA 
SINHA): (a) and (b). The number of foreign 
tourists, excluding the nationals of Pakistan 
and Bangladesh. who visited India during 
the last 3 years are as given below: 

Year 

1 

1988 

1989 

1990 

Number of 
foreign Tourists 

2 

12,39,992 

13,37,232 

13,29,950 

The figures are maintained on calender year 
basis. 

[ Translation] 

Construction of a Light House at 
Ambab Bet Marh In Bombay 

945. PROF. MAHADEO SFlIWANKAR: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether a project for construction of 
Ught House in Ambab Bet Marh near Bom-
bay has been submitted by the State Gov-
ernment for approval of the Union (3overn-
ment; and 

(b) if so, the details thereof and the 
action taken by the Union Government 
thereon? 

THE MINISTER OF WATER RE-

SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) Yes, Sir. 

(b) The Government of Maharashtra 
had submitted this project, costing about Rs. 
3,46,785, in February, 1988 for considera· 
tion to the Government of India in the Minis-
try of Agriculture under Centrally Sponsored 
Scheme for landing and berthing facilities for 
fishing crafts at minor ports. The Govern-
ment of India have no scheme under which 
financial aid could be made available for the 
purpose. The Government of India accord-
ingly informed the State Govern ment in 
January, 1991 that depending upon the lo-
cation of the "Local" lights, the responsibility 
for establishing them for the use of fishing 
ports would be that of the concerned Fisher-
ies Harbour Authorities or Fisheries Depart-
ment or Local Maritime Organisations. 

M.S. T.DJS. T .. O. Facilities In the Tele-
phone Exchange. of Certain District In 

Bihar 

946. SHAI RAMASHRAY PRASAD 
SINGH: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whetherthe Government propose to 
provide MSm or STO facilities in the tele-
phone exchanges at Akhal, Makhdompur of 
Jehanabad district, Hilsa, Rutui, Chandi and 
Harnaut of Nalanda district and Masauthi, 
Bakhtiarpur of Patna district in Bihar: 

(b) if so, the details thereof; and 

(c) the time by which these facilities are 
likely to be provided in these telephone 
exchanges and the steps being taken by the 
Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
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JAI PARKASH): (8) Ves, Sir, except Makh-
doompur. 

(b) and (c). During the 9th plan period. 

Schama. for Promotion of Tourism In 
Hlmachll Prada.h 

947. SHRIK.D.SULTANPURI: Willthe 
Minister of TOURISM be pleased to state: 

(a) the names of the schemes submit-
ted by the Government of Himachal Pradesh 
to the Union Government for promotion of 
tourism in the State and the names of those 
which have already been approved; 

(b) the expenditure likely to be incurred 
on these schemes during the Eighth Five 
Year Plan; and 

(c) the employment opportunities likely 
to be created through the implementation of 
thase schemes. 

THE MtNISTER OF STATE IN THE 
MIN ISTAY OF TOURISM (SHRIMATI USHA 
SINHA): (a) and (b). The Government of 
Himachal Pradesh has submitted six 
schemes out of the following seven schemes 
which were prioritised for financial assis .. 
tance during 1990-91: 

1. Log Huts at Manari. 

2. Wayside facilities at Keylong 

3. Wayside facilities at Sarchu 

4. Wayside facilities at Jespa 

5. 1 00 tents for trekking 

6. Yatri Niwas at Naina Devi 

7. Purchase of Adventure sports 
equipments 

The detailed project report for wayside 
facilities at Keylong is still awaited from the 
State Government. 

Out of the above, the following fur 
schemes have been sanctioned for Rs. 34.90 
lakhs. 

, . Log Huts at Manali 

2. Wayside facilities at Jespa 

3. Purchase of river rafting equipment 
(Advanture Sports equipments) 

4. 100 tents for trekking. 

(c) The employment opportunities cre-
ated through the implementation of tourism 
projects cannot be quantified as it depends 
on geographical and socio-economic condi-
tions of the place. 

SOO Telegraph Office at Buldans 

948. SHRI SUKHDEO NANDAJI KALE: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Union Government 
propos9 to provide SOO telegraph office at 
Buldana district in Maharashtra; 

(b) if so, when the work for providing this 
office is likely to start; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) S.D.O. telegraph office 
at Buldhana is already working since Au-
gust. 1983. 

(b) and (c). Question does not arise in 
view of reply at (a) above. 
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[English] 

Declaration of National Highway In 
Assam 

949. SHRI N. TOMBI SINGH: Will the 
Minister of SU AFACE TRANSPORT be 
pleased to state: 

(a) whether there is any proposal for 
opening another National Highway to run 
between a point on the Imphal-Tameng-Iong 
Road and a point in Assam without touching 
Nagaland area so as to reduce the pressure 
of traffic on Imphal-Oimapur National High-
way; ana 

(b) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHAI MANUBHAI KOTA-
OIA): (a) No, Sir. 

(b) Does not arise. 

Refuelling Facilities to Military Alrcrafts 
of Foreign Countries 

950. SHAt KAMAL NATH: 
DR. CHINTA MOHAN: 
SHAIA.VUAYARAGHAVAN: 
SHAI KALPNATH SONKAR: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) the total number of military aircrafts 
of foreign countries which were provided 
refuelling facilities in the country during the 
last six months; 

(b) the places from where these facili-
ties were provided; 

(c) whether Government have ascer-
tained the quantity of fuel given to these 

aircraft at various airports during the above 
period; 

(d) if so, the details thereof; 

(e) whether any clarification was sought 
by India's permanent representative in United 
Nations from the U.N. Secretary-General 
regarding the provisions of the U.N. Charter 
under which permission to refuel can be 
sought; 

(f) whether the Government propose to 
stop the refuelling facilities and use of India's 
air space by foreign military aircraft; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) to (g). Information is 
being collected and will be laid on the table 
of the House. 

Director of Talephones for Slkklm 

951. SHRI NANDU THAPA: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the post of Director of 
Telephones for Sikkim has been created; 
and 

(b) if so, when the office of the Director 
of Telephones will start functioning in Sikkim? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
JAI PARKASH): (a) Yes, Sir. The post of 
Telecom. District Manager for Sikkim has 
been sanctioned. 

(b) The office of Telecom. District 
Manager in Sikkim is expected to start func-
tioning soon. 
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Visit of Foreign Tourl8t. to South India 

952. SHAI JANARDHANA POOJARY: 
Will the Minister of TOURISM be pleased to 
state: 

(a) the number of foreign tourists who 
visited places of tourist interest in South 
India, especially Karnatakaduring 1989, 1990 
and so for in 1991; 

(b) whether any measures are being 

taken to attract more foreign tourists to South 
India especially Karnataka; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) As per the i.nformation available 
from the State Governments, the foreign 
tourist traffic to South India during 1989 and 
1990 are as given below: 

Number of foreign Tourists 

1989 

Andhra Pradesh 28,479 

Kerala 1,25,686 

Tamil Nadu 3,79,113 

Karnataka * 

Figures for later period are not available. 

1990 

30,028 
(Upto November) 

77,554 
(Upto May) 

2,89,944 
(Upto November) 

92,421 
(Upto September) 

* Comparable figures for 1989 in the case of Karnataka are not available. 

(b) and (c). Development of tourism is 
primarily the responsibility of State Govern-
ment. The Central Government. however. 
provide financial assistance on the basis of 
specific proposals received from the States! 
Union Territories, inter-se priorities and 
availability of funds. All the States in South 
India including Karnataka, have been given 
such assistance for various schemes and 
tourist attractions of these states are being 
given wide publicity in the overseas 
markets. 

Development of Tourist Spot In Madhya 
Pradesh 

953. SHRI YAMUNA PRASAD SHAS-
TRI: Will the Minister of TOURISM be 
pleased to state: 

(a) whether some places of tourist 
interest in Madhya Pradesh are proposed to 
be developed during this year; and 

(b) if so, the details thereof and the 
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amount of Central assistance likely to be 
provided in this regard? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF TOURISM (SHAIMATI USHA 
SINHA): (a) Yes, Sir. 

1. Tourist complex at: 

(b) The following places of tourist inter-
est in Madhya Pradesh have been prioritised 
during 1990-91 in consultation with the State 
Government. Estimated cosUamount sanc-
tioned against them is indicated. 

(a) Pachmarhi:- Estimated cost As. 20.00 lakhs. 

(b) Sara Mahadev:- Sandioned Rs. 13.86Iakhs. 

(c) Chitrakoot- Sanctioned Rs. 09.66Iakhs. 

2. Wayside amenities at: 

(a) Bhojpur.- Sanctioned As. 11.54 lakhs. 

(b) Dodh;;- Sanctioned As. 11.54 lakhs. 

3. Yatr; Niwas at Ujjain: 

Estimated cost As. 45.00 lakhs. 

4. Water sports equipment and tents: 

Estimated cost As. 10.00 lakhs. 

5. Tourist Bungalow at Panna National Parle 

Estimated cost As. 19.00 lakhs. 

[ Translation] 

Telephone Connections and Postal 
Facilltle. In Bihar 

954. PROF. YADUNATH PANDEY: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of persons on the wait-
ing list for telephone connections in Bihar, 
district-wise; 

(b) the number of telephone connec-
tions allotted in the different districts/main 

cities of Bihar during the year 1988,1989, 
1990 respectively and the number of per-
sons who are likely to be allotted new tele-
phone connections during the current finan-
cial year; 

(c) the details of the st~ps taken to 
improve the telecommunication facilities in 
Bihar since December, 1990 to date and the 
details of the expenditure incurred thereon; 
and 

(d) the number of post offices in Bihar 
where telephone facility has not been pro-
vided so far and the time by which telephone 
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facility will be provided there and the reasons CALS AND DEPUTY MINISTER IN THE 
for delay in this regard? MINISTRY OF COMMUNICATIONS (SHRI 

JAI PARKASH): (a) The number of persons 
THE DEPUTY MINISTER IN THE on the waiting list for telephone connections 

MINISTRY OF PETROLEUM AND CHEMI- in Bihar district-wise is as 

51. No. Name of District Waiting List 

1 2 3 

1. Aurangabad 52 

2. Bhojpur 31 

3. Begusarai 108 

4. Bhagalpur 857 

5. Chapra 75 

6. Deoghar 108 

7. Dhanabad 993 

8. Dumka 60 

9. Oarbhanga 65 

10. East Champaran 50 

11. Godda 24 

12. Gaya 254 

13. Gumla 19 

14. Giridih 60 

15. Gopalganj 14 

16. Hazaribagh 309 

17. Jehanabad 32 

18. Khagaria NIL 

19. Katihar 53 
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1 2 3 

20. Lohardaga 16 

21. Madhepura 26 

22. Muzaffarpur 467 

23. Madhubani 70 

24. Munger 75 

25. Nawadah 109 

26. Nalanda 294 

27. Palamu 57 

28. Purnea 121 

29. Patna 5109 

30. Ranchi 2289 

31. Rohtas 24 

32. Sitamarhi 93 

33. Saharsa 53 

34. Samastipur 41 

35. Siwan 108 

36. Singhbhum (E) 1100 

37. Singhbhum (W) 700 
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1 2 3 

38. Sahebganj 10 

39. Vaishali 200 

40. W. Chapran 152 

41. Kishanganj 9 

42. Araria 9 
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(c) Facilities provided and steps taken 
to improve mass communication sY$tems in 

Bihar since Dec. 1990 are as below: 

Electronic Telephone Exchanges opened 8 nos. 

New Telephone Exchanges opened 2 nos. 

Telephone Exchanges Switching Capacity 
added 1205 nos. 

Local peos added 

Pay phones added 

STD facility added 

Telegraph offices opened 

Teleprinter system installed 

PCM system installed 

U.H.F . Transmission system installed 

Expenditure incurred thereon 

Telephone Adalats held 

Press conference conducted 

T.V. Interviews given 
Palna 

Press Notifications 
(Expenditure 
Publication Rs. 

(d) Out of a total of 11281 Post Offices 
in Bihar 4780 have been provided with tele-
phone facilities. It is proposed to provide 
telephone facilities all P.Os progressively by 
the end of the Eighth Plan. 

[English] 

Foreign Exchange Earned Through 
TQurlsm 

955. SHRI MORESHWAR SAVE: 
SHRI ASHOK ANANDRAO 

DESHMUKH: 

21 nos. 

2 nos. 

4 nos. 

2 nos. 

2 nos. 

3 nos. 

2 nos. 

Rs. 5.96 crores 

5 nos. 

3 nos. 

1 by CGM (C) 

15 nos. 
incurred on 
60,0001·) 

Will the Minister of TOURISM be 
pleased to state: 

(a) the amount of foreign exchange 
earned through tourism during 1989-90 and 
1990-91 ; 

(b) the steps proposed to be taken to 
increase the foreign exchange earnings; 
and 
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(c) the targetted income for the next 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) The estimates of foreign ex-
change earnings from tourism during 1989-
90 and April-December 1990-91 are provi-
sionally estimated to be Rs. 2456 crores and 
Rs. 1862 crores respectively. 

(b) The steps taken by the Government 
to encourage foreign tourist inflow to India 
include introduction of multi entry visas, 
simplification of procedures for obtaining 
visa, relaxation of rules regarding restricted 
area permits, provision of money changing 
facilities in hotels and other establishments, 
upgradation of tourism infrastructural facili-
ties and strengthening of tourism promo-
tional efforts. 

(c) The out-break of war in the Middle 
East has seriously affected the international 
tourist traffic all over the world including 
India. It is, therefore, not possible to set any 
realistic target before the war is over. 

[ Translation] 

Developmant of Hili Stations to Facili-
tate lea Games 

956. SHRI RAMESHWAR PATIDAR: 
Will the Minister of TOURISM be pleased to 
state: 

(8) whether some hill stations are being 
developed for promotion of ice games in the 
country; and 

(b) if so, the details thereof, State'-wise? 

THE MINISTER OF STATE IN THE 
MINISTRV OF TOURISM (SHRIMATI USHA 
SINHA): (a) Yes, Sir. The Government is 
encouraging promotion of ice games such 

as Skiing and Skating at various hill stations 
in the country. 

(b) Ice games are being promoted at 
Gulmarg in Jammu & Kashmir, Narkanda 
and Manali in Himachal Pradesh and at Auli 
in Uttar Pradesh. In addition to normal skiing, 
Heli Skiing involving the use of a helicopter 
is also being conducted inJammu & Kashmir 
and Himachal Pradesh. 

[English) 

Produce (Marketing) Loan Schema 

957. SHRI KAMAL CHAUDHRY: Will 
the Minister of AGRICUL lURE be pleased 
to state: 

(a) whether the Union Government 
have introduced "Produce (Marketing) Loans 
Scheme"; 

(b) if so, the details thereof; 

(c) the districts covered under the 
Scheme; and 

(d) when it is likely to be extended to 
other parts of the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) Yes, Sir. 

(b) The Produce (Marketing) Loan 
Scheme was introduced in December, 1988, 
on a pi10t basis in a district in each of the 14 
States where Special Foodgrains Produc-
tion Programme (SFPP) was under imple-
mentation. Loans under the scheme will be 
available to those farmers who have availed 
themselves of crop 10ans from the credit 
institutions for raising paddy J wheat. ground-
nut, rapseed/mustard, Bengal gram (chana) 
and arharltur. The quantum of loan would be 
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twice the amount of crop loan taken by the 
farmer or 75 per cant of the value of produce 
at Government announced procurement 
support prices, whichever is less, subject to 
a maximum of As. 10,000 per individual. The 
rate of interest for the said loan will be the 
same as applicable to crop loans and the 
period of repayment will be six months from 

the date of its disbursement. 
(c) and (d). The scheme was originally 

introduced in 14 districts. It has since been 
extended to 68 more districts from January, 
1991. The names of districts where the 
scheme was originally introduced and the 
additional districts now covered are given in 
the statement below. 

STATEMENT 

Names of Districts covered by Produce (Marketing) Loan Scheme 

District covered initially 

51. No. Name of the State Name of the district 

1 2 3 

1. Andhra Pradesh West Godavri 

2. Assam Nowgaon 

3. Bihar Rohtas 

4. Gujarat Salsed 

5. Haryana Hissar 

6. Karnataka Dakshin Kanada 

7. Madhya Pradesh Raipur 

8. Maharashtra Bhandara 

9. Orissa Sambalpur 

10. Punjab Amritsar 

11. Rajasthan Sri Ganganagar 

12. Tamil Nadu Tanjavaur 

13. Uttar Pradesh Sultanpur 

14. We.t Bengal Burdwan 
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Additional Districts now covered 

51. No. Name of the State 51. No. Name of the district 

1. 2 3 4 

1. Andhra Pradesh 1. East Godavari 
2. Nalgonda 
3. Karimnagar 
4. Nellore 
5. Khammam 

2. Assam 1. Cachar 
2. Darrang 

3. Bihar 1. Purnia 
2. Muzaffarpur 
3. Samastipur 
4. Nalanda 
5. Beghusarai 

4. Goa 1. Goa (whole State) 

5. Gujarat 1. Panchmahal 
2. Surat 
3. Sabarkantha 

6. Haryana 1. Kurukshetra 
2. Kamal 
3. Ambala 
4. Sirsa 
5. Kaithal 

7. Himachal Pradesh 1. Kangra 
2. Mandi 

8. Jammu & Kashmir 1. Jammu 

9. Kerala 1. Ernakulam 
2. Trichur 
3. Palghat 
4. Alleppay 

10. Karnataka 1. Shimoga 
2. Uttar Kannada 
3. Dharwar 
4. Belgaum 
5. Gulbarga 
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1 2 3 4 

11. Madhya Pradesh 1. Balaghat 
2. Chhindwara 
3. Dhar 
4. Durg 
5. Mandsaur 

12. Maharashtra 1. Parbhani 
2. Yeotmal. Jalgaon 
3. Pune 
4. Akala 

13. Orissa 1. Ganjam 
2. Koraput 
3. Balangir 
4. Puri 
5. Balasore 

14. Pondicherry 1. Pandicherry (whole 
State) 

15. Punjab 1. Bhatinda 
2. Hoshiarpur 

16. Rajasthan 1. Swai Madhopur 
2. Alwar 
3. Chittorgarh 
4. Dholpur 

17. Tamil Nadu 1. Vellore 
Ambedkar 

2. Tiruvannamalai 
Samburarayar 

3. Mudurai 
4. Tiruchirapalli 
5. Dindigul 

Quaid-e-Milleth 

18. Uttar Pradesh 1. Nainital 
2. Bijnor 
3. Lakhimpur 

Kheri 
4. Bulland Shahar 
5. Deoria 
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1 2 

19. West Bengal 

[ Translation1 

Linkage of Major Rivers 

958. DR. CHINTA MOHAN: 
SHRI R.N. RAKESH: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the attention of the Govern-
ment has been drawn to the news item 
captioned 'PM for linking all major rivers' 
appearing in the Tribune dated January 22, 
1991; 

(b) if so, whether the Government have 
prepared any new projects for linking certain 
rivers of the country and if so, the details 
thereof; 

(c) whether the Ganga-Cauvery Link 
Projed is pending for a long time; and 

(d) ~ so, the reasons therefor and the 
steps being taken in this regard? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRt MANUBHAI KOTA-
DIA): (a) Yes. Sir. 

(b) For the development of the coun .. 
try's water resources, the Government has 
prepared a National Perspective which 
comprises of two components, namely, 
Himalayan Rivers Development and the 

3 

1. 
2. 
3. 
4. 

4 

Midnapur (E) 
Midnapur ('N) 
24 Parganas (N) 
Nadia 

Peninsular Rivers Development. studies on 
both the components are being carried out 
by National Water Development Agency I a 
registered Society under the Ministry of Water 
Resources. 

(c) and (d). No. Sir. The proposal was 
e'l(aminGd and found to be economically and 
technically unviable. As an alternative, the 
Government is undertaking studies for the 
development of water resources as per the 
National Perspective already prepared. 

Lifting of crude Supplies from Gulf by 
Shipping Corporation of India Crew 

959. SHRI VAMANRAO MAHADIK: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether some officers and crew 
members of the Shipping Corporation of 
India have refused to go to the Gulf to lift 
crude supplies from there; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government 
to lift oil from the Gulf? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
OIA): (8) and (b). Some of the Officers and 
Crew of Shipping Corporation of India Ltd. 
refused to go to the Persian Gulf initially, 
mainly on account of various reports that had 
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been received about the presence of mines 
in the Gulf Waters. However, after persua-
sion, they subsequently agreed to go to the 
loading points in the Persian Gulf cleared by 
the Government. 

(c) The liftings of crude oil from the 
loading points cleated by the Government 
are being done by the Indian flag vessels 
including those of the Shipping Corporation 
of India. For liftings from certain other ports 
like Rastanura which have not been cleared 
by the Government, foreign flag vessels 
have been/are being inchartered. Four such 
foreign flag vessels were chartered for. 
17.1.1991 t021.2.1991. 

[ Translation1 

Expansion of Telephone Exchanges In 
Madhya Pradesh 

960. DR.LAXMINARAYANPANDEYA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is any scheme for 
expansion of the T etephone Exchanges in 

Mandsore, Jaware in Ratlam Distrid and 
Neemach, Manasa, Garodh, Manpura in 
Mandsore district of Madhya Pradesh; 

(b) whether old eqUipment in these 
exchanges are also to be replaced by elec-
tronic equipment and if so, the details thereof; 

(c) whether there are still a large num-
ber of persons on the waiting list for tele-
phone connections in these places; and 

(d) if so, whether the telephone can nec-
tions are likely to be provided at these places 
by the end of March. 1991? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) Yes, Sir. 

(b) Yes, Sir. The details are given in the 
statement below. 

(c) No, Sir except Mandsaur and Jaora. 

(d) Yes, Sir. Except at Mandsaur and 
Jaora Telephone Exchanges. 
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Atrocities Committed on Minority 
Communities In Pakistan 

961. SHRI lARANG SAl: Will the 
Minister of EXTERNAl AFFAIRS be pleased 
to state: 

(a) whether attention of the Govern-
ment has been drawn to the news item 
captioned' Hindus being persecuted in Paki-
stan' appearing in the Times of India dated 
February 4, 1991; and 

(b) if so, the reaction of the Government 
thereto and the steps taken to take up the 
matter with Pakistan Government? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes, Sir. 

(b) It is the duty of the Government of 
Pakistan to protect the rights of all its citi-
zens, including of those belonging to the 
minority communities. 

Government are of the view that in 
terms of the Simla Agreement neither India 
nor Pakistan should interfere in each other's 
internal affairs. 

[Eng/ish] 

Development of Kandhl Area and 
Kandhl Canal Project 

962. SHRI KIRPAL SINGH: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether any assistance has been 
provided by the World Bank and the Union 
Government for the development of the 
Kandhi area and Kandhi Canal Project; 

(b) if so, the details thereof; 

(c) he details of work completed on the 

Kandhi Canal Project; 

(d) whether the construction of this 
canal project has been held up for the last 
one and a half years; and 

(e) if so, the reasons therefor and the 
time by which it is likely to be completed? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) An assistance of $ 165 million for 
World Bank has been agreed for Punjab 
Irrigation and Drainage Project which in-
cluded works in Kandhi Area. 

(c) The work on Kandi Canal Stage-1 
upto Hoshiarpur is likely to be completed 
during the VIII Plan period subject to availa-
bility of funds. 

(d) and (e). Kandi Canal upto 23 Kms. 
has already been completed. Water is being 
supplied through direct outlets upto 10 Kms. 
Water will be supplied in the reach from 10 
KM to 23 KM after Command area develop-
ment in this portion is completed. As already 
stated above the work on Kandi Canal State-
I is likely to be completed during the VIII Plan 
period, subject to availability of funds. 

Opening of Public Call Offices In 
Glrldih 

963. SHRI R.L.P. VERMA: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whethertheGovernment propaseto 
open peos at Bengabad, Ganwan, Tisari, 
Birni, Deori, Mandro, Chatro, Siyatanr, 
Nawdiha, Charghara, Chotaki Kharagdiha, 
Budhudih, Parbatpur, Ahilyapur Gumo-Te-
laiya, Basodih. Bharajo in the districts of 
Giridih and Hazaribagh, Bihar; and 

(b) the time by which the telephone 
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exchanges at Markacho, Jai Nagar, Ichak 
and Gaudey black headquarters wilt be , 
connected with telecommunication system? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI· 
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) pea facility exists at 
Bengabad, Ganwan Tisari, Birn, Daori. 
Nawadiha, Ahilyapur and Gume-Telaiya. AP 
present there is no proposal for opening 
LDPTs at Mandro, Chatro. Charghara, 
Chotaki Kharagdiha, Budhudih, Parbatpur, 
Basodih and Bharajo. 

(b) As a policy matter, opening of an 
exchange depends upon atleast 10 appli-
cants. There is no proposal for opening 
exchange at Markacho, Jai Nagar, Ichak 
and Gaudey as no applicants has come 
forward so far for applying telephone con-
nedion.. 

Conversion of Kanyakumarl 8S an 
Attractive Tourl.t Centre 

964. SHRI N. DENNIS: Will the Minister 
of TOURISM be pleased to state: 

(a) whether there is any proposal to 
convert Kanyakumari into an attractive tour-
ist centre; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) and (b). To develop Kanyakumari 
as an attradive tourist centra, the Ministry of 
Tourism has given financial assistance to 
the State Government for construction of 
beach cottages and cafeteria at Kan-

yakumari, provision of amenities at the bath-
ing ghats, flood lighting of the Vivekanand 
Rock Memorial and Purchase of motor 
launch. 

Loss of Llf. and Property Suffered by 
Indians In Trinidad 

965. SHRI MADHAVRAO SCINDIA: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Indian Community settled 
in Trinidad suffered heavy losses due to 
crisis prevailing in that country; and 

(b) if so, the number of people of Indian 
Origin killed and the extent of loss caused to 
their property? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA· 
MAL MORARKA): (a) and (b). People of 
Indian origin have not suffered heavy losses 
during the July 1990 crisis. One person from 
the community was reported killed. Some 
damage to property has also occurred. 

Five Star Hotel At 8elur, Karnataka 

966. SHAI H.C. SRIKANTAIAH: Will 
the Minister of TOURISM be pleased to 
state: 

(a) whether there is any Five Star Hotel 
at Belur. Karnataka; and 

(b) if not, whether there is any proposal 
to construct a Five State Hotel there to 
attract foreign tourists? 

THE MINISTER OF STATE IN THE 
MINISTRY OFTOURISM (SHRIMA TI USHA 
SINHA): (a) and (b). No, Sir. 
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Rajasthan canal Project 

967. SHRI PRATAPAAO B. BHOSALE: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the details of the progress of con-
strudion of the Rajasthan Canal Project; 
and 

(b) the reasons for inordinate delay in 
construction of the project and the time by 
which it is likely to be oompleted? 

THE MINISTER OF WATER RE-
SOUERCESAND MINISTRY OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) and (b). The Rajasthan Canal Project 
(now named Indira Gandhi Nahar Project) is 
being implemented in two stages. Stage I of 
the project with an irrigation potential of 5.78 
lakh ha. has been completed and potential 
almost fully utilised. The main canal of the 
Stage II has been completed and work on 
the distribution system is in hand. Against 
the design potential of 8. 1 0 lakh ha. for stage 
II, potential of 1.50 lakh ha. has been created 
till 1990. Conditions in Stage II area are more 
harsh and development of infrastructure, 
like, roads, drinking water supply, afforesta-
tion has to match the canal construction so 
that settlers move in, utilisation of potential is 
quickly achieved and the canal systems do 
not create maintenance problems due to 
blown sand. Government of Rajasthan are 
now ensuring satisfactory co-ordination 
among the Departments ooncerned with the 
execution of various components of the 

project. They have informed that, subject to 
availability of funds, the completion of the 
project is likely to extend to the Tenth Plan. 

[ Translation] 

Requirement of D.T.C. Busas In 
Deihl 

968. SHRI TARIF SINGH: 
SHRI GANGA CHARAN 
lODHI: 
DR. SHAllENDRANATH 
SHRIVASTAVA: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) the number of buses in the D.T.C. 
fleet as on January 31, 1991; 

(b) whethefthese buses are sufficientto 
cope with the traffic; 

(c) if not, the details of the plan for 
acquiring additional buses: 

(d) the time by which they are likely to be 
added; and 

(e) other steps contemplated to provide 
adequate and efficient bus services to the 
public? 

THE MINISTER OF WATER RE-
SOURCESANDMINISTER OFSURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) The details of buses in DTC fleet as 
on 31 st January, 1991 are as under:-

---------------------------------------------------------- -
DTC Buses 4401 

Private Operators Buses 583 

Total 4984 
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(b) No, Sir. 

(c) and (d). On account of financial 
constraints, OTe have not been able to add 
new buses to its fleet. OTC have been able 
to procure buses only on replacement ac-
count with the funds provided by the Govern-
ment. During the year 1990-91 sanction for 
procuring 506 buses on replacement ac-
count has already been given to OTe. Out of 
this 209 buses have been added to the fleet 
and the remaining will be added during 1991-
92. In addition to this, proposal for acquisi-
tion of 394 buses under replacement ac-
count is also under consideration of the 
Government. 

(e) The other steps being taken by DTC 
to provide adequate and efficient bus serv-
ices to the public include augmentation of 
services after carrying out the surveys, route 
rationalisation, deployment of Assistant 
Engineers to ensure better services, super-
vision of out-shedding position by Depot 
Manager during morning and evening hours, 
effedive monitoring to correct imbalance 
and ensuring provision of spares to remove 
shortage if any. 

Increase In Price of Milk 

969. SHRI SHOPAT SINGH 
MAKKASAR: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the extent of increase effected by the 
Mother Dairy and the Delhi Milk Scheme in 
the rate of milk per IitA: during the last two 
years; 

(b) the number of times the rate of milk 
purchased from the farmers has been in-
creased by the Mother Dairy ~nd the Delhi 
Milk Scheme; 

(c) whether the rate of milk being sold by 
dairy farmers is less, taking into considera· 
tion the increase in the prices of fodder; and 

(d) if so, whether the Government pro-
pose to increase the rate of milk being pur-
chased from farmers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL lURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) From Febru-
ary, 1989, till date. Mother Dairy and Delhi 
Milk Scheme (OMS) have increased the 
consumer price of Toned Milk by 50 paise 
per litre with effect from 14.12.1990. 

(b) to (d). OMS and Mother Dairy draw 
their requirements of fresh milk from the 
State Cooperative Federations of Gujarat, 
Punjab, Haryana, UP, Rajasthan, Madhya 
Pradesh and Maharashtra State and not 
directly from the farmers. The DMSlMother 
Dairy negotiate annual price agreements for 
procurement of milk from the above men-
tioned organisations. Both OMS and Mother 
Dairy have increased the price of mixed milk 
and cow milk by 63 paise per kg- and 50 
paise per Kg. with effect from 14.12.1990. 
While arriveing at increase in procurement 
prices factors like increase in the cost of 
inputs are also generally taken into account. 

Satting up Electronic Telephone 
Exchange at Keshavral District Bundl, 

Rajasthan 

970. SHRI GOPAL PACHERWAl: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the proposal to set up a 
modern electronic exchange at Keshavrai 
Patan, district Bundi of Rajasthan has been 
under consideration of the Government; and 
it so, since when. 

(b) whether the proposal to introduce 
Ultra High Frequency System between 
Keshavrai Patan and Kota has been under 
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consideration of the Goveinment; and 

(c) if so, since when? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) Electronic Exchange of 
128 Port (RAX) has already been comm is-
sioned on 28.12.1990 at Keshavrai Patan 
District Bundi. 

(b) Yes, Sir. 

(c) Since 1989. 

[English] 

s. T.D. Facility In HinJIII In GanJam, 
Orissa 

971. SHRI A. N. SINGH DEO: Will the 
Minister of COMMUN ICATIONS be 
pleased to state: 

(a) whether there is a proposal to pro-
vide S.T.D. te!aphone facility to Hinjili in 
Ganjam District of Orissa; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATJONS (SHRI 
JAI PARKASH): (a) No, Sir. 

(b) Does not arise. 

Telephone Exchanges In Udaipur and 
Sablmbar Districts of Rajasthan 

972. SHRI NANDLAL MEENA: Will the 

Minister of COMMUN ICATIONS be pleased 
to state: 

(a) the number of telephone exchanges 
in Udaipur and Sabimbar, Districts of Rajast-
han including their locations; 

(b) the numberof such exchanges outof 
them which are digital and the steps taken to 
convert the remaining manual exchanges 
into dig~al; and 

(c) the number of persons on the waiting 
list for the telephone connections in those 
Districts and the time by which they are likely 
to be sanctioned telephone connections? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) Telephone-Exchanges 
in Udaipur District - 69. The details of their 
locations are furnished in the statement 
below. There is no Sabimbar District in Ra-
jasthan, Sir. There is Salumbar Tehsil in 
District Udaipur where 150 lines CBMM 
Exchange is working. 

(b) At present no digital exchange ex:sts 
in Udaipur district. There are eight manual 
exchanges and a" of them are proposed to 
be replaced by electronic exchanges during 
9th plan period. 

(c) Numberof personson the waiting list 
in different exchanges (Jf Udaipur District as 
on 31.1.91 - 9877; Salumbar - 15. As per 
8th Plan objectives, the waiting list is to be 
progressively cleared during the Eighth 
Plan. 
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STATEMENT 

Udaipur District 

ANNEXURE-I 

51. Name of exchange Tehsil Type of Exchange 
No. 

1 2 3 4 

1. Udaipur STROWGER MAX-I 

2. Kankroli Rajsamand CSM 

3. Kalwa Rajsamand SAX 

4. Mohi Rajsamand SAX 

5. Sinal Rajsamand SAX 

6. Nathdwara Nathdwara CBM 

7. Gaonguda Nathdwara SAX 

8. Sisoda Nathdwara SAX 

9. Machind Nathdwara SAX 

10. Mollela Nathdwara SAX 

11. Sema Nathdwara SAX 

12. Salore Nathdwara SAX 

13. Thimla Nathdwara SAX 

14. Khamnone NathJwara SAX 

15. Delwara Nathdwara SAX 

16. Semal Nathdwara SAX 

17. Falehinagar Marli CBNM 
SAX 

18. Marli Marli CBNM 
SAX 
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51. 
No. 

1 

19. 

20. 

21. 

Name of dxchange 

2 

Dabok 

Ghasa 

Chandesar 

PHAlGUNA 13, 1912 (SAKA) 

Tehsil 

3 

Marl; 

Marli 

Marli 

22. Amet (Charbhuja Rd.) Arnet 

23. Sardargarh Arnet 

24. Galwa Arnet 

25. Oeogarh Oeogarh 

26. Kuanthal Deogarh 

27. Bhinder Vallabhnagar 

28. VaUabhnagar Vallabhnagar 

29. Rundera Vallabhnagar 

30. Kheroda Vallabhnagar 

31. WO"ll Vallabhnagar 

32. Railmagra Railmagra 

33. Dariba Railmagra 
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Type of Exchange 

4 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

SAX 

SAX 
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Sl Name of exchange Tehsil Type of Exchange 
No. 

1 2 3 4 

34. Shim Shim SAX 

35. Dawair Shim SAX 

36. Thikarwas Bhim SAX 

37. Kelwara Kelwara SAX 

38. Padasali Kalwara SAX 

39. Ghata Kelwara SAX 

40. Riched Kelwara SAX 

41. CBM Kelwara SAX 

42. La.,bodi Kalwara SAX 

43. Dhariyawad Dhariyawad SAX 

44. Kun Dhariyawad SAX 

45. ParsoJa Dhariyawad SAX 

46. Kanore Dhariyawad SAX 

47. Bambora Girwa SAX 

48. Zawarmines Girwa SAX 

49. Nai Girwa SAX 

50. Aama Girwa SAX 

51. Gogunda Gogunda ~AX 

52. Nomdesma Gogunda SAX 

53. Semad Gogunda SAX 

54. Bhimpura Gogunda SAX 
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S/. 
No. 

1 

55. 

56. 

57. 

58. 

59. 

60. 

61. 

62. 

63 

64. 

65. 

66. 

67. 

68. 

69. 

Name of exchange 

2 

Jhadol (P) 

Phalasiya 

Was 

Jhadol (5) 

Palodara 

Parsad 

Chewanel 

Kherwara 

Nayagaon 

Rikhabdeo 

Bhomaboara 

Salumber 

Kotra 

Momdewa 

Udaipur K.U.M. 

PHALGUNA 13, 1912 (SAKA) 

Tehsi/ 

3 

Jhadol 

Jhadol 

JhadoJ 

Saroda 

Saroda 

Saroda 

Saroda 

Kherwara 

Kherwara 

Kherwara 

Kherwara 

Salumber 

Kotra 

Kotra 
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Type of Exchange 

SAX 

SAX 

SAX 

SAX 

SAX 

SAX 

SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 
SAX 

CBNM 

SAX 

SAX 

MAX-II 

4 

Violation of UN Resolutions by US. and 
Allied Forces 

(a) whether the Government are aware 
that the US led multinational forces have 
overstepped the mandate given by the UN 
resolution to force withdrawal of Iraqi troops 
from Kuwait; and 973. SHRIMATI UMA GAJAPATHI 

RAJU: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: (b) if so, the diplomatic initiatives under-
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taken by the Government to protest against 
the violation of the UN resolution by US and 
its allies? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) and (b). Government 
has noted with deep concern that the de-
struction unleashed by hostilities in the Gutf 
has not been confined to military targets. 
Government has pointed out that the objec-
tive of SeA 678 is to liberate Kuwait and not 
to subdue Iraq or to destroy its technological 
and physical infrastructure. The Official 
spokesman's statement on 9-2-91 is given 
below. 

STATEMENT 

The Government of India has noted with 
deep concern that the destruction unleashed 
by the hostilities in the Gulf has not been 
confined to military targets. Many innocent 
lives have been lost. Civilian properties, 
including thousands of dwelling houses, have 
been destroyed. Civilian traffic on the road 
from Baghdad to Amman has been hit, 
causing death and injuries to many civilians. 
Millions of civilians have been caught up in 
the violence, particularly in Kuwait, without 
shelter or protection against bombing. Their 
plight is compounded by the heafth hazard 
faced by them owing to the absence of 
electricity and increasing shortages of clean 
water. We would urge that internationally 
accepted methods of warfare by scrupu-
lously adhered to and every possible pre-
caution taken to protect the civilian popula-
tion against the devastations and risks of the 
military operations. 

The UN Security Council Resolution 
G78 authorities member-States cooperating 
','lith the Government of Kuwait, to use all 
necessary means to uphold and implement 
. i)9 Security Council Resolution 660. Even 
hose who are participating in the Gulf war in 

;)ursuance of this resolution, have recog-

nised that the objective is to lberate Kuwal 
and not to subdue Iraq or to dismantle its 
technological and physical infrastrudura or 
to cripple its social and eoonomic life. The 
UN Security Council must, at all times en-
sure that the oondud of military operations is 
in strid conformity with the objective of the 
United Nations Security Council Resolution 
678, For this purpose, it shoutd meat ur-
gently to review the present situation and 
thereafter, from time to time. 10 keep the 
matter under col"stant review. 

[ Translation] 

expansion of IFFCO Plant at Aonla 

974. SHRI RAJVEER SINGH: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government have taken 
any final decision to expand IFFCO fertilizer 
plant, AonJa; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND' 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTllAl 
VIRCHANDBHAI SHAH): (a) to (c). FFCO 
has sent a proposal to double the capacity of 
its gas-based ammonia/urea plant at Aonla 
at an estimated cost of Rs. 684.57 aores. 
Commitment has been obtained. in prin-
ciple, for the supply of gas and the proposal 
is being processed further. 

[English] 

Indo-Japan Bilateral Talk. 

975. KUMARI UMA BHARATI: WiH the 
Ministerof EXTERNAl AFFAIRS be pleased 
to state: 
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(a) whether Indo- Japan bilateral talks 
were held in New Delhi recently; and 

(b) I so, the details of issues discussed 
with Japane58 delegation and the outcome 
thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAl MORARKA): (a) Yes Sir, the Foreign 
Office Bilateral Consuhative Talks between 
India and Japan were held on February 4 
and 5. 1991. in New Delhi. 

(b) Issues discussed with the Japanese 
delegation focussed on the current interna-
tionl situation, and regional and bilateral 
matters. 

The two sides exchanged views on the 
evolving situation in the GuH, the· recent 
developments in the international political 
and economic environment and the impact 
of these changes on countries in Asia, in-
cluding India and Japan. 

The two sides expressed satisfaction 
over the steady development of friendly 
relations between India and Japan and re-
vied a number of measures to further expand 
relations in a wide range of fields. 

Central Assistance for Promotion of 
Tourism In GUJarat 

976. SHAI KASHIRAM RANA: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Gujarat had submitted 
any proposal for financial assistance during 
1988-89 to the Union Government for the 
construction of hotels, amusement parks, 
wayside amenities, yatrinivas; 

(b) if so, whether the proposal has been 
approved; 

(c) if so, the amount sanction and re-
leased on this head so far; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OFTOURISM (SHRIMATI USHA 
SINHA): (a) Yes, Sir. The Government of 
Gujarat had submitted a number of propos-
als for Central financial assistance for con-
struction of Yatri Niwases, tourist complexes, 
motels, picnic spots etc. during 1988-89. 

(b) and (c). The Department of Tourism 
has sanctioned the following projects: 

(Rs. in /akhs) 

Name of the schom9 Amount sanctioned Amount released 

1 2 . 3 

Dormitory accommodation at 14.76 7.00 
Pawargarh 

Cottages at Tithal 12.62 
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(d) Does not arise. 

[ Translation] 

Setting up L.T.I. Unit In Bihar 

977. DR. SHAILENDRA NATH SHAI.: 
VASTAVA: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether the Government propose to 
set up an unit of Indian Telephone Industries 
in Bihar; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) No, Sir. 

(b) Does not arise. 

[English] 

Sanitary Facilities In Rural Areas 

978. SHRI KADAMBUR M.R. JAN-
ARDHANAN: 

SHRI TARIF SINGH: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Union Government have 
made any survey in regard to sanitary facili-
ties available to the rural population at the 
end of the Seventh Five Year Plan particu-
larly in Tamil Nadu; 

(b) if so, the details thereof; and 

(<..) the percentage of rural population 
proposed to be covered with sanitary facili-
ties during the Eighth Five Year Plan? 

fHE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTllAL 
VIACHANDBHAI SHAH): (a) and (b). The 
Central Government has not made any 
specific survey in regard to sanitary facilities 
available to the rural population at the end of 
the 7th Five Year Plan. However. on the 
basis of the progress reports received from 
State slUTs about 3% of rural population had 
been provided sanitation facilities by the end 
of the 7th Plan. The coverage in the State of 
Tamil Nadu with sanitary latrines was 16.15%. 

(c) The percentage of rural population 
to be covered in the 8th Five Year Plan will 
depend on the resources for the Plan period 
which have not been finalised by the Plan-
ning ~mmission. On present indications 
about additional 5% of rural population will 
be covered with such facilities during the 8th 
Five Year Plan. 

Four Lanning of Ahmedabad-Rajkot 
National Highway 

979. SHRI G.M. THAKORE: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Union Government has 
received any proposal from Gujarat for four 
lanning of the Ahmedabad-Rajkot National-
Hi~hway; and 

(b) if so, whether the Government pro-
pose to provided fourlane traffic facility on 
the above National Highway during the Eighth 
Five Year Plan? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) and (b). The Government of Gujarat 
have proposed 4-lanning of Ahmedabad-
Rajkot road for length of 272 Km. on National 
Highways 8 A and 8 B at an estimated cost 
of As. 98.20 crores. However, as the 8th 
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Five-Year Plan has not yet been finalised by 
the Planning Commission, it ;s too early to 
indicate inclusion of this particular scheme in 
the 8th Plan. 

Financial Assistance to Mllma Milk Co-
Operattve Society, Kerala 

980. SHRI K. MURALEEDHARAN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the financial assistance given to 
Milma Milk Co-operative Society. Karala; 

(b) the amount proposed to be given 
during 1991-92; and 

(c) the steps proposed to be taken by 
the Government to expand and improve the 
milk industry sector in Kerala? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTllAL 
VIRCHANDBHAI SHAH): (a) National Dairy 
Development Board (NODS) has provided 
the following financial assistance to the Kerata 
Co-operative Milk Marketing Federation 
(KCMMF) during the last three years for 
dairy development under Operation Flood-
III and Swiss assisted project in North Ker-
ala: 

Year (Rs. in lakhs) 

1 2 

1987-88 176.09 

1988-89 320.34 

1989-90 208.35 

1990-91 (up to 113.33 
January, 1991) 

(b) Depending upon the progress, fi-
nancial assistance to the tune of As. 10.17 
crores is proposed to be given to KCMMF 
during the year 1991-92 for dairy develop-
ment. 

(c) Milk Industry sector (Dairying) in 
Kerala is being developed through expan-
sion of existing dairy/milk chilling plants, and 
cattle feed plant. establishment of new dairy 
plants/milk chilling plants under Operation 
Flood-Ill and the Swiss' assisted project in 
North Karala. 

[ Translation] 

Inclusion of Oelhi-Jalpur-Ahmedabad-
Bomb"y National Highway Into National 

Expressway System 

981. SHRI GIRDHARI LAL BHARGAVA: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:-

(a) whether Oelhi-Jaipur-Ahmedabad-
Bombay National Highway No.8 has baen 
included in the National Expressway Sys-
tem; 

(b) whether Government propose to give 
first priority to Jaipur-Ajmer National No.8 in 
the National Expressway System; and 

(c) jf not, the reasons therefor? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOT~ 
DIA): (a) to (c). Only Ahmedabad-Vadodara 
Section of National Highway 8 has been 
included in the National Expressway Sys-
tem. Further, a study to identify potential 
Expressway network to be developed in the 
country is in progress. Inclusion of further 
segments in the National Expressway net-
work will depend upon availability of re-
sources and inter-se priorities within the VIII 
Plan which is not yet finalised. 
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Ganga Erosion In Unnao, Uttar Pradesh 

982. SHRI ANWAR AHMED: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether a number of villages in 
Unnao District of Uttar Pradesh have been 
flooded by the river Ganga; 

(b) if so, the remedial steps taken in this 
regard so far; 

(c) whether any Central Assistance is 
likely to be provided for this propose' and 

(d) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
OIA): (a) Some viHages have been affected 
during floods .. 

(b) to (d). Flood protection measures 
are taken by State Governments out of their 
funds. No scheme for central assistance has 
been received. 

[English) 

Forelg.n Mail Service In Bambay 

983. SHRI S. KRISHNA KUMAR: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether complaints have been re-
ceived regarding unsatisfactory foreign mail 
service in Bombay; and 

(b) jf so, the remedial steps taken in this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MIN·ISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

JAJ PARKASH): (a) The foreign mail service 
at. Bombay is generally satisfactory except 
for a few cases of delayed and non-receipt of 
mails caused by the Gulf War situation, 

(b) A constant review of the transm is-
sian and delivery facilities of the foreign 
mails is under taken. Monitoring of quality of 
service is also carried out to ensure smooth 
flow of foreign mails. 

[ Translation] 

Regulatfon of Markets 

984. SHRI SHEO SHARAN V RMA: 
Will the Minister of AGRICULTURE be 
pleased 0 state: 

(a) whether attention of the Govern-
ment has been drawn to 1he news item 
captioned 'Rajneeketion Ke Karan ruki 
Yojnain J appearing in 'jaosatta' dated Febru-
ary 5,1991; 

(b) if so, the steps being taken by the 
Government to ensure speedy comptetion of 
these schemes; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMEN-T OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF ' 
AGRICULTURE (SHRI jAYANTILAL 
VIRCHANDBHAI SHAH): (a) to (c). The news 
item relates to regulation of markets in Delhi. 
The development and regulation of markets 
is the responsibility of the State Govern-
ments/Union Territories. The role of the 
Central Government is to assist and advise 
the State Governments/Union Territory 
Administration on matters relating to framing 
of basic legislation, lay-out deSign, develop-
ment of markets and to provide grant-in-ajd 
to the State Government/Union Territories 
for the development of markets. Govern-
ment of India has been impressing upon all 
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the State Governments \Jnion :t"erritories 
including Delhi Administration the need \0 
bring in aJl markets under the purview of 
regulation. nle Delhi Administration has been 
making efforts in this direction .. RecentJv, the 
Celhi Agricultural Marketing ·Board has en-
tered into an agreement, tttl the Centre for 
AgricuHural Marl'erng. Jaipur for preparing 
a Master Plan for development of whole-sale 
agricultural markets in eth;. 

{English} 

Setting up of rod an oultry Develop-
m IB ard 

985. SHRI KUSU A KRISHNA UR-
THY: Wil the inis er of AGRJCUl TURE be 
pleased to sate: 

(a) whether the Union Government have 
any proposal to S9 u an India Poult 
Developmen Board on the linas of Coffee 
Tea. Rubber & Silk Boards to promote poul-
try industry; 

(b) if so, the details, thereof; and 

(c) wh ther the atb at Egg Corpora-
tion Committee has bmit ed a detailed 
propos 1 in thi reg r 0 the Planning 
Commission a d jf 0, t uecision t ken by 
the Gover men 1 ra n? 

0 "'- S ATE IN THE 
DEPART AGRICULTURE AND 
COOPEAAT10 I TU- tN1STR OF 
AGRICUl URE (S AI Y NTfLAl 
VIRCH ~ DBH f S t): (a) A proposal to 
set upa at'on IPou rD refopmentBoard 
d Hing the VIII Plan per'od has been sUbmit-
ted to PI:l n i Con m~ssion and its approval 
is aWdi ·d. [;. tails of th proposat have not 
yet b en 0 k~d 0 t. 

(b' 0 9S not arise. 

(c) r 0 ir. 

Setting up of Phosphor· ACID Pl3nl at 
Kaklnada 

986. SHRIMATIT. . J ~ the 

Minister of AGRICU TUHE be pt3ased to 
state: 

(a) whether fertilizers and ere. 'cars 
i. dustries to Andhra Pradesh ar facing 
difficuhies in importing liquid phosp. or" c acid 
and ammonia needa oy t e ; 

(b) , het er any reqtJests have been 
made to the ndian Farmers Ferti fzers Cor-
poration for se !irg up a p osp oric add 
plant at Kakjnada ~ nd 

(c) if so, tha reaction 0 the Un\)r. Gov-
ernment and fFFCO In t is r a d? 

J ISTER OF STA .E I THE 
DEPAR E T OF AGRICU TURE A D 
COOPER 0 I THE I ISTAY OF 

GRfCUt TURE (5 R J Y TllAl 
VfRCHA OBHAI SHAH : (a) The import of 
phosphorrc acid and ammonia in 1990·91 
was inadequate due 0 overar const aint in 
the avail, bility of foreig:l e~change. This has 
affaded a'i the rndrge .:Jus p. ospf"l~~ : :: ~ants 

dependen on im rtf" pncsp 0 L . - 'd and 
ammonia incrud> n. he pfa L. .ildhra 
Pradash. 

Coope" ti'on l . . 
commer ... ·aUy VI 

y 
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(a) whether the Union Government 
have proposal to entrust production of tele-
com equipments to more number of private 
manufacturers; 

(b) if so, the names and number of 
private manufacturers who have been given 
licences so far; 

(c) whether the Indian Telephone In· 
dustry (ITI) will also enhance production 
during Eighth Plan; 

(d) if so, to what extent; and 

(e) the details thereof? 

THE OEPUTY MINISTER iN THE 
MINISTRY OF PETROlEUM AND CHEMI-
CAlS AND DEPUTY MIN1STER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) Yes, Sir. 

(b) The Jist is enclosed in the Statement 
below. 

(c) Yes, Sir. 

(d) The increased prodUdion of ITJ will 
be according to the supplies required by the 
Department of Telcom and other Telcome 
users. 

(e) In the area of switching equipment. 
ITI is licenced to produce 16.81akh lines of 
various types of switching equipment at its 
various factories located at Bangalore. 
Palghat. Rae Bareli, Mankapur, Keonic City 
near BangaJore and Srinagar, ITI will en-
hance its production to achieve this capac-
rty i j"' l j..,,€ area of transmission equipment ITI 
WI ! ,~' (_. t: ase the production of various types 
of ::), pment being produced at Naini and 
Bar 3alore to meet the requirements of vari-
ous users. ITI is also producing tel9phon~ 
Ins·' urr,ents at Bangalore, Naini and Sri-
nagar The production of these instruments 
WId also be increased to meet their require-

ments of the various users. 

STATEMENT 

List of Private Manufacturers Licenced 
for Production of Telecom Equipments 

S. No. Name of the parties 

1 2 

1. Advanced Radio Masts Private 
Umited. Hyderabad. 

2. BPl Systems and Projects lim-
ited, New Delhi. 

3. Arlem Breweries Limited. Goa. 

4. Arvind Mills limited. Pune. 

5. Auto Controls (P) Limited, New 
Delhi. 

6. Blue Star limited, New Delhi. 

7. Continental Device India limited. 
New Oelhi. 

8. Cosmo Communications Private 
limited, Hyderabad. 

9. 

10. 

11. 

12. 

13. 

Crompton Greaves Limited, Bom-
bay. 

Oebikay Information Technology 
limited, New lrelhi. 

Oelta Hamlin (P) limited, Chand i-
gam. 

Escorts Limited (Telecommunica-
tion Division). New Delhi 

Essen T eIeoom (P) Limited, Gandhi 
Nagar. 
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S. No. Name of the parties 

1 2 

14. Genesis Telecom (P) Limited. New 
Delhi. 

15. Hindustan Brown Boveri Umit&d, 
My sore. 

16. Indchem Electronics Limited. 
Madras. 

17. Indian Industries limited, Hydera-
bad. 

18. Innovation Communications Sys-
tems Private ltd. Hyderabad. 

19. Kalindi Rail Nirman (Engineers) Ltd. 
Jaipur. 

20. larsen and T oubro Umited. Bom-
bay. 

21 . l Avenir Businees Systems. Sa-
cundrabad. 

22. Magnavision Bectronic (P) limited, 
Bangalore. 

23. Mekaster J and K Transmissions 
Privata ltd. New Delhi. 

24. National Telecom India limited, 
Bombay. 

25. National Radio and Electronics Co. 
ltd. (NELC) Bombay. 

26. R S Electronics limited, Banga-
lore. 

27. Rajasthan T alematics (P) Ltd. Kola. 

28. Shyam Antenna Electronic Pvt. Ud. 

S. No. Name of the parties 

f 2 

New Delhi. 

29. Superphones India (P) Ltd. Bom-
bay. 

30. Tata Telecom ltd. Gandhi Nagar. 

31. United Telecoms Limited, Banga-
lore. 

32. UnitaJ Communications Umited. 
Bhubaneswar. 

33. Usha HP Electronics Exchanges 
(P) ltd. Simla. 

34. Bharti Telecom Ud. New Delhi. 

35. Swede India T electronics limited. 
BangaJore. 

36. Suneal Communications, Srinagar. 

37. Pulsar Electronics limited. 

38. Himachal Futurustic Communica-
tion ltd. Simla. 

39. Vamsa Electronics Pvt. Ltd. 
Hyderabad. 

40. Applied Electronics Umited, Thane. 

41. Modi TeJematics ltd. Bangalore. 

42. Set Telecommunications, Bombay. 

43. Remington Rand of India Ltd. 
Clacutta. 

44. Eider Electronics Industries lim-
ited. Ambafa. 
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s. No. Name of the parties 

1 2 

45. HCl Limited (Telecommunication 
Division) New Delhi. 

46. Usha Computers and Peripherals 
limited, New Delhi. 

47. HanlOn Networks Umited, Chandi~ 
gam. 

48. Digital Telecom limited, ChQrldi-
gam. 

49. Pacific Telecommunication and 
Industries Ud. Hyderabad. 

so. B Krishna Reddy. Hyderabad. 

51. Usha Electronics. Ghaziabad. 

52.. B. Electrotak Industries. Siliguri. 

53. Northem Digital Exchanges ltd 
(Node) Sas Nagar. 

54. Prakash Chandra Shau, Sri Jagan-
nath Elee Corpn. ltd. 

55. Usha GEe Pleasey, New Delhi. 

56. Philips Carbon Black Umited. New 
Delhi. 

57. B. K. Aggarwal (Kailash Tele-
commn. India P Ud.). 

58. Omnitel Industries Umited. Hydera-
bad. 

59. S'lumag Electronic. Hosur. 

60. S.S. Enterprises. ADahabad. 

S. No. Name of the parties 

1 2 

61. Tata Keltron Ptd. Palghat 

62. Texton Telecom Pvt. ltd. Delhi 
63. San Electronics ltd- New Delhi 

64. W.S. Industies, Madras. 

65. Hendez Electronic Umited. Kerala 

66. India Tela Camp Ud., New Delhi. 

67. New Video limited. Kasouli. 

68. Goa Teiematics Ud. Goa. 

69. Intemational Computers Indian 
Mfts. Ud. New Delhi. 

70. Rajasthan Telephone Industries 
Ud. New Delhi. 

71. Bhatra Power Systems Pvt. ltd. 
Bombay. 

72. P.V. Prabhakar Rao, Hyderabad. 

73. Igtel (IG Telecom ltd.) Jaipur. 

74. 8MG Telcome Pvt. Ltd. New Delhi. 

75. Ramson Communications Ud. New 
Delhi. 

76. Nes1ler Electro Systems, Meerut. 

n. U Ramakrishnan, Hyderabad. 

78. Arti Electronics Pvt. Ud.Uadras. 

79. Precision Eledronics (P) Ltd. New 
Delhi. 
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s. No. Name oIlh9 patti8s 

t 2 

80. Unitron Ud. Faridabad. 

81. UP Hill Electronics Corporation ltd. 
lucknow. 

82. Anal Communications ltd. Ban-
galore. 

83. At:I::Drd Communications Pvlltd. 
Meerut. 

84. Eastem Telecom and Technology 
ltd. Moradabad. 

85. Priyaraj Electronics Pvlltd. Ban-
glore. 

86. Feocwe Y. N. New Delhi. 

87. Hemant Electronics. Erode (TN). 

88. Key Electro Industris. Bombay. 

89. Birender Gupta. Calcutta. 

90. Esquire Oistmuting and Services 
(P) Ud. Bombay. 

91. Elite Infotronics (P) Ud. New Delhi. 

92. Zimag India Ud. (PSEOC) Ropar. 

93. Blades of Grass Commn. Pvt. Ud. 
BangaIore. 

94. Oigicom Systems Umited. Noida. 
Ghaziatat. 

95. S.S.8.lndustries ltd. Madras. 

96. Mahalingam Designers, Madras. 

S. No. Name 01 the parties 

1 2 

97. Computer Peripheral Devices, 
Bangalore. 

98. Real Time Systems Pvt ltd. New 
Delhi. 

Improvement of Telecol11l11Unication 
Services in New Delhi 

988. SHRI SRIKAN".liA OA ITA NARA-
SIMHA RAJA WAOIY AR: Will the Minister of 
COMMUNICATIONS be pleased to state' 

(a) whether the Government have plans 
to improve the telecommunication services 
in New Delhi: 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE Di:PUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHE' 41-
CAtS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) Yes Sir. 

(b) and (c). Steps taken to improve the 
services are given in the statement below, 
This is A oontinuous process. 

STATEMENT 

Annexure 

Steps TakenlBsing Taken to imptove 
Futfher the Telephone Services for Delhi 

A. EXTERNAl PlANT: 

1. Re-vamping and rehabilitation of 
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External Plant and fittings at sub- C) Computerisation of services. 
scrile(s premises. 

2. Locking and dressing up of DPs, 
Cabinets and Pilars. 

3. laying of underground cables in 
ducts. 

4. Pressurisation of Junctions. Pri-
mary and Secondary cables. 

5. Use of jeHy filled underground 
cables. 

6. Use of better type of terminations. 

7. Use of insulated drop wires and 
standard accessories. 

8. Replacement of old fault prone 
underground cables. 

9. Use of better telephone instru-
ments. 

8) TELEPHONE EXCHANGES AND 
MEDIA: 

1. Phasing out of old and oul-moded 
exchanges in the network. 

2. Introduction of large number of 
digital electronic exchanges. 

3. Introduction of PCM systems, 0p-
tical fibre systems and Digital 
microwave systems for inter ... x-
change junctions. 

4. Introduction of electronic Trunk 
At.1omatic Exchanges to handle 
STDIISD calls. 

5. Streamlining the working of man-
ual trunk exchange and ultimC'taly 
replacing it with a computer con-
trolled electronic exchange. 

Concessions Grfted by ITDC to Rural 
People 

989. DR. A. K PATEL: 
SHRI SHANKERSINH 

VAGHELA: 

WiDthe MinisterofTOURISM be pleased 
to state: 

(a) whether the India Tourism Develop-
ment Corporation has announced 50 per 
cent discount on meals to rural people in the 
restaurants and hotels owned by it; 

(b) if so. the details of the action-plan 
thereof; 

(c) the criteria laid down for categorising 
the rural people; 

(d) whether people living temporarity in 
their farm-houses in rural areas are enjoying 
this facility; and 

(8) the steps taken Of proposed to be 
taken to check misuse of thEt facility by urban 
people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMA TI USHA 
SINHA): (a) Yes. Sir. 

(b) and (c). The scheme affective from 
25.1.1991 is applicable to rural guests stay-
ing WIthin a radius of 50 Kms in the vicinity of 
the respective rroc hotellrestaurant on 
establishing identity through an identity card! 
certificate. preferable with a photograph; 
issued by the Village Pradhan and certified 
by the Sarpanch of thE' area. However. in the 
case of HotelslRestaurants located within 
the Uno) Territory of Delhi. the distance 
restriction of 50 Kms is not applicable, and 
any bonafide rural guest from any where in 
Wiia can avail of this facility. In the case of 
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family. the number of dependents who can 
avail of this facility will be limited to six 
members. including the Head of the famUy. 
As per this scheme. bonafide rural guests 
are entitled for a 50% discount on specified 
meals. bot" vegetarian and non-vegetarian. 
is one of the specified Restaurants of each 
ITDC hotel on two days in a week i.e. on 
Thursday and Friday. 

(d) The Identity Card/Certificate issued 
by the Village Pradhan and certified by the 
Sarpanch of the area has been prescrib9d 
for e~tablishing identity based on -normal 
place of residence- of tile rural guest 

(e) One of the pre-conditions stipulated 
in the scheme is production of proof identity 
by the rural guest in the form of identity cardl 
i;ertificate issued by the village Pradhan and 
certified by the Sarpanch of the area to 
establish hisJher normal place of residence. 
This measure is expected to check misuse of 
the facility by urban people. 

Opening of New Post Offices in Kerala 

990. SHRI MUllAPPAU Y RAMA-
CHANDRAN: Will the Minister of COMMU-
NICATIONS be pleased state: 

(a) whether tho Union Govemment 
have any proposals f'l set up more new post 
Off"lCeslSub Post OfficesIBranch Post Of-
fices in Calicut Cannanore~ Wyanad or 
Kasargod Dis:ricts of Ktlra'a; 

(b) if so. the details thereof; 

(c) whether representation have been 
received from Disfricts of Cannanore and 
Wyanad for providing more post Off;cesl 
Postal facilities; 

(d) if so, the details thereof; and 

(e) the action taken by the Government 
thereon? 

THE DEPUTY MINISTER IN THE 
MINJSffiV OF PETROLEUM AND CHEMI-
CALS AND DEPUTY JvUNISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): Ca) Yes Sir. 

(b) A list of Post Offices for which pro-
posals have been received from the Post-
master General. Calicut ;s furnished below 
as a statement. 

(c) Proposals were received from Post-
master General, Northern Region, Cati..:ut 
KeraJa for Opening of Extra Departmental 
Branch Post Offices in Cannanore and 
Wyanad Districts. 

(d) The particulars have been shown in 
the statement. 

(e) The proposals are under examina-
tion. 

STATEMENT 

Sl No. Name 0.1 Propnsed District Postal Division 
Po'St O/fices. 

1 2 3 4 

1. Malia Kasaragod Kasargod 

2. Mowal Kasaragod Kasargod 

3. KaliakaHa Kasaragod Kasargt'd 
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51. No. Name of Proposed District Postal Division 
Post 0ir1C8S. 

1 2 3 4 

4. Valiyaparamba Kasaraged Kasarged 

5. Udul1a-Padinhare Kasaraged Kasargcd 

6. Pat:att"ladka Kasaraged Kasarged 

7. Mutlomkadavu Kasaraged KasargEd 

8. 5hercor Kasarag~ Kasarged 

9. Arrmeri Kasaraged Kasarged 

10. ChattlA appara Car.nanora Cannanore 

11. Eda&<omme Cat manore Cannar·ore 

12 Chalakooe CannaJ'ore Carlnanore 

13. Nhokfy Cannanore Carf1al'!o'e 

~~ Orapp?di Cannanore Canranore 

4r Thenha;1y Cannanorp. Caf"nanore ~, 

;€ Et3mbara Cannanore Caf1nar~re 

17 Naduvand Cannanore Ca"lnanore 

i8. Periilkari Cannanore TeHicherry 

19. Me'mlJringodi Cannanore Tel: ch~rry 

20 Man afTlOO r Car.na"ore Telficherry 

21. Kar a ikkar.-:a!a Waynad T efltcherry 

2?. Pudus~erri VJaynad Teilicherry 

Pudus~ errikadaw Waynad Teilicherry 

"". Chotlupara Wayr.ad Cafi(;ut ,~ 
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51. No. 

1 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

Name of Propos9d 
Post OHices. 

2 

Karani 

Boodanam Colony 
(Wynad) 

Marakadavu 

Kunoth 

Mullambath 

Emmamparambu 

Poothapara 

Indiranagar 

Paleri Town 

Mangad 

Thann8e~ndalBazar 

Koombara 

Pavandoor 

Nellikkaparamba 

' Mundoor (Callicut) 

Theyyapara 

expansion of Telecom Facilities In 
Keral. 

991. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of COMMU-
NICATIONS be pleased state: 

District Postal Division 

3 4 

Waynad Calicut 

Waynad Calicut 

Waynad Calicut 

Koshikode 8abagarh 

Koshikode Babagarh 

Koshikode 8abagarh 

Koshikode Ba(agarh 

Koshikode 8abagarh 

Koshikode 8abagarh 

Koshikode 8abagarh 

Koshikode Babagarh 

Koshikode Calicut 

Koshikode Calicut 

Koshikode Calicut 

Koshikode Calicut 

Koshikode Calicut 

(a) the plans for expansion of telecom 
facilities in the Calicut. Cannanore. Wyanad 
and Malapuram Districts of Kerala; 

(b) the details of existing telephone 
exchange in these Districts marked for ex-
pansion/modernisation; 
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(c) whether new telephone exchanges 
are proposed to be .et up in the rural or 
urban areas of these Districts; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
JAI PARKASH): (a) 6 telephone exchanges 
in Cannanore district, 3 exchanges in Calicut 
district, 4 exchanges in Mallapuram district 
and 3 exchanges in Wyanad district are 
programmed to be expanded during 1991. 

(b) The following exchanges are pro-
grammed for expansion/modernisation sub-
ject to timely availability of equipment. 

Cannanore District: 1 . Anjarakandy 300-
400 MAX-II; 2. PaYlakgadi 300-500 MAX II; 
3. Ettikulam 45 MAt III to 128P C-OOT; 4. 
Mathil45 MAX III to 128P C-DOT; 5. Pa-
lakode 45 MAX II to 128P C-DOT; 6. Perin-
gome 45 MAX III to 128P C-OOT. 

Calicut district: 1. 8alussery 90 MAX III 
to 5121l T; 2. Mokkam 90 MAX III to 5121L T; 
3. Mokeri 90 MAX III to 512 Il T. 

Mallapuram district 1. Kalpakanchery 
90 MAX III to 5121LT; 2. Manjeri 700-1000 
MAX II, 3. Kolathur 45 MAX III to 128 P C-
OOT: 4. Marancherry 90 MAX III to 300 MAX 
II. 

Wynad District: 1. Korike 35 MAX III to 
128P C-OOT; 2. Noolpuzha 45 MAX III to 
128P C·OOT; 3. Vaduvanchal45 MAX III to 
128P C-Dot. 

(c) and (d). New exchanges in these 
districts are proposed to be opened at the 
following places during 1991. 

1. Chittariparamba, rural (Cannanore 
district) 128P C-OOT; 2. Erumanunda (MaI-

apuram district). rural 128P C-OOT; 3. Charral 
(Wyanad distrid), rural 128P C-DOT. 

Construction of Ernakulam-Vypaen 
Bridge In Kerala 

992. SHRI MULLAPPALl Y RAMA-
CHANDRAN: Will the Minister of SURFACE 
TRANSPORT be pleased to state the prog-
ress made in the construction of Emakulam-
Vypeen bridge in Kerala? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): As the State Government has not 
agreed to meet 500/0 of the cost of the project, 
it has not been possible to process the 
proposal. 

[ Translation] 

Central Assistance for Mewar Complex 
Plan 

993. SHRI GULAB CHAND KATARIA: 
Will the Minister of TOURISM be pleased to 
state: 

(a) whether the process of implementa-
tion of the announcements made by the 
Government in the Fair organised at 
Shilpgram. Udaipur has started; 

(b) if not, the reasons therefor; and 

(c) whether the Union Government 
propose to approve and grant financial aid to 
Mewar Complex Plan in Udaipur District? 

THE MINISTER OF STATE IN THE 
MIN ISTAY OF TOURISM (SHRIMATI USHA 
SINHA): (a) Yes, Sir. 

(b) Not applicable. 

(c) Yes, Sir. 
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[English] 

Deposits of Indians In Kuwaiti Banks 

994. PROF. P.J. KURIEN: Will the 
Ministerof EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government have made 
any estimate about the total amount of de-
posit of Indians lying frozen in banks in 
Kuwait since the outbreak of the Gulf War; 

(b) if so, the details thereof; 

(c) whether any effort has been made to 
secure the money; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) In the present condi-
tions, it not feasible to estimate the value of 
bank deposits left behind by returning Indi-
ans. 

(b) Does not arise. 

(c) This is not possible under the pres-
ent circumstances. 

(d) Does not arise. 

[ Translation] 

Postal and Telephone Facilities to 
Gram Panchayats In Rajasthan 

995. SHAI GULAS CHAND KATARIA: 
Will the Minister of COMMUNICATIONS be 
pleased state: 

(a) the number of Gram panchayat 
headquarters still deprived of the postal facility 
in Rajasthan and when such facility is likely 
to be provided to these headquarters; 
and 

(b) when the telephone connection would 
be provided to each Gram panchayat? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (8) There are 8989 post 
offices functioning in rural areas in Rajast-
han. 110 Gram Panchayat headquarters 
have not been provided with post office. No 
realistic time frame can be indicated as there 
are other factors such as minimum popula-
tion and minimum anticipated revenue taken 
into account for opening of rural post office. 
However, the non-existance of a post office 
in every Gram Panchayat Headquarter does 
not mean that the area is deprived of postal 
facilities. In some of the Gram panchayats, 
post offices have been opened in villages, in 
the panchayat outside the Head Quarters. 
Maila are delivered in the area and the 
delivery agent also sells postage stamps 
and stationery and books, registered letters 
during his visit to the area. The provision of 
counter facilities for Money Orders and 
Savings Bank work is, however, depen~ent 
on provident 8 local office. 

(b) Draft Eighth Plan proposals submit-
ted to Planning Commission for approval 
envisage e)(tension of telephone facilities in 
each Gram Panchayat by the end of Eighth 
Plan. 

[English] 

Permission to Berth American Warship 
at Bombay and Madras Ports 

996. SHRI P.M. SAYEED: 
SHRI K.P. UNNIKRISHNAN: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the Government have al-
lowed and American warship to dock at 
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Bombay and Madras Ports recently; 

(b) if so, the period for which the ship 
was allowed to berth at these ports; 

(c) the reasons for allowing warship to 
dock at Indian ports; and 

(d) whether this policy is likely to affect 
adversely our relations with non-aligned 
countries? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes. Sir. Us Navy 
Ship USS Ford was a:;owed to dock at 
Bombay only. 

(b) 21 st to 25th January 1991. 

(c) Government have a long-standing 
policy of allowing visits to Indian ports of 
warships belonging to friendly countries on 
the basis of reciprocity. 

(d) Nc. Sjt. 

997 

US A id to Pakistan 

SHAI ANAND SINGH: 
SHRI MADHAVRAO SCIN-

DIA: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news-item 
appearing tn the 'Hindu' dated 7 January, 
1991 captioned HUS softening stand on Pak-
Bomb"; 

(b) if so, the Government's information 
about the extent to which U.S. military and 
economic aid are 14kely to be given to the 
Pakistan; 

(c) whether in the context of peace in the 

Indian sub-continent the Government have 
taken up the matter with the US authorities; 
and 

(d) if so, the details thereof and the 
response of US Government thereto? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes, Sir. 

(b) Government have noted the US 
Government's proposal to the US Congress 
proposing a reduction in the quantum of aid 
to Pakistan from around US$ 570 million to 
approximately US$ 208 million. The US 
Congress is yet to decide on this proposal. 

(c) No. Sir. ThiS is a bilateral matter 
between two sovereign countries. 

(d) Does not arise. 

Settlement of Indo-China Border Issue 

998. SHAI PRAKASH KOKO 
BRAHMBHATT: 

SHRI KAILASH MEGHWAL: 
SHRI SANAT KUMAR MAN~ 

DAL: 

Will the Minister of EXTERNAL AF-
F AIRS be pleased \0 state: 

(a) whether India and China have 
agreed to settle the border issue in an ear-
nest manner: 

(b) if so, whether India has prepared a 
fun fledged plan of border settlement with 
China; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MDRARKA): (a) During the recent visit 
to China of the then Minister of Extemal 
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Affairs, Shri Vidya Charan Shukla, both India 
and China reaffirmed their desire to work for 
a fair, reasonable and mutually acceptable 
settlement of the boundary through friendly 
consultations. 

(b) and (c). Government have stressed 
the need for a forward-looking approach. 
The two sides are currently engaged in de-
fining the parameters for a boundary settle-
ment and exploring how differences can be 
narrowed so that a fair and reasonable solu-
tion is achieved. 

Irrigation potential of Kerala 

999. SHRI PALAI K. M. MATHEW: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the number of rivers in Kerala suit-
able for utilisation of irrigation potential; 

(b) the percentage of irrigation potential 
and the number of rivers in Kerala exploited 
and utilised so far; and 

(c) the steps taken to optimise the use of 
surface water in Kerala to augment the irri-
gation potential? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) to (c). A statement showing the 
names of the Major and medium irrigation 
projects in Kerala and the names of the 
rivers to which these projects relate is given 
below. The ultimate irrigation potential of 
Keralais2122th. hectares of which 2097.52 
tho hec. is anticipated to have been created 
through major, medium and minor irrigation 
schemes at the end of VII Plan. A number of 
projects are already undertaken to augment 
the irrigation potential of the State. 

STATEMENT 

SI. No. 

1 

A. 

1. 

2. 

3 

B. 

1. 

2. 

3. 

4. 

Name of the Proj8ct 
Completed Schemes 

2 

Major 

Matampuzha 

Chulakudy 

Peechi 

Medium 

Mangalam 

Vazhani 

Walayar 

Pothundi 

Name of the River 

3 

Barathapuzha 

Chalakudi 

Peechl 

Barat hapuz ha 

Barathapuzha 

Barathapuzha 

Barathapuzha 
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51. No. 

1 

5. 

6. 

7. 

A. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

B. 

1. 

2. 

MARCH 4. 1991 

Name of the Project 
Completed Schemes 

2 

Neyyar (IS) 

Cheerakuzhi 

Gayathri (Meenkara) 

Ongoing Schemes 

Major 

Peryar Valley 

Pamba 

Chittupuzha 

Kuttiadi 

Kaniharapuzha 

Puzhassi 

Kallada 

Muvathupuzha 

Chimon; 

Kakkadavu 

Idamalayar 

Chaliyar 

Medium 

Attapady 

Karapuzha 
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Name of the River 

3 

Nayyar 

Bhuruthapuzha 

Bhuruthapuzha 

Periyar 

Pamba 

Barathapuzha 

Kuttiadi 

Barathapuzha 

Velupattanam 

Kallada 

Muvathupuzha 

Periyar 

Kuppam 

Periyar 

Bayporepuzha 

Bhavani (Cauvery) 

Kabini (Cauvery) 
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51. No. Name of the Project Name of the River 
Completed Schemes 

1 2 3 

3. Vamanapuram Attengal 

4. Meenachil Meenachil 

5. Banasurasagar Kabini (Cauvery) 

s. T.D. Facility In Kerala 

1000. SHRI SURESH KODIKKUNNIL: 
Will the Minister of COMMUNICATIONS be 
pleased state: 

(a) the number of telephone exchanges 
provided with STD facilities during 1990-91 
in Kerala and the details thereof; 

(b) whether the Government propose to 
provide the STD facilities to Pathanapuram 
Exchange from Kollam Telecom District; and 

(c) if SO, the steps taken by the Govern-
ment for providing SID facilities there? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
JAIPARKASH): (a) 13stationsviz. Kanjikode, 
Kunnamangalam, Vadakkanchery (Mal-
abar). Piravam, Pampakuda, Vazhakulam, 
Koothattukulam, Ambalapuzha, Kanjirap-
palty. Ponkunnam, Varapuzha, Edacheri, 
Meenagadi have been provided with STD 
facility in Kerala during 1990-91. 

(b) Yes, Sir. 

(8) (i) PCM System between Pa-
thanapuram and Punalur 

(ii) 

has been commissioned. 

Digital UHF has been 
planned for commissioning 
STO facility to Pathanapu-
ram. 

Transport Sector Affected by 018 .. ' Cut 

1001. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government have 
imposed cut in the transport sector to con-
serve diesel in the wake of Gulf War; and 

(b) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHAI MANUBHAI KOTA-
DIA): (a) and (b). A 1 0%cut has been applied 
on supplies of HSD to State Road Transport 
Undertakings over consumption in the previ-
ous year, effective November 1, 1990. The 
requirements of SRTUs on account of fleet 
expansion, are being met in full. 

HSD supplies to retail outlets through-
out the country are presently being made at 
the same level as in the corresponding pe-
riod of the previous year. The Normal growth 
in demand is not being catered for, resulting 
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in some shortfall of HSD availability for the 
transport sector. No fresh cuts have been 
imposed on the transport or any other sector 
in the wake of GuH War. These measures 
have been introduced prior to the War which 
began in mid January, 1991. 

Recovary of Repatriation cost from Gulf 
Evacuees 

1003. SHRI MULLAPPALL Y RAMA· 
CHANDRAN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) whether any final decision has since 
been taken regarding the recovery of repa-
triation cost incurred by the Government in 
bringing Indians from Gulf countries after the 
Iraqi occupation of Kuwait; and 

(b) if so, the amount recovered so far 
from evacuees and the number of them from 
whom this amount has been recovered? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA· 
MAL MORARKA): (a) No. Sir. 

(b) So far, in isolated cases, where the 
repatriates volunteered to pay the expendi-
ture incurred by Government, such pay-
ments were accepted. 

Release of Water by Karnataka to Tamil 
Nadu 

1004. SHRI P.M. SAYEED: 
SHRI M. SELVARASU: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the Unton Government 
have received requests for making arrange-
ments for supply 01 water from Karnataka 
water reservoirs to Save crops in the Cauvery 
delta in Tamil Nadu; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) Yes, Sir. 

(b) The Government of Tamil Nadu had 
requested the Centre to use its good offices 
to persuade Karnataka Government to re-
lease at least 20 TMC ~ater. 

(c) The issue was taken up with Govern-
ment of Karnataka to arrange releases. 

Construction of Falzabad Byepass 

1005. SHRI MITRASEN YADAV: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the progress made in the construc-
tion of Faizabad byepass; and 

(b) the total allocations made and the 
expenditure incurred on it so far? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) Earth work and culverts along the 
byepass have been completed. 

(b) The total allocation made so far is 
Rs. 1S7.81Iakhs, against which an expendi-
ture of Rs. 138.91 lakhs has been Insured 
uptI1l31.3.1990. 

Toll Charges on Vehlclos Passing 
Through Haryana 

1006. SHRI HARI KISHORE SINGH: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 
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(a) whether the Government are aware 
of the fact that Rs. 100 as toll per day is 
imposed by the Government of Haryana on 
all non-Haryana vehicles entering or pass-
ing through the State following which road 
transport in the North-Zone States remained 
suspended recently; and 

(b) if so, the reaction of the Union Gov-
ernment thereto? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) and (b). The Central Government 
are aware that Haryana Government have 
issued the Haryana Motor Transport Ve-
hicles (Toll) Ordinance. 1990 to provide for 
the levy of toll on certain motor vehicles 
entering the State of Haryana. The .11 is 
payable by all Stage Carriage or goods 
vehicles or public service vehicles or con-
tract carriage vehicles plying under a permit 
granted under the Motor Vehicles Ad, 1988 
by an authority having jurisdiction outside 
the State of Haryana. The present rate of toll 
is Rs. 100 per day per specified vehicle. It is 
to be noted that levying of toll is a State 
Subject. 

Government have received representa-
tions against the imJX)sition of this tax. The 
Central Government have asked the State 
Government of Haryana to review their 
decision. 

Sinking of Ship 'Lotus' at Malta 

1007. SHAI HAAt KISHORE 
SINGH: 

SHRIMADHAVRAO 
SCINDIA: 

Will the Minister of SURFACE TRANS-
PORT be plaasad to state: 

(a) whether it is a fact that an Indian ship 
ILotus' sank off Malta on January 21, 1991; 

(b) if so, the loss of life and property 
involved and compensation paid to the next 
of kin of the victims 

(c) the details of the inquiry, if any, 
conducted by the Government into the 
circumstances leading to its sinking; and 

(d) the action taken by the Government 
is this regard? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRt MANUBHAI KOTA-
DIA): (a) An Indian Ship, M.V. Continental 
lotus. sank off Malta on January 21, 1991. 

(b) Out of a total of forty two persons on 
board the ship. four survived, twenty six 
bodies were recovered and twelve are con-
sidered to be missing_ The entire ship 
alongwith cargo of approximately 51,000 
tons of Iron Ore was lost. Compensation is 
payable to the families of officers as per the 
agreement between the Shipowners and 
Maritime Union of India and to the families of 
other seamen as per the National Maritime 
Board agreement. 

(c) and (d). An application has been 
made for a magisterial enquiry under Mer-
chant Shipping Ad to ascertain the causes 
of accident. 

[ Translation] 

Inquiry against the Managing Directors 
of Fertilizer Companies 

1008. SHRI SHEO SHARAN VERMA: 
Will the Minister of AGRICULTURE be 
pleased to refer to the reply given to Unstar-
red Question No. 635 on August 9, 1990 and 
state: 

(a) whether the enquiry against the 
Managing Directors of ReF ,NFL and 
KRIBHeO has since baan completed; 
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(b) if so, the facts revealed by the en-
quiry; and 

(c) the action taken against the con-
cerned officials in regard thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTllAl 
VIRCHANDBHAI SHAH): (a) No, Sir. 

(b) and (c). Do not arise. 

Postal System In Rural Areas 

1009. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Union Government 
have formulated any new scheme to stream-
line the postal system in the rural areas; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) Based on the recom-
mendations of the National Institute of Rural 
Development Hyderabad, the Department 
of Posts is presently giving a final shape to 
the new norms for opening of post offices in 
rural areas. 

(b) and (c). The new norms to be 
evolved are now under advanced stage of 
finalisation. 

[English] 

Comprehensive Crop Insurance 
Scheme 

1010. SHRIMATI VASUNDHARA 
RAJE: 

SHRI PRATAPRAO B. 
BHOSALE: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the main objectives of the Compre-
hensive Crop Insurance Scheme; 

(b) whether these objectives have been 
achieved and if not, to what extent the scheme 
ha\l>een successful; 

(c) whetherthe Union Government have 
any proposals to modify the existing Com-
prehensive Crop Insurance Scheme; and 

(d) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA TION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) and (b). The 
main objectives of the Comprehensive Crop 
Insurance Scheme (CeIS) are to provide 
financial support to the fanners and restore 
their credit worthiness in the event of crop 
Iosslfailure. These objectives have been 
achieved to a great extent as the Scheme 
has been quite successful which can be 
gauged from the facl that during 1985-90, 
comulatively , 263.40 Iakh farmers ware 
covered over an area of 464.02 lakh hec-
tares insuring sum of Rs. 57 M.69crore in 19 
States and 3 U. Ts. 

(c) No, Sir. 

(d) Question does not arise. 
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Development of Travel Circuits In 
Rajasthan 

1011. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of TOURISM be 
pleased to state: 

(a) whether the Government have any 
proposal to identify and develop the travel 
circuits in Rajasthan; 

(b) if so, the details thereof; 

(c) the funds earmarked forthis purpose 
during the Eighth Five Year Plan; 

Cd) whether some travel circuits have 
already been identified in the State; and 

(9) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) and (b). In consultation with the 
State Government of Rajasthan the follow-
ing travel circuits have been identified in 
Rajasthan for promotion:-

1. Udaipur-Chittorgarh-Mt. Abu-
Ranakpur-Kumbalgarh-Jodhpur 
which is the extension tour of es-
tablished circuits of Bombay-Au-
rangabad-Udaipur-Jodhpur-Agra-
Delhi. 

2. Sariska-Alwar-Deogarh and 
Bharatpur which is an extension 
tour of established circuits of Delhi-
Agra-Jodhpur-Udaipur-Bombay. 

(c) During 1990-91 projects/schema 
have been considered for extending finan-
cial assistance to Government of Rajasthan 
amounting approx. to Rs. 160 lakhs. The 8th 
Five Year Plan is yet to be finalised. 

(d) and (e). As stated in (a) and (b) 
above. 

Bilateral Relations with China 

1012, SHRt GOPI NATH GAJAPA-
THI: 

SHRI Y.S. RAJA SEKHAR 
REDDY: 

SHRI PRATAPRAO B. 
BHOSALE: 

SHRI KAILASH MEGHWAL: 
SHRIMATI VASUNDHARA 

RAJE: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the Union Government 
have taken some steps recently to improve 
the bilateral relations with China; 

(b) whether this issue was also dis-
cussed during his recent visit to China; 

(c) if so, the views expressed by China 
in this regard; 

(d) the present position with rega'rd to 
joint collaboration and expansion of Indo-
China trade; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) Yes, Sir 

(b) Yes, Sir 

(c) The Chinese Government stated 
that it attaches importance to the improve-
ment of bilateral relations with India. 

(d) and (e). During the visit of the 
Commerce Minister to China in February 
1991, for the second meeting of the joint 
Group on Trade, Economic Relations and 
Science and Technology, the Annual Trade 
Protocol for 1991-92 was concluded. It was 
decided to intensify and expand Coopera-
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tion in trade, joint technology developoment
and joint investment in key areas.

Development of Sea-Beaches in Orissa

1013. SHRI GOPI NATH GAJAPATHI:
Will the Minister of TOURISM be pleased to
state:

(a) whether the Government of Orissa
has submitted any plan to the Union Govern-
ment to develop the sea beaches in the
State;

(b) if so, the details thereof; and

(c) the steps taken to sanction adequate
Central assistance to implement the said
plan?

THE MINISTER OF STATE !N THE
MINISTRY OFTOURISM (SHRIMATI USHA
SINHA): (a) No, Sir.

(b) and (c). Does not arise.

Development of Brackish Water Prawn
Culture in Orlssa

1014. SHRI GOPI NATH GAJAPATHI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government are aware
of constraints faced in the development of
brackish water prawn culture in Orissa;

(b) if so, the details thereof; and

(c) the assistance provided by the Un-
ion Government to Orissa to over come
these constraints?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI JAYANTILAL
VIRCHANDBHAI SHAH): (a) and (b). Yes,

Sir. Some of the major constraints faced in
development of brackishwater prawn cul-
ture in Orissa are:

(i) non-availability of quality prawn
seed in adequate quantity in time
for culture operation;

(ii) non-availability of suitable indige-
nous feed for semi-intensive prawn
farming;

{Hi} delay in settling the lease of suit-
able brackishwater areas to indi-
vidual farmers and entrepreneurs
etc., and

(lv) inadequacy of trained man-power.

(c) Some of the steps taken by the
Government of India and the assistance
provided for overcoming these constraints
are as follows:

(i) establishment of prawn farms at
Sartha (Phase I and JI) in Balasore
district, Mudirath (Phase I and 11), in
Puri district and Mouza Jamboo in
Cuttack district;

(ii) establishmentof Brakishwater Fish
Farmers' Development Agencies
in the district of Balasore, Cuttack,
Ganjam and Puri to provide a pack-
age of technical, financial and ex-
tension support to the brackishwa-
ter aquaculturists;

(iii) setting up of prawn seed hatcher-
ies at Gopalpur in Ganjam district
and at Chandrabagha in Puri dis-
trict;

(iv) macro and micro-level survey of
potential brackishwater areas for
identifying suitable areas for prawn
farming; .
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(v) strengthening of the technical wing 
in the Directorate of Fisheries, for 
upgradation of tachnical man 
power; 

(vi) organising in-country training and 
inter-State Study Tours for prawn 
farmers and training of fisheries 
officials abroad in prawn farming; 
etc; and 

(vii) For implementation of brackishwa-
ter aquaculture development pro-
grammes underthe Centrally Spon-
sored Sector, a sum of As. 106.91 
lakh has been released to the 
Government of Orissa since 1987-
88. 

Introduction of Special Stage Carriage 
Bus Services 

1015. SHRI Y.S. RAJA SEKHAR 
REDDY: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a} whether the proposal to introduce 
Special Stage Carriage Services on selected 
routes in Delhi at a fare structure higher than 
that of DTe has been finalised by the Gov-
ernment; 

(b) if so, the details thereof; and 

(c) the places likely to be connected by 
those services? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOT A-
DIA): The Delhi Administration has informed 
that a proposa1 to interoduce Stage Carriage 
Services for lUxury buses at a fare structure 
higher than that of OTC has bften finalised by 
them. 

(b) The proposal IS to grant 100 Stage 
Carriage Permits, on pilot basis, to Private 

Operators for Luxury Buses on 20 City Routes 
in the first instance. The fare structure is Rs. 
4/- upto 8 Kms. and Rs. 6/- for 8 Kms. and 
above. After some time, the public response 
of these services will be reviewed and if 
found satisfactory, mora such buses can be 
added on other city routes. The main objec-
tive of this scheme is to encourage people to 
use public transport instead of personalised 
vehicles to reduce fuel consumption, air 
pollution and congestion on city roads. 

(c) A statement is given below. 

STATEMENT 

Proposed Routes for Luxury Buses in 
Delhi 

1. 

2. 

3. 

Janakpuri-Nizamuddln Rly. 

via: 

Station 

Mayapuri, Ring Road, 
Dhaula Kuan, Ring 
Road, S.N.Depot, S.N. 
Market, S.J. Airport, 
Lodi Road. P.S. Ni-
zamuddin & Nizamud-
din Rly. Station. 

Janakpurl Distt Centre-Red 
Fort 

via: C. Block, D. Block, 
Mayapuri, Naraina 
Vihar, Inder Puri, East 
patel Nagar, Shankar 
Road, R. M.L. Hospital, 
Connaught Circus, I. 
T.O., Delhi Gate and 
Red Fort. 

Vlkas Purl·Delhl Gate 

via: Tilak Nagar, Raja Gar-
den, Mati Nagar, Patel 
Nagar, Pasa Road, 
Karol Bagh, Link Road, 
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Panchkuian Road, Ashram, Lajpat Nagar, 
Connaught Place, Modi Mill and Nehru 
Mandi House, I.T.O. Place. 
and Delhi Gate. 

9. Rohlnl-I.S.B.T. 
4. Nizamuddin Rly. Statlon-

Shadara via: Wazirpur Depot, Ring 
Road, Azadpur, Mall 

via: Mathrua Road, Ring Road, I.S.B.T. 
Road, I.T.O., Laxmi 
Nagar, Road No. 57, 10. Rohlnl-New Deihl Deihl Rly. 
G.T. Road and Station 
Shahdara. 

via: Wazirpur Depot, Pram 
5. Dilshad Garden- Nehru Place Bari Bridge, Lawrence 

Road, Kanahaiya 
via: Vivek Vihar, Karkar Nagar, Shastri Nagar, 

Duma Flats, Preet Sarai Rohilla, Karol 
Vihar, Laxmi Nagar, Bagh, Pahar Ganj and 
I.l.O., Ring Road, N.D. Rly. Station. 
Ashram, Lajpat Nagar, 
Modi Mill and Nehru 11. Vasant Kunj-New Deihl Rly. 
Place. Station 

6. Mayur Vihar-I.S.B.T. via: Mahipal Pur Road, 
Nelson Mandela Marg, 

via: Mayur Vihar Phase-II, Palam Marg, Rao lula 
NOIDAx-ing. Nizamud- Ram Marg, Ring Road, 
ding Bridge, Mathura Sardar Patel Marg, 
Road, I.P. Depot, I.T.O., Indira Gandhi Marg, 
Rajghat, Delhi Gate, Baba Kharak Singh 
Red Fort and I.S.B.T. Marg, Connaught 

Place, Minto Bridge and 
7. Mayur Vlhar Phase-II- Kendrlya Gate No.2. 

Terminal 
12. Green Park-I.S.B.T. 

via: Noida x-ing, Pragati 
Maidan, High Court, via: S.J. Hospital, Ring 
Baroda House, Road, M.C.K.A. Hospi-
KasturbaGa,thi Marg, tal, Lala Lajapat Rai 
Connaught Place, Par- Marg, Mathura Road, 
liament Street, Ken- I. T.O., Delhi Gate, Red 
driya Terminal. Fort and I.S.B.T. 

8. Nolda Sector 22-Nehru Place 13. Greater Kaliash-II·New Deihl 
Rly. Station 

via: Sector 12, 19, 3. 15. 
Pusta, Ring Road, via: Savitri Nagar, Sadlq 
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Nagar, M.C.K.R. Hos-
pital, lala Lajpat Rai 
Marg, Oberoi, Mathura 
Road, Bhagwan Oass 
Road, Connaught Cir-
cus, Minto Bridge and 
Gate No.2. 

14. Vasant KunJ Sector A-Rly. 

via: 

Station 

Vasant Kuni, JNU, 
Sector XIV., Munirka, 
S.M. Temple, R.K. 
Puram-I.III, Mohd. Pur. 
Nauroji Nagar, S.J. 
Hospital, N.D.S.E. Patt-
I, Ketla, Defence Col-
ony, J.loN. Stadium. 
S.B. Park, India Gate, 
Patiaia House, I.T.O., 
Delhi Gate, Oarya Ganj, 
Red Fort and Rly. Sta-
tion. 

15. Sarita Vlhar-Kendrlya Terml-
na. 

17. 

18. 

19. 

Mandl Vlllag ..... S.B.T. 

via: Chhattarpur, Qutab, 
Saket, Khirki Village. 
Sheikh Sarai, M.C.K.R. 
Hospital. Mathura 
Road, Pragati Maidan, 
Ring Road and 1.5.B.T. 

Palam Village-N.D. Rly. Station 

via: Dabri Road, Janakpuri, 
C-28, H.N. Depot, H.N. 
Clock Tower, Mayapuri, 
Kirti Nagar, Patel Road, 
Shankar Road. R.M.L. 
Hospital, Connaught 
Circus and N.D.G.-II. 

Nanglol- N.D. Rly. Station 

via: Rohtak Road, Zakhira, 
Sarai Rohilla, Pahar 
Ganj, and N.D. Rly. 
Station. 

20. Azadpur-N.D. Rly. Station 

via: Mathura Road, via: Azadpur, Mall Road, 
Old Sectt., Ring Road. 
Rajghat, Delhi Gate and 
N.D. Aly. Station. 

16. 

Ashram. Nizammuddin, 
India Gate, Curzon 
Road. Connaught 
Place, Jantar Mantar. 
N.D. P.O., Kand. Termi- [Ttanslation] 
nal. 

Mehraull-Shahdara/Dllshad 
Garden 

via: Aurobindo Marg, S.J. 
Hospital, Ring Road, 
Katla, J.L.N. Stadium, 
lDo,I.T.O., Shakarpur. 
Khureji. Jheel Krishna 
Nagar, Kanti Ngr. Extn., 
Shahdara, Sansar 
Factory. Dilshad Gar-
den. 

New Post Offices In Glrldih and Dhan-
bad Districts of Bihar 

1016. SHAI RAMDAS SINGH: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there is inadequate number 
of Post Offices in Giridih and Dhanbad dis-
tricts of Bihar particularly in rural areas; 

(b) whether the Government propose to 
open new post offICes there; and 
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(c) if so, the details thereof and the time 
by which these post offices are likely to be 
opened? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) No, number of post 
offices in Giridih and Dhanbad Districts of 
Bihar is not inadequate. 

(b) Yes, it is proposed to open 16 branch 
post offices and one departmental sub post 
office in these districts. 

(e) Details of Post Offices proposed to 
be opened in these districts are: 

GIRIDIH DISTRICT: 

Branch Post Offices:- Jadhukarpur, 
Jasodih, Ahardih, Jyanodih, Jageshwar, 
Collieryseruwa, panchrukhi, Sewatand, 
Palmo, Bajto, Badvara. 

Sub Post Offices:- Kalyani Projed. 

DHANBAD DISTRICT: 

Branch Post Offices:- Marango, Ladhu-
ria. Nawatar, Rampur and Belkupa. 

These post offices are likely to be opened 
before 31.3. 91. 

Place No. of projects 

1 2 

Bokaro 2 

Dhanbad 1 

Patna 1 

Promotion of Tourism In Bihar 

1017. SHRI RAMDAS SINGH: 
SHRI RAMASHRAY 

PRASAD SINGH: 

Will the Minister of TOURISM be 
pleased to state: 

(a) whether there is any scheme to build 
hotels, yatri niwas, amusement parks and to 
provide wayside facilities in Bihar during 
1991-92; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) and (b). Development and pro-
motion of tourism is primarily the responsibil-
ity of the State Governments. The Depart-
ment of Tourism provides Central financial 
assistance on specific proposals received 
from the State Governments subjects to 
their merit, availability of funds and inter-se-
priorities. (i) No proposal has been received 
from the Government of Bihar tor construe-
tionof Vatri Newaslamusement parks during 
1991-92 (ii) Plans tor 1991-92 in respect of 
wayside facilities in Bihar have not yet been 
formulated. (iii) The number of hotsl projects 
that stand approved by the Department of 
Tourism as on date in Bihar are as 
follows:-

No. of rooms 

3 

96 

48 

42 
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Talephone Exchange at Balrmo (Bihar) 

1018. SHRI RAMDAS SINGH: Willthe 
Ministerof COMMUNICATIONS be pleased 
to state: 

(8) wh$therthe Govemment propose to 
set up a telephone exchange in Bairmo 
(Bihar); 

(b) if so, the time by which it is likely to 
be commissioned; and 

(c) whether the Government propose to 
link this exchange with Delhi by STD. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI .. 
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) and (b). There is no 
place like Bairmo where demand to open 
telephone exchange exists; but a manual 
exchange of 300 lines capacity is working at 
Bairmo Distrid Giridih (Bihar). 

(c) Yes. Sir. There is a proposal to 

Bahrain 

Iran 

Iraq 

Kuwait 

Oman 

Qatar 

Saudi Arabia 

United Arab Emirates 

Yemen 

provide STD facility to Bermo during 1991-
92 subject to availability of equipment and 
transmission media. 

Indians In Gulf Countrl •• 

1019. SHAI RAMDAS SINGH: 
SHRIRAMASHRAY 

PRASAD SINGH: 

Will the Minister oi EXTERNAL 
. ,FFAIRS be pleased to state: 

(a) whether are large number of 
Indians are still residing in various Gulf 
countries; and 

(b) if so, the number thereof country-
wise? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
KAMAL MORARKA): (a) Yes, Sir. 

(b) The number of Indians in various 
Gulf countries at present is estimated to 
be as follows: 

90,000 

10.000 

130 

500 to 6.000 

2.00.000 

75.000 

6.12.000 

4,00,000 

8.000 
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[EngUsh] 

Water Rat •• 

1020. SHAI VASANT SATHE: WiJlthe 
Minister of WATER RESOURCES be 
pleased to state: 

(a> whether there is a large variation in 
the water rat as charged from farmers by the 
State Government for different crops; 

(b) H so, the details thereof, State-wi~e; 

(c) whether the water tariff has not been 
revised for the past five to ten years in many 
States; 

(d) whether the Government propose to 
rationalise the water tariff and give directives 
to the States in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) and (b). The water rates very from 
States to State, and at present there is no 

uniformity with regard to such rates. In cer-
tain States, the rates very from crop to in the 
same season; while in others, they are the 
same for all crops in the sam. season for 
example, the rates are differentfor perannial 
and non-perennial canals in Bihar. No sea-
son-wise rates are fixed in Kerala and irriga-
tion cess is collected annually on the basis of 
gross areas irrigated during the year. Canal ' 
systems are classified into four different 
schedules and separate rates are prescribed 
for each in Uttar Pradesh. No water are 
enforced in Assam and Tripura. 

(c) A statement showing the year in 
which water rates were last revised State-
wise is given below. 

(d) and (e). The water rates to be levied 
from farmers are fixed by State Govern-
ments. The National Water Policy formu-
lated by the Union Government has recom-
mender rational station of these rates, both 
for scarcity value of water, and to be such as 
to conve the scarcity value of water. Further 
it should be adequate to cover the annual 
maintenance and operation charges and a 
part of the fixed costs of irrigation systems. 

STATEMENT 

Sl No. Name of Stat9/Union Territory Year in which water rates 
were last revis8d 

1 2 3 

1. Andhra Pradesh 1986 

2. Assam No water rates levied. 

3. Bihar 1984 

4. Gujarat 1981 

5. Haryana 1975 

6. Himachal Pradesh 1977 (for minor 
irrigation) 
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SI.No. Name of State/Union Territory 

1 2 

7. Jammu and Kashmir 

8. Karnataka 

9. Karats 

10. Manipur 

11. Madhya Pradesh 

12. Maharashtra 

13. Meghalaya 

14. Mizoram 

15. Punjab 

16. Rajasthan 

17. Orissa 

18. Tamil Nadu 

19. Tripura 

20. Uttar Pradesh 

21 West Bengal 

22. Goa, Daman and Diu 

23. Delhi 

24. Andaman and Nicobar Islands 

25. Sikkim 

Year in which water rates 
we;e last revised 

3 

1976 

1985 

1974 

1990 

1984 

1975 

No water rates j 

No water rates levied. 

1974 

1982 

1981 

1962 (including special 
rates of water cess for 
selected projects). 

No water rates levied. 

1983 

1984 

1988 

1951 (for minor irrigation) 
I 

No water rates levied. 

No water rates. 
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Proposal for Increase In Fertilizer 
Price. 

1021. SHRI VASANT SATHE: 
SHRI BALASAHEB VIKHE 

PATIL: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is any proposal for 
increasing fertilizer prices and reduction 
subsidy; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRt JAYANTILAL 
VIRCHANDSHAI SHAH): (a) and (b) Vari-
ous proposals for containing fertilizer sub-
sidy have been considered by the Govern-
ment from time to time. No specific propos-
als have been formulated for reducing the 
subsidy or increasing the fertiliser prices. 

Production of OU.eed. and Pulse. 

1022. SHRt VASANT SATHE: 
PROF. YADUNATH PAN-

DEY: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the production of oilseeds 
and pulses has received a set-back during 
the current season; 

(b) jf so, the details theraof; and 

(c) the steps taken proposed to meetthe 
shortfall in supply? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIACHANDSHAI SHAH): (a) No, Sir. The 
outlook for the current Rabi season for both 
oilseeds and pulses is very promising. 

(b) and (c). It is premature to give any 
firm estimates of production at the present 
stage of the season. 

Problems of Telecom Equipment 
Manufacturers 

1023. SHRI VASANT SATHE: Will the 
Minister of COMMUNICATIONS be pl&asad 
to state: 

(a) whether several units manufactur-
ing telephone instruments are on the brink of 
closure for want of adequate purchases by 
the Government; 

(b) whether Teleams Equipment Manu~ 
facturers Association of India (TEMAI) has 
submitted recently a memorandum to the 
Government regarding their problems: and 

(c) if so, the details thereof and action 
taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTER OF COMMUNICATtONS (SHAt 
JAI PARKASH): (a) Deptt. of Telecommuni-
cations has placed sufficient orders as per 
their requ;re.,ent on the licenced telephon~ 
manufacturing Units. 20 Licenced manufac-
tures have been given purchase orders for 
37700 Telephone Instruments each by the 
department for 1990-91. 

(b) Yes Sir. 

(c) The problem brought by TEMA are 
being examined. 
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Setting up of Rural 0 •• 1. In Flv. Star 
Hotel. 

1024. DR. C. SILVERA: Will the Minis-
ter of TOURISM be pleased to state: 

(a) whether some rurats oasis called 
'chaupal' has been set up in Ashoka Hotel in 
New Delhi; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether the rural atmosphere is likely 
to affect the glory of Ashoka Hotel; 

(d) if so, the steps proposed to be taken 
in this regard; 

(e) whether the Government propose to 
set up some more rural oasis in other five 
star hotels owned by I.T.D.C. or under the 
control of I.T.D.C.; and 

(f) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) and (b). As a part of the India 
Tourism Year 1991.ITOC has commissioned 
on 25.1.1991. an ethnic Indian Restaurant 
called IChaupal' in the Ashok Hotel Complex 
at New Delhi. The Restaurant depicts an 
Indian village with thatched roofs, haystacks, 
a village well and artisans and craftsmen at 
work. h serves ethnic Indian cuisine and 
functions 3 days in a week i.e. Friday for 
dinner, Saturday for lunch and dinner and 
Sunday for lunch. 

(c) and (d). The Restaurant aims at 

providing an opportunity to tourists, espe-
cially foreigners visiting New Delhi to have a 
glimpse of an Indian village set in a rural 
ambience and as such does not adversely 
affect the image of Ashok Hotel. 

(8) and (f).ITOC presently has no such 
plans. 

Declaration of Ahmedabad-Jamnagar-
Okha Highway as National Highway 

1025. SHRI CHANDRESH PATEL: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:-

(a) whether the Union Government have 
received requests from Nawanagar Cham-
berof Commerce and Industries, Jamnagar, 
Gujarat for declaration of Ahmedabad-Jam-
nagar-Okha Highway as National Highway 
and four laning of the road keeping in view 
the industries and transport movement 
thereon; 

(b) if so, the details thereof; 

(c) the action taken thereon alongwith 
the schemes approved therefor; and 

(d) the amount spent on construction, 
maintenance and repairs of, National_High-
ways in Gujarat during 1988-89,1989-90 and 
1990-91? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA· 
DIA): (a) NOt Sir. 

(b) and (c). Do not arise. 

(d) It ;s as under; 
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Year Dsvelopment Maintenance/repairs 
....... (Rs in lakhs) ...... . 

1 2 3 

2344 944 

1989-90 3150 1108 

1990-91 1982 1023 

....... (upto December 1990) ..... . 

[ Translation] 

Non-avaUablllty of Medlcln •• In Po.tal 
Dispensary at AJmer 

1026. PROF. RASA SINGH RAWAT: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether medicines are not available 
in the dispensary catering to the posts and 
telegraphs employees working at Ajmer; and 

(b) if so. the reasons therefor a~ t~e 
steps being taken by the Government In thIS 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER FOR 
COMMUNICATIONS (SHRIJAI PARKASH): 
(a) and (b). No, Sir. However. there was an 
interruption in the supplies of specialist 
medicines (not ordinarily stocked in the dis~ 
pensary) for about a month. Supplies have 
since been resumed. Suitable instructions 
have been issued to the Chief Post master-
General, Rajasthan Circle ensure normal 
supply of specialist medicines. 

Promotion of Tourism In Rajasthan 

1027. PROF RASA SINGH RAWAT: 
Will the Minister of TOURISM bepleasedto 
state: 

(a) the steps taken to develop Ajmer 
and Pushkar for the promotion of tourism; 

(b) the names of sites and places of 
Rajasthan which have been included on the 
tourism map of the world and the country; 

(c) the reasons for not including Ajmer 
and Pushkar in the map of tourism; and 

(d) the number of foreign and Indian 
tourists who visited Ajmsr and Pushkar dur-
ing the last three years separately? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) Two projects ware sanctioned 
during 7th Plan Period, namely. tourist 
oompJey and improvement of Indira and Karni 
Ghats at Pushkar. During 1990-91 projects 
of tourist accommodation at Pushkar was 
sanctioned. No tourism project for Aimsr 
was fielded by the State Government of 
Rajasthan for Central financial assistance. 

(b) and (c). A largQ number of places in 
Rajasthan are visited by foreign tourists 
jncludmg Ajmsr and Pushkar. Places are not 
normally included on the. tourism map of 
the world or the country. 

(d) According to the during the last 3 
years to Ajmer to Pushkar are as follows:-
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Year Ajmsr Pushkar 

1 2 3 

1987 (I) 478887 378153 

(F) 6657 11187 

1988 (I) 488388 381655 

(F) 7553 11889 

1989 (I) 496893 395069 

(F) 

(I)-Indian 

(f)-Foreign 

Construction of Bridge. over Chamabal 
River 

1028. SHRI CHHAVIRAM ARGAl: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the progress made so far in con-
struction of Palighat and Pinhatghat bridges 
over Chambar river In Madhya Pradesh; 

(b) whether the pace of work on these 
bridges are progressing very slowly; 

(c) if so, the reasons therefor; and 

(d) the time by which these bridges are 
likely to be opened for traffic? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) to (d). The details about the two 
bridges are given below:-

1. PALIGHAT: The bridge on a State 

8097 14104 

Road on Madhya Pradesh Rajasthan bor-
der, is being constructed by Rajasthan 
Government under the loan assistance from 
Government of India. While all the founda-
tions have been completed, the work on 
superstructure is in progress. Overall Physi-
cal progress upto September, 1990 is 65°'<:'. 
Initially, there were problems in the con-
struction of oundations which were required 
to be taken into rock. Slow progress on 
superstructure is attributed to non-mobilisa-
tion of full resources by the contractor. The 
Rajasthan Government is taking action to 
expedite the work which is now targetteo to 
be completed and opened for traffic by 1993. 

2. PINHATGHAT:This bridge also on a 
State Road on Uttar Pradesh Madhya 
Pradesh border, is to be executed by Uttar 
Pradesh Government under special area 
scheme (Deceit infested). The work has not 
been started so far. The site for the bridge 
has been selected and the General Arrange-
ment Drawing for it is under preparation, as 
reported by Uttar Pradesh Government Since 
the work has not yet started, it is too early to 
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indicate the likely date of completion and 
opening of the bridge for traffic. 

[English] 

Evacuation of Indians from Gulf Coun-
tries 

1029. SHAI P.C. THOMAS: 
SHRI YADVENDRA DATT: 

Will the Minister of EXTERNAL AF· 
FAIRS be pleased to state: 

(a) the number of flights operated by 
Government between India and Gulf coun-
tries for the evacuation of Indians after the 
start of Gutf War and the number of Indians 
who have been brought to India so far in 
these flights; 

(b) the estimated expenditure incurred 
by Government in repatriating them includ-
ing the details of payment made to Air-India. 

(c) whether the Government propose to 
arrange more flights to bring more such 
Indians to India who want to return; and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MOAAAKA): (a) Government has not 
operated any flights for the evacuation Indi-
ans of from the Gulf after the start of the Gulf 
war. 

(b) Does not arise. 

(c) Yes, in case need arises and circum-
stances permit. 

(d) We are in touch in this regard with 
the Ministry of Civil Aviation, the concerned 
international organisations and the Govern-
,lr,,,t of the Gulf countries. 

Tourist Spots Having Maximum Wild 
Elephants 

1 030. SHRI P.C. THOMAS: Will the 
Minister of TOURISM be pleased to state: 

(a) the tourist places in India where ' 
maximum wild elephants are seen; and 

(b) the steps proposed to be taken to 
attract more tourists to those centres? 

THE MINISTER OF STATE IN THE 
MINISTRYOF TOURISM (SHRIMATI USHA 
SINHA): (a) Periyar National park (Kerala), 
Bandipur and Nagerhole National park 
(Karnataka), Mudumalai Wild Life Sandu-
ary (Tamil Nadu), Kaziranga and Manas 
National Park (Assam) and Simlipal (Orissa) 
have a large number of wild elephants, in 
natural surroundings. 

(b) To attract more tourists to the wild 
life sanctuaries and National Parks, the 
Central Government extends financial as-
sistance to the concerned State Govern-
ments on the basis of specific proposals. 

Central Fund for Supply of Water for 
Irrigation Purpo ... 

1031. SHAt P.C. THOMAS: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Government propose to 
give more funds to States for providing irriga-
tion facilities in the affected areas; 

(b) if so, the details thereof; 

(c) whether any such fund is likely to be 
sanctioned for Karala; and 

(d) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
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TRANSPORT (SHRI MANUBHAI KOTA· 
DIA): (a) to (d). Central assistance is given 
to the States in the form of block loans and 
grants, which are not tied to any particular 
sedor of development or scheme. The State 
Governments, from the aggregate resources 
available with them including the Central 
assistance, make sector-wise allocations. 

Central Funds for Supply of Drinking 
Water 

1032. SHRI P.C. THOMAS: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whethertheGovernmentproposeto 
provide more funds to States for providing 
drinking water to affected areas; 

(b) if so, the details thereof; 

(c) whether any such fund is likely to be 
sanctioned for Kerala, and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTllAl 
VIRCHANDBHAI SHAH): (a) Yes, Sir. 

(b) The outlay for Centrally Sponsored 
Accelerated Rural Water Supply Programme, 
Mini-Missions and Sub-Missions under the 
national Drinking Water Mission is likely to 
be increased from Rs. 423 erores in 1990-91 
to As. 508 crares in 1991-92. 

(c) Yes, Sir. 

(d) The allocation to the State Govern-
mentof Kerala under Accelerated rural Water 
Supply Programme for 1991-92 is likely to be 
around Rs. 12 creres as against the alloca-
tion of Rs. 10.76 crores in 1990-91. 

Height of Narmada Dam 

1033. PROF. MADHU DANDAVATE: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether agro-economists have 
deposed before the Narmada Water Dis-
putes Tribunal that eleven lakh acres of land 
in the Rann and Banni areas of Kutch will be 
submerged because of high salinity; and 

(b) if so, whether the Government pro-
pose to lower the height of the dam from 139 
metres to 122 metres to have the sub-mer-
genca from 37,250 hectares to 18,200 hec-
tares and to reduce the number of villages to 
be displaced to the barest minimum? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (8) The Rann and Banni areas of Kutch 
have been excluded from the Command 
area of the Sardar Sarovar Project. 

(b) The Government do not propose to 
reduce the height of the Sardar Sarovar 
Dam. 

Setting up of Agricultural College In 
Goa 

1034. PROF.GOPALRAOMAYEKAR: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is any demand to set 
up an agricultural college in Goa; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) Yes, Sir. 
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(b) The demand envisages setting up of 
an agriculture college with an admission 
capacity of 60 students per year at an expen-
diture of As. 25.82 crores. 

Adverse Effect on Tourism Due to 
Cancellation of Flights In Goa 

1035. PROF. GOPALRAOMAYEKAR: 
Will the Minister of TOURISM be pleased to 
state: 

(a) whether tourism in Goa has been 
adversely affected by the cancellation of air 
flights recently, and 

(b) if so, the corrective measures taken 
or proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) Yes, Sir. 

(b) Indian Airlines has increased the 
number of services tolfrom Goa with effect 
from 21.2.1991. 

[ 7 fans/ation] 

Enquiry Report on Death of Former 
Chief Justice of India 

1036. SHRI CHHEDI PASWAN: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Government have re-
ceived the inquiry report on the cause of 
death of the former Chief Justice of Indian in 
London; 

(b) if so, the details thereof; and 

(c) if not, the reasons for the delay? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA· 
MAL MORARKA): (a) No, Sir. 

(b) Does not arise. 

(c) The enquiry has not yet been com-
pleted. 

National Conference of Ministers of 
Water Resources and Irrigation 

1037. SHRI CHHEDI PASWAN: Will 
the Minister of WATER RESOURCES be 
pleased to stata: 

(a) the details of the issues given prior-
Ity in the Ninth National Conference of Min-
isters of Water Resources and Irrigation; 
and 

(b) the steps being taken by the Gov-
ernment in this regard? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA); (a) and (b). The details of some of the 
priority issues discussed at the Ninth Na-
tional Conference of Water Resources and 
irrigation Ministers of the States and Union 
Territories are National water Policy Plan-
ning of river basin development; prioritisa-
tion funding of ongoing major and medium 
irrigation projects; reapprais irrigation; de-
velopment and regulation of ground water; 
flood management; flood plain zoning; ad-
vance action for water resources develop-
ment in VII Plan. A copy of the important 
recommendations of the Conference is given 
below as statement. The important recom-
mendation have been sent to the States and 
Union Territories for initiating appropriate 
actions. 

STATEMENT 

1 . For the optimum utilisation of the 
Waters of the Basin/Sub-Basin 
through their integrated use, 
appropriate River Basin Organi-
sations should be set-up early in 
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the different basins in consulta-
tion with the States. 

2. There should be increased Plan 
allocation for the Irrigation Sec-
tor to expedite the irrigation 
works. Where large irrigation 
potential still remains to be cre-
ated the States should endeav-
our to secure atleast 20% /25% 

of the Plan allocation for their 
irrigation sector. 

3. A number of nationally important 
projects providing multi-faceted 
benefits have been in hand. On 
account of the financial con-
straints of the States, they find it 
difficult to complete them 
speedly. It is therefore, strongly 
recommended that the pro;ects 
through an appropriate institu-
tional arrangement early e.g. an 
Irrigation Finance Corporation. 

4. Detailed water balance studies 
covering drainage aspects and 
the conjunctive use of surface 
and groundwatertogethershould 
be taken up im mediately in the 
irrigation ,=ommands and special 
programmes for drainage works 
initiated during the VIII Plan. 

5. Considering the utility of the 
centrally sponsored command 
area development programme, 
it is ,,)commended that it should 
continue through the VIIJ Plan 
also as a centrally sponsored 
one. The time is not yet ripe for 
the transfer of the programme 
completely to the State Sector. 

6. The Conference stresses the 
need for carrying out detailed 
micro-level surveys for ground-
water in the IDark and Grey' 

blocks to facilitate undertaking of 
additional groundwater develop-
ment schemes in such blocks 
and to ensure uninterrupted flow 
of institutional financial assis-
tance. The States should con-
duct the micro-level surveys of 
the 'Dark and Grey' blocks dur-
ing the next two years giving first 
priority to the work in the dark 
areas. 

7. Efforts should be made to allo-
cate more funds for minor irriga-
tion works in the States' Plan 
outlays to achieve early benefits 
from the quick maturing and 
labour intensive minor irrigation 
schemes. To further strengthen 
the availability of funds for such 
projects. they should be consid-
ered for external assistance 
programmes on priority. 

8. Water saving systems using high 
technology like sprinkler and drip 
should be promoted as a cen-
tratly sponsored activity in the 
water short area.s Scientific stud-
ies and training programmes 
should be arranged in the States 
for adoption of these technolo-
gies through the effective partici-
pation of the farmers. 

9. The Conference recommends 
the continuation of the Centrally 
Sponsored schemes aimed at 
building up of the institutional 
set-ups and upgrading the tech-
nological capabilities of the 
State's groundwater and minor 
irrigation developments. The 
Conference also recommends 
taking up of new schemes for 
artificial recharge of groundwa-
ter through measures like perco-
lation tanks and river bunds-caual 
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bunds with special financial as-
sistance. 

10. Programme for manpower de-
velopment and training should 
be encouraged through organi-
sations like the Water and Land 
Management Institutes with par-
ticular attention to the need for 
transforming the traditional civil 
engineer into an effective and 
water resources and irrigation 
manager. 

Irrigation Projects of Bihar 

1038. SHRt CHHEDt PASWAN: \Vill 

the Minister of WATER RESOURCES be 
pleased to state: 

(a) the names of the major and medium 
irrigation projects of Bihar pending with the 
Union Government; 

(b) since when these are pending; and 

(c) the steps taken to accord clearance 
to these projects? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHAI MANUBHAI KOTA-
DIA): (a) to (c). A statement is given below. 
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Promotion of Tourism In Bihar 

1039. SHRI CHHEDI PASWAN: Will 
the Minister of TOURISM be pleased to 
state: 

(a) whether the Government propose to 
buJld "Swapan Lok- in Tarhat. Bodh Gays; 

(b) if so, the reasons for the delay and 
the time by which it will be completed; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OFTOURISM (SHRIMATI USHA 
SINHA): (a) Development of Tourism is 
primarily the responsibility of the State 
Government. Ministry of Tourism extends 
financial assistance to the State Govern-
ments on the schemes submitted by them 
depending on their merits, availability of 
funds, jnter-se-priorities. The State Govern-
ment of Bihar has not forwarded any pro-
posal for Central assistance to build "Swapan 
Lok- in Tamat, Bodh Gaya. 

(b) and (c). Does not arise. 

[Eng/ish] 

Class IV Employ ••• and Dally Wag. 
Workers In Department of Posts and 

Telegraphs 

1040. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the Class IV employees 
. and the daily wage workers of the Post and 

Telegraph Department have not been made 
permanent during the last five years: 

(b) if SO, the reasons therefor; 

(c) whether the Government propose to 
or are considering any proposal to make 

them permanent during the current year; 
and 

(d) if sd. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUlY MINISTER FOR 
COMMUNICATIONS (SHRI JAI PARKASH): 
'(a) and (b). The Class IV employees are 
declared permanent in accordance with the 
instructions issued by the Government from 
time to time subject 10 fulfilment of various 
conditions by the employees. Since Daily 
Rated workers are not regular Government 
servants, they cannot be declared perma-
nent unless they are appointed against regu-
lar Group '0' posts. 

(c) and (d). Since declaring Govern-
ment servants as permanent is a continuous 
process, the question does not arise. 

[ Translation] 

Funds to Maharashtra for Drinking 
Water Project 

1041. SHRI HARI BHAU SHANKAR 
MAHALE: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the details of annual outlay for 
drinking water project in Maharashtra for the 
years 1989-90 and 1990-91; 

(b) the amount spent on this project 
during the current year; and 

(c) the present position regarding 
completion of the project and the step taken 
or proposed to be taken by the Government 
for early completion of the project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAVANTILAL 
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VIRCHANDBHAI SHAH): (a) and (b). The 
details regarding outlay under Centrally 
Sponsored Acxelerated Rural Water Supply 
Programme (ARWSP). released under Mini-
mission project areas of Latur and Satara 

districts and outlay under State sector Mini-
mum Needs Programme (MNP) and amount 
spent during 1990-91 are shown in the fol-
lowing table:-

(Rs. in cfOres) 

Outlay Expenditure 

1989-90 1990-91 1990-91 

1 2 3 4 

ARWSP 30.63 30.63 21.42* 

Mini-Missions 1.00 2.20 0.95* 

MNP 78.36 80.04 57.26* 

Total 109.99 112.87 79.63 

(·Upto January, 1991) 

(c) As on 1 st April, 19§0 there were 98 
INo Source' problem villages which spilled 
over from Sevanth Plan to Eighth Plan apart 
from 4998 partially covered villages. 98 
problem villages and 1702 partially covered 
(PC) villages are targetted to be covered 
during 1990-91 against which actual achieve-
ment till January, 1991 was 6 problem vil-
lages and 1250 partially covered category 
villages only. The remaining partially cov-
ered category villages will be taken up for full 
coverage in 1991-92 onwards. Funds are 
provided both under MNP and ARWSP for 
coverage of residual villages as per the 
action plan for the respective year. 

Irrigation Project. of Mahar.shtra 

1042. SHAI HARt BHAU SHANKAR 
MAHALE: 

SHRI MANIKRAO HODl VA 
GAVIT: 

PROF. MAHADEO 
SHIWANKAR: 

SHRI R.M. BHOVE: 
Will the Minister of WATER RE-

SOURCES be pleased to state: 

(a) whether a number of major and 
medium irrigation projeds in Maharashtra 
are pending with the Union Government; 

(b) if so, the details thereof; 

(c) the names of the projects which are 
cleared during the Seventh Five Year Plan; 

(d) the present position of the above 
pending projeds; and 

(e) the reasons for delay in according 
clearance to these projects and the time by 
which these are likely to be cleared? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRt MANUBHAI KOTA-
DIA): (a) and (b) and (d) and (8). A statement 
is given below. 

(c) Nil. 
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[English] 

Production Capacity of Caprolactum 
Project of Fact, Cochln . 

1043. PROF K. V. THOMAS: Will the 
Minister 01 AGRICUL lURE be pleased to 
state: 

(a) the production capacity of the 
Caprolactum Project of Fertilizers and Chemi-
cals Travancore Limited, Cochin; and 

. (i) 

......Lii\ _',..,_,--. 

Caprolactam 

Ammonium Sulphate 

(b) The number of persons employed 
under this project is 1032. 

Construction of Varapuzha Bridge In 
Cochln 

, 1044. PROF. K.V. THOMAS: Will the 
M",ister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the sanction has been 
accorded for the construction of Varapuzha 
Bridge in Cochin on National Highway; 

(b) if s~'when the construction is likely 
to commence: and 

(c) the estimated cost of the bridge? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
lRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) No, Sir. 

(b) and (c). Question does not arise. 

[ Translation] 

Setting up of Agro-Based Industries In 
Bihar 

1045. SHRIJORAWAR RAM: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(b) the number of persons employed 
under this project? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI JAYANTILAL 
VIRCHANDBHAI SHAH): (8) The installed 
production capacity of Ammonium Sulphate 
Caprolactum Project of Fertilizer & Chemi-
cals Travancore Limited at Udyogamandal 
is as follows:-

50,000 tonnes per annum 

2.25,000 tonnes per annum 

(a) Government propose to set up a9ro-
based industries in Palamau district of Bihar 
with the assistance of National Cooperative 
Development Corporation; and 

'(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAVANTILAL 
VIRCHANDBHAI SHAH): (a) and (b). NCDe 
extends financial assistance for setting up of 
any agro-based industry in the cooperative 
sector on the basis of the proposal received 
from the State Government. NCDe has not 
received any proposal from the Government 
of Bihar for setting up of any agro-based 
industry in the palamau district. 

[English] 

New Telephone Connections In Mahar-
ashtra, Uttar Pradesh and Deihl 

1046. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of COMMUNICA-
TIONS be pleased to state: 
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(a) the number of new telephone con-
nedions released under Non-OVT catego-
ries during January 1, 1990 to 31 January, 
1991 in Delhi, Maharashtra and Uttar Pradesh 
exchange-wise; 

(b) the number of applications pending 
for new telephone connections in each 
Exchange in Maharashtra, Uttar Pradesh 
and Delhi and date upto whiCh the applica-
tions have been cleared exchange-wise as 
on January 31, 1991; and 

(c) the number of telephone connec-
tions likely to be released during the current 
year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI· 
CAlS AND OEPUTY M1N1STER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PRAKASH): (I) to (c). Information is 
baing collected aAd will be laid on the table 
of Lok Sabha. 

Via It of Roman.n Pre.ldent 

1047. SHRt ~ANJKRAO HOD-
lYAGAVIT: 

SHRt R.M. SHOVE: 

.V,V". ,the Mtnlitef,of EXTERNAL AF-
FAIRS be plaaed to atata: 

(a) '~h"h.r the Presidtnt of Romania 
visMad

l fMC. In the month of January, 1991; 

(b) if so, the nattlre of talks held by him 
with Indian leade",; 

(0) whether any agreement has bean 
signed between the two countries during the 
visit: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTERtS OFFICE (SHRI KA-
MAL MORARKA): <a> Yes, Sir. 

The President of Romania made a tran-
sit halt in Delhi on the 16th January, 1991. 

(b) Prime Minister had a meeting with 
the President of Ramania during which they 
reviewed bilateral relations and discussed 
international issued of mutual interest. Both 
leaders agreed that our bilateral cooperation 
in various fields should be further developed I 

to mutual benefit. 

(c) No, Sir. 

(d) Ooes not arise. 

{ Translation] 

SWan Project of Hltnachal Pradesh 

1048. PROF. PREM KUMAR DHU-
MAL: Will the Minister ot WATER RE-
SOURCES be pleaSed to state: 

(a) whether the Union Government 
have received any ,proposal from the Gov .. 
ernment of Himacha~ Pradesh regarding 
channeJisa1ion of Swan River in Una district; 

(b) if so, whether the said proposal has 
been accepted; and 

(c) if not, the reasons therefor? 

THE MINISTER OF WATER RE .. 
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHAI MANUBHAI KOTA-
DIA): (a)to (c). The State Government have 
informed that the requlr.ed survey work has 
already been compl$ted and that the de-
tailed project report will be submitted by 
tham fn 1991·-92. 

Service Condition. of Extra Departmen-
tal Employee. 

1040. PROF. P~EM KUMAR DHU-
MAL: Wlil the Minister of COMMUNICA· 
TIONS bet pleased to st~tE!.: __ 
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<a> whether the Extra Departmental 
Employees of the Department of Posts have 
demanded improvement in their service 
conditions, enhancement of salary. Leave, 
bonus, Gratuity etc; 

(b) H so, the decision taken by the 
Government in this regard; and 

Cc) if not. the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND DEPUTY MINISTER IN 
THE MINISTRY OF COMMUNICATIONS 
(SHRI JAI PRAKASH): (a) to (c). Staff union 
representing the ED Agents have demanded 
prorata wages. The same have, however, 
not been accepted by the Government. The 
Ed Agents are already in receipt of bonus 
which is calculated on the basis of their 
actual emoluments. They are also eligible 
for payment of exgratia gratuity up to a 
maximum of As. 3000. There is no proposal 
to grant leave with allowances to Ed Agents. 
However, they can avail leave upto maximum 
of 180 days in a year subject to their providing 
suitable substitute. 

[English] 

UpgradaUon of Bllaspur Head Post 
Office 

1050. PROF. PREM KUMAR DHU-
MAL: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the Government have re-
laxed the norms for opening and upgrading 
of the post offices in hilly and backward 
areas; 

(b) H so, whether there is any proposal 
to upgrade the Bilaspur (Himachal Pradesh) 
Head Post Office; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRV OF COMMUNICATIONS (SHRI 
JAI PRAKASH): (a) Revised norms for 
opening and upgrading of post offices in hilly 
and backward areas have not been finalised 
so far. 

(b) and (c). There is no proposal to 
upgrade the status of Bilaspur Head Post 
Office in Himachal Pradesh. The upgrada-
tion is not justified as per departmental norms. 

[ Translation] 

Construction of Approach Road to 
Agro fishing Harbour 

1051. PROF. MAHADEO 
SHIWANKAR: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Maharashtra Government 
have submitted a project for the construction 
of an approach road to Agro Fishing harbour 
in Raigarh district for approval; and 

(b) if so, the details thereof, and the 
reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (8) Yas. Sir. 

(b) The proposal of the Government of 
Maharashtra to develop a fish landing centre 
at Agro In Raigarh District which included the 
development of one approach road, at an 
estimated cost of Rs. 64.50 lakh was sanc-
tioned by the Government of India in March, 
1990. 
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Vlalt of Pr •• ldent of Maldlv •• 

1052. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the President of Maldives 
visited India in January 1991 ; 

(b) if so, the outcome of the talks held 
with him; 

(c) whether any agreement has been 
signed between the two countries during the 
visit; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes, Sir. The Presi-
dent of Maldives visited India from January 
25-27, 1991. He was the Chief Guest at the 
Republic Day. 

(b) During the visit, talks on bilateral, 
regional and International issues of mutual 
interest were discussed. Ongoing and new 
projects for bilateral cooperation were con-
sidered and decisions taken to intensify such 
cooperation. 

(c) No, Sir. 

(d) Does not arise. 

Setting up of Telephone Exchanges In 
Himachal Pradesh 

1053. SHRI K.D. SUL TANPURI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the steps being taken to meet the 
shortage of Telephone Exchanges in Hima-
chal Pradesh; 

(b) the number of exchanges proposed 

to be set up during Eighth Five Year Plan~ 
and 

(c) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
.JAI PRAKASH): (a) to (c). A draft 8th Five 
Year Plan has been drawn up with the objec-
tive of substantially reducing the shortage of 
telephone facilities in the country. It envis-
ages to provide (by the end of 8th Five year 
Plan) telephones on demand in telephone 
exchanges of capacities below 5000 lines 
and to contain the waiting list to one year in 
exchanges of capacities of 5000 lines and 
above. With this objectives, plans have been 
drawn up for Himachal Pradesh to add about 
50 new telephone exchanges, replace IHe 
expired equipment and expand existing 
exchanges. A tentative list of new exchanges 
has been proposed which is given below as 
statements. These plans have, however. not 
yet been approved. 

STATEMENT 

Places where Telephone Exchange are 
proposed to be setup (25 lines each) during 
8th Five Year Plan 

1. Dalesh 

2. Thachi 

3. Kamru 

4. Madhwani 

5. Kharapathar 

6. Dagrahen 

7. Mandhol 

8. Diggal 
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9. Panjehra 33. Chandesh 

10. Khajian 34. Jawalpur 

11. Karloti 35. Pooh 

12. Dhameta 36. Yang Thang 

13. Narkot 37. Nichar 

14. Jaloth 38. Moorang 

15. Hatwar 39. Kaza 

16. Tal 40. Bhabha 

17. Basal 41. Tabo 

18. Ghalore 42. Trilokinath 

19. Laghu 43. Holi 

20. Raipur Madan 44. Tindi 

21. Gaunpur 45. Suai 

22. Badhalthore 46. Samra 

23. Karot 47. Lamu 

24. Natti 48. Deal 

25. Thathwani 49. Sangla 

26. Saloti 50. Dodrakwar 

27. Kashmir 
Opening of Rural Post Offices at Gram 

Panch.yat Level 
28. Hurla 

29. Dharang 1054. SHRI K.D. SULTANPURI: Will 
the Minister of COMMUNICATIONS be 

30. Thaltukot pleased to state: 

31. Bathr; (a) whether the Government propos. to 
open rural post offices at Gram Panchayat 

32. Ropa level; 
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(b) if so. by what time they are likely to 
be opened; 

(c) whether the Government propose to 
modify norms for providing post offices in 
hilly areas as people there have to face 
inconvenience due to the loss number of 
post offices; and 

(d) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PRAKASH): (a) Thought the policy of 
the Department is to locate post offices in 
rural areas preferably at Gram Panchayat 
Head Quarters or within. the Gram Pan-
chayat. there are other factors like popula-
tion, distance and income which have to be 
taken into account for providing such post 
offices. 

(b) The proposals for opening of post 
offices which fulfil the prescribed norms and 
are approved by Finance are likely to be 
opened before 31.3.1991. 

(c) Yes, Sir. 

(d) The Department proposes to liber-
alise the population norms for opening of 
post offices in hilly areas from the existing 
1500 to 500. 

s. T.D. Service In Buldhana District of 
Maharashtra 

1055. SHRI SUKHDEO NANADAJI 
KALE: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the Government propes. to 
introduce S.T.D Service in Chikhni, Devul-
gaonraja and Mehkar of Buldhana district in 
Maharashtra; and 

(b) if so, the time by which S.T.D. 

service in Buldhana district is likely to be 
provided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND OEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PRAKASH): (a) Yes. Sir. 

(b) The STD Service at these stations 
would be possible after the automatization of 
these exchanges during 1992, 93, if the 
required equipment is available as planned. 

[English] 

Setting up of Hlrakud Island 

1056. SHRI BHABANI SHANKAR 
HOT A: Will the Minister of TOURISM be 
pleased to state: 

(a) whether the Union Government 
have received any proposal from the Orissa 
Government to finance the setting up of the 
'Hirakud Island' at Hirakud Dam Project as a 
major tourist centre including the develop-
ment of Budharaju Hill System; 

(b) if so, the details thereof alongwith 
the decision taken by the Government in this 
regard; and 

(c) if not, whether the Government 
propose to finance the project suo moto? 

THE MINISTER OF STATE IN THE 
MINISTRVOFTOURISM (SHAIMATI USHA 
SINHA): (a) No. Sir. 

(b) Does not arise. 

(c) The Central Government extend 
financial assistance to State Govemments 
for development of tourist centres on the 
basis of specific proposals received from 
them, availability of funds and inter so priori-
ties. 
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Agriculture Subsidy to Farmers 

1057. SHRt BHABANI SHANKAR 
HOTA: 

SHAI C.P. MUDALAGIRI-
YAPPA: 

SHRI BAlASAHEB VIKHE 
PATll: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the total estimated amount of agri-
cultural subsidy provided to the farmers 
during the current year; 

(b) whether the Government propose to 
abolish or curtail the subsidies on farm prod-
uct, fertilizers etc, and 

(c) if so, the impact of such policy 
changes in agricultural production? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI ·JAYANTILAL 
VIRCHANDBHAI SHAH): (a) An estimated 
amount of about Rs. 4244 crores would be 
provided to the farmers during the current 
year 1990-91 . 

(b) and (c). There is no proposal at 
present with the Government to stop the 
subsidy. No decision has been taken to 
reduce the existing subsidy. 

Use of Lethal Pe.tlcld •• 

1058. PROF. MADHU OANOAVATE: 
SHRI BHABANI §HANKAR 

HOTA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether use of lethal pesticides 
such as DDT, BHC, Aidrin etc. has been 

banned by the Western Countries; . 

(b) if so, whether their use not only 
continues in India but is also on the increase; 

(c) if so, whether one-third of the pesti-
cides poisoning cases in the third world are 
in India; and 

(d) if so, the steps proposed to check 
this trend? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTllAl 
VIRCHANDBHAI SHAH): (a) Yes, Sir. Use 
of DDT, BHe, Aldrin etc. has been banned 
by some of the Western Countries. 

(b) In India, sue of DDT in Agriculture 
has been withdrawn. However, in special 
circumstances, the State Governments have 
been allowed to use DOT10r plant Protection 
under expert Governmental supervision. 
Similarly for public health programme the 
use of DDT has been restricted to 10,000 MT 
per annum. SHC is not permitted for use on 
vegetables, fruits, oil seeds crops and pres-
ervation of foodgrains; and the use of Aldrin 
is recommended only for the purpose of 
termite control. 

(c) There is no authentic information on 
this aspect. 

(d) There is no evidence to show that 
poisoning cases are mostly from these three 
pesticides. However Government are con-
cerned about poisoning from pesticides. 
Most of these areas relate to suicides at-
tempts. Govern. nant has banned or restricted 
the use of some of the pesticides commonly 
responsible for poisoning cases Govern-
ment has also been writing to the State 
Governments and Union Territories to be 
vigilant in preventing and in treating such 
cases. 
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Coat·Beneflt Analysis of Narmada Dam 
Project 

1059. SHRI BHABANI SHANKAR 
HOT A: Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether any cost-benefit analysis 
has been made of the controversial Nar-
mada Dam Project; and 

(b) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
OIA): (a) Yes, 'Sir. 

(b) Benefit-cost ratio is respect of Nar-
mada Sagar Project and Sardar Sarovar 
Project is 1.85 and 2.08 respectively. 

Declining Trend of Production of 
Sunflower and Safflower 

1060. SHRIC.P.MUDALAGIRIYAPPA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the production of Sunflower 

and Safflower registered a decline during 
the seventh Five Year Plan period as com-
pared to production of Soy abean , Seasamum 
and Castor-seed; and 

(b) if so, the steps taken to arrest the 
declining trend of production in Sunflower 
and Safflower? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL lURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) and (b). No, 
Sir. The production of Sunflower, Safflower, 
Soyabean, Seasamum and Castor Seed, 
though fluctuating, has increased signnicantly 
during the 7th Five Year Plan as a result of 
the implementation of the Thrust Pro-
grammes namely'National Qilseeds Devel-
opment Programme (NODP) and Oilseeds 
Production Thrust Programme (OPTP) by 
the Government of India to supplement the 
efforts of the State Governments to increase 
the production of oil seeds in the country. 
During 1989-90, i.e. the terminal year of the 
7th Five Year Plan, the various Oilseed 
crops registered increases as compared to 
their production 1985-86 Le. the first year of 
the 7th Plan, as indicated below: 

Crop Production in Lakh Tons. % increase 

1985-86 1989-90 

1 2 3 4 

Sunflower 2.81 5.93 211 

Safflower 3.48 4.91 141 

Soyabean 10.24 17.15 167 

Sesamum 5.01 7.05 143 

Castor Seed 3.08 5.08 165 



335 Written Answers MARCH 4,1991 Written AnSW9ts 336 

Conatructlon of New Telephon. Ex· 
chang. Building In Imphal 

1061. SHRI N. TOMBI SINGH: Will the 
Minlsterof COMMUNICATIONS be pleased 
to state: 

(a) whether the construction of new 
telephone exchange building in Imphal has 
been completed; 

(b) if so, when the new telephone ex-
change is likely to start functionina; and 

(c) if not, the reasons for the delay? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI· 
CAlS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PRAKASH): (a) The construction of the 
building is not yet completed. 

(b) The installation of new 5000 Lines 
E·10-8 Exchange is at hand. The new ex-
change is likely to start functioning by 
31.12.1991. 

(c) Does not arise in view of (b) above. 

Development of Tourism In Manlpur, 
Mlzoram and Nagaland 

1062. SHRr N. TOMB I SINGH: Will the 

Minister of TOU RIS~ be pleased to state: 

(a) the steps taken to provide Central 
assistance to boost tourism in Manipur. 
Mizoram and Nagaland during the last three 
years; 

(b) whether the Union Government 
propose to extend hotel facilities in these 
States to encourage tourism; and 

(c) the concrete measures taken in this 
regard so far and the future plans, if any, for 
the said purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OFTOURISM (SHRIMATI USHA 
SINHA): (a) A list of schemes to provide 
infrastructure to promote tourism in Man;pur, 
Mizoram and Nagaland during the last three 
years is given below as a Statement. 

(b) and (c). The Union Government 
through the Indian Tourism Development 
Corporation had provided managerial serv-
ices tathe State-owned 45 room Hotellmphal 
Ashok, Imphal in manipur between February 
28, 1986 to March 1990. It is also offering 
managerial services to the State-owned 31 
room' 3-star Hotel Japfu Ashok. Kohima in 
Nagaland w.e.f November 14, 19a5. 
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Repatriation of Thai Fishermen In 
Vlsakhapatnam Jail. 

1063. SHRI NANDU THAPA: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state: 

<a> the number of fishermen from Thai-
land still in Visakhapatnam Jail; 

(b) whether the Andhra Pradesh Gov-
ernment have forwarded any proposal to the 
Union Government for their repatriation; 

(c) if so, the details thereof; 

(d) whether the Government have taken 
up the matter with the Thailand Government; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) 44 nationals of Thai-
land were apprehended by Indian authori-
ties in August, 1990, while they were fishing 
illegally in Indian waters in two Thai trawlers. 
They were taken into custody under Mari-
time Zones of India Act and detained in 
Central Prison, Vishakhapatnam. 

(b) to (e). Yes, Sir. Information about 
these individuals as provided to Embassy of 
Thailand in New Delhi, with a request that 
necessary arrangements for their repatria-
tion to Thailand may be made on their re-
lease. The Embassy of Thailand have agreed 
to do the same and these individuals are 
being repatriated to Thailand shortly. 

India's Plan to end Gulf War 

1064. SHRI PRAKASH KOKO 
BRAHMBHATI: Will the Minister of EX-
TERNAL AFFAIRS be pleased to state: 

(a) whether India has prepared a plan to 

end the Gulf war; 

(b) whether India's proposal was ac-
cepted by Algeria, Yemen and Saudi Arabia; 

(c) if so, the number of countries which 
had accepted India's proposed plan and 
those who have rejected the same; and 

(d) the present poSition in regard to the 
plan? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRt KA-
MAL MORARKA): (a) to (d). India has not 
formally submitted any plant to end the gulf 
war. However, immediately after the out-
break of the war, India took the intitiave of 
consulting the members of the Security 
Council on the basis of some ideas for bring-
ing the war to an end. The main thrust of 
these ideas was to seek suspension of 
hostilities simultaneously with the withdrawal 
of Iraqi forces from Kuwait. Very recently, at 
the Belgrade meeting of the Foreign Minis-
ters of 16 Nonaligned countries India made 
available to the meeting the text of a Non-
aligned peace Plan. It could not become 
possible to arrive at a consensus on any 
peace planing that meeting. However, it was 
agreed to send one or more peace missions 
to Baghdad, Washington and other capitals. 

International Conference of Traffic 
Safety 

1065. SHRI PRAKASH KOKO 
BRAHMBHATf: 

SHAI B. DEVARAJAN: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the International Confer-
ence on Traffic Safety was held in New Delhi 
in January, 1991; 
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(b) if so, the organisations/countries 
that attended the meeting; 

(c) the purpose of the Conference; 

(d) the recommendations made at the 
Conference; and 

(e) the action taken by t~e Union Gov-
ernment thereon? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHM KOTA· 
DIA): (a) The International Conference on 
Traffic Safety was held in New Delhi from 
27th to 31 st January, 1991. 

(b) Names of Organisations and Coun-
tries are given below in Statements I and II. 

(c) The purpose of the meeting was to 
bring together all professionals working in 
the ijleas of traffic safety to discuss the best 
and most efficient ways of reducing injuries 
and fatalities in the most effective man nar, to 
give more time and importance to the prob-
lems of pedestrians, two-wheeler riders and 
bus commuters; to present research find-
ings and concrete methods of preventing 
crashes, reducing severity of injuries during 
crashes and improving emergency care of 
the injured, influencing decision makers and 
changing road user behaviour. 

(d) Information is given below as state-
ment III. 

(e) The recommendations of the Con-
ference would be examined by Government. 

STATEMENT. 

Names of Organizations which partici-
pated in International Conference on 

Traffic Safety at New Delhi from 27th to 
31st January 1991 

W.H.O, Indian Institute of Technology, 
Delhi and Madras, Air India, Assooiation of 

State Road Transport Undertakings, Central 
Road Research Institute, Council of Scien-
tific and Industrial Research, Indian Council 
of Medical Research, Limea Book of Rec-
ords, Delhi Administration, Ministry of Sur-
face Transport, Indian Institute of Design, 
'Sriram Handa' Portable Gensets, State Bank 
of India, Tata Engineering & Locomotive 
Company Ltd., The Automotive Research 
Association of India, University Grants 
Commission & Voluntary Health Association 
of India. 

STATEMENT II 

Names of Countries which Partcipated 
in International Conference on Traffic Safety 
at New Delhi from 27th to 31 st January, 
1991. 

1. Australia 

2. Bangladesh 

3. Belgium 

4. Brazil 

5. Canada 

6. China 

7. Cyprus 

S. Denmark 

9. Egypt 

10. France 

11. Finland 

12. Germany 

13. Hungary 

14. Iran 



355 Written AnswelS MARCH 4, 1991 Written AnswBfS 356 

15. Ireland 

16. India 

17. Japan 

18. Jordan 

19. Kenya 

20. Nepal 

21. Pakistan 

22. Sri Lanka 

23. Sweden 

24. Nether lands 

25. U.K. 

26. U.S.A. 

27. Yugoslavia 

28. Zambia 

29. Libya 

30. Newzeland 

STATEMENT III 

SPECIFIC RECOMMENDATIONS 

Road and Vehicle Design 

Provision of bicycle lanes and pedes-
trian pathways separated from motorized 
traffic is one of the most effective methods of 
reducing VRU injuries. 

Improving the urban environment by 
traffic calming techniques. pedestrianization 

and car .. free zonas, pioneered in Europe. 
have great applicability in less motorized 
countries in cultural and social factors are 
taken into account. 

Traffic control methods should recog-
nise the special needs and characteristics of 
the VRUs. 

Motor vehicles should have turn indica-
tors. brake lights and headlights which ac-
commodate the specific needs of the VRUs. 

Pedestrians 

Motorists require special training as to 
the importance of low speeds for improving 
pedestrian safety. 

Children under 7·8 years should not be 
expected to cope with traffic and should be 
accompanied by adults. 

Use of conspicous clothing and retrore-
flective devices should be encouraged es-
pecially for children and the elderly. 

When pedestrian paths are not pro-
vided, pedestrians should be instructed to 
was facing traffic. 

Two Wheelers 

Conspicuity is vital and all riders should 
wear appropriate clothing. Fluorescent and 
retroreflective surfaces on both clothing and 
vehicles should be encouraged. 

Front and rear lighting on all two wheel-
ers is essential Daylight use of lights should 
be encouraged. particularly on motorized 
two wheelers. 

Correct bicycle size is important for 
adequate control by the rider. Bicycle manu· 
facturers should provide greater choice in 
frame and wheel sizes. 
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Helmet use by aU two wheeled riders 
should be made universal through education 
and regulation. 

Alcohol 

High blood alcohol levels in drivers and 
riders is a major cause of crashes involving 
VAUs. Alcohol testing after all crashes should 
be required by law. 

Programmes to reduce drinking and 
driving should be implemented with appro-
priate legal procedures including random 
breath treating techniques. 

The consequences of medicines and 
other drugs, including alcohol, on-driving 
performance must be made clear to all of 
prescribed medicines. 

Expeditious Movement of Export Cargo 

1066. SHRI PRAKASH KOKO 
BRAHMBHA TI: Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(a) whether the Union Government 
propose to bring a bill to introduce a com-
bined transport document which will facifi-
tate expeditious movement of export cargo; 
and 

(b) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHAI MANUBHAI KOTA· 
DIA): (a) and (b). A proposal to enact a 
statue governing the multi modal transport of 
goods from the point of acceptance of goods 
within India to the point of delivery of goods 
within or outside India on the basis of a single 
contract is under consideration of the Gov-
ernment. 

[ Trans/ation] 

Setting up of Electronic Telephone 
Exchanges In Guna and Vldlsha Dis-

tricts of Madhya Pradesh 

1067. SHRr PYARELAL KHANDEL-
WAL: Will the Minister of COMMUNICA~ 
TIONS be pleased to state: 

(a) the names of pleaces in Chan-
choda, Binaganj, Kumbhraj. Aoran, Letari. 
Metoj, of Guna and Vidisha districts in 
Madhya Pradesh where electronic telephone 
exchanges are proposed to be set up in the 
current year; and 

(b) the names of the places among 
them where S.T.D. services are also likely to 
be provided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) 

(i) There is no station named Chan· 
chada, Aoran and Maroj 

(ii) Electronic Exchanges at Ch-
achara and Arone of Guna dis-
tricts are already working. Bi-
naganj is an area served by 
Chachora telephone exchange. 

(iii) Kumbharaj exchange is planned 
to be converted into electronic 
exchange during current finan-
cial year. 

(iv) There is no plan to replace Lateri 
and Sironj (not Meroj) telephone 
exchange of Vidisha District by 
electronic exchange during the 
current financial year. 

(b) Only Chachora has been planned to 
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provide STD facility during the 8th Five Year 
Plan. 

Setting up of Posts and Telegraphs 
Offices In Guns and Vldisha Districts of 

Madhya Pradesh 

1068. SHRIPYARELALKHANDELWAL: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the name tehsils and the villages in 
Rajgarh (Slawar) Guna and Vidisha districts 
of Madhya Pradesh. where new post offices 
and telegraph offices have been setup dur-
ing 1990-91; and 

(b) the number of posts and telegraph 
offices proposed to set up in these three 
districts during 1991-92? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-

CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (&;HRI 
JAIPARKASH): (a) The informltlon is given 
below in the Statem'ent. 

(b) The number of post offices pro-
posed to be set up during 1991-92 is as 
under: 

Rajgarh 2 

Vidisha 2 

Guna· 2 

Telegraph Office: 

No telegraph office is likely to be set up 
during 1991-92 in Guna and Rajgarh (Biora) 
district. However, it is planned to provide 60 
Long Distance Telephones with telegraph 
facility on phenocom basis in Vidisha Dis-
trict. 

STATEMENT 

List of places where new post offices and Telegraph Offices/Long Distance Public 
r elephones are proposed to be set up during 1990-91 in Districts Guna, Rajgarh and Vidisha 
of Madhya Pradesh. 

Name of District Name of T ehsil • Name of Place 

1 2 3 

PostOffiC8 

Guna Chanderi Kharataka 

Tarai 

Viarampur 

Badera 

Askok Nagar Kukreta 

Bilakedi 

Mungoli Gynehri 
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2 3

Vidisha

Rajgarh(Biora)

Dam Dama

,,- Telegraph Office
"""-,.--

Barkheda

Kalitalai

Bhumaria

Pipladi

Sinduria

Sandahedi

Sedra

Lakhya

Gopalpura

Kalyanpura

Amargarh

Charyan

Gagahedi

Kulikheda

Telegraph Facility in Madhya Pradesh

1069. SHRI PYARELAL KHANDEL-
WAL: Will the Minister of COMMUNICA-
TIONSbe pleased to stata;

(a) the name of the places in Rajgarh
(byavra)district. Arone-Kumbraj•.~hog-

arh-Chhanchora tehsils in Guna district and
Serouj-Lateri tehsils in Vidisha district of
Madhya Pradesh. where telegraph facility
based on phonogram is available; and

(b) w en ( IS facility is likely to be
provided in those places where it is not
available at present?
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THE DEPUTY MINISTER IN THE 15. Bhagora 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 16. Bhanpura 
MINISTRY OF COMMUNICATIONS (SHAt 
JAI PARKASH): (a) A list is given below as 17. Bhojpur 
a Statement. 

18. Biaorakalan 
(b) It is proposed to provide phoncom 

facility through Long Distance Public Tele- 19. Gagorni 
phones at some of thase places during the 
Vilith Five Year Plan as per policy. 20. Ghogadpur 

STATEMENT 21. Jatpura 

List of the places where Telegraph facility 22. Khajuriagokul 
based on Phonocom (Long Distance 

Public Telephone) is available. . - 23 . Khorpa 

I. Rajgarh (8yavra) district: 24. Kodkiya 

1. Nelanera 25. Pipliakala 

2. Mhow 26. Ramgarh 

3. Parsuliya 27. Sodiakuwan 

4. Peepalnela 28. Sonkhed 

5. Padoniaya ?9. Polkheda 

6. Amliyahat 30. Amrar 

7. Barkheda 31. Berabis 

8. Baras 32. Choma 

9. Bhilwadi 33. Jamuniaganesh 

10. Bison;ya 34. Jhadla 

11. Malwara 35. Jhadmau 

12. lakhanwas 36. Kotra 

13. Todi 37. Mana 

14. Mamotiya 38. Mandawar 
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39. Nahli 5. Kheriyadengi 

40. Padlyadan 6. Mohata 

41. Pipliyarasoda 7. Nalkheda 

42. Sonkutch 8. Nashirpur 

43. Turkipura 9. Neb 

44. Bomlabay 10. Panwarihat 

45. Kachnariya 11. Ramnagar 

46. Kaghari 12. Rampur 

47. Kalipith 13. Salah 

48. Karan was 14. Shahrogr 

49. Karedi III. In Chanchora TehsilofGuna District: 

50. Sustani 1. Gulwoda 

51. Balodia 2. Pipliyamoti 

52. Kumpa 3. Badond 

53. limachoharn 4. Barkhedakhurd 

54. Naponiatula 5. Barkhadimafi 

55. Sandawatia 6. Bataobada 

56. Semli 7. Dedla 

57. Svttania 8. Penchi 

58. Tikod Guna District: 

II. Raghogarh Tehsilof Guna District: 1. Arcn 

1. 8arghat 2. Kumraj 

2. Dha Nawada tV. In Sirsonj Tehsil (Vidisha District) 

3. Dongarmotipur 1. Banskheri 

4. Kherai 2. Bhuriya 
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3. Chatoli 

4. Dihnakhera 

5. Ghatwar 

6. Jhandua 

7. Husalsarai 

8. Persona 

9 Siyalpura 

10. Nasital 

V. Late'; Tahsil (Vidisha District) 

1. Jhokarjogi 

2. Masoti 

3. Murasia 

4. Murwas 

5. Rasolisahu 

6. Unasikalan 

Crop Unit 

[English] 

Agricultural Production 

1070. SHRIYAMUNAPRASADSHAS-
TAl: Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Union Government have 
made any assessment regarding the pro-
duction of cereals, pulses, oil seeds and 
cotton during the current year; 

(b) if so, the details thereof; and 

(c) the measures proposed to be taken 
to dispose off the surplus or to meet with the 
shortfall of the production? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) and (b). Yes, 
Sir. The table below gives the present as-
sessment regarding the production of cere-
als, pulses, oilseeds and cotton during the 
current year Le., 1990-91. 

Likely Production 

Cereals .,H1iOn Tonnes 162.5 to 164.0 

pulses -do- 14.0 to 14.5 

Oilseeds -do- 16.5 to 17.0 

Cotton Million bales of 170 kgs. each about 10.6 

(t) SlJCeSSiV9 record production of 
cereals and higher levels of procurement 
had facilitated the replenishment of the buffer 
stock. The stocks with the Food Corporation 
of India (Fel) are being utilised for various 
welfare programmes e.g., Jawahar Rozgar 
Yojana, Nutrition Programmes etc. Fel has 

also been allowed to sell wheat in the open 
market to roller flour mills, traders. bread 
manufacturers etc., at Government approved 
rates. Further, in view of the reasonably 
good levels of rice and wheat production 
achieved in recent years, Government has 
decided to raise ceilings for export up to 1 0 
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lakh tonnes of wheat and 10 lakh tonnes of 
non-basmati rice during the current year to 
earn foreign exchange for providing support 
to balance of payment. 

In view of the large carry over stock and 
reasonably high production of cotton ex-
pected during the current year, the Govern-
ment has released the export quota of 12.37 
lakh bales (including quota of O.87lakh bales 
of last year). 

To meet the shortfall of production par-
ticularly of pulses and oilseeds, Centrally 
Sponsored/Central Sector Schemes are 
under implementation so as to give a boost 
to their production in the country. These 
include 

(i) National Pulses Development Proj-
ect (NPDP) 

(ii) Special Foodgrain Production Pro-
gramme (SFPP)-Pulses 

(iii) Oifseeds Production Programme 
(OPP) 

Apart from measures to augment do-
mestic production of pulses and oilseeds. 
the Government resort to judicious imports 
of pulses and edible oils appropriately to 
meet domestic requirements. 

Contribution of Private Industry for 
Expansion of Telecom Facilities 

1071. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether the Department of Tele-
communications has invited contributions 
from the private industry for expansion of 
telecom facilities; 

(b) if so. the details of the expansion 
scheme and quantum of contributions in-

vited; 

(c) whether DOT has also worked out 
any scheme for introduction of celluar sys-
tem (mobile radio telephone); and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) No, Sir. The Depart-
ment has not invited any contributions from 
the private industries for the expansion of 
telecom facilities. 

(b) Does not arise. 

(c) No scheme has yet been finalised by 
the Department of Telecommunications for 
the introduction of Cellular a system (Mobile 
Radio Telephone). 

(d) Does not arise. 

Development of River Resorts In Deihl 
and Punjab 

1072. SHRI KAMAL CHAUDHRY: Will 
the Minister of TOURISM be pleased to 
state: 

(a) whether the Union Government have 
received any proposals from the Delhi 
Administration and the Government of Punjab 
for the development of river resorts in Delhi 
and Punjab; 

(b) if so, the details thereof and the 
action taken by the Union Government inthis 
regard; 

(c) whether any financial assistance 
and expertise have also been sought from 
the Union Government by the Delhi Admini-
stration and the Government of Punjab for 
this purpose; and 
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(d) if so, the details thereof and the 
action taken by the Union Government 
ther90n? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMA TI USHA 
SINHA): (a) No, sir. 

(b) to (d). Does not arise. 

Construction of Dams and Irrigation 
Projects 

1073. SHRI SRIKANTHA DAnA 
NARASIMHA RAJA WADIYAR: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Government have 
adopted a new policy with regard to the 
construction of dams and irrigation projects; 

(b) if so, the details thereof; 

(c) whether a numberof major irrigation 
projects proposed to be executed in different 
States are pending for a long time; and 

(d) if so, the reasons therefor? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
OIA): (a) and (b). The construction of Dams 
and major irrigation projects are implemented 
by the State Governments as per the guide-
lines issued by the Central Water Commis-
sion and the Design and Project organisa-
tion of the State Governments. 

(c) and (d). 145 new projects of which 
85 are major and 60 medium have boen in 
the process of examination in Central Water 
Commission for over 12 months for want of 
clarifications from the State Governments 
on Technical and economic aspects. 

Integrated Development of Horticulture 

1074. SHRI SRIKANTHA DATTA 
NARASIMHA RAJA 
WADIYAR: 

SHRI H.C. SRIKANTAIAH: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Karnataka Government 
has submitted any proposal to the Union 
Government seeking World Bank assistance 
for implementation of the integrated devel-
opment of horticulture; 

(b) if so, the details thereof; and 

(c) the total World Bank assistance 
provided to Karnataka for development of 
horticulture during last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAt JAYANTILAL 
VIRCHt~OBHAI SHAH): (a) Yes, Sir. 

(b) The Government of Karnataka has 
submitted a revised proposal on integrated 
development of horticulture in Karnataka 
with World Bank assistance in June, 1987. 
The duration of the project was five years 
and proposed outlay Rs. 49.91 crores. The 
main objective of the project was to benefit 
the farming community by increasing the 
area under cultivation of horticultural crops, 
stepping up productivity of horticultural crops 
by adoption of a package of practices, devel-
oping marketing and processing facilities, 
and bridging the missing links in the infras-
tructural development. 

This project was posed to World Bank in 
August, 1987 who observed in mid 1989 that 
Bank was proposing a MUlti-State Tropical 
Horticutture Project in which Kamatakacould 
also participate. At present, an integrated 
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horticulture development project for tropical 
areas covering nine States including Karna-
taka is under consideration with the Govern-
ment. 

(c) Question does not arise. 

[ Translation] 

Telugu-Ganga Project 

1075. DR. CHINTA MOHAN: 
SHRI J. CHOKKA RAO: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the original cost of the Telugu-
Ganga Project and the time by which the 
project was scheduled to be completed; 

(b) the details of time and cost escala-
tions; 

(c) whether the Government propose to 
refer the disputed project to a tribunal; and 

(d) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHAI MANUBHAI KOTA-
DIA): (a) and (b). The Advisory Committee 
in its meeting held in April, 1988 deferred 
consideration of the project for want of reso-
lution of inter-State issues. 

(c) No, Sir. 

(d) Does not arise. 

Promotion of Tourism In Tlrupatl 

1076. DR. CHINTA MOHAN: Will the 
Minister of TOURISM be pleased to state: 

(8) whether the Union Govemment 
have received any proposal from the Gov-

ernment of Andhra Pradesh for promotion of 
tourism in Tirupati; 

(b) if so, the details thereof; 

(c) whether any Central Assistance is 
likely to be provided in this regard; and 

(d) if Sat the details thereof? 

THE MINISTER OF STATE IN THE 
MIN IS TRY OF TOURISM (SHAIMATI USHA 
SINHA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). The Central Government 
extend financial assistance to State Govern-
ments for development of tourist centres on 
the basis of specific proposals received from 
them, availability of funds and inter-se priori-
ties. In case a project is posed by the State 
Government, it will definitely be considered. 

Fel Fertilizer Plant at Gorakhpur 

1077. SHRI HARSH VARDHAN: 
PROF. RASA SINGH RAWAT: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether fertilizer plant of Fertilizer 
Corporation of India at Gorakhpur is lying 
closed; 

(b) if so, since when and the reasons 
therefor; 

(c) the monthly loss of production due to 
this closure and the total value thereof; and 

(d) the steps being taken by the Gov-
ernment to revive the said plant and the time 
by which the production is likely to be started? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
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COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (8) and (b). There 
was an accident in the plant on 10th June, 
1990, wherein a portion of pipe of CO-con-
version Section of IC' stream of Ammonia 
Plant ripped open, killing one person and 
injuring two, and since then, the fertilizer 
plant of Fertilizer Corporation of India Ltd. at 
Gorakhpur is lying shutdown. In this regard, 
the Director of Factories, U.P. Government, 
directed that before re-starting the plant, as 
per rules, the plant should be tested by a 
third party. Accordingly, Projects & Develop-
ment India Ltd. was entrusted to conduct a 
health study and give cost estimates for 
repairs. They have submitted a Preliminary 
Report along with estimates. The same is 
being examined and considered by the 
management of Fertilizer Corporation of India 
Ltd. 

(c) and (d). Based on the Annual pro-
duction for 1989-90, the average monthly 
loss of production is 12,750 MTUrea which 
cost Rs. 677 lakhs. Government will take 
action after the final recommendation of 
Board of Directors of Fertilizer Corporation 
of India Ltd., who is looking into the matter, 
is received. 

Narmada Sagar Project 

1078. SHRI SATYNARAYAN JATIYA: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the amount required to complete the 
construction of the Narmada Sagar Dam in 
Madhya Pradesh and the steps taken to 
provide the same; 

(b) whethertha Government propose to 
obtain financial assistance from the World 
Bank orother foreign financial institutions for 
the project; and 

(c) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA .. 
DIA): (a) to (c). At 1988 price level, the 
estimated cost of the project is Rs. 1993.67 
crores. The project has been posed for credit 
assistance to the World Bank. However, no 
agreement has been reached so far with the 
Bank. 

[Eng/ish] 

Yemen's Six Point Plan to Avert Gulf 
War 

1079. SHRI ANAND SINGH: Will the 
Ministerof EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Yemen had mooted a six 
point peace plan for averting the Gulf war; 

(b) if so, the precise details of the said 
proposal; and 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes, Sir. 

(b) A statement is given below. 

(c) The Government of India supports 
all initiatives to bring the Gulf war to an end 
and restore peace in the region. 

STATEMENT 

Yemen's Six Point Plan to Avert Gutf 
War 

The details of the six-point Yemeni plan 
are given below:-

(i) A resolution by the UN Security 
Council to stop all military action 
immediately; 
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(ii) Provide chance to all Arab and 
Islamic mediation efforts to put 
an end to the causes which have 
created differences between Iraq 
and Kuwait; 

(iii) A resolution by the UN Security 
Council for the withdrawal of all 
Muttinational Forces from the 
region; 

(iv) Security Council to pass a reso-
lution giving an assurance to 
implement all UN Resolutions on 
Arab/Israeli conflict immediately 
and without any delay; 

(v) The Security Council should pass 
a resolution which will render void 
the Resolution No. 661; 

(vi) Reach a comprehensive agree-
ment to remove all the lethal 
weapons; in the possession of 
any country in the area and lay 
down strict rules to ensure the 
adherence to this agreement after 
removing all forms of conflicts in 
the region in general and the 
Arab/Israeli conflict in particular. 

Export of Milk Powder 

1080. SHRIMATI SUBHASHINI AU: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether National Diary Develop-
ment Board (NODS) propose to export milk 
powder to Australia; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRt JAYANTILAL 
VIRCHANDBHAI SHAH): (8) No, Sir. 

(b) Does not arise. 

India's Suggestion In UN-Security 
Council for four Day Cease-fir. In Gulf. 

War 

1081. SHAI ANAND SINGH: 
PROF. YADU NATH PANDEY: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether India's permanent repre-
sentative to the UN had suggested on Janu-
ary 19, 1991 to UN Security Council for a four 
day cease-fire in the Gulf war to explore the 
possibilities of a settlement on the Kuwait 
issue; and 

(b) if so, the response of the Security 
Council thereto? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes, Sir. 

(b) The suggestion was considered in 
informal consultations, but no decision was 
taken. 

Sale of Scrapped DTC Buses 

1082. PROF. VIJAY KUMAR 
MALHOTRA: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the number of O.T.C. buses sold as 
scrap during the last twelve months and how 
does the same compare with the buses sold 
during the last three years; 

(b) the reasons for selling the buses 
and the amount realised therefrom; 

(c) the procedure adopted in disposing 
off thE:fse buses; and 

(d) the number of complaints received 
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regarding the sale of those buses and the 
action taken thereon? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) During the last 12 months only 141 
buses were disposed off as scrap. The 
number of buses sold as scrap during the 
last three years is as under:-

1987 -Be 224 buses 

1988-89 319, buses 

1989-90 319 buses 

(b) The buses are sold as scrap after 
they have outlived their life. The amount 
realised out of sale during the last 3 years is 
as under:-

1987-88 

1988-89 

1989-90 

1990-91 
(till date) 

Rs. 36,48.477 

Rs. 84,87,026 

Rs. 98,52,48 

As. 45,29,604 

(c) A statement is given below. 

(d) The DTC have received from a 
scrap dealer one complaint which is under 
investigation by them. 

STATEMENT 

The procedure adopted by DTC for 
disposing off scrapped buses 

Delhi Transport Corporation disposes 
buses after they out-live their life or other-
wise. Scrapping of buses is done by Me-
chanical Wing as per laid down norms/pro-
cedure. After these are declared as scrap by 
Mechanical Wing, the case is referred by 

them to the Ministry for approval to dispose 
of buses. After the approval from the Minis-
try, these buses are handed over to Stores & 
Purchase Oeptt. for disposal. Stores and 
Purchase Oeptt. invites sealed tenders 
through leading dailies on all India basis for 
this purpose. The intending purchasersl 
dealers are also informed by the Corporation 
about the sale of Scrap buses. Se~led ten-
ders are received by the Tender Cell situated 
at Headquarters and ar opened by a team of 
officers constituted by the competent au-
thority in the presence of tenderers. 

These tenders are then forwarded to 
Stores and Purchase Oeptt. by Tender Cell 
and are processed for further necessary 
action. Comparative statements are made 
and the case is then vetted by the Store 
Accounts. ThiS case is then placed before 
the Stores Co-ordination Committee com-
prising of C.G.M (T/S), C.A.O., Oy. Chief 
General Manager (Mech) Dy. Chief General 
Manager (S&P) and POS zas approved by 
the Chairman-cum-Managlng Director. 

Disposal of buses is based on market 
trend, rates fetched in the last tenders and 
the condition of various buses. Six major 
assemblies viz. Engine, Gear-Box, Front 
Axle, Rear Axle, Radiator and tyres are 
removed from the buses before these are 
finally disposed off. 

Generally, reserve price forsale of these 
buses is fixed keeping in view the above 
criteria. In certain cases buses are put up for 
disposal but do not fetch the expected re-
serve price. These are reviewed by the 
Committee and reserve prices fixed at lower 
side keeping in view the recommendations 
of the Sub-Committee of senior officers 
constituted for this purposes. 

The buses are sold to the highest ten-
ders in accordance with the approval from 
the Competent Authority, in this case the 
Chairman-cum-Managing Director. 
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[ Trans/ation] 

Irrigation Potential of Bihar 

1083. SHRI TEJ NARAYAN SINGH: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the total irrigation potential created 
in Bihar during 1989-90; 

(b) whether some new irrigation proj-
ects are proposed to be set up to increase 
the irrigation potential; and 

(c) if so. the details thereof and the 
irrigation potential of the State likely to be 
reached in the next three years? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) Irrigation Potential created in Bihar 
during 1989·90 is anticipated to be 586 tho 
ha. 

(b) and (c). The State Government 
proposes to take up 6 major and 30 medium 
new irrigation projects in 'Jill Plan. The 
implementation of these schemes will de-
pend on allocation of funds by the State 
Government. The programme for irrigation 
development in the State during the next 
three years has not been finalised. 

Son8 r,anal Project of Bihar 

1084. SHAI TEJ NARAYAN SINGH: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the total amount spent on Sone 
Canal Project and the extent of work accom-
plished so far; 

(b) the total quantity of water likely to be 

made available through the said project and 
the names of areas to be benefited thereby; 
and 

(c) the steps proposed to be taken to 
expedite the work on the said project and the 
time by which it is likely to be completed? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHAI MANUBHAI KOTA-
DIA): (a) to (c). While Sane Canal is an 
existing project of Bihar, the State Govern-
ment has a proposal for its modernisation to 
benefit Patna, Gaya, Aurangabad, Rohtas 
and Bojpur districts. As recommended by 
the Advisory Commit1ee. Phase I of the 
project comprising four pilot projects cover-
ing command of 30,000 hectares was sent to 
the Planning Commission. For securing 
investment clearance and deciding time 
schedule, the State Government has to 
accord priority to this project in allocation of 
funds. 

New Telecom Division In Bihar 

1085. SHAI TEJ NARAYAN SINGH: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government propose to 
establish a new telecom division in Bihar; 
and 

(b) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI· 
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) No. Sir. No new Tele-
com Division has been justified in Bihar on 
the basis of guidelines for work-load. 

(b) Question does not arise in view of 
the reply at (a) above. 
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Setting up of Post Offices and Tele· 
graph Offices In Baatar District .f B iher 

1086. SHRI TEJ NARAYAN SINGH: 
Willtha Ministarof COMMUNICATIONS be 
pleased to state: 

(a) the number of villages in Bastar 
district of Bihar which are not having any 
post and telegraph offices; and 

(b) the number of post office, sub· post 
office and telegraph office set up in the said 
area during 1990-91 and likely to be set up 
during 1991-92? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) There is no Bastsar 
district in Bihar. However, in respect of Bastar 
district in Madhya Pradesh. the information 
is given below: 

(i) No. of villages without post Of-
fices 2989 

(ii) No. of villages without telegraph 
offices 3417 

(b) No Post Office of telegraph office 
has been set up during 1990-91 so far. It is 
proposed to open 5 post offices up to 
31.3.1991. Programme for opening of new 
post offices in 1991-92 is yet to be finalised. 
No telegraph office is likely to be set up in 
1991·92 in Bastar district. 

Construction of ISRI Bazar Road 
Byepass In Bihar on National Highway 

No.2. 

1087. SHRI R.loP. VERMA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the compensation has been 

paid for the land acquired for the construc-
tion of Isri Bazar Road (Giridih·Bihar) a three 
kilometers byepass on· National Highway 
No.2; 

(b) whether allocation has been made 
for the construction of an overbridge to the 
Eastern Railway; and 

(c) if so, the time by which the construe· 
tion of the byepass and overbridge would be 
started? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) Money for compensation has been 
released to the Land Acquisition Officer. 

(b) No, Sir. 

(c) As the Eighth Five Vear Plan is yet 
be finalised, it is too early to indicate when 
the construction of the bridge would be 
started. 

Applications for Telephone Connec-
tions In Rajasthan 

1088. SHRI GULAB CHAND KATARIA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of persons on the waiting 
list for telephone connections in major cities 
of Rajhasthan, category-wise; 

(b) since when the applications are 
pending; 

(c) whether an electronic telephones 
exchange has been sanctioned for Udaipur 
city; and 

(d) if so, the present position thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI· 
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CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) and (b). The statement 
is given below. 

(c) Yes, Sir. 

(d) An electronic exchange E-1 0 B has 
been allotted for Udaipur for the year 1991-
92 and will be commissioned thereafter on 
receipt of ,quipment. 
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[English] 

Work done by voluntary Agencies 
Under Anti-Poverty Programme 

1089. SHRIJ. CHOKKA RAO: Willthe 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government have evalu-
ated the impact of the work done by the 
Voluntary Agencies during the Seventh Five 
Year Plan to whom financial assistance was 
provided for various anti-poverty pro-
grammes; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL lURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) No, Sir. 

(b) Question does not arise. 

ITDC Hotela 

1090. SHRI J. CHOKKA RAO: Will the 
Minister of TOURISM be pleased to state: 

(a) whether ITOC hotels in the country 
are running on profit; 

(b) if so, the profits earned by each 
group of hotels; and 

(c) if not, whether the Government pro-
pose to hand over the hotels being run on 
loss to private hoteliers? 

THE MINISTER OF STATE IN THE 
MINISTRY OFTOURISM (SHRIMATI USHA 
SINHA): (a) Out of the 25 hotels owned by 
ITOC. 18 have made profit and the remain-
ing 7 have incurred loss (juring the year 
1989-90. 

(b) The profitl1oss of each of ITOC's 25 
hotels for the year 1989-90 is given in the 
statement below. 

(c) fTOC has no proposal at present to 
hand over any of its hotels to private hoteli· 
ers. 

STATEMENT 

Net Profit/Loss of ITDC Hotels during year 1989-90 in Reply to Lok Sabha Unsts"ed 
Question No. 1090 dated 28.2. 1991. 

51. No. Name of th9 Hotel 1989-90 

1 2 3 

1. Hotel Agra Ashok, Agra 4.44 

2. Hotel Airport Ashok, Calcutta 113.91 

3. Ashok Radisson Hotel, Bangalore 8.57 

4. Ashok Hotel, New Delhi 233.30 

5. Ashok Vatri Niwas, New Delhi 124.23 

6. Hotel Aurangabad Ashok, Aurangabad 44 f) 

7 Hotel Bodhgaya Ashok, Bodhgaya r ) 
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51. No. Name of the Hotel 1989-90 

1 2 3 

8. Hotel Hassan Ashok, Hassan 10.62 

9. Hotel Jaipur Ashok, Jaipur 4.6~ 

~O. Hotel Jammu Ashok, Jammu (-) 0.08 

11. Janpath Hotel, New Delhi 53.85 

12. Hotel Kalinga Ashok, Bhubaneswar (-) 20.88 

13. Kanishka Hutel, New Delhi 53.85 

14. Hotel Khajuraho Ashok, Khajuraho 2.74 

15. Ashok Radisson Beach Resort. Kovalam 22.29 

16. Ashok Radisson Lalitha Palace Hotel, Mysore 34.48 

17. Laxmi Vilas Palace Hotel, Udaipur 22.87 

18. Lodhi Hotel, New Delhi 34.48 

19. Hotel Madura; Ashok, Madurai 6.79 

20. Hotel Patalipura Ashok, Patna (-) 25.38 

21. Outab Hotel. New Delhi 30.41 

22. Ranjit Hotel. New DeIhl (-) 27.67 

23. Sam rat Hotel. New Delhi (-)101.95 

24. Temple Bay Ashok Beach Resort, Mamallapuram 0.04 

25. Hotel Varanasi Ashok, Varanasi (-) 17.25 

Grand Total 644.74 
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Irrigation projects of Uttar Pradesh 

1091. SHRI R.N. RAKESH: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the names of the major and medium 
irrigation projects of Uttar Pradesh pending 
with the Union Govemment; 

(b) the names of the projects which 
were cleared during the Seventh Five Year 
Plan; 

(c) the present position of the pending 
projects; and 

(d) the time by which these are likely to 
be cleared? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a), (c) and (d). A statement is given 
below. 

(b) Nil. 
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Sinking Of Cargo Ship at Canada 

1092. SHRI R.N. RAKESH: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether 30 Indians died when a 
. cargo ship sank in the south east of New 
foundland in Canada on February 3, 1991; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) and (b). A Singapore registered 
ship M. V. Protektor is reported to have dis-
appeared off Newfoundland in Canada on 
11.1.1991. Despite search on 12th and 13th, 
the vessel was not found. The vessel carried 
a crew of 33 persons of whom 30 were 
Indians. No surviverordead body was picked 
up during the search and rescue operations. 
The vessel, at the relevant time, was under 
the management of an Indian company MIs. 
Wallem Ship Management limited, Bombay 
for crew purposes. 

(c) Since the vessel is registered in 
Singapore, any enquiry will be conducted by 
the Singapore Government. The Payment of 
compensation to the next of kin of the de-
ceased Indian crew members is governed 
by a collective bargaining agreement en-
tered into between National Unio~ of Seafar-
ers of India, Bombay and the said company. 

Visit of Music and Danca Party to South 
Africa 

1093. SHRt MADAN LAL KHURANA: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether a music and dance party 

from India visited the South Africa recently; 

(b) if so, the details thereof; 

(c) whether any objections from any 
quarter were raised in this regard; and 

(d) if so, the reaction of the Government 
thereto? { 

THE MINISTER OF STATE IN THE 
PRIME MINISTERS OFFICE (SHRI KAMAL 
MORARKA): (a) Yes, Sir. In consultation 
with the African National Congress, a few 
Indian cultural troupes have been allowad to 
visit South Africa. 

(b) The following cultural troupes have 
visited South Africa recently: 

(i) Kalyanji Anandji in September, 
1990. 

(ii) 

(iii) 

(iv) 

AD Burman, end November to 
December 10, 1990. 

Amitabh Bachchan. January 
5,6,1991. 

Pankaj Udhas, January 12-27, 
1991. 

(v) Bappi Lahiri, February 15 to 28, 
1991. 

(c) No, Sir. 

(d) Does not arise. 

Flyovers In Deihl 

1094. SHAI MADAN LAL KHURANA: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to refer to the reply given to 
Unstarred Question No. 694 on August 9, 
1990 and state: 

(a) whetherflyovers under construction 
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have been completed and opened to public; 

(b) if not, the reasons for the delay and 
by when they are expected to be opened to 
traffic; and 

(c) whether clearance in respect of the 
remaining projeds pending with the Delhi 
Urban Arts Commission (DUAC) have been 
given and if not, the reasons therefor? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHAI MANUBHAI KOTA-
OIA): (a) to (c). Constitutionally this Ministry 
is responsible for development and maints-

nance of National Highways only. An other 
roadslbridges are essentially the responsi-
bility of the State GovernmentlUnion Territo-
ries concerned. As regards the position of 
flyovers referred to in the reply to Unstarred 
Question No. 6940n 9th August, 1990, based 
on the details furnished by the various exe\ 
cuting agencies viz., Delhi Administration, 
New Delhi Municipal Committee. Municipal 
Corporation of Delhi and Delhi Tourism and 
Transport Development Corporation, the 
stage of construction of flyovers and rea-
sons for delay and the position regarding 
clearance by the Delhi Urban Arts Commis-
sion (DUAC) is given in statements I and II 
respectively. 
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Converalon of Telephone and Telex 
Exchange. Into Electronic Exchange. 

In Deihl 

1095. SHAI MADAN lAL KHURANA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether all the Telephone and Telex 
Exchanges and Telegraph Offices in Delhi 
have been converted into electronic ex-
changes; 

(b) if not, the details of the Telephone, 
Telex Exchanges and Telegraph Offices yet 
to be oonverted into electronics and when 
they are likely to be converted; 

(c) whether inordinate delay is taking 
place in providing telephones to those sanc-
tioned on priority in Janakpuri Exchange; 
and 

(d) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) All the telex exchanges 
in Delhi have been converted into electronic 
exchanges. However, some of the telephone 
exchanges are yet to be converted into elec-
tronicversion. Central Telegraph Office, New 
Delhi and all the departmental telegraph 
offices in Delhi have been connected to 
Electronic Store and Forward Transmission 
System. 

(b) 22 electro-mechanical exchanges 
are yet to be converted into digital working. 
These have not yet out lived their prescribed 
life and are likely to be progressively re-
placed by 2010 AD. 

(c) and (d). There Is soma delay in 
providing telephones sanctioned on priority 
in some of the areas of Janakpur due to non-

availability of underground cable pairs. 

Vam.adhara Project Stage II 

109S. SHRI J. CHOKKA RAO: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the present position of the 
Vamsadhara Project Stage-II; 

(b) whether the inter-state issues in-
volved in this Project have been resolved; 

(c) jf so, the reasons for holding up 
clearance of the Project; and 

(d) the time by which the Project is likely 
to be cleared? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) to (d). Advisory Committee in its 
meeting held in October 1988, deferred 
consideration of the project for want of reso-
lution of inter-State issues involved. Also, 
the State Government is required to obtain 
environment and forest clearance and settle 
rehabilitation and resettlement aspects. 

Diseases Affecting Pepper Cultivation 

1097. SHRI PALAI K.M. MATHEW: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Union Government are 
aware of the devastation caused by the 
diseases like quickwilt, fleabeetls etc., to 
peppervines. especially in the Idukki district 
of Kerala; 

(b) if so, the steps taken to check those 
diseases; and 

(c) the research and other steps taken 
to identify the cause and cure of these dis-
eases? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) Yes, Sir. 

(b) An Expert Committee representing 
Department of Agriculture. Government of 
Kerala. Directorate of Cocoa. Arecanut and 
Spices Development and National Research 
Centre for Spices made an indepth on-the-
spot study of the problem and suggested 
Integrated management schedule including 
chemical control. In Idukki district, 500 hec-
tares of pepper gardens have been taken up 
for rehabilitation which include replacement 
of dead vines with vines of high yielding 
varieties and adopting scientific manage-
ment including plant protection for entire 
garden allowing 500/0 subsidy on cost of 
rehabilitation. 

(c) The cause for quick wilt disease of 
pepper has already been identified and the 
research in developing resistant lines is being 
carried out at National Research Centre for 
Spices, Calicut and All India Co-ordinated 
Research Project for Spices at Pannyyur, 
Kerala The control measures including 
phytosanitation and plant protection meas-
ures recommended by the National Research 
Centre for Spices arA being popularised. 
Recent experiments have proved that sys-
tematic fungicide Ridomil MZ 72% WP is 
effective against the disease and Govern-
ment of India has, therefore, allowed provi-
sional use of this chemical. 

Supply of Drinking Water 

1098. SHRI PALAI K. M. MATHEW: 
Will the Ministsr of AGRICULTURE be 
pleased to state: 

(a) the steps taken by the Union Gov-
ernment to provide adequate drinking water 
in the water scarcity areas of the country; 

(b) whether the national and interna-
tional agencies are collaborating in this task; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) The provision 
of supply of safe drinking .water facilities in 
rural areas including the water scarcity ar-
eas is the responsibility of the States/UTs. 
The Cenfral Government is supplementing 
their efforts by providing technical guidance 
and financial assistance under Centrally 
Sponsored Accelerated Rural Water Supply 
Programme, activities in the Mini Mission 
Project Areas and under the Sub-Missions 
for Control of excess fluoride, salinity and 
iron in drinking water, eradication of guinea-
worm, removal of other chemical and bacte-
riological contamination and for water har-
vesting structures etc. for water manage-
ment. 

As on 1 .4.90, there were only 8365 INo 
Source' problem villages remaining in hard 
core difficult areas in some of the States like 
Uttar Pradesh, Himachal Pradesh, Megha-
laya, Orissa, Punjab, Jammu & Kashmir, 
Assam etc. Out of this 5170 problem villages 
alongwhh 25357 partially covered problem 
villages are targetted to be covered in 1990-
91. The remaining INo Souree'/problem vil-
lages will be covered in 1991-92 onwards. 

Funds are being provided under State 
Sector Minimum Needs Programme and 
Accelerated Rural Water Supply Programme 
for coverage of 'No Source' partially covered 
problem villageslvillages with particular 
emphasis and priority on dirnking water 
supply in water scarcity areas. Special funds 
are given for Desert Development Pro-
gramme areas under ARWSP without any 
matching CX)ndition. 
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During eighth Plan emphasis will be on 
augmentation of service level in partially 
covered villages, SC/ST habitations/ham-
lets, rejuvenation and coverage of those non 
problematic areas which have subsequently 
become problematic due to towering of water 
tables, contamination etc. 

(b) and (c). Integrated Rural Water 
Supply Projects are being implemented with 
assistance from Danish Development 
Agency (DANIDA), Overseas Development 
Administration (ODA) of United Kingdom, 
the Royal Netherlands Government, Ger-
man Assistance (KFW), European Economic 
Commission (EEC), United Nations Chil-
drens' Fund (UNICEF), Swedish Interna-
tional Development Agency (SIDA), World 
Bank, NORAD and United Nations Develop-
ment Programme (UNDP) in some of the 
States like Kerala, Karnataka, Tamil Nadu, 
Andhra Pradesh, Uttar Pradesh, Gujarat, 
Maharashtra, West Bengal, Orissa, Hima-
chal Pradesh etc. The total assistance from 
bilateral/international agencies is, however, 
approximately not more than 5% of the annual 
outlays under the State Sector Minimum 
Needs Programme and National Sector 
Centrally Sponsored Accelerated Rural 
Water Supply Programme. 

External Asslatance for Live-Stock 
Development Programme 

1099. SHRIGOPINATHGAJAPATHI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any pact has been signed 
with Switzerland to implement a live-stock 
development programme in Ganjam district 
of Orissa; 

(b) if so, the cost of the project; and 

(c) the time by which the programme is 
likely to be implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) Yes, Sir. An 
agreement has been signed with the Gov-
ernment of Switzerland for implementation 
of a project for animal husbandry develop-
ment, with Swiss assistance, in Ganjam 
district of Orissa. 

(b) The Swiss assistance expected to 
be received during the Pilot Phase of the 
project is of the order of Rs. 2.70 crares. 

(c) The project has been launched with 
effect from 1.1.1991. 

Allocation of funds Under Jawahar 
Rozgar Vojana 

1100. SHRI SURESH KODIKKUNNIL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Union Government 
have taken any decision to increase the 
allocation of funds under the Jawahar Rozgar 
Yojana; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRt JAYANTILAL 
VIRCHANDBHAI SHAH): (a) and (b). The 
Jawahar Rozgar Yojana (JRY) was launched 
in the year 1989-90 with effectfrom 1.4.1989. 
The Central allocation forthe progtamme for 
that year was As. 2100 crores. During 1990-
91 also the allocation was initially kept atthe 
same I~vel as during 1989:90 i.~. As. 2100 
crores. However, as a result of the economy 
measures in the course of the year, the 
current year's provision for the Yojana has 
since bf'en revised to As. 2000.73 
crores. 
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[ Translation] 

Expenditure Incurred on World Human 
Right Conference 

1101. SHRI SHED SHARAN VERMA: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the expenditure incurred on conven-
ing the World Human Rights Conference in 
five star hotel in Delhi; 

(b) the decisions arrived at in this Con-
ference; 

(c) the steps being taken by the Govern· 
ment to implement them; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTERS OFFICE (SHRI KAMAL 
MORARKA): (a) The World Congress on 
Human rights held in New Delhi in December 
1990 was convened by non-governmental 
organisations and the expenditure incurred 
on it is not available with the Government'. 

(b) The Conference adopted resolu-
tions on a wide range of human rights and 
related issues including NGOs and human 
rights, rights of refugees and stateless per-
sons, women's rights, natural resource 
conflids and the right to a safe environment, 
ethnic, social and religious conflicts, protec· 
tion of the rights of vulnerable sections of 
society. human rights information. teaching 
and research, and mechanisms for impls· 
mentation of human rights. 

(c) and (d). The Government has taken 
note of the resolutions adopted by the World 
Congress. 

Indo .. Nepal Agreement. on Setting up 
of Multi-Purpose Projects 

1102. SHRI BHOGENDRA JHA: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether during the recent visit of 
India's Prime Minister to Nepal any new 
agreement for setting up mUlti-purpose proj-
ects in Barakhshetra on Kosi river at Sh-
ishapani on Kamla river, at Nunther on 
8agmati river as well as Mahananda, Pan-
cheshwar and Karnali river valley projects 
was concluded between the two countries: 

(b) if so, the details thereof and the time 
by which these projects are likely to be 
executed; and 

(c) if not, the reasons therefor? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) No, Sir. 

(b) Does not arise. 

(c) It was decided to expedite the work 
of existing Committees on Karnali and Pan-
cheshwar Projects. 

[English] 

Telephone Connections from Members 
of Parliament Quota 

1103. SHRIBALWANTMANVAR: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Members of Parliament are 
entilted to recommend telephone connec· 
tions out of their quota: 

(b) if so, how many recommendations 
have been made since the announcement of 
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the scheme and in how many casas the 
telephone connections have been sanc-
tioned; and 

(c) whether the Government have re-
ceived numerous complaints from Members 
of Parliament for not releasing telephone 
connections out of their quota within one 
month and if so, the steps being taken to 
issue release orders within specified period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) Yes, Sir. 

(b) The information will be laid on the 
Table of the House. 

(c) No, Sir. 

Eco-Restoratlon of Kabanl Catchment 
Area In Kerala 

1104.SHRIA. VIJAYAAAGHAVAN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government have re-
ceived any representation from the Karala 
Government to take measures for the Eco-
restoration of Kabani catchment area in 
Wynad district; 

(b) if so, the details thereof; and 

(c) the action taken so far in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) to (c). The 
Kerala Government has submitted propos,,! 
for the inclusion of Kabani Catchment unOHr 
the on-going Centrally Sponsored Schem,"j 
of Soil Conservation is the Catchment!) (.)f 

River Valley Projects during the Eighth Five 
Year Plan. The extension of this Centrally 
Sponsored Scheme of Soil Conservation to 
new Catchments including Kabani has not 
been approved so far. 

Expansion of Postal and Telecommuni-
cations Facilities In Goa 

1105. PROF.GOPALRAOMAYEKAR: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether proposals for expansion of 
telecommunications and postal services in 
Goa during Eighth Plan have been finalised 
by the Government; 

(b) if so, the details thereof; and 

(c) the nature of rural communication 
facilities in this plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAr PARKASH): (a) and (b). Telecommuni-
cations: No, Sir. The draft 8th Plan proposal 
for the country as also Goa State have been 
formulated. It envisages provision of 42000 
lines of Local Switching Capacity in Goa with 
the objective of :Switching Capacity in Goa 
with the objec.1iv9 of: 

providing telephone on demand 
by 31.3.95 for all telephone ex-
changes of capacity below 5000 
lines. 

phone facility in each Gram 
Panchayat. 

extending of National Subscriber 
DIalling facility to all tourist/pil-
grimage places. sub-divisicnn! 
headquarters and for all e),· 
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change systems of 500 lines
capacity or more.

Postal: (a) and (b). State-wise expan-
sion of postal network programme during 8th
Plan has not been finalised.

(c) Telecommunications: The nature of
rural telecommunications facility proposed
in the plan period include expansion of tele-
phone network (mostly through electronic
exchanges) and telegraph services in addi-
tion to provision of phone facility in each
Gram Panchayat.

Postal: During 8th Plan 10000 post of-
fices are proposed to be opened in rural
areas all over India.

Establishment of Watersheds in Karna-
taka

1106. SHRI H.C. SRIKANTAIAH: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the Karnataka Government
has sought financial assistance from a Ger-
man Financial Institution to set up ten water-
sheds in the State;

(b) if so, the proposed locations of wa-
tersheds to be established; and

(c) the amount of financial assistance
sought and provided so far?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI JAYANTILAL
VIRCHANDBHAI SHAH): (a) Yes, Sir.

(b) Two projects namely Kolarama Tank
Watershed with five sub-watersheds in Kolar
district and Nagarthalli-Devagathalli Water-
, '8d with five sub-watersheds in Mysore

. net "2ve been proposed by Karnataka
wernmentforGerman financial assistance.

(c) The proposed revised cost is Rs.
4,91 corers at appraisal stage.

Bidar-Srirangapattnam Road as Na-
.tlonal Highway

1107. SHRI H. C. SRIKANTAIAH: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the KarnatakaGovernment
has submitted any proposal for declaration
of Bidar-Srirangapattnam Road as a Na-
tional H}ghway;

(b) if so, when and the length of the
proposed National Hjghway; and

(c) the action taken by the Union Gov-
ernment thereon?

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) and (b). The State Government of
Karnataka has been representing from time
to time, the last reference being in July,
1990, forthe inclusion of certain State Roads
in the National Highway grid, which includes
inter-alia the road from Mysore to Humana-
bad touching Srirangapatna-Hiriyur-Bellary
and Gulbarga, etc. aggregating to 678 kms
covering the entire road in question except
the small stretch of 46 kms from Humnabad
to Bidar.

(c) It is not possible to take a decision on
declaration of new National Highways till the
Eighth Five Year Plan is finalised.

[ Translation]

Availability of Water in Delhi for Agri-
cultural Purposes

1108. SHRI TARIF SINGH: Will the
Minister of WATER RESOURCES be
pleased to state:
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(a) the quantity of water available in 
Delhi for agricultural purposes; 

(b) whether this has been made avail· 
able to the farmers; and 

(c) if not, by what time the water is likely 
to be made available to them? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHAI MANUBHAI KOTA-
OIA): (a) to (c). The quantity of water avail· 
able for irrigation in Delhi has not been 
separately assessed. However, the irriga-
tion demands of the Delhi farmers are being 
met from the Yamuna waters, effluents and 
ground water. 

Promotion of Tourism In Rajasthan 

1109. SHAI GOPAL PACHERWAL: 
Will the Minister of TOURISM be pleased to 
state: 

(a) whether a study had been con-
ducted to assess the tourism potential at 
district Bundi and Keshewrai Patan of Ra-
jasthan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) and (b). A Tourism Potential 
Survey has been undertaken in Kota. Bundi 
and Jhalawar districts of Rajasthan. Accord-
ing to the survey, a large number of pilgrim 
tourists are attracted by the temples in Ke-
shorai Patan avery year. 

[English] 

Telephone Connections In Hoshlarpur 

1110. SHRI KAMAL CHAUDHRY; Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of persons on the wait-
ing listfortelephone connections in Hoshiar-
pur telephone exchange; 

(b) the date upto which the applications 
have been covered for telephone connec-
tions in Hoshiarpur; and 

(c) the time by which the present waiting 
list is likely to be cleared? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRt 
JAI PARKASH): 

(a) OYT 

SPECIAL 

GENERAL 

TOTAL 

(b) OYT 

SPECIAL 

GENERAL 

56 

34 

1635 

1725 
as on 31 .1 . 1991 

4.11.87 

19.2.88 

5.1.83 

(c) A 4500 lines electronic exchange 
has been allotted. The present waiting list 
will be cleared on commissioning of the 
exchange during 8th plan. subject to availa-
bility of equipments and materials. 

S.T.D. Facility In Punjab 

1111. SHRI KAMAL CHAUDHRY: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the towns in Punjab connected wtth 
STD facility as on date; and 

(b) the towns in Punjab likely to be 
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connected with STO facility during the cur-
rent financial year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) The following stations in 
Punjab have been provided with the STO 
facility as on 1.2.91:-

Abohar, Amritsar, Bhatinda, Faridkot, 
Fazilka, Ferozepur, Goraya, Hoshiarpur, 
Jagraon, Jalandar, Kapurthala, Khanna, 
Ludhlana, Moga, Nabha, Pathankot, Patiala, 
Phagwara, Rajpura, Rayya, Sahnewal, 
Sangrur, Nangal, Gurdaspur, Ropar, Patti, 
Phillaur, Bhawani Garh, Jodhan, Bheni Sahib, 
Shuttan, Humbran, Kharar, Chhahrats, 
Mohali, Beas. 

(b) The following stations in Punjab are 
likely to be provided with STD facility during 
the remaining part of the current financial 
year:-

Jandialaguru, Bachu, Tapa, Taran 
Taran, Jaitu, Zira. 

Year Programme 

1 2 

1988-89 NREP 

1989-90 JRY 

1990-91 JAY 

Implementation of NREP and JAY In 
Punjab 

1112. SHRI KAMAL CHAUDHRY: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(8) the targets fixed and achieved in 
respect of National Rural Employment Pro-
gramme and Jawahar Rozgar Yojanaduring 
the years, 1988-89, 1989·90 and 1990-91 in 
Punjab; 

(b) whether there has been a fall in 
achieving the targets during the above pe-
riod; and 

(c) if so, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGAICUL TURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) Progress un-
der National Rural Employment Programme 
(NREP) and Jawahar Rozgar Yojana (JAY) 
is monitored in terms of mandays generated. 
The target of employment generation and 
achievement under NREP and JRY during 
the years 1988-89, 1989-90 and 190-91 in 
Punjab is as under:-

Employment Employment 
target fixed generated 

(in lakh mandays) 

3 

21.85 

28.88 

31.72 

4 

22.88 

34.23 

12.52 
(Upto Jan.'91). 

-----------~---.. -~.--~- -
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(b) Employment actually generated 
under NREP and JAY during 1988-89 and 
1989-90 respectively in Punjab has been 
more than the targets. During 1990-91 also, 
the employment target of 31. 721akhs is likely 
to be achieved. 

(c) As the target of employment genera-
tion has been achieved all these years, there 
is no need for taking any step in this regard. 

[ Translation] 

Irrigation Facilities In Marathwara 
Region of Maharashtra 

1113. SHRI ASHOK ANANORAO 
OESHMUKH: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) the modes of irrigation available in 

(b) Name of the Project 

Jayakwadi Stage-I 

Jayakwadi Stage-II 

Purna 

(c) The ratio of total irrigated area to 
total cropped area, as per provisional statis-
tics for 1987-88, is maximum in Aurangabad 
district of Marathwara region. 

(d) and (e). Out of seven medium proj-
acts, Upper Manar, Sakol, Raigohan, 
Masalga, Renapur and Benetura, after 
techno-economic appraisal have been found 
acceptable by the Advisory Committee, 
subject to compliance of certain observa-
tions by the Stage Government. On the 
remaining project, namely, Bordahegaon, 
the Stage Government is required to comply 

Marathwara region of Maharashtra; 

(b) the irrigation capacity in acres of 
Jayakwari and Purna Irrigation projeds and 
the extent to which this irrigation capacity is 
being utilised; 

(c) the name of the district in Marath-
wara region having maximum irrigation fa-
cilities; 

(d) whether some irrigation projects 
pertaining to the Marathwara region are under 
consideration of the Union Government; and 

(8) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
OIA): (a) Bandharas, canals and wells. 

Ultimate potential 
(000 hectares) 

141.64 

135.57 

57.99 

Potential creat9d 
upto end of VII Plan 
(000 hectares) 

141.64 

54.64 

57.99 

with the observations of Central Appraising 
Agencies. 

Strike by Workers Unions of Depart-
ments of Posts and Telecommunica-

tions 

1114. PROF. YADU NATH PANDEY. 
Will the Minister of COMMUNICATIONS bE' 
pleased to state: 

(a) whether a number of workers un-
ions of the Departments of Posts and Tele 
communications aro on strike for the accep 
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tance of their demands; and 

(b) if so, the st&pstaken by Government 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JAI PARKASH): (a) No, Sir. 

(b) Does not arise. 

Development of National Highway No. 
12 between Pllukherl and Shemll 

1115. SHRI PYARELAL KHANDEL-
WAL: Will the Ministerof SURFACE TRANS· 
PORT be pleased to state: 

(a) the expenditure incurred on the 
construction and improvement work of Na-
tional Highway No. 12 between villaga 
Pilukheri and village Shemli (Bhojpur) during 
1990-91; and 

(b) the amount proposed to be spent on 
the said highway in this regard during 1991-
92? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) State Govt. has intimated that an 
expenditure of Rs. 15.59 lakhs was incurred 
upto Jan·91 during 1990-91 on NH-12 be-
tween Pilukheri and ShemJi. 

(b) State Govt. has proposed an amount 
of Rs. 124.621akhs to be spent during 1991-
02, However, the exact amount will be known 
after the Demand of Grants for the year are 
finalised by the Parliament. 

[Eng/ish] 

Me Road In Kerala 88 National Highway 

1116. PROF. P. J. KURIEN: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether M.e. road in Kerala was 
declared as a National Highway; 

(b) if so, when, and whether the work on 
thIs road has been completed; and 

(c) if not, the time by which it is likely to 
be completed? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT {SHRI MANU8HAI KOTA-
DIA): (a) to (c). M.e. road has not been 
declared as National Highway and is being 
developed and maintained by the State 
Government out of its own resources. How-
ever a sum of Rs. 75 lakhs was provided for 
improvement of this road to the State Gov-
ernment in the Sixth Five Year Plan under 
the centrally aided programme of Roads of 
Inter-State and Economic Importance. 

Policy of IT DC on Provision of Employ-
ment to Dependents of Deceased 

Employees 

1117. SHRt LOKANATH CH-
OUDHURY: Will the Minister of TOURISM 
be pleased to state: 

(a) whether the management of India 
Tourism Development Corporation Ltd. 
(ITOC) has formulated any policy to provide 
employment to one of the dependents of the 
deceased employee; 

(b) if so, the details thereof; and 

(c) the details of cases pending, if any, 
for providing employment to dependents of 
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deceased employees in Ashok Hotel. New 
Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) Yes. Sir. 

(b) ITOe's Recruitment. Promotion and 
Seniority Rules include the following specific 
provision forthe employment of a dependent 
family member of a deceased employee in 
the Corporation:-

"With a view to mitigating hardship of 
the family of an employee who dies 
while in service. the Corporation may 
employ the wife. or the son. or the 
unmarried daughter in a suitable post to 

be determined at the sole discretion of 
the Management. For the posts at the 
lowest rung in the Unit of employment, 
the educational qualifications, age and 
experience may be relaxed. For other 
posts. the above mentioned dependent 
members of the deceased employee 
will be required to possess the minimum 
educational qualifications prescribed for 
the posts but relaxation is age and 
experience will be granted. Not more 
than one dependent of a deceased 
employee will be given employment on 
compassionate grounds ". 

(c) At present, two cases are pending 
for consideration of employment; received 
from wives of the deceased employees of 
Ashok Hotel as per particulars given below:-
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"'rk.tlng of Dhara Groundnut 011 

1118. DR. C. SILVERA: Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) whether National Dairy Develop-
ment Board has been procuring groundnut 
oil and is marketing under the brand name of 
'Ohara'; 

(b) the objectives behind procurement; 

(c) the exact date by which the products 
was launched in Delhi; 

(d) the criteria followed for distribution of 
this product to shop-keepers and commer-
cial consumers like hotels and canteens; 

(e) whether Ohara groundnut oil was 
not supplied in Delhi for the last six months; 

(f) whether National Dairy Development 
Board proposes to send its team to ensure 
effective marketing of the products to achieve 
its objectives; and 

(g) if so, the details thereof and it not. the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TURf (SHRI JAYANTllAL 
VIRCHANDBHAI SHAH): (a) Yes, Sir. 

(b) NDDB'sobjective in marketing Ohara 
is to fuHil the mandate given to it by Govern-
ment of India under the Market Intervention 
Operations. The marketing of Ohara pro-
vides consumers with quality oil at a reason-
able price. It links the producers of oilseeds 
directly with consumers thereby controlling 
speculation by the oil trade. 

(c) The marketing of refined groundnut 
oil was launched in February. 1990. How .. 
ever, Ohara refined vegetable oit (imported 

rapeseedlindiganous mustard oil) was 
launched in Delhi in August, 1988. 

(d) The distribution of Ohara is handled 
by {he Gujarat Cooperative Milk Marketing 
Federation and is done through its wide 
network of wholesale dealers and retailers. 
NODB also directly distributes Ohara to 
consumers from its fruit and vegetable booths 
in Delhi. 

(e) Supplies of Ohara in Delhi during the 
last six months have been regular. The sale 
of Ohara by Delhi depots for the last six 
months is given below:-

SI. No. Month Oty. 

1. July. 1990 1263 MT 

2. August, 1990 971 MT 

3. September. 1990 1366 MT 

4. October, 1990 2052 MT 

5. November, 1990 1768 MT 

6. December, 1990 1881 MT 

(1) and (g). The marketing of Ohara is 
already managed efficiently. The Gujarat 
Cooperative Milk Marketing Federation which 
is responsible for marketing Ohara has a 
regular marketing office in Delhi. NDDB also 
monitors the distribution of Ohara continu-
ously. 

Billing System In ITOe Hote.s 

1119. SHRIV.SREENIVASAPRASAD: 
Will the Minister of TOURISM be pleased to 
state: 

(a) whether most of the units of ITDC 
hotels in the capital depend on manual billing 
system instead of billing machine; 
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(b) whether a number of affected cus-
tomers have complained against the effi-
cacy of the mannual billing system; and 

(c) if so, the details thereof and remedial 
measures being taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRIMATI USHA 
SINHA): (a) Out of 8 ITDC hotels in the 
Capital, the billing is done manually at the 
following 4 hotels:-

1. Janpath 

2. lodhi 

3. Ranjit and 

4. Outab. 

(b) and (c). No specific written com-
plaints have been received against manual 
billing system by these hotels. 

[ Trans/ation] 

National Water Conservation Pro-
gramme 

1120. SHRI KAILASH MEGHWAL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the schemes implemented in Rajast-
han under National Water Conservation 
Programme during the last three years and 
the amount allocated by the Union Govern-
ment therefor: 

(b) the schemes proposed to be intro-
duced in Rajasthan under this programme 
during the Eighth Five Year Plan and the 
total expenditure likely to be incurred thereon; 

(c) whether keeping in view the geo-
graphieal situation of Rajasthan the Union 
Government propose to prepare any special 

and long term programmes and plans fortM 
continuously flood hit and the drought hit 
areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) Under the 
Centrally Sponsored Scheme of National 
Watershed Development for Rainfed Agri-
culture, a sum of Rs. 3.016 crores was 
allocated to Rajasthan during last three years. 

(b) A sum of Rs. 135.94 crores is tenta-
tively allocated under restructured National 
Watershed Development Project for Rain-
fed Areas in Rajasthan during Eighth Five 
Year Plan. 

(c) and (d). The Central Government 
have been implementing since 1973 the 
Drought Prone Area Programme on 50:50 
cost sharing basis and Desert Development 
Programme since 1977-78 on 1000/0 Central 
cost for drought hit areas. For flood hit areas 
of Gha£.;ar and Luni Basin, State Govern~ 
ment have prepared Master Plan and Cen-
tral Government is providing guidance. 

[English] 

Campaign March of Baba Amte Against 
Narmada Project 

1121. SHRIMADHAVRAOSCINDIA: 
SHRI ANAND SINGH: 
PROF. YADU NAn-. PANDEY: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether some Members of Parlia-
ment had called on the Prime Minister is the 
first week of January, 1991 to apprise him of 
the then on going campaign march of Saba 
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Arnte and his supporters against the Nar-
mada Project; 

(b) if so, what precise report was given 
by them to the Prime Minister; 

(c) the Government's reaction thereto; 
and 

(d) the steps being contemplated to 
resolve the matter? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHRI MANUBHAI KOTA-
DIA): (a) and (b). Yes, Sir. The M.P.s have 
strongly recommended the construction of 
the Sardar Sarovar Project which has al-
ready been approved by the Planning 
Commission and accepted by the World 
Bank for financial assistance. 

(c) and (d). The Government fully sup-
port the construction of the project. How-
ever, the shortcomings if any, in the rehabili-
tation and resettlement of oustees, can be 
resolved to the satisfaction of Project Af-
fected Peoples. For this purpose, the Gov-
ernment of Gujarat is associating various 
Non-Government voluntary Organisations 
in the Rehabilitation and Resettlement ac-
tivities. 

[ Translation] 

Earthquake Tramors 

1122. PROF. YADU NATH PANDEY: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether earthquake tremors were 
feft in many cities in India on February 1, 
1991; if so, the details of the damage to 
property and loss of life; 

(b) whetherthe Govemment have taken 

any action for providing relief to the quake-
affected people; if so, the details thereof; and 

(c) the details of any research con-
ducted to save people from the impact of 
such earth tremors? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): (a) Earthquake 
tremors were felt in northern parts of the 
country on 1st February, 1991 but none of 
the State reported any damage to property 
and loss of life. 

(b) Since there was no damage to 
property and loss of life, the question of 
providing any relief does not arise. 

(c) Based on the study of past earth· 
quakes, Bureau of Indian Standards has 
brought out "Criteria for earthquake resistant 
design of structures", as IS: 1893-1984. 

[English] 

Statistics about Productive Labour 
Force 

1123. SHRI KUSUMA KRISHNA 
MURTHY: Will the PRIME MINISTER be 
pleased to state: 

(a) in the absence of any data about the 
existing strength of agricu~ural transplanta-
tion workers consisting of males and fe-
males, whether the Government have taken 
any steps to collect this vital information 
through the present census operation, if so, 
the details thereof; 

(b) if not, the reasons therefor; 

(c) in the absence of the above informa-
tion how the developmental needs of each 
occupational category are being identified 
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while implementing the poverty eradication 
programmes; and 

(d) the number of important occupa-
tions identified which are to be tackled under 
the poverty eradication programmes? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). The quin-
quennial NSSO surveys on employment and 
unemployment provide estimates of the 
distribution of working person-days. for males 
and females, by type of operation performed; 
and agricultural transplantation is one of the 
operations for which separate data is pre-
sented. 

Separate data regarding agricultural 
transplantation workers as such would not 
be available from the 1991 census though 
data on agricultural labourers would be col-
lected and tabulated. 

(c) and (d). Householdlbenchmark sur-
veys are undertaken to identify families liv-
ing below the poverty line and appropriate 
schemes are given to the identified families, 
keeping in view their skills and occupational 
need while implementing the poverty eradi-
cation programme IRDP. 

Concessions to Small Scale and Village 
Industries 

1124. SHRI PRAKASH KOKO 
BRAHMBHA TI: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the representatives of the 
small scale and village industries have urged 

the Government to provide customs and 
excise duty relief etc.: and 

(b) if so, the details of action taken in the 
matter? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). Several rep-
resentations from various Small Scale In-
dustry Associations asking for customs and 
excise duty reliefs are received from time to 
time. These representations are taken note 
of for being considered at the appropriate 
time. 

Issue of Industrial Licences in RaJast-
han 

1125. SHRI KAILASH MEGHWAL: Will 
the PRIME MINISTER be pleased to state· 

(a) the number of Industrial Licences, 
Letters of Intent issued and Registrations 
done by the Union Government for setting up 
of industrial units in Rajasthan during 1990-
91 (till date); and 

(b) the details of investment and the 
likely quantum of employment generation 
under each case? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). During the 
period April-December, 1990, the following 
number of Industrial Licences, Letters of 
Intent and Registrations were granted for 
Rajasthan. The proposed investment and 
employment as indicated by the applicants 
at the time of filling the application is also 
indicated below:-
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Proposal to Blacken Upper Half Portion 
of Head Light. of Vehicle. 

1126. PROF. VIJAY KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state: 

(a) whetherthere is any proposal to ask 
the motorists to paint the upper haH portion 
of the head-lights of their vehicles in black to 
minimise the bright reflection of lights direct 
on the eyes of the motorists coming from the 
opposite direction; 

(b) if so, the details thereof; and 

(c) the number of road accidents that 
took place on account of direct reflection of 
the lights during the last 12 months in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) No. Sir. 

(b) Does not arise. 

(c) No separate record of accidents due 
to direct reflection is maintained. 

Facilities to Adolescent Girls under 
Integrated Child Development Service. 

Programme 

1127. SHRI PARAS RAM BHARD-
WAJ: Will the PRIME MINISTER be pleased 
to state: 

(a) whether facilities have been ex-
tended to cover adolescent girls under the 
Integrated Child Development Services 
Programmes which provides a package of 
health and pre-school services to pregnant 
,lnd nursing mothers and children up to the 
.1ge of six years; 

(b) whether some allocation during the 

Eighth Ptan is likely to be made in this regard; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJILAL SUMAN): (a) This 
Department has prepared a Scheme for 
Adolescent Girls aiming to integrate them 
into the mainstream of development and 
preparing them for motherhood by imparting 
nutrition and health education. giving health 
coverage, providing supplementary nutrition 
and imparting them certain skills. The scheme 
has been approved for launching on pilot 
basis in some ICDS projects. 

(b) and (c). Since the Vlllth Five Year 
Plan has not been finalised, the details of 
allocations made in this regard are not known. 

Increase In Incidences of Drug Addic-
tion 

1128. SHRI PARAS RAM' BHARD-
WAJ: 

SHRI P. R. KUMARAMANGA-
LAM: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the incidences of drug 
addiction in all major cities and in north 
eastern States are on the increase; and 

(b) if so, the steps taken or proposed to 
be taken to counter drug abuse? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAWI LAL SUMAN): (a) No 
definite information regarding increase in 
incidences of drug addiction in the country is 
available. 
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(b) In orderto tackle the problem of drug 
abuse and addiction, the Government of 
India has adopted a multi-dimensional 
comprehensive strategy comprising of (a) 
awareness generating programmes to dis-
sem inate knowledge with regard to ill-effects 
of drugs (b) providing services for counsel-
ling, referral, treatment, de .. addiction and 
after-care of those addicted and (c) training 
to build the manpower resource. Under our 
Scheme for Assistance to Voluntary Organi-
sations for Prohibition and Drug Abuse Pre-
vention, financial assistance is provided to 
voluntary organisations. So far 108 counsel-
ling centres, 36 de-addiction centres and 9 
after care centres have been set up in the 
country. Besides, both the formal and the 
Informal media are being utilized for gener-
ating awareness to counter the problem of 
drug abuse and prevent its spread. 

[ Translation] 

LItigation Cases at HAL, Kanpur 

1129. SHRIMATI SUBHASHINI ALI: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of litigation cases be~ 
tween the management and employees of 
the Kanpur Unit of Hindustan Aeronautics 
Ltd.; 

(b) The amount of money spent so far by 
the management on pending cases and the 
amount to be paid to the advocates for legal 
advice tendered by them and for pursuing 
the cases; 

(c) the number of complaints against 
the factory received by the Grievances Cell 
of the Ministry of Defence during the last 
three years; 

(d) whether the Grievances Cell has 
conveyed its decision to the employees and 
to the complainants; and 

(e) if not, whether the Government pro-
pose to conduct an enquiry into the reasons 
for delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (a) There are 154 pending 
court cases at present. 

(b) The total amount spent by the Kanpur 
Division on all the court cases during the last 
5 years from 1986-87to 1990-91 (upto Dec., 
90) is As. 3,04,128/-. It is not possible at this 
stage to forecast the amount to be paid tothe 
advocates for legal advice and for pursuing 
the cases. 

(c) to (e). The Public Grievances Cell in 
the Ministry of Defence deals with the griev-
ances received from the publiC and ex-
employees of the Ministry of Defence. Griev-
ances from serving employees, if received, 
are forwarded to the concerned authorities 
for taking necessary action and the deci-
sions taken on such grievances are con-
veyed by the concernec4 authorities to the 
complainants. 11 representations/complaints 
relating to Kanpur Division had been re~ 

terred to HAL by the Ministry of Defence 
during the last 3 years and HAL has replied 
all of them. 

[English] 

Restriction on Benefit of Reservation to 
Children and Spouses of High Ranking 

Officials 

1130. SHRI J. CHOKKA RAO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is any proposal to 
debar the children and spouses of Sched-
uled Caste/Scheduled Tribe lAS, IPS, IFS 
and other high ranking officers, doctors, 
engineers and others occupying lucrative 
positions from obtaining the benefits of res-
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ervation in Government jobs and educa-
tional institutions; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRt KA-
MAL MORARKA): (a) No, Sir. 

(b) Does not arise. 

Enhanced Rata of Contribution to 
Textile Industry 

1131. SHRI RAM NAIK: Will the PRIME 
MINISTER be pleased to refer to the reply 
given to Unstarred Question No. 10019 on 
May 23, 1990 and state: 

(a) whether the Government have taken 
decision to apply the enhanced rate of Provi-
dent Fund contribution to textile industry; if 
so, since when; and 

(b) if not, the time by which a final 
decision is likely to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) and 
(b). The question of enhancement oftha rate 
of provident fund contribution in respect of 
textile industry from 8.830/0 to 10% of wages 
has been carefully examined but it has not 
been found possible to agree to the same, as 
according to available information this in-
dustry is generally not in a pos~ion to bear 
the additional financial liability on account of 
enhanced rate of contribution. 

Air Station, Cannanora 

1132. SHAI MULLAPPALLY RAMA-
CHANDRAN: Will the PRIME MINISTER be 
pleased to state: 

(a) the extent of work completed on the 

AIR Station at Cannanora, Kerala; 

(b) whether progress of work is satisfac-
tory; 

(c) if not, the reasons therefor; and 

(d) the time by which the AIR Station, 
Cannanore is likely to be commissioned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (d). 
The Radio Station at Cannanore is techni-
cally ready and is envisaged to be commis-
sioned as soon as the staff complement, 
essential for its manning, is in position. 

computer Facilities In Hindi and other 
Indian Languages In Different Depart-

ments 

1133. SHRl MADHAVRAO SCINDIA: 
Will the PRIME MINISTER be pleased to 
state the progress made so far in providing 
computer facilities in different Government 
Departments in Hindi and other Indian lan-
guages? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORAAKA): (a) National Informatics 
Centre (NIC) provides computer based serv-
ices in terms of computer hardware, soft-
ware development and training. The com-
puter hardware supplied by N IC is capable of 
working in Indian languages with the use of 
multilingual card under single user (~OS) 
environment and a Multilingual Terminal 
under multi-user (UNIXlXENIX) environment. 
In addition, for work-processing activities, 
Hindi word-processing software is also pro-
vided. Accordingly, NIC has already pro-
vided 40 Multilingual Terminal to 29 Depart-
ments, 47 Multilingual cards to 29 Depart-
ments and 43 Hindi word-processing soft-
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ware packages to 24 Departments. There 
are 52 departments having anyone of these 
facilities. NIC has placed orders for addi-
tional 600 Muttilingual terminals, delivery of 
which will start from March, 1991. 

NIC has been providing training in the 
use of Hindi/Indian languages on computers 
on individual basis. It is now conducting 
special courses on use of Hindi/Indian lan-
guages on Computers. It announced 8 
courses on Word-processing and data entry 
in Hindi and database design in Hindi during 
the period November, 1990 to March, 1991. 
Five such courses have already been con-
ducted under which about 100 persons from 
various departments have been trained. 

Service Matter Cases of Government 
employees Settled through CAT 

1134. SHRI NANDLAL MEENA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether after the institution of Central 
Administrative Tribunal. the time taken in 
finalisation of cases pertaining to service 
matter of the Government employees has 
been reduced as compared to cases earlier 
finalised through High Courts; 

(b) whether any survey has been car-
ried out as to whether the establishment of 
CAT system has proved economical both to 
the Government and its employees; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (8) Yes. Sir. The average 
time taken for disposal of cases by the Tribu-
nal is comparatively shorter than was taken 
earlier by various courts. 

(b) and (c). Though no survey has been 
carried out it is considered that the institu-
tion/disposal of cases by the Tribunal is 

more economical. A nominal fee of As. so/-
is charged from the party concerned while 
filing application in the Tribunal and it is not 
obligatory for him to engage a practising 
lawyer as he himself can defend the case 
before the Tribunal. A large number of 
employees affected by the same order can' 
also join in one application without paying 
extra fee. In addition, no fee is charged for 
inspection of a file/document and copy of the 
judgement is sent free of charges. 

Transmission of Lucknow Doordarshan 
Kendra 

1135. SHAI YUSUF BEG: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government 
have received complaints of irregular and 
defective transmission of Doordarshan 
Kendra. Lucknow; and 

(b) if so, the steps taken by the Govern-
ment to improve the conditions of the Ken-
dra? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) and (b). 
The high power (10 KW) TV transmitter at 
Lucknow is reported to be functioning nor-
mally. However. there have been instances 
of interruption in the transmission from this 
transm itter due to failore of power supply. In 
order to minimise such interruptions, a die-
sel generator set has been provided at the 
Centre. Nevertheless, momentary interrup-
tion in service, each time the sources of 
supply is changed from the mains to diesel 
generator and vice-versa, cannot be avoided. 

National Commission on Women 
1136. SHAI PRAKASHBAPU VASAN-

TRAO PATIL: Will the PRIME MINISTER be 
pleased to state: 
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(a) whether various women organisa-
tions have demanded that the work pertain-
ing tothe constitution of a National Commis-
sion for Women should not be left to the 
Government alone; 

(b) if so, whether the Government pro-
pose to make a panel for this purpose; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) Yes, 
Sir. 

(b) and (c). Under the NationalCommis-
sian for Women Act, 1990, there is no provi-
sion to make a panel for the work of consti-
tuting the National Commission for Women. 
The powers to constitute the National Com-
mission for Women are vested with the 
Central Government under Clause 3( 1) of 
the Ad. As such the Government does not 
propose to make a panel for the purpose. 

IPS Officers Killed while on Duty 

1137. SHRI DHARMANNA MON· 
DAYVA SADUL: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of IPS Officers killed 
while on duty during the last three years, 
year-wise and State/Union Territory wise; 

(b) the details of the assistance given to 
the next of kin; and 

(c) the number of cases for assistance 
pending consideration of the Government 
and the reasons for the delay in finalising 
these cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-

ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHAI SUBODH KANT SAHAY): (a) to (c). 
The information is being collected and will be 
laid on the Table of the House. 

[ Trans/ation] 

Removal of Companies 'from Supply 
Panel 

1138. SHRI RAMESHWAR PATIDAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Directorate General of 
Quality Assurance has removed 160 com-
panies from the supply channel ignoring the 
Notification No. 335 dated June 24, 1988; 

(b) if so, the reasons therefor; 

(c) whether there are complaints against 
the companies remaining in the supply chan-
nel; 

(d) if so, the steps taken against such 
companies and the persons found respon-
sible for it; 

(e) whether the full inspection group 
participated in decisions; 

(f) if not, the reasons therefor; and 

(g) the steps taken to safeguard the 
interest of the companies thus removed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (a) The registration of 160 
Drugs and Pharm~~ticals companies has 
not been renewed as a result of an exercise 
carried out to assess whether all such firms 
registered with DGQA follow the IIGuod 
Manufacturing practices· stipulated I in the 
Government Notification No. 355 dated 
24.6.1988. 
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(b) 105 out of the aforementioned 160 
firms, on inspection, were found to have 
major deficiencies in this regard. The capac-
ity of the remaining 55 firms could not be 
verified as they did not furnish the requisite 
data inspite of repeated reminders. 

(c) No, Sir. 

(d) The question does not arise in view 
of (c) above. 

(e) and (f). In the inspection of the indi-
vidual firms some members of the regional 
teams oould not visit some firms due to 
various reasons. However, the report of these 
regional teams were considered by the Apex 
Body and all the members of the said body 
participated in the decisions. 

(g) Such firms were notified about their 
deficiencies to enable them to rectify the 
same and to apply for re-registration. The 55 
firms who did not furnish the data have been 
given further opportunity to furnish the same. 

(English] 

Defence Appliance Factory at Palghat, 
Kerala 

1139. SHRI SURESH KODIKKUNNll: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have any 
proposal for setting up defence appliance 
factory at Palghat. Kerala; 

(b) if so, details of the investments; and 

(c) by what time it is proposed to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (a) No, Sir. 

(b) and (c). Do not arise. 

[ Translation] 

Industrial Development 

1140. SHRI BHOGENDRA JHA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether an accelerated industriali-
sation scheme had been formulated for 
Madhubani and Palamu districts after se-
lecting them as industrially backward dis-
tricts of Bihar; 

(b) jf so, the details thereof and the 
progress made so far in this regard and 
further programmes chalked out in this con-
nection; 

(c) whether district level industrial de-
velopment entreprise camps have been set 
up in Nagar Bhavan, Madhubani on 13-14 
February and in Lahariya Sarai (Oarbhanga) 
on 15-16 February, and 

(d) if so, the details and achievements 
thereof and the future plans in this regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). Industrialisa-
tion of a particular district in a State is primar-
ily the responsibility of the State Govern-
ment concerned. However, Central Govern-
ment supplement their efforts by offering 
certain incentives like priority in licensing, 
concessional finance etc. to entrepreneurs 
setting up industries in centrally declared 
backward districts. Entrepreneurs setting up 
industries in District Palamu are eligible for 
the above incentives. District Madhubanl I:, 
not a centrally declared backward district 

(c) and (d). It is presumfld thtlt tllv 
camps were set up by State/district IpV01 

authorities. Ministry of Industry doee, rlt;! 

have any information regardlnq thHspcarnp_, 
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Beating of Innocent Persons in Police
Stations in Delhi

1141. SHRI RAMESHWAR PRASAD:
Will the PRIME MINISTER be pleased to
state:

(a) whether innocent persons are being
beaten up in Police Stations in Delhi;

(b) if so, the number of complaints re-
ceived from March, 1989 to January, 1991
and the names of Police Stations about
which complaints have been made;

(c) the number of such complaints that
have been investigated into and the number
of complaints pending, Police Station-wise;
and

(d) the details of action taken against
the erring Police officials?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (d).

The information isbeing collected andwillbe
laid on the Table of the House.

[English]

No IndUstry Districts in Orissa

I
1142. SHRI GOPI NATH GAJAPATHI:

Will the PRIME MINISTER be pleased to
state:

(a) the names of the districts in Orissa
which were declared as 'No Industry Dis-
tricts'; and

(b) the details of industrial licences is-
sued during the last year in these districts?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a}The districts in Orissa
declared as No Industry Districts are
Balasore, Bolangir and Budh Khondmals
(Phulbani).

(b) During the year 1990, two Industrial
Licences have been issued to No Industry
Districts inOrissa, details of which are given
below:

SI. No. Name of the Undertaking Item of ManufactureLocation

1 2 3 4

1. Powmex Steels Limited Turla Titilagarh Bolangir, Hjgh speed Steel
Orissa

2. Polar Latex Limited Balasore,Orissa. Rubber Prophylactics
(condoms)

Linking of T.V. Transmitter, Palghat
with Microwave

1143.SHRIA. VIJAYARl,GHAVAN: Will
\\<tQ. ;oq!ME '..•INi~TER :'9 : '",~,.. to
~,~

(a) whether the Government have
received any representation for Microwave
linking with the T.V. Transmitter at Palghat,
Kerala; and

(b) if so, the steps taken by the Govern-
ment in this regard?
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THE MINISTER OF STATE ~ THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN ntE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANTSAHA Y): (a) and (b). 
Yes, Sir. The establishment of such a link-
age. however, depends upon availability of 
funds for the purpose. 

Seizure of Drugs 

1144. SHRI AlIT KUMAR PANJA: WiD 
the PRIME MINISTER be pleased to state 
the amount of Drugs (Heroine and allied 
products) seized by Border Security Force 
during the year 1990-91? 

THE MINISTER OF STATE IN THE 
MINlSmV OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISmV OF 
INFORMATION AND BROADCASnNG 
(SHAI SUBOOH KANTSAHA Y): Theamounl 
of drugs seized by Border Security Force 
during the year 1990 and upto 31 $I January, 
1991 is as under:-

1990 

Heroin 380.023 Kgs. 

Charas 352.150 Kgs. 

Hashish 7.500 Kgs. 

Hemp 385.900 Kgs. 

Ganja 46.200 Kgs. 

Brown Sugar 1.623 Kgs. 

Poppy Hosk 2006.2 Kgs. 

1991 (Upto 31 st January. 1991) 

Charas 139267 Kgs. 

Hemp 20.000 Kgs. 

Ganja 

Poppy Husk 

24.700Kgs. 

855.000 kgs. 

L TTE C8dr_ In TamD Nadu 

1145. SHRI R JEEVARATHINAM: Wi. 
the PRIME MINISTER be pleased to state: 

(a) the number of L TIE cadres who 
have crossed over to Tamil Nadu dwing the 
last two years; and 

(b) the steps taken by the Government 
in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATKlN AND BROADCASTING 
(SHRI.SUBODH KANT SAJ-IAY): (a) The 
details are being obtained from the Govem-
ment of Tamil Nadu and a statement wi. be 
laid on the Table of the House. 

(b) The Government of Tamil Nadu have 
intimated that Portee aclion against the T ami. 
militants has been intensified. Strict vigil 
along the Coast is being maintained .. 
deploying para-military forces in the Coastal 
districts. 33 check posts have been aealed 
along the Coast, which are supplemented by 
mobile and food .patrolling. The State Gov-
ernment is also maintaining close coordina-
tion with the Navy, Coast Guard and other 
Central agencies in order to curb Srilankan 
militants activities in the State. 

(T ransJation) 

Provident Fund Outstanding Against 
Sugar Factories, Madhya Pradesh 

1146. DR. LAXMINARf-\YAN PAN-
DEY A: Will the PRIME MINIS TER be pleased 
to state: 
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(a) the amount of provident fund out-
standing against various sugar fadories in 
Madhya Pradesh since 1985 to the middle of 
1990; 

(b) the names of such factories; and 

(c) the action taken to recover the out-
standing amount from those sugar facto-
ries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEl-
FARE (SHRI RAMJILAl SUMAN): (a) Ac-
cording to available information, no amount 
of provident fund is outstanding. 

(b) and (c). Do not arise. 

[English] 

Regularlsellon of Casual Workers of 
instrumentation Limned 

1147. SHRI A. K. ROY: Wilt the PRIME 
MINISTER be pleased to refer to the reply 
given to Unstarred Question No. 2029 an-
swered on August. 21 1990 and state: 

(8) whether there has been further 
consideration on the question of regularisa-
tion of remaining workers of Instrumentation 
limited, Bokaro site who are working as 
temporary hands for more than 15 years; 
and 

(b) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRt KA-
MAL MORARKA): (a) and (b). The matter 
has been examined. As the writ petitions 
filed by the casual workers in the Patna High 
Court are stin pending, no action is contem-
plated for the present. 

Branch Reaultlng omces In Haryana 

1148. SHAI BANSILAl: Will the PRIME 
MINISTER be pleased to refer to the reply 
given on January 9, 1991 to the Unstarred 
Question No. 488 and state: 

(a) the date and month of opening the 
Branch Recruiting Office at Charkhi Dadri; 

(b) the dates and months of closing 
down the Branch Reauiting Office at Gur-
gaon in 19n; and 

(c) the dates and months of opening and 
closure of Branch Recruiting Office at Hissar 
since 19n? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VIJOV SINGH): (a) to (c). The information is 
being oollected and will be land on the table 
of the House. 

Recruhmant In BHEL 

1149. SHRI B. RAJARA VI VARMA: 
Win the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are aware 
of a resloution adopted at a seminar on 
·Save BHEL· requesting the Union Govern-
ment to ensure that enough orders are given 
to the company; 

(b) if so, the details thereof and the 
action taken thereon; 

(c) whether the multinationals bagged 
most of the orders under bilateral arrange-
ments; 

(d) whether there is a proposal to lift the 
ban on recruitment and stop the automation 
and computerisation process in BHEL; and 

(e> if so, the details thereof and the 
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reaction of the Government thereto? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). Yes, Sir. BHEL 
workers union at Tiruchy organised a semi-
naron9.7.1990, recommending that enough 
orders should ba placed on BHEL. 

The capacity utilisation of BHEL for the 
manufacture of power generation equipment 
is fairly satisfactory during the current year. 

The capacity utilisation of BHEL for the 
8th Plan projects is under constant review of 
the Government in order to ensure that the 
manufacturing facilities available with the 
company are adequately utilised. 

(c) No, Sir. 

(d) and (e). There is no ban on recruit-
ment in BHEL and there is no proposal to 
stop automation and computerisation as it ;s 
need-based to maintain BHEL's competi-
tiveness in the domestic as well as interna-
tional markets. 

Limit for Small Scale Sector 

1150. SHRI S. N. VEKARIA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have re-
ceived any proposals/demands/representa-
tions for the enhancement of limits for the 
sma" scale sector; 

(b) if so, the details thereof; and 

(c) the action taken thereon and the 
outcome thereto? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) to (c). There have 
been proposals/representations for raising 
the investment limit for small scale sector. A 

proposal to enhance the investment limit 
from the present As. 35 lakhs to As. 60 
Lakhs and from As. 45 Lakhs to As. 75 Lakhs 
for SSI and ancillary industries respectively 
was included in the paper on 'policy meas-
ures for the promotion of Small Scale and 
Agro-based Industries and changes in pro-
cedures for industrial approvals' laid on the 
Table for the lok Sabha on 31.5.1990. This 
proposal is presently under consideration of 
the Government. 

Setting up of T.V. Stations and Radio 
Stations In GuJarat 

1151. SHAI CHANDRESH PATEL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Govemment propose to 
set up any T. V. Station, T.V. Transmission 
Centre and Radio Station in Jamnagar and 
other Districts of Gujarat in view of the press-
ing demands therefor; 

(b) if so, the details thereof; 

(c) the places where these are likely to 
be set up; and 

(d) the places where such T. V. Stations, 
T.V. Transmission Centres and Radio Sta-
tions have been installed in Gujarat during 
the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (c). 
DOORDARSHAN 

A substantial part of Jamnagar District 
receives T. V. service from the Low Power 
Transmitter at Jamnagar and the High Power 
Transmitter (10 KW) at Dwarka. As part of 
the ongoing VII Plan schemes. at T. V. 
Studio Centre at Rajkot and a High Power 
(10 KW) T. V. Transminer at Bhuj are being 
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sat up in the State of Gujarat. Besides, the 
Annual Plan (1990-91 ) includes schemes for 
setting up two Low Power (100 W) T. V 
transmitters, one each at Morvi and Kham-
bat. 

ALL INDIA RADIO 

The entire District of Jam nagar receives 
Radio coverage from the 300 KW MWTrans-
mitter at Rajkot Besides. parts of the District 
also receive ooverage from the 200 KW MW 
and 10 KW MW Transmitters at AhmeGabaa 
and Bhuj respoctively. As such, there is no 
pIOpOsai at present to set up a separate 
Radio Station or Relay Centre at Jamnagar. 

As part of the ongoing VII Plan schemes, 
two new Radio Stations are being set up at 
AIlwa and Surat. 

(d) Whereas one Radio Station at 
Godhra has been commissioned into serv-
ice, the following T.V. Relay Centres have 
been installed in Gujarat during the last three 
years: 

1. Surendranagar 

2. Pij 

3. Ahwa 

4. Godhra 

5. Valsad 

6. Porbander 

7. Junagarh 

8 Jam nagar 

9 Ambaji 

10. Tharad 

1 t. Kakrapar 

12. Mehsana 

13. Bhabbar 

14. Doh ad 

15. Dhorajee 

16. Songarh 

17. Chhota Udaipur 

18. Oediapada 

19. Kosamba 

20. Kevadia Colony. 

Traffic Conditions in Deihl 

1152. SHRI RAGHAVJI: Will the PRIME 
MINISTER be pleased to state: 

(a) the reasons for the chaotic traffic 
conditions in the city zone of Delhi dunng day 
time; 

(b) whether any master plan or contIn-
gency plan has been drawn to solve/meet 
the traffic problems of the area; 

(c) if so, the details thereof: and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) The 
main reasons for the unsatisfactory traffic 
conditions in the city zone are heavy in-
crease in the number of vehicles spurt in 
population, absence of mass transport facili-
ties, heterogenous modes of transport, and 
inadequate road capacity. 
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(b) to (d). The Delhi Traffic Police has 
drawn up a contingency plan which envis-
ages synchronised traffic, optimum utilisa-
tion of road space and regulation of traffic at 
inter-sections with the help of computer 
technology in the NOMe area; and develop-
ment of footpaths for use by cyclists and 
pedestrians; improvement of arterial and 
subarterial roads; and development of serv-
ice roads all over the city. 

[ Translation] 

Bungling in Cement Nigam 

1153. SHAI CHHEDI PASWAN: 
SHRI PYARELAL KHANDEL-

WAL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether attention of the Govern-
ment has been drawn to the news item 
captioned ICement Nigam Mein Croron Ke 
Ghatale Ki Janch KaraieA Jayegi" appearing 
in "Punjab Kesri" dated January 17. 1991; 

(b) if so, the details of enquiry con-
ducted in this regard; 

(c) the deiails of action being taken ill 
th& matter; and 

(d) if no action is ooing takpn, the rea-
sons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes, Sir. 

(b) to (d). Certain allegatton petitions 
petitions have been received in !tId matter. 
The CMD has been asked to furnish com-
ments on the issues to facilitate further ac-
tion in the matter. 

(English] 

Price of Cement 

1155. SHRI ANAND SINGH~ Will the 
PRIME MINISTER be pleased to stale: 

(a) whether on January 4, 1991, in a 
meeting, Cement producers were requested 
to cut down the Cement prices; 

(b) if so, the response and reaction of 
the industry i'l this regard; and 

(c) further steps being taken by the 
Govemment to contain and cut the Cement 
prices? 

THE MINISTER OF STATE IN THE 
PRIME MINISTEFrS OFFICE (SHRI KA-
MA:'" MORARKA): (a) and (b). No such 
meetir.g was held on 4th January, 1991. 

(c) h is the continuo1Js endeavour of the 
Government to maximise cement produc-
tion and ensure its availability to the consum-
ers at reasonable prices. Government is 
closely monitoring the availability of coal, 
wagons and other infrastructural support to 
the cement industry and remedial action is 
tak~n, wherever necessary. 

Schemes for increasing the installed 
capacity of cement are being lbarally ap-
proved. State Governments ~ave been 
advised to keep a close watch on the dealers 
so t .... at they do not inlJulge in profiteering at 
retail level. In order to contain demand and 
reduce the pressure on pricf:!s, Central 
Government !)epartment....lCentral Public 
Sector Undertakings have been &dvised to 
decrease their annual purchase of ('.ament 
by 150/0. 

Silchar-Impltal NatkNval Highway 

1156. SHRI N. TOMBI SINGH: WiD the 
PRIME MINISTER be pleased to stat.: 
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(a) the progress made in the widening of 
the Silchar-Imphal National Highway and 
the construction of the Major bridges on the 
said road; 

(b) details of the budgetary provision for 
the same during the last three years; 

(c) whether the Government is aware 
that due to the slow progress made in the 
widening and bridge-making worKs the 
people of the State are faced with avoidable 
hardships; and 

(d) if so, the nature of supervision exer-
cised and the order of priority In this regard? 

(;) Formation width 

(ii) Pavement width 

Formation cutting has been completed 
in respect of 239 kms. 5 kms of formation 
work has been deferreJ dU9 to non-finalisa· 
tion of the proposed Irang Dam submersion 
ar('a by the Manipur State authorities. The 
balance 20 km.:t remain inromplete in patches 
due to land acquisition and other problems. 

Surfacing has been completed in re-
spect of 224 kms. Out of the balance. a 
con!inuous stretch of 5 kms has been de-
ferred due to nl)n-finalisation of the Irang 
Dam submersion area. The remaining 10 
kms are in patches. 

There are 1 ~ major bridges. All of them 
are t9mporarylsemi-permanent but traffic-
worthy. One permanent bridge is ~heduled 
for completion during 1900·9i and two "'lore 
during 1991-92. Other bridges wilt be taken 
up for permanent construction is phases 
from 1992-93 onward. 

There are 37 minor bridges. Out of 
these 12 have already been made perma· 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (a) The Silchar-Imphal high-
way (264 kms) from part of the Badarpur-
Silchar-Imphal (295 kms) Nat!onal Highway 
(No. 53). The road had initially been devel-
oped to class-IX surfaced specifications (20 
ft wide formation). The road was declared a 
National Highway in September 1980. Ths 
development of the road to NH specifica-
tions was provisionally included in May 1982. 
Based upon firm cost assessment made, the 
works were subsequently reincluded in the 
BRDB programme in December 1985 at an 
estimated oost of Rs. 24.66 crores. The 
specification approved for the road is as 
under:-

7.45 mtr in hilly terrain and from 7.45 to 12 mtr 
in plane area/rolling terrain. 

3.7';) mtr. 

nent and the rest are temporary/semi~per~ 
manent. They will be made permanent in 
phases. 

Against the original approved cost of 
As. 27.12. crores, including 100/0 escalation, 
a sum of As. 27.'2 crores has been spent 
upto December'90 Because of cost escala-
tion and change in scope of work :n respect 
of major bridges and increased land acquisi-
tion co~t, an additional sum of about Rs. 20 
crores would be required to complete the 
work in all respect. The revised estimates 
are being fir.alised. 

(b) The budget provision made during 
the last 3 years is given below:· 

Year Amount 
fRs. in crores) 

1988-89 5.14 

1989-90 5.70 

1990-91 ~ 14 
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(c) The works have so far progressed as 
per schedule. DUG to non-execution of wid-
ening works in Irang Dam area there might 
be some difficulty bUt the entire NH-53 is 
trafficworthy. Howeve;. the road may get 
temporarily disrupted at limes due to land-
slides in monsoons. 

(d) Does not arise. 

[T rans/ation] 

CBI Raids 

1157. SHRI KALPNATH SONKAR: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of raids conducted by 
Central Bureau of Investigation during 1990; 
and 

(b) the outcome thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) 1399. 

(b) As a result of above searches, 404 
cases were registered and following mov-
ablelimmovable assets were detected: 

(i) Movable 
Assets 

(ii) Immovable 
Assets 

: Rs. 957.65 Lakhs. 

Rs. 534.25 Lakhs. 

Besides, a large number of incriminat-
ing documents were also seized. 

[English] 

Pathan Migrant. In Poonch and Rajast-
han 

1158. SHRI VADVENDRA DA1T: Wili 
the PRIME MINISTER be pleased to state: 

(a) whether it has been brought to the 
notice of the Government that Pakistan has 
been concentrating Pathan migrants in the 
Poonch and Rajasthan Sedor; 

(b) if so, the number of migrants there 
and the details of arms and equipments in 
their possession; and 

(c) the steps being taken by the Gov-
ernment to meet this threat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VLJOY SINGH): (a) Government have no 
information to suggest that Pakistan has 
concentrated Pathan migrants in the Pooneh 
and Rajasthan Sectors. 

(b) and (c). Does not arise. 

[ Translation] 

New AdvertiSing Policy for Small 
Newspapers 

1159. SHRI HARISH RAWAT: Will the 
PRIME MINISTER be pleased to state: 

(a) wI'lether the Union Government 
propose to formulate a liberal advertising 
policy to encourage weekly and monthly 
newspapers being published from rural ar-
eas and small towns; 

(b) if so, whether there is any scheme to 
give a fixed number of advertisements every 
month to these newspapers under this pro-
posal; and 

(c) if not, the details of steps being taken 
to encourage these newspapers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN mE M!NISTRY OF 
INFORMATION AND BROADCASTIN'3 
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(SHRISUBODH ICANTSAHAY): (a) and (b). 
No. Sir_ 

(c) Keeping in view the Government 
Policy. ptbIicity req~remants and availabil-
ity of funds, a balanced and equitable plac-
ing of advertisements is aimed at. Govern-
ment adwrtisements are not intended to be 
a measure of financial assistance to news-
papersIjoumais. 

iEngIsh) 

RevIew of Exemption under Property 
Tu 

1160_ SHRI MADAN tAl KHURANA: 
WiD the PRIME MINISTER be pleased to 
state: 

(a) whether the National Commission 
on Urbanisation in its report has recom-
rnendedto review and reduce the exemption 
under property tax and to impose tax on 
unawtJorised strudure and unauthorised 
squatters in colonies; 

(b) I so. the action taken thereon; and 

(c) I no action has been takan so far. 
the reasons therefor? 

THE MINISTER OF STATE IN llIE 
MINlSmV OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN TIiE MINISTRY OF 
INFORfAATION AND BROADCASTING 
(SHRI SUBOOH KANT SAHAY,: (a) to (c). 
The information is being collected and win be 
laid on the Table of the House. 

( TtamIaIian) 

ShHUng of Head Offtc:e of Hindustan 
Sambhar Sal Ltd. 

1161. SHRI GOPAl PACHERWAl..: 
Will 1he PANE MINISTER be pleased to 
state: 

(a) whether orders for shifting Head 
OffICe of Hindustan Sambhar Sal limited 
from Jaipur to Sambhar Laka have been 
issued in January. 1991; 

(b) I so. whether it has baan shifted to 
its new venue; 

Cc) whether it has also been agreed to 
maintain a liaison Office in Jaipur for Hin-
dustan Sambhar Salt Umited; and 

(d) if so. the staff proposed to be ~ 
videdthere and the annual expenditure likely 
to be incurred thereon? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER~ OFFICE (SHRI KA-
MAL MDRARKA): (a) to (d). Orders for 
transfer of the Headquarters of Hindustan 
Sat UdJSambhar Sal lid. from Jaipur to 
Sambhar were issued in JanuaIY. 1990. 
Slbsequentlyon representations against the 
implementation of the orders. the matter 
became SlJb.judice and is awaiting final dis-
posal by the Honble High Court of Rajast-
han.ln the meantime. the issue of transfer of 
Headqu~rters has been reviewed by the 
Govemment and it has bekI decided to 
retain the Headquarters at Jaipur. 

(English] 

Setting up of Ind ..... Pouftry Develop-
mentBoard 

1162. SHRI HARISH PAl: 
SHRI B. DEVARAJAN: 

WiD the PRIME MINISTER be pleased 
to state: 

(a) whether there is any proposal under 
consideration for S81ting up of Indian Poultry 
Development Board on the lines of the Cof-
!ee Board. Tea Board. Rubber Board etc. 

(b) I so, the detaIs theraof; and 
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(c) the reaction of the Government in 
this regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRr KA-
MAL MORARKA): (a) No. Sir. 

(b) and (c). Question does not arise. 

Increase In Unemployment and Under 
Employment 

1163. SHRI C.P. MUDALAGIRI-
YAPPA: 

SHRI V. KRISHNA RAO: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether unemployment and under-
employment have been increasing and there 
has been a consideration decline of employ-
ment in traditional crafts and industries; 

(b) whether the organised industry has 
failed to provide additional employment 
despite huge investments in it; and 

(c) if so, the remedial steps contem-
plated in this regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) According to the esti-
mates based on the result of the 38th and 
43rd Round Surveys conducted by the Na-
tional Sample Survey Organisation (NSSO), 
unemployment (Usual Principal Status) in-
creased from 8 million in 1983 to 12.4 million 
in 1987-88 and the number of usually em-
ployed persons who were available for addi-
tional work (which may be taken a measure 
of under-employment) declined from 49 
million in 1983 to 24 million in 1987-88. 

The estimated employment coverage 
(which includes both full-time and part-time) 
intraditional industries increased from 164.95 

lakh persons in 19B4-85to 228.031akh per-
sons in 1989-90. 

(b) According to the Employment Mar-
ket Information Programme of the Ministry of 
Labour. employment in organised industry 
(Mining and Quarrying, Manufacturing, Elec-
tricity, Gas and Water etc. and Construction) 
increased from 92.40 lakhs in March, 1983 
to 94.66 lakhs in March, 1988. 

(c) The Eighth Plan Approach Docu-
ment proposes employment as the Central 
thrust of the Plan. 

Expenditure on Consumption of 
Petroleum Products 

1164. SHRI RAM SAGAR (Saidpur): 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government proposato 
conduct a comprehensive survey of the 
Defence Ministry and of the offices under it in 
Delhi/Delhi Cantt. to check wasteful expen-
diture in the matters of consumption of petro-
leum products, attachment of officers with 
senior officers as their staff-officers either in 
excess of the authorised strength or without 
the existence of any sanction; 

(b) if so, the details thereof; and 

(c) if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (a) to (c). A statement is 
given below. 

STATEMENT 

Based on the guidelines issued by the 
Ministry of Petroleum and Chemicals and 
Ministry of Finance, instructions have al-
ready been issued to the three Service 
Headquarters and the Departments/organi-
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sations under the Ministry of Defence to 
meticulously check and control consump-
tion of petroleum products. A cut in con ... 
sumption to the extent of 150/0 in petrol, 10% 
in diesel and 250/0 in Kerosene, over the 
base year 1987-88, has been imposed. A 
further cut of 10% in the consumption of 
these items has been imposed from Novem-
ber, 1990 in relation to the base year of 1987-
88 in view of the GuH crisis. The Services 
Headquarters are regularly monitoring the 
consumption of petroleum products, at each 
level, to ensure that there is no excess! 
wasteful ~xpenditure on this account and 
maximum possible savings are effected. The 
following steps have also been! are being 
taken to curb the consumption of petrol and 
diesel: 

i) Introdudion of more fuel efficient 
vehicles. 

ii) Pooling of MT vehicles for use. 

iii) Ban on the use of vehicles on 
Sundays and holidays except on 
operational duties. 

iv) Proper maintenance of vehicles. 

v) Effective training of drivers to en-
sure economy. 

2. According to the reports received 
from the Services Headquarters, no Staff 
Officers has been posted with senior officers 
either in excess of their authorised strength 
or without any sanction. 

51. No. 

1 

1. 

2. 

Name of the Firm 

2 

MIs Carbon Corpn. Ltd. 
Nasik. 

Mis Graphite India, 
Bangalore 

[ Translation] 

Declaration of Lalltpur a8 no Industry 
District 

1165. SHRI RAJENDRA AGNIHOTRI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether there is any proposal to 
declare Lalitpur district of Uttar Pradesh as a 
'no-industry district'; and 

(b) if so, the details thereof? 

THE MINISTEA OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) No, Sir. 

(b) Does not arise. 

Manufacture of GraphH. Electrodes 

1166. SHRI R.L.P. VERMA: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of companies manufac-
turing graphite electrodes; 

(b) the details of restrictive trade prac-
tices adopted by these companies; 

(c) whether some requests are pending 
with DGTD for new registration; and 

(d) if SO. the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAt KA-
MAL MORARKA): (a) There are 4 units 
registered with DGTD engaged in the manu-
facture of Graphite Electrodes and Anodes, 
the details of which are as under:-

Installed capacity in MTlannum 

3 

10,000 

10,900 
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1 2 

3. MIs Graphite India Ltd., 
Durgapur. 

4. MIs Hindustan Electro 
Graphite Ltd. Raisen. 

All the above 4 units have got endorse-
ment of MES capacity of 15,000 MT/annum 
each of Graphite Electrodes only. 

(b) According to information furnished 
by the Monopolies and Restrictive Trade 
Practices Commission, an enquiry under the 
MRTP Ad has been instituted in two cases 
of alleged restrictive trade practices. In both 
the cases, the enquiry has been stayed by 
the Calcutta High Court. In another case, the 
Commission has ordered investigation into 
the allegation of manipulation of prices of 
graphite electrodes. 

(c) and (d). Only one application was 
received in July, 1990 from Mis Raigad 
Electrodes Pvt. Ltd. for D.G.T.O. Registra-
tion for manufacture of Graphite Electrodes, 
Anodes and Miscellaneous Carbon Prod-
ucts. However, the application has been 
kept in abeyance in view of the Order by the 
Calcutta High Court refraining the Govern-
ment for granting any fresh or additional 
capacity for these items of manufacture. 

Prlvatlsatlon of Sick Public Sector 
Undertakings 

1167. SHRI HARSH VARDHAN: 
DR. CHINTA MOHAN: 
SHRI R.N. RAKESH: 

Will the PRIME MINISTER be preased 
to state: 

(a) whether the Government have any 

3 

4,590 

14,900 

proposal to sell some sick public sector 
undertakings to private sector through eq-
uity sale, if so, the details thereof; 

(b) the names of these sick units and 
the total investments involved in these units; 
and 

(c) the total number of employees 
engaged in these units? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) to (c). Government 
have no specific policy for Private Participa~ 
tion in the equity of Central Public Sector 
Undertakings. However, individual cases are 
examined by the administrative Ministry of 
Department. 

[English] 

National Seminar on Fighting Dowry 

1168. SHRIMATI GEETA MUKHER-
JEE: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Union Government had 
organised a National Workshop in coordina-
tion with the Indian Law Institute 9n fighting 
the evit of dowry; 

(b) if so, the details thereof; 

(c) the suggestions made in the work .. 
shop; and 
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(d) the steps takenlbeing taken to 
implement them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEl-
FARE (SHRI RAMJI LAL SUMAN): (a) to (d). 
A workshop was organised by the Depart-
ment of Women and Child Development in 
the Ministry of Welfare, in collaboration with 
Indian law Institute on 12-13 January, 1991 
wherein recommendations were inter-alia 
made regarding a change in the definition of 
dowry; restrictions on marriage expenses 
and number of guests; equal inheritance 
rights for women; compulsory registration of 
marriages; delinking of the economic aspect 
from marriages, mandatory provision to 
maintain a list of presents; prescription of a 
time-limit for preparation of charge-sheet 
and post-mortem reports; disallowing the 
accused from remarrying till the case is 
finally decided in the cases of dowry deaths; 
association of woman policy officers with 
investigation; close association of Dowry 
Prohibition Officers with voluntary organisa-
tions and setting up of Family courts to settle 
dowry cases. The recommendations are 
under the consideration of the Government. 

FIR Registers Missing from Polle. 
Station In Deihl 

1169. SHAI VAMANRAO MAHADIK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether its has come to the notice of 
the Government that FIR registers from the 
police stations in Delhi are reported to be 
missing in the recent past; 

(b) if so, whether any inquiry has been 
ordered; and 

(c) if so, the details thereof and the 
action taken agains1 the erring officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (c). 
Yes, Sir. One FIR book containing 14 FIRs 
has been reported to be missing from Police 
Station Hari Nagar. A case under section 
379 has been registered at Police Station 
Hari Nagar and two police officials have 
been suspended. 

Acquisition of Land by Army at 
Debgram In SlIIgurl 

1170. SHRI NANDU THAPA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the army had acquired 108 
acres of land at Debgram in Siliguri on rental 
basis and the agreement of lease expired in 
1987; 

(b) whether it is a fact that a Committee 
constituted by the Eastern Command had 
recommended for the dehiring of this land' 
and 

(c) if so. why the army is not handing 
over the property to the land owners? 

THE MINISTER OF STATE IN THE 
MINISTRV OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (a) Starting from March 1948. 
Army has under occupation a total area of 
108.42 acres of land at Debgram, Siliguri. Of 
this 48.76 acres belongs to the State Gov-
ernment of West Bengal and the balance 
59.66 acres are private lands. The land has 
been under hire till 31.12.87 although the 
State Government have not claimed any 
rental. Ownership of private land has changed 
and the current owners are unwilling to enter 
into new lease agreements. 

(b) and (c). Though a Board of Officers 
had recommended dehiring of this land, the 
Army HQrs did not accept these recommen-
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dations on account of the deficiency of De· 
fence land at Siliguri. 

[ Translation) 

Setting up of a New Low Power Trans-
mission Centre at SUJanpur Town of 

Himachal Pradesh 

1171. PROF. PREM KUMAR DHUMAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government 
have received any proposal to shift the low 
power transmission centre from Kat village 
of district Hamirpur in Himachal Pradesh to 
Tihra near Sujanpur town or to set up a new 
low transmission centre there; 

(b) if so, the steps taken so far in this 
regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) Yes, 
Sir. 

(b) and (c). Shifting of the very low 
power (2x1 OW) TV transmitter functioning at 
Hamirpur to another site is expected to 
adversely affect TV coverage in some of the 
areas which are presently covered by the 
transmitter. It is, nevertheless, the constant 
endeavour of the Government to extend TV 
service to the uncovered parts of the coun-
try, as expeditiously as possible, but this can 
be undertaken only in a phased manner 
depending upon the availability of adequate 
financial resources for this purpose. 

Price of Cemant 

1172. DR. CHINTA MOHAN: 
SHRI R.N. RAKESH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the prices 9f cement have 
continuously been increasing forthe last two 
years; 

(b) the total percentage of increase 
during 1989-90 and 1990-91 ascomparedto 
1988·89; 

(c) whether the Bureau of Industrial 
Cost and Price had fixed maximum price Rs. 
8495 for a cement bag of 50 Kg; 

(d) whether advice has been sought 
from the Bureau regarding the increase of 
cement price; 

(e) if not, the reasons therefor; and 

(f) the number of persons punished/ 
arrested for selling cement in black market in 
the Northern India? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) The cement prices 
had been observed to increased between 
April, 1989 and April. 1990 but in May. 1990. 
there was a decline in the prices in certain 
regions for a limited period. Thereafter, the 
prices have shown some increase. 

(b) The percentage increase in cement 
prices at the four Metropolitan cities at the 
end of 1989-90 and 1990-91 (upto 25.2.1991 ) 
as comp~red to prices prevailing at the end 
of 1988·89 are shown in the Statement be-
low. 

(c) and (d). On the request of Govern-
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ment, BICP only made an estimate of fair 
selling price in May and September, 1990. 

(e) Does not arise. 

(f) There is no control on prices and 
distribution of cement. However, State 
Governments have been advised to keep a 
close watch on the dealers so that they do 
not indulge in profiteering at the retail level. 

STATEMENT • 
Percentage increase in cement prices at the four Metropolitan Cities at the end of 1989-90 

and 1990-91 (upto 25.2. 1991) as compared to prices prevailing at the end of 1988 .. 89 

51. No. Name of City Percentage increase in cement 

Prices 

end of 1989-90 
as compared to 
end of 1988-89 

end of 1990-91 
(tm 25.2.1991) 
as compared to 
end of 1988-89 

1 2 

1. Delhi 

2. Calcutta 

3. Bombay 

4. Madras 

[English] 

Setting up of T.V. Statlonaln Tamil 
Nadu 

1173. SHRI B. OeVARAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government 
propose to set up TV stations in different 
regions of Tamil Nadu; 

(b) if so, the coverage power of each 
such station; 

(c) whether there is any proposal to 
locate at least one powerful transmitter in 

3 4 

15 34 

19 40 

16 38 

29 

each of the regions of the State; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (d). 
Schemes for the establishment of additional 
studio facilities for Second Channel TV 
Service at Madras; and a high power (1 OKW) 
TV transmitter with a 300 M high tower at 
Rameshwaram are under implementation in 
Tamil Nadu as Spill.averfrom the VII Plan. In 
addition, it has been decided to set up a low 
power (100W) TV transmitter at Nagapat-
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tinum under Doordarshan's Annual Plan for 
the year 1990-91. b is also envisaged to set 
up a TV Studio Centre at Madurai. 

Any further expansion of TV service in 
the State depends upon the availabHity of 
funds for the purpose. 

Irregularltle. by Petrol Pump Owner. 

1174.SHRI SURYANARAYAN SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether some petrol pump-owners 
in Delhi who were found indulging in irregu-
larities and other malpradices were picked 
up by the police recently: 

(b) if so, the details thereof; and 

(c) further action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a> to (c). 
The Delhi Police have reported that no inci-
dent of malpractice or indulging in irregulari-
ties by petrol pumps owners has been re-
ported recently to them. 

[ Translation] 

Aozg.r Guarantee YOJ.,.. 

1175. PROF. MAHAOEO 
SHIWANKAR: Will the PRIME MINISTER 
be pleased to state: 

<a> whether any Rozgar Guarantee 
Vojan. Is under consideration of the Gov-
.~~nt:and I 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) and 
(b). Government is seized of the issue in the 
context of generating more employment 
opportunities for all concerned. 

Terrorlat Activities In Deihl 

1176. SHRI SURVA NARAYAN 
VADAV: Will the PRIME MINISTER be 
pleased to state: 

~) whether many incidents of terrorist 
activities have taken place in Delhi recently; 

(b) if so, the names of terrorist organi-
sations involved in these activities; and 

(c) the details of the steps taken by the 
Government to arrest the terrorists involved 
in these incidents and to check recurrence of 
such incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (8) During 
this year (upto 25th February). 5 incidents of 
terrorist activities took place. 

(b) The police have not been able to 
identify the terrorists organisations involved 
in these incidents. 

(c) All efforts are afoot to arrest the 
accused. Following steps have been taken 
to check recurrence of sucb incidents: 

(I) Anti-terrorist Cells have been 
formed in each Police District to 
collect inteUigence about terrorists. 

(ii) Armed pickets are being deployed 
at wlnerabl./strateglc PQints. 
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(iii) Intensive foot/mobile (Armed) pa-
trolling is being carried out. 

(iv) Photos of terrorists are shown to 
staff and they are briefed properly. 

(v) Literature is being distributed 
amongst the people to be vigilant. 
Announcements are also made 
from police vehicles, over the TV I 
Radio and Press to educate them 
not to touch suspicious objects. 

(vi) Spotters/observers are being de-
ployed at vulnerable points. 

(vii) Close watch is being kept on hide-
outs/sympathisers of terrorists. 

(viii) Regular checking of suspected 
personslvehicles is being done at 
selected places. 

(ix) Photos of known terrorists have 
been displayed at public places. 

(x) Wide publicity is given in the news-
papers, TV and Radio. 

(xi) More than 300 peR vehicles have 
been stationed at various strategic 
places in the capital to check the 
activities by the terrorists. 

[English] 

Registration of Names with Employ-
ment Exchanges 

11n. SMA I MANIKRAO HODLYA 
GAVIT: 

SHRI R.N. RAKESH: 
SHRI R.M. BHOVE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of vacancies reported to 
Employment Exchanges, State-wise; 

(b) the total number of backlog at pres-
ent in each Employment Exchange; 

(c) whether any step/action has been 
contemplated by the Government for early 
clearance of backlog; and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) The 
State-wise number of vacancies notified to 
Employment Exchanges during 1990 is fur-
nished in the Statement below. 

(b) State-wise number of job-seekers 
on the live Register of Employment Ex-
changes, not all of whom are necessarily 
unemploy9d, as on 31.12.1990, is furnished 
in the Statement below. Employment Ex-
change-wise information is not maintained. 

(c) and (d). The Eighth Plan Approach 
document propose employment as the cen-
tral thrust of the Plan. It envisages achieve-
ment of a 3% per annum growth in employ-
ment over the decade, and the new employ-
ment opportunities would be available to the 
job-seekers on the live register also. 
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STATEMENT 

Number of Vacancies Notified and Number of Job-Seekers on Live Register of Employ-
lnentExchanges-1990 

(in Thousands) 

51. No. Stat9s1Union Territories Vacancies Number of live 
Notified Register as on 
during 1990 31.12.1990 

1 2 3 4 

STATES: 

1. Andhra Pradesh 37.3 3005.9 

2. Arunachal Pradesh 0.4 5.0 

3. Assam 7.9 1039.9 

4. Bihar 22.1 3393.7 

5. Goa 4.2 92.3 

6. Gujarat 30.2 952.7 

7. Haryana 26.1 596.1 

8. Himachal Pradesh 6.0 441.9 

9. Jammu & Kashmir 1.8 112.2 

10. Karnataka 15.3 1314.4 

11. Kerala 28.7 3426.7 

12. Madhya Pradesh 34.4 2067.2 

13. Maharashtra 64.1 3041.9 

14. Manipur 5.5 195.4 

15. Meghalaya 0.7 22.9 

16. Mizoram 4.9 36.2 

17. Nagaland 1.0 19.9 



491 Written AnswelS MARCH 4, 1991 Written AnswelS 492 

(in Thousands) 

51. No. StateslUnion Territories Vacancies Number of live 
Notified Register as on 
during 1990 31.12.1990 

1 2 3 4 

18. Orissa 18.8 863.1 

19. Punjab 20.3 656.0 

20. Rajasthan 14.8 904.3 

21. Sikkim* 

22. Tamilnadu 49.6 3209.1 

23. Tripura 1.1 158.9 

24. Uttar Pradesh 33.9 3099.5 

25. West Bengal 17.5 4831.1 

UNION TERRITORIES 

1. Andaman & Nicobar Islands 2.6 16.2 

2. Chandigarh 2.6 156.7 

3. Dadra & Nagar Haveli @ 2.2 

4. Delhi 33.8 843.3 

5. lakshadweep 5.6 

6. Daman & Diu ** 

7. Pondicherry 1.5 121.8 

8. Central Employment 3.8 
Exchange 

Total 490.9 34631.8 

Note: 1. * No Employment Exchange is functioning 
2 .•• Data are not maintained 
3.1ures may not add upto total due to rounding off 
4. Figures less than 50 
5. il. 
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No Industry district. In Bihar 

1178. SHRI RAMASHRAY PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is no industry in 
Jahanabad district of Bihar; 

(b) jf so, whether the Union Govern-
ment propose to declare it as a 'No Industry 
District'; and 

(c) if so, by when the matter is likely to 
be finalised? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a)to (c). DistrictJahana-
bad doe not fall in the category of 'No Indus-
try Districts'. The Government, at present, 
have no proposal to declare any more district 
as 'No Industry District' including Jahana-
bad. 

Telecast of Kannada New. by Banga-
lor. Doordarshan Kendra In Morning 

Transmls810n 

1179. SHRI H.C. SRIKANTAIAH: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Bangalore Doordarshan 
is telecasting Kannada new in morning trans-
mission; 

(b) if not, whether the Government have 
any proposal to telecast Kannada news by 
Bangalore Doordarshan in morning trans-
mission; and 

(c) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTRY OF STATE IN THE MINISTRY OF 

INFORMATION AND BROADCASTING 
(SHRI SUBODH KANTSAHAY): (a) No, Sir. 

(b) No, Sir. There is no such proposal at 
present. 

(c) Does not arise. 

Employment In Tea Gardena 

1180. SHRI NANI BHATIACHARYA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the employment in tea 
gardens has declined sharply since 1960 
vis-a-vis extension of tea gardens both in 
number and area; and 

(b) if so, region-wise break up of the 
figure of employment and the area under tea 
in 1960 and 19901 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL· 
FAAE (SHAt AAMJILAL SUMAN): (a) and 
(b). The enforcement of the Plantations 
Labour Ad, 1951 is the responsibility of the 
State Governments. Information is being 
collected from the concerned State Govern-
ments and will be laid on the Table of the 
House. 

Filling up of Vacancies Through Em-
ployment Exchange. 

1181. SHRI R.M. BHOVE: 
SHRI R.N. RAKESH: 
SHRI MANIKRAO HODLYA 

GAVIT: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthera;s any proposal under 
consideration of the Government to fin up 
vacancies in Centr.1 Govemment Offices 
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and Public Undertakings through Employ~ 
mant Exchanges; 

(b) if so, the details thereof; and 

(c) the time by which a decision in this 
regard is likely to be taken? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) to (C). SO far as 
Central Government Departments (includ-
ing quasi-Govt. institutions and statutory 
organisations) are concerned instructions 
already exist that all vacancies arising under 
these organisations irrespective of their 
nature and duration, other than those filled 
through the Union Public Service Commis-
sionlStaff Selection Commission are required 
to be notified to and filled through the Em-
ployment Exchanges except in specific cases 
where a different procedure has been laid 
down. Similar instructions are also in force 
requiring vacancies against posts carrying 
scales of pay the maximum of which does 
not exceed As. 1250 per month (Rs. 800 per 
month where pay scales have not been 
revised since 1982) in Central Public Sector 
Undertakings to be filled only through Em-
ployment Exchanges. 

[ Translation] 

Closure of Bhatti Mine., Deihl 

1182. SHRI SHEO SHARAN VERMA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the attention of the Govern-
ment has been drawn to the news item 
captioned "Bhatti Khano ko kholne ki anumati 
mangi gayi" appearing in 'Nav Sharat Times' 
dated February 7, 1991; 

(b) if so, whether the safety arrange-
ments in Bhatti Mines in Delhi have been 
examined if not, the reasons therefor; 

(c) the number of labourers affected 
due to closure of Bhatti Mines; 

(d) the steps taken by the Government 
to rehabilitate the labourers who are ren-
dered jobless due to the closure of these 
mines; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHAI RAMJI LAL SUMAN): (a) and 
(b). Yes, Sir. 

(c) The inspections conducted by the 
Deputy Director General of Mines Safety 
during June 1990 revealed that about 1050 
persons (including about 350 persons em-
ployed in Bhatti Phase II Mines in which the 
work had been stopped following a fatal 
accident on 30.5.90) were employed in the 
Bhatti Mines. With a view to providing alter-
native work to the workers on issue of orders 
prohibiting extraction of mineral from the 
Bhatti Mines, the workers were asked by the 
Delhi State Mineral Development Corpora-
tion Limited (DSMDC) to report for removal 
of overburden at the Bhatti Mines. Despite 
several attempts made by the DES MDC in 
this regard, the number of workers who 
responded was negligible. 

(d) and (e). The position regarding 
rehabilitation of workers who responded to 
the DSMDC's call for work is being ascer-
tained from Delhi AdministratioR. 

Enquiry Into Misuse of Telephone 

1183. SHRI PYARELAL KHANDEL~ 
WAL: Will the PRIME MINISTER be pleased 
to refer to the reply given to Unstarred 
Question No. 4759 on April 12, 1990 and 
state: 

(a) whether the enquiry regarding iden-
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tification of the person/persons who mis-
used the telephone of the Joint Chief Elec-
toral Officer, Bhopal (Madhya Pradesh) has 
since been completed; 

(b) if so, the details thereof; and 

(c) the action taken against persons 
involved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) Yes, 
Sir. 

(b) and (c). The Government of Madhya 
Pradesh has intimated that the enquiry 
conducted could not establish as to who had 
made STD Calls and to whom. The question 
of taking action against the guilty, therefore, 
does not arise. 

Price of Cement 

1184. SHRI SHOPAT SINGH 

MAKKASAR: Will the PRIME MINISTER be 
pleased to state: 

(a) the rates of cement in the open 
market in October 1989 and at present in the 
country, separately; and 

(b) the production of cement as it was at 
the end of October, 1989 in the country and 
duringthe period from 19B9toJanuary 1991, 
separately? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) The retail price of 
cement per bag in the open market as on 
30.10.1989 and on 25.2.1991 at four Metro-
politan cities in furnished is Statement-I 
below. 

(b) The production of cement during 
October, 1989 and the monthly production of 
cementfrom January, 1989toJanuary. 1991 
is furnished Statement-II below. 

STATEMENT-I 

Retail price of cement per bag as on 31.10.89 and 25.2.1991 

51. No. Name of City Price as on 

31.10.89 25.2.1991 

1 2 3 4 

1. Delhi 77-80 96-98 

2. Calcutta 79-85 95-105 

3. Bombay 82-86 95-105 

4. Madras 69-74 92-97 
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STATEMENT -II 

Actual production of cem9nt including that from mini cement plants in October 1989 and 
month-wise production 'rom January, 1989 to January, 1991 

Year & Month 

1 

October 1989 

1989 

January 

February 

March 

April 

May 

June 

July 

August 

September 

October 

November 

December 

1990 

January 

February 

March 

April 

Total 
Cement Production 

(in lakh tonnes) 

2 

37.97 

40.24 

36.64 

41.69 

38.29 

39.43 

34.76 

33.90 

33.69 

34.64 

37.97 

35.76 

40.79 

41.88 

40.32 

46.34 

41.27 
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Year & Month 

1 

May 

June 

July 

August 

September 

October 

November 

December 

1991 

January 

Total 
Cement Production 

(in lakh tonnes) 

2 

39.47 

38.94 

40.07 

36.42 

35.98 

37.61 

38.50 (P) 

42.70 

44.91 (P) 

P== Provisional. 

[English] 

Use of IAF Aircraft by Deputy P.M. 

1185. SHAIMATI UMA GAJAPATHI 
RAJU: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Deputy Prime Minister 
used the services of an IAF Aircraft to travel 
to Rajasthan on January 28, 1991 to attend 
a tourism desert festival in Jaisalmer and a 
cattle fair in Nagpur; 

(b) If so, under what circumstances the 
defence Ministry gave permission; and 

(c) the expenditure incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (a) The Deputy Prime Min-
ister was provided an airlift on IAF aircraft on 
28.1.1991 for travelling from Delhi to Jhodh-
pur-Nagaur and back on official work. No 
airlift was provided to Jaisalmer. 

(b) The airlift was approved by the 
Prime Minister as per existing instruction on 
the subject. 

(c) The flight expenditure as per rule 
amounts to As. 2,88,383.00 approximately. 
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Grievances of Junior Engineers of 
Punjab 

1186. SHRI P.M. SAYEED: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a high power committee 
has since been appointed to look into the 
grievances of a large number of junior engi-
neers of Punjab; 

(b) if so, the main terms and conditions 
of reference to the Committee including the 
time by which the Committee has to submit 
its report; and 

(c) the main grievances put forward by 
the junior engineers? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA· 
MAL MORARKA): (a) No, Sir. 

(b) Does not arise. 

(c) The main grievances of the Junior 
Engineers relate to non-acceptance of their 
demand or grant of basic entry scale of Rs. 
2000-3500 (instead of the existing scale of 
As. 1800-3200) with promotion 10 the scales 
of Sub-Divisional Engineer and Executive 
Engineers after completion of five years and 
tv'elve years respedively. 

Concessions to packaging Industry 

1187. SHRI C. SRINIVASAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
encourage packaging industry in the small 
scale sector; and 

(b) if so, the details thereof and the 
steps taken in the matter? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRt KA-
MAL MORARKA): (a) Yes, Sir. 

(b) Packaging industry in small scale 
sector can avail several State and Central 
level concessions which are available to 
other group of industries in the small scate 
sector such as credit facilities, concessional 
rate of interest, excise concessions under 
general exemption scheme for selected 
items. training facilities, reservation of items 
for exclusive manufacturing in snlall scale 
sector, etc. 

[ Trans/ation] 

Increase In the Transmission Capacity 
of Buldhana District of Maharashtra 

1188. SHRI SUKHDEO NANDAJI 
KALE: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Union Government 
propose 10 increase the transmission capac-
ity of Doordarshan Kendra in Buldhana dis· 
trid of Maharashtra: 

(b) whether the Government also pro-
pose to set up second sub-centre in the 
aforesaid district; 

(c) if so, the time by which it is likely to 
start functioning; and 

(d) if not, the reasons therefor? 

THE MINISTER OF SlATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE '4JNISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBuDH KANT SAHAY): (a) to (d). 
Whereas there is no proposal at present to 
increase the power rating of the existing TV 
transmitter at Buldhana. it has been decided 
to locate another low power TV'transmitter in 
the district at Khamgaon under Ooor-
darshan's Annual Plan, 1990-91. The high 
power (1 OKW) TV transmitter under imple-
mentation at Aurangabad is also expected to 
provide TV service to parts of Buldhana 
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district when commissioned into service in 
the next few months. 

[English] 

Procedure to Ascertain the Period of 
being on live Register of Employment 

Exchanges 

1189. DR. A.K. PATEL: 
SHRI SHANKERSINH 

VAGHELA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether there is any procedure for 
ascertaining as to how long a particular 
person has been on live register of the 
employment exchanges; 

(b) if so, the details thereof; 

(c) whether the non-compilation of such 
information can '3ad to mal-practices in 
employment exchanges; 

(d) whether some cases have come to 
the notice of the Government; and 

(e) if so, the nature of the cases and the 
remedial steps taken/proposed in this re-
gard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL· 
FARE (SHRI RAMJI LAL SUMAN): (a) and 
(b). Information regarding the period for 
which a person has been on the live register 
can be ascertained from the records avail-
able at the employment Exchanges. 

(c) to (9). The Employment Exchanges 
function under the administrative control of 
the respective State Governments and Un-
ion Territory administrations, who have been 
advised to follow the procedur,Q prescribed 

in the matters of registration and mainte-
nance of records. The complaints received 
against Employment Exchanges are referred 
to the concerned States for necessary ac-
tion. 

Palmyra Tapping 

1190. SHRI N. DENNIS: Will the PRIME 
MINISTER be pleased to state: 

(a) the steps taken to protect the palmyra 
tapping occupation from deterioration; 

(b) whether there is a proposal to pro-
tect the persons engaged in palmyra tapping 
and connected subsidiary occupations; 

(c) if so, the details thereof; 

(d) whether Government propose to 
grant subsidies and loans for purchase of 
utensils and fire-wood for manufacture of 
jaggery; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) The steps taken are as 
follows: 

1. For minimising hardship in tapping 
operations, aerial rope ways and 
using bomboo poles with nodes 
upto certain height of the trees have 
been introduced. 

2. To rehabilitate tapper's family in 
groups, colonisation unit has been 
introduced providing loan to the 
extent of As. 11,000/- with four per 
cent interest for each tapperfamily. 

3. Imparting training facilities at pro-
duction centres of manufacturing 
palm products and using improved 
tools and implements for which 
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stipend and T.A. is provided. 

4. Encouraging tapper artisans toform 
cooperatives to make available 
assistance as per patterns of assis-
tance as well as technical assis-
tance and to undertake marketing 
of the products of the artisans to 
reduce exploitation from the mid· 
dlemen. 

5. Undertake systematic palm planta-
tion in collaboration with assistance 
of other Government Departments 
for which provision of financial 
assistance exists. 

6. Efforts are made with the State 
Governments for allotting trees on 
Government land at reasonable and 
concessional rent to the neera 
tappers. 

7. Sustained efforts made for con-
ducting research and field investi-
gations on the various aspects and 
problems faced by the industry, 
particularly standardising quality 
and preservation of edible prod-
ucts for longer period. Success is 
also achieved in enhancing sheH-
life and improved quality of edible 
palm products. 

(b) and (c). It is proposed to introduced 
welfare scheme for tappers, personal acci-
dent relief group insurance scheme to cover 
all taper artisans who are engaged in neera 
extraction trade in different States. Tamilnadu 
State Government have introduced tappers 
accidents benefit scheme with effect from 
23.5.1984. 

(d) Yes, Sir. 

(e) A loan of As. 1300/- for purchase of 
fire-wood and As. 1200/- for purchase of 
utensils for general category. For weaker 

section, Rs. 1300/- loan for purchas9"Of fire-
Wood, Rs. 780/· grant and Rs. 420/-loan for 
purchase of utensils is given by KVIC. 

Clearance of Industrial Pr-oJacts for 
Punjab 

1191. SHRI KAMAL CHAlIDHRV: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of industrial projects 
cleared for the Punjab State during the pe-
riod from February, 1990 to January, 1991; 

(b) whether any of the cleared projects 
is being reviewed; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Under the provisions 
of the Industries (Development & Regula-
tion) Act, 1951, 34 Letters of Intent and 13 . 
Industrial Licences were granted during 
February, 1990 to January, 1991 for setting 
up of units in Punjab. 

Details such as name and address of 
the Undertaking, location, item(s) of manu-
facture and capacity in respect of all Letters 
of Intent and Industrial Licences issued are 
published regularly by the Indian Investment 
Centre in their 'Monthly Newsletter'. Copies 
of this publication are being sent to the 
Parliament Library regularly. 

(b) and (c). None of the l.etters of 
Intent/Industrial Licences granted during 
February, 1990 to January, 1991 is being 
reviewed. 

[ Translation] 

Installation of T.V. Towers In Himachal 
Pradesh 

1192. SHRI MAHESHWAR SINGH: Will 
the PRIME MINISTER be pleased to state: 
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(a) whether there is any proposal to 
install T.V. towers in Joginder Nagar, Sun-
der Nagar, Oharmpur, Kilodhar, Mata 
Chaturbhuji (Basaidhar). Garhwali Mata 
Mandir, Ajju, Teera, Janch, Sarkaghat and 
Kinnaur in Himachal Pradesh; and 

(b) if so, the time by which these are 
likely to be installed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHAI SUBODH KANT SAHAY): (a) and (b). 
There is no such proposal under the consid-
oration of the Government at present. It is, 
however, the constant endeavour of the 
Government to extend TV service to the 
uncovered parts of the country, as expedi-
tiously as possible. but this can be under-
taken only in a phased manner depending 
upon the availability of adequate financial 
resources for this purpose. 

Doordarshan Kendra In Bareilly 

1193. SHRI RAJVEER SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the construction work of 
Doordarshan Kendra in Bareilly district has 
been completed; 

(b) if so, the time by which it is likely to 
start functioning; 

(c) if not, the reasons therefor; 

(d) whether any defect has been left in 
construction of tower; 

(e) if so, the steps taken by the Govern-
ment to rectify the defect; and 

(f) the other details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (1). 
Construction of building for the proposed 
high power (10 KW) TV transmitter and a 
Programme Generation Facility (PGF) Centre 
at Bareilly is in an advanced stage of com-
pletion. The major equipment required for 
the project has been received and installa-
tion works have been taken up. Work for 
erection of 150 M high steel tower has been 
awarded. Change in design of foundation for 
the tower became necessary due to a sand 
bed encountered at the foundatiol1 spot. As 
per the present indications, the TV project at 
Bareilly is expected to be commissioned into 
service during 1991-92. 

[English1 

Post-Matrlc Scholarship to SCS/STs 

1194. SHAI KADAMBUR M.A. JAN-
AADHANAN: Will the PRIME MINISTER be 
pleased to state: 

(a) the amount of post-matric scholar-
ship provided to each State for distribution 
amongst the Scheduled Castes and Sched-
uled Tribes students the last three years; 

(b) whether the amount provided for 
this purpose has been fully utilised by each 
State during the above period; if so, the 
details thereof; 

(c) if not, the reasons thereof; and 

(d) whether the Government propose to 
set up any machinery to verify the utilisation 
of the said amount by various State Govern-
ment; if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-



511 Written Answers MARCH 4,1991 Written Answers 512 

FARE (SHRI RAMJI LAL SUMAN): (a) to (c). 
The Centrally Sponsored Scheme of Post· 
Matric Scholarship for students belonging 
Scheduled Castes and Scheduled Tribes is 
a reimbursement schema. Expenditure in-
curred by the State GovernmentslUnion 
Territory Administrations towards payment 
of scholarship to eligible students under the 
scheme over and above their committee 
liability is reimbursed by Government of India. 

A statement indicating the releases made 
during the last three years is given below. 

(d) The scheme is being administered 
by respective State Government and U.T. 
Administrations and the disbursement pro-
cedure varies from State to State. Therefore, 
it is felt that there ;s no need to set up any 
machinery specially by the Government of 
India in this regard. 



513 Written Answers PHALGUNA 13, 1912 (SAKA) Written Answers 514 

-. 
~ 

(I) 
-':: C\I C\I 

.~ 16 C\J C) ~ 

c en en CD co f'.. l"- I/) 
-.J 0) CD C\J co Lt') ..q- 0"1 0 ('t) ~ 

~ .S I to 0 co L() ~ ~ ~ tC! '" 0') ~ cO ~ ~ It) en en d Q en co C') --<l> Q} (I") ex) 0 co 0 C\I 

~ <l> ,_ co C\J ~ C') C") co 0"1 I"-

g. ~ N T"" 

(I) c: ~ 
~ 
:::l 

<i3 
Q) -s 
'"" 0') 

CD Q) ~ en C\J T"" C') C") to .e CX) 

~ 
CD en to C") 0> ~ 

,...... L{) (\J 

.9- ~ oci ,...: N ~ cr) (j) to ,....: ; ..c: 0) 0 "lit to T"" U") co L{) 

~ ,_ CD C\l Q) CI") N to 

~ 
0 .c: 
(.) 

(/) 

.~ .._ 

~ 
I to - ('I) M 0 00 ro U) co 
~ " ": ~ 0 C\I C\J 

to 
"q' 0 0 ci ex; ex; 

...... M (I") 0 C\I C\I 
0 0) 

Ll) I/) C\I (") L{) ,_ 
<b 
E 
Cl.J 
i3 .... V) 

Z "'0 I-
W 2:!V) 
::E o"t) 
W ~ ~ t- ao n; () l-

n; (.) I- (ij 
ct () I- - - -.... Cl)V) CJ) (J) 0 C/) C/) ~ C/) C/) 0 t-tl) :£ I-

~ c: 
Q) 
t) 

Cl.J -s .._ 
Cll 

"'0 c:: 
::J 
C 
Q} 

t-!.. c::o 
0) ,_ .c 

.~ 
(/) 
Q) 

"'0 
::. ._: ~ 
"'0 a. 
"'0 ~ ('is E Q) <:\I to... '-
(f) (J) ..c: ctI cu cu .... ""0 (/) .r:. 
~ .E c: (/) iD Q) (/) <1: ~ 
a: 

<1> 
0 c:: 
~ 
~ 
(/) ...: (I) 

~ N M oct: .,.._ -~ -.: 

c: (/) 

Q) 
(.) 



515 

Ci)' 

~ 
.& 

I 
~ 

Written Answers 

~ 

i ~ 

,... 

._: 

~ C\j .s 
S 
C/) 

~ ,....: ...-

(.) 
U) 

(6 .... 
rn -c3 

CD ...-
...-
0') 
(I') 

l-
(/) 

~ 
ex) 
0 v 

MARCH 4,1991 

,.... 
...-
0 

(.) 
(/) 

CCI 
0 

(.9 

,...._ 
...-
0 

,...._ 

ci 

0 
0 
0 ..q 

() 
(/) 

co c co 
~ co :c 

0 
0 
0 .q-

Written Answers 

0 
0 
d v 

o o 
~ 
C\J 

to 
C\I 
ci ...... 

~ 
ci ...-

() 
C/) 

.s::. 
V) c» 

"'0 ca 
~ 

0.. 
n; 
.s::. 
~ 
E :c 

~ 
cO .,... 

I-
C/) 

516 

0 
CD 
,....: 
C\I 



517 

~ 

! 
.S 
~ 

~ 
~ 

Written Answ91S 

Q 
0) 
0, ~ 

~ -

t-.: 

~ C\I 
~ 

~ 
CI) 

-.: 
(/) 

,...._ 
CW) 

N 

() en 

... 
'E 
.c en as 
~ 

~ 
:::) 

E 
E cu 
"J 

co 

0 
0 
t.ri 

t-oo 

PHALGUNA 13,1912 (SAKA) 

...... 
CW) 
,...: 

co 
C\I 
d 
to 
~ 

o o o ..-.,.. 

() en 

co 
~ co 
1U c ... 
fa 
~ 

co 
C\I ,...._ 
r....: 
0 ..-

t-oo 

co 
0 
0 
oj 
co 
L() 

..-
C\I 
ex) 

~ ...... 
.q-

() 
00 

<U n; ... 
Q) 
~ 

co co 
~ 

Written Answers 

..-
R en 
~ 

~ ..-co 
cry 

() 
00 

.c. en 
CJ) 

~ ... 
CL. 
n:I 
>. .c. 

"'0 
<U 
:E 

ll) ..-
..-
L() 
M 

o o 
~ 

I-
00 

518 

L() 
en 
N .,.. ,...._ 

I.() co 
Lt) 
Ll) 



519 

(i.;' 
..c: 
1a 
...J 
.S 
~ 

~ 
~ 

Written Answ9rs 

c 
0') 

d.. 
~ ,_ 

~ 

~ <b -~ 
CI) 

~ 
-.: 
(J) 

<c 

(\I 

,_ 

~ 
ex) 
L() 
co 

o 
(J) 

ca 
~ 

.E 
en 
ctl 
~ co 
.c. 

C\1 ::: 

N .,.... 

(") 
r..... 
00 c.o v 
ai 
~ 
('I') 

C') 
r..... 
00 a 
L() 
......: a 
('\J 
N 

co 
"'Ct 
ex) 
o 
L() 

MARCH 4, 1991 

~ co 
N 

co co o 

(.) 
C/) 

:5 
.9-
c co 
:E 

C') ,.... 

C\I 
N 
ci co 

,.... 

t-en 

co co 
C\i 
to 

(.) 
en 

cu 
>.. ca n; 

.L:. 
0'> 
Q) 

~ 

~ 

~ en 
to a 
""I;f' 
~ a .,.... 

N 
~ 
N 
t.O 

Ol 
~ an 
C\J 

I-en 

Written Answers 

~ en 
to 
0 
""I;f' 
~ 
0 .,.... 

N m 
C\i 
LO 

Ol o 
an 
C\J 

(.) en 

E 
ctl 
~ 

0 
N 

~ 

lO .,.... 

~ 
C\I ex; ,.... 

520 

~ 
C\I 
cri r..... 



521 

(i;' 
.c: 
~ 
.S: 
CI) 

~ 
~ 

Written Answers 

~ 
~ 
~ ,_ 

t-: 
;> 
cj) -~ 

(/) 

<0 

(\J 

~ 

() 
CJ) 

"0 c: cu ro 
0) 
«I z 

co ...,. 
ci 
0 ...... 

C'f') 
en 

C"} 
co 
ex) 
C"') 

I-
C/) 

PHALGUNA 13,1912 (SAKA) 

co 
'¢ 
d 
0 ...... 

l/) 
U1 ..-
~ 

(.) 
CJ) 

n5 
(/) 
f/) 
.~ 

0 

"'Ct 
0') 
M 
M 
M ,_. 

en 
C\! 
o 
C") 

r-
(/) 

~ 
Ol 
-¢ ,...... 
N 

0 
0 
0 ..q 
N 

o 
(/) 

.D to .c-
::l 
Q. 

r-
CJ) 

Written Answers 

0 
0 
d 
~ 
N 

en o cy 

cry 
C') 
C\i 
1.0 

o o o 
C\I 

o 
(f) 

c: 
C\3 .s:::. -(/) eo .n; 

ex: 

""'" cry 
0 
C\i ...... ,.... 

C\I 
C") o 
C\J 

o o 
r-..= 

r-
(f) 

522 

""'" <.0 
M 
~ 
CD 
T"" 

o o 
r-..= 



523 

-;;-. 
J:: .. _. 
.S 
en 

l 
~ 

Written Answers 

0 
Q') 

~ m -

~ 

~ 
~ 
~ 
CI) 

<0 

C\I 

Q 
U) 

E 
~ 
i:i5 

o 
N 

0 0 ,...., f',. 
CI') ("'j 

MARCH 4,1991 

('I') 
C\I 
a) 

~ 

(,) 
U) 

:::;, 
"0 cu 
Z 
'E 
ro 
l-

co a.q 
..-

0) 
....... 

oj 
0 
~ 

C\I 
(\J 

ai 
C\I 
C\I 

co 
G) 
ex) 

(.) en 

(U .... 
::l a. .;:: 
t-

~ 
CD 
~ ,.... 
y0-

o 
(\J o 

t-en 

Written Answers 

~ 

~ 
CD 
0 
(\( 

o 
(\J 

ci 

0 
0 

~ ,.... 

C\I 
r: ,.... 
U") 
C') 

o en 

is 
Q) 

~ ... 
0.. .... 
n:! =:: => 

0 
0 ; 

C\I 
C') 

t-
C/) 

524 

8 ,...: 
0 .,.. 
..-

o o 
d 
aJ 
(0 

C\J r: ...... o 
LO 



525 

Ci)' 

~ 
·5 
~ 
Q) g. 
~ 

Writt9n Answ9~ 

Q 
0) 

ch (Q 
Q) 
0) ,.._ 

~ 

~ 
Q) 

(\J -.r:! 
C/) 

co 
-y-

..:; 
~ 

(\J 
N 
,....: 
0> ,... 

(.) en 

m 
0) 
c 
OJ 

Cl) -(/) 
OJ 
~ 

,... ,... 
~ 

t-
(/) 

PHALGUNA 13, 1912 (SAKA) 

m 
C\I 
o:i 
(\J 
CD 

8 
.¢-

(.) en 

a; 
~ :r: ... as 
0) as z 
~ 
ctI 
l.-

"'0 
~ 
0 

..... en 

0 
0 
-¢ 

....... 
ex) 

ci 

en 
~ 
N ,... 

o 
C\I 
cO ,... 

(.) en 

.e 
Q) 
Cl 

c.O 
C\I 

I-en 

Written Answers 

C1) 
q-
N ,... 

o 
C\I 
cO ,... 

co ,... 
en 
CD 
ci 

(J en 

:::l 
0 
ol.S 
c: cu 
E 
ctI 

0 .. 

..... 
(/) 

526 

CD ..... en 
ex) 

d 

o ,..... 
d 



527 Written Answers MARCH 4,1991 Written Answers 528 

-... -(I) ,_: 
~ tX) ex) 2--J <:;) Ol Ol 

0) 0 0 0 0 ..- 0 ..- ;:) 
.S ~ (.0 C\! C\! ~ 0 C'J 0 C'J 0 

CI) to ~ ,... C') C') 0) 0 cri 
Q) 0) (\J U') '" ~ 
Q) ,_ C'.) LO co C co ('I') §- ..- m 
~ E 

<tI 
0 
"0 c: 

tOO 
Q) 

0) (0 
<:0 0 0 0 0 ,..... 0 ....... -
~ It) 

LO t.() q q ('I') 0 ('I') ~ 
~ 

c:) 0 (\J N to ~ a co (\J N U") 

c3 ,_ 0 N N 
C') ..- ~ ... 

0 ->-
Q) 
(6 
Cd a. 
Q) 

~ 
(/) 

U') 

~I 
0 0 0 0 0 ""0 

K. 'II:t 
Ol 0 0 0 0 0 Q) 
0 N N 0 I/) <:0 ..- m 0) to I.() ...... Cl) ,_ I m r.:n OJ Qi N .... 

c 
Q) 
Q) 

.D 
CI'I m 

.J:: 
Q) 
0 c 

m (ij m "' () t- o ~ (.) t- -...... '0 '0 en 
(/) <J) ~ CJ) (/) If) (/) Ow 

~ I- U) 

< 
(ij .... c 
Q) 

(.) 
Q) 

-:5 
I---
::) 
Ol 

oS; 
t5 E 
(1) 0 
'0' 0 

Q) 

Q: .D 

.Q :;:) 

~ C5 
~ 

..... 0: (l) od 
~ 

..r:: .~ c: u (\J :0 ..c m .! 'P{ 

~ ~ 
c: \" "d 0 ::J 

U) (!) 0 .... c.. <tI 
c: ;: 
&.5 
::l(J) 

"E~ 
Cl>oo 

~ 
:leo 

,_ oj cri i~ 
U) -: C\I (\J c: E C/) 0 

(.) 



529 Written Answers PHALGUNA 13,1912 (SAKA) Written Answers 530 

Schemes to Baneflt Farmers and Rural 
Population 

1195. DR. VENKATESH KABDE: Will 
the PRIME MINISTER be pleased to state: 

(a) whether schemes of Science and 
Technology Department are being imple-
mented directly to inspire and benefit farm-
ers and rural population; 

(b) if so, how many such schemes were 
planned in the year 1990-91; and 

(c) the amount allocated during 1990-
91 for these schemes? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes, Sir. 

The Department of Science and T ech-
nology is implementing several schemes 
under its Science and Society programme, 
which are aimed at directly inspiring and 
benefitting rural population specially those 
belonging to the socia-economically disad-
vantaged sections including scheduled 
castes, scheduled tribes, rural artisans, 
women and landless farmers. These 
schemes are: 

1. Application of Sch:mce and Tech-
nology for Rural Development. 

2. Science and Technology for 
Weaker Sections. 

3. Science and Technology for 
Women. and 

4. Utilization of Scientific Expertise of 
Retired Scientists. 

Projects are implemented under these 
schemes with the major objective of demon-
strating the application of Science and Tech-
nology in improving the living conditions of 

the weaker sections of society. 

(b) During the year 1990-91 under 
these schemes, about 85 projects were 
planned. 

(c) The amount allocated for these 
schemes was Rs. 3.2 crores. 

Special flress Laws for States 

1196. SHRI KHEMCHANDBHAI 
SOMABHAI CHAVDA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a sUb-committee of the o 
Press Council of India has advised the Union 
Government against formulating any special 
press law or censorship of news in regard to 
Punjab, Kashmir and some other States; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRi SUBODH KANT SAHAY): (a) Yes, 
Sir. The advice, however, in regard to Punjab 
and Uttar Pradesh. 

(b) The sub-Committee could .10t visit 
Kashmir due to weather conditions and 
submitted its report on Punjab. The recom-
mendation of the Sub-Committee in relation 
to the question of special pres laws or cen-
sorship of news, and the decision of the 
Press Council of India is as follows, in regard 
to Punjab and Uttar Pradesh. 

6 
I. PUNJAB: 

There should be no resort to cen-
sorship, however limited, or sus-
pension of publication by newspa-
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pars as sometimes suggested. 
While terrorists thrive on the "Oxy-
gen of publicity·, the regulatory 
remedies that create a media vac-
uum, could be worse than the dis-
ease. There is no need for special 
press law in Punjab, nor would this 
be desirable. Where necessary, 
errant newspapers or newsmen can 
be prosecuted under the law of the 
land or cases may be referred to 
the Press Council. 

II UTIAR PRADESH: 

The Government must heed the 
lessons and re-evaluate its own 
proced ure and responses and lay 
down adequate codes and drills for 
action in troubled situations. Cen-
sorship, pre or post publication, it 
abhorrent and totally counter-pro-
ductive, in a free and democratic 
society: Openness is the best pol-
icy. The Government may take 
action against erring papers or 
editors within the bounds of the 
laws. 

(c) The decisions of Press Council of 
India are advisory in nature and have been 
noted by the Government. 

[ Trans/ation] 

Misleading AdvertIsements Regarding 
Sale of Clot~s 

1197. SHRI GANGA CHARAN LODHI: 
Will ttle PRIME MINISTER be pleased to 
state: 

(a) whether some major textile manu-
facturers organise "Sale" in Delhi and other 
big cities by giving attr active advertisements 
of concession from 30 to 50 per cent; 

(b) ~ SO, the action being taken by the 

Government to evaluate the cost price and 
sale price of these cloths; 

(c) whether such ··sales· are being 
organised with the Government permission; 
and 

(d) if SO, the names of organisers who 
have got such permission from the Govern-
ment? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) to (d). Under the pro-
vision of the MRTP Act, 1969. permission of 
the MRTP Commission is not required for 
issue of advertisements relating to IISales'. 
However. if a 'Sale' organised by any per-
sons/manufacturer etc. attracts the provi-
sions of Section 36A of the MRTP Act, 1969 
relating to unfair trade practices, the MRTP 
Commission takes necessary action under 
Section 36 0 of the Act. 

[English] 

National Conference on Deaf Women 

1198. SHRI PRATAPRAO B. 
BHOSALE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether a national conference on 
deaf women was organised in New Delhi 
during October, 1990; 

(b) if so, the details thereof; 

(c) whetherthe Government have taken 
any steps to implement the recommenda-
tions made in the conference; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
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OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJllAL SUMAN): (a) Yes, 
Sir. National Foundation of Deaf Women, a 
non~ovemmental organisation, organised 
a National Conference on Deaf Women. 

(b) The detaHs as obtained from the 
organisers are given below in the shape of a 
statement. 

(c) to (e). As would appear from the 
recommendations, these are of general 
nature and various governmental pro-
grammes promote the welfare and rehabili-
tation of the hearing handicapped women. 

STATEMENT 

The III National Conference of Deaf 
Women as scheduled was held from Octo-
ber, 22-24, 1990 at Vishwa Yuvak Kendra, 
New Delhi. It was attended by about 80 
participants hailing from New Delhi, Uttar 
Pradesh, Maharashtra, Madras, Karnataka, 
Andhra Pradesh. The three day Conference 
reviewed the achievements and action taken 
on the recommendations of the Second 
Congress held in Madras in 1983. In view of 
prevailing situation in the country, discus-
sions, were short and mainly focussed on 
the agendaofthe Conference. Major recom-
mendations of the conference are detailed 
balow. It sought to firmly the National Foun-
dation of Deaf Women with an administra-
tive structure and operations of its own and 
DFDW was entrusted with the responsibility 
to explore the ways and means for making 
the national organisation an independent 
body with an entity an.d charter of its own. 

Considerable focus was given on 
the conditions of "Non working deaf 
mothers and the commitment to 
education of deaf child specially 
removing the barriers for education 
of the girl child. It was suggested to 
carryout a sample survey in col-
laboration with Government dopart-

ments. 

Building leadership qualities among 
deaf women themselves to take up 
the challenge and to play role 
models. 

To ensure a better integration be~ 
tween the deaf women and the 
hearing. Resolve to bring together 
the deaf and hearing for a united 
battle to improve the lot of deaf 
women in the country. 

Promoting sports and talent com-
petitions and creating proper pub-
fic awareness. It was decided to 
create an organi~ation to look after 
deaf women's sports. 

Education, Training, Social Eco-
nomic Rehabilitation of deaf women 
should receive a special emphasis. 

The encourage at least one hear-
ing member of the deaf parents to 
become a teacher to train deaf 
women. 

To approac" the Government of 
India, the Ministry of Welfare and 
Women Affairs, Deptt. of Educa-
tion and Hu·man Resources and 
Development for providing funds to 
implement various projects for the 
benefit of deaf women. 

To maintain a healthy relationship 
between State Units and deaf 
women organisations. 

To establish an international under-
standing/friendship through the 
proper channel and news media. 

To establish one common stan~ 
dard sign languagefordeafwomen 
at national level. 
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i) 

ii) 

To encourage the Government 
hospitals to provide interpretation 
facility for the benefit of deaf pa-
tients. 

To encourage the Government 
departments, hospitals to avail of 
the Telephone Device for the Deaf 
(TOO) for communications with deaf 
persons-a common link between 
the Government and the Deaf 
Society. 

Taking resources constraints in 
view the conference did not pro-
pose and new venture to be under-
taken by either NFDWIOFDW but 
stressed the need for consolidation 
of the efforts already under way 
and as recommended by the II 
National Conference held in Ma-
dras in 1983. 

Anganwadl Centres 

1199. PROF. K.V. THOMAS: Will the 

Anganwadi Workers 

a) Matriculate 

PRIME MINISTER be pleased to state: 

(a) the number of Anganwadi centres in 
each State and Union Territory; 

(b) the present salary being paid to 
Anganwadi teachers and helpers; and 

(c) whether the Government propose to 
enhance their salary; if so, thedetails thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEl-
FARE (SHAI RAWI LAL SUMAN): (a) A 
statement indicating the State/UT-wise 
number of Anganwadi centres, functioning 
as on 31.12.1990 in the oountry is given 
below. -

(b) Underthe ICDS scheme, the follow-
ing rates of honoraria are being paid to 
Anganwadi workers and helpers working at 
Anganwadi centres:-

Rs. per month 

275 

b) Matriculate with 5 years experience 300 
as Anganwadi workers 

c) Matriculate with 10 years experience 325 
as Anganwadi workers 

d) Non-matric (including same 225 
literatelilliterate) 

e) Non-matric with 5 years experience 250 
as Anganwadi Worker 

f) Non-matric with 10 years experience 275 
as Anganwadi Worker 

Helpers 110 
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(c) The Anganwadi Workers and help-
ers working at Anganwadi centres are hon-
orary, voluntary and part time (4 112 hours 
daily) workers selected from the local com-
munity. They are paid honoraria which has 

been enhanced from time to time. Presently I 
the matter regarding revision of honoraria of 
Anganwadi workers and helpers ;s receiving 
government's utmost attention. 
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Closure of Industrial unit. In Gujarat 

1200. SHAt AATILAl KALIDAS 
VERMA: Will the PRIME MINISTER be 
plea..,ed to state: 

(a) the number of Small, Medium and 
Large Scale Industrial Units lying closed at 
present in Gujarat State; 

(b) whether there is any proposal to 
restart these units In the near future; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) to (c). The Reserve 
Bank of India maintain data on stckness. 
However. they do not collect specific data on 
closed industrial units. As per the informa-
tion received by the Reserve Bank of India 
from banks, there were, as at the end of 
December, 1983,53 Non-SSI sick and weak 
units in the State of Gujarat which were 
closed/under liquidation/winding up orders 
issued/under lock out/strikes etc. Out 01 these 
53 Non-SSt units I after exam inatlon 7 have 
bean found to be viable, 41 an ['ol')-viable 
and viability in respect of 5 units has not yet 
been decided. Three viable units already 
been placed under nursing programme. 

As regards small scale units, there were, 
at the end of December, 1988, a total of 
5,601 sick units, out of which 315 are consid-
ered viable, 5,146 non·viable and viability of 
140 units has not yet been decided. 188 
viable SSI units have been put under nursing 
programme. 

[ Translation] 

Remote Sensing Survey of Drought .. 
Prone Areas In Bihar 

1201. DR. SHAILENDRA NATH SHRI-
VASTAVA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether a comprehensive survey to 
combat the drought situation at district level 
has been in~iated by the Department of 
Space. 

(b) if so, the names of the districts in the 
drought .. prone Bihar State which have been 
identified and included in this project; and 

(c) the details of the progress made in 
this regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes, Sir. 

(b) Palamu and Munger arethedistricts 
in Bihar identified for comprehensive survey 
to combat drought. 

(c) The joint Project being carried out by 
Department of Space (DOS) and Bihar State 
Remote Sensing Application Centre, Gov~ 
ernmsnt of Bihar, envisages oollectlon of 
socio-economic data, and DOS providing 
the satellite data for preparation of thematic 
maps in respect of soil, land-use, ground 
water, etc. These thematic maps are for use 
by the State Government for drawing up of 
specific schemes for combating drought. 
DOS has provided As. 28.00 lakhs towards 
this Project out of the total estimated cost of 
survey of As. 44.00 lakhs. 

[English] 

Plans for Welfare of Tribals 

1202. SHRI K. MURALEEDHARAN: 
Will the PRIME MINISTER be pleased 10 
stat9: 

(a) the details of the Welfare scheme 
being implemented for the tribals; and 

(b) the names of the States which are 
receiving financial assistance from Union 
Government for this purpose? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJILAL SUMAN): (a) and 
(b). The information is given in the statement 
balow. 

STATEMENT 

Details of the WeHare Schemes being 
implemented for ths W9Hare of Triba/s by 

the Ministry of Weffare 

1. Special C9ntral Assistancs (or 
Tribal Sub-Plan: 

The Concept of Tribal Sub-Plan was 
designed for the integrated development of 
tribal areas and for accelerating the all round 
development of the tribals. This approach 
now cover 20 States/Union Territorle •. The 
Special Central Assistance supplements the 
St3te efforts for effectivQ development of the 
tribal areas and the tribals. 20 States/Union 
Territories namely Andhra Pradesh, Assam, 
Bihar, Gujarat, Himachal Pradosh, Jammu & 
Kashmir, Karnataka, Kerala, Madhya 
Pradesh, Maharashtra, Manipur, Orissa, 
Rajasthan, Sikkim, Tamil Nadu, Tripura, Uttar 
Pradesh, West Bengal. Andaman & Nicobar 
Islands and Daman & Diu, are receiving the 
Special Central Assistance for their Tribal 
Sub-Plan. 

2. R9search & Training: 

Under this scheme. financial assistance 
is given to the State Governments on match-
ing basis for tribal research Institutes and the 
award of research fellowship to scholars 
working on tribal subJeds. 13 States of Andhra 
Pradesh, Assam, Bihar, Gujarat, Kerala, 
Madhya Pradesh, Maharashtra, Manipur. 
Orissa, Rajasthan, Tamil Nadu. Uttar 
Pradesh and West Bengal are receiving the 

financial assistance under the scheme. 

3. Girls Hostsls for Schsdul9d rnbes: 

This scheme provides 500/0 financial 
assistance to State and 1000/0 financial 
assistance to Union Territories for construc-
tion/expansion of the Hostels for Scheduled 
Tribes Girls at the prescribed rates per seat, 
with a view to ensure adequate enrolment of 
Scheduled Tribes Girls in Educationallnsti-
tutions particularly atthe School stage. Under 
the scheme the financial assistance is given 
to 26 StateslUnion Territories namely Andhra 
Pradesh, Assam Bihar, Gujarat, Himachal 
Pradesh, Jammu & Kashmir, Karnataka, 
Kerals. Madhya Pradesh, Maharashtra, 
Manipur, Orissa, Rajasthan, Sikkim, Tamil 
Nadu, Trlpura, Uttar Pradesh. West Bengal, 
Arunachal Pradesh, Meghalaya, Mizoram, 
Nagafand, Andaman & Nicobar Islands, 
Daman & Diu, Oadra & Nagar Haveli and 
Lakshadweep. 

4. Boys Hostels for Scheduled Tribes: 

This scheme provides 50% financial 
assistance to States and 100% financial 
assistance to Union Territories for construc-
tion of the Hostels for Scheduled Tribes 
Boys at the prescribed rates per seat with a 
viewto ensure adequate enrolment of Sehed-
uled Tribes Boys In Educational Institutions 
particularly at the school stage. Under the 
scheme the financial assistance is given to 
26 StatesiUnlon Territories namery Andhra 
Pradesh, Assam, Bihar, Gujarat, Himachal 
Pradesh, Jammu & Kashmir, Kamataka, 
Kerala, Madhya Pradesh, Maharashtra, 
Manipur, Orissa, Rajasthan, Sikkim, Tamil 
Nadu, Tripura, Uttar Pradesh, West Bengal 
Arunachal Pradesh. Meghalaya, Mizoram, 
Nagaland. Andaman & Nicobar Islands. 
Daman & Diu, Dadra & Nagar Haveli and 
Lakshadweep. 
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5. Ashram School in Tribal Sub-Plan 
Areas: 

This scheme provides 500/0 financial 
Assistance to State and 1000/0 financial 
assistance to Union Territories with a view to 
promote educational facilities and environ-
ment conducive for learning. Under the 
scheme the financial assistance is given to 
20 States/Union T err~ories namely Andhra 
Pradesh, Assam, Bihar, Gujarat, Himachal 
Pradesh, Jammu & Kashmir, Karnataka, 
Kerala, Madhya Pradesh, Maharashtra, 
Manipur, Orissa, Rajasthan, Sikkim, Tamil 
Nadu, Tripura, Uttar Pradesh, West Bengal, 
Andaman & Nicobar Islands, Daman & Diu. 

6. Development of Oil-seeds and Oils 
of Tree & Forest Origin in Tribal 
Af98S: 

Under this scheme, 25% grants and 
750/0 loan are given to the States for improv-
ing the collection of Oil-seeds and Oil of Tree 
& Forest origin in Tribal Areas. 3 States of 
Bihar, Madhya Pradesh and West Bengal 
are receiving the financial assistance under 
the scheme. 

Declaration of Hills of U.P. (Uttara-
khand) as Backward Area 

1203. SHRI M.S. PAL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government 
propose to declare hills of Uttar Pradesh 
(Uttarakhand) as backward area; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) There is no such pro-
;JGsal before the planning Commission. 

(b) and (c). Do not arise. 

[ T rans/ation] 

Border Security 

1204. SHRI GIRDHARI LAL BHAR-
GAVA:WillthePRIMEMINISTERbepleased 
to state: 

(a) whether the Union Government 
have received a comprehensive border 
security scheme from the Government of 
Rajasthan; 

(b) if so, the details thereof and the 
action taken thereon; and 

(c) the number of battalions and the 
amount the Government propose to allocate 
to Rajasthan for keeping vigilance on Ra-
jasthan border? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER AND STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHAI SUBODH KANT SAHAY): (a) Some 
proposals for strengthening security arrange-
ments on the Indo-Pak border in Rajasthan 
Sector were received. 

(b) and (c). It will not in the public 
interest to disclose this information. 

[English] 

Norms to set up T.V. Transmission 
Centre 

1205. DR.P. VALLAL PERUMAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the norms fixed by the Government 
to set up a T.V. Transmission Centre in the 
country; and 

(b) the reasons for not setting up a T.V. 
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Transmission Centre at Chidambaram in 
Tamil Nadu? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) The 
criteria followed by Doordarshan, while 
deciding the locations of TV Transmitters 
include various factors such as provision of 
coverage to areas not covered by TV signals 
from any other existing stations; extent of 
resultant coverage; provision of service to 
hilly. backward, tribal, remote, sensitive and 
border areas; availability of programme 
production and linkage facilities; and other 
infrastructures. The needs of places of his-
torical and cultural importance and where 
National Projects have been set up are also 
taken into acoount. 

(b) TV service in the country is being 
expanded in a phased manner, deper.ding 
upon availability of resources for the pur-
pose. Establishment of a TV transmitter at 
Chidambaram would depend upon availabil-
ity oi resources for the purpose under VIII 
Plan. 

Freedom Fighters Pension to Partlcl· 
pants of Goa Liberation Movement 

1206. SHRI SUDAM DESHMUKH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether it is a fact that the increase 
in the pensions of freedom dithers is not 
extended to the Goa Liberation Fighters so 
far; 

(b) if so, the details thereof along with 
the reasons therefor; 

(c) whether some applications of the 
participants of Goa liberation movement are 
still pending finalization; and 

(d) if so. the number thereof and the 

reasons for keeping them pending and when 
they are likely to be finalised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) and (b). 
The increase in pension from Rs. 500/- to 
Rs. 750/· p.m. with effect from 14.11.1988 
under Swantantrata Sainik Sam man Pen-
sion Scheme is applicable to all freedom 
fighters including Goa Liberation Freedom 
Fighters. 

(c) and (d). Statistics are being main-
tained, State/Union Territory wise and no 
struggltt/movement wise. 

Amendment to Minimum Wage. Act 

1207. SHRI KASHIRAM RANA: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Government propose to 
amend minimum Wages Act in view the rise 
in prices; and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE: MINISTRY OF WEL-
FARE (SHRI RAMJI LAl SUMAN): (a) and 
(b). Yes, Sir. It is proposed to reduce the 
interval of revision of minimum wages from 
existing five years to two years, unless the 
minimum wages so fixed by the appropriate 
Government have provision for variable 
dearness allowance linked with Consumer 
Price Index Number and adjustable at regu-
lar intervals. 

Centralised Purchase by Production 
Units 

1208. SHRI SHIKIHO SEMA: Will the 
PRIME MINISTER be pleased to state: 
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(a) whether the Production Units are 
circumventing the norms of centralised pur-
chases by resorting to direct purchases of 
centralised items on the grounds of urgency; 

(b) whether there is bonafide urgency in 
the purchase of same item on \. .1 occasions 
in the same Production Un~s; 

(c) if so. the reasons therefor; and 

(d) if so, the number of cases in each 
Production Unit involving purchases of cen-
tralised items directly and the amount of 
such purchase during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LAUT 
VIJOY SINGH): (a) to (d). Information is 
being colleded and will be raid on the Table 
of the House. 

Electronic Components Manufacturing 
Units 

1209. SHAI K.R. NARAYANAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware 
that a large number of electronics compo-
nents manufacturing units are suffering from 
industrial sickness and many of them are 
being closed down; and 

(b) if so, the steps the Government 
propose to take to remedy the situation and 
to promote the production and export of 
electronic goods? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). The Elec-
tronic Component Industry Association 
(ELCINA) has represented that the industry 
has been crippled critically. The growth rate 
of electronic components industry in the 
terminal year of Seventh Five Year Plan was 
lower as compared to that in the previous 

y~ar. This was mainly due to fa" in growth 
rata of consumer electronics industry and in 
particular recession in TV industry. 

Steps taken by the Government for 
promotion and export of electronic compo-
nents are given in the Statement below. 
Moreover, Government is regularly interact-
ing with concerned industry associations 
and all efforts are made for prompt examina-
tion of suggestions received from such asso-
ciations. 

STATEMENT 

Steps taken by the Govemment to Pro-
mote Electronic Component Industry 

1. Electronic component industry has 
been delicensed. 

2. Foreign collaboration has been 
allowed liberally. 

3. Electronic Component Industry has 
been exempted from clearance 
under Section 22A of the MRTP 
Act. 

4. Mc,st of the input required for 
manufacture of electronic compo-
nents are available at concessional 
customs duty. 

5. Tools,dias, moulds are available at 
concessional customs duty. 

6. Large number of capital goods are 
permitted for import under OGL. 

7. Capital goods under project im-
port/substantial expansion attract 
concessional customs duty. A large 
number of capital goods required 
for modernisationlbalancing also 
attract concess;onsl customs duty. 

8. Cash Compensatory Support 
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(CCS) of 12% of FOB export value 
is available on export of electronic 
component. 

9. Import Replenishment (REP) on 
export of elactronic components is 
available at the rate of 20% of FOB 
export. 

Export of Nuclear Technology 

1210. SHRI HARt KISHORE SINGH: 
SHRI VAMANRAO MAHADIK: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose 
to sell its nuclear technology in the world 
market; 

(b) if so, the areas of technology iden-
tified for this purpose; and 

(c) the details of the world market 
explored/proposed to be explored for the 
purpose? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes, Sir. It is proposed 
to export high technology products in nu-
clear science & technology. 

(b) A number of equipment, instru-
ments and isotope products for export have 
been identified. They are mostly in the areas 
of Research Reactors, Radio-isotopes, 
Radiation technology, Radiological Safety, 
protection Electronics, instrumentation 

Robotics, Computer software, Materials, 
science, Nuclear Medicine and Agriculture. 

(c) The availability of these has been 
made known to the IAEA. A brochure listing 
the specific items has also been circulated 
among the Member States of the IAEA. 
Enquiries are being followed up. 

[ Trans/ation] 

Setting up of Heavy Industry in Mahar-
ashtra 

1211. SHRI PUNDLIK HARI DANWE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of heavy industry set up 
in the Jalna district of Maharashtra so far; 

(b) whether Government propose to set 
up such industry in this distr1tt; 

(c) if so, details thereof; 

(d) if not, the reasons therafor; and 

(e) whether this district has been de-
clared as industrially backward district? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) to (d). Under the 
Provisions of Industries (Development and 
Regulation) Act, 1951, the following 2 Let-
ters of Intent and 1 Industrial Licence have 
been granted during the year 1987 to 1990 
for setting up of industries in Jalna district of 
Maharashtra. 

Letters of Intent 

MIs. Samarath Sahkari Sakhar Karkhana Limited 
(Substantial Expansion) 

Shree Bageshwari Sahkari Sakhar 

Sugar 1250 TCD Tonnes 
crushing per day 
(after expansion) 

Sugar 2500 TCD 
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Karkhana Limited 
(New Undertaking) 

Industrial Licence 

MIs. Jalna Sahakari Sakhar 
Karkhana Limited 
(New Undertaking) 

(e) Jalna district is a Centrally declared 
backward district. 

[Eng/ish] 

Alleged Discontentment Amongst 
Scientists In Raman Research Institute, 

Bangalore 

1212. SHRI UMA BHARATI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the atte'ltion of the Govern-
ment has been to the news item captioned 
'Scientists at Raman Institute unhappy" 
appearing in the 'Hindustan Times" dated 
February 11.1991; 

(c) if so, the reaction of the Government 
thereto; and 

(c) whether the Government propose to 
conduct an enquiry into the affairs of the 
Institute? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) Yes, Sir. 

(b) The Raman Research Institute, 
Bangalore is an autonomous body. The 
Governing Council, which has also a Gov-
ernment nominee as its member, is the 
competent authority for the affairs of this 
institute. 

(c) Question does not arise, in view of 
(b) above. 

Sugar 1250 TeO 

Development Facilities to labour 
Connected with Assam's Tea Industry 

1213. DR. C. SILVERA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have re-
ceived any request from prominent persons 
of Assam to provide development facilities to 
labour connected with Assam's tea industry; 

(b) If so, the details thereof and the 
action taken thereon: 

(c) whether the State Government has 
been earning huge royalty from this industry; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHAI RAMJI LAL SUMAN): (a) to (d). 
The enforcement of the Plantations Labour 
Act, 1951 is the responsibility of the State 
Government. Information is being collected 
from the Government of Assam and will be 
laid on the Table of the House. 

Increase In Activities of Anti-Social 
Elements In Deihl 

1214. SHRI SARJU PRASAD SAROJ: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the activities of anti-social 
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elements and drug addicts indulging in theft 
and stealing of parts of motor vehicles have 
Increased considerably in Delhi particularly 
in R.K. Puram area; 

(b) the numberof cases reported during 
the last three years, year-wise and in Janu-
ary and February, 1991; 

(c) the number of persons arrested 
during the last three years and in January-
February. 1991; and 

(d) the effective steps taken by the 
Government to curb such activities of the 
anti-social elements? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (d). 
The information IS being collected and will be 
laid on the Table of the House. 

Industries set up In Seventh Plan 

1215. PROF. P.J. KURIEN: Will the 
PRIME MINISTER be pleased to state: 

(a) the total amount spent so far for the 
development of industries in the industrially 
backward areas in the country during the 
Seventh Five Year Plan, State-wise; 

(b) the number of industries set up in 
each State together with the employment 
generated in 8dch State; 

(c) whether any plan has been formu-

lated in this regard for 1991·92; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA· 
MAL MORARKA): (a) and (b). The following 
statements are attached: 

(i) State-wise assistance disbursed by 
the All India Financial Institutions to 
backward areas during the VII Five 
Year Plan are given in the 
statement-l below. 

(ii) State-wise reimbursements under 
the Central Investment Subsidy 
Scheme during the VII Five Year 
Plan are given in the Statement-II 
below. 

(iii) State-wise Letters of Intent and 
Industrial Licences issued to back-
ward districts from 1985 to 1990 
are given below as statement-III 

(iv) State-wise employment in the or-
ganised manufactUring sector as 
on 31,3.1985 and 31.3.1989 are 
given below as statement IV. 

(c) and (d), While formulating the Indus-
trial plans and programmes of the States for 
1991-92, emphasis has been laid for setting-
up of industries in the industrially backward 
areas of different States. The Government 
have also decided to set up growth centres 
throughout the country for industrialisation 
of backward areas. 
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STATEMENT -I 

State-wise Re/imbursements made under the Central Investment Subsidy Scheme during 
the Seventh Five Year Plan (1985-86 to 1989-90) 

51. No. Name of the Amount 
State/Union Territory fRs. in crores) 

1 2 3 

1. Andhra Pradesh 46.54 

2. Assam 22.06 

3. Bihar 12.20 

4. Gujarat 32.91 

5. Haryana 7.00 

6. Himachal Pradesh 40.35 

7. Jammu & Kashmir 49.18 

8. Karnataka 21.15 

9. Karala 11.76 

10. Madhya Pradesh 53.40 

11. Maharashtra 17.88 

12. Manipur 2.30 

13. Meghalaya 2.14 

14. Nagaland 13.91 

15. Orissa 12.93 

16. Punjab 10.07 

17. Rajasthan 40.63 

18. Sikkim 5.36 

19. Tamilnadu 36.65 
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SI. No. Name of the Amount 
Stat9/Union Territory (Rs. in crores) 

1 2 3 

20. Tripura 1.15 

21. Uttar Pradesh 101.19 

22. West Bengal 12.07 

23. Andaman & Nicobar Islands 0.68 

24. Dadra & Nagar Haveli 9.43 

25. Arunachal Pradesh 1.54 

26. Goa 24.22 

27. Mizoram 13.25 

28. Pondicherry 15.06 

Total Rs. 617.01 Crores 
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Registration of email scale Industrial 
unite 

1216. SHRIG.S. BASAVARAJ: Will the 
PRIME MINISTER be pleas9\.! to state: 

(a) the details regarding rogistration of 
small scale industrial units and the authority 
competent to consider the clubbing of in-
vestments; 

(b) whether an affidavit for clubbing of 
small scale units is required to be filed in the 
office of Director, SISI, New Delhi; and 

(c) if so, in how many casesthis affidavit 
has been asked for and the action taken on 
those cases? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) District Industries 
Centres which are the registering authority, 
take decisions on all aspects pertaining to 
registration of Small Scale units including 
Clubbing of Investment. 

(b) and (c). While there are no general 
instructions, SISI New Delhi has so far asked 
for Affidavits regarding Clubbing of Invest-
ment in about 50 cases seeking assistance, 
of these, positive recommendations have 
been made in 45 cases. 

Supply of Public Sector Materials for 
Defence Units 

1217. SHRIV.SREENIVASAPRASAD: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the rate of rejection of 
offered materials from Public Sector indus-

tries to Controller of Quality Assurance 
(Stores) has been on the increase; 

(b) whether it is also a fact that some 
offers of similar goods manufactured by the 
private sectors are often cleared by this 
inspection agency very expeditiously; 

(c) if so, the facts thereof; 

(d) the details of materials offered to 
CQA (Stores) at different stations by public 
sector during the past one year, their rates of 
rejection; and 

(e) the efforts proposed 10 be made to 
encourage Public Sector materials being 
bought by defence units more and more? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VUOY SINGH): (a) No definite pattern in the 
rate of rejection is discernible to indicate that 
the rate of rejection of materials offered by 
Public Sector Industries has been on the 
increase. 

(b) No, Sir. 

(c) Does not arise in view of (b) above. 

(d) A statement is given below. 

(e) Tender inquiry is issued to the 
Public Sector Units for all the items required 
by Defence Services which such units are 
capable of supplying. Subject to their ability 
to meet the quality and delivery require-
ments, they are considered for price prefer-
ence overthe large and medium scale indus-
tries in the private sedor to the extant of 
10%. This policy of price preference to the 
public sector units is already in vogue. 
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Ex·Servlcemen Engaged In Ordnance 
Factor Ie. 

1218. SHRIV.SREENIVASAPRASAD: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have re-
ceived a series of representations during the 
last three years on the question of drawing 
out comprehensive plan for increasing the 
scope of work and promotional avenues of 
ex-servicemen engaged in Ordnance Facto· 
ries; 

(b) whether it is also a fact tha' these ex-
servicemen remain in one post for 10 to 15 
years while their contemporaries in similar 
posts have gone up three scales higher 
within the same time; 

(c) if so, the facts and details th8reof; 
and 

(d) the effective steps being taken "0 
redress the grievances of thG ex-servicemen 
with immediate or retrospective effect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VUOY SINGH): (a) No such representation 
has been received in so far as the Ordanance 
Factories are concerned. 

(b) and (c). Time taken for employees, 
including ex-servicemen, to be promotgd to 
the next higher posts which depends upon 
seniority of the individual employee corre-
lated with the number of postslVacancies 
available at a given point of time, would vary 
over time. All eligible employees, including 
the ex-servicemen, are duly considered in 
accordance with the relevant rules and pre-
scribed procedure whenever, a vacancy in a 
higher grade is to be filled up. 

(d) Cadre rev'iew undertaken for im-
I )Io\ling promotion prospects of employees, 

would also benefit the re-employed ex-serv-
icemen. 

Return of Awards by the Receplents 

1219. SHRI KAILASH MEGHWAL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether some recepients of Padma 
Shri. Padma Shushan and Padma 
Vibhushan awards have returned their 
awards; and 

(b) if so, the names of such recepients 
who have returned their awards during the 
last three years stating the names of the 
awards and the reasons for their return? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) Yes, 
Sir. 

(b) During the preceding three years. 
two recepients of Padma Awards, namely, 
Shri Murlidhar Devidas alias Saba Amte and 
Shri Inder Mohan have returned their med-
als and Sanads. The former has returned the 
Padma Shri and Padma Vibhushan medals 
aJongwith their miniatures and two Sanads 
presented to him in 1971 and 1986 respec-
tively "in protest against the Gujarat Govern-
ment's callous treatment meted out to him 
and Narmada Ghat; tribals during the last 
few days" and the latter has returned the 
Padma Bhushan medal alongwith miniature 
and Sanad which were presented to him in 
1990 Itin protest against that anti-people 
policies of the establishment as a whole 
rather than a particular Government." 

Bomb Blasts In Deihl 

1220. PROF. VIJAY KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state: 
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(a) the number of cases of bomb blasts ment House. In this case, no 
in Delhi during 1990 and 1991 so far, month· damage use caused. 
wise; 

(2) On 19.3.1990, an explosion took 
(b) the loss of lives and property in each place in New Subzi-Mandi. 1 

case; person was killed. Property worth 
approximately As. 2000/- was 

(c) the details of investigations made in damaged. 
each case; 

(3) On 10.4.1990-, a bomb exploded 
(d) whether the culprits have been at Police Station Tilak Nagar. 

apprehended. if so, the details thereof; and Property worth approximately Rs. 
2000/- was damaged. 

(9) the action taken or proposed to be 
taken in these cases? (4) On 10.4.1990. a bomb exploded 

in the office of Deputy Commis-
THE MINISTER OF STATE IN THE sioner of Police, West District. 

MINISTRY OF HOME AFFAIRS AND MIN- Property worth approximately Rs. 
ISTER OF STATE IN THE MINISTRY OF 10,0001- was damaged. 
INFORMA TION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) and (b). (5) On 13.4. 1990, a bomb exploded 
15 Incidents of bomb-blasts took place in at Pran-bari Bridge. 7 persons 
Delhi during 1990 and January, 1991. were killed. Property worth ap-
Number of incidents, month-wise, is as fol- proximately As. 52,0001- was 
lows.- damaged. 

Year and Month No. of Bomb-blasts (6) On 28.4.1990 a bomb exploded 
at Khanpur Bus Terminal. 3 per-

2 sons were killed. Property worth 
about Rs. 500/- was damaged. 

January, 1990 1 
(7) On 30.4.1990, a bomb exploded 

March. 1990 1 in a bus plying from UUam Nagar 
to 1.8.B. T. 2 persons lost their 

April. 1991 5 lives. Property worth about As. 
50,500/- was damaged. 

June, 1990 1 
(8) On 1.6.1990, an explosion took 

August, 1990 1 place in Moti Nagar Market. 
Property worth about As. 10,0001 

October, 1990 1 .. was damaged. 

January. 1991 5 (9) On 15.8.1990, an explosion took 
place at PS Keshavpuram. In 

The details are given below:- this 5 persons were killed. 

(1 ) On 7.1.1990, ao explosion took (10) On 6.10.1990, a bomb blast took 
place near Gate No.3, Parlia- place in a three wheeler soooter 
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in MayurVihar at PS Trilokpuri. 2 
Passengers of the scooter and 
its driver were killed. The three 
wheeler scooter and a cycle were 
damaged. 

(11) On 17.1.1991, an explosion took 
place at Janpath PS Connaught 
Place. Property worth about As. 
S lakhs was damaged. 

(12) On 22.1.1991, a bomb blast took 
place near Tis Hazari District 
Court. One person was killed. 
Three two wheeler scooters were 
damaged. 

(13) On 22.1.1991, an explosion took 
place near police Headquarters 
PS I.P. Estate, 9 scooters were 
damaged and loss of property 
was approximately As. 50,000/-

(14) On 25.1.1991. a bomb blast took 
place near Jai Prakash Narayan 
Hospital PS Oaryaganj. 

(15) On 27.1.1.1991, a bomb explo-
sion took place in Jubilee Cin-
ema PS Kotwali. 1 person was 
killed and property worth about 
As. 40,000/- was damaged. 

(c) to (e). Cases have been registered 
in respect of all these incidents by the Delhi 
Police. 8 persons have been arrested; 4 of 
them figure in 2 cases each. 

Unauthorised Construction on Defence 
Land at Mahatma Gandhi Park 

1221. SHRIM.V.CHANDRASHEKARA 
MURHTY: Will the PRIME MINISTER be 
pleased to state: 

(a) wh.ther the Government have re-
ceived detailed complaints from VIPs in the 

matter of unauthorised construction of De-
fence land at Mahatma Gandhi Park during 
the past nine months; 

(b) whether the Government have also 
received reports that the building has been 
further extended towards south or south 
east portion and thereby extension being 
done unauthorisedly upto the public well at 
the park; 

(c) whetherthe Cantonment Board has 
removed its water pump set from the well 
which was set for watering the park to enable 
the occupiers to use the same; 

(d) if so, the facts thereof; and 

(e) the details of terms of the tenancy, 
period of tenancy with dates, cost and in-
vestment of the Board, original covered area 
of the building and total area of the present 
structure? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VLJOY SINGH): (a) Ves, Sir. 

(b) While no specific report was re-
ceived, this matter was raised in Rajya Sabha 
Unstarred Question No. 3036 on 4.9.1990. 

(c) and (d). The pump set, operated on 
DC transmission line, was removed prior to 
1975 whereas the restaurant came into ex-
istence many years later. 

(e) The details of terms of tenancy and 
period of tenancy with dates are given in the 
statement below. The Board had spent a 
sum of As. 20,000/- in the year 1975 for 
converting the dilapidated Malis' quarters 
into shops. The original covered area of this 
building was 94 sq. mtrs. The actual covered 
area of the present structure is 176 sq. mtrs. 
on the ground floor and 185 sq. mtrs. on the 
1st floor. 
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STATEMENT 

Details of Terms of Tenancy 

1. That the period for which this 
license shall continue w:1I be 5 
years commencing from 
1.11.1987. 

2. That this license shall be for use 
and occupation of the said shop 
only by the licensee and/or his 
heirs subject to approval of the 
Cantonment Board. No other 
person shall use or occupy the 
said shop at any time. 

3. That the license fee for the use 
and occupation of the said shop 
shall be Rs. 1250.00 per month. 

4. That the licensee has paid Rs. 
600/· as security money for due 
fulfilment of the occupancy agree-
m&nt and acting according to this 
indenture. In the event of his not 
acting according to this Inden· 
ture, his said security money shall 
be liable to be forfeited to the 
Board. 

5. That the licensee will pay regu-
larly the monthly charges in 
advance by the 10th of each 
month. Failure on his part will 
make him liable to penality of 
Re.1/- per day in addition to the 
monthly charges. 

6. That in case of default of pay-
ment of monthly charges for any 
two months the license may be 
cancelled by the licensor and the 
licensee shall detiver vacant 
possession of the shop to the 
licensor. Expenses if any incurred 
for eviction by the Cantonment 

Board shall also be payable by 
the licensee. 

7. The Electric/Water ~nnection 
may be taken by the licensee at 
his own cost and against his 
security. 

8. That the licensee shall not sublet 
or in any way transfer the pos-
session of the said shop to any 
body. The licensee she" not carry 
out any addition/alteration or 
reappropriation of the building. 

9. That the licensee shall not carry 
on any trade in the said shop 
which causes nuisance or of-
fence or which is injurious to the 
health of the public. Nor shall he 
carry any trade of inflammable 
goods or of goods likely to pro-
duce heavy smoke or goods 
prohibited by the licensor. 

10. That the licensor will always keep 
the premises and the adjacent 
land neat and clean and the 
perfect sanitary conditions which 
will be subject to periodic inspec-
tion by health authorities of 
Cantonment Board. 

11. That the licensee shall keep the 
shops in good repairs atthiscost. 
The annual repairs and white 
washing shall be carried out at 
his own cost and in case of his 
failure to do so, it will be carried 
out by Cantonment Board at the 
cost/expenses of the licensee. 

12. That this license shall not create 
any rights in the shop of the licen-
see. At the termination of the 
period of this licensee the licen-
see shall deliver the vacant pos-
session of the above shop to the 
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licensor in the same condition in 
which he took it, allowing for 
normal wear and tear. Any dam-
age to the shop will be made 
good by the licensee prior to 
returning the shoplbuilding to the 
licensor. A plan and inventory of 
the shoplbuUding shall be handed 
over to the licensee and promi-
nently displayed in a glass 'rame 
in the shop. h should be signed 
by both the licensor and the li-
censee. Failure to make good 
the loss/damage, the security 
money shall stand forfeited. 

13. That this license can be termi-
nated by either party on 3 months 
notice. 

14. That in the event of the breach of 
any of the conditions of this in-
denture by the licensee, the li-
cense shall stand cancelled un-
less the licensor condoned the 
breach on any terms in writing 
and the licensor shall be entitled 
to enter into the aforesaid shop. 

15. That at the end of the period of 
this indenture i.e. on 31st Octo-
ber, 1992 this license shall stand 
revoked and the licensee shall 
be bound immediately to hand 
over the vacant possession of 
the aforesaid shop to the licen-
sor. 

16. That no tenancy right of the li-
censee in the said shop are cre-
ated by this indenture. 

Funds for SC/ST Welfar. Scheme. 

1222. SHRI SRIKANTHA DATTA 
NARASIMHA RAJA WADIYAR: Will the 
PRIME MINISTER be pleased to state' 

(a) whether the Government propose to 
earmark additional funds for various welfare 
schemes of Scheduled Castes and Sched-
uled Tribes during the Eighth Plan; 

(b) if so, the details of such schemes: 
and 

(c) the amount likely to be earmarked 
for these schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF- LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHAI RAMJILAL SUMAN): (a) to (c). 
The schemes for Scheduled Castes and 
Scheduled Tribes during the Eighth Five 
Year Plan have not been finalised by the 
Planning Commission. 

Software CIties 

1224. SHAI SRIKANTHA DATTA 
NARASIMHA RAJA WADIYAR: Will the 
PRIME MINISTER be pleased to state: 

(a) ~he name of cities which have been 
made software cities in the country so far; 

(b) whether the Government have any 
proposal to convert some more cities as 
software cities during the Eighth Plan; 

(c) if so, the names of the cities; and 

(d) the work done in this direction so 
far? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) to (c). The Depart-
ment of Electronics has set up three Soft-
ware Technology Parks one each at Pune, 
Bangalore and Bhubaneshwar.ln addition, it 
is proposed to set up 12 more software 
technology parks. The places under consid-
eration are Trivandrum, Hyderabad, Ahme-
dabad, Noida, Chandigarh, Bhopal. Patna, 
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Calcutta Madras, Jaipur Gurgaon and 
Guwahati. 

(d) The proPosal is being discussed 
with the State Govemments/State Electron· 
ics Development Corporations to workout 
the details of the project in terms of the 
infrastructural and communication require· 
ments. 

Legislation for Unorganlsed Labour 

1225. SHRI RAM NAIK: Will the PRIME 
MINISTER be pleased to refer to the reply 
given to Starred Question No. 227 on March 
28, 1990 and state: 

(a) whether the suggestions for enact-
ing Central Legislation for unorganised la-
bour have been considered; 

(b) the m ... -nber of suggestions received 
and considered so far; and 

(c) the time bound programme for 
completion of the consideration and drafting 
of the legislation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAWI LAL SUMAN): (a) to (c). 
There is no proposal for having a Central Act 
for Unorganised Labour as such. Unorgan-
ised labour is a general term comprising 
various categories of labour involved in dif-
ferent sectors of the economy. A number of 
Central Acts like, Contract Labour Act. Inter-
State Migrant Workmen (Regulation of 
Employment and Conditions of Service) Act, 
Child Labour (Prohibition and Regulation 
Act), Payment of Wages Act, etc. are already 
available and cover labour in the unorgan-
ised sectors also. Government is also con-
sidering having Central Legislation in the 
area of the Agriculture labour and construc-
tion labour. 

Expansion of Air Station, Callcllt 

1226. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government 
have any proposal forthe expansion of Calicut 
AI~ Station: 

(b) if SCI, the details thereof and the 
estimated cost of expansion; 

(c) whether the capacity of the T \/ 
Transmitter at Calicut is also proposed to be 
increased; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN 
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRt SUBODH KANT SAHAY): (a) and (b) 
Yes, Sir. A scheme to upgrade the existing 
'0 KW MW Transmitter to 100 KW power at 
All India Radio Calicut has been approveci at 
a capital cost of As. 256.30 lakhs. 

(c) and (d). Yes, Sir. The dxistir,g low 
power (100 W) TV Transmitter at Calicut is 
under replacement by a High Power (1 0 KW) 
transmitter. 

Setting up Frequency Modulation Rf'dlo 
Station In Kerala 

1227. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have any 
proposal to set up a Frequency Modulation 
Radio Station anywhere in Kerala; 

(b) jf so, the details thereof; and 
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(c) the time by which it is likely to be set 
up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN .. 
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHAI SUBODH KANT SAHAY): (a) to (c). 
Yes, Sir. All India Radio's approved 7th Plan 
included a scheme to set up three new Radio 
Stations with frequency modulated transmit· 
ters one each at Cochin, Cannanore and 
Idukki In the State of Kerala. 

The Frequency Modulation Radio Sta-
tIon at eochin had already been pressed into 
service on 1.10.89. Cannanoro Radio Sta-
tIon is technically ready and It is envisaged to 
be commissioned into service, w"9n the 
staff complement essentIal for manning the 
station is actually in position. The FM Radio 
Station at Idukki is envisaged to be commis-
sioned during 1991-92 

Crime Hpnd 1988 _. __ ._--
j 2 

Crime Against Women In Deihl 

1228. SHAI MADHAVRAO SCINDIA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of crimes against women 
and girls reported in the cap~al during the 
year 1990 and how the same compares 
(category-wise) with the corresponding fig-
ures for the previous two years; and 

(b) the reasons forthe increase in crime 
against women? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) The 
number of crimes against women ard girls 
reported dUring the year 1988, 1989 and 
1990 are as under: 

1989 1990 

3 4 

Mol9~tatlon of Women 130 . 159 176 

Rape 127 

Eve-tea-;irtg 2941 

Dowry death 103 

406 IPC (Related to dowry) 390 

498-A (Cruelty by husband or in-laws) 349 

Dowry Prohibition Act 10 

(b) Increase in population and rapid 
changes j,. socia-economic conditions are 

161 

2414 

109 

268 

336 

10 

among the major reasons. 

179 

2061 

j 16 

2~1 

341 

4 
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Kakrapar Atomic Power Station 

1229. SHAI MADHAVRAO SCINDIA: 
Will tha PRIME MINISTER be pleased to 
state: 

(8) the progress so far made in the 
setting up of the Kakrapar Atomic Power 
Station in Gujarat; 

(b) the time by when the first unit is likely 
to start; and 

(c) the expenditure so far incurred on 
the project and the estimated cost of the 
project, unit-wise? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA~ 
MAL MORARKA): (a) The first unit of the 2 
x 235 MWe Kakrapar Atomic Power Project 
is in an advanced stage of oonstruction and 
commissioning activities have commenct:d. 
Construction activities in the second unit are 
on with installation of equipment, compo· 
nents and associated piping making good 
progress. 

(b) The first unit is scheduled to achieve 
criticality during 1991. 

(c) The cumulative expenditure as of 
31 st December, 1990 forthe twin unit project 
is As. 787.05 crores. The present antici-
pated cost estimate of the twin unit project is 
around Rs. 950 crores. 

Filing of ea ••• by Government Employ .. 
888 In CAT 

1230. SHRI NANDLAL MEENA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether a large number of Govern-
ment employees have been approaching 
the Central Administrative Tribunal to vindi-
cate their claims against the Government; 

(b) whether sample analysis carried out 
by the Department of Personnel and Train-
ing had revealed that decision in more than 
fjfty per cant of cases have gone against the 
Government; and 

(c) the number of cases disposed of by 
the CAT during the last three years and how 
many out of them gone against the Govern-
ment? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes, Sir. 

(b) No sample analysis has been car-
ried out in this regard. 

(c) The number of cases disposed of by 
the Central Administrative Tribunal is 13777 
during 1988, 13986 during 1989 and 15089 
during 1990. In view of multiple relief sought 
by the parties it is difficult to categorise cases 
decided for or against Government. 

National Design Council 

1231. PROF. MADHU DANDAVATE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a National Design Council 
has to be setup as a policy marking body to 
take care of the different sectors of the 
industry; and 

(b) if so, the details thereof and the 
action taken/proposed to be taken in the 
matter? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'5 OFFICE (SHAI KA-
MAL MORARKA): (a) and (b). A Working. 
Group was set up to examine the desirability 
and feasibility of setting up a National Design 
Council. The recommendations of the Work-
ing Group were examined by the Govern-
ment and it was fett that the proposals needed 
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modification from the point of view of organi-
sation of the Council. manner of providing 
financial assistance as well as involving 
industry participation. The i9commendations 
of the Working Group could not, therefore, 
be accepted as presented. 

On re-examination of the matter. it has 
been decided that till the viability of a sepa-
rate institution is established, the capabili-
ties and resources of existing design instrtu-
tions and designers should be fully utilized 
by 'creating design awareness, bujlding~up 
links with industry and implementing specific 
projects. 

Market liabilities of Tannery and 
Footwear Corporation of India Limited 

1232. SHRI YUSUF BEG: Witl the 
PRIME MINISTER be pleased to state: 

(a) whether market liabilities 0 the 
Tannery and Footwear Corporation of India 
Limited have further increased; 

(b) whether it has not been possible to 

verify some of the liabilities which appear to 
be nctitious; 

(c) whether the supplier have been 
refusing to supply materials and the produc-
tion has fallen off to a all-time low; and 

(d) if so, the details thereof and the 
action taken in the matter? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Due to working capitaJ 
shortage, market liabiliti s of TAFr.O have 
increased temporarily. 

(b) All the liabilities are genuine and 
fully verifiable. 

(c) Due to high market liabilities, sup-
pliers are reluctant to give further credit. On 
account of strike, civil disturbances, lack of 
orders from Defence and working capital 
shortage. the production has been adversely 
affected during this year. 

(d) A statement is given below. 
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Purch ... of Raw Material by Ordnance 
Factory and Field Gun Factory, Kanpur 

1233. SHRI YUSUF BEG: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Ordnance Factory, 
Kanpur and the FiQld Gun Fuctory, Kanpur 
have been using Ingot Moulds and Links as 
raw materials for their manufacturing proc-
ass of products; 

(b) whether these materials are largely 
procured from private traders by these facto-
ries while offers of the same from some 
Public Sector Undertakings/Companies are 
being constantly slashed; 

(c) if so, the facts and reasons therefor; 

(d) the details of purchases made by 
the above two factories during the last two 
years of the above items both from private 
sectors and public sectors; and 

(e) the efforts proposed to prefer offers 
of public sector industries? 

THE MINISTER OF STATE IN THE 

MINISTRY OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (a) No, Sir; Ordnance 
Factory, Kanpur and Field Gun Factory, 
Kanpur have been using Ingot Moulds with 
necessary accessories as process material 
and not as raw material in the manufacture of 
the products. However, manufacturing ac-
tivities involving use of Ingot Moulds has 
been discontinued since April, 1989 in the 
Ordnance Factory, Kanpur. 

(b) and (c). No, Sir. 

(d) The details of purchases made by 
the Field Gun Factory, Kanpurduringthe last 
two years are given in the statement below. 
Ordnance Factory, Kanpur did not procure 
any Ingot Mould during the last two years 
due to discontinuance of manufacturirn 

Activities of Metallurgical Section using In 
got Moulds. 

(e) Ingot Moulds have been pv.' . 
as per the laid down procedure from P"''v 
pubiic sector undertakings with due consld· 
eration to the price preference of 10% ad 
missible to public sector undertakings over 
the lowest acceptable offer. 
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[ Translation] 

Setting up of T.V. Transmission Centre 
At RaJsamand In Rajasthan 

1234. SHRIGUlABCHANDKATARIA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose to 
set up a T.V. Transmission Centre at Ra-
jasamand situated between Udaipur and 
Bim in Rajasthan; and 

(b) ~ so, the time by which it is likely to 
be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHAI SUBODH KANT SAJ..tAY): (a) and (b). 
No, Sir. There is no such proposal under the 
consideration of the Government at present. 

Setting up of Industries In Rajasthan 

1235. SHRIGULABCHANDKATARIA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of industrial licences 
issued for setting up of industries in tribal-
dominated districts of Rajasthan during the 
last three years; 

(b) whether such industries have been 
established in each T ehsil; and 

(c) if not, tho Y~~!.sr)ns therefor? 

THE MINISTEn (If ~;TATE IN THE 
PRIME MINISTEH'S Or-FICE (SHRI KA~ 
MAL MORARKA): (a) to (c). Statistics about 
Industrial LIcences In respect of Tribal-
dominated Districts are not maintained can~ 
trally in the Ministry of Industry. However, 
under the provisions of Industn&s (Develop-

ment and Regulation) Act, 71 letters of 
Intent and 18 Industrial Licences have been 
granted during the years 1988 to 1990 for 
setting up of industries in the centrally de-
clared Backward Districts (including 'No 
Industry Districts·) of Rajasthan. 

It generally takes about four to five years 
for an industrial projed to fructify. Gestation 
period. however. varies from industry to 
industry. The above letters of Intent and 
Industrial Licences WOUld, as such, be at 
various stages of implementation. 

[English] 

Formulation of Code on Breast Feeding 

1237. SHRIMATI SUBHASHINI ALI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose to 
bring forward a legislation formulating a Code 
on Breast Feeding by ir.-corporating the 
amendments suggested by various NGO 
health bodies and activists during the cur-
rent session; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) After 
taking into consideration various sugges-
tions from Social Scientists, Social Activists 
and voluntary organisations In tho field of 
nutntlon a Bill. viz: "The Infant Milk Food~., 
Feeding Bottles and infant Foods (Regula· 
tion of Production, Supply and Distribution) 
Bill. 1991 has already been introduced in the 
Lo~abha on 10th January 1991, to provide 
for the regulation of production, supply and 
distribution of infant milk tood, feedIng bottles 
and infant foods with a view to the protection 
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and promotion of breast feeding. In the 
Budg4t Session of the Parliament, 1991, the 
Bill is proposed to be moved for considera-
tion and passing in the Lok Sabha and sub-
sequently in the Rajya Sabha. 

(b) The World Health Assembly adopted 
an "International Code of marketing of breast 
milk substitutes· in May 1981 with a view to 
provide proper nutrition and health of the 
children. The Government of India recog-
nised this code and adopted thG "Indian 
National Code for protection and promot;ot1 
of breast feeding" U'l [~ecembel 1 ~B3. 

The Bill proposes to gIve eftpct to thE> 
principles and aims of t:)6: code. Accordingly. 
it prohibits advertisements of infant ,-, : ilk tc.:·ods 
and feeding bottles and also prescnb(:ls 
measures to Ansure that in the marKe~ing of 
infant foods. no Impression !~ gIven that 
feeding of these products is eqL.lvalent to. cr 
better than. breast feeding. The provisions 
relating to labelling qUdllty contro; of inhtn' 
milk foods, feeding bottle~ and infant foods 
are proposed to be i'11plementedthrnughthe 
concerned Departments !n the State Guv, 
ernments and Union T Grntory Administra-
tions under the overall control of the Ministry 
of Health and Family Welfare. Contravention 
of the provisions of the Bill will be punishable 

with imprisonment for a term which may 
extend to three years or with fine which may 
ex1end to five thousand rupees or both. 
However, the contravention or certain provi-
sions of the Bill relating to labelling or quality 
control to such foods will be punishable with 
imprisonment for a term which shall not be 
less than six months, but which may extend 
to three years and WITh fine which shall not be 
less than two thousand rupees. 

(c) Does not arise. 

Consumer Price Index 

1238. SHRJ SATYNARAYAN JATIYA: 
Will the PRIME MINISTER be pleased to 
state the consumer price index of each month 
durin~ the period from December, 12989 to 
January, 1991 in the four major metropolitan 
Cities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF ST,".TE IN "' HE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUM,~N}: The 
,~.~~nth-wise Consumer Price Index Number 
for ind ustrial worke rs on base 1982-100 
during the period from December. 1989 to 
January, 1991 In four major metropolitan 
cities are given in the statement below. 
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[ Translation] 

Leakage of Question Papers of Civil 
Service (Preliminary) Examination, 1990 

1239. SHRI CHHEDI PASWA"'= Will 
the PRIME MINISTER be pleased to state: 

(a) whether some question papers of 
Civil Service (Preliminary) Examination, 1990 
were leaked out: 

(b) if so, whether the Government have 
conducted any inquiry in this regard; 

(c) if so, the details thereof and action 
taken against erring persons; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). Some com-
plaints regarding alleged leakage were re-
ceived, which on the basis of detailed inves-
tigations carried out by the upse, have 
been found to be incorrect. 

(c) and (d). Question does not anse. 

School for Mentally Retarded Children 
in Maharashtra and Deihl 

1240. SHAr HAAIBHAU SHANKAR 
MAHALE: Will the PRIME MINISTER be 
pleased to state: 

(a) the names of centrally sponsored 
schools for mentally retarded children in 
Maharashtra and Delhi; 

(b) the number of children receiVing 
education in each such school; 

(c) whether any new project has been 
started for the benefit of these children; and 

(d) if so, the details thereof? 

THE MINISTJ:R OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAl SUMAN): (a) to (d). 
The information is being collected and will be 
laid on the Table of the House. 

[English) 

Production and Export of Marutl Cars 

1241. SHRI SRIKANTHA DAnA 
NARASIMHA RAJA WADIYAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whetherthe Government have taken 
steps to increase the production and export 
of Maruti cars; 

(b) if so, the annual production of differ-
ent models thereof; 

(c) the names of countries importing 
these cars at present; and 

(d) the details of foreign exchange 
earned dUring the iast three years? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA· 
MAL MORARKA): (a) and (b). High priOrity 
has been given to increase production and 
export of vehicles. Against an installed ca· 
pacity of 1,00,000 vehicles the actual pro· 
duction In 1989-90 was 1,17,521 (78,410 
Maruti Standard Cars 35,058 Omnis and 
9,053 Gypsys). the target of production for 
1990-91 ;s 1,21.000 vehicles. 

(c) The countries importing vehicles 
from Maruti are Australia, Bangladesh, 
Bhutan, Cameroon, Congo, Chad, Cyprus, 
Cook Islands, France, Gabon, Guinea 
Conakay, Hungary, Italy, Maldives, Malta, 
Marina Islands, Madagascar, Mauritius, 
Nepal, Niger, Papua New Guinen, Pago 
Islands, Portugal, Solomon Islands, Sri 



627 Written Answers MARCH 4, 1991 Written Answers 628 

Lanka, Tanzania, Uganda, Vanuatu, Yugo-
slavia, Zambia. 

(d) The details of foreign exchange 
earned by Maruti Udyog Ltd. during the last 
3 years are as under:-

Year F.E. Earnings (US$ million) 

1987-88 6.67 

1988-89 9.59 

1989-90 24.32 

1990-91 40.50 

(anticipated) 

Use of Sub·Standard Materials in MES 
Constructions 

1242. SHAI V. SREENIVASA 
PRASAD: 

SHAI M.V. CHANDRA 
SHEKARA MURTHY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether sub-standard material has 
been used by the Military Engineering Serv-
ice (M.E.S.) in the construction of quarters 
and other accommodations for the serving 
defence personnel in Karnataka and other 
States during the last three years; 

(b) whether some of these buildings are 
in bad shape as a result thereof; 

(c) whether any inquiry has been con-
ducted in this regard; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the total investmant made during the 

period by the MES for these jobs in Karna· 
taka and other States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHAI LALIT 
VIJOY SINGH): (a) to (f). Information is 
being collected and will be laid on the table 
of the House. 

High Power T.V. Transmitter for Midr 
napur District of West Bengal 

1243. SHRI BASUOEB ACHARIA. Will 
the PRIME MINISTER be pleased to state: 

(a) wl1ether the people of District Mid-
napur of West Bengal are unable to see the 
Bengali programme of Calcutta Doordarshan; 

(b) whether this is. d~jG to tre low power 
transm Itter prOVided at Khar agpuf : 

(c) wh€ther there IS a proposal to re-
place the low power trdnsmitter with a high 
power transmitt8r: and 

(d) if so, by when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) and (b). 
Whereas parts of Medinipur district of West 
Bengal receive regIonal language pro-
grammes produced at Doordarshan Ken-
dra, Calcutta, the low power TV transmitters 
functioning in the district at Kharagpur and 
Medinit:Jur are unable to relay these pro· 
grammes as they are not linked to Door-
darshan Kendra, Calcutta. 

(c) and (d). There is no approved scheme 
at present to replace the low power TV 
transmitter functioning at Kharagpur by a 
high pow~r transmitter. 
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[ Translation] 

SC/ST lAS OHicers 

1244. SHRI KAPIL DEV SHASTRI: 
SHRI HARIBHAU SHANKAR 

MAHALE: 
SHRI GOPAl PACHERWAl: 

Will tho PRIME MINISTER be pleased 
to state: 

(a) the total number of I.A.S. officers 
and the number out of them belonging to 
Scheduled Castes and Scheduled Tribes, 
State-wise and Union Territory-wise; 

(b) the number of I A.S. officers having 
urban and rur al background, separately, and 
the number out of them belonging to Sched-
uled Castes and Scheduled Tribes, State-
wise and Union TerritorY-'hise; and 

(c) the number of I.A.S. officers posted 
at Delhi, Bombay, Madras and Calcutta 

(1 ) Delhi 

(2) Bomuay 

(3) Calcutta 

and (4) Madras 

respectively? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) The total number of 
lAS otficers as on 01-01-1991 was 5,020. 
The number belonging to the Scheduled 
Castes among them was 572 and the num-
ber from the Scheduled Tribes was 285. 

The total number of lAS officers and the 
numberof Scheduled Caste/ScheduledTribe 
officers State-wise is given in the Statement 
below. 

(b) This information about the rural-
urban background of the officers is being 
collected through the State Governments 
who hnve been requested to supply the data 
in-fulfilment of an assurance givf.:n to Lok 
Sabha Question No 940 dated 13.08.90 
The information IS still awaited 

(c) The number of lAS officers posted in 
the 4 rvietro cities is as follows: 

694 

166 

185 

189 
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Out-of· Turn Allotment of Government 
Accommodation to MCD/Delhl Admlnl· 

stration Employ ••• 

1245. SHAI HARIBHAU SHANKAR 
MAHALE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government accommoda-
tion is allotted on out-of-turn basis to the em-
ployeesofthe Municipal Corporation of Delhi! 
Delhi Administration; 

(b) if so, the criteria fixed therefor; and 

(c) the number of quarters allotted on 
out-of turn basis since January, 1990 till 
date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) Yes, 
Sir. 

(b) The Delhi Administration has re-
ported that under the Delhi Administration 
Allotment of Government Residences 
(General Pool) Rules, 19n and orders is-
sued from time to time, which govern the 
allolment of accommodation to its employ-
ees, ad-hoc allotment to the extent of 5 per 
cent can be made in type I to type IV quarters 
on medical grounds or to physically and 
orthopaedically handicapped employees. 
Out of turn allotments are also made to 
officers coming to Delhi from outside. Such 

\ 
allotments are also made in deserving cases 
to other employees of the Administration. 

The Municipal Corporation of Delhi has 
reported that the Commissioner and the 
authorised officers of the Corporation are 

empowered to make out of turn allotm.ent to 
officers on medical grounds. Out of tum 
allotments are also made in other deserving 
cases and on compassionate grounds. 

(c) During this period 56 quarters were 
allotted by the Delhi Administration on ad-
hoc/out of turn basis and 121 quarters by 
Municipal Corporation of Delhi (General 
Wing) on out of turn basis. 

lAS Officers Posted at Different CHle. 
In Maharashtra 

1246. SHRI HARIBHAU SHANKAR 
MAHALE: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of lAS officers posted at 
Bombay, Pune, Nasik and Nagpur; and 

(b) the number of officers selected from 
each of these cities for the Indian Adminis-
trativ9 Service during the last three years? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) The number of IA~ 
officers posted in the cities mentioned is 
given below: 

Bombay 166 

Puna 23 

Naik 9 

Nagpur 14 

(b) The number of officers selected 
from these cities for the years 1987, 1988 
and 1989 are given below on the basis of the 
Permanent address of the candidates and 
their place of birth. 
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setting up of Indu"'''' In Himachal 
Prad •• h 

1247. SHRI K.D. SULTANPURI: Will 
the PRIME MINISTER be pI_ed to state: 

(8) the number of IcInces issued for 
setting up of new induatriH in Himachal 
Pradesh during the Seventh Five Year Plan 
and the number of such licences issued 
during the last fourteen months; and 

(b) the details of such licences against 
which industries have been set up and the 
number 01 remaining licences against which 
industries are yat to be established? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): Ca) Under the provision of 
Industries (Development & Regulation) Act, 
1951, 20 Industrial licences and 90 Letters 
of Intent were granted during the Seventh 
Five Year Plan Le. April, 1986 to March, 
1990 and 6 Industrial Licences and 10 Let-
ters of Intent were granted during the 14 
months i.8. November, 1989 to December, 
1990forsetting up of INew Industrial Under-
takings' in the State of Himachal Pradesh. 

(b) Monitoring of the progress of imple-
mentation of industrial Licences in done by 
the concerned State Government and the 
Administrative Ministry /Department. Informa-
tion about the actual number of industries 
established is not, therefore, centrally main-
tained. 

Functioning of KVle 

1248. SHRIAMRATLAL VALLABHDAS 
TARWALA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the functioning of the Khadi 
and Village Industries Commission (KVIC) is 
satisf actory; 

(b) if not, the details of steps takenl 
proposed to be taken to streamline its func-
tioning; 

(c) whether any complaints have been 
receiv.ad about the mlsutilisation of funds by 
the KVIC; and 

(d) if so, the details thereof and the 
remedial steps taken to set the matters right? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MOAARKA): (a) Yes, Sir. 

(b) In view of the answer given at (a). 
this does not arise. 

(c) and (d). As and when the Govern-
ment receives complaints regarding misutili-
sation of funds they .r.looked into to ascer-
tain the fads and take remedial measures. 
Besides, the Commisson has to submit the 
utilisation certificates for the funds released 
to them by the Government. 

Pensionary Benefits to Employees of 
KVle 

1249. SHRI AMRA TLAL VALLABHDAS 
TARWALA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether about five per cent employ-
ees of the Khadi & Village Industries Com-
mission are being deprived of pensionary 
benefits; and 

(b) if so, the precise number thereof and 
the action taken/proposed to be taken in the 
matter? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). all the em-
ployees of Khadi and village Industries 
Commission (KVIC) in regular establishment 
are getting pension benefits. However, the 
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employees of trading establishment are not 
getting pensionary benefits since KVIC 
employees (Pension) regulations, 1984 are 
not applicable to them. The reasons for this 
are as fonow!: 

1. Their service conditions are dif-
ferent from those of regular as-
tablishm ant. 

2. The trading establishment ex-
penditure are met from the trad-
ing margin and the government 
does not provide any budgatary 
support. 

The number of employees who are not 
getting any pensionary benefits at pre .. nt Is 
1002. 

Pay Scale. of In Certificate-Holders 

1250. SHRIAMRATLALVALLABHDAS 
TARWALA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government 
propose to instruct State GovernmentslUn-
ion Territories to publish in the newspapers 
the chart of minimum wages and pay scales 
in respect of ITI Certificate-holders in vari-
ous trades for the benefit of such certificate-
holders; 

(b) if so, the details thereof; and 

(c) if not, the other effective measures 
proposed to provide such information, to the 
people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) No 
Sir. 

(b) Does not arise. 

(c) The Minimum Wages Ad. , 1948 
empowers the appropriate government i.e. 
Central and Stat. Governments to fix/revise 
minimum wages for workers employed in the 
scheduled employments as contained in the 
schedule to the Act. Minimum Wages (Cen-
tral) Rules, 1950 already has a provision for 
giving adequate publicity to the minimum 
rates of wages fixed by Central Government. 

[English] 

Pay of R ... mployed Defence Officers 

1251. SHRt MORESHWAR SAVE: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the re-employed defence 
officers are being paid ad-hoc pay based on 
old scales much against the recommenda-
tions of the Fourth Pay Commission for 
Central Government Civilian employees; 

(b) whether the ad-hoc fixation is even 
lower than the pay of Junior Commissioned 
Officers; 

(c) whether the dedudion from penaion 
is based on revised scales, thus leading to 
hardship to these officers; and 

(d) the time by which the Govemment 
propose to take decision on the pay of re-
employed defence officers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (8) The re-employed offi-
cers in Defence Services were being paid on 
the pre-revised formula of pay fixation, pend-
ing the finalisation of revised orders. 

(b) The total emoluments of re-em-
ployed officers, including pension, are not 
lower than the pay of Junior Commissioned 
Officers. 

(c) The deduction of pension from pay 
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in these cases had been prescribed in accor-
danee with the approved norm so that pay 
plus pension does not exceed the last pay 
drawn. 

(d) On 31.1.1991, the Government 
issued revised orders on the pay of re-
employed officers. These orders take retro-
spective effect from 1. 1 .1986. 

Production of Cement 

1252. SHRIMORESHWARSAVE:Wili 
the PRIME MINISTER be pleased to state: 

(a) whether the cement manufacturers 
are unable to increase production of cement 
due to certain problems; 

(b) if so, the details of the problems 
faced by the cement manufacturers; and 

(c) the steps Government propose to 
take to soive those problems? 

THE MINISTER OF STATE!N THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) and (b). Representa-
tions have been received from the Cement 
Industry about the difficulties being faced by 
them particularly with regard to availability of 
adequate quantity of cement grade coal, 
power and railway wagons for movament of 
coal and cement. 

(c) Following are the important steps 
taken by the Government; 

(i) Infrastructural support to the 
industry, particularly with regard 
to availability of coal and wagons 
is being regularly monitored and 
the matter is taken up with the 
concerned Departments/Agen-
cies for corrective action wher-
ever necessary. Weekly co-ordi-
nation meetings are held regu-
larly to resolve such issues. 

(ii) Annual cement production tar-
get for the industry and the indi-
vidual units are being fixed in 
consultation with the industryl 
individual units and actual per-
formance is closely monitored 
by the Office of the Development 
CommissionerforCement Indus-
try. 

(iii) Schemes for increasing the in-
stalled capacity of cement are 
being liberally approved. 

(iv) The industry is encouraged to 
undertake schemes for produc-
tivity enhancement, upgradation 
of technology, installation of 
energy conservation equip-
ments .. modernisation and reha-
bilitation. Import of technology 
and capjtal good~ is permitted, 
where necessary, for this pur-
pose. 

T.V. Serial on Saint Gyanleshwarl 

1253. SHRI RAM NAIK: Will the PRIME 
MINISTER be pleased to refer to the reply 
given to Unstarred question No. 7490 on 
May 4, 1990 and state: 

(a) whether the Government have 
decided to accept the proposal for produc-
tion of TV. serial on Saint Gyaneshwari; 

(b) if so, the details thereof; and 

(c) if not, th( pasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY CF HOME AFFAIRS AND MIN~ 
ISTER OF STATE IN THE MINISTRY OF 
INFORMA lION AND BROADCASTING 
(SHAI SUBODH KANT SAHAY): (a) to (c). 
The Seventh Centenary of "Gyaneshwari" 
written by the great Saint Gyaneshwar has 
been adequatE'ly noticed by Doordarshan 
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Kendra, Bombay with the telecast of several 
programmes. These include a 70-minute 
sponsored programme approved by the 
Kendra for telecast during the centenary 
year of Gyanashwari" and also a series of 
musical programmes based on the writting 
of the Saint in 10 parts of 30 minutes each 
entitled "Kaivalyacha Putala" telecast from 
the Kendra. 

Setting up of New T.V. Transmission 
Centres 

1254. SHRI GOPI NATH GAJAPA-
THI: 

PROF. PREM KUMAR DHU-
MAL: 

DR. LAXMINARAYAN PAN-
DEYA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number and location of low 
power and high power transmitters proposed 
IDbeset upduring the Eighth Five Year Plan 

State-wise and Union Territory-wise; and 

(b) the oth.,r details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) and (b). 
State-wise locations of TV transmitters 
commissioned into service since 1 st April 
'90 and those under implementation. as spill-
over schemes from the VII Plan, are given in 
the statement-I below. 

It has also been decided to set up under 
Doordarshan's Annual Plan for 1990-91, 26 
low power and one very low power TV trans-
mitters. State-wise locations of these trans-
mitters are given in the statement-II below. 

The VIII Plan allocation of Doordarshan 
not having been finalised so far by the Plan-
ning Commission, it is not possIble to indi-
cate the locations of TV transmitters to be set 
'up as part of the VIII Plan. 

STATEMENT ·1 

HPT High Power Transmitter 

LPT Low Power Transmitter 

VLPT Very Low Power Transmitter 

I. Transmitters Commissioned during 1.4.90 to 3.3.91 

State Transmitter 

1 2 

Andhra Pradesh HPT (1 KW). Anantapur 

Bihar HPT (10 K\V), Katihar 

Jammu & Kashmir VLPT,Padam 

VLPT. Nyema 
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State Trarismitter 

1 2 

VLPT, Delkit 

Madhya Pradesh HPT (10 KW), Gwalior 

Maharashtra HPT (1 KW), Aurangabad 

Rajasthan" lPT. Salumber 

Uttar Pradesh LPT. Haridwar 

II. Transmitters Under Implementation as SpilJov9f Schemes from VII Plan 

StatB 

1 

Andhra Pradesh 

Bihar 

Gujarat 

Himachal Pradesh 

Haryana 

Jammu & Kashmir 

Transmitter 

2 

HPT (10 KW) Anantapur 
(Augmentation of power from 1 KW 
to 10 KW) 

HPT (10 KW), Tirupati 

HPT (10 KW) Dattonganj 

HPT (10 KW). Bhuj 

HPT (1 KW), Shimla 

Transposer, Rajgarh 

HPT (10 KW). Hissar 

HPT (1 KW), Leh 

VlPT, Kilohtran 

VLPT, Dras 

VLPT, Sankoo 

VLPT, Timsogam 

Transposer. Nagrota 
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State 

1 

Karala 

Karnataka 

Madhya Pradesh 

Maharashtra 

Manipur 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Uttar Pradesh 
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Transmitter 

2 

Transposer, Surankot 

HPT (10 KW), Calicut 

HPT (10 KW), Dharwad 

HPT (10 KW), Shimoga 

HPT (10 KW), Jabalpur 

HPT (1 KW), Jagdalpur 

HPT (10 KW), Ambajogai 

HPT (10 KW). Auangabad 
(augmentation of power from 1 KW 
to 10 KW) 

HPT (1 KW). Churachandpur 

HPT (1 KW), Lunglei 

HPT (1 KW), Mokokchung 

VLPT,Phak 

HPT (10 KW). Bhawanipatna 

HPT (10 KW), Fazilka 

HPT (10 KW), Barmar 

HPT (10 KW), Jaisalmer 

HPT (10 KW), Bundi 

HPT (10 KW), Anupgarh 

HPT (1 KW), Gangtok 

HPT (10 KW). Rameshwaram 

HPT (10 KW), Bareilly 
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State Transmitter 

1 2 

VlPT, Munsiari 

Transposer, Mussoorie 

Transposer, Churk 

West Bengal Transposer. Tiger Hill 

STA TEMENT-II 

Locations of Low Power Transminers Porposed to be set up Under Doordarshan's Annual 
Plan for 1990-91 

State Location 

1 2 

Andhra Pradesh Bheemavaram 

Hindupur 

Jagtial 

Kuppam 

Assam Golaghat 

Bongaigaon 

North Lakhimpur 

Bihar Gumla 

Hazaribagh 

Lohardaga 

Godda 

Aurangabad 

Gujarat Morbi 
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1 2 

Khambat 

Karnataka Mandya 

Gangavati 

Madhya Pradesh Kukadeshwar* 

Maharashtra Khamgaon 

Higanghat 

Acot 

Orissa Puri 

Rajastan Sujangarh 

Gangapur 

Sridungargarh 

Nagapattinam 

Uttar Pradesh Chaukhutia 

West Bengal Jhargram 

• • A very Low Power Transmitter;s proposed to be set up at Kukadeshwar. 

Upgradatlon of L.P.T. Centres In Orissa 

1255. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government of Orissa 
have requested for upgrading of some Low 
Power Transmitters in that State; 

(b) if so, the names of L.PT. centres 
proposed to be upgraded in Orissa in the 
Eighth Five Year Plan; 

(c) whether the L.P.T. centre setup at 

Parlakhemundi is also proposed to be up-
graded; and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) Yes, 
Sir. Requests to this effect have been ra· 
ceived from the Government of Orissa from 
time to time. 

(b) to (d). Whereas a scheme for the 
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upgradation of the low power (100 W) TV 
transmitter is at Bhawanipatna to high power 
(10 KW) transmitter is at present In WI 1Id-
vanced stage of implementation as a spIll-
over scheme from the VII PI 1, any further 
upgradation of TV transmitters in the State 
under the VIII Plan depends on availability of 
funds for the purpose. 

T.V. Studios In Orissa 

1256. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number and the locations of T. V. 
studios set up in Orissa so far; 

(b) whether there are proposals to set 
up T. V. studios at Sambalpur and Barham-
pur in Orissa; and 

(c) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) 
Whereas a TV Programme Generation 
Facility Centre at Cuttack is at present func-
tioning in Orissa, &cheme for the establish-
ment of a fulHledged Studio Centre at Shu-
bneshwar is under implementation in the 
State, as a spill-over scheme from the VII 
Plan. 

(b) and (c). There is, at present, no 
approved scheme to set up TV programme 
production facilities either at Sambalpur or 
Berhampur. 

S9ttlng up of Radio Stations during 
Eighth Plan 

1257. SHAI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
stc::.te: 

(a) the flumberof new Radio Stations to 
be set up in the country during the Eighth 
Five Year Plan; 

(b) whether any new Radio Stations are 
proposed to be set up in Orissa; and 

(c) if so, the names of the places where 
the new Radio Stations are proposed to be 
set up in Orissa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN TI-tE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (8) to (c). 
The Eighth Five Year plan has not been 
finalised by the Planning Commission. 
However, new Radio Stations are under 
establishment at Rourkela, Bolangir, Ber-
hampur and Bhawanipatna as a part of the 
schemes spilled over from the VII Plan. 

Manlpur-Nagaland Border Dispute 

1258. SHRI N. TOMBI SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Inter-State border dis-
pula between Manipur and Nagaland has 
been brought to the notice of the Union 
Government by the States concerned for 
internvention and assistance; 

(b) if so, when and the nature of dispute; 
and 

(c) the steps taken to solve it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN~ 
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (c). 
The border between the two states is recog-
nised. However, there are occasional land 
disputes between the people Hving on either 
side of the inter-state boundary involving 
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forcible occupation of land. Such disputes 
are settled through the joint intervention of 
officials of the two state Governments. 

Transfer of Old Palace Pramlses to Civil 
Authorltie. 

1259. SHRI N. TOMBI SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) the reasons for delay in t"e transfer 
of the old palace premises now under the 
occupation of the Assam Rifles to the Civil 
Authorities: 

(b) whether the Government have 
assured the people from time to time that the 
transfer will be effected without delay~ and 

(c) If so, the likely date around which the 
Assam Rifles Unit is expected to be shifted 
from the palace? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (c). 
Government of India has approved the trans-
fer of the Kangla Fort area to the State 
Government in accordance with the assur-
ance given. The Assam Rifles are in occupa-
tion of Kangla F~rt area for counter-insur-
gency operations under the Army control. 
Government of Manipur have already allot-
ted alternative land to the Assam Rifles 
recently. Once the facilities of approach road 
for heavy vehicles, electricity and water 
supply are provided by the Government of 
Manipur, the new site would be developed 
for shifting the Assam Rifles from Kangla 
Fort. Earnest efforts would be made to con-
strud temporary shelters. thereafter, in an 
approximate time-frame of 18 months. 

PriorHy List of Industrl •• for Manlpur, 
Mlzoram, Meghalaya. Trlpur. 

1260. SHRI N. TOMBI SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government 
have prepared a priority list of industries 
suitable in the States of Manipur, Mizoram, 
Meghalaya, Tripura and Arunachal Pradesh 
for implementation in the Seventh Five Year 
plan and also to be implemented in Eighth 
FiVG Year Plan; 

(b) if so, the details thereof, state-wise; 

(c) if not, the reasons therefor; and 

(d) whether agro-based and electronics 
industries are being given priorities in these 
areas? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) to (d). Central Gov-
ernment has not prepared any priority list of 
industries for these States. However, these 
States have discussed with the Planning 
Commission their industrial development 
plans including progress of implementation 
during the Seventh Five Year Plan and the 
scheme to be included in the Eighth Plan. 

Under the new Growth Centre Scheme, 
Manipur, Mizoram. Meghalaya. Tripura and 
Arunachal Pradesh have been allocated one 
Growth Centre each. locations for Growth 
Centres at Manipur and Tripura have been 
identified. The Growth Centre Scheme would 
be taken up for implementation in the VIII 
Plan period. 

Government have also extended the 
validity of the Transport Subsidy ~.me 
which is applicab:e to the North eastern 
States till the end of the VIII Five Vear Plan 
period. 
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Sealing of Indo-Burma Border 

1261. SHRI N. TOMBI SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the attention of the Govern-
ment has been drawn to the free movement 
of men and material on the Indo-Burma 
border OR both sides particularly in the 
Manipur, Mizoram, Nagaland sector during 
the last two years; 

(b) if so, the details thereof and the 
action being taken by the Union Government 
in collaboration with the concerned State 
Governments to curb this free movement; 
and 

(c) if not, the reasons therefor and 
whether the Governm ent propose to seal the 
Indo-Burma border? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (c). 
According to the instructions issued by the 
Ministry of External Affairs in 1968, every 
member of the Hill Tribes, who is either a 
citizen of India or a citizen of Union of Burma • 
and who is ordinarily resident in an area 
within 40 kilometers on either side of Indo-
Burma border, can depart from India if he is 
in possession of a permit issued by the 
Competent authority. Similar instructions 
have also been issued in 1968 by the Minis-
try of Home Affairs for entering into India. 
There is no proposal to seal the border. 

Incentive Package In Kashmir 

1262. SHRI MADHAVRAO SCINDIA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the attention of the Govern-
ment has been drawn the news-item cap-

tioned "Incentive Package in Kashmir Fails" 
appearing in the Economic Times dated 
January 22. 1991; 

(b) if so, the facts thereof and the 
reaction of the Government thereto; and 

(c) the remedial measures eontem· 
plated in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHAI SUBODH KANT SAHAY): (a) to (c). 
Details are awaited from the Government of 
J:tmmu & Kashmir. 

Economic Package for Punjab 

1263. SHRI MADHAVRAO SCINDIA: 
Will the PRIME MINISTER be pleased to 
state the progress made in the implementa-
tion of the economic package chalked out by 
the Government to restore confidence 
amongst the people of the State of Punjab 
especially the youth to prepare the ground 
for restoration of a democratic Government 
in that State, indicating the targets fixed, the 
actual a< '-'ievement made and the expendi-
ture so far incurred vis-a-vis the total outlay 
of each scheme? 

THE MINISTER OF $TATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): A set of 
economic measures for Punjab was an-
nounced by the former Prime Minister In the 
Parfiament on 5th October, 1990. Action on 
the various schemes is being taken by the 
concerned Ministries/Oepartments in con-
su~ation with the State Government. The 
progress of the action taken is being re-
viewed periodically. Detailed information Is 
being collected and would be laid on the 
Table of the House. 
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[ Trans/ation] 

Review of JCM System 

1264. SHRI HARISH RAWAT: Will the 
PRIME MINISTER be pleased to state: 

(a) since when the JCM system has 
been functioning for pursuing service mat-
ters of Central Government employees; 

(b) whether any Working Group has 
been constituted to review the functioning of 
this system; 

(c) if not, whether any demand for 
changes and modifications therein has been 
made from time to time; 

(d) if so, whether the Government pro-
pose to bring forward an~' legislation for 
reconstitution of JCM and for its time-bound 
elections through the system of proportion-
ate representation; and 

(e) if so, when such an enactment is 
likely to be made? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) The scheme for Joint 
Consultation & Compulsory Arbitration for 
Central Government employees is function-
ing since 1966. 

(b) At the request of the Staff Side of the 
National Council, a Committee consisting of 
Official Side and Staff Side members has 
been constituted to review the functioning of 
the JCM Scheme. 

(c) In Vi9W of (b) above, (c) does not 
arise. 

(d) and (e). As the Scheme is a volun-
tary one, mutually agreed to by the represen-
tative of the various staff unions/associa-
tions and the Government, there is no pro-

pasal to bring forward any legislation for re-
constitution of the JCM Scheme. 

[Eng/ish] 

Increase In the capacity of Radio 
Stations of U.P. 

1265. SHAI HARISH AAWAT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government of Uttar 
Pradesh have urged the Union Government 
to increase the broadcasting capacity of 
some stations of All India Radio in the States; 

(b) if so, whether there is any proposal 
to increase the broadcasting capacity of 
Almora Station of All India Radio during the 
Eighth Five Year Plan; 

(c) if so, whether there is any proposal 
to make arrangements to broadcast the 
programmes produced by this station through 
other stations also in the state; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAV): (a) No 
such specific proposal appears to have been 
received from the State Government. 

(b) As Almora town is marked by a hilly 
terrain, augmentation of the power of the 
Radio Transmitter functioning in the town 
shall not result in any appreciable increase in 
its coverage area. There is, therefore, no 
proposal at present for its upgradation. 

(c) and (d). There is no such proposal 
under consideration of the Government at 
present. The Radio Station at Almora has 
been essentially set up to meet the cultural 
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and communication needs of the people in 
and around Almora. 

[ Translation] 

incentive scheme for .. ttlng up of 
Induatr ... In backward ara.e 

1266. SHAI HARISH RAWAT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government propose to 
ravivetha 25 parcent investment scheme for 
setting up of industries in the backward hill 
areas; 

(b) if not, whether any assessment has 
bean made in regard to the effects on the 
industrialisation of the backward hill areas 
for want of such encouragements; and 

(c) • so, the steps being taken by the 
Govemment to encourage setting up of in-
dustries i1 such areas? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) to (c). The Central 
Investment Subsidy Scheme, 1971 has been 
discontinued from 1.10.1988. The Central 
Government is however, operating ascheme 
of Transport subsidy for promoting industri-
alisation in selected hillvlinacessible areas. 
Industrialisation of backward areas ;s also 
sought to be achieved through the Growth 
Centre Scheme which is proposed to be 
implemented during the VIII Five Year Plan. 

[English1 

Growth-Oriented Long-Term Policy 

1267. SHRI BANWARILAl PUROHIT: 
Will the PRIME MINISTER be pleased to 
state: 

<a> whether the Associated Chambers 
of Commerce and Industry of India has urged 

the Government to come out with a growth-
oriented long-term policy co-terminus with 
the Eighth Five Year Plan to give a boost to 
development in various sectors; 

(b) H so, the reaction of the Union 
Government thereto; and 

(c) the time by which a new growth-
oriented long-term policy would be an-
nounced? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) The Associated 
Chambers of Commerce and Industry of 
India in their pre-budget memorandum (1991-
92) have urged the Government to come out 
with a policy co-terminus with the Eighth Five 
Year Plan. The suggestions made by the 
Association pertain, mainly, to the Corporate 
Sector. 

(b) and (c). Eighth Five Year Plan is in 
the process of finalisation and the policy for 
long-term growth will be built into the Pian. 

Rocket Attack on J " K Assembly 
Building 

1268. SRRIBANWARllAlPUROHIT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a rocket struck the Jammu 
& Kashmir legislative Assembly building on 
February 4, 1991 causing damage to its roof; 

(b) if so, the facts thereof and the datails 
of the damages caused; 

(c) whether any arrests have baen 
made in this regard; and 

(d) if so, the details thereof and further 
steps the Government propose to take to 
curb the activities of militants/subversive 
forces in the Valley? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHA Y): (a) to (d). 
Govemment of Jammu & Kashmir has in-
formed that militants fired a rocket on the 
CRPF camp at the old Assembly Hall, Sri-
nagar which hit a side of the top floor causing 
minor damage to the tin roof of the building. 
No arrests have been made so far in this 
particular case. A number of administrative 
measures have been taken to contain terror-
ist activities in the Valley which include in-
creased surveillance at the Line of Control, 
intensive patrolling in sensitive areas, beef-
ing up of intelligence set up and better co-
ordination among Army. para-military forces 
and State police. 

[ Trans/ation] 

Legislation for Welfare of Agricultural 
Labourer. 

1269. SHRI CHHEDI PASWAN: Will 
the PRIME MINISTER be pleased to state: 

(8) whether Government propose to 
enad a legislation for the welfare of agricul-
turallabourers; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHAt RAMJllAL SUMAN): (a) to (c). 
The question of a central legislation for agri-
cultural workers has been under the consid-
eration of the Government for a long time in 
the past. Of late, the issue of enacting a 
comprehensive central legislation for the 
welfare of agricurtural workers was discussed 

at various forums, including the Indian la-
bour Conference. The State Labour Minis-
ters' Conference etc. Based on the sugges-
tions/recommendations made at these 
ConferenceslSeminar etc., Government is 
contemplating to bring forward a Bill before 
the Parliament soon. However, a final deci-
sion in this regard is yet to be taken by the 
Government. 

Orphanages In Country 

1270. SHRI CHHEDI PASWAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the amount earmarked by the Union 
Government during 1990-91 to improve the 
condition of orphanages in the country; 

(b) whether any inspection is made 
from time to time to ensure proper utilisation 
·of these funds; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY Ot= LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRt RAMJI LAL SUMAN): (a) During 
1990-91 a sum of As. 5 crores has been 
provided by the Union Government for the 
implementation of the Scheme for Welfare of 
Children in Naed of Care and Protection. 
Under the scheme financial assistance is 
provided to voluntary organisations render· 
ing services to dest~ute, orphaned etc. chil-
dren through the State Governments. Cen-
tral Government shares the cost with the 
State Government. 

(b) Yes, Sir. Periodic inspections are 
carried out by State Governments. Officials 
of Government of India also visit the institu-
tions. 

(c) D09s not arise. 
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National Commission for Welfar. of 
Scavenger. 

1271. SHRI CHHEDI PASWAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Gov8rnment propose to 
constitute a National Commission for Scav-
enging Workers to look aftef the welfare of 
scavenging staff in the country; 

(b) if so, the time by which Ills likely to 
be constituted; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) and 
(b). No, Sir. 

(c) Does not arise. 

[English] 

Ban on Recruitment In Public Sector 
Undertakings 

1272. SHRIC.K. KUPPUSWAMY:WiIl 
the PRIME MINISTER be pleased to state: 

(a) whether there is any ban on recruit-
ment in the public sector undertakings; 

(b) if so, the reasons therefor; and 

(c) the time by which fresh recruitment 
is likely to start in Public Sector Undertak-
ings? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAt KA-
MAL MORARKA): (a) to Ie). No Sir. How-
ever, public sector und.rt.Jngs have been 
Instructed to 8x.rcIae economy and restraint 
in expenditure and in the creation of new 
postslfilling up of vacancies. 

Production Capacity of Ordnance 
Factories 

1273. SHAI YUSUF BEG: 
SHRIINDRAJIT GUPTA: 

\\'ill the PRIME MINISTER be pleased 
to state: 

(a) whether the produdion capacity of 
Ordnance Factories is steadily being re-
duced and is remaining unutilised during the 
past one year or so; 

(b) if so, the reasons therefor; 

(c) whether as a result scope of work of 
employees and their promotional avenues 
have been adversely affeded and there have 
been continuous and rising stagnation espe-
cially in the category of posts beginning from 
Supervisor (Tech.) to Foreman; 

(d) whether the management of most of 
the factories are getting their jobs completed 
with the resources of private trade; and 

(e) if so, the facts in details? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (a) and (b). No, Sir. How-
ever, consequent to reduced off-take by the 
services of certain established items work-
load in some factories has decreased. At-
tempts are being made to secure alternative 
load to the extent possible to engage the 
spare capacities. 

(c) No. Sir. Promotional avenues of 
employees from Supervisor (T) to Foreman 
are not affected. 

(d) and (e). With a view to optimising 
utilisation of the national industrial infrastruc-
ture and capacities available in the civil sector, 
some items/jobs are procured/executed 
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through civil sector after utilising the in-house 
capacities. 

Ban on Manufacture of Agnl MlssU •• 

1274. SHRI ANBARASU ERA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any agreement was en-
tered into by the Government of India with 
the Government of United States of America 
for the ban of the manufacture of Agni mis-
siles by IndIa during the last two years; 

(b) if so, details thereof; and 

(c) if not, the reasons for the stoppage 
of manufacture, deployment and test of Agni 
missiles? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VLJOY SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) AGNI IS a technology-demonstra-
tion project to develop the re-entry technolo-
gies and does not envisage manufacture 
and deployment of the flight-vehicle In form 
of a missile for use as a weapon system. 

Setting up of Power ProJects In Rajast-
han 

1275. SHRIMATI VASUNDHARA 
RAJE: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the State Government of 
Rajasthan had submitted some proposals 
for setting up of some power projects in the 
State during the Eighth Five Year Plan; if so, 
the details thereof; 

(b) the details of the proposed power 
projects which have been accorded approval 
by the Planning Commission; and 

(c) the estimated COlts and capacity of 
each project and the funds allotted to each 
such project? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) to (c). Yes, Sir. The 
feasibility report for only Suratgarh Thermal 
Power Project with an estimated cost of Rs. 
103.15 crores and a capacity of 2 x 250 MW 
has been submitted to the Central Electricity 
Authority for techno-economic clearance, 
which is still awaited. The project proposal 
can be considered for investment decision 
by the Planning Commission only after it is 
techno-economically cleared by the Central 
Electricity Authority. The Eighth Plan outlay 
for this project is yet to be finalised. 

A 30 MW Solar Thermal Power Project 
was submitt~ to the Department of Non-
Conventional Energy Sources (DNES). The 
proposal was examined by a Working Group 
set up by the ONES which has recom mended 
certain changes in the proposal. The ONES 
has asked State Government to revise the 
proposal in line with the recommendations of 
the Working Group_ The project proposal 
can be considered for provision of Central 
Plan funds by the Planning Commission, 
after it is duly examined and IUbmitted by the 
ONES. 

Foreign Nationals In Meghalay. and 
Assam Jail. 

1276. SHRI NANDU THAPPA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a large number of foreign 
nationals arrested under Section 14 of For-
eign Nationals Act are lodged in jails without 
trial in Meghalaya and Assam; 

(b) if so, the details thereof; 

(c) whether the Government have re-
ceived any complaints in this regard; and 
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(d) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (d). 
Information is being collected and will be laid 
on the table of the House. 

AcqulsHlon of Land by Army at Men-
ahlthang In Slkklm 

1277. SHAI NANDU THAPPA: Will the 
PRIME MIN ISTER be pleased to state: 

(a) whether the army. on the pretext of 
defence preparedness, occupied forest and 
private land at Menshithang in North Sikkim 
without acquiring and requis~ioningthe land; 

(b) whether it is also a fact that the army 
has taken possession of the land without the 
clearance of Ministry of Forest and Environ-
ment; and 

(c) if so, the future plan of the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VLJOV SINGH): (a) In May 1989. Army took 
over 141.51 acres of forest land and 57.59 
acres of private land in North Sikkim to meet 
bona fide operational requirements. 

(b) The land was taken over with the 

concurrence of the State Government who 
recommended to the Ministry of Environ-
ment & Forests the transfer of forest land for 
defonce purposes. 

(c) The land will be utilised for the 
purpose for which it was taken over. 

[ Translation] 

Persona who Secured Employment 
through Employment Exchange. 

1278. DR. CHINTA MOHAN: 
SHRI R.N. RAKESH: 

Will the PRIME MINIST':R be pleased 
to state the number of youths who secured 
employment through the Employment Ex· 
changes during 1990, State-wise and the 
number out of them belonging to Scheduled 
Castes and Scheduled Tribes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHAI RAMJI LAL SUMAN): The 
State-wise number of placements effected 
through Employment Exchanges in the 
country during 1990 is furnished in the State· 
ment below. The latest available State·wise 
information on placements. effected of 
Scheduled Caste and Scheduled Tribe job-
seekers, relating to January-June, 1990, as 
well as all category placements effected 
through employment exchanges Is also fur-
nished in the statement. 
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Demand of Khadland Vmagelndustry 
Employ ••• 

1279. DR. CHINTA MOHAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have re-
ceived any demand from the representa-
tives of the workers of the Khadi and Village 
Industry for providing minimum wages and 
other facilities to the workers; 

(b) if so, the details thereof; and 

(c) the decisions taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHAI RAMJllAl SUMAN): (a)to (c). 
The information is being collected and will be 
laid on the table of the House. 

New Job Opportunities In Rural Areas 

1280. DR. CHINTA MOHAN: Will the 
PRIME MINISTER be pleased to state: 

~) whether attention of the Govern-
ment has been drawn to the news-item 
appearing in the Indian Express dated 9 
January. 1991 captioned "D.S.T. creates 
5,000 jobs in rural India·; 

(b) if so, whether the Government have 
considered the proposal of the Department 
of ScIence and Technology for creation of 
10,000 new job opportunities during the year 
1 .... 1; 

fo) '10, the details thereof; 

(d) whether the Government are con-
templating any scheme to extend the pro-
posed programma in other parts of the coun-
try also; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Yes, Sir. 

Cb) and ,Cc). A scheme entitled "Mass 
Employment Generation through Science 
and Technology (MEGSAT)", was launched , 
in April 1990 by the Department of Science 
and Technology under the aegis of the Na-
tional Science and Technology Entrepre-
neurship Development Board (NSTEDB). A 
target for creation of 10,000 new job oportu-
nitles was set for 1990-91. The MEGSAT 
Scheme is being implemented under 2 strate-
gies viz. (a) creation of jobthrough establish-
ment of new industrial units by Science and 

Technology persons and (b) creation of 
jobs by imparting skill development training 
in different trades. Most of the training pro-
grammes under the scheme have been 
conducted and in some cases, a few pro-
grammes are in progress in various parts of 
the country. So far, 9071 jobs have been 
created through the scheme during the year. 

(d) Yas, Sir. 

(a) Does not arise. 

[Eng/ish] 

Sal •• Tax Raids In Deihl 

1281. SHAI NANDLAL MEENA: Will 
the PRIME MINISTER be pleased to state: 

(a) The number of raids carried out by 
the Sates Tax Department, Delhi during the 
last 12 mioonths and the outcome thereof; 
and 

(b) the steps taken to check evasion of 
Sales Tax in Delhi? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) Sales 
Tax Department, Delhi carried out 2447 raids 
during the last 12 months (from February, 
1990 to January, 1991). In 182 cases, in-
criminating documents were seized/surren-
dered. 

(b) The Enforcement Branch of Sales 
Tax Department, Delhi carried out surprise 
inspections/raids on; 

(i) dealers who shift their place of 
business frequently; 

(ii) 

(iii) 

(iv) 

newly registered dealers, who 
after obtaining registration cer-
tificates, engage themselves in 
activity detrimental to revenue; 

dealers against whom complaints 
are received; and 

dealers against whom adverse 
material is gathered. 

Involvement of lAS Officers In Various 
Offences 

1282. SHRI NANDLAL MEENA: 
SHRI GANGA CHAAAN 

lODHI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of lAS officers found 
involved in the dowryltorture deaths of their 
spouses, rape and plural marriages, misap-
propriation of funds, eoonomic offences and 
misuse of power during the last three years; 

(b) .cIion takan against each one of 
them; and 

(c) the present position of cases pend-
ing against them? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) to (c). The information 
is being collected and will be laid on the 
Table of the House. 

Telecast of Hindi Films on Saturdays by 
Deihl Doordarshan 

12C3. SHAI H. C. SRIKANTAIAH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Delhi Doordarshan 
switched over to telecasting of Hindi films on 
national network from Sundays to Satur-
days; 

(b) if so, whether the revenue from 
advertisements has come down due to the 
above switchover; 

(c) if so, the revenue earned earlier and 
after switching over to Saturdays, and 

(d) whether there is any proposal to 
switch over to telecasting of Hindi films on 
Sundays only? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI S\JBODH KANT SAHAY): (a) Yes, 
SIr. 

(b) and (c). The trend of bookings of 
advertisements with Hindi feature films is 
presently the same as was before the change 
over. 

(d) No, Sir. 

Plan to Make Wastelands Productive 

1284. SHRI PRAKASH KOKO 
BRAHMBHA TT: Will the PRIME MINISTER 
be pleased to state: 
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(a) whether the Planning Commission 
has resolved to make the wastelands pro-
dudive to bring 113 of the area under green 
cover and to generate employment for mil-
lions of masses as reported in the 'Financial 
Express' dated February 6,1991; 

(b) whether any concerted action plan 
has been prepared in this regard; 

(c) ~ so, the details thereof; and 

(d) the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) The requirement of 
having 113 of the land area under forests has 
been stated in the 1988 National Forest 
Policy Resolution of the Government of India. 
Fresh strategies for bringing one-third of the 
area under green cover, considered essen-
tial. are being examined in consultation with 
the Ministry of Environment and Forests. 

(b) ~o, Sir. This will follow formal deci-
sions after consulting the Ministry of Envi-
ronment and Forests. 

(c) and (d). Do not arise. 

Bomb Explosions In the Country 

1285. SHRI PRAKASH KOKO 
BRAHMBHA n: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the country has again faced 
bomb explosions in various States during 
the month of January, 1991; 

(b) if so. the States where the bomb 
explosions took place during this period and 
the number of explosions, State .. wise; and 

(c) what action the Union Government 

has taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHAI SUBODH KANT SAHAY): (a) and (b). 
The information is being obtained from all 
States/Union Territory Administrations and 
a Statement will be laid on the Table of the 
House. 

(c) Under the Vllth Schedule to the 
Constitution, 'Public Order' and 'Police' are 
State subjeas. The primary responsibility for 
maintenance of law and order thus directly 
devolves on the State Governments. Never· 
theless, the Central Government remains in 
touch with the State Governments and oon-
stantly monitors and reviews the situation. 
As and when necessary, suitable assistance 
is provided to the State Governments. It is, 
therefore, for the State Governments to take 
appropriate action in this regard. 

Expert Group on New Hili Are.s 

1286. SHRI J. CHOKKA RAO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the report of the Expert 
Group which was constituted in May, 1986 
for delineation of new hill areas for hill areas 
development programme has been proc-
essed; 

(b) if so, the action taken to implement 
the recommendations of the Expert Group; 
and 

(c) if not, the reasons for delay? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) to (c). The Report is 
under consideration. 
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IASIIPS Officers on Deputation to 
Centre 

1287. SHRI J. CHOKKA RAO: Will the 
PRIME MINISTER be pleased to state the 
number of lAS and IPS Officers who came 
on deputation to serve at the Centre from 
each State/Union Territory during 1990? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) During the year 1990, 
a total of 195 lAS officers and 69 IPS officers 
from various states came on deputation to 
the Centre. A statement showing the state-
wise distribution of these officers IS given 
below. 

STATEMENT 

State-wise distribution of lAS and IPS officers who came on deputation from the states to 
serve at the Centrs during the year 1990 

StatelUnion Territory Number of lAS officers Number of IPS officers 

1 2 3 

Andhra Pradesh 10 1 

Assam-MeghaJaya 12 2 

Bihar 17 7 

Gujarat 6 5 

Haryana 7 2 

Himachal Pradesh 5 4 

Jammu & Kashmir 4 2 

Kamataka 11 2 

Karala 7 3 

Madhya Pradesh 9 7 

Maharashtra 23 3 

Manipur-Tripura 9 4 

Nagaland 

Orissa 11 6 

Punjab 4 3 



689 Written Answers PHALGUNA 1 S, 1912 (SAKA) Written Answers 690 

State/Union Territory Number of lAS officers Number of IPS officers 

1 

Rajasthan 

Sikkim 

Tamilnadu 

Uttar Pradesh 

Union T erntories 

West Bengal 

Total 

[ Translation] 

Ishwarl Prasad Committee 

1288 SHAI SHEO SHARAN VERMA: 
SHRI LOKANATH CH-

OUDHURY: 
SHAI KHEMCHANDBHAI 

SOMABHAI CHA\lDA: 
SHRI SUKHENDRA SINGH: 
SHRI KAILASH MEGHWAL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Ishwari Prasad Com-
mittee has submitted its report; 

(b) if so, the salient features of the 
recommendations thereof; 

(c) whether the Government have ex-
amined the report; 

(d) by when the recommendations are 
likely to be implemented; 

(e) whether the Committee has recom-

2 3 

5 4 

1 

13 4 

17 4 

10 3 

13 3 

195 69 

mended risk cover insurance for journalists; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) Yes, . 
Sir. 

(b) The recommendations of Expert 
Committee deal with matters concerning 
safety. health, hygiene as also medical al-
lowance, leave travel concession and over-
time allowance. 

(c) and (d). The Government have 
constituted an interministerial Empowered 
Committee consisting of high officers to 
process the recommendations. Implemen-
tation, wherever possible, would be simulta-
neous with the decisions taken. 

(a) and (f). The Committee have sug-
gested certain amendments to the Work-
man's compensation Act 1923 or alterna-
tively to Working Journalists and Other 
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Newspaper Employees (Conditions of Serv-
ice) and Miscellaneous Provisions Act 1955. 

Induction Into Indian Information 
Service 

1289. SHRI RAMESHWAR PATIDAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the date from which induction was 
started in Indian Information Service and the 
total number of officers inducted so far; 

(b) the details and the reasons for such 
inductions and the number of officers of 
various categories included; 

(c) the date of seniority given to such 
officers and the criteria adopted in different 
cases; 

(d) the adverse effect of this induction 
on the officers appointed earlier in this Serv-
ice; 

(e) whether any approved concrete 
procedure has been followed while deter-
mining the seniority of officers inducted; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
M1NISTRY OF HOME AFFAIRS AND M1N-

ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) The 
provision for inclusion/exclusion of posts and 
incumbents thereof was incorporated in 
Central Information Service Rules, 1959 by 
way of amendment dated 7th January, 1967. 
This was first invoked from 3rd July, 1971. 
The totat number of officers inducted so far 
is 221 as per available records. 

(b) The details of inductions made so far 
in Indian Information Service are given be-
low in the Statement-I. These inductions 
were done under the Government's policy of 
integrating isolated posts having similar 
nature of duties and to provide better career 
prospects for the incumbents of such posts. 

(c) The Central Information Service 
Rules provide for fixation of seniority of in-
ductees in consultation with Department of 
Personnel and Training and Union Public 
Service Commission. The details are given 
below in Statement·11. 

(d) All the inducted officers came along 
with their posts in the corresponding grades 
of Indian Information Service. 

(e) Yes. Sir. 

(f) The criteria generally followed have 
been mentioned in answer to part (c) of the 
Question. 
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E.S.I. OI..,.n ..... In Kamatakll 

1290. SHRI M.V. CHANDRA SHEKARA 
MURTHY: Will the PRIME MINISTER be 
pleased to state: 

(8) the number of ESI dispensaries in 
the Stat. of Kamataka lind the number out of 
them functioning without proper medicines; 

(b) whether any complaints have been 
received from the industrial labour and oth .. 
ers who are entitled to receive medical assis-
tance for nol getting the minimum services at 
the ESI hospitals; 

(c) if so. the details thereof; and 

(d) the action taken to improve the serv-
ices of ESt dispensariesIHospitals there? 

THE MINISTER OF STATE IN THE 
MINlSmV OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRV OF WEL-
FARE (SHRI RAWI LAL SUMAN): (a) k-
cording to the Government of Karnataka. 
who are responsible for provision of medical 
care under the ESI Scheme in the State, all 
the 115 dispensaries which include two 
Ayurvedic dispensaries in the State are 
functioning with proper medicines. 

(b) No specific complaint has been 
received in this regard. 

(c) Does not arise. 

(d) Continues efforts are being made to 
further improve the services. For this pur-
pose, the Stat. Government are being re-
quested, from time to tima. to fill up the 

vacant posts, ensure regular saA of 
medicines etc. 

Validity of Setting up of Dlec Anten .... 

1291. SHRIUATI UMA GAJAPATHI 
RAJU: Willt .. PRIME MINISTERbep&eased 
to state: (.) whether the Government have ~ 
appointed any committee to examine the 
legal validity of setting up Satellite Disc 
Antenna to receive Cable News Network 
and T.V. Programmes telecast by other 
countries; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOUE AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATtON AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) and (b). 
An Inter-Departmental Committee was con-
stituted by the Government to study the 
various aspects of the establishment of Cable 
TV Networks and Dish Antennae Systems in 
the country and to make suitable recommen-
dations for consideration of the Government. 
A copy of the Resolution oonstltuting the 
Committee is gIVen below in the Statement. 

The Committee has recently submitted 
its Report to the Govemment. 

STATEMENT 

RESOLUTION 

With a view to studying the varioul 
aspects of the establishment of Cabl. Tele-
vision Networks and Dish Antennae Sys-
tems in the Country and to make suitable 
recommendations, it has been decided by 
the Government to constitute, with immedi-
ate effect, an Intar-Departmental Committ .. 
consisting of:-
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(1 ) Joint Secretary Ministry of I&B. Cha~man 

(2) Joint Secretary (Films) Ministry of 1&8. Member 

(3) Joint Secretary, Department of Culture. Ministry of Member 
Human Resource Development 

(4) Joint Secretary Member 
Department of Electronics. 

(5) Joint Secretary Member 
Ministry of External Affairs 

(6) A representative of Department of Space Member 

(7) Wireless Adviser (wpC Wing) Member 
Ministry of Communications 

(8) Dy. Director General (CS-II) Member 
Department of Telecommunications, 

(9) Engineer-in-Chief, 
00: Doordar&han. 

2. The terms of reference of the tonomous Bodies for establish-
Committee will be:- ment of Dish Antennae Systems 

to receive TV signals from for-
(i) to access whether there is any eign satellites for the benefit of 

need to provide for a more regu- foregn experts employed in these 
lated growth of Cable TV Net- organisation; and 
works and Dish Antennae Sys-
tems in the country and if so, (iv) to study and make recommen-
whether there is any deficiency dations in regard to any other 
in the existing laws to meet the relevant or related issues. 
situation and how best these 
could be strengthened and made 3. Th. Committ .. will also take into 
more effective. account points of various inter-

.st groups such as Film Industry. 
(ii) Desirability or otherwise of .. - Cable TV Network Owners etc. 

tablishment of Dish Ant.nn .. The Committee may co-opt 
Systems (with or without Cable members, if any. 
Networking), having access to 
foreign satellites; 4. Th. Com mittee will have Its 

headquarters at New Delhi and 
(iii) Grant of permission to Goy_moo -wilt me.t as often a. considered 

ment/S.mi-Gov8rnment/Au- necessary. 
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5. 

ORDER 

The Committee will submit its 
rep\)rt to Government as soon as 
possible but within a period of six 
months from the date of its first 

Sd/-

6. 

meeting. 

The Committee will devls. ila 
own work procedure. 

(R.C. SINHA) 
Joint Secretary to the Government of India 

ORDERED that a copy of the Resolution be communicated to all concerned. 

ORDERED also that the Resolution be published in the Gazette of India for general 
information. 

To 

Sd/-
(R.C. SINHA) 

Joint Secretary to the Government of India 

The Manager 
Government of India Press, 
FARIDABAD 

Clearance to Video Serlal"Tarak Dham 
Dham" by the Central Board of FUm 

Certification 

1292. SHRI P. M. SAYEED: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of video serials which 
have beGn denied censor certificates by the 
Delhi regional office of the Central Board of 
Film Certification during the last three months; 

(b) whether a video serial entitled u-r arak 
Oham Dham· has also been denied clear-
ance; 

(c) if so, the reasons therefor: 

(d) whether an appeal has been filed by 
the Producer 01 the film with the Censor 
Appellate Trbunal against the decision; and 

(e) if so, the reaction of the government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (e). 
Only one video serial·Tarak Dham Dham-
was refused certificate by the Delhi Regional 
Office of the Central Board of film Certifica-
tion as the members who viewed the film 
found it violative of certain guidelines issued 
under the Cinematograph Ad., 1952. 

On the basis of an appeal filed by the 
applicant, the Film Certification Appellate 
Tribunal by a majority of 2 to 1 t directed 
Central Board of film Certification to issue a 
lUI certificate to the film subject to some cuts. 
Accordingly, the video film has been given a 
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certificate by the Board. 

[ Translation] 

Appointments In Pr ... r Shar.tl 

1293. SHAI YAMUNA PRASAD SHAS-
TAl: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose to 
set up Prasar Bharati Corporation by March 
31,1991; 

(b) if so, the details of the steps taken in 
this regard; and 

(c) the date by which appointment of the 
Chairman and other offioe·bearers of the 
Prasar Bharati Corporation IS likely to be 
"lade? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (c). It 
has been considered imperative to consult 
all shades of public opinion, before formally 
notHying the date for creation of Prasar 
Bharati, to ensure that its establishment IS in 
conformity with the national interests par-
ticularly in the oontext of the present devel-
opments in the Country. It is, therefore, diffi-
cult to Indicate a firm time-frame for ItS estab-
lishment or appointment of its Chairman and 
other Members of the Board. 

[English] 

Potential for Growth of Pre.s 

1294. SHAI MULLAPPALL Y RAMA-
CHANDRAN: Will the PRIME MINISTER be ,."ad to state: 

(a) whether any study has been mad. to 
determine the potential for growth of prell 

In the country; 

(b) if Sat the details of the studies made 
and the findings thereof; 

(c) the details of the findings regardirl\, 
readership of newspapers among adults In 
the oountry; and 

(d) the percentage of adult readership 
of newspapers and newsmagazines in Ker-
ala? 

THE MINISTER OF STATE IN THE .. 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) Gov-
ernment have not carried out any study 
recently dealing exclusively with the growth 
of Press in the Country. 

(b) to (d). Do not arise. 

Development of Industrial Growth 
Centre. 

1295. SHRI MUlLAPPALLY RAMA-
CHANDRAN: Will the PRIME MINISTER be 
pleased to state: 

(a) the measures adopted by the Gov-
ernment for development of the Industrial 
Growth Centres proposed to be set up in 
Cannanore and Alleppey districts of Kerala; 

(b) the details of allocation made for the 
promotion/initi;:ation of the$e projects; 

(c) whether the State Government of 
Kerala has initiated any steps for aiding the 
setting up of these growth centres; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA· 
MAL MORARKA): (a) to (d). The Central 
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GcMmment have ciraJlated the detailed 
guidelines to the State GovernmenIJUnion 
T eniIories for preparation of Project Reports 
for the Growth Centres. The Project Reports 
received from the StateAJ.T. Govemments 
will be duly appraiMd and approved by the 
Central Govemment after which funds win 
be released. In the current financial year 
1990-91. budget allocation has been prQ-
vided for this scheme. This schema is pr0-
posed to be taken up for implementation 
during the 8th Plan Period. The Govemment 
of Kerala have not yet submitted the Project 
Reports for the Growth Centres. 

[ Translation] 

Electronic Induatriea In Bihar 

1296. SHRI TEJ NARAYAN SINGH: 
Wi. the PRIME MINISTER be pleased to ..... : 

(8) the number of existing electronic 
industries in Bihar and the details of items 
manufactured therein; 

(b) whether the Government propose to 
set up some more electronic industries in 
BIhar in 1990-91; and 

(c) if so, the details thereof? 

mE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): <a) There are 18 units 
manufacturing electronic items viz. Mica 
capacitors, Ceramic disc capacitors, Con-
sumer items instrumentation and industrial 
electronics and communication equipments 
in Bihar. 

(b) No, Sir. However, Union Govern-
ment encourages the setting upot electronic 
Industries throughout the country in all per-
mlilible areas of this sector. The Stat. 
Go%ernment concerned providea t.cRiea 
.. cnINa condIions conducive for Mtting 

up such industries In the .... Md Depart-
ment ~ Electronic gives necessary guid-
ance and monitors progress of issues •• 
approvals. 

(c) Does not arise. 

National Comml .. 1on on Rural ubour 

1297. SHRI TEJ NARAYAN SINGH: 
Win the PRIME MINISTER be pleased to 
8t81e: 

<a) whether the Government have un-
der consideration any proposal to make the 
National Com mission on Rural labour a 
permanent body; 

(b) if so, by when a final decision in this 
regard is likely to be taken; and 

(c) to what extant this Commission is 
expected to assist the rural labour? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF 5T ATE IN THE MINISTRY OF WEL-
FARE (SHRI RAWI LAL SUMAN): (a> No, 
Sir. 

(b) and (c). Does not arise. 

[English] 

Reform. Sugg •• ted by Scope 

1298. SHAI KUSUMA KRISHNA 
MURTHY: 

SHRI ANAND SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Standing Conference of 
Public Enterprises (SCOPE) has suggested 
• package of basic reforms to tone up the 
working of Pubic Sedor Enterprises; 



713 WtItMAn8 ..... PHALGUNA 13. 1912 (SAKA) WtIIM AIls •• ,. 714 

(b) if so, the Mi .... thereof; and 

(c) the reaction of the Government 
therato? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL. MORARKA): (8) Yes, Sir. 

(b) The suggestions made by the Stand-
ing Conference of Public Enterprises 
(SCOPE) incIude:-

(I) Removal of jurisdiction of the 
Comptroller and AuditorGenaral, 
Central Vigilance Commission, 
Chief T achnical Examiner, atc. 
Over the public sector undertak-
ings. 

(ii) Appointment of top executive of 
public enterprises on immediate 
absorption and strict observance 
of the rule of immediate abs0rp-
tion. 

(iii) The Department of Public Enter-
prises should monitor implemen-
tation of Gowtrnment Diredives 
and Instructions on various mal-
t., relating topublic88dOr under-
takings by the administrative 
ministries. 

flY) 

(v) 

(vi) 

Setting up of a Public Sector 
Appointments Committee of the 
Cab;net. 

Unking of Public Enterprises 
Selection Board (PESB) with the 
Department of PubIc Ent.· 
pn.&. 

ResIraInt on number GIl elMo-

tives and guidelnes; .. cIrec-
lives should be issued tJr the 
Deptt. of Public Enterprisea. 

(viH) Boards of Management should 
have powers to take dacisians to 
invest internally generated re-
sources. 

(IX) Public Hdor _h.as should be 
offered to the public as well as 
employees so as to reduce 
GoYemmentcontroi below 50 per 
cent. 

(x) Introduction 01 golden IwId-
shake scheme, strengthening of 
MOU, setting up of HokIng 
Companies. etc. 

(c) The suggestions are under CDn8id-
eration of the Government. 

lnstllllation of -Diac Ar1IMu1II" III 
"'slrI8hMr .. 

1299. SHRI KUSUMA KRISHNA 
MURTHY: Wdl the PRIME MINISTER be 
pleased 10 state: 

(a) whether a -Disc Antenna- to see the 
coverage of Gut war by Cable News Net-
work (CNN) has been installed only at Shas-
tri Bhawan in New Detti; and 

(b) if so, the specifIC reasons therefore 
together will the amount spent on this and 
the objective achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTWG 
(SHRI SUBODH KANT SAHAV): (a) and (b). 
~an have placed orders for supply 
oIlnOish-AniennaeSyalems. one 01 which 
... been insI .... at ShIIIIri 8hawan. New 
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Delhi at a cost of Rs. 1,69, 938.00, for 
monitoring purposes. 

Crimes In DeIhl 

1300. PROF. VIJAY KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of bride burning. dowry 
deaths, kidnapping/abduction of young girls 
and new born babies, dacoities, snatching of 
chainslbags, murders, stabbing cases in 
Deihl crime-wise and police-station-wise 
during the last six months and how does the 
sam. compare with the corresponding pe-
riod during the last three years; 

(b) the number of first information re-
ports lodged, police station-wise during the 
last three months and how does the same 
compare with the corresponding period 
during the last three years; and 

(c) the number of cases out of the above 
solved and the reasons for the rest of the 
cases remaining unsolved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (c). 
The information is being collected and will be 
laid on the Table of the House. 

Study Material for C.A. examination 

1301. PROF. VIJAY ,KUMAR 
MAlHOTRA: Will the PRIME MINISTER be 
pleased to refer to the replies given to Un-
at.rred Question No. 5027. on April 17, 
1990and to Unstarred Question No. 6152 on 
April 24,1990 and state: 

(8) the details of the action 10 far taken 
to prepare and publish the study materials 

for the Chartered Accountants in Hindi 
Medium and also to provide question pipers 
for Intermediate and Final Examinations In 
Hindi; and 

(b) if no adion has been taken so far, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) The Institute of Char-
tered Acx:ountants has taken steps to getthe 
study materialtranslated into Hindi and some 
portion of the study material has been got 
translated. The Institute of Chartered Ac-
countants of India recently entered into an 
agreement with a private publisher and had 
the Suggested Answer Volumes of Interme-
diate Examination held in May 1990 trans-
lated and published in Hindi and released for 
sale to students. The Institute presently 
provides question papers in Hindi in respect 
of (i) Cost Accounting. (if) Auditing. (iii) 
Mercantile law. Company Law and Indus-
trial Law and (iv) Organisation & Manage-
ment and Economics papers of Intermediate 
Examination. 

(b) In view of (8) above, does not arise. 

Report on Rioia In nhar Jail 

1302. PROF. VIJAY KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have re-
ceived the enquiry report on the incident of 
rioting that took place in Tihar Jail, Deihl on 
October~. 1990; 

(b) if 80, the details thereof; 

(c) if not, the reasons for the delay and 
by when the report is likely to be received; 
and 

(d) the steps taken to improve the pre-
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valHng conditions in Tihar Jail and its admini-
stration? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHA Y): (8) No, Sir. 

(b) Does not arise. 

(c) The Committee was set up on 9th 
October, 1990 for a period of three months. 
It took some time to provide accommodation 
and staff to the Committee. The Committee 
started effective functioning with effed from 
21st November 1990. The Committee had to 
examine a large number of witnesses and 
reports. The term of the Commltt98, has, 
therefore, been extended upto 31 st March. 
1991. 

(d) Several measures have been taken 
to improve the prevailing conditions. These 
include strengthening of security, betterOPD 
facilities. increased drtnking water and ree-

re.tional facilities, and more housing facili-
ties for the jaif staff. 

Death In Police CUstody In Deihl 

1303. SHAI KAMAL CHAUDHRY: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of persons who diad 
while under police custody in Delhi during 
the years 1990 and 1991 (till date), police 
station-wise; 

(b) the reasons for death in each case; 
and 

(c) the details of action taken agalostthe 
erring police officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) Three 
persons died in police custody as per the 
details given below:-

Name of the Police Station Y9sr1990 Yesr 1991 (upto 20-2-91) 

Model Town 

Shahdara 

R. K. Puram 

(b) and (c). Inquest proceedings have 
been Instituted in all the cases. Two police 
officials have been suspended and three 
transferred. 

Pension Scheme to Journalist. and 
Pres. Employ ... 

1304. SHRI SURESH KODIKKUNNIL: 
Will the PRIME MINISTER be pleased to 
state: 

1 

1 

1 

(8) whether the Union Government have 
proposed any pension scheme for journal-
ists and press employees of all newspapers 
and have appointed a committee in this 
regard; and 

(b) H so, the details of the schema, the 
recommendations of the committee and by 
when the pension scheme is likely to begin? 

THE MINISTER OF STATE IN lliE 
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MNSTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINlSmV OF WEL-
FARE (SHRI RAMJILAL SUMAN): (8) and 
(b). The Government had earlier set up an 
exp.t Group 10 .oft( out a pension scheme 
lor jcunalsts and non- journalists empIoy-
_of newspaper establishments. The Group 
had recommended two alternative pension 
8Chemes. The first scheme provides for 
plymen of monthly pension ranging be· 
twen As. 2001- to As. 400/. subject to pay-
ment of contribution of 5% per month. The 
second schema provides for payment ot 
nmnthty pension ranging between Rs. 2001-
to Ra. 825/- subject to payment of contribu-
tionof 8.83% per month. Both these schemes 
went considered by the Central Board of 
Trustees. Employees' Provident Fund at their. 
mMting head on 20th August. 1990 and thoy 
had set up a SutHAmmittee to work out the 
d8taiIs d the proposed pension scheme. 
The Sub-Committee has since tinaHsed its 
report and the same is being placed before 
the Board at its ensuing meeting on the 7th 
March, 1991. After it is approved by the 
Board, Government win consider tmng;ng 
forward a suitable iegi$tative proposal for 
providing a pension scheme. 

Ceramic Factory at Cochln 

1305. SHRI SURE.SH KODIKKUNNIL: 
WII the PRIME MINISTER be pleased to 
S1at8: 

(8) whether the Union Govemment have 
set up a Ceramic factory at Cochin; 

(b) I so. the amount invested in this 
factory; 

(c) whether the said factory has started 
functioning; and 

Cd) 1he details of employees working in 
thiat.cby? 

PRIME MINISTER'S OFFICE (SHRI KA· 
MAL MORARKA): (a) No, Sir. 

(b) to (d). Do not arise. 

Development Projects of J<er ... ,.,.. 
IngC ...... nce 

1306. SHRI SURESH KODIKKUNNIL: 
WiU the PRIME MINISTER be pleased to 
state. 

(8) whether some development proj-
ec1s of Kerala are pending for approval of the 
Planning Commission; 

(b) if so, the details thereof: 

(c) the reasons for not giving clearance 
to these projects; and 

(d) the time by which clearance is likely 
to bo given to these projects? 

THE MINISTER OF STATE IN TIiE 
PRlME MINISTER'S OFFICE (SHAI KA-
MAL MORARf<.A): (a) No, Sir. 

(b) to (d). Do not arise. 

( Translation1 

Poor Reception of T.V. Programme. In 
Remote Areas of Rajasthan and QuJ ... t 

1307. SHRI KAILASH MEGHWAl: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have re-
ceived any complaint that programmes tele-
cast by Doordarshan cannot tse viewed 
clearty in remote areas of Gujarat and Ra-
jasthan like Jaisalmer, Barmer and Banas-
kantha etc.; 

(b) if so, whether the Government pro-
llE .... ISTER OF STATE IN THE pose 10 set up a High Power Transmitter in 
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Mount Abu 10 enable them to watch the 
programmes clearty; and 

(c) the time by which it is proposed to be 
.. tup? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORM,A.TION AND BROADCASTING 
(SHRI SUBODH KANT SAHA Y): (8) Re-
quests have been received from time to time 
for expansion of TV service in these areas. 

(b) and (c). TV service in the remote 
border areas of Rajasthan and Gujarat is 
expected to be considerably strengthened 
when the high power (10 KW) TV transmit-
ters with 300M high towers under implemen-
tation at Barmar & Jaisalmar in Rajasthan 
and Bhuj in Gujarat are commissioned into 
service. There is, however, no proposal at 
present to set up a high power TV transmitter 
in Mount Abu. 

(English] 

expansion of T.V. New Work During 
Eighth Plan Period 

1308. SHRIMATI VASUNDHARA 
RAJE: Will the PRIME MINISTER be pleased 
to state: 

(a) whether only half of the population in 
Rajasthan is covered by T.V. service; 

(b) whether the Union Government have 
a proposal to expand T.V. net work in the 
Eighth Five Year Plan; 

(c) if so, the provision proposed to be 
made for Rajasthan in that Plan period; and 

(d) the other details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-

ISTER OF STATE .. THE MINISTRY OF 
INFORMATION AND BROADCASl'ItG 
(SHRI SUBODH KANT SAHAY): (a) TV 
service is at present available to about S2% 
population of Rajasthan. However, this would 
increase to an estimated 6N population on 
the commissioning of the high power TV 
transmitters under implementation is the 
Stata, as spHl-over schemes from the VII 
Plan. 

(b) Yes, Sir. 

(c) and (d). his enYisagedto set up three 
low power (1 COW) TV transmitters in Rajast-
han. on8 each at Sujang .. h, Gangapur and j 

Sridungargarh under Doordarshan's Annual 
Plan for the year 1990-91. Any further ex-
pansion of Doordarshan network in the State 
during the VIII Plan would depend upon the 
Plan allocation to be made available by the 
Planning Commission. 

Upgrading the low Power Transmltt. 
at Jha"war In Rajasthan 

1309. SHRIMATI VASUNDHARA 
RAJE: WtUthePRNE MINISTER be pleased 
to state: 

(a) whether the Government have a 
proposal to upgrade the low power transmit-
ter set l4) at Jhalawar in Rajasthan; 

(b) whether JhaJawar T.V. Station Is 
also proposed to be upgraded and expanded 
during 1991-92; 

(c) if so. whether the government pr0-
pose to introduce commercial channel in the 
aforesaid T.V. Station; and 

(d) H so, the steps taken in that regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORUA TION AND BROADCASTING 
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(SHRI SUBOOH KANT SAHAY): (8) to (d). 
There are no such proposals under the 
consideration 01 the Government at present. 

Radio Service to Jhalawar In Rajasthan 

1310. SHRIMATI VASUNDHARA 
RAJE: Will the PRIME MINISTER be pleased 
to state: 

(a) whether it is 8 fact that 8 part of 
Jhalawar District in Rajasthan is not covered 
by Radio service; 

(b) if so, the steps taken to provide AIR 
facilities to that part of Jhalawar; and 

(c) the time by which the required Radio 
service would be provided there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) The 
entire district of Jhalawar receives radio 
service from the 100 KW MW transmitter 
located at Indore in Madhya Pradesh. How-
ever, it is a fact that part of the district is not 
covered by any of the eXisting All India Radio 
Stations located within the State. 

(b) and (c). A new Radio Station with 
2x3 KW FM transmitter, Multi-purpose Stu-
dio and staff quarters is under establishment 
at Jhalawar as a part of the scheme spilled 
over from the VII Plan. The Station is techni-
cally ready and is envisaged to be pressed 
into service when the essential staff comple-
ment is in position. 

Constitution of Governing Council of 
the Fluid Control Research Institute 

1311.SHRIA. VIJAYARAGHAVAN:WiII 
the PRIME MINISTER be pleased to state: 

(8) whether there is any proposal to re-
constitute the Governing council of the Fluid 

Control Research Institute, Palghat. Kerala; 

(b) if so, the details thereof; and 

(c) the details of steps taken to expedite 
the re-constitution of the governing body? 

THE MINISTER OF STATE iN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) to (c). Yes, Sir. There 
is a proposal to re-oonstitute the Governing 
Council of the Fluid Control Research Insti-
tute. Various Departments/Agencies are 
being consulted. 

DeUnklng of Fluid Control Research 
Institute from Instrumentation Ltd. 

1312. SHRI A. VIJAY ARAGHAVAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Government have 
decided to delink the Fluid Control Research 
Institute, Palghat from the Instrumentatton 
Ltd.; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government 
for the implementation of the decision in this 
regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI KA-
MAL MORARKA): (a) to (c). Fluid Control 
Research Institute (FCRI) is a registered 
society under the Societies Registration Act 
1860 and an independent national centre of 
research. Its affairs are managed by a gov-
erning council, constituted by the Govern-
ment. 

[ Translation] 

Installation of T.V. Transmitter. In M.P. 

1313. DR. LAXMINARAYAN PANDEY 
Will the PRIME MINISTER be pleased to 
state: 
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<a) the name. of places in Madhya 
Pradesh where new T.V. transmitters are 
proposed to be set up during the year 1991-
92; 

(b) the names of places in Madhya 
Pradesh where people and public represen-
tatives have requested for this facility; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHAI SUBODH KANT SAHAY): (a) The 
high power TV transmitters under imple-
mentation in Madhya Pradesh at Jagdalpur 
and Jabalpur in replacement of the existing 
low power transmitters at these places, as 
spill-over schemes from the VII Plan, are 
expected to be commissioned into service 
during 1991-92 and 1992-93 respectively. 
Besides, it has been decided to set up a very 
low power (2x10W) TV transmitter at 
Kukdeshwar in the State under Ooor-
darshan's Annual Plan for 1990-91, the lead 
time for implementation of which is about 
one year after the project is formally ap-
proved. 

(b) and (c). Someofthe places in Madhya 
Pradesh for which requests for establish-
ment of TV transmitters have been received 
are Garoth, Jaora, Khurai, Ichkela, Ujjain, 
Jashpur Nagar, Bhanpura and Kukdeshwar. 
As indicated above, it has been decided to 
.et up a very low power (2x 1 OW) TV trans-
mitter at Kukdeshwar under Doordarshan's 
Annual Plan for 1990-91. 

It is the constant endeavour of the 
Government to extend TV service to the 
uncovered parts of the country, as expedi-
tiously as possible, but this can be under-
taken only in a phased manner depending 
upon the availability of adequate financial 

resources for the purpose. 

[English) 

Fir. Proof Houses for SC/STa In Tamil 
Nadu 

1314. SHAI A. JEEVARATHINAM: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of SC/ST families pro-
vided fire-proof houses in Tamil Nadu in the 
last two years; 

(b) the number of families yet to be 
covered under this scheme; and 

(c) whether the Union Government 
propose to prepare a crash programme to 
provide houses to all SC/ST families in the 
State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHAI RAMJI LAL SUMAN): (a) to (c). 
The material is being collected and will be 
laid down on the table of the House. 

Cases pending in Dlffefent Courts In 
Dhanbad 

1315. SHRt A.K. ROY: Will the PRI~ 
MINISTER be pleased to state: 

(a) the number of prosecution cases 
pending in different courts in Dhanbad filed 
by the Government against various illegal 
labour practices and irregularities of the 
management, year-wise and private sector 
and public sector-wise; 

(b) the oldest case pending in the Court; 

(c) the steps taken to expedite the cases; 
and 

(d) whether any punishment has been 



gINn In the decided c.ses during the last 
.... ,_.., ..s I _, the ct.taila thereof? 

THE M .. ISTER OF STATE IN THE 
... ISTRY OF lABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): <8> and 
(b). kconting to available information, 5875 
PIC II a'ion cues under various Labour 
.__ ant pending in different courts in 
~ Region • on 30.09.1990. Break .. 
up of .... caMS by year and by public and 
private aector is given below in the stat. 
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..... -L The particulars regarding the oIdeat 
c.- filed by the office of the Regional L..-
bow Commissioner (Central), Dhanbad are 
given in the Statement-II below. 

(c) Advocates have been engaged for 
d ...... nt courts for ensuring expeditious 
diIposal of the cases. 

(d) Punishment has been given in about 
2149 cases during 1987to September. 1990. 
Details of these cases are given below in the 
statement .. III. 

STATEIENT-I 

SIlII"",.,. showi'll the year";_ and Sector-'" bteak up of ptOHCUtlon cases und.r 
vaIiJus Labour Laws ptmtfltlf1 in d".,.", coutts in Dhanbad Region during 1987 to 1990 

Public StIG10f PrivtIIe s.co-

, 2 3 

1987 2413 3813 

1988 2607 4834 

1981 2518 5038 

1190 2572 3303 

(up to 30.9.90) 

Total Number d cases psnding 
at tfHI end of the yesr 

4 

6226 

7441 

7886 

• Consequent on the bifurcation of Dhanbad Regional Labour Commissioner (Central)'. 
Office some of the prosecution cases have been transferred from Dhanbad to Patna 
Region 

STATEMENT-I 

Statement showing the oldest case filled by the Regional Labour Commissioner (Central), 
Dhanbad under vlllious Labour Laws /»nding in the couff 

51. No. The.Act under which prosecution tiled Oat. d filing 

1. Payment Bonus Id. 25.08.1972 

2. Minimum Wages Ad 20.01.1973 
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51. No. The Act under which prosecution filed Date of filing 

3. Payment of Wages Act 20.09.1974 

4. Industrial Disputes Act 04.08.1986 

5. Contrad Labour 10.03.1975 
(Regulation and Abolnion) Act 

6. Equal Remuneration Act 02.01.1986 

STATEMENT -III 

Statement Showing the number of prosecution casas under various Labour Laws in which 
punishment has been given, as on 30, September, 1990 

Year Private Sector 

1 2 

1987 21 

1988 88 

1989 152 

1990 122 
(as on 30.9.90) 

Total 383 

Loans for Buses and Road Permits to 
Ex-Servicemen In Bihar 

1316. SHRI A.K. ROY: Will the PRIME 
MINISTER be pleased to refer to the reply 
given to the Starred Question No. 309 on 
April 24, 1990 and state: 

(a) the names of the Ex-servicemen in 
Bihar given loans for buses and road permits 
during 1990; and 

Public Sector Total 

3 4 

399 420 

378 466 

489 641 

500 622 

1766 2149 

(b) the steps taken by the Director 
General Resettlement to remove difficulties 
of the Ex-servicemen in getting rOud permits 
so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (a) Information is being 
collected and will be 1,11d on the Table of the 
House. 
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(b) The Director General Resettlement 
had taken up with the concerned authorities 
of the State Government of Bihar, the matter 
relating to the issue of route permits to the 
ex-Servicemen who had obtained loans from 
Bihar State Financial Corporation for the 
purchase of buses. The State Government 
Authorities have informed that the grant of 
route permits has since been liberalised with 
the enactment of the new Motor Vehicles 
Act. 

Use of Forest Raw Matarlal by Pulp and 
Paper Mills 

1317. SHAt B. AAJARAVI VERMA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware 
that the small scale paper manufacturing 
units are facing acute shortage of raw mate-
rial; 

(b) if so, the reasons thereof; and 

(c) the action taken by the Government 
to make up the shortage? .. 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) The Government are 
not aware of any acute shortage of raw 
material being faced by the small paper 
manufacturing units. 

(b) and (c). Do not arise. 

Setting up of Rubber Based Industry In 
Kanyakumari 

1318. SHRI B. RAJARAVI VARMA: Wilt 
the PRIME MINISTER bE' pleased to state: 

1987-88 

(a) whether the Government are aware 
of the long pending demand by the people of . 
Kenyakumari district to set up a rubber-
based industry; 

(b) if so, the details of licences issued 
and the number of requests pending clear-
ance;and 

(c) the likely date when pending appli-
cations will be cleared? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MOAARKA): (a) to (c). Four letters of 
intent have been granted forthe setting upof 
rubber-based industries in Kanyakumari 
district of Tamil Nadu during the years 1987-
1990. No proposal for the setting up of any 
such industry in the said district is pending 
w~h the Government at present. 

[ Translation] 

Colr Production 

1319. SHRI RAJVEER SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of the coir produced 
during the last three years; 

(b) whether there has been a decline in 
its production in the last year; and 

(c) if so, the details and reasons thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Details of the coirfibre 
produced during the last three years are, as 
under:-

1988-89 1989-90 
.................. ;n Tonnes .................. . 

White Fibre 1,30,600 1,17,000 ',25.000 

Brown Fibre 53,900 70,100 75.800 
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(b) and (c). The production of Brown 
Fibre has increased whereas, there is a 
decline in the production of White Fibre 
during the last two years as compared to the 
production of 1987-88. Decline is mainly due 
to inadequate flow of coconut husks for 
ratting. 

Cottage Industries at Panchayat Level 

1320. SHRI RAJVEER SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
set up cottage industries at each panchayat 
level; 

(b) if so, the details thereof; and 

(c) the extent to which it is likely to solve 
the unemployment problem? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) The subject matter of 
cottage industry is dealt with entirely by the 
respective State Governments. The Gov-
ernment of India supplements the efforts of 
the State Government through the Khadi 
and Village Industries Commission who 
provide financial assistance, concessional 
rate to interest, raw material, training etc. to 
the State Governments through the respec-
tive Khadi and Village Industries Boards for 
the development of cottage industry in the 
States. 

(b) The Plan allocation of Khadi and 
Village Industry for the year 1990-91 is As. 
205.00 crores, out of which As. 102.30 
crores ;s reserved for Khadi and As. 102.70 
crores for village industry_ At present, there 
are 96 village industries recognized by KVIC 
for such assistance. 

(c) KVle has a target 01 employing 50.83 
lakh persons by the year 1990-91. 

[English] 

All India Bandh 

1321. SHRI KHEMCHANDBHAI 
SOMABHAI CHAVDA: 

SHRI MANIKRAO HODL YA 
GAVIT: 

SHRI R. M. BHOYE: 

Wi" the PRIME MINISTER be pleased 
to state: 

(a) the details of loss of life and dam-
ages caused to property during the bandh in 
the country on February 6, 1991, State/ 
Union Territory-wise; and 

(b) the details of the compensation paid 
to the next of kin of the persons who were 
killed during the bandh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) and (b). 
The information is being obtained from all 
States/Union Territory Administrations and 
a Statement will be laid on the Table of the 
House. 

[ Trans/ation] 

Supply of Paper to Small Scale Indus-
trial Units 

1322. SHRI GANGA CHARAN LODHI. 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Hindustan Paper Cor-
poration Ltd. had taken about Rupees 16 
crores in advance from small scale industrial 
units for supplying paper-quotaduring 1989-
90 but it has neither supplied the paper to 
them nor paid any interest thereon; 
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(b) whether thousands of small scale
industrial units are becoming sick due to the
suspension of allotment and supply of paper
at subsidised rates; and

(c) if so, the action being taken by the
Government in regard thereto?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) to (c). Hindustan Paper
Corporation Ltd. (HPC) and received an
advance of only Rs. 3.20 crores during 1989-
90 from small scale industrial units (Exercise
Notebook Manufacturers). Against these
advances HPC has been able to make about
45% supplies. HPC has been instructed
either to make supplies or return the balance
advances as per terms of the contract. Al-
though the subsidy scheme of the Govern-
ment of India ended on 31.3.1990, HPC has
maintained supply of paper to the education
sector during 1990-91 at mutually agreed
concessional rates. The matter regarding
fresh allocations and rates of supply is under
consideration of the Education Department.

{English]

Inclusion of Males of Pardhl Commu-
nity in Scheduled Tribes List

1323. PROF. MAHADEO SHIVANKAR:
Will the PRIME MINISTER be pleased to
state:

(a) whether the males in the Pardhi
Community in Andhra Pradesh are classi-
fied in the list of Backward Classes and the
females (Pardhan) are classified in the list of
Scheduled Tribes;

(b) whether due to this discrimination
the males in the Pardhi community are
deprived of the benefits available to the
Scheduled Tribes; and

(c) if so, whether the Government have

...•

any proposal to include the males in the
Pardhi community in the Scheduled Tribes
list; if so, the steps taken/being taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) No,
Sir. Pardhan community (both males and
females) in included is the list of Scheduled
Tribes in relations to the State of Andhra
Pradesh.

(b) and (c). Do not arise.

Fifty Eighth Anniversary of IAF

1324. SHRI PRATAPRAO B.
BHOSALE: Will the PRIME MINISTER be
pleased to state:

(a) whether 58th Anniversary of Indian
Air Force was celebrated in the country;

(b) if so, the details of the celebrations to
mark this day;

(c) whether the Government propose to
take some steps to make the IAF one of the
best forces in the world; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VIJOY SINGH): (a) Yes, Sir.

(b) (i) The celebrations in Delhi
started with the Chiefs of the
three Defence Services
paying homage at the Amar
Jawan Jyoti Memorial. The
Chief of the Air Staff took the
salute at a Ceremonial-cum-
Investiture Parade at Air
Force Station Palam when
51 Officers and Airmen were
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(ii) 

(iii) 

(iv) 

presented Presidential 
Awards. 

All Service personnel were 
administered the oath reaf-
firming allegiance to the 
Constitution of India and 
loyal obedience of the or-
ders of the President and 
Supreme Commander of the 
Armed Forces. 

Offtcers and Airmen also 
joined in a Bara-Khana 
(Lunch). 

Ceremonies as at (ii) and 
(iii) above were organised 
at all Air Force Stations 
throughout the country. 

(c) The effort to make the IAF one of the 
best forces is an on going process and is 
linked to perceived threats and resource 
availability . 

(d) It is not in public interest to give the 
details. 

International Conference on Computer 
Communication 

1325. SHRI PRATAPAAO B. 
BHOSALE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether any International Confer-
ence on Computer Communications was 
held at New Delhi during November. 1990; 

(b) if SO, the details thereof; 

(c) the countries which participated in it; 

(d) the matters discussed in the Confe,· 
ance;and 

(e) the steps taken to implement them? 

• 
THE MINISTER OF STATE IN THE· 

PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA)= (a) to (c). yes, Sir. Tenth 
International Conference on Computer 
Communication (ICCC gO) was held in New 
Delhi during 4-9 November. 1990 and was 
hosted jointly by Department of Electronics 
and Department of Telecommunications. 
Delegates from both advanced and develop-
ing countries with varying backgrounds, 
ranging from academia, industry, R&D insti-
tutions, Government and socio-economic 
development planners participated and 
exchanged their experiences and percep-
tions. The Jist of countries from where dele-
gates participated in the Conference is given 
in the statement I below. 

(d) The list of topics covered in the 
Conference are given in Statement II below. 

(e) No specific reoommendations were 
listed as part of the Conference. However. 
the Conference itself was of immense value 
to the Indian delegates both in presenting 
the work (through papers and technical vis-
its) that is being done in India in the field as 
well as in assimilating state-of-art develop-
ments and experiences of other countries 
world-wide. 

STATEMENT_' 

List of countries fr:-"'~ whom delegates 
participatelJ in Icee 90 

1. Afghanistan 

2. Antigua 

3. A..;«:.~:,,~lia 

4. Austria 

5. Bahamas 
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6. Bangladesh 30. Netherlands 

7. Barbados 31. Nigeria 

8. Belgium 32. Norway 

9. Burundi 33. Pakistan 

10. Canada 34. Philippines 

.. 11. France 35 . Portugal 

12. Germany 36. P R China 

13. Ghana 37. Saudi Arabia 

14. Greece 38. Senegal 

15. Grenada 39. Singapore 

16. India 40. Spain 

17. Iran 41. Sri Lanka 

18. Italy 42. Sweden 

19. Japan 43. Seychelles 

20. Jamaica 44. SWitzerland 

21. Kenya 45. Tanzania 

22. Korea 46. Thailand 

23. Lesotho 47. Tonga 

24. Malawi 48. Trinidad & Tobago 

25. Malaysia 49. Tunisia 

26. Matta 50. Uganda 

27. Mauritius 51. U.K. 

28. Mongolia 52. U.S.A. 

29. Nepal 53. U. S. S. A. 
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54. Vietnam 

55. Yugoslavia 

56. Zambia 

57. Zimbabwe 

STATEMENT-II 

List of topics covered in ICCC 90 papers 
and deliberations 

Technology for Mass Applica-
tions (Conference Theme topic) 

Telematics, Training and Devel-
opment 

Information Management in 
Mass Casuality Disaster: Les-
sons from Bhopal 

Government Initiatives in Open 
System Standards 

Regulatory Issues and Trends 

Wide Area Networks, Public 
Networks, Network Planning and 
Management 

Wide Area Networks, Value 
Added Networks and Recent 
Trends 

New Technologies tor Mass Use: 
Multi-Media 

New Technologies for Mass Use: 
ISDN 

8-ISDN and High Speed Net-
works: Emerging Trends, Early 
Implementations 

Developments in Network Proto-
cols 

Progress of OSI stanclards and 
Trends in Rea j Use 

Messaging Applications and 
Security in Networks 

Networking Technology for Dis-
tributed Applications 

Formal Methods, Specification 
and Verification of protocols 

Devices and Circuits for Switch-
ing 

'Sky to Ocean' Expedition 

1326. SHRI PRATAPRAO B. 
BHOSALE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether some expedition namely 
'Sky to Ocean' was launched jointly by In-
dian and American adventurists; 

(b) if so, the details thereof with the 
reasons to take up such an expedition; 

(c) the achievements made during such 
expeditions; and 

(d) in what way the country will get 
benefits from such expeditions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VIJOY SINGH): (a) to (d). An Indo-American 
"Source-to-Sea" expedition from Gaumukn 
to Calcutta was organised by a private travel 
agency in New Delhi during October-No-
vember, 1990, to promote a spirit of adven~ 
ture among Indians and also open new 
avenues of adventure tourism in the country. 
No Ministry/Department of the Government 
of India had sponsored or participated in this 
expedition. 
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Repayment of Loans by Public Sector 
Undertakings 

1327. SHAI J. CHOKKA RAO: Will the 
PRIME MINISTER be pleased to state: 

(a) the total amount of dues against 
various Public Sector Undertakings by way 
of non-repayment of principal and interest to 
both the Government and Financial Institu-
tions, separately; 

(b) the remedial steps contemplated 

against the erring Public Sector Undertak-
ings for defaulting in repayment of principal 
dues and interest thereon to concerned 
agencies; and 

(c) the cnteria adopted by the Govern-
ment to provide subsidy to such defautt-
ing Public Sector Enterprises? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) The details of out-
standing dues from Central Public Sector 
Undertakings are as under:-

(Rs. in crares) 

Central Govemment Financial Institutions 

1 2 3 

1. Loans outstanding as 24585.31 5192.93 
on 31.3.1990. 

2. Loans due for repayment 2544.73 323.93 
during 1989-90. 

3. Interest accrued and due 4225.11 324.83 
for payment as on 31 .3.1990 

(b) and (c). The administrative Minis-
tries/Oepartments are taking appropriate 
measures, including provision of subsidies, 
wherever feasible, on a enterprise-specific 
basis. 

Loan Sanctioned to NSIC 

1328. SHRI J. CHOKKA RAO: Will the 
PRIME MINISTER ba pleased to state: 

(a) the total amount of loan sandioned 
during the fast three years to the National 
Small Industries Corporation limited by the 

Union Government and by various financial 
institutions; and 

(b) the extent to which the principal and 
interest dues were waived off, if any? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAt KA-
MAL MORARKA): (a) According to National 
Small Industries Corporation Ltd. the details 
of the loans taken by them from the Union 
Government and other financial institutions 
is as under:-
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1 

Govt. of India 

Loan Sanctioned. 

IDBIISIDBI 

Loan sanctioned. 

(b) No amount of principal and interest 
were waived off either by Government of 
India or financial institutions. 

Telecast of Prize Winning Dramas on 
Regional Centres of Doordarshan 

1329. SHRI DHARMANNA MON-
DAYYA SADUL: Will the PRIME MINISTER 
be pleased to state: 

(a) whethertheGovernment propose to 
show on Regional Centres of Doordarshan, 
the Dramas which get the prizes in the re-
spective State Drama competitions; 

(b) if so, details thereof; and 

(c) if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER AND STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (c). 
Doordarshan Kendras are already telecast-
ing prize-winning dramas of State level 
competitions keeping in vi9w their pro-
gramme requirements, suitability and treat-
ment of the themes. 

Rs. in lakhs 

1988-89 1989-90 1990-91 

2 3 4 

10.00 10.00 5.00 

1300.00 1600.00 2200.00 

T.V. Centres and T.V. Transmission 
Centres Set up During the Seventh Plan 

1330. SHRI KADAMBUR M.R. JAN-
ARDHANAN: Will the PRIME MINISTER be 
pleased to state: 

(a) the plans drawn up and imple-
mented to set up more TV centres and T. V. 
Transmission Centres in the country during 
the Seventh Five Year Plan; and 

(b) the details of the population of the 
country provided with the TV viewing facility 
by this programme so far? 

THE MINISTER OF SYATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) Be-
sides modernisation and augmentation of 
existing programme production and trans-
mitter facilities and a number of ancillary 
schemes, VII Plan of Doordarshan envis-
aged the establishment of 32 programme 
production centres, 382 TV transmitters of 
different power ratings and 25 transporters, 
increasing the population coverage from 
56.1 % at the end of VI Plan to 840/0 at the end 
of the VII Plan. 
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Two new programme production 
centres; 357 TV transmitters and 18 trans-
posers besides 5 programme production 
centres (in replacement of interim set-ups); 
a Central Production Centre at Delhi; aug-
mentation of power of 12 transmitters be-
sides a number of ancillary schemes were 
commissioned into service during the VII 
Plan period (by 31.3.90). Two programme 
production centres and 9 TV transmitters 
were subsequently commissioned so far 
during 1990-91. The remaining projects are 
at different stages of implementation. 

(b) TV service is at present available to 
an estimated 78.1 % population of the coun-
try. 

Effect of Gulf Crisis on India 

1331. SHAI SURESH KODIKKUNNIL: 
Will the P~IME MINISTER be pleased to 
state: 

(a) whether the International Labour 
Organisation delegates recently visited In-
dia to study the condition of the Indian citi-
zens rendered jobless in Gulf countries: 

(b) if so, whether the Government have 
submitted any request to I.L.D. about the 
Kuwait Evacuees' rehabilitation in India: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) No, 
Sir, However a two-member Study Team 
sponsored by IlO/Asian Regional Team for 
Employment Promotion (ARTEP) visited 
Kerala in the month of October, 1990 to 
study the macro-economic impact of the 
Gulf crisis. The team also studied the condi-
tion of the migrant workers of Kerala who 
were rendered jobless due to the Gulf crisis. 

(b) No. Sir. 

(c) Does not arise. 

Civil Amenities In Delhi Cantonment 
Area 

1332. SHRI MADAN LAL KHURANA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the civilian population re-
siding in Delhi Cantonment area are gener-
ally devoid of a number of basic civic ameni-
ties like cleanliness, supply of potable drink-
ing water in sufficient quantity, sewerage 
facilities etc.; 

(b) if so, reasons for not taking steps to 
make available the basic facilities to the 
people; 

(c) the details of steps taken to provide 
these facilities at the earliest; 

(d) whether any assessment of the 
workmg of the Cantonment Boards been 
carried out: 

(e) if so, the results thereof; and 

(f) what control is exercised over the 
optimum utilisation of the meagre resources 
available with the Boards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VUOYSINGH): (a) NoSir. The Cantt. Board, 
Delhi. is providing all basic civic amenities to 
the residents of the Cantonment area, within 
the resources at their disposal. 

(b) Does not arise. 

(c) During the current financial year, the 
Board h.as undertaken 44 projects at a cost 
of Rs. 415.08 Lakhs approximately. to pro· 
vide these amenities. These include, aug-
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mentation of water supply sanitation, widen-
ing of roads etc. 

(d) and (e). The Director, Defence Es-
tates, at the Command level, inspects Cantt. 
Boards and follow-up action is taken on the 
basis of the inspection reports. 

(f) The control on the utilisation of the 
resources of the Cantt. Board is exercised by 
the GOC-in-C, at the Command level, as 
provided in the Cantonments Act, 1924. 

[ Trans/ation] 

Industrial Estates in Uttar Pradesh 

1333. SHRI M.S. PAL: Will the PRIME 
MINISTER be pleased to state: 

(a) the names of the places in Kamaun 
and Garhwal areas in Uttar Pradesh which 
have been declared industrial estates; and 

(b) the details of amount allocated as 
grant for industrial areas? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). The details of 
names of the places and amount allocated 
for the development of industrial estates in 
Kumaun and Garhwal areas as given by the 
Government of Uttar Pradesh are given below 
in the Statement. The industrial estates 
mentioned in II are at vanous stages of 
construction, including, land acquisition. 
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[English] 

FrHdom Fighter Status to Naval 
Mutineers 

1334. SHRt SUDAM DESHMUKH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Naval Ratings and 
Naval personnel who rose against the British 
Govemment in the year 1946 have not been 
recognised as Freedom Fighters for grant of 
Freedom Fighters pension and other bene-
fits; 

(b) if so, the reasons therefor; 

(c) whether the Government propose to 
reconsider the question of grant of Freedom 
Fighters status and pension to these per-
sons; and 

(d) if so, by when a decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRt SUBODH KANT SAHAY): (a) to (d). 
Royal Indian Navy Mutiny of 1946 has 
already been recognised as part of freedom 
struggle for the purpose of grant of freedom 
fighters' pension and other benefits under 
Swatantrata Sainik Samman Pension 
Scheme. Pension is granted to those Naval 
Ratings and Naval personnel who have for-
mally applied and whose names figure in the 
lists of R.I.N. Mutineers of 1946 supplied by 
Ministry of Defence. 

Complaints against Constabla of Deihl 
Police 

1335. SHAI MADAN LAL KHURANA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of constables in D&~hi 
Police personnel suspended on criminal 
charges during the last 12 months. Police 
Station-wise; 

(b) the action taken against them and 
the prasent position of their cases; and 

(c) the number of complaints received 
against constables from the Delhi public 
during 1990 and the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY)= (a) to (c). 
The information is being collected and will be 
laid on the Table of the House. 

Countries Using Indian Training Faclll-
tI •• 

1336. PROF. K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) the countries making use of our 
defence establishments for giving training to 
their military personnel; 

(b) the number of foreign cadets under-
going military training in india; 

(c) names of the countries making use 
of the services of Indian military personnel 
abroad for training their military personnel; 
and 

(d) the number of Indian military person-
nel and advisors in foreign countries giving 
training to foreign military cadets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VIJOYSINGH): (8) Personnel from 38 friendly 
countries from Africa, West Asia and South 
East Asia and developed countries attend 
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courses of instruction in Indian Defence 
Services Institutions. 

(b) At present there are 58 foreign ca· 
dets undergoing military training in India. 

(c) Six friendly countries are at present 
making use of the services of the Indian 
defence personnel for training their defence 
personnel. For security considerations it is 
not considered advisable to disclose the 
names of the countries. 

(d) There are at present 829 Indian 
military personnel and advisors in foreign 
countries. 

expenditure on Prime Mlnlater and 
Mlnlstef. 

1337. SHRI K. MURALEEDHARAN: 
SHRI RAGHAVJI: 

Will the PRIME MINISTER be pleased 
to state the details of the travelling expenses 
of the Prime Minister and other Ministers of 
the present Ministry till date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN· 
lSTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHA Y): The total 
expenditure, as booked in the Pay and 
Accounts Office, Cabinet Affairs, under Travel 
Expenses of the Union Council of Ministers 
from 10.11.1990 to 26.2.1991 works out to 
Rs. 56,68,000/- (approximately). This in-
cludes all the Bills/claims in respect of the 
previous Prime Minister(s) and Union Minis-
ters paid during the above period. 

Telecast of Malayalam Serials 

1338. SHRIK. MURALEEDHARAN:WiII 
the PRIME MINISTER be pleased to state: 

(a) the number of Malayalam serials 

submitted for permission to be telecast on 
national network; 

(b) whether the financial assistance for 
producing the serials is proposed to be in-
creased during the current financial year; 

(c) if so, the details thereof? 

(d) whether the Government have any 
Jltroposal to increase the telecasting time of 
programmes in regional languages; and 

<e> if SCI, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHAI SUBODH KANT SAHAY): (a) Serials 
in regional languages are not telecast on the 
national network of Doordarshan. 

(b) and (c). Doordarshan has been 
meeting the full production cost of all the TV 
serials commissioned by it. T~e cost, how-
ever, varies from serial to serial. 

(d) No, Sir. 

(8) Does not arise. 

[ Translation] 

Agents Appointed by Marutl Udyog 
Limited 

1339. SHRI PUNDlIK HARI DANWE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of agents appointed by 
Maruti Udyog Limited so far in Maharashtra 
region. district-wise; 

(b) the number of vehicles sold by each 
agency during the last financial year; 
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(c) whether there is any proposal to 
sanction any agency in Jalna district for the 
sale of Maruti vehicles; 

(d) H so, the details thereof; and 

(8) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
PRtME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). The details of 
agents appointed by Maruti Udyog Limited. 
So tar and the number of vehicles sold by 
each agency during the last financial year in 

Maharashtra region, district-wise are given 
in the statement below. 

(c) No. Sir. 
(d) Does not arise. 

(e> Th. Jalna district of Maharashtra 
falls withjn the sales territory of Aurangabad · 
dealelS. The total sales in this territory , 
comprising 2 dealers and 8 districts. is about 
300-400 units per annum. As such. the po-
tential of Jalna district alan. would be very 
limited and a fresh dealership in the district 
would not be a commercially viable proposi-
tion. 

STATEMENT 

(a) 

Details of Dealers appoint9d by Maruti Udyog Ltd. in Maharashtra 

City District Name of OHler Appointed 

1 2 3 

Bombay Bombay - Enpak Motors Pvt. ltd. 
- Resham Motors Ltd. 
- Vitesse Trading Ltd. 
- Sal Service Station Pvt. Ltd. 

Au rang abad Aurangabad - Rama Automobiles 
- Automotive Manufacturers Ltd. 

Nagpur Nagpur - Automotive Manufacturers Ltd. 

Nasik Nasik - Seva Automotives Pvt. Ltd. 

New Bombav Thane - Automotive Manufacturers ltd. 

Pune Puna - Sai Service Station Pvt. Ltd. 
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(b) 

Total numbM of vehicles ~spatched to each dealer during the last financial year (1989-
90) 

Enpak Motors Pvt. Ltd .• Bombay 1,539 

Resham Motors Ltd., Bombay 2.191 

Vitesse Trading Ltd., Bombay 2,793 

Sai Service Station Pvt. Ltd., Bombay 2,806 

Rama Automobiles, Aurangabad 310 

Automotive Manufacturers Ltd., Nagpur & Aurangabad 494 

Seva Automotive Pvt. ltd., Nasik 

Sal Service Station Pvt. Ltd., Puna 

[Eng/ish] 

Enumerators and Supervisor. De .. 
ployed for 1991 Census In Deihl 

1340. DR. C. SILVERA: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of enumerators and 
supervisors deploYAd in Delhi for 1991 
Census in rural and urban areas separately; 
and 

No. of Enum9rators 

Delhi Urban 13,247 

OEtIW Rural 1,014 

(b) T".,rata of honorarium to be paid to 
each enumentof' and suparvisor for the 1991 
Census enumerJ,tion is As. 225/-. In addition 
to this, an amount 0( Rs. 151· is proposad to 

698 

1.864 

(b) the rate of honorarium to be paid to 
each enumerator and supervisor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHAI SUBODH KANT SAHAY): (a) The 
numbers of enumerators and supervisors 
deployed in Delhi for 1991 Census in rural 
and urban areas at present are as follows: 

No. of Supervisors 

2,638 

193 

be paid to each enumerator as honorarium 
for the v_·~, ~~ relating to the Post Graduate 
Degree Holders a •. 11 Technical Personnel 
Survey of the Council of Scientific and Indus-
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trial Research which has been integrated 
with the 1991 Census. 

Interaction aetween Scientists and 
Defance Forces 

1341. DR. C. SILVERA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether reports about Defence 
Scientists for not coordinating among them-
selves or with soldiers in developing hi-tech 
equipment for the country's Defence forces 
have appeared in some columns of Press 
recently; 

(b) if so, the details in this regard and 
reasons for such comments about Defence 
Scientists; 

(c) whetherthe Government propose to 
take some steps in view of these reports; 

(d) if so, the details thereof; and 

{e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHAI LALIT 
VlJOY SINGH): (a) Yes, Sir. 

(b) A newspaper in its 24 Jan 91 issue 
had reported that Chief of the Army Staff, 
while inaugurating a defence exhibition at 
New Delhi, had pulled up Defence Scientists 
for not co-ordinating among themselves or 
with the soldiers in developing the hi .. tech 
defence items. This was a misquoted state· 
ment of facts and the spirit in which Chief of 
the Army Staff had emphasised the need for 
strengthening the already existing close in-
teraction between Defence Scientists and 
the Services. 

(c) No, Sir. 

(d) Does not arise. 

(e) As part of project management struc-
ture, all major development projects have in-
built mechanisms for co~rdination among 
various development establishments and 
also with the User Services. 

Incr .... In ca ... on Service Mattar. 

1342. SHRI RAM SAGAR (SaJdpur): 
Will the PRIME MINISTER be pleased to 
state: 

(a) the reasons for increase in cases on 
service matters of Government employees 
in Central Administrative Tribunal; 

(b) the number of cases fHad in the 
Principal Bench of Central Administrative 
Tribunal between July, 1990 and January 
1991;. 

(c) the number of cases finally settled! 
disposed by the Principal Bench; and 

(d) the number of pending cases with 
the Principal Bench of Central Administra-
tive Tribunal and the steps taken to finalise 
the cases expeditiously particularly those 
transferred from the High Courts? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORAAKA): (a) The number of cases 
on service matters appears on the increase 
inter .. alia because the Central Administra-
tive Tribunal has been set up to decide 
exclusively the cases of Central Govern-
ment employees and it also provides speedy 
and inexpensive justice. 

(b) The number of cases (excluding 
Miscelleneous Petitions) filed in the Princi-
pal Bench of the Central Administrative Tri-
bunalbetweenJuly, 1990 and January, 1991 
is 2191. 

(c) The number of cases (excluding 
misceJlaneous Petitions) finally settled/dis-
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posed by the Principal Bench between 
1.11.85 to 31.1.91 is 7280. 

(d) The number of cases pending with 
the Principal Bench of the Central Adminis-
trative Tribunal as on 31.1.91 is 7940. With 
a view to reduce the pendency of the cases 
in the Principal Bench, Government have 
already added two more benches in Delhi 
Bench. Appointments against the vacant 
posts of Vice-Chairman/Members have also 
been finalised. Besides every effort is made 
to finalise the cases expeditiously induding 
those transferred from the various courts. 
However, the cases are taken up on the 
basis of date of filing and early hearing is also 
given in cases which involve important as-
pect of service. 

Gulf Retum ... Unemployed In Kersla 

1343. PROF. P.J. KURIEN: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of Gulf returnees who 
are unemployed in Karala; 

(b) whether the Govemment have 
opened any special cell to deal with the 
problem of employment of these persons; 
and 

(c) if 80, the specific steps being taken to 
provide emptoyment to them? 

THE MINISTER OF STATE IN THE 
MINISTRV OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAWI LAL SUMAN): (8) The 
information is being collected and will be laid 
on the Table of the House. 

(b) and (c). No, Sir, However a two-
member Study Team sponsored by ILO/ 
Asian Regional Team for Employment Prl')-
motion (ARTEP) visited Karala in the month 
of October. 1990 to study the macro-eco-
nomic impact of the Gulf crisis. The team 

also studied the condition of the migrant 
workers of Karala who were rendered job-
less due to the GuH crisis. Final report has 
not yet been received. 

eradication of Unemployment 

1344. PROF. P .J. KURIEN: Will the 
PRIME MINISTER be pleased to state: 

(a) the percentage of the unemployed 
who got empSoyment during the Seventh 
Plan and the backlog at the end of the 
Seventh Plan; 

(b) the rata of increase in unemploy-
ment every year during the above Plan pe-
riod; 

(c) whether the Government propose to 
eradicate unemployment by the end of the 
Eighth Plan; and 

(d) if so, the broad outlines of the action 
plan? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). Estimates of 
employment generated and year-wise esti-
mates of unemployment during the Seventh 
Five Year Plan period have not been made. 
According to the Seventh Plan document, 
the backlog of unemployment (usual princi-
pal status) at the beginning of the Seventh 
Plan period was 9.2 million. The backlog of 
unemployment (usual principal status) attha 
beginning of April, 1990 is estimated to be 
13.1 million on the basis of the results of the 
43rd Round Survey conducted by the Na-
tional Sample Survey Organisation in 1987-
88. 

(c) and (d). The Eighth Plan Approach 
document envisages a rate of growth of 3% 
per annum for employment over the 1990's 
so as to achieve the goal of nearful! empioy-
ment by 2000 A. D. Details of programmes 
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and atrategy ... being worked out and will 
be incorporated in the Eighth Plan docu-
ment. 

Flnancla. Autstance for Ambedlcar 
VII ..... 

1345.SHR1K.MURAlEEDHARAN:WIII 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Government 
have given any financial_istanca to States 
for expansion of Ambedkar villages; 

(b) if so, the details of financial assis-
tance given for the purposato vaIious States; 
and 

(c) if not, the reasons for the delay in 
granting financial assistance?' 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJllAl SUMAN): (8) No. 

(b) Does not arise. 

(c) Scheme of financial assistance to 
State Govemments! Union Territories has 
not yet been finalised. 

Ban on Payment of OVertime Allowance 

1346. DR. C. Sfl VERA: Witt the PRIME 
MINISTER be pleased to state: 

(a) whetherfhere is any proposatto ban 
payment of overtime allowance in view of 
austerity measures undertaken by the Gov-
ernment; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA· 
MAL MORARKA): (a) No, Sir. 

(b) Does not arise. 

( Translation) 

IIernoIw1dum from ParvatJp Shllpkar 
Sabha of Tribal CraftIllll8n, U.P. 

1347. SHRI RAM LAL RAHI: Witl the 
PRIME MINISTER be pleased to state: 

(8) whether the Government have re-
ceived any memorandum from the Parvatiya 
Shitpkar Sabha of tribal Claftsmen belonging 
to the border districts of Uttar Pradesh in 
which various probfems of craftsmen have 
bean highlighted; if so, the detaU. thereof; 

(b) whether the Government have con-
sidered their demands: 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAWI LAL SUMAN): (a) to (d). 
The information is being coHected and will be 
laid on the Table of the House. 

(English] 

c a A G'S Obaervatlon .bout Review of 
Integrated Child Development Service. 

1348. SHRI MANJAV LAL: 
SHRt M.S.PAL: 

Will the PRIME MINISTER be pteaNd 
to state: 

(a) whether any action has been tafcen 
on the observation of Comptroller and Audi-
tor General (C&AG) in respect of review on 
the Integrated Child Development Services 
as contained in his report for the year ending 
March 31.1989 (No. 14 of 1990): 
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(b) if so, the details thereof; and 

THE MINISTER a= STATE IN THE 
MINISTRY OF LA80UR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAWI LAL SUMAN): (a) and 
(b). The lntegratedChiidDavelopmentServ-
ice. (ICDS) sc:heme is a Centrally Span· 
IOr8d Scheme being administefad through 
Stat. Governments. The observations of 
Comptroller & Audlor General were sent to 
State Glverncnama for taking remedial ac· 
tion wherever warranted. 

Thia Department has been nwiewing 
the working of the scheme from time to time 
for making corrections wher.,. necessaty. 
Pursuant to such .x..... In the recent 
past. the following steps have been tak.n:· 

(i) The monitoring of the ICOS pr0-
gramme h_ been strengthened 
both at cenIraI level and state 
level as well as • district and 
project lev .... New raporting 
praform .. have been devIsad to 
generate information from An-
ganwadi Work .. and Supervi-
sors at circle level and from 
CDPO II project level. These 
proform_ aim at dose monitor· 
ing of the dlferentcomponents 
lik. supplementaly nutrition, pre-

(ii) 

school education" ~aIth check-
up. immunisation. health refer-
rals, health and nutrition educa-
tion I1C.lnfonnalion on male and 
female children in different age 
groUpe, nutrIion survetraance and 
staff position regarding recruit .. 
ment, training and placement of 
staff •• aJaobeinggenerll1ed for 
close monitoring and timely oor-
rectlve measures. 

WIth a view 10 bring about a 

qualitative improvement in the 
ICDS programme and to ensure 
effective coordination from all 
Ministries and Departments who 
are dealing with women and 
children specific services and to 
converge these services to the 
anganwadi centres, a- status 
paper has been finalised in con-
sultation with all concerned. Such 
convergence is planned not only 
for the schemes implemented by 
the Department of Women and 
Child Development but also the 
Schemes of other related De-
partmentsIMinistries like Rural 
Development, Education, Heatth 
and Family Welfar., Urban De-
velopment, Welfare, Information 

1 

and Broadcasting etc. The key to 
the strategy adopted in this pa-
pet through which such conver-
gence will be facHitated is two 
fold: 

(8) An awareness generation 
programme for women to make them aware 
of their existential reality and thereby create 
necessary demands for the convergence of 
services; 

(b) Progressive transfer of the responsi-
bility of planning, monitoring and coordina-
tion of services related to women and child 
development to the community through their 
elected Panchayats; 

Many of the concerned Departmentsl 
Ministries of Government of India have al-
ready issued necessary instructions to the 
State GovernmentsAJnion Territory Admini-
strations. 

The State Govemments and the Union 
Territory Administrations have been re .. 
quested to pursue the matter with the con-
cerned Departments at the State level so as 
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to bring about major qualitative improve-
ment in services for women and children. 

(iii) Keeping in view the steep rise in 
the cost of food, condiments, fuel 

(a) Children upto age of 6 years 

etc. the unit cost for supplemen-
tary nutrition being provided to 
women and children in anganwa-
dis have been revised with effect 
from 21.2.1991, as under:-

95 paisa per child/per day. 

(b) Severely malnourished children in the 
age group 0-6 years 

135 paise per child/per day. 

(c) Pregnant and nursing mothers 

(iv) 

(v) 

with a view to strengthenir.g the 
pre-school education component 
Of ICOS, this Department has 
issued orders for establishing 
resource centres in all ICOS 
projects at the block level. 

Regarding traimng of ICDS func-
tionaries instructions have been 
issued and a special drive has 
been launched to have more 
effective utilization of existing 
infrastructure. 

(c) In view of above, question does not 
arise. 

Annual Plan of V,arlou. Stat •• 

1349. SHRI BAlASAHEB VIKHE 
PATIL: 

SHRIK.MURALEEO~ARAN: 

115 paisa per beneficiary/per day. 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the annual plans for 1991-
92 of various StateslUnion Territories have 
ben finalised; and 

(b) if so, the details thereof, StatelUnion 
Territory-wise, also indicating the allocatIon 
sought by each StatelUnion Territory for 
1991-92? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) Annual Plan 1991-92 
outlays of States and Union Territories have 
been determined. Details regarding sectoral! 
sub-sectora' break-up of total Annual Plan 
outlays are baing worked out. 

(b) The allocation sought by each Statel 
Union Territory for the Annual Plan 1991-92 
is indicated in the Statement below. 
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.. 
51. No. StatelUT 

1 2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

PHALGUNA 13, 1912 (SAKA) 

STATEMENT 
Annual Plan 1991-92 - Outlays 

(AIIo~ion sought by StateslUTs) 

Written AnsK'e1S 788 

fRs. crores) 

Annual Plan 

1991-92 
Proposed outlay 

3 

2353.11 

421.38 

1078.11 

2251.60 

199.75 

1700.00 

771.73 

462.80 

720.00 

'1497.07 

775.00 

2274.91 

3099.04 

314.84 

247.61 

177.75 

214.88 

1550.00 

1280.12 
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SL No. SIlttelUT 

1 2 

20. Rajasthan 

21. Siddm 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

Union T.rltor". 

1. A & N. Islands 

2. Chandigarh 

3. Dadra & Nagar Haveli 

4. Daman & Diu 

5. Delhi 

6. lakshadw8ep 

7. Pondicherry 

Review of Responsibilities and Work 
CuHure of lAS and IPS Officer. 

1350. SHRI SHEO SHARAN VERMA: 
Will the PRIME MINISTER be pleased to 
state: 

(8) whether the Government have re-
viewed the nature of responsibilities and 
work-culture of lAS and IPS officers; 

(Rs. CIDIfIS) 

Annuli Plan 

1991-92 
Ptoposed GUllay 

3 

1317.00 

137.60 

1800.00 

335.85 

4105.90 

1485.83 

181.59 

91.61 

25,34 

22.33 

1350.91 

34.00 

264.29 

(b) if SO. the details thereof; 

(c) whether lAS and IPS officers' Asso-
ciations have submitted any representations 
in regard to their work-culture; and 

(d) if so, the details thereof and the 
action taken thereon? 
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THE MINISTER OF STATE IN THE 
PRIME MtaISTER'S OFFICE (SHRI KA-
MAl MORARKA): <a) and (b). The review of 
responsibilities and work culture of IASIIPS 
office,.. is a continuiflQ process. Commis· 
sions such as the Administrative Reforms 
Commission. and the Sarkaria Commission 
have also included such reviews in their 
reports. 

Committees set up by the UPSC from 
tima to time to review the examination sys-
tem for recruitment to the Civil Services have 
also reviewed the responsibilities and work 
Culture of these services. 

Besides, each cadr. of the IASIIPS Is 
reviewed trienniatly by the Central Govern-
ment, in consultation with the Cadre Control-
ling Authority, which takes into account the 
responsibilities of various cadre posts. 

A copy of the NotHication issued there-
after is placed on the Table of the Houses of 
Parliament. 

(c) No specific representation has been 
received by the Ministry of Personnel Public 
Grievances and Pensions in this matter. 

(b) The question does not arise. 

R •• lgnatlon by the President of Small 
and Medium Newspaper. federation 

from the Newsprint price Flutlon 
Cornmhtee 

1351. SHRI ANAND SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the President of the All 
India Small and Medium Newspapers Fed· 
eration had resigned from the Newsprint 
Price Fixation Committee; 

(b) If so, the reasons therefor; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (8) Yes, 
Sir. 

(b) The copy of the letter of resignation 
of Shri Harbhajan Singh, President of the All 
India Small and Medium Newspapers Fed-
eration from Newsprint Price Fixation Advi-
sory Committee is given below in the state-
ment. 

(c) The interests of the small and me· 
dium newspapers are represented on the 
Committee through the Indian Languages 
Newspapers Association (ILNA). which has 
two representatives as its members. 

STATEMENT 

AI/India Small & Medium Newspapers 
Federation 

26-Connaught Place 
New Delhi- 110 001. 

24/1/1991 

The Registrar, Newspapers for India, 
Min. of information & Broadcasting 
West Block-VIII, Wing 2, 
R. K. Puram 
New Delhi - 110 066. 

Dear Sir, 

Please accept my resignation from the 
Newsprint Price Fixation Committee 
Advisory Comm ittee. 

The Reason for quiting the Committee 
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is that we do not have any say. We are 
being used as rubber stamp as party for 
fixing prices of the Newsprint. 

We are of no use in the Committee, 
because our points are not being taken 
into consideration. The whole affair is 
one sided. 

Thanking you, 

Yours faithfully, 

Sd.l-
(HAABHAJAN SINGH) 

President· 

Development Programmes for Girls 

1352. SHRI PRAKASH KOKO 
BRAHMBHATT: Will the PRIME MINISTER 
be pleased to state: 

(a) whether a document brought out on 
the occasion of the SAARC year of the Girl 
Child (SYGC-1990) has revealed that over 
25 per cent of the 12 million girls born in India 
do not survive beyond their 15th birthday I 

mainly due to gender dis-crimination; if so, 
the details thereof; 

(b) whether the Union Govemmenl have 
chalked out any comprehensive plan for the 
development of girl child especially teenage 
girls, in the SAARC Year of Girl Child; 

(c) if so, the details thereof; and 

(d) the funds earmarked for the pur-
pose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHAI RAWI LAL SUMAN): (a) Yes, 
Sir. This information is contained in the 

document entitled 'The Girl Child in India' 
brought out during the SAARC Year of the 
Girl Child (SYGC-1990). The statement is 
based on an analysis of the data available in 
the Sample Registration System 1986 (AGI) 
and projected population tables for 1986 
contained in the Census of India Publication. 

(b) and (c). A comprehensive Action 
Plan was prepared to observe the SAARC 
year of the Girl Child 1990 wherein emphasis 
was on advocacy to create awareness gen-
eration besides sensitizing the Society, the 
planners and the policy makers towards the 
present status of the Girl Child. The advo-
cacy programme included a special logo 
with the slogan 'CARE FOR THE GIRL 
CHILD' and release of special commemora-
tive coin and postal stamp by the Prime 
Minister, production and telecast of docu-
mentaty films, video spots, broadcasting of 
radid orogrammes etc. and holding of a 
N~i()nallevel workshop in New Delhi. 

An advocacy oriented action programme 
,"Balika Shiver' was started. Under the pro-
gramme funds were released to State Gov-
ernments for organising camps in 250 back-
ward districts to focus the attention on the 
problems of the girl child and to make them 
aware of their rights, privileges and respon-
sibilities. Action programmes were also 
undertaken. These included an action ori-
ented research project on the 'the Girl Child 
and Family' which was entrusted to 22 uni-
versities in the country. This is a macro-level 
study with the major objective to identify the 
problems in the areas of literacy education, 
socialisation, health, nutrition, child labour 
etc. Other action programmes include open-

. ing of 240 creches in and near school build-
ings and a scheme to strengthen the Protec-
tive Homes set up under the Immoral Traffic 
Prevention Ad. 

(d) An amount of As. 1.75 crores has 
been provided for these activities during 
1990-91. 
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Setting up of National Reconstruction 
Fund 

1353. SHRI MADHAVRAO SCINDIA: 
SHRI RAJENDRA AG-

NIHOTRI: 
SHRI ANAND SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government propose to set 
up a National Reconstruction Fund to tide 
over the present economic crisis due to the 
Gulf war; 

(b) if so, the details thereof; and 

(c) the amount of contributions received 
for the Fund and how the Fund is proposed 
to be utilised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) to (c). 
The President in his address to the Nation on 
the eve of the Republic Day this year indi-
cated the need for mobilising additional 
resources for national development. He felt 
that raising additional resources through the 
budget should be supplemented by volun-
tary contributions from the citizens. He sug-
gested that Government may constitute a 
National Reconstruction Fund and accept 
voluntary contributions for the purpose of 
sustaining development activities. 

[ Translation] 

C.E.I. Suggestions for Capital Invest-
ment, Production and CurtaJiment of 

Government Expenditure 

1354. SHRI RAMASHRA Y PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Confederation of Engi .. 
neering Industry has submitted a set of nine 
suggestions for capital investment, full free-
dom of production and curtailment of expen-
diture by the Government and industries in 
the context of Gutf war; 

(b) if so, the details thereof; 

(c) whether the Government propose to 
implement these suggestions; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). The Confed-
eration of Engineering InduS:try in a Press 
Statement issued on 3rd February, 1991, 
have proposed an Action Plan arising out of 
the Gulf War. The Action Plan contains the 
foJlowing set of nine suggestions: 

(1) A minimum of 15% expenditure cut 
by Government in the short run, by curtail-
ment of Government expenditure through 
less governance, reduction in budgetary 
support to various sectors of the economy, 
curtailment of revenue expenditure and 
subsidies. 

(2) 1m mediate initiative on the part of 
Government to suspend and hold in abey-
ance, those controls and procedures which 
stand in the way of rapid increase in produc-
tion and quick investments. 

(3) All infrastructure sectors such as 
Power, Railways, Ports, Telecom etc. should 
be declared as essential services and should 
be exempt from any kind of industrial action 
such as go-slows and strikes. 

(4) A nation-wide movement should be 
launched for conservation of energy, the 
environment, water etc. 

(5) The country should immediate!y start 
planning its strategy and initiatives, on the 
economic side, vis-a-vi,3 post war recon-
struction programmes which are likely to 
offer opportunities to India in the Gulf. 

(6) The Government should make an 
appeal for a truce on all pending political and 
social issues to enable the nation to tackle 
the economic problems. 

(7) The Management must demonstrate 
by action greater sensitivity to social and 
human problems. 

(8) Government should appreciate the 
enormity of changes in political and 8CO-
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nomic fields taking place throught out the 
wortd and not to persist with policies which 
will result in India being isolated from the 
World Community. 

(9) The Joint Committee of Government 
and Industry headed by Minister of State, 
Prime Minister's Office should be converted 
into the Forum to plan Ind~a's initiatives on 
the domestic economic front as well as the 
external GuH situation. 

(c) to (e). The suggestions made by 
C.E.I. deal broadly with the economic, social 
and political issues and strategy. Govern-
ment is already aware of these issues and 
takes appropriate action depending upon 
the needs of the economy and the prevailing 
situation. 

{English] 

Funds for Industrial Development of 
Karata 

1355. SHRI K. MURALEEDHARAN: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the Government of Kerala 
have sought finandal assistance from the 
union Government for industrial develop· 
ment in the State; and 

(b) if so, the amount sanctioned by the 
Union Government during 1990-91 in this 
regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b), The Govern-
ment of Kerala have preferred cJaims for 
reimbursement of funds from the Central 
Government under the erstwhile Central 
Investment Subsidy Scheme, No funds could 
be released to any State Government, in-
c1uding Kerala, as there has been no Budg-
etary Provision for the purpose during the 
year 1990· 1991. The eligible daims would, 
however, be reimbursed as soon as funds 
are made available. 

Latter Rogatory to France for Airbus A· 
320 Deal 

1356. DR. A.K. PATEL: 
SHRI L.K. ADVANI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Central Bureau of In-
vestigation has sent a letter rogatory to France 
in connection with the Airbus A-320 deal for 
seizure of vital documents and examination 
of French witnesses; and 

(b) jf so, the present progress thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) No such letter has so 
far been sent to France. 

(b) Does not arise. 

Development of Towns In Rajasthan 
with Japanese Aid 

1357. SHRIMATI VASUNDHARA 
RAJE: Willthe PRIME MINISTER be pleased 
to state: 

(a) whether Government have a pro-
posal to develop some towns," some se· 
lected States as Model towns with Japanese 
aid; 

(b) if so, the towns identified in those 
selected States: 

(c) whether any town in Rajasthan has 
been identified for development as Model 
town with Japanese aid; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): (a) and (b). The proposal 
to set up an Industrial Model Town which 
would combine India's industrial power with 
Japanese technology was discussed at the 
last meeting of the India Japan Study Com-
mittee held at New Delhi in November, 1990. 
A Sub·Committee of I.J.S.C. has been set up 
to oversee the preparation of the feasibility 
investigation. The Committee has not met so 
far; nor has identified any areas for locating 
the proposed I.M. T. 

(c) and (d). Do not arise. 



797 Papers Laid PHALGUNA 13, 1912 (SAKA) Papers Laid 798 

12.00 hrs. 

PAPERS LAID ON THE TABLE 

Reoprt under the Commission of 
Inquiry Act, 1952 and Notifications 

under the Central Industrial Security 
Force Act, 1968 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
MINISTER OF STATE IN THE MINISTRY 
OF INFORMATION AND BROADCAST-
ING (SHRI SUBODH KANT SAHA Y): I beg 
to lay on the Table:-

(1 ) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (4) of section 3 of the 
Commissions of Inquiry Act, 1952-

(i) Report ofthe Commission 
of Inquiry to look into the 
circumstances which led 
to the death and cause of 
death of Sardar Jagdev 
Singh Khudian, the then 
Member of Parliament 
from Faridkot Constitu-
ency of Punjab. 

(ii) Memorandum of Action 
taken on the above Re-
port. 

[Placed In Library. See 
No. LT-2177/91] 

(2) A copy each of the following Notifi-
cations (Hindi and English versions) 
under sub-section (3) of section 22 
of the Central Industrial Security 
Force Act, 1968-

(I) The Central Industrial 
Security Force (Fourth 
Amendment) Rules. 1990 

published in Notification 
No. G.S.R. 1 in Gazette of 
India dated the 5th Janu-
ary,1991. 

(ii) The Central Industrial 
Security Force (Fifth 
Amendment) Rules. 1990 
published in Notification 
No. G.S.R. 11 in Gazette 
of India dated the 10th 
January, 1991. 

[Placed In Library. 598 
No. LT-2178/91] 

Employees Deposit linked Insurance 
Scheme. 1990; Annual Report on the 
Working of the Protection of Civil Rights 
Act, 1955; Annual Accounts of the Em-
ployee'S State Insurance Corporation for 
the year 1989-90 and Annual Report of 
and Review on the working of National 
Institute for the Mentally Handicapped, 

Spcundrabad for the year 1989-90 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN):- I beg to 
lay on the Table:-

(1) A copy of the Employees' Deposit 
Linked Insurance (Second Amend-
ment) Scheme, 1990 (Hindi and 
English versions) published in 
Notification No. G.S.R. 30 in Ga-
zette of India dated the 12th Janu-
ary t 1991 under sub-section (2) of 
sedion 7 of the Employee's Provi-
dent Funds and Miscellaneous 
Provisions Act, 1952. [Placed in 
Library. See No. LT-21791911 

(2) A copy of the Annual Report (Hindi 
and English versions) on the work-
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ing of the Provisions of Section 15A 
of the Protection of Civil Rights Act, 
1955 for the year 1987 and 1988 
under sUb-section (4) of section 
15A of the said Act. [Placed In 
Library. See No. LT-2180/91] 

(3) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Employees' State Insurance 
Corporation for the year 1989-90 
together with Audit Report thereon 
under section 36 of the Employ-
ees' State Insurance Act, 1948. 
[Placed In Library See No. LT-
2181/9'0 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Institute for the 
Mentally Handicapped, Secun-
derabad, for the year 1989-90 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the National Institute for the 
Mentally Handicapped, Secun-
derabad, forthe year 1989-90. 

(5) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (4) above. [PLACED IN LI-
BRARY. SEE NO. LT-2182/90] 

Notifications under the All India Servlc •• 
Act, 1951; Annual Report and Review on 
the working of the National Rasearch 
Development Corporation, New Deihl and 
Grlh Kalyan Kendra, New Deihl for 1989 .. 

90. 

[English] 

THE MINISTER OF STATE IN THE 
PAIME MINISTER'S OFFICE (SHRI KA-
MAL MORARKA): I bag to lay on the Tabla-

(1) A copy each of the following Notifi-
cations (Hindi and English versions) 
under sub-section (2) of section 3 
of the All India Services Act, 1951; 

(i) The Indian Forest Service 
(Pay) Second Amendment 
Rules, 1990 published in Noti-
fication No. G.S.A. 589 in 
Gazette of India dated the 22nd 
September, 1990. 

(ii) The Indian Forest Service 
(Fixation of Cadre Strength) 
Amendment Regulations, 
1990 published in Notification 
No. G.S.R.S90 in Gazette of 
India dated the 22nd Septem-
ber, 1990. 

(iii) The Indian Forest Service 
(Fixation of Cadre Strength) 
Second Amendment Regula-
tions, 1990 published in Notifi-
cation No. G.S.R. 603 in Ga-
zette of India dated the 29th 
September, 1990. 

(iv) The Indian Forest Service 
(Pay) Third Amendment Rules, 
1990 published in Notification 
No. G.S.A. 604 in Gazette of 
India dated the 29th Septem-
ber,1990. 

(v) The Indian Police Service (pay) 
Fifth Amendment Rules, 1990 
published in Notification No. 
G.S.R. 606 in Gazette of India 
dated the 29th September, 
1990. 

(vi) The Indian Police Service 
(Fixation of Cadre Strength) 
Fourth Amendment Regula-
tions, 1990 published in Notifi-
cation No. G.S.R 645 in Ga-
zette of India dated the 20th 
October. 1990. 
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(vii) The Indian Police Service 
(Pay) Sixth Amendment Rules, 
1990 published in Notification 
No. G.S.R. 646 in Gazette of 
India dated the 20th October, 
1990. 

(viii) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Seventh Amend-
ment Regulations. 1990 pub-
lished in Notification No. G.S.R. 
647 in Gazette of India dated 
the 20th October. 19~O. 

(ix) The Indian Administrative 
Service (Pay) Seventh Amend-
ment Rules, 1990 published in 
Notification No. G.S. R.648 in 
Gazette of India dated the 20th 
October, 1990. 

(x) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Eighth Amendment 
Hegulations. 1990 published 
in Notification No. G.S.R. 716 
in Gazette of India dated the 
1 st December, 1990. 

(xi) The Indian Police Service 
(Pay) Seventh Amendment 
Rules. 1990 published in Noti-
fication No. G.S.R. 715 in 
Gazette of India dated the 1 st 
December, 1990. 

(xii) The Indian Administrative 
Service (Pay) Eight Amend-
ment Rules, 1990 published in 
Notification No. G.S.R.726 in 
Gazette of India dated the 8th 
December, 1990. 

(xiii) The Indian Forest Service 
(Pay) Fourth Amendment 
Rules, 1990 published in Noti-
fication No. G.S.R. 727 in 

Gazette of India dated the 8th 
December, 1990. 

(xiv) The Indian Forest Service 
(Fixation of Cadre Strength) 
Third Amendment Regula-
tions, 1990 published in Notifi-
cation No. G.S.R. 728 in Ga-
zette of India dated the 8th 
December. 1990. 

(xv) The Indian Forest Service 
(Pay) Fifth Amendment Rules, 
1990 published in Notification 
No. G.S. R. 720 in Gazette of 
India dated the 8th December, 
1990. 

(xvi) The Indian Forest Service 
(Fixation of Cadre Strength) 
Fourth Amendment Regula-
tions, 1990 published in Notifi-
cation No. G.S.R. 730 in Ga-
zette of India dated the 8th 
December, 1990. 

[Placed in Library. See No 
L T -2183/91) 

(2) A ropy afthe Notification No. G.S.R. 
12 (Hindi and English versions) 
published in Gazette of India dated 
the 12th January, 1991 directing 
that every Former Secretary of State 
Service Officer drawing pension in 
(pounds) sterling be granted relief 
on pension subject to certain con-
ditions issued under section lOA of 
the Former Secretary of State 
Service Officers (Conditions of 
Service) Act, 1972. 

[Placed in Library. 599 No. LT-
2184191] 

(3) A copy each of the following papers 
(Hindi and English verSions) under 
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sub-section (1) of section 619A of 
the Companies Act, 1956-

(i) Review by the Government on 
the working of the National 
Research Development Cor-
poration, NewDelhifortheyear 
1989-90. 

(ii) Annual Report of the National 
Research Development Cor-
poration, New Delhi, for the 
year 1989-90 along with Au-
dited Accounts and comments 
of the Comptroller and Auditor 
General Thereon. 

[Placed in library. See No. 
L T -2185191] 

(4) (i) A copy of the Annual 
Report (Hindi and English 
versions) of the Grih Kal-
yan Kendra, New Delhi, 
fortheyear 1989-90 along 
with Audited Accounts. 

(ii) A statement (Hindi and 
English versions) regard-
ing Review by the Gov-
ernment on the working 
of the Grih Kalyan Ken-
dra, New Delhi, for the 
year 1989-90. 

(5) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (4) above. 

[Placed in Library. See No. L T-
2186/9U 

Annual raport and review on the 
working of the nationa' productivity 

Council, New Deihl for the year 1989·90 

[ Trans/ation} 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 

WELFARE AND DEPUTY MINISTER IN 
THE MINISTRY OF INDUSTRY (SHRI 
DASAI CHOWDHARY):I ~ to lay on the 
Table:-

(1) (i) 

(ii) 

(2) (i) 

(ii) 

A copy of the Annual Report 
(Hindi and English versions) 
of the National Productivity 
Council, New Delhi for the 
year 1989-90 along with 
Audited Accounts. 

A Statement (H indi and 
English versions) regarding 
Review by the Government 
on the working of the Na-
tional Productivity Council. 
New Delhi, fortheyear 1989-
90. 

[Placed in Ubrary. See 
NO.l T -2187191] 

A copy of the Annual Report 
(Hindi and English versions) 
of the National Institute for 
Entrepreneurship and Small 
Business Development. 
New Delhi, fortheyear 1989-
90 along With Audited Ac-
counts. 

A statement (Hindi and 
English versions) regarding 
Review by the Government 
on the working of the Na-
tionallnstitute for Entrepre-
neurship and Small Busi-
ness Development, New 
Delhi, for the year 1989-90. 

(3) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (2) above. 

(Placed in Library. Sse No. L T -
2188191) 
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(4) A copy ofthe Annual Report (Hindi At this stage, Shri C.K Kuppuswamy 
and English versions) of the Con- came and sat on the floor near the Tab/e. 
troller General of Patents, Designs 
and Trade Marks forthe year 1989-
90 under sedion 126 of the Trade 
and Merchandise Marks Act, 1958. 

[Placed in Library. See No. L T -
2189/91] 

(5) A copy of theAnnual Report (Hindi 
and English versions) of the Con-
troller General of Patents, Designs 
and Trade Marks forthe year 1989-
90 under section 155 of the Pat-
ents Act, 1970 [Placed in Library. 
See No. L T -2190/91] 

(6) (i) 

(ii) 

12.01 hrs. 

A copy of the Annual Report 
(Hindi and English versions) 
of the Process and Product 
Development Centre, Agra. 
for the year 1989-90 along 
with Audited Accounts. 

A statement (Hindi and 
English versions) regarding 
Review by the Government 
on the working of the Proc-
ess and Product Develop-
ment Centre, Agra, for the 
year 1989-90. 

[Placed in Library. See No. 
IT-2190~1] 

REPORTED SURVEILLANCE AT THE 
RESIDENCE OF SHRI RAJIV GANDHI, 

MP AND THE CONGRESS PARTY 
OFFICE 

[English] 

SHRI C. K. KUPPUSWAMY (Coimba-
tore): Sir, this is a very serious matter. (Inter-
ruptions) 

MR. SPEAKER: No. This is not the way. 
Please go to your seat. I will call you. 

( Interruptions) 

SHRI C.K. KUPPUSWAMY: You allow 
me Sir. 

MR. SPEAKER: Mr. Ranga, will you 
please ask him to go to his seat? I told him 
that I will hear him. 

( Interruptions) 

At this stage, Shri C. K. Kuppuswamy went 
back to his seat. 

SHRI ANBARASU ERA (Madras Cen-
tral): Sir, I have got a reliable and definite 
information with me. 

MR. SPEAKER: I will come to you. 
Please take your seat. The Prime Minister is 
on his legs. 

( Interruptions) 

[ Translation] 

THE PRIME MINISTER (SHRt CHAN-
DRA SHEKHAA): Mr. Speaker, Sir, with 
your permission let me make a submission 
at the very outset. Daughter of an Hon. 
Member has been kidnapped. The Govern-
ment is moving very cautiously in the matter. 
I would like to tell the Hon. Members that it 
would be better if a discussion is not de-
manded on this subject in ,he House. Gov-
ernment is trying its best. A discussion on the 
subjed may complicate matters. I would, 
therefore, urge the august House to accept 
my requesL .. 

( Interruptions) 
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SHRI ANBARASU ERA: Sir. We have a 
very reliable and definite information that the 
Government is keeping a surveillance at No. 
10, Janpath. that is the residence of Mr. Rajiv 
Gandhi and also at No. 24. Akbar Road. the 
office of the All India Congress Committee. 
This s very serious matter. I want to know the 
sinister motive behind this and also the re8-
son for spying our leader. Is it only to split the 
Congress? I want a categorical assurance 
from the Prime Minister in this 
regard ...... (lnterruptions) .......... The Prime 
Minister was himself subjected to humili-
ation by tapping of his telephones by the 
previous Government headed by Mr. V.P. 
Singh. Therefore, I want a categorical state-
ment from the Prime Minister regarding 
surveillance ...... (/nte"uptions) 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir. What the hone Member has 
said is quite a serious matter t but the only 
thing is that the Government is not having 
any surveillance; that I can assure. The fact 
has come to the knowledge because of the 
Government efforts itself. Two days back, 
there were two persons who W81e spotted 
before the residence of Shri Rajiv Gandhi by 
the Delhi Police. not by anybody else. They 
were questioned and they told the police that 
they are the intelligence men of Haryana 
Police ..... ( Interruptions) 

MR. SPEAKER: Will you please give a 
patient hearing to the Prime Minister? 

SHRlCHANDRASHEKHAR: Soon after 
the Government came to know about this 
informaton. we instituted an inquiry. I assure 
the hon. Member that every possible action 
will be taken against those people who have 
indulged in this type of prada. It is totally 
unacceptable, it is totally unethical and the 
Government of India has nothing to do with 
it and I totally disapprove it. 

SHRI L.K. ADVANI (New Deihl): Mr. 
Speaker, Sir, the hone Member has raised 
the question of surveillance of Shri Rajiv 
Gandhi and of the Congress Party office and 
in reply to that what the Prime Minister has 
said just now makes the very murky situation 
even murkier t because now it has been 
revealed that the Haryana Govemment in-
telligence peop1e were there at the resi-
dence of Shri Rajiv Gandhi. h is something 
which should stop completely. It is in that 
context that I would like to repeat what I have 
said the other day that the CSI report in 
respact of surveillance. phone tapping and 
snooping of political leaders should not be 
deemed as a very confidential document, 
which should not be revealed to the House 
officially. Now that report has been ptaced 
unofficialty on the TabJe of the other House. 
I would once again plead with the Prime 
Minister and with the new Government, 
because I am sure that this Government has 
nothing to do with these practices. In order to 
put a fullstop to these bad practices, unethI-
cal practices. as you rightly called them, it 
would be in the fitness of things, if on the 
basis of that CBI report, this House is pre-
sented an opportunity of discussing the entire 
issue of surveillance of political leaders and 
political parties and in that context, whatever 
remedial steps are necessary, legislative as 
well as executive. are taken. This should not 
be deemed a dosed chapter. otherwise it 
would go on and on. 

SHRI CHANDRA SHEKHAR: I told the 
other day that it is not a closed matter nor a 
closed chapter. The Government is already 
looking into all aspects of this problem. I 
would also tell the House that after getting 
the whol. report. I shall come to the leaders 
of the opposition and I shall get their advice 
and whatever remedial measures are 
needed, those will be taken either in the form 
of legislative or administrative action. I have 
already assured the House; I again repeat 
that. 



809 Reported Surveillance 
at the residence of 

PHALGUNA 13,1912 (SAKA) She RaJiv Gandhi, 810 

My hone friend, Shri Advani Is very kind 
enough to say that I have not ordered any 
telephone tapping. I will consider it to be 
abhorrent to any democratic oivilized coun-
try, that this should happen' for the political 
adversaries. I assure the hone Member that 
this Government is looking in this 
matter ......... ( Inte"uptions) 

[ Translation] 

MR. SPEAKER: Mr. Sathe and Mr. Bansi 
lal does anything remain to be said after the 
Hon. Prime Minister's reply? 

( Interruptions) 

SHRI BHAJAN LAL(Faridabad): Mr. 
Speaker, Sir as was stated by the Hon. 
Prime Minister just now that they belonged to 
the Intelligence wing of Haryana, will the 
Government order an inquiry on that basis? 

MR. SPEAKER: Bhajan lalJI. I did not 
not ask you to speak. 

( Interruptions) 

SHRI BHAJAN LAl: All this was done at 
the instance of the State Government. (Inter-
ruptions) 

MR. SPEAKER: Please take your seat. 
Sathe ji, I would like to know if anything is left 
for you to say after the Hon. Prime Minister's 
reply. 

SHAI VASANT SATHE: No Sir, I have 
to make some other point. 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Speaker, Sir, the same 
party which is in power at the centre ;s ruling 
in Haryana. It clearly shows 
that. ...... (Int9rruptions) 

MR. CHANDRA SHEKHAR: Mr. 
SD8aker. Sir, I am not aware whether the 
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. Government of Haryana had given any such 
order or they were doing on their own or at 
the instance of any officer. After collecting 
detailed information in this regard,l will make 
a statement In the House. But to say that the 
Government did it or something elsa is not 
proper. 

MR. SPEAKER: Will you please take 
your seat. I asked you to take your seat. Shri 
Vas ant Sathe you please make your sub-
mission in brief. 

( Interruptions) 

MR. SPEAKER: 5atheji, I think that 
after the Prime Minister'S reply there is no 
scope for any further submission. Still if you 
feel there is some scope, you may speak. 

[English] 

5HRI VASANT SATHE: Mr.Speaker, 
Sir, I am glad that the Government is aware 
of the seriousness of the problem. Probably, 
we will find time to discuss the whole ques-
tion either in the context of that report of 
telephone tapping or ever otherwise. I feel 
that in spite of the assurance given by the 
Prime Minister unless this matter is settled, 
our whole democratic and parliamentary 
system itself will be jeopardised. So, here is 
an opportunity.Today it is Haryana; tomor-
row it may be any other State. If a State 
Government can send their officers on thejr 
own or otherwise, I am afraid, the situation is 
very serious. The other day there was a 
beautiful cartoon by Laxman where a small 
police officer was shown as being penalised 
by higher-ups who were saying that he is 
responsible for breaking the law and order. I 
only hope that these two small officers, who 
have admitted that they came here on behaff 
of the State Government, will not be made a 
scapegoat because I don't think that any 
small petty officer on his own can take the 
risk of coming from a State and dOing surveil-
lance of ex-Prime Minister and Leader of an 
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important political party. Today, it is one 
party, tomorrow it might be the Prime Minis-
ter himsetf on whose house a State Govern-
ment may resort to surveillance. So, Sir, the 
matter cannot be taker lightly. I would re-
quest that serious note should be takan of 
this and the House must take serious action 
against the Haryana Governmont itself. Sj~, 
I hope the Prime Minister will come with 
sufficient explanation about this incident. 
(Interruptions ) 

[ Trans/ation] 

SHRI BANSI lAL (Bhiwoni): M:. 
Speaker, Sir, I would like to inform YOLA lha1 
the C.I.D. Department of Haryaoa has a bir. 
office at Haryana Bhawan in DeihL 11u~,. 

have installed wireless sets there. The staff 
is stationed at Gurgaon from where they visit 
Delhi 0: and on in order 10 keep s.urveillance 
on all those M.Ps about whom they want 
information. Shri Sathe said that in this wa:, 
they could go to the oxtent of brh1ging in the 
P.M. under their surveillance. Here f wouk· 
like to tell him that the Prime Minister is 
already under surve.lIance of the Haryana 
C.I.D. The C.I.D. authorities of Haryana are 
already keeping surveillance on the Prime 
Minister. The Deputy Inspector General of 
Haryana C.I.D mostly stays in Delhi and he 
distributes AK-47 rifles to the members of 
Green Brigade from Haryana Bhawan itself. 
In view of this, it becomes a very sertous 
matter. It should be taken seriously. (Inter-
ruptions) I would like to request the Han. 
Prime Minister to hold an inquiry into this 
matter. It should be enquired as to what 
compulsions make it necessary for the 
Government of Haryana to keep such a large 
number of police personnel in Delhi. It should 
also be ascertained whether the Ministry of 
Home Affairs has issued them licence to 
install wireless sets in Haryana Bhawan and 
whether the ~ehicles of Haryana Police have 
been permitted to ply in Delhi with wireless 

M.P. & Cong. Party OHice 
sets. If so, what are the reasons therefor? 
Since this comes under the Prime Minister's 
department, I would like to request him to 
order an inquiry into the entire matter . .He 
should take it seriously and take stock of the 
situation himseH. (interruptions) 

[English) 

PROF. MADHU DANDAVATE (Ra-
Japur): Mr. Speaker. Sir, on 9th of August, 
198B t had asked a Starred Question No. 
19B or. telephone tapping in this House. At 
,hat tUllS, Sbri Rajl\! Gandhi was the Prime 
Mip~ ster. I nave got a printed report of the Lok 
Sabha debates of 9th August, 1988. At that 
tin~i:! the Prime Mmister categorically de-
c!ared In these words that no plittcian's tele-
phone was tapped tJy the Centre. Sir, you 
havt; been given an authenticated copy of 
the CBI Report ...... (Interruptions) 

r Tran;,fation) 

MR. SPEAKER: You have given notice 
o! (1 Pri"iiege M\Jtion. 

(English} 

PROF. MADHU DANDAVATE: Sir, in 
the eBI Report, it has been categorically 
stated: 

.. It has been found that the phones of 
the following political person-; were inter-
cepted during the period indicated 
against. ........ " 

The names of many politicians are there and 
they are all known. It is therefore clear that 
while replying to supplementaries on my 
starred question 198 on 9 August 1988, Mr. 
Rajiv Gandhi said that no politician's tele-
phone was tapped by the Central Govern-
ment. But the eBI Report has given a list of 
politicians. Therefore it is clear that on 9 
August 1988, the then Prime Minister Mr. 
Rajiv Gandhi tried to misguide the House 
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and committed contempt of the House. And 
therefore it s a breach of privilege of the 
House. I have given a notice against Raj;v 
Gandhi for a breach of privilege under Rule 
223 and under Rule 222 I am seeking the 
consent of the Speaker to raise the question 
of privilege. I should be given permission. I 
have given all the documents. 

SHRI DINESH SINGH(Pratapgarh): The 
han. member has quoted from a report and 
you have permitted him to quote. Now I 
would request that a copy of that report be 
placed on the table ofthe House .......... (Int9r~ 
ruptions) 

SHRI SAIFUDDIN CHOUDHARY 
(Katwa): Mr. Speaker Sir, allows me to have 
my submission. The report that I have given 
you is an authenticated copy. It is a true copy 
oftheoriginal. We are awaiting your ruling on 
that. If some hon. member quotes from a 
report, that should be placed on the floor of 
the House. The only thing is that it should be 
authenticated by him .. (Interruptions) 

MR. SPEAKER: I know it please. It is 
under my consideration. 

(Interruptions) 

SHRI SAIFUDDIN CHOUDHURY: This 
issue is raised in the House. The report 
should be the property of the 
House ........ (Interruptions) 

SHRI SAMARENDRA KUNDU 
(Balasore): Today the Prime Minister has 
made a startling disclosure in the House. I 
must first thank the Prime Minister ..... (Inter-
ruptions) 

MR. SPEAKER: What is your point? 

SHRI SAMARE NORA KUNDU: Let 
me first complete my say. Plaase listen to me 
Sir. Two things have come out very clearly. 
Surveillance has taken place. And the sur-
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veillance, if what the Prime Minister has said 
is true, is against the former Prime Minister. 
I do not want t repeat what others have said. 
I only want that the report on this matter and 
the action taken should be placed before the 
House within a time frame. There should be 
a time-bound programme. It should not re-
ceive the same fate as that of t"e CBI Report. 
Also, this matter should be referred to the 
Privileges Committee. (Interruptions) I want 
to know by what date this inquiry would be 
completed and the report of the inquiry 
committee be placed on the Table of the 
House. 

SHAI SOMNATH CHATTERJEE 
(Bolpur): Sir, I am not going into the phone-
tapping report because it is before the Privi-
leges Committee with which I am associ-
ated. We are looking into that. But the other 
issue is very important. Mr. Anbarasu has 
raised the matter. The Prime Minister has 
admitted that some intelligence officers from 
a State Government are found to be sta-
tioned outside the residence of the former 
Prime Minister, rather the de facto Prime 
Minister now! Two things arise. Surveillance 
of politicians is continuing. What was hap-
pening earlier is now continuing. 

AN HON. MEMBER: Why? 

SHRI SOMNATH CHATTERJEE: That 
is precisely we want to know why it is con-
tinuing. (Interruptions) 

He has not denied that it is not continu-
ing . It is continuing. (Insterruptions) 

SHRI CHANDRA SHEKHAR: I shall not 
deny anything. 

SHRI SOMNATH CHATTERJEE: Very 
good. That is quite proper for him because 
this ;s something which you cannot deny. 

Second thing is at which level and how 
long will It take to find out that these two 
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persons· at whose directions and at whose 
instance - have been doing it? Haryana is not 
far off. Now, what Mr. Bansi Lal has said 
adds to the dimensions of the matter. He 
said, there are many officials of the elD of 
Haryana stationed in Delhi and they are 
operating from Delhi. He is a former Chief 
Minister and I believe he himself was doing 
all that. (/ntsrruptions) 

SHRI BANSILAL: Sir, I never did it. His 
party might have done it in West Bengal. 
( Interruptions) 

SHRI SOMNA TI-I CHATTERJEE: When 
all these things are coming out-it appears to 
be admitted-now. I would like the Prime 
Minister to tell us at which level the direction 
was given to send the officers here. ThiS is 
very important. Otherwise. this may also 
affed the Centre-State relations. The State 
Governments have become victims of sur-
veillance from the Centre. That has been 
happening. Apart from telephone tapping, 
so many things are happening. Now, wefind, 
an interesting thing is happening. Today. it is 
Haryana. It appoars. naturally, that they want 
to destabilise this Government also. 

SHRI CHANDRA SHEKHAR: Then, you 
should not destabilise it. 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (SHRI 
SUBRAMANIAM SWAMY): You are paying 
visits, courtesy calls. 

SHAI SOMNATH CHATTERJEE: I pay 
'courtesy calls' and not snooping in there. 

So, this is a mattar which should not be 
laughed at or laugbed away. Therefore I 
would like to say even if the Government is 
always under pressure-that they should try 
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to find out what is the real situation. Do not 
wilt under pressure. You have to stand up 
and tell us, tell the country, what is happen-
ing which has agitated the hone Congress (I) 
Members. Probabty. they are thinking what 
they will do after this' The Prime Minister 
should tell us who directed these two officers 
to do this. This is a very serious matter. 

DR. THAMBI DURAl (Karur): Sir. many 
Leaders have raised a very serious matter. 
Even our Prime Minister has accepted this, 
i.e. surveillance on political leaders. 

SHRIINDRAJIT GUPTA (Midnapore): 
He gave the information. (Interruptions) 

DR. THAMBI DURAl: We have raised 
this matter so many times in the same House 
as to how surveillance ;s taking place on 
different political leaders. In my State also, 
surveillance took place of Ms. Jayalalithats 
residence. We had raised this issue also 
here. Her letters were intercepted and were 
taken by the police at that time. 

ThIS IS a matter which IS of very serious 
nature and the whole House is concerned 
about this. So, we had raised thiS matter 
earlier also. 

Now, Mr. Sansi Lal has added one more 
thing and that is surveillance of not only the 
former Prime Minister's house but also the 
present Prime Minister's house. This is a 
serious matter. We have to take it seriously 
and should have a discussion on this also. 

Prof. MadhlJ Dandavate has also raised 
another matter. He has also quoted some-
thing based on Mr. Choudhury's papers which 
he wants to lay on the Table of the House just 
now. He informed that you have not given 
your consent for that. But in spite of thatt he 
has quoted from it. I want to know whether 
that will form part of the record. 
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PROF. MADHU DANDAVATE: It is an 
authenticated document. 

DR. THAMBI DURAl: You have not 
authenticated it. I want to know whether this 
will also form part of the record which Prof. 
Dandavate has quoted regarding telephone 
tapping and he has quoted the names also. 
( Inte"uptions) 

SHRI SAIFUDDIN CHOUDHURY: It 
should be laid on the Table of the House. 

MR. SPEAKER: It is under my consid-
eration. 

PROF. MADHU DANDAVATE: Have 
you said that he is allowed to lay rit on the 
Table? 

MR. SPEAKER: No. I have not said it. I 
said, it is under my conSideration. 

( Inrerruptions) 

[ Trans/ation] 

SHRI RAM VILAS PASWAN (Hajipur): 
Mr. Speaker, Sir, I rise to support the notice 
for the Privilege Motion given by Prof. Dan· 
davate against Shri Rajiv Gandhi. 

[English1 

PROF. P.J. KURtEN (Mavelikara): How 
do you allow the discussion on the Motion, 
Sir? How do you allow it? Are you allowing a 
discussion on the Motion? (Interruptions) 

[ Translation) 

MR. SPEAKER: I have not given per-
mission for it. 
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SHRt RAM VILAS PASWAN: All right; 

on whatever notice you have given permis-
sion, Mr. Speaker, Sir, this is very serious 
matter ........... (Interruptions), please listen, 
do not shout......... (Interruptions) ........... . 

The responsibmty of protecting the rights 
of Han. Members rests with you. 

._ ~R. SPEAKER: Why are YOu raising 
this point? 

SHRI RAM VILAS PASWAN: All right, I 
am not speaking on Privilege Motion, I am 
speaking on the issue of Jelephone tap-
ping ........ (Interruptions) 

MR. SPEAKER: YOll &re not speaking 
on that. 

( Interruptions) 

[English] 

MR. SPEAKER: Yes. he has given 
notice. 

PROF-. P.J. KURIEN: What is happen· 
ing. Sir? 

MR. SPEAKER:.He is not speaking on 
that. 

[ Translation] 

SHRI RAM VILAS PASWAN: I am not 
speaking on that. Sir, the Congress Party is 
the fountainhead of all sins. What is most 
unfortunate is that telephones of leaders like 
Shri .\ntulay and Kumaramangalam who are 
present in the House and that of Shri K.C. 
Pant who is not a Member now, were tapped. 
e.B.I Report has 'exposed this act of theirs. 
The tapping was done at the instance of Shri 
Rajiv Gandhi when he was occupying the 
office of Prime Miqister. Later on, he denied 
his involvement. Shri Ram Krishna Hegde 
set an exampla i;'l this regard when he ra· 
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signed from Chief Mlnistership in the midst of 
- telephone tapping episode. Therefore, I 

would like to know whether Rajiv Gandhi 
would resign his membership of lok Sabha 
on the same count? Rajiv Gandhi came into 
politics ........... . 

MR. SPEAKER: Please oonclude, Mr. 
Paswan. 

SHRI RAM VILAS PASWAN: Shri Rajiv 
Gandhi has no moral right to say such athing 
when he himself ordered tapping of tele-
phones during his tenure as Prime Minister. 

MR. SPEAKER: That is enough. 

[English] 

PROF. MADHU DANDAVATE: Let it be 
clear: Dr. Thambi Durai has challenged that 
this is an allegation which he denies. Here 
are the record of the Lok Sabha, dated 9th 
August 1988. The then Prime Minister Rajiv 
Gandhi had said that no politician's ........ 
( Interruptions) 

MR. SPEAKER: Mr. Dandavate, we are 
not debating it. 

[ Translation] 

SHRI RAM VILAS PASWAN: I would 
expect the Prime Minister to give an assur-
ance in the House that in future the tele-
phone of political leaders would not be 
tapped. At the same time, I demand that the 
former Prime Minister, Shri Rajiv Gandhi 
should seek apology from t"9 country. 

[English] 

SHRI SAIFUDDIN CHOUDHURY: Sir, 
you have now understood that the House 
demands a full discussion on this matter; 
and this has to be on the basis of the CBI 

M.P. & Cong. Party DRiee 
report; and we cannot close our eyes to the 
report. I have given the copy; I am now 
quoting from it. It says: 

..... on the basis of some material that 
could, with considerable difficulty, be 
collected during investigation, it has been 
found that phones of following political 
persons were intercepted during the 
period indicated against each. 

Messrs. Arif Mohammad Khan. 
( Interruptions) 

MR. SPEAKER: Take your seat. 

SHRt SAIFUDDIN CHOUDHURY: No, 
Sir. I want to know from the Prime MiniS-
ter ......... (Interruptions) 

MR. SPEAKER: Yes; now the Prime 
Minister. 

( Interruptions) 

SHRI SAIFUDDIN CHOUDHURY: 
demand that you give your ruling, Sir, just 
now ...... (Interruptions) 

MR.SPEAKER:~themome~,lam 

not going to give my ruling ........ . 

( Interruptions) 

MR. SPEAKER: There are certain other 
things to be gone into. 

( Interruptions) 

MR. SPEAKER: Please take your seat. 

Yes Mr. Prime Minister. 

SHAI BASUDEB ACHARIA (Bankura): 
Why has he refused to place the report on 
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the Table? And the other han. Member has 
tabled the report. ( Interruptions) 

[ Translation] 

MR. SPEAKER: Questions can be asked 
later on. 

[English] 

SHRI CHANDRA SHEKHAR: On the 
question of privilege, I have nothing to say. I 
have got up only to reply to the question 
raised by my hon. friend Shri Somnath 
Chatterjee, that this maHer was known only 
on Saturday night. Yesterday was Sunday. 
Today it is Monday. It will not take a long 
time; and I assure the hon. Memberthat it will 
be rJecideeJ expeditiously. 

DR. BIPLAB DASGUPT A (Calcutta 
South): When? (Interruptions) 

MR. SPEAKER: Now Shri Janeshwar 
Mishra. 

12.29 hrs. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS). 1990-91* 

I Translation] 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): I beg to present a 
statement (Hindi and English versions) 
showing the Supplementary Demands for 
Grants in respect of the Budget (Railways) 
for 1990-91. (Placed in Library, 599 No. LT-
2192191 ) 

[ English] 

MR. SPEAKER: Mr Dinesh Singh, what 
is your point of order? 

SHRI DINESH SINGH (Pratapgarh): I 
have raised a point of order about a report 
from which the hon. Member Shri Madhu 
Dandavate has quoted. 

He has quoted it. Under Direction 1180f 
the Speaker read with Rule 369, when the 
Member has quoted it from the report and is 
willing to authenticate it, it must be placed on 
the Table. How can there be a meaningful 
debate without it? They will go on quoting 
every day and we will have no access to the 
document. We do not know what is the 
document. Therefore, since you have per-
mitted him to quote from that, it must now be 
placed on the Table. This is what is Direction 
118. (Interruptions) 

[ Translation] 

MR. SPEAKER: I have told Shri Dinesh 
Singh that the notice regarding authentica-
tion by Choudhury Sahib is under my consid-
eration. 

[English] 

SHRI DINESH SINGH: I am talking of 
the report from which Mr. Dandavate has 
quoted, not Mr. Saifuddin Choudhury. 

THE PRIME MINISTER (SHRI CHAN-
DRA SHEKHAR): I shall like you to consider 
all aspects of this matter. And you have 
rightly said that you shall consider all as-
pects of the matter. I am not raising any 
objection. But the hon. Speaker should take 
into consideration whether this type of prac-
tice should be in vogue in this House or not. 

*Presented with the recommendation of the President. 
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SHAI SAIFUDDIN CHOUDHURY 
(Katwa): What type of practice? (/nt9"up-
tions) This Report mentions the names of 
several political personalities of this country 
whose telephones were tapped. This is very 
important. (/nstsrruptions) 

[ Translation] 

SHRI CHANlJRA St-tEKHAR: This is 
ours. 

MR. SPEAKER: When I have said that 
it is under consideration then why are you 
questioning it? 

SHRI CHANDRA SHEKHAR: No, we 
are not questioning ........ (Interruptions) 

[English] 

You should give (our ruling after taking 
into consideration all aspects of the matter. 
( Interruptions) 

PROF. MADHU DANDAVATE (Ra-
japur): The Prime Minister made an obser-
vation here that it is not the practice to lay the 
CBI's Report on the Table of the House. I 
have quoted the precedent. Shri Anantasay .. 
aoam Aiyangar had given his ruling. On the 
basis of that, Mr. H.V. Kamath laid it on the 
Table of the House, So. you should not be 
constrained by the remarks of the Prime 
Minister. 

MR. SPEAKER: Mr. Advani. 

MR. SPEAKER: Mr. Biplab Da$gupta, 
please sit down. 

( Int8ffuptions) 

MR. SPEAKER: Mr. Biplab Oasgupta, 
please resume your seat. 

( Interruptions) 

MR. SPEAKER: Mr. Advani, Leader of 
the Opposition. 

PROF. MADHU DANDAVATE: Before 
Mr. Adva.li makes his remarks, I want to 
know the fate of the motion which I have 
given against Mr. Rajiv ~andhi. (Interrup-
tions) 

[ Translation] 

MR. SPEAKER: I win look into that. I will 
bear in mind their points of vIew and only 
then give my ruling. 

[English] 

I will look into it. 

( Interruptions) 

SHAI BASUDEB ACHARIA (ANKURA): 
What is the difficulty about it? Why is the 
Report not being placed on the Table by the 
Prime Mirlister? 

( Int9rruptions) 

MR. SPEAKER: I have replied to that. 

SHRt BASUDEB ACHARIA: Why has 
he refused to place it on the Table of the 
House? 

DR. BI~LAB DASGUPTA (Calcutta 
South): Many important MP's names have 
been giver here. When can I get your ruling? 

MR. SPEAKER: I am not giving my 
ruling at the moment. 
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12.34 hr. 

INTERIM BUDGET (GENERAL), 1991-92 

[English] 

MR. SPEAKER: Now the Finance 
Minister. 

Yes, Mr. Advani. 

SHRI L.K. ADVANI (New Delhi): Mr. 
Speaker, Sir, the annual Budget under the 
Constitution is placed normally or till now 
invariably on the 28th of February at 5 P.M. 
before Parliament. This year, it is being 
placed today, the 4th of March and that too 
under the name of I Interim Budget I To call 
it a Budget;s a misnomer. It is not a Budget; 
it is a vote-an-account. I do not want to 
repeat all the arguments that we have ad-
vanced as to why we are opposed to this kind 
of device adopted by the Government. Aft 
that I would say is that we think that this 
decision of the Government has hurt the 
economy very badly. An already acute bal-
ance of payments crisis has been worsened 
and three months hence when the Budget is 
presented, by whichever Finance Minister, 
by whichever Government - no one knows 
which Government would be there, at least I 
have seen senior members of the Congress 
party saying that a full-ftedged Budget should 
not be presented by a minority Government 
of this kind and should be presented by ..... 
( Intsrruptions) 

PROF. P.J. KURtEN (Mavelikara): We 
never said that. 

SHRI L.K. ADVANI: Shri Pranab Muker-
jee is on record. Anyway, I do not want to go 
into all that. Because we were Opposed to 
this device, therefore, we stayed away from 
the President's Address without meaning 
any disrespect to the person of the Presi-
dent. We stayed away from the Railway 

Minister's presentation of an interim budget 
and in all logic we would like to register our 
protest by staying away ~hen the Finance 
Minister, who I am sure is himself very un-
happy with the decision, presents his Budget 
and therefore I am constrained to walk out of 
this House when this Budget is presented. 

[ Translation] 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): They have not presented even 
the economic survey. 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): The reason that is being given by 
the Congress (I) party, without whose sup-
port this Government cannot last for a day,-
they say - is that the Congress (I) had only 
explained to the Government the difficulties 
of floor management in Parliament arising 
out of the present political uncertainty facing 
the ruling Janata Oal (5) if a Budget was to 
be presented. It says that in twelve weeks of 
a Budget Session there will be 24 occasions 
when voting would be needed and in a 
situation of thin majority of the ruling party 
the consequences of rejection of the Fi-
nance Bill was very much a reality. Now, this 
is being said by the gentleman who has been 
seconded by the Congress(l) party to have 
confabulations with the Finance Minister 
regarding the preparation of the Budget. Mr. 
Pranab Mukherjee has said this. (Interrup-
tions) 

I would like to know how this Govern-
ment will have a thick majority. When this 
thin majority will continue, how long can a 
vote on account continue-for two months or 
three months? Thereafter how will the Budget 
be presented, at what point of time? There-
fore, this is the reason why compulsions 
have been put on this Government not to 
present a Budget. Earlier, it was said that the 
Tamil Nadu elections would create a diffi-
culty. 
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SHRIINDRAJIT GUPTA (Midnapore): 
That is the real thing. 

SHRI SOMNATH CHATTERJEE: Be-
cause, then the Members of Parliament from 
Tamil Nadu will not be able to attend. Now 
Mr. Pranab Mukherjee says that that is not 
the reason. The reason is that this Govern-
ment cannot possibly regulate the Budget 
Session so as to face Parliament in regard to 
the 24 occasions when voting will have to 
take place. Will the country's future so far as 
the economic situation is concerned, de-
pend upon whether the Congress (I) wants 
the Budget to be placed or not? Will it depend 
on whether the TamU Nadu elections will be 
held or not? Under what concept in the 
Constitution or the rules. is this interim Budget 
presented? There is no concept of an interim 
budget. A Vote on Account has necessarily 
to follow the Budget proposals. Only a part of 
the Budget proposals can be approved of on 
the basis of the Vote on Account to allow the 
expenditure to be met until the discussion 
takes place. It IS a mockery of the whole 
system of Vote on Account. If we go through 
what was said by Dr. Ambedkar during the 
Constituent Assembly debates, we would 
see that it was only to meet a contingency, to 
enable members to have fuller time, ade-
quate time to discuss on the floor of the 
House the Budgetary grant, the Demands 
that will be placed by the Government, only 
to altow an adequate discussion the Vote on 
Account as a concept was provided. Even in 
England it was well established that it was 
only to enable the members to get adequate 
time to study the Budget proposals and to 
have a proper dIscussion on the floor of the 
House, that this methodology has been 
adopted. Sir, I asked about it on the last 
occasion, to which there was no reply. On 
the 15th of February, our bulletin was issued, 
President's direction had been given. date 
have been fixed. the House was to com-
mence within six days from that. Then at that 
time, there was a decision by the Govern-
ment to place the Budget as a whole, date 

have been fixed for discussion on the Budget, 
general discussion, and discussion on th!-) 
Demands for Grants. During these six days 
the Government changed its mind. It has .lot 
been stated anywhere. Otherwise the BuJget 
was ready. Then. what has happened? The 
Prime Minister owes an explanation to the 
country. The Finance Minister himself said in 
reply to a question on the floor of the House 
that the economic situation is very grim and 
the Government has to arrange f:lr mobilis-
ing additional resources. Now, how do they 
mobilise additional resources to meet the 
economic situation unless there are new 
taxation proposals? Is it thought of to take 
recourse to increase in the administered 
prices or outside the Budget will they raise 
the revenue? How can they raise additional 
resources unless the Budget proposals are 
presented? .... (Interruptions) If th,s Govern-
ment only hopes on Vote on Account without 
the Budget, then it is following Mr. Madhu 
Dandavate's Budget and his financial pro-
posals ....... (Interruptions) 

SHAI VASANT SATHE (Wardha): Is 
Mr. Chatterjee making a speech with retro-
spective effect on Mr. Madhu Dandavate's 
Budget, I would like to know? (Inte"uptions) 

SHAI SOMNATH CHATTERJEE: There 
cannot be anything else. Therefore, this is a 
sort of hypocrisy we are facing in this coun-
try. They are saying that the Janata Party's 
Budget was wrong. Now they have been 
following it.. ...... (lnterruptibns) Sir. we want 
to know one thing. On the 15th February, 
President's direction was given and our 
bulletin was Issued, which was approved by 
you, WIth the time table. What happened 
within these six days? ........ (Interruptions) 

MR. SPEAKER: There was another 
bulletin also 

SHRI SOMNATH CHATIERJEE: No 
Sir. That is afterwards. The President did not 
say one word that the Budget would not be 
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presented. On the other hand, he invited the 
Members to take part in the budgetary exer-
ci~es. There will be no such exercise now. 
Sir, we would like to know the real reason. 
Let them be candid and tell this country the 
real reason that the Congress-I asked them 
not to present the Budget because they 
cannot face the people in the country outside 
this House. This is a mockery of the parlia-
mentary system of Government. We oppose 
this. We cannot take part in this. 

SHRI INDRAJIT GUPTA (M;dnapore): 
Normally this device has been resorted to in 
the past also on some occasions by the 
Finance Ministers of those Governments. It 
was done in the case of an election year. Is 
this to be considered an election year? Please 
say so. Nothing has been said. I also would 
like to refer to that bulletin, to which Mr. 
Chatterjee referred to. Sir, the bulletin was 
issued with the authority of the Speaker. You 
seem to be amused now. But I think, this is 
a very obnoxious way of treating the high 
office of the Speaker ....... (Interruptions) 

MR. SPEAKER: I am not amused. 

MR. INDRAJIT GUPTA: Sir, you have 
given a detailed time table and a detailed 
programme in that bulletin as to how the 
budpetary exercise is to be carried through, 
incll ding the Grants of different Ministries, 
dates have been fixed. Now without bating 
an eyelid, without any explanation, the Ex-
ecutive decided to change this whole thing. 
No explanation is given. Sir, the only election 
year relevance I can find is the Tamil Nadu 
election, which is coming very soon. we are 
told. Before the Tamil Nadu election, is it that 
they have developed cold feet? ....... (Inter-
ruptions) I understand that they will have to 
take some very harsh measures, that may 
be very necessary. I am not blaming them for 
that because everybody knows what is the 
severe economic and financial crises the 
country Is facing, the whole country is exer-
cised about it. Whatthe Government is going 

to do to tackle this situation? They want to 
avoid harsh measures just before the Tamil 
NadtJ election in order to swing the poll in 
their favour or rather to see that it should not 
go against them. Is this the honest way of 
dealing with this question? The share-hold-
ers of a public limited company ask their 
Board of Directors to submit an annual bal-
ance-sheet, profit and loss account and 
expenditure to the share-holders, what they 
have done, how much income they have got, 
how much they have spent, how much deficit 
or surplus is there and what they intend to do 
in the following year. Do you know what the 
share-holders say if the Directors go on 
refusing to come forward with the balance-
sheet for that year? In a sense, we are also 
share-holders of this Parliament to which 
people have sent us. And the Constitution 
enjoins upon them to give an annual account 
to this Parliament. But without any explana-
tion or any justification they suddenly say , 
that they are not going to bring forward a full-
fledged budget. How is the country to know 
how all these great problems are to be faced? 
Why are we not given an opportunity to know 
and speak on that? I think, this is not on_ly a 
very unhealthy but a very immoral and very 
dishonest practice that is being resorted to 
this year. Everybody wrote in the newspa-
pers- I do not know whether it is true or not -
that Mr. Yashwant Sinha was ready with his 
full budget. If he was ready with it, why not 
submit it to Parliament? 

SHRI SONTOSH MOHAN DEV (Tripura 
West): How do you say that he was ready 
with it? 

SHRIINDRAJIT GUPTA: I am not say-
ing that 1 know it. I am saying that all the press 
has been writing about it. He should deny it 
and say that they are not capable of framing 
a complete budget. .... (Interruptions) 

SHRI SONTOSH MOHAN OEV: Please 
tell us what happened in 52. 53, 57, 58 ..... 
(Interruptions) He is not stating the right 
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thing. He is misleading the House ..... (Inter-
ruptions) 

SHRI INDRAJIT GUPTA: By not pre-
senting the budget they are shirking from 
their financial responsibility to the nation. 
And this is the thing which we are not pre-
pared 10 collude with. Therefore, we are very 
sorry that we cannot but register our protest 
against this move of the Government. (Inter-
ruptions) 

PROF. P. J. KURIEN (Mavelikara): It;s 
for the Government to explain the rationale 
of bringing forward a Vote-an-account.1 have 
stood up mainly to answer Mr. Smonrth 
Chatterjee's point who, without any basis, 
charged us by quoting Mr. Pranab Mukher-
jee. I do not know when Mr. Pranab Mukher-
jee has become so much important and 
Bible to him. I do not know from where he 
was quoting and what is the authenticity of 
what he had quoted. 

SHRI SOMNA TH CHATTERJEE: Every 
newspaper said it. 

PROF. P.J. KURIEN: You should ask 
him to lay it on the Table of the House. But I 
would like to make it very clear, as has 
already been said by our leader ...... (Inter-
ruptions) 

SHRI SOMNATH CHATTERJEE: 
Where has he said? 

MR. SPEAKER: Nirmal 8abu, please 
do not interrupt when the Member is speak-
ing. 

PROF. P.J. KURIEN: The Congress 
Party is not the ruling party. We have nothing 
10 do with this decision. It is the decision of 
the Government.. .... 

( Interruptions) 

SHAI INDRAJIT GUPTA: Let them 
speak. Who do you speak? 

PROF. P.J. KURIEN: Why do you ac-
cuse us? (Interruptions) 

SHRI SOMNATH CHATTERJEE: What 
is the stand of the Congress Party? Do you 
want full budget or not, say that. Why don't 
you say what is your stand? Are you happy 
with Vota on Account? ..... (Interruptions) 

PROF. P.J. KURIEN: You please listen. 
Government is tree to bring ageneral budget 
or Vote on Account. It is their decision ..... 
( Interruptions) 

SHRI SOMNATH CHATTERJEE: But 
what is your reaction? 

PROF. P.J. KURIEN: Please listen. 
Government have taken a decision after 
considering all aspects of the question and, 
therefore ...... (Interruptions) 

SHAI NIRMAL KANTI CHATIERJEE 
(Dumdum): They have taken your advice 
into account. 

PROF. P.J. KURIEN: They have taken 
that decision. We are supporting that Jeci-
sion but it is not our decision. You cannot 
blame us ........... (lnts"uptions) 

SHRI SOMNATH CHATIERJEE: You 
have compelled them. 

PROF. P.J. KURIEN: No, we have not 
compelled them. This is a very very mali-
cious allegation ...... (/ntsrruptions) 

SHRI SAMARENDRA KUNDU 
(Balasore): Due to this Vote on Account, 
Government of India is put to a loss of 
Rs.2,OOO crares ..... (Interruptions) 

PROF. MADHU DANDAVATE (Ra-
japur): Mr. Speaker, Sir, as far as Vote on 
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Account is concerned, it is according to 
article 1160fthe Constitution. Actually, when 
there was a debate in the Constituent As-
sembly, in the original draft there was no 
provision for Vote on Account. But when it 
was pointed out that sometimes if adequate 
time is not available- even for a normal 
budget. eight to ten weeks are required to 
complete aU the procedure from the presen-
tation of the budget up to the adoption of the 
Appropriation Bill and the final Finance Bill -
and thereby if all the budgetary process is 
not completed by 31st of March, in that case, 
on 1 st of April, no money will be available. 
Therefore, it was thought out that article 116 
would provide for drawing certain amount 
from the Consolidated Fund of India and 
even if the total budgetary discussions are 
not completed and the Finance Bill is not 
adopted before 31 st March, Vote on Ac-
count will be technically moved,. and there 
will be no discussion on that. Provision will 
be made for two months or three months or 
four months. That was the original idea. 
Now, the Vote on Account which these friends 
are trying to bring in, is actually of a different 
type. One of the hon. Members referred to 
me and said that I had also put up the Vote 
on Account. I do not know whether they are 
referring to me as a former Aailway Minister 
or as a former Finance Minister. As far as the 
Finance Minister is concerned, I have pre-
sented a full-fledged budget. Please take it 
for granted. Full-fledged budget was there. 
But in 1977, when I was the Railway Minister 
and Mr. H. M. Patel was the Finance Minister, 
we were given the portfolios 9n 25th of 
March, 1977 and on 28th of Marc'" we had to 
present the interim budget or Vote on Ac-
count. Within three days in 1977, by no 
stretch of imagination, a full-fledged budget 
could be available. Only three d~ys were 
available and by 31st of March we had to 
complete the proQ8ss. That s why we had 
projected a Vote on Account. Please under-
stand that thing. 

Another point' would lik. to point out is 

that when they had enough time at their 
disposal, when all the budgetPapers were 
printed - only the Budget Speect'lt probably 
was to be printed ... when this process was 
already initiated and when already you 
announced the time table for the Budget 
Session, when the days on which discussion 
will be there was also mentioned, at the top 
of that, when the Vote on Account comes, it 
has not come for administrative difficulty_ In 
1977 we got the portfolios on 25th of March 
and on 28th we had to produce the budget 
and, therefore, there was no time for a full-
fledged budget. They had full time. Budget 
was ready. Butonly as a political expediency 
they have decided to bring Vote on Account. 
As Mr. Kundu has rightly pointed out, they 
knew what is going to be the loss If this 
budget is to be presented at the present level 
of taxation. That means if the Vote on Ac-
count is for four months, they will be having 
the renewed taxes and revenue only for 
eight months. That means, for 12 months 
budget they will be having only 8 months' 
revenue and therefore, there will be a terrible 
loss. As a result of that, the deficit will grow. 
They wanted to avoid the situation on the 
eve of the Tamil Nadu elections and as 
Indrajitji has rightly pointed, At the attar of 
development and growth they have sacri-
ficed actually their economic and financial 
viability and that is exactly the scheme of the 
Vote-on-Account. It is not dominated by an 
administrative difficulty, it is not dominated 
by economic situation, only as a political 
expediency to project a soft budget on the 
eve of the Tamil Nadu election the~' "ave 
done it and therefore, we feel it is not justified 
and therefore, as far as the entire Opposition 
is concerned, we would like to walk out as a 
protest against the wrong policies on their 
part. (Interruptions) 

MR. SPEAKER: The Constitution of 
India places no bar on presentation of more 
than ona budget during the course of a 
financial year. Article 116 specifically em-
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powers the Government to seek a Vote on 
Account for a part of any financial year 
pending passing of budget for the whole 
year. 

I, therefore. rule out the points of order. 
The hon. Finance Minister may, therefore, 
proceed. 

At this stage. Prof. Madhu Dandavate and 
some other hon. Members left the House 

SHRIMATI 'MALINI BATIACHARYA 
(Jadavpur): I have a specific point to make 
with regard to the postponement of the 
budget. 

The Anganwadi workers from all over 
the country are meeting in Delhi today to 
voice their just demands. When I raised the 
matter in the House the Prime Minister had 
said humorously that the National Front 
Government had no right to make promises 
which it could not fulfil because there were 
no budgetary provisions for the Anganwadi. 
Now there is this Vote·on-Account which will 
ensure that the demand of the Anganwadis 
will be hanging fire indefinitely. I protest 
against this and deplore this activity of the 
Government whereby the legitimate demand 
of the Anganwadi workers has been indefi-
nitely postponed. I want to know what the 
Prime Minster has to say about this, and I 
would like him to make a promise which he 
would fulfil. (Interruptions) 

Shrimati MaNni Bhattacharya then left the 
House 

SHRI NIRMAL KANTI CHATIERJEE: 
Sir, this is abdication of the whole responsi-
bility. The Finance Minister admits that the 
situation is grim; it is not a question of devel-
opment, it is going from bad to worse; we 
have to defend the economy. The Finance 
Minister admits that. By not presenting the 
full budget he has abdicated his responsibil-
ity and if he is an honol:Jrable person, he 

should not have abdicated his responsibility 
and if he is an honourable person, he should 
not havaabdicated his responsibility towards 
the country . He has now abdicated his 
position. He does not know that. So, we are 
forced to walk in protest. 

Shri Nirmal Kanti Chatt9rj99 then left the 
House. 

Mr. Speaker: Now, the Finance Minis-
ter. 

13.00 hr. 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): Sir, I rise to present 
the interim Budget for the year 1991-92. 

The New Government. Which assumed 
office in mid-November 1990, inherited an 
economic situation of crisis proportions. The 
budget deficit of the Central Government 
reached a level of Rs.13,OOO crores, on 30th 
November 1990, as a consequence of reve-
nue shortfalls and expenditure overruns. The 
wholesale Price Index registered an increase 
of 8.5 per cent, while the Consumer Price 
Index rose by 11.9 per cent, during the first 
eight months of the current financial year. 
The sharp deterioration in the balance of 
payments situation led to a rapid depletion of 
foreign exchange reserves, whicl~ dropped 
to Rs.3142 crores at the end of November 
1990 and this sum was not even sufficient to 
finance imports for one month. 

These developments were not an unfor-
tunate coincidence, but were the outcome of 
shortcomings in the macro-management of 
the economy in the past. I say this neither in 
a spirit of acrimony nor with a desire to 
apportion blame. But the time has come for 
the Government to share its concerns with 
the Parliament and the people, in an endeav-
our to evolve a national consensus, so that 
the restoration of the health of the economy 
is perceived as a collective responsibility. 
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Macro-economic imbalances which 
have been large and persistent are at the 
root of the problem. The fiscal deficits of the 
Government had to be met by borrowing at 
home. The current account deficits of the 
economy were inevitably financed by bor-
rowing from abroad. The burden of servicing 
the accumulated internal and external debt 
has now become onerous. I need hardly 
stress that neither the Government nor the 
economy can live beyond its means for long. 
The room for manoeuvre, to live on bor-
rowed money or time, has been used up 
completely. The soft options have been 
exhausted. 

It is not surprising that the persistent 
fiscal imbalances have accentuated infla-
tionary pressures in the economy and 
strained the balance of payments. Thus. 
even at the beginning of the current financial 
year, the economy was in serious fiscal crisis 
and faced a very difficult balance of pay-
ments situation. These problems have been 
sharply exacerbated by the oil shock and the 
dislocations caused by the crisis and the war 
in the Gulf. We have experienced a deterio-
ration in the fiscal situation. Consumers are 
faced with double digit inflation. The econ-
omy is faced with a balance of payments 
crisis. The impact of the Gulf war on the 
economy, in the year to come, is difficult to 
assess fully at this point of time. The level at 
which international oil prices would stabilise 
thereafter cannot be predicted. 

On assumption of office, we could not 
have waited and allowed a further deteriora-
tion in the budgetary situation. Therefore, 
without losing any tima, I introduced a pack-
age of measures to mobilise additional reve-
nue. Steps were taken to improve tax com-
pliance and revenue coJlectlons. The strict-
est possible control was exercised on ex-
penditure. At the same time, I had also 
assured the Parliament that the Government 
attached a very high pdority to fiscal consoli-
dation, even if it meant hard decisions and 

difficult choices which had been postponed 
for long. I would like to stress, once again, 
that my commitment to fiscal adjustment in 
1991-92 remains firm and irrevocable. 

In the difficult set of circumstances, 
where the uncertainties remain, we shall 
need some more time to evolve a compre-
hensive strategy for restoring the health of 
the economy. In formulating the Budget, we 
want to ensure that such a macro-economic 
adjustment does not disrupt the rhythm of 
the growth process and does not place a 
burden on the poor. What is more, the proc-
ess of fiscal correction needs to be situated 
in a medium term perspective. We are en-
gaged in the formulation of a comprehensive 
approach which would provide a satisfactory 
and sustainable solution to these problems. 
This needs time. I WOUld, therefore, plead 
with the House to wait until the regular Budget 
for 1991-92 is presented in May 1991. 

REVISED ESTIMATES FOR 1990-91 

In presenting the interim Budget, I would 
like to begin with a brief account of the 
Revised Estimates for the current financial 
year. The Revised Estimate of total expendi-
tureforthe Budgetof 1990-91 is Rs.1,06, 717 
crores which reflects a significant increase 
over the original Budget Estimate of 
Rs.94,535 crores. For a more appropriate 
comparison, however, the original Budget 
Estimate should be adjusted to Rs. 99,309 
crores, to include small savings loans to 
State Governments and a part of the capital 
expenditure of the Railways previously net-
ted against receipts. which would make it 
consistent with the Revised Estimate. The 
increase would be off·set, tothe extent of Rs. 
4,100 crores, by matching receipts. Thus, 
the net increase in expenditure would be Rs. 
3,308 crores. This expenditure overrun at-
tributable, in significa(l! i)art, to some unex· 
peeted post-budget developme'll':: dlJringthe 
current financial year which were beyond the 
control of Government. 
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Additional loans to State Governments,
following larger collections of small savings,
account for Rs. 2,270 crores. In addition, the
Revised Estimates also include loans of Rs.
521 crores to States to meet a part of their
opening deficits with the Reserve Bank of
India, while another Rs. 966 crores has been
provided to write-off loans to States as rec-
ommended by the Ninth Finance Commis-
sion.

Interest payments would be Rs.1000
crores higher than the Budget Estimates.
Pensions for defence personnel would be
Rs. 170 crores more. The repatriation of
Indian citizens from Kuwait would impose an
unanticipated burden of Rs. 300 crores on
the exchequer. The scheme of rural debt
relief, which was not adequately provided for
in the budget, would require another Rs. 500
crores. Technical credits would be Rs. 800
crores more than estimated because there is
a temporary imbalance in trade under the
rupee payment arrangements. The Revised
Estimates for major subsidies exceed the
Budget Estimates by Rs. 1,034 crores. The
increase in food subsidies, at Rs. 250 crores,

« is attributable to sl;gar, in which the increase e

in issue prices toproducers implemented in
January 1990 was not followed by an in-
crease in issue.prices for consumers in the
public distribution system. The increase. in
fertiliser subsidies, at Rs. 400 crores, i-s a
consequence of the increase in the domestic
prices of naphtha and the increase in the
landed costs of imported fertilisers. The
increase in export subsidies, at Hs, 384
crores, is because Cash Compensatory
Support, given at ad valorem rates, is a
function of the rupee value of exports.

Gross tax revenue is expected to be Rs.
.<;58,916crores, which is Rs. 862 crores less
than the budget estimates of Rs. 59,778
crores. Income tax and Corporation tax are
estimated to yield Rs. 134 crores and .

261 crores, respectively, more than the
budget estimates, largely as a result of the
post budget additional resource mobilisation
during the current year. However, customs
duties and excise duties are expected to
yield Rs. 660 crores and Rs. 625 crores,
respectively ,less than the budget estimates,
despite the post budget additional resource
mobilisation during the current year. Non-tax
revenue is expected to be Rs. 419 crores
larger. Capital receipts are expected to reg-
ister an improvement of Rs. 4,399 crores, of
which Rs. 2,500 crores will be from small
savings collections.

Revised estimates of total receipts and
total expenditure show that the current year
is likely to end with a budget deficit of Hs.
10,772 crores compared to Hs, 7,206 crores
estimated at the time cif the budqat. !would
like to stress 'that, but for tf)fi> measures
implemented in the past three months, in the
spheres of both revenue and expenditure,
this budget deficit would have been signifi-
cantly higher, It is a matter of concern that
the additional expenditures have to be met
frorn additional borrowings, thus pushing up
the estimated fiscal deficit in the current year
to Rs. 43,331 crores from Rs. 36,795 crores
envisaged in the budget. The increase in the
fiscal deficit is, to some extent, beyond the
control oflheGovernmentduetothe autono-
mous buoyancy insmall savings collections,
as a result of which theprovlsion for loans to
State Governments against small savings
collections has gone up by Rs. 2,270 crores
in the revised estimates, Were it not for this
factor, the fiscal defi-cit, now' estimated at
8.59 percentof GOP, would have been 8.14
per cent of GDP. c·

,'!<

BUDGET ESTIMATES FOR 1991-92

I shall now turn to the interim budget for
1991-92, which is being presented for the
purpose of aVoto-on-Account to enable
Government to meet essential expenditure
during the first tour months of the next finan-
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cial year. The Demands for Grants and the
Annual Financial Statement, which are for
the entire financial year, would be revised as
necessary and finalised at the time of pres-
entation of the regular budget.

At this stage, budget support for the
Central Plan outlay in 1991-92 is placed at
Rs. 18,550 crores, while Central assistance
for the plans of States and Union Territories
is placed at Rs. 14,710 crores for 1991-92.
On this basis, the outlay for the Central Plan
would be Rs. 42,148 era res, while the plan
outlay of States and Uaion Territories, in-
cluding special area programmes, would be
about Rs. 29,300 crores. It has been my
endeavourto provide the maximum possible
support to programmes tor the poor and the
wsaksr sections of society, specially in the
rural areas.

We have stressed economy and auster-
ity in non-plan expenditure in order to main-
tain levels of investment and sustain the
momentum of growth. TlUS, ! have taken
great care to ensure that non-plan axpendi-
ture is kept at the barest minimum level next
year. In absolute terms, the total non-plan
expenditure would increase by a marginal
amount from Rs. 76,761 crores in the current
year to Rs. 76,907 crores next year.

No provision has been made for addi-
tional instalments of dearness allowance
that may become payable next year. I am
requesting all Ministries and Departments to
absorb this additional liability within their
budgeted outlay by effecting suitable econo-
mies. The provision for payment of loans to
States, on account of their share of small
savings, is placed at Rs. 4,500 crores next
year against Rs. 6,770 crores in the Revised
Estimates for the current year. This reduc-
tion is due to the proposed transfer of the
National Savings Scheme to the Bharat
Bachat Bank, to be set up soon.

during the next year is placed at Rs. 16,850
crores. To meet the obligation of the Govern-
ment under the scheme of rural debt relief
introduced this year, a provision of Rs. 1,500
crores is also being made for the next year.

In our quest for fiscal consolidation, it is
essential to rationalise expenditure on sUQ-
sidies. As a first step in this direction, I
propose to reduce the budgetary allocations
for the major subsidies on exports, fertilisers
and food from Rs. 9,550 crores in the Re-
vised Estimates for 1990-91 to Rs. 8,616
crores in the Budget Estimates for 1991-92.
In my view, a better targeting of subsidies for
the poor and the needy, combined with an
improvement in management, should make
it possible to attain the desired objectives
within these allocations.

In the sphere of receipts, at the existing
rates of taxation, gross tax revenue is esti-
mated at Rs. 65,354 crores next year, com-
pared to the revised estimate of Rs. 58,916
crores in the current year. The payments to
States of their share of taxes is placed at Rs.
15,9C'" crores next year as against Rs. 14,535
crores 11. >f)e current year. Thus, the net
revenue receipts of the Centre, including
non-tax revenue, are estimated to increase
from Rs. 57.381 crores in 1990-91 to Rs.
63,584 crores in 1991-92. Under capital
receipts, market borrowings are placed at
Rs. 7,500 crores next year which is lower
than Rs. 8,000 crores in the current year.
Budgetary receipts from net collections of
small savings are estimated at Rs. 6,000
crores in 1991-92 as compared with Rs.
8,000 crores in 1990-91 on account of the
transfer of the National Savings Scheme to
the new Bharat Bachat Bank, proposed to be
set up. External assistance excluding grants
but net of repayments is expected to be Rs.
4,000 crores in the next year as against Rs.
3,984 crores in the current year.

It has been decided that Government
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in selected public sector undertakings, in 
favour of mutual funds and financial or in-
vestment institutions in the public sector. 
This disinvestment, which would broad-base 
the aquity, improve management and en-
hance the availability of resources for these 
enterprises, is also expected to yield Rs. 
2,500 erores to the exchequer in 1991-92. 
The modalities and details of implementing 
this decision which are being worked out, 
woutd be announced separately. 

T eking into account the other variations 
In receipts and expenditure I total receipts at 
the 1990-91 rates of taxation are estimated 
at Rs. 1,00,190 crores, while total expendi-
ture is estimated at As. 1,10,167 crores, so 
that the budget deficit, without additional 
resource mobilisation, would be As. 9,977 
crores. 

The increases in the budgetary provi-
sions for plan expenditure and other impor~ 
tant categories of expenditure are related to, 
and depend upon, the magnitude of total 
receipts that emerges in the rural budget. 
The interim period, before the presentaHon 
of the regular budget, would be utilised for a 
close scrutiny and review of all these expen-
diture provisions, so as to ensure that the 
fiscal deficit of the Central Government is 
about 6.5 per cent of GOP in 1991-92. The 
increases in provisions, wherever these are 
substantial, could not therefore be taken 
fully into account in determining the provi-
sions for which the Vote-on-Account is to be 
sought, expect in respect of items such as 
interest payments, salary or pension pay-
ments and statutory grants to State Govern-
ments. I am requesting all Ministries, De-
partments and public sector undertakings of 
the Central Government not to take up any 
new schemes and not to enter into any fresh 
major commitments during this period. All 

Ministries and Departments will also be 
advised to observe utmost economy In ex-
penditure and austerity would continue to be 
the watchword of the Government. 

I propose to introduce a Finance Bill 
which seeks to continue the existing rates of 
Incoms tax in the financial year 1991-92. 
There is no change in the rates of Customs 
and Central Excise duties. However, provi-
sion has been made in the Finance Bill for 
the Continuance of the auxiliary duties of 
Customs and special duties of Excise at the 
existing rates in the next financial year. 

[Also Placed in Library. See No. LT-
2193191 

13.14 hrs. 

FINANCE BllL,1991· 

[English] 

THE MINISTER OF FINANCE (SHRI 
YASWANT SINHA): Sir, I beg to move for 
leave 10 introduce a Bill to continue for the 
financial year 1991-92 the existing rates of 
income- tax and to provide for the continu-
ance of the provisions relating to auxi1iary 
duties of customs and special duties of excise 
for the said year. 

MR. SPEAKER: Th~ question is: 

"That leave be granted to introduce a 
BIll to continue for the financial year 
1991-92 the existing rates of income-
tax and to provide for the continuance 
of the provisions relating to auxiliary 
duties of customs and special duties of 
excise for the said year. it 

The motion was adopted 

·Published in the Gazette of India, Extraordinary, Part II, Section2, dated 4.3.1991. 
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MR. SPEAKER: The Minister may now 
Introduce the Bill. 

SHRI YASWANT SINHA: I introduce· 
the Bill. 

MR. SPEAKER: The Finance Bitt, 1991 
has bean introduced. 

13.16 hr •• 

MATTERS UNDER RULE 3n 

[English] 

MR. SPEAKER: Now the House will 
take up Matters under Rule 377. 

Shri Anbarasu Era. 

13.17 hrs. 

[MR. DEPUTY SPEAKER in the Chsil1 

{I} Need to reinstate the employ-
e •• of Malaria Research Train-
Ing Centre, Anna "t~g8r, Ma-
dras 

SHRI ANBARASU ERA (Madras Cen-
tral): The services of about 6,000 employees 
of the Malaria Research Training Centre 
serving all overthe country in different States 
were terminated recently. In that process. 
one hundred employees from the Malaria 
Research Training Centre at Anna Nagar in 
Central Madras Parliamentary Cons.tituency 
ware also terminated. These employees had 
served for about four to five years without 
any break in service. They were kept as 
temporary employees, that too, as daily wage-
earners. They took up the matter before the 
Labour Commissioner, Madras for absorp-
tion as permanent employees of the Malaria 

Research Training Centre. While the nego-
tiations were ;n process, the administrative 
authority at Madras Malaria Research Train-
ing Centre, all of a sudden terminated the 
services of hundred employees without giv-
ing any show cause notice. To terminate the 
services of those employees who had served 
for about fiva years without serving a proper 
notice ;s highly unjustified. 

If there is any proposal to wind up the 
entire programme, and alternative arrange-
ment should be made to transfer these 
employees to some other Departments. 

J urge upon the Union Government to 
sanction sufficient funds to carry on the 
malaria research training programme inten-
sively or to make necessary alternative ar-
rangements to absorb th-em. I also urge the 
Government to issue specific instructions to 
reinstate all the employees whose services 
were terminated particularly those 100 
employees whose services were recet re-
cently terminated from the Office of the 
Malaria Research Training Centre at Anna 
Nagar, Madras. 

(II) Need to resolve the Maha,ash-
tra-Karnataka border dispute 

SHRI SHANTARAM POTDUKHE 
(Chandrapur): In November, 1956 when the 
States were reorganised, 8elgaum (exclud-
ing Changed Taluka), Bijapur, Dharwar and 
Karwar district were merged in the Mysore 
State. Consequently. Karwar. Supe. Hallyal, 
Belgaum, Khanpur, Nipani etc .• having a 
majority of Marathi-speaking population 
were merged in the then Mysore State. 

Not being satisfied with the above reor-
ganisation, the then Bombay Government 
requested the Central Government in June 
1957 to reorganise the borders on the basis 
of the following formulae:-

+Introduced with the recommedation of the President. 
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<a) Village as a unit; 

(b) Geographical contiguity 

(c) lingui-.;c majority; and 

(d) Wishes of the people 

The Government Qf India appointed 
Mahajan Commission on 25th October, 1966 
to solve the border dispute. On the basis of 
the presumption that the said Commission 
would consider the above said formulae, the 
State Government announced that the 
Commission's report would be accepted. In 
August 1967, the Mahajan Commission 
submitted its report to the Government of 
India. It was found that the MahaJan Com-
mission did not consider the above said 
formulae and, therefore, the State Govern-
ment did not accept the said report. On 30th 
November, 1967 the Maharashtra Legisla .. 
ture, unanimously passed a Resolution and 
decfared that the Mahajan Commission's 
Report was not acceptable to the State of 
Maharashtra. The said Resolution requested 
the Government of India and the Parliament 
to solve this long pending question on a just. 
equitable and scientific basis. 

I request the Government of India to 
resolve this issue by oonducting opinion poll 
there. 

(III) N .. d to cla.r the proposal 
submitted by Andhr. Pradesh 
Govlrnment to float 'Road 
Bond.' 

SHRIMATI UMA GAJAPATHI 
RAJU(Visakhapatnam): After providing funds 
for the priority sectors like irrigational; power 
and social welfare. the State Government of 
Andhra Pradesh is left with very meagre 
resources for development of communica-
tions particularly improvement of roads. 

It Is in this context that a proposal has 
bean mooted to tap investible public savings 
by floating bonds and inducing the public to 
contribute to the road bonds by assuring 
them of the development of communications 
in various regions. Such bonds would also 
encourage additional savings and deposits 
which would help the State in making invest-
ments urgently required in improving the 
communication system, in the State. The 
Central Government must examine this 
proposal and clear it on a priority basis. 

(Iv) Need to provide financial as-
sistance for the development 
of ravines In Chambal Division, 
Morena (M.P.) 

[ Trans/ation] 

SHRI CHHAVIRAM ARGAL (Morena): 
Mr. Deputy Speaker, Sir t there is a network 
of rivers in the northern part of Madhya 
Pradesh, Chambal. in district Morena. Apart 
from river Chambal there are tributaries like 
Parvati, Seep, Kuno, Sankh. Paari Asan. 
Besali. Sindh etc. For centurips these rivers 
are playing havoc in the area and large scale 
soil erosion is resulting in fertile soil being 
washed away creating ravines. These ra-
vines are posing danger to national high-
ways, railway routes, canals and villages. 
Ravines have become dens of dacoits and 
anti social elements. These ravines are pos-
ing economic and social problems for Morena 
district. The soil (Dumat) is prone to erosion 
and during rains it erodes so fast that deep 
ravines are created. Soil erosion, tubaweUs, 
drains, deep nullahs take shape of ravines 
afterwards. 2000 village have been engulfed 
by these ravines. 5 lakh hectare agricultural 
land has turned into ravines. Due to lack of 
survey facility in the ravines, we do not have 
correct figuras. In 1945. the land oonserva .. 
tion experts had advised that 'to check ra-
vines cattle should not be .. lowed to graze in 
open and areas should be fenced and deve'· 
oped. The ravines should t1e de'leloped for 
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agricutture, The deep ravines shoutdbe used 
for diverting water and used as water chan .. 
nels. The ravines shoukl be protected and 
measures should be taken to check their 
further increase. Peripheral fencing at a 
distance of 100 to 500 metres should be 
done from the place where the ravines begin 
and drainage system should be built. Mud 
embankments and water channels should 
be constructed, vegetation should be under-
taken by the forest department aU over the 
area. Rs.1 00 cror. should be spent jointly by 
the P.W.D. and the Railways for flood control 
schemes and development of roads, and 
railway lines, The ravines of chambel should 
be levelled and the reclaimed land should 
distributed among the youth for providing 
them employment opportunities. A team of 
experts from these departments shollJd be 
sent for development of Chambal ar61. As 
per the report of the study team of the World 
Bank immediate financial assistance should 
be provided for the development of Chambal 
area. 

(V) Need to remove the causes of 
discontent among the work-
er. of South-Eastern Coal-
fields Ltd., Sohagpur 

SHRI YAMUNA PRASAD SHASTRI 
(Rewa): Mr. Deputy Speaker. Sir, there is lot 
of discontentment among the workers of 
Sohagpur CoaJ-Fields under the South .. 
Eastern Coalfields Ltd. (SECl) because of 
the behaviour of the General Manager. The 
workers of Sohagpur area have launched an 
agitation as a result of which there is shortfall 
in the production of coal. The country is 
passing through energy crisis. Therefore, 
coal production has to be increased at any 
COSt. But tha officials of S.E.C.L do not seem 
to care about the national interests. I de· 
mand that the causes of discontent be looked 
into and the guilty be punished so that dis-
content prevailing among the worker is 
removed. 

(vI) Need to man the unmanned 
railway lever cro.slng on 
Aohtak·Panlpat-Jlnd Railway 
Branch line and Panlpat-
Son.pat main line 

SHAI KAPil DEV SHASTRI (Sonepat): 
Mr. Deputy Speaker, Sir, with your permis-
sion, I would like to raise a matter of public 
importance under Rule 377. Rohtak-
Panipat- Jind Railway Branch line and 
Panipat- Sonepat main line pass through 
three districts of Haryana. There are some 
unmanned railway level crossings on this 
line. Rickshaws, bullock carts, trains, ton-
gas, tractors and many agriculturists pass 
through it day and night. A little carelessness 
can Jead to major rail accidents and colossal 
loss of life and property. Most of the railway 
crossings are quite near to some villages 
and there is regular traffic on these cross-
ings. 

In view of the possible threat to the life 
and property of the villagers, level crossings 
near village--Ghilaur, Rajpur, Sardhana-
Madhana, Jasya. Ratakhera (near Safido) 
should be manned and a new manned rail-
way level crossing should be set up near 
village Mahmoodpur. 

(vII) Nead to provide financial 8S-
sistance to the Govemment of 
Bihar for proper maintenance 
of tube wells In Buxer district, 
Bihar 

SHRI TEJ NARAYAN SINGH (Buxsr): 
Mr. Deputy Speaker, Sir, there are 299 tube-
wells in the Buxar districts of Bihar, but only 
30 of them are functioning and all the re-
maining are lying out of order. Some tube· 
wells are not working due to shortage of 
power and some have developed one or the 
other mechanical defect. 

Therefore, t request the Government of 
India to keep aside at least 20 crore rupees 
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to put back all the tube-wells in Bwcar in 
working condition immediately. With all the 
tubewells in working condition about 50,000 
acres of land will come under irrigation. 

13.29 hr •• 

MOTION OF THANKS ON THE PRESI-
DENTS ADDRESS-CONTD. 

[English] 

MR. OEPUTY SPEAKER: Now we shall 
take up further discussion on the motion of 
thanks on the President's Address. Shri Kapil 
Dev Shastri was on his legs; he may con-
tinue. 

( Translation] 

SHRt KAPIL DEV SHASTRI (Sonepat): 
Honourable Deputy Speaker, Sir, while 
moving the motion of thanks of President's 
Address, I would first of all like to thank you 
for giving men an opportunity to move this 
motion. I consider myself fortunate. When-
ever t got an opportunity to speak in the 
House, you were in the Chair. So, before I 
speak on the subject, I would like to say that 
we would have continued in power for five 
years quite comfortably but some of our 
friends staged walk out in the House on 
every issue. Before staging walk out they 
never thought that once they occupied the 
same treasury benches, which we are occu-
pying now. We could have gone hand in 
hand together for some more time. Today, 
when' see them staging walk out, I feel: 

"Ooobne wale ki maiyya1 par hazaron 
ronsy wale the;. 

Aur jo zor zor sei rotey thei, vei hi 
dubaney wale thei." 

What more can be said about them, 

So I leave this topic here. 

Everyday they say that our Government 
is running on Congress support. We don't 
deny this fad. We do have Congress support 
and our friendship is such that: 

"Aarambh Gurvi Kshapini Kramein, 
ladhvi pura vridhimati cha pashchaat. 
din sya poorvardh paraardh bhinna, 
chhayeiv maitri khal sajjananaam." 

The shadow of a tree ;s very small in the early 
morning and lengthens in the forenoon and 
as the sun rises or th9 day passes the 
shadow almost vanishes. In the afternoon, it 
again starts increasing and by the time of 
sunset it lengthens so many times and be-
comes lager than the original size of the tree. 
Our friendship with Congress is like the 
shadow in the forenoon and that in the after-
noon. Further, I would submit that when Shri 
Chandra Shekhar took over as Prime Minis-
ter the country was passing through great 
crisis. A civil war was actually going on in the 
country in the name of MandaI, and it had 
reached almost every nook and corner of the 
country. The communal situation was such 
that the dispute of Ramajanambhoomi has 
assured serious proportion. There seemed 
no end to economic crisis. Soma States 
which were being run by the people who 
claimed of equality were also under the 
pressure of labour and capitalists. That time 
most of the problems were automatically 
solved with the taking over by Shri Chandra 
Shekhar. The country which had reached on 
the verge of civil war came out of the crisis. 
I don't hesitate to say that if any person does 
not agree, t can't convince him. The present 
sItuation is calm as compared to the situation 
prevailing at that time. I quote Bhartrihari for 
those who do not understand. 

"Patranaiva yada karir vitapey dosho 
vasantasya kim, 
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Nolu koppavalokatey yadi, diva sury .. 
asye kim dooshanam, 

dhara na1' patanti chatak mukhey 
maghasya kim dooshanam, 

yad vidhina lalaata likhitam tanmarjitu 
kah kshmah. 

Mr. Deputy Speaker, Sir, it means that 
the sun has risen in the sky. There is a 
particular bird which can't see during day-
time. Springtime ;s in full bloom these days. 
n the Karesr tree is not bearing leaves, it is 
not the fault of spring. Sky is over cost with 
dark clouds and it is raining constantly. If no 
drop of rain water falls into the mouth of 
'Chatak' bird, it is not the fault of clouds. If 
some people do not realise that the strife that 
prevailed in the country has not subsidised, 
it is not their fault. I believe that it is due to ill 
luck that they don't realise it, so I want to give 
you some details. I believe that a new slogan 
of social equality is being raised in the coun-
try. No person in our country is such who is 
not in favour of social equality, and social 
justice. Some questions come to my mind 
which should be replied to by the intellectu-
als of this country. May I ask the people who 
favour social justice, who are raising slogans 
of sixty percent, whether they have ever 
thought that unless there is an equal pattern 
of education in the country, there won't be 
any social justice. Some people have mo-
nopoly in the affairs of this country and they 
have got power in their hands and they do 
not want to let this power go out of their 
hands. 

I would like to say that for the achieve· 
ment of social justice a uniform education 
system is necessary. "oday it is impossible 
for a person educated in a village school to 
think of becoming an I.A.S. officer. In rural 
areas no teachers are avaifable for imparting 
proper education. I would like to ask the 
people who taJk of social justice that if they 
have ever taken steps to redeem this situ-
ation. Is it not true that schoots in villages do 
not have proper buildings and an extremely 

low teacher-student ratio. Students do not 
have slates penCils, books etc. and there are 
no lights in the classrooms. On on8 hand 
there are people who spend thousands of 
rupees on their children '8 education while on 
the other hand there are children who have 
to make do with educational expenditure of 
0.05 paise per day. In such a situation. 
before talking about the social justice we 
must provide a uniform education system. 
Unless we change the education system we 
cannot bring about social equity. 

MR. DEPUTY SPEAKER: Sir, ours is a 
nation without any language. I praise my 
han. Colleagues who express their views in 
their mother tongue, be it Tamil. Malayalam, 
Telugu or Kannada and convey my gratitude 
for the opportunity given to hon. Members to 
speak in their mother tongue. A nation which 
does not have even its Language, can not 
progress. 

I have with me a reply from the U. P. S. 
C. in response to a letterwrittentothem. The 
letter dated 1.1.91 states that there were 
Five thousand and twenty tA. S. officers in 
the country as on 5.5.90. Their reply to my 
question was not satisfadory According to 
the statistics, among them there are 572 
persons who belong to Scheduled Casta 
and 285 persons who betong to Scheduled 
Tribe. The quota cannot be filled till U.P.S.C. 
allows candidates appearing at its examina-
tions to answer the papers in any Indian 
language of their choice. For the past three 
years a strike is going on outside the U.P .S.C. 
premises demanding the recognition to every 
Indian language as a medium of examina-
tions. Also, English should not be a compul-
sory qualifying paper a in these examina-
tions. This cannot be done till these is a 
uniform education system in the country. I 
want to say this because equalky cannot 
come about until the children of the Prime 
Minister, the President and the chUdren or 
the persons who are working in their house 
study in the same school. 
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27% reservation has been announced
for the backward classes. In this context I
had told the hon. Prime Minister Shri Vish-
wanath Pratap Singh that reservation should
be given after the reforms in the education
system and not on the basis of population of
1930 as has been decided. According to this
decision we will have to provide jobs to the
people of particular castes on the basis of
their population or 80%ofthe jobs to the rural
dwellers and 20% to urban dwellers. A sec-
tion of people in urban areas have the prize-
jobs while the people living in slums can
never get such jobs till there is uniformity in
the education system. This is necessary
because without this we cannot progress. I
believe that our Government desires that
every citizen of this country should at least
be able to sign his or her name. India has the
lowest level of literacy in the world. To change
this situation it is necessary that every citizen
attains a minimum level of"education. For
this purpose let the students and teachers of
universities and colleges visit villages for
educating the people living there for a period
of one year. In fact to highlight the difference
in education system in rural areas and urban
areas, students and teachers of village
schools should be sent to public schools in
cities and students and teachers of public
schools should be sent to village schools.
This will an opportunity provide to these
persons to personally see the difference
between the urban and rural people. They
will also come to know the difficulties being
faced by the children in the rural areas in
their studies.

I suggest that the IAS. officers who
have the reins of administration in their hands,
be sent to villagers for 1-2 months to harvest
the crop to make them realize the amount of
hard work done by the farmers to feed the
miJlions of people of this country. The Gov-
ernment is not affected because it changes
after 5 years. But those who have to run the
country for 35 years must know the hardship

suffered by people living in villages. These
days people talk of a change in the system,
but change cannot come by itself.

Sir, there is a very big difference be-
tween the pre-independence era and pres-
ent lines. Preciously there was a slogan that
land and money would be divided among
people. In case of land, an individual cannot
retain more than 17.5 acres of irrigated land
in his name but the area of unirrigated land
in one's possession could be slightly higher.
As far as assets in urban areas are con-
cerned, at the time of Independence Birlas
had assets worth Rs.6 crores and today they
have assets worth Rs. 6,000 crores. Similar
is the case of Tatas. This country has 20
families whose total assets amount to Rs.
32,000 crores. These are official statistics
and not figures quoted from private sources.
There are crores of people in this country
who do not have this much wealth. If this
disparity is not removed, the situation will not
improve. Sir, I am helpless. If I had my way
I would make workers into shareholders of
the company in which they work and also
make them co-owners of the company. I
would make journalists the owners of the
newspapers for which they write. This is a
question of democracy, not of our rights. The
country's structure has become such. Be-
sides this, the rights due to the backward
classes should be given to them. This in-
cludes 'Tells', 'Ohobis', 'Maniharis', 'Lohars'
and 'Barais'. Their rights should be pro-
tected. Today, people living in villages
migrate to cities. They have lost their means
of livelihood with technological advancement,
potters and cobblers have had to abandon
their traditional means of livelihood. Carpen-
ters and iron-smiths from rural areas have
very limited opportunities in urban areas.
These days there are no job opportunities in
rural areas. Mahatma Gandhi favoured the
setting up of cottage industry and Chaudhry
Charan Singh also made some efforts in this
direction. He used to say that cottage indus-
tries should be encouraged.
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At pr.sent thera Is no dutth of cottag. 
induatrlea butth ... units are suffering folies 
for lack of adequate funds. An industriaMst is 
giv,~ a subsidy of Re. 20 lakhs to Rs.30 
lakh$ to 88t up a unit in a backward.raa but 
a person from a rural area i. not given credit 
of more than Rs. 1 IMh. This disparity is 
88suring the dimension of a revolt. Unem-
ployment is the main reason for the growing 
terrorism in this country. Terrorism cannot 
be checked until the unemployment problem 
is solved. There are thousands of unem-
ployed graduates in the country today. The 
Govemment said that they would give them 
the right to wol1< and the hon. Prime Minister 
had referred to this in his recent speeches .•. 

MR. DEPUTY SPEAKER: Shri Shastri, 
your party has been affotted 1 hour and 8 
minutes of which you have taken up 20 
minutes. Please concfude quickly. 

SHRI KAPIL DEV SHASTRI: Sir, I have 
been asked to speak freely. But I shafl obey 
you. 

MR. DEPUTY SPEAKER: Please come 
to the point. As you said, there should be 
fdities for education, and everyone should 
get employment. 

SHRI KAPIL OEV SHASTRI: Now I shall 
apeak on the Ram Janmabhoomi Issue. 

SHRI RAJVEER SINGH(Aonla): You 
have already expressed your support fortha 
RMt Janmabhoomi issue •.. (/nto"uptions) 

SHRI KAPIL DEV SHASTRI: Rest 
_urad that I' shall s&y onfy what is 
correct. (interruptions) ... 

Mr. Deputy Speaker, Sir, I would Uk. to 
ref. to the Ram Janam 8h00m1 issue. 
Alcently. we, Mven Members of Parliament 
Ionaprising of two BJP. one. CPl. two Oon-
.... and one Janata -Oaf had bfJ8(1 to 
,.,..., .. I repreaented Janta Pal (S). In 

view of what W8 saw ther., I can only aay: 

"Yawat Sthasyant; Giryah, Saritashch 
mahltale 
Tawad Ramayan Katha, Lokeshu pre-
charishyati" 

Till rivers and hilla are there on the 
earth, Ram-Katha will be adored. W. alao 
saw the masjid which has been the caus. of 
dispute, Idols of Ram have been placed 
there. Seven of us were Members of the 
Parliament and flye to six were party mem-
bers, Shri Shagendr. Jha was also with us. 
In this respect I wou!d like to lubmit one 
thing. (/nt8"uptions) 

First listen to me, only then give your 
reply. My only submission is that som. days 
back I met Shri I.K. Gujral and discussed the 
Ramjanam Bhoomi issue. He offered a very 
good suggestion in this regard, which can 
enable us to solve the dispute. Gujral jl101d 
when Mughals attacked Spain, they build a 
mosque there when Christians carne there, 
they wanted to build a church in place of the 
old mosque. They built it on the roof of it. 
People from all over the world come to see 
that mosque-church ther8.lf exactly the same 
is done here and tempi. is raised on the roof 
of the mosque, the dispute can be solved 
permanently. In this regard I would like to 
ref.rto: 

lkahwaku Vanshprabhavo, Ramo 
naam Janalshruah 
Sam udriv Gaambhirye, dhairyan hfmva-
nlv." 

Ram was as profound as the Ocean 
and as high as Himalayas. Therefore I 
would like to submit to my friends that if 
possible the matter should be tackled v:ith 
patience. There is nothing disputable In It. 

Mr. Deputy Speaker. Sir, 1 don't want to 
discust the issues relating to Tamil Nadu. 
Assam, and Kashmir. I would like to NY 
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something about Punjab problem which is 
diecussad everyday. Punjab problem can 
also be solved if we wish to do so. Shri 
H.ataran Singh Brar, Gurcharan Singh Brar, 
Mahant Sew8 Oas and other such leaders 
would not be able to solve this dispute. 
Those who were born in villages but five in 
Chandfgarh under the police protection can 
not solve the Punjab problem. Those who 
were bom in villages and live there. should 
be consulted in this regard. When the Prime 
Minister invites the villagers for talks. the 
Members oppose it. They assert that it would 
be wrong to negotiate with them. My sub-
mission is that who else should be con .. 
suited, if not they. It is very essential to 
consult them. The entire issue is related 10 
unemployment. In Haryana alone the total 
number of unemployed persons is eight lakhs 
whereas in the who'. of the country this 
figure is about eight crores. Unless the 
unemployment problem is solved, the prob-
lem of terrorism cannot be solved. A boy who 
has a gun In hie hand and 5 .. 10 thousand 
rupee. in hiI pocket, will not be bothered 
about the conuquences of what he does. 
Today revolt has apread in the whole of the 
country. Unemployment should be eradi-
cated. Boys were not even aware of the fact 
from where the Mandai Commission and 
Ram Janam Bhoomi dispute originated. 

MR. DEPUTY SPEAKER: Now. please 
conclude it. 

SHRI KAPil DEV SHASTRI: After 
speaking on unemployment , would con-
clude. Unless the problem of unemployment 
is solved terrorism cannot be controlled. It is 
a very important issue. I would like to refer to 
women. Perhaps wOmen are the most suf· 
ferer In this country. Veena Varmajl has 
moved a motion in Rajya ~abha, and I wish 
that the same should be moved in lok Sabha 
too. The wife should have a right in her 
husband's propeny since the day of her 

marriage. Sometimes. immediatet, .... 
marriage many disputes take place. Women 
are addressed as Greh Lakshmi, Dhatri and ~ 
Matri. 

• Yatra nariastu poojyante. ramame tatra 
devata. 
Yatraiastastu na poojyante. sarvah krtya 
tat rafal a. 

Today, the tendency is that we are nOt 
ready to give respact to womanf that is why 
my submission is that the right thinking citl-
zens of this country wm have to unite on 
some issues. I would like to submit to all the 
itellectuals that as per the principle of equal-
ity, women have a right to get a share in their 
father's property. But men society il not 
ready to give share to their wives. It is gross 
unjustice against the women. The only alter-
native for this is that the Parliament should 
pass the law enabling a married women to 
have share in her husband's property ..•. 
(Interruptions) .•.. 

MR. DEPUlY SPEAKER: Now, please 
conclude it. Today, you have spoken for 35 
minutes. You have already pleaded for 
women's right in their husband's 
property •... ( IntBffuptions) ..• 

[English1 

SHAI RAM NAIK (Bombay North): Sir, I 
am on a point of order. There is no quorum 
in the House. 

MR. DEPUTY SPEAKER: The bell is 
being rung--

( Translation] 

ShastriJi. now you apeak. quorum. Is 
there now. 

SHRI KAPIL DEV SHASTRI: My only 
submission Is that ours fa an 'Vrlcuftura' 
country. Unt_ w. concentrate on agrIaI~ 
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turll economy. we cannot make progr.lln 
the .......... Recently. I had been to Bihar. 
Extreme poverty prevails in that State. Kosi, 
Gandak and so many other rivers flow there 
and water il In abundance. I would like to 
suggest that a National Water Grid Scheme 
may be formulated, and the water of Brah-
maputra. Kosi and Gandak should be brought 
to Ganga and then the water of Ganga 
should be diverted to North India. Rajasthan 
and Madhya Pradesh are such States as 
each of these two States can fulfil thea re-
quirements of food-grains for the whole 
country. Moving the Motion of Thanks on 
President's Address and before concluding 
it. I would like to submit that there ;s neither 
a problem of land nor water resources. But 
these are not being utilized property. We 
should try to make proper use of our re-
sources. On behalf of the Government I 
thank the Hon. President. I also hope that the 
Members would not walk out and they would 
support the motion. 

SHRI BRIJ SHUSHAN TIWARI (00-
mariaganj): Mr. Deputy Speaker, Sir, first of 
all I am grateful to you for providing me an 
opportunity to support the Motion of Thanks 
on President's Address. Sir, it is really aston-
ishing. rather a mattar of discomfort to some 
of the Members that fifth month has started 
since the present Government took O\l8r as 
it was said that this Government would not 
last long. But now the people have started 
realising that it is a stable and strong Gov-
emma"t. It has also been said that it is a 
weak Govemment working under pressures. 
t would not like to speak much in the House, 
but I would definitely like to draw the atten-
tion of the Han. Members to the fact that the 
country has got the experience of strong 
Govemments as well as the supported 
Govemmenta. But the decisions, the behav-
Iour and the policle. of the Government 
decId. whether the government is strong or 
MtIIk or the government Is stabl. or un-
1tIbII. 

Str, you are aware of the situation of 'hia 
country. When this Government came to 
power, everywhere, there was anarchJ. 
violence and the entire country was burning 
in the flames of hatred. The disruptive, 
communalist and separatist forces were at 
their extreme and it appeared that the coun-
try would definitely be disintegrated. At such 
a situation, the present Prime Minister, Shri 
Chandra Shekhar came to power and It was 
the most difficult task in those circumstances 
because the country was facing storms of 
challenges everywhere. I would like to thank 
this Government for it was able to improve 
the situation of the country to some extent. 
This was not a Government of boasters. This 
was not a Government of' Laffaz' and 
Pyprocrites. The Prime Minister did not try to 
raise any false hopes. He clearly said that •.•. 
( Interruptions) 

SHRI RAM LAL RAHI (Misrikh): This Is 
an un-parliamentary word. 

( Interruptions) 

SHRI TEJ NARAYAN SINGH (Buxar): I 
am on a point of order. 

"Laffaj" is an un-parliamentary word and 
it should be withdrawn. 

SHRI KAl YAN SINGH KALVI(Barmer): 
"laffaj" means one who speaks too much. 

SHRI TEJ NARAYAN SINGH: The word 
"laffar is an un .. parliamentary word. there-
fore, it should be withdrawn. (Interruptions) 

MR. OEPUTY SPEAKER: Please oon .. 
tinU8. 

( IntBrruptions) 

MR. DEPUTY SPEAKER: I am not IIt-
ting h.,. to tell you tM meaning of words. 
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[English) 

$HAt SOMNATH CHATTERJEE 
(BoJpor): There is no seriousness in this 
Address. There is nothing in the President's 
Address. (1nt9n'uplions) 

[ Translation) 

MR. DEPUTY SPEAKER: Please con~ 
tinus. I would have checked him If he had 
spoken some un·parliamentary word. 

SHAI BRLl BHUSHAN TIWARI: The 
Hon. Prim. Minister has said that his first 
and foremost duty is to heal the wounds. 

SHRI RAM LAL RAHI: The daughter of 
Shri Soz was kidnapped. Tell about that 
also. (Interruptions) 

SHAI BRIJ SHUSHAN TIWARI: I will 
say about that also. Sir, this statement of the 
Prime Minister had a great effect, when he 
said that he wanted to create an atmosphere 
of peaca and goodwill In the country today 
and he also said that whenever there was a 
death whether caused by a boltet fired by a 
t8f'lOrist or a policeman, it was a death and 
whosoever was kiJIed, whether a sikh, a 
Kashmtrt or a terrorist, he was an Indian. It 
should be looked from this point of view. 
Therefore, conSidering it a shameful matter, 
he advised to take a political inithltive, so that 
a permanent solution can be found to these 
problems through discussions. Sir, it has 
beet'1 mentioned in the President's Address 
that in the present difficutt situation we have 
to keep our promiseS regarding democracy, 
secularism and socialism, which are the 
basic principles of our,nationalism andther. 
fore, the Hon. Prime Minis1er has said that 
whenever there win be any attack on the 
unity. integrity and sovereignty of our coun-
try, W8 witt fight against it bold". Sir. due to 
this reason, we had to dismiss the Gowrn-

ment of Alaam and Tamil Nadu. ThiI ... 
vary unpleasant act, but the Central Govem-
mant was compeJiad to tuffU its constitutional 
duties. The Government of india had such 
information that the disruptive forces were 
given a open hand there. When the Home 
Ministry was already aware of such reports 
and the previous Govemment was hesltat· 
ing to take any strong step due to its vested 
political interests, the present government, 
which is called as a weak Government and 
working under the pressure. took this strong 
decision in view of the prevailing unhealthy 
situation there. Not only a decision was 
taken, but all the fads also. which posed a 
threat to the unity of our country. were pre-
sented baforethe masses of this country and 
were laid on the table of the House. So far as 
the other problems are concemed. this 
Government has inherited a lot of them. W. 
also know that they are such problema as 
can ,not be solved permanently within 4-5 
months. This Government does not have 
any such magic wand. through which. any 
problem can be solved within one minute, 
one day or ten days. But the biggest task 
before the Govemment was to normalise the 
abnumal situation and create an harmOlli .. 
ous atmosphere in the country and it has 
made honest efforts to solve thesa pr0b-
lems. I agree that the Govemment was not 
fully successful in this regard. The biggest 
pr0b4em before our country today is it. eoo~ 
nomic condition about which, the Hon. A· 
nance Minister also has already mentioned, 
while presenting the Interim Budget. Now 
the question is how the economic situation 
became so grave. The reason behind it Ie 
that the management. which has been In the 
country tin now, was not so capable and as 
a conaequet1C8 of the ineffective poIiciea. 
the Government's expenditure kept on in-
creasing. During our alt the plans. the expen .. 
diture on non-deveJopment scheme, kept 
on Increasing. According 10 the figure •• the 
non-plan expenditure increased upto 81 
petcent of the totai expenditure. whe ..... 
the ptan.xpenditurekept on decreasing and 
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came to • tow figure of 19 per cent. AI • 
resulI, the organised sector of the pubfic 
MClor used to usurp the ahare of the unor-
ganised sedor. W. all are aware that the 
non-plan expenditure consists the major part 
of high salaries, allowances and all such 
kinds of other facilities. The need of the hour 
is to frame a new national wage policy and to 
check the rising expenditure of the Govern-
ment. Today the revenue receipts of the 
Government have reduced in comparison of 
Its expenditure. h was pointed out by the 
Hon. Finance Minister also. Acx:ording to the 
ftgures available, during the year 1980-81, 
our revenue receipts were Rs. 12,830 crores 
and it increased to Rs. 55,040 erores during 
the year 1989-90, but during this period. our 
expenditure also increased to As.90,705 
crores from Rs.24. 180 crores. How the defi-
cit will be covered when the Government do 
not have any other means of income and its 
revenue income is le85er than its expendi-
ture? There are three alternatives to cover 
up the deficit. One is that the Government 
should take intemal loans from the open 
market and the second alternative is that it 
should take loan from other countries and 
the third one is that the Government should 
present adefic~ Budget. Regarding the debts, 
the Finance Minister has himself stated in 
this House that day by day, we are getting 
trapped in the nat of debts. The total internal 
debt on us is near about 1 lakh and 51 
thousand crores of rupees which is near 
about 82 per cent of the total dobt. So far as 
the foreign dabt is concerned, it is near about 
32 thousand cores of rupees. which is 18 per 
cent of the total debt. The need of the hour is 
that w. should gat out 01 this debt trap. 
otherwise, our deficlt Budget will keep on 
increasing as we have to cut the expenditure 
on our development schemes In ordarlo pay 
the interest on that amount. We shoutd avoid 
such a situation and have to take some solid 
steps to strenQthen our economic situation. 
Sir. beSide. this debt trap. the Gulf-war has 
aIIo added fuel to the fire. It has increased 
ourforetgn _change loan by Rs.7000crores. 

The deficit in our balance of trade 18 aIIo on 
the increase. The present deficit in our bill-
anee of payment is of Rs. 7193 crores, which 
was Rs.4533 crares during the same corre-
sponding period. Now we should consld.r 
about the strong steps which have to be 
taken In this regard. We have inher1ted this 
situation. We had to lessen our import and to 
curtail the expenditure on petroleum prod-
ucts. Besides this, we have to enhance the 
production of petrol in our country. Another 
matter of great concern is the high price-rice. 
During the 9 months of the previous Gov.rn-
ment's regime, there has been a rise of 10. r 
per cent in wholesale prices and more than 
11 per cent rise in the prices of consumer 
goods. So we have to check this price-rise. 

14.16 hr •• 

[SHRI VAKKOM PURUSHOTHAMAN In 
the Chai~ 

Sir, despite our grave economic situ-
ation, the Government has worked with full 
self-confidence and its first example is the 
Govemment effective handling of the black· 
marketing in petrol and diesel during the Gulf 
war, although it was apprehended that there 
would be a grave scarcity of the .. items. It 
was made available to the common J*lPIe 
although, some middlemen tried to indutge 
In balckmarketing. 

Moroover, Sir. the Gulf war has nearly 
. corne to an end. Government of India tried Its 
best to avoid the war and this House also 
passed a resolution unanimously in this 
regard. Our endeavour was to find a mutu" 
ally acceptable and lasting solution to the 
problems in West Asia and thus establish 
peace in that region. We and some other 
countries tried to find out a peaceful solution 
to the major problems of the region Including 
Iraq. occupation of Kuwait and the Palestin-
ian problem but In vain and the war took 
place, taking heavy tool of Ufe and property. 
Today, the countries across the world have 
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nothing but praise for the initiatives taken by 
India. Some people in our country say that 
this disarrays war could have been averted, 
had India taken a more serious initiative. 
However, I do not agree with this viewpoint. 
We took initiative at all the levels possible, 
but Sir, it aU turned out to be an futility in 
exercise as it was more a battle for oil su-
premacy rather than for a piece of land. 

Sir, I still remember that the league of 
Nations was formed after the first world war, 
but it miserably failed to take-off due to its 
internal contradictions. Then came the sec-
ond workf war and the United Nations Or-
ganisation was set up. However, that too 
was not founded on the basis of equality . 
Even today, it's decisions are influenced to a 
great extort by the permanent Members of 
the Security Council, who enjoy Veto power. 
The U.N.O has always been under pressure 
from these super powers and we have al-
ways found it wanting in taking decisive 
steps, whenever the situation demanded it. 
We found It shying away from its enerous 
reaponaibHiti •• , even when war was knock-
ing at its doors. Today, the various groups 
across the world are of the opinion that the 
U.N.O should be re--organizad on the basis 
of equality and no country should have any 
special privileges. I welcome this demand. 
However at a time. when the various military 
blocks and alliances are dissolved and mutual 
goodwill has reptaced mutual rivalry t the fact 
that some powerful countries like the United 
State. are exerting their power and influ-
&ACe on the United Nations and the Security 
Council to further their vested interests, is 
certainly not a w8lcomedevelopment. Atthis 
critical juncture, I would like India and other 
non-aligned and neutral countries to put 
forward a demand thal the United Nations 
lhould be re-organised. We befie.v. that the 
materialization of the vision of a worldl*fla· 
rnent, the dream of a world Govemment has 
becx»m. a necessity today. Therefor.. it II 

essential that we should work towards achiev-
ing this goal. Here, I would also like to pr ... 
the note played by the Ministry of External 
Aft airs ............ (Intenvptions) 

SHRI SOMNATH CHATTERJEE: B~ 
the way, who is the Minister of Extemal 
Affairs? 

SHRI BRIJ SHUSHAN TIWARI: The 
Government of India had all along voiced ita 
concern over U.S.A's opposition in the So-
curity Council, to a Cease-fire and the impo-
sition of a ban on providing aid on humanitar-
ian grounds to the people of Iraq. Moreover, 
the Government has always laid emphasis 
on the need for the re-constitution of the 
Kuwait and Iraq economics and other r. 
lated issues. lastly, I would like to say thaI 
there should be complete disarmament. The 
U.S.-50viet detente and subsequent moves 
towards disarmament gave rise to the hope 
of a weapon-free world declarations to this 
effect were made earlier also. Through this 
house, I would like to say that weapons of 
mass destruction will continue to hold a 
place of pride, so long as there is injustice 
and exploitation in this world. Tod,,¥, we 
have seen that despite aU such declarations 
and all good intentions, war broke out. After 
all, what was the main objective behind this 
war? The issue was who will have control 
and monopoly over the vast oil resources of 
West Asia? Today, the countries of Wester" 
Europe and other super powers want to 
exercise their control over the natural re-
sources of Africa and West Asia. Whether it 
is the question of environment or natural 
resources or technology or production or 
even industrial intra structure, the European 
and other developed countries of the work 
want to impose their will on the developing 
and third world countries. H this situation 
continues then the concept of work peace 
will remain a distant dream. If this atmos-
phere prevails, It ~ literally impos-
... to find luting aotutlona of prOb.ma. 
That.fen, I we want to bring about • per-
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captlble change them we should start firmly 
against injustice and oppression. Today, 
our foreign policy lour poticy of non-align-
ment has come under question and the 
question Is that, after all. what is the meaning 
of non .. alignment and what is its retevance 
today. Being non-aligned doesn't mean baing 
a mute apactatorto the developments taking 
place in the world or for that matter, jumping 
into the bandwagon of any particular camp. 
It also doesn't mean vehemently opposing 
anybody, without oonsidering the pros and 
cons of the Issue. Some peopl. believe that 
opposing America is symbolic of posse.sing 
a revolutionary world view. while other asso-
ciate national honour and pride with oppos-
ing the Soviet Union. We consider these as 
ally arguments. Revolution Is not so easy 
and it cannot be brought by merely raising 
revolutionary slogans. There is no shortage 
of such people in our country, who consider 
themselves revolutionaries by doing such 
gimmickries. One cannot become a revolu-
tionary by worshipping revolutionaries. To 
baoome a revolutionary, one has to have a 
commitment, a resolve, a deep understand-
ing of issues, pradice of revolutionary retails 
in better and spirit and a readiness to risk 
one's life. 

Sir, lastly. I would like to say that I 
belong to Uttar Pradesh. When we look at 
the present world situation, one thin~ that 
becomes crystal clear is that if we want to put 
an end to injustice and exploitation in the 
world, then we will have to do away with the 
disparities between man and man regional 
imbalance. We will Iov. to put an end to 
theM imbalances. Today, the State of Uttar . 
Pradesh is backward in every respect, 
whether It be in the power sector, or railway 
~ even Communications. Therefore, in this 
Hou .. through you, I would lik. to make a 
suggeStion, that the Government, through 
the planning comtnission and vatious Minis-
tries should monitor -the development proc-
... the per capita investment. the percent-
IIIGl8ai1ability of r_roes for ktfraatruo-

lure and the level of backwardness and on 
the basis of this information, it is neceaury 
to formulate a Master plan for the develop-
ment of these backward regions. Thalaw of 
average will not hold good fear. If it is not 
done, then the backward areas will become 
more backward and give opportunities to the 
developed are .. to take the lion's Share. 

Mr. Speaker, the poorest, the most 
backward and the most neglected area ia 
Eastern Uttar Pradesh and I represent that 
area in this House. There was a fertiliser unit 
in Gorakhpur and it was established the,.. 
after independence, but unfortunately. to-
day even that unit is closed and there is no 
industry worth its name in that area. Even 
some of the extant sugar fadories are guide 
obsolete. As a result, the ever-increasing 
population is totally dependent on agricul-
ture and there is no other means of 11ve1i-
hood. There are only two options before 
them i.e. either they should migrate to 
Lucknow, Delhi, Bombay or Calcutta and 
lead a hellish life or they should suffer star-
vation. For them, there is no other option 
than this. Therefore if that area needs indus-
trial development but it is only possible when 
a network of roads are laid out, electricity is 
made available to everyone and the financial 
outlay for that area is increased. H a sincere 
endeavour is made in this direction, them the 
people of this country will definitely get an 
opportunity to develop themselves. Here, I 
would like to tell you what has been taking 
place so far in this direction. The power and 
influential people at the helm at affairs not 
only pocketed the funds but also diverted 
them for the devetopment of their areas. 
Consequently r uniform development didn't 
take place as it should have. The problem of 
unemployment has acquired gigantic ten-
sion in our country. Here, I would like to tell 
the Hon. Members that Irrespective of the 
strength, the Governments at the centre 
have enjoyed, whether they be 425 or 150, 
they have all along been lacking In one 
respect, I .• Governance, the strength. rut-
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,ing party enjoys won't serve any purpose 
unless W8 do not pay attention towards 
buming issues like unemployment, price-
rise corruption, extravogant expenditure, 
unless w. do not change our priorities, 
develop some kind of maturity in our way of 
thinking and broader our vision to encompas 
the whole country. In this regard, I would like 
to appreciate the Prime Minister, Shri Chan-
dra Shakhar, for not tl'.king decisions on the 
basts of party politics. He has always main-
tained that these are issues confrenting the 
entire nation, the entire society and that 
everyone concemed should rise above thair 
party lines and endeavour to resolve them. 
Thus, from the Presindent's Address and the 
statements made by the Prime Minister, it 
has been made crystal clear that despite 
adverse cricumstances including an empty 
treasury. scarcity of resources, disturbed 
conditions in the country and the conse-
quent pressure on the Government, the co-
operation of the masses, the power of the 
people is our greatest asset and if we utilise 
be this untapped power in a proper manner, 
we would be able to face aU the problems 
facing the nation and solve them. Therefore, 
the co-operation of the masses is indespen-
sable and this spirit of co-operation. of part ... 
nership can be inculcated in the masses only 
when they are made to realize that the 
Govemment is sincere about giving them 
the rights, which are due to them. 

With these words. I support the\ motion 
and conclude. 

[English] 

MR. CHAIRMAN: Motion moved: 

That an address he presented to the 
President in the following terms:-

That the Members of lal< Sabha as .. 
sembled in this session are deeply 

grateful to the President for the Add ..... 
which he has been pleased to deliver to 
both Houses of Parliament assembled 
together on·the 21st February, 1991.'" 

Hon. Members present in the House, 
whose amendments to the Motion of Thanks 
have been circulated, may, if they desire to 
move their amendments, send sUps to the 
Table within 15 minutes indicating the serial 
numbers of the amendments they would like 
to move. Those amendments only will be 
treated as moved. 

A list showing the serial numbers of 
amendments treated as moved will be put up 
on the Notice Board shortly. In case any 
Member finds any discrepancy in the list he 
may kindly bring it to the notice of the Officer 
at the Table without delay. 

SHRI YAMUNA PRASAD SHASTAI 
(Rewa): I have a problem. Since I am a blind 
man, It is not possible for me to indicate the 
numberof my amendments right now. there-
fore I request you to give me some time to 
move my amendments. 

MR. CHAIRMAN: I will arrange some-
body to assist you. 

[ Translation) 

SHRI RAJVeER SINGH(Aonla): I beg 
to move: 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that there i8 no mention in the 
Address about the need for dismissal of 
the U.P.Government keeping in view 
the recent riots.- (17) 

That at the end of the motion, the follow-
ing be added, namely:-

'but regretthat there is no mention in the 
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Address about establishing sugar mills 
at Aonla, Faridkot, Dataganj and Vina· 
war in U.P. with the help of Central 
assistance.· (18) 

That at the end of the motion, the follow· 
ing be added, namely:· 

"but regret that there is no mention in tna 
Address about regular supply of diesel, 
Kerosene and foodgrains at fixed price 
and to give more attention towards rural 
areas" (19) 

That at the end of the motion. the 
following be added, namely:-

'but regret that there is no mention in the 
Address that the Government would 
provide primary education in rural areas 
by opening schools in every village." 
(126) 

-That at the end of the motion. the 
following be added, namely:-

-but regret that there is no mention in the 
Address that the Government would run 
a train from Chandausi to Farrukhabad 
via Badauan in Uttar Pradesh." (127) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regretthatthere is no mention in the 
Address that the Government would 
connect all the villages of India with 
metalled roads." (128) 

That at the end of the motion, the follow-
ing be added, namely:-

'but regretthatthere is no mention inthe 
Address that the Government would try 
to provide job to every person and water 
to every farm .. (129) 

That at the end of the motion, the follow-

ing be added. namely:-

"but regret that there is no mention in 
the Address that the Government would 
set up elect_ric telephone exchange in 
Badaun, Dataganj. Vajeerganj. Kunwar-
gaon and Vinawar in Uttar Pradesh." 
(130) 

That at the end of the motion, the follow-
ing be added, namely:-

'but regretthatthere is no mention in the 
Address that the Government would 
construct an Air Port for Vayudoot Serv-
ice in Faridpur Teshil of Bareilly district 
in Uttar Pradesh." (131) 

That at the end of the motion, the follow-
ing be added. namely:-

'but regret that there is no mention in the 
Address that Government abolishing 
sales-tax, would levy tax on produc-
tion." (132) 

That at the end of the motion, the follow-
ing be added, namely:· 

llut regretthat there is no mention in the 
Address that Government would ope.n 
degree in all Tehsils in the country.-
(133) 

That at the end of the motion, the follow-
ing be added. namely:" 

"but regretthatthere Is no mention in the 
Address that Government would waive 
all the loans of all farmers of India." 
(134) 

That at the end of the motion, the follow-
Ing be added, namely:-

"but regretthatthere is no mention in the 
Address that Government would con .. 
vert metre gauge line form Bareilily to 
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Agra into broad gauge line in Uttar 
Pradesh." (135) 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): I beg to move: 

That at the end of the motion, the follow-
ing be IK:Jded. namely:-

"but regret that there is no mention in the 
Address of the abnormal deteriorating 
economic situation of the country.· (20) 

That at the end of the motion, the follow-
ing be added. namely:-

l'but regretthatthere is no mention tn the 
Address about the inordinate delay in 
setting up of a gas based power plant in 
the State of Madhya Pradesh keeping in 
view the power ~risis faced by the coun-
try and particularfy by the State of 
Madhya Pradesh. 14 (21) 

That at the end of the motion, the follow-
ing be added, namely: .. 

1)ut regretthatthere is no mention in the 
Address about the steps to contain the 
instability. anarchy and widespread 
violence in the country.· (22) 

That at the end of the motion, the 
following be added, namely:- . 

"ut regretthatthere is no mention in the 
Address about the Govemmerit's re-
solve to play an effective role towarda 
creating atmosphere conducive to 
communal harmony in the country. " (23) 

That at the end of the motion, the follow-
ing be added, namely: .. 

1M regret thatth.rela no mention In the 
Address about the ........ be taken by 

the Govemment to provide naceaary 
8I8istancetopredominantly ~ 
and tribal State of Madhya Prad-'h tQr' 
it. irrigation projects." (24) 

That at the end of the motion, the follow-
ing be added, namely:-

'but regret that there is no mention in the 
Address for earty establishment of the 
proposed oil Refinery in Madhya 
Pradesh. It (25) 

That at the end of the motion, the follow-
ing be added, namely:-

1>ut rag rett hat there is no mention in the 
Address for taking effective steps for 
controlling the terrorist and anti-national 
activities in the States of Jammu and 
Kashmir and Punjab." (26) 

That at the end of the motion, the 
following be added, namely:-

"but regret thatthere is no mention in the 
Address about the difficulty being expe-
rienced by public due to rIIJng prien. 
unplanned diltrlUion of 8'18ntial 
commodlt... and inefficiency of the 
Pubic DlltrbJtion System in the coun-
try.- (27) 

That at the end of the motion, the 
following be added, namely:-

'but ragret that ther.'. no mention In the 
Address about taking immediate stapa 
to control the activities of UlFA in As· 
sam.· (28) 

That at the and oftha motion, the follow-
ing be added. namely:-

1>ut regretthatthereia no mention In the 
Address about the devebpm.nt of 
backward and tribes dominated State of 
Madhya Pradesh by providing tranapor-
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tation facilities and connecting it with "" 
new Kota-Neemuch Railway line which 
has not yet been opened for transporta-
tion line and about conversion of 
Neemuch-Ratlam narrow gauge line into 
broad gauge line." (29) 

That at the end of the motion, the follow-
ing be added, namely:-

'but regret that in the Address there is 
no mention about India's reaction to-
wards the discrimination and inhuman 
treatment being meted out to Indians 
living abroad particularly in Surinam, Aji 
and Nigeria." (30) 

That at the end of the motion, the 
following be added, namely:-

"but regrets that in the Address thQre !s 
no mentIon about provtdlrlg ass:stance 
to safeguard the interests of farmers of 
Madhya Pradesh and Rajasthan, who 
produce exportable crops io Mandsaur, 
Ratlam and Ujjain district of Madhya 
Pradesh and Pratapgarh, and Jhaiawar 
areas of Aajas1han." (31 ) 

That at the end of the motIon. the follow-
ing be added, namely:-

'but regret that there is no mention in the 
Address about the establishment of 
industries in the backward States par-
ticularly Madhya Pradesh where raw 
material for various industries is avail-
able in abundance.· (200) 

That at the end of the motion, the follow· 
Ing be added, namely:-

1M regret that there is no mention in the 
Address about the necessity to estab-
IIh gas-based power plants for solving 
the present power crisis in the country 
Partlcutarly in Madhya Pradesh.w (201) 

That at the end oftha motion, the follow-
ing be added, namely:· 

"but regret that there is no mention in the 
Address about the development of 
National Highways and conversion of 
certain State roads into National High .. 
ways in the backward regions of the 
country partjcularly in Madhya Pradesh." 
(202) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that there is no mention in the 
Address about connecting Madhya 
Pradesh by air with other parts of the 
country as also starting air service in 
Neemach and Una1n." (252) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that there is no mention in the 
Address about the need to augment the 
supply of cooking gas in several towns 
of Madhya Pradesh and to provide gas 
connections to consumers in new places 
such as Shamgarh, Mansa, Garoth, 
Bhanpura and Sitamau in the district of 
Mandsaur." (253) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not 
mention the need for taking measures 
to step up the production capacity of 
Akaloidfactory at Neemuch in Mandsaur 
district of Madhya Pradesh in order to 
avoid imports of codeine with a view to 
save foreign exchange." (254) 

That at the end of the motion. the follow .. 
ing be added, namely:-

1)ut regret that the Addr ... does not 
mention about the need to declar. the 
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road form Nasirabad to Indora on 
Bombay-Delhi road rout via Indore· 
Neemuch-Nasirabad-Ajmer-Jaipur, as 
national highway for convenience of 
transport.· (255) 

(English] 

SHAI PYARElAL KHANOELWAl 
(Rajgarh): Sir, I beg to move: 

That at the end of the motion. the 
following be added, namely:-

'but regret that thE Address fails ~ 
mention about Government's endeav-
our to construct a security belt 'arm 
Kashmir to Kutch with a vi6:lw to contairt 
terrorist activities." (41) 

That at the end of the motien, the 
following be added, namely:· 

"but regret that the Address does not 
contain any reference to the time-bound 
firm steps to be taken by Government to 
curb unabated terrorist violence in 
Kashmir, Punjab, Assam and other parts 
of the country," (42) 

That at the end of the motion, the 
following be added, namely:-

1>ut regret that the Address fails to 
mention the firm steps to be taken by 
Government to restore freedom of press 
threatened by militants indifferent parts 
of the country," (43) 

That at the end of the motion, the 
following be added, namely:-

"but regret that the Address fails to 
mention the steps to be taken by Govt. 
towards implementation of the Directive 
Principle regarding protedion of cow 

and its progeny.- (44) 

That at the end of the motion, the 
foIJowing be added, namely:-

~ut regret that the Address fails to 
mention the assurance of Govemment 
about time-bound programme for uni-
varsal primary education," (45) 

That at the end ofthe motion. the follow-
ing u.~ added, namely:-

"but rcgret that the Address fails to 
'TI~"t~(')n the steps to be taken by Gov-
emmen! to alleviate the sufferings of 
far mers as a ra~;f!lt of diesel shortage: 
{4S) 

T .)Cit dt the end of the motion, the 
foUoWtng be added, nameJy,-

~ul r~j-et that the Address faUs to 
mention Go"ernment's firm steps to be 
taKen tn c.:rJer to improve the perform-
ar,ceof pubHc sector uadertakings.· (47) 

That at the end of the motion, the follow-
ing be added, namety:-

'but regret that the Address fails to 
mention the Government's failure to 
expedite quick disposal of court cases 
and reduce the arrears in the different 
High Courts and the Supreme Court." 
(48) 

That at the end of the motion. the follow-
ing be added, namely:-

1>Ut regret that the Address fails to 
mention the Government's apathy to 
the recent demolition of temples in 
Kashm ir and the plight of Kashmiri 
migrants .. (49) 

That at the end of the motion, the follow-
ing be added, namely:-
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1MIt regret that the Address faRs to 
mention the taBure of Government to 
extend comprehensive crop insurance 
scheme to more crops as demanded by 
farmers in different States." (50) 

That at the end of the motion, the follow .. 
ing be added, namely:-

"But regret that the Address fails to 
mention the failure of Government to 
check the rising unemployment in the 
country.· (51) 

That at the end of the motion, the follow-
ing be added, namely:-

MBut regret that the Address fails to 
mention the specific and concrete steps 
proposed to be taken to curb generation 
and circulation of black money." (52) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address fails to 
mention the Government's specific plan 
to boost Indian economy by making 
Indian goods competitive in international 
markets." (53) 

That at the end of the motion. the follow-
ing be added, namely:-

'but regret that the Address fails to 
mention the Government's resolve for 
making electoral reforms to curb the 
menace of money and muscle power in 
elections." (54) 

[ Translation] 

That at the end of the motion, the follow .. 
ing be added, namely: ... 

'but regret that there is no mention in the 
Add,. •• about the setting up of a gas .. 

based power station in Rajgarh district 
of Madhya Pradesh." (660) 

That at the end of the motion, the follow-
ing be added, namely:-

1)ut regret that there is no mention in the 
Address about setting up of the pro-
posed aU refinery in Khandwa district of 
Madhya Pradesh." (661) 

. 
That at the end of the motion, the follow .. 

ing be added, namely:-

"but regret that the Address does not 
mention about the need to set up an 
Agricultural Science Research Centre 
at Rajgarh district in Madhya Pradesh, 
Under the aegis of ICAR ." (662) 

That at the end of the motion, the follow-
ing be added. namely:-

'but regret that there ;s no mention in 
the Address about the need to set up 
a gas cracker plant in Vijaypur, Guna 
in Madhya Pradesh.· (663) 

That at the end ofthe motion, the follow-
ing be added, namely:-

"but reg rett hat there is no mention in the 
Address about the need to inter-link 
National Highways Nos. 3,12 and 26 
namely Beawar-Sagar via Lateri-Siroj-
Kurwaha and Guna-Sagar via Aaron .. 
Siroj ... (664) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regretthatthere is no mention in the 
Address about the setting up of indus-
trial centres in Rajgarh Parliamentary 
Constituency of Madhya Pradesh to 
solve the unemployment problem.· (665) 
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SHRI SUDHIR GIRl (Contai) : I beg to 
move: 

That at the end of the motion, the follow· 
ing be added. namely:-

'but regret that the Address does not 
make a mention about the steps to be 
taken to include the Nepali language 
in the Eighth Schedule to the Consti-
tutlon." (85) 

That at the end of the motion, the follow· 
ing be added, namely:-

1>ut regret that the Address does not 
make a mention about the steps taken 
by the Government to implement the 
Constitutional provision regarding 
compulsory education to all the childran 
below the age of 14 years." (86) 

That at the end of the motion, the follow-
ing be added. namely:-

"but regret that the Address fatls to 
mention that the Government has not 
yet been able to finalise the 8th Five 
Year Pian." (87) 

That at the end of the motion, the follow .. 
ing be added, namety:-

'1>ut regret that the Address does not 
mention about providing debt relief to aU 
the Kisans, artisans, fishermen etc., who 
have already paid their due instalments 
instead of only the defaulters.· (88) 

That at the end of the motion, the follow-
ing be added, namely:-

1>ut regret that the Address does not 
mention about the failure of the Govern-
ment 10 play an effective role as a 
tnember of the NAM to avoid the Gulf 

war.· (89) 

That at the end of the motion, the follow- I 

lng be added, namely:-

1lut regret there is no mention in the 
Address tnat the Govt. failed to play the 
part of Leadership of the NAM.· (90) . 
That at the end of the motion. the follow .. 

ing be added, namely:· 

'but regret that the Address does not 
make a mention about the reinstate .. 
ment of the dismissed employees of the 
Railways. - (91) 

That at the end of the motion, the follow-
ing be added, namely:-

'but regret that the Address does not 
indicate the problem of forced child 
labour in our country." (92) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regretthatthere is no mention inthe 
Address about Initiating the process of 
providing jobs to all the eligible par· 
sons.- (93) 

That at the end of the motion, the follow· 
ing be added, namely: .. 

1>ot regret thatthere is no mention in the 
Address about the steps taken so far by 
the Govemment to do away with the 
DEVDASI System in the South.- (94) 

That at the end of the motion, the follow-
ing be added, namely: .. 

"but regret that the Address does not 
make 8 mention about the Government's 
bending down pafore the IMF to have 
loan on .rnominous terms." (95) 
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That at the end of the motion. the follow-
ing be added, namely:-

"but regret that the Address precludes 
the failure of the Government to resolve 
the Ram temple and Babri·Masjid 
tangle." (96) 

That at the end of the motion, the follow-
ing be added, namely:-

'but regret that the Address does not 
make a mantion about the Government's 
failure to tackle the Kashmir problem. If 
(97) 

That at the end of the motion, the follow-
ing be added, namely:-

'but regret that the Address does not 
make a mention about the Goverrlment's 
failure to tackle the ULFA problem in 
Assam." (98) 

That at the end of the motion, the follow-
Ing be added, namely:-

-oot regret that the Address does not 
make a mention of the failure of the 
Govemment to stop killing of Harijans in 
the country." (99) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that there is no mention in the 
Address about the Government's fail-
ure to tackle the shortage of diesel in the 
country: (100) 

That at the end of the motion, the follow-
ing be added, namely:- ._ 

'but regret that the Address does not 
make a mantion abouttha Government's 
abysmal failure to contain price rise.-
(101) 

That at the end of the motion, the follow· 
ing be added, namely:-

"but regret that the Address does f'IC)t 
make a mention about the failure of the 
Government to fix up the prices of the 
essential commodities at just rate and 
arrange for the distribution of those 
goods at such rate all over the country. • 
(102) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not 
mention about the need to preserve the 
spirit of article 365 of the Constitution 
while issuing proclamations thereun-
der." (242) 

That at the end of the motion. the follow-
ing be added, namely:-

"but regretthatthere is no mention inthe 
Address about the present position of 
investigations into the Bofors deal." (243) 

That at the end of the motion. the follow-
ing be added, namely:-

I'but regret that the Address does not 
mention the need to tackle the Punjab 
problem at top priority." (244) 

[ Translation] 

, SHRI R.L.P VERMA (Kodarma): I beg 
to move: 

That at the end of the motion, the follow-
ing be added, namely:-

'but regretthatthere is no mention inthe 
Address about making the right to work 
a fundamental right In the interest of 
crores of educated unemployment per-
sons in the country.- (157) 
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That at the end of the motion, the follow-
ing tM added, namely:" 

1Mrt regret that ther& is no mention in the 
Address about the need to fIX prices of 
assential consumer goods at affordable 
level over the cost of production, to 
stream lining the distribution of these 
goods and for taking steps to evolve a 
well-planned policy regarding reason .. 
able profits that should accrue to pro-
ducers." (158) 

That at the end of the motion, the follow-
ing be added, namely:-

1lut regret that there is no mention inthe 
Address to appoint a 'Price Commis-
sion' to regulate the prices of goods 
manufactured in Private and Public 
Sector." (159) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that there is no mention in the 
Address about making a statutory provi-
sion regarding declaration of the cost of 
production of goods of Public utiJity 
produced in the country," (160) 

That at the end of the motion, the follow-
ing be added, namely: .. 

"ut regret that there ;s no mention inthe 
Address about the need to make provi .. 
sion for payment. in all cases, of interest 
on the amount deposited by the regis-
trants for cars, scooters, telephone, LPG 
and electricity connections etc, till the 
goods and facilities are made avail-
able." (161) 

That at the end of the motion, the follow-
Ing be added, namely: .. 

1)ut regretthatthere is no mention in the 
Address about establishing consumer 
courts in all districts for enforcing the 

( 

Consumer Protection Act, 1986.· (162) 

That at the end of the motion, the follow-
ing be added, namely:-

1)ut regret that in the Address due at-
tention has not been given to take con .. 
crete steps to extend the forest area 
upto 33 per cent and to stop deforesta-
tion so as to make the environment 
better in conformity with the national 
policy." (163) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that there is no mention in the 
Address about acceding to the long 
standing demand since 1954 for crea-
tion of smaller States by giving State-
hoodtoJharkhandprovinceorVanachal 
Pradesh and Uttaranchal areas for 
ensuring administrative convenience," 
(164) 

That at the end of the motion, the follow-
ing be added, namely:-

"'but regret that there is no mention in tha 
Address about the need to lay the foun-
dation stone for the proposed ordnance 
factory at Markachho-Kodarma (Bihar).· 
(165) 

That at the end of the motion, the follow-
ing be added, namely:-

'but regretthatthere is no mention in the 
Address about fuHilling the long stand-
ing demand of completing the 294 Km 
railrine proJect from Girdih to Ranehi via 
Kodarma .. Hazaribagh Nagar at the esti-
mated cost of "'.262.74 crofes.- (166) 

That at the end of the motion, the follow· 
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ing be added, namely:-

"but regret that there is no mention in the 
Address about the need to take con-
crete steps to augment the exploration 
of oil, coal and natural gas in order to 
meet fuel shortage." (167) 

That at the end of the motion, the follow-
ing be added, namely:-

"but reg rett hatt here is no mention in the 
Address about giving the guarantee of 
implementing C one family -one Job' 
scheme and about encouraging people 
to adopt II small family a happy family" 
norm for a better Society." (168) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that there is no mention in the 
Address about Governmen1's policy to 
raise the Income-tax limit upto Rs. 
50,000 and fix the maximum rate at 35 
per cent. For other income slabs so as 
to check the tendency of tax evasion, 
concealment of income and depositing 
money in foreign banks." (169) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that there is no mention in the 
Address about the need to make the 
public sector undertakings more pro-
ductive and profit-earning and their 
management more efficient by check-
ing the interference of bureaucracy, so 
as to lessen the burden of deficit on the 
public." (170) 

That at the end oi the motion, the follow-
ing be added. namely:-

"but regretthatthere is no mention in the 
Address about taking steps to com-
pletely ban cow slaughter in the couotry 

so that the 77 per cent rural population 
of the country are not deprived of ma-
nure and bio-gas." (171) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regretthatthere is no mention in the 
Address about making aone ortwo Km. 
wide security belt on the border in the 
states of Punjab and Jammu and Ka-
shmir and deploying ex-servicemen 
equipped with arms in the security belt 
with a view to checking infiltration of 
enemy and settling the ex-servicemen 
there." (172) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regretthatthere is no mention in the 
Address about the need to deport illegal 
migrants from Bangladesh and Paki-
stan." (173) 

That at the end of the motion, the follow-
ing be added, namely:-

ICbut regretthatthere is no mention in the 
Address about the need to urgently 
detect the lakhs of illegal migrants from 
neighbouring countries and to delete 
their names from the voters list." (174) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that there is no mention in the 
Address about Government's policy for 
taking up schemes for providing more 
opportunities to women and for giving 
vocational training to them by setting up 
LT.I. and Polytechnic institutes exclu-
sively for them." (175) 

That at the end of the motion, the follow-
ing be added, namely:-
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"but reg ret that there is no mention in the 
Address about the need to undertake 
programmes on war footing for provid-
ing smokeless stoves(Chulhas) to rural 
women and for setting up of fuel bri-
quette plants at every subdivision so as 
to check illegal felling of trees." (176) 

That at the end of the motion. the follow-
ing be added, namely:-

'but regretthatther9 is no mention inthe 
Address about the Government's policy 
of evolving a comprehensive ptan to 
protect forests, to improve cooperation 
between the triba!s living in the forests 
and the officers of the forest department 
and to implement effectively the policy 
of reservation of 50 per cent posts of 
forest guards In favour of tribals." (177) 

Tt,at at tho erd of 'he motion, the follow-
ing be ("ldded. namely:-

"but regret that ~here IS no mention in the 
Address about Government's policy 
regarding proviSion of rural roads, rural 
electrification, rural health services, 
supply of drinking water, primary edu-
cation for all. setting up non-agricultural 
rural industries, extension of technol-
ogy of agro-based industries to villages 
and setting up of offices of social for-
estry schemes at bock level so as to 
implement the countrywide employment 
guarantee scheme." (178) 

SHRI RAM KRISHAN YADAV 
(Azamgarh): I beg to move: 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that there is no mention Inthe 
Address about the increasing commu-

nalvlolenceespecially in Utter Pradesh.· 
(179) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regretthatthere is no mention in the 
Address about the indiscriminate killing 
of people belonging to Scheduled 
Castes. Scheduled Tribes due to preju-
dice and tenor let loose by the State 
Police P .A. C. in connivance with the 
feudal forces and the killing of 13 per-
sons belonging to Scheduled Cast in a 
fake encounter in Junda Police Station 
in Pratapgarh district, Utter Pradesh." 
(180) 

That at the end of the motion. the follow-
ing be added, namely:-

"but regret that there is no mention in the 
Address about the measures taken by 
Government to curb the sky-rocketing 
rise in prices of foodgrains and essen-
tial commodities which is causing in-
convenience to the poor, particularly to 
those belonging to Scheduled Castes 
and Scheduled Tribes who are eco-
nomically weaker." (181) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not 
mention about the concrete measures 
taken by the Government to fight the 
communal forces and religious fanati-
cism which are endangering secular-
ism, integrity of the nation and peace in 
the oountry." (182) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not 
mention about the steps to be taken by 
Inter-State Council to maintain harmony 
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and cordial relations between the States 
and the Centr. and also about the effec· 
live role of the Council.- (183) 

That at the end of the motion, the follow-
ing be added, namely:-

'but regret that the Address does not 
mention about the steps to be taken to 
check bIad<-marketing and smuggling 
which is challenging balanced economic 
development.- (184) 

That at the end of the motion. the follow· 
ing be added, namely:-

1>ut regret that there is no mention in the 
Address about the steps being taken by 
Government to face the situation arising 
out of the open sale and consumption of 
narcotics and intoxicating substances.-
(185) 

That at the end oftha motion. the follow-
ing be added, namely:· 

"but regret that the Address does not 
mention about enacting a revolutionary 
land reform law with a view to entitling 
land to the tiller. - (186) 

That at the end of the motion, the follow-
ing be added, namely:-

1HJt regret that the Address does not 
mention about taking steps to declare 
agriaJlture as industry.- (187) 

That at the end of the motion. the follow-
ing be added. namely:-

'but ragretthatthere is no mention in the 
Address about ensuring guarantee of 
food, clothing, shelter and education to 
unorganised labourers including agri-
cullural labourers. Scheduled Castes 
and Scheduled Tribes and also about 
granting them equal opportunities in 

political. social. economic Md other 
spheres of life. - (188) 

That at the end ofthe motton,tt.follow-
ing be added, namely:-

1>ut regret that there is no mention in the 
Address about widespread corruption 
continuing in public and political life and 
its eradication. - (189) 

Thatatth88ndofthe motion, the follow-
ing be added, namely:· 

1>ut regret that there is no mention in the 
Address about the need to halt the 
exploitation of minors, women and oth-
ers and the need to take steps for their 
emancipation." (190) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that there is no mention in the 
Address about evolving a broad policy 
of providing equal opportunities and 
uniform facilities for education to all." 
(191 ) 

That at the end of the motion. the follow-
ing be added, namely:-

"but regretthatthere is no mention in the 
Address about the need of issuing di-
rectives to the States to recast the roJe 
of the Police and P.A.C. so that the life 
and property of religious minorities are 
protected and communal harmony is 
maintained." (192) 

That at the end of the motion, the follow· 
ing be added, namely:-

"but regret that there is no mention in the 
Address about the present and future 
policies with regard to the Gulf war in 
view of the fact that India, as a non· 
aligned country, is considered an Apostle 
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of peace and had long friendly relations 
with Iraq." (193) 

That at the end of the motion, the follow-
ing be added, namely:-

'but regretthatthere is no mention in the 
Address about checking the influence 
of money, media and mafia in elections 
to ensure free and fair elections.· (194) 

[English] 

DR. VENKATESH KABDE (Nandad): I 
beg to move: 

That at the end of the motion, thE! follow-
ing be added, namely:-

"but regret that the Address fails to 
mention the ways of removing wide-
spread malpractices prevailing in the 
training of rural youths for saft employ-
ment under TRYSEM." (290) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address has failed to 
give an assurance that Statutory Devel-
opment Board in respect of Konkan 
along with Marathwada and Vidarbha 
region of Maharashtra would be estab-
lished.· (291 ) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address fails to spell 
out special schemes for generating more 
employment opportun~ies particularly 
through Public Sector Undertakings. It 
(292) 

That at the end of the motion, the follow-
ing be added, namely: .. 

"but regret that the Address does not 
spell out clearly as to how the st8f»to 
be taken by the Government for provid-
ing the benefits of Science and technol-
ogy would reach the common man.-
(293) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not 
spell out any comprehensive laws to be 
enaded for the benefit of unorganised 
labour." (294) 

That at the end of the motion, the follow-
ing be added, namely:-

-t>ut regret to say that the Address does 
not mention about providing ration cards 
for the slum dewellers and Jhopadi 
Jhuggi walas.· (295) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret to say that the Address fails 
to mention the widespread criminal 
activities and drug trafficking in the 
border areas of Punjab resulting in 
danger to the lives of citizens" (296) 

That at the end of the motion, the follow-
ing be added, namely:-

'but regret that the Address does not 
mention about the atrocities committed 
by security personnel on the innocent 
people of Assam and Government fail-
ure to negotiate with the ULFA.· (297) 

That at the end of the motion. the follow-
ing be added, namely:-

~ut regret to say that tho Address does 
not mention about t~e .ways of harness-
ing the manpower for development of 
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the nations economy and removal of 
unemployment.8 (298) 

[ Translation] 

SHRI SANTOSH KUMAR GANGWAR 
(8areilly): I beg to move: 

That at the end of the motion, the follow-
ing be added, namely:-

''but regret that the Address does not 
mention about immediate implementa-
tion of reservation policy in regard to the 
backward classes in all fields including 
education." (417) 

That at the end of the motion, the follow-
ing be added. namely:-

"but regret that the Address does not 
mention about giving priority to the 
economically backward peopla in the 
reservation for backward classes." (418) 

That at the and of the motion, the follow-
ing be added, namely:-

"but regret that there is no mention in the 
Address about the allocation of Rs.One 
thousand crores for development of 
Barailly Metropolitan City of Utter 
Pradesh as Counter Magnet City under 
National Capital Region Project in Eight 
Five Year Pian." (419) 

That at the end of the motion, the follow-
ing be added, namely:-

"ut regretthatthef8 is no mention in the 
Address regarding rallocation of funds 
for ensuring supply of drinking water to 
all villages in the country on priority 
basis." (420) 

That at the end of the motion, the follow-
Ing be added, namely:" 

'but regretthatthere is no mention InttMt 
Address that action would be taken to 
connect all villages of the country with 
approach roads on priority basis." (421) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regretthatthera is no mention in the 
Address to provide unemployment al-
lowance to all the unemployed youths 
registered with Employment Exchanges 
till they get employment." (422) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regretthat there is no mention in the 
Address regarding exempting the un-
employed youths seeking jobs from 
postal expenditure and RaillBus fare.· 
(423) 

That at the end of the motion, the follow-
ing be added, namely:-

.. but regret that there is no mention in 
the Address regarding determination of 
prices of agricultural produce on the 
basis of thalr inputs." (424) 

That attha end of the motion, the follow-
ing be added, namely:-

'but regret that there is no mention in the 
Address about making available to the 
farmers, the agricultural equipments, 
seeds, fertilizers and insecticides at 
subsidised rates." (425) 

That at the and of the motion, the follow-
ing be added, namely:-

'but regret thatther. is no mention In the 
Address regarding satting up of small 
.&eaJ. industries at each Gram Pan-
chayat in the country.· (426) 
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That at the end of the motion, the follow-
ing be added, namely: .. 

'but regret that there is no mention in the 
Address about the setting up of food 
processing industries in rural areas only.-
(427) 

That at the end of the motion, the follow-
ing be added, namely:-

'but reg rat that there is nb mention in the 
Address regarding reservation for 
women and handicapped persons in 
jobs.· (428) 

That a1 the end of the motion, the folbw-
ing be added, namely:-

'but reg retth at there is no mention in the 
Address about ensuring availability of 
essential commodities by improving 
distribution system in rural areas. - (429) 

That at the end of the motion, the follow-
ing be added, namely:-

1M regret that there is no mention in the 
Addr •• s for making available sugar and 
other consumer items in equal quantity 
in rural and urban areas." (430) 

That at the end of the motion, the foltow-
jng be added, namely:-

'but regret that there is no mention inthe 
Address about the establishment of 
electronic telephone exchange of ten 
thousand lines in Bareilly. Uttar 
Pradesh.· (431 ) 

That at the end of the motion, the follow-
ing be added, namely:· 

'but regret that there is no mention in the 
Address about abolition of child labour 

system.- (432) 

That at the end of the motion. thefolow-
ing be added, namely:· 

'but regretthat there is no mention in the 
Address regarding provisions for equal 
wages for equal work. • (433) 

That at the end of the motion. the follow-
ing be added, namely:-

"'but regret that there is no mention in the 
Address about the need for fixing mini-
mum salary to workers engaged in pri--
vate organisations.- (434) 

That at the end of the motion. the follow-
ing be added, namely:-

'but regret that no mention has been 
made in the Address about the need tor 
providing all necessary facilities inc1ud-
ing construction of sports. stadium, at 
each district centre with a view to en-
courage sports. - (486) 

That at the end of the motion. the foIow-
ing be added, namely:-

"'ut regret that no mention has been 
made in the Address about the need for 
providing play grounds in aD sc.hooIs in 
the country." (487) 

That at the end of the motion, the follow-
ing be added, namely:· 

'but regret that there is no mention in the 
Address about the fact that Govern-
ment would make Public Sector Uf!dar-
takings profitable which are undergoing 
losses worth crores of rupees.- (488) 

That at the end of the motion.1he tolkM-
ing be added, namely:-

1lut reg rat that there is no mention inlhe 
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Address about Government's protest 
against the atrocities being committed 
on the people of Indian origin in Suri-
nam.- (489) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that Address does not men-
tion about the Government's apathy 
towards solving the Ramjanam Bhoomi 
issue." (490) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not 
mention about the depletion of foreign 
exchange reserves and rising prices.· 
(491 ) 

That at the end of the motion, the follow-. 
ing be added, namely:-

''but regret .that the Address does not 
mention about repealing of Article 370 
in vogue in Kashmir.· (492) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that there is no mention inthe 
Address about the proper arrangements 
to be made for the rehabilitation of 
migrants from Jammu and Kashmir.· 
(493) 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): I beg to move: 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not 
mention about the fallura of the Govt. to 
uphold the policy of Non-allgnment and 

peace in resolving the Gulf crisis.· (436) 

That at the end of the motion, the follow-
Ing be added, namely:-

'but regret that the Address does not 
mention the failure of the Government 
to play effective role as the leader of 
NAM to bring about a peaceful settle-
ment to the Gulf crisis." (437) 

That at the end of the motion, the follow .. 
. ing be added, namely:-

"but regret that the Address does not 
mention the urgent need to include " 
Right to Work" as fundamental right in 
the Constitution." (438) 

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not 
mention the need to accord right to 
education as fundamental right in the 
Constitution.· (439) 

That at the end of the motion, the fo"ow-
ing be added, namely:-

"but regret that the Address does not 
mention about the grave consequences 
of seeking loans form IMF that would 
damage Indian National interest." (440) 

That atthe end ofthe motion, the follow-
ing be added, namely:-

"but regret that the Address does not 
mention that efforts would be taken to 
enad laws to ensure workers participa-
tion in management.- (441) 

That at the end of the motion, the follow .. 
ing be added, namely:-

'but regret that the Address does not 
reiterate the commitment to ensure 
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social justice and equality and upliftment
of Backward Classes." (442)

"[nat at the end ofthe motion, the follow-
'v>j ~e added, namely:-

'but regret that the Address does not
mention about the measure to be taken

to constitute the National Commission
IN women with adequate power vested
in it." (443)

That at the end of the motion, the follow-
1"~ added, namely:-

but regret that the Address does not
rosntion the need to effectively curb the
a~W1gof, and, atrocities on Harijans,
SCs, STs, and downtrodden in the
(ountry." (444)

ihatatthe end of the motion, the follow-
\~ be added, namely:-

"but regret that the Address does not
mention about the need to reform the
judicial system in the country." (445)

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not
mention about the urgent need to enact
laws for Electoral reforms." (446)

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not
mention about the need to check the
abnormal rise in prices of essential
commodities including edible oils." (447)

That at the-end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not
mention about the need for giving pow-
ers to the States to levy consignment .
tax to assist them to face the financial
crisis." (448)

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not
mention about the growing industrial
sickness and closures rendering thou-
sands of wor~ers unemployed." (449)

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not
mention about the proper rehabilitation
of Kashmiri refugees." (450)

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not
mention about the need to fulfil the
long standing demands for including
Nepali and Manipuri languages in the
Eighth Schedule to the constitution."
(451)

That at the end of the motion, the follow-
ing be added, namely:-

"but regret that the Address does not
mention about the need to implement
the National Transport Policy Commit-
tee's recommendation in orderto gradu-
ally phase out the freight equalisation
scheme since it has not served the
objective of regional development lead-
ing to non-optimal location of indus-
tries." (452)

That at the end ofthe motion, the follow-
ing be added, namely-

"but regret that the Address does not
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mention about the tendency of the Govt. 
to privatise PlJblic Sector enterprises.-
(453) 

That at the end of the motion, the follow-
ing be added, namely-

'but regret that the Address does not 
mention about the enforcement of the 
Prasar Bharat; Act (Broadcasting Cor-
poration of India) Act, 1990 regarding 
autonomy to AIR and Doordarshan." 
(454) 

SHRI VAMANRAO MAHADIK (Bom-
bay South Central): I beg to move: 

That at the end of the motion, the follow-
ing be added, namely-

II but regret that there is no rrention 
about the setting up of statutory devel-
opment boards for Vidharbh~tf Marath-
wada and Konkan and the rest of t..1a-
hara5htra in spite of heavy public de-
mand." (507) 

That at the end of the motion, the follow-
ing be added, namely :-

II but regret that there is no mention of a 
concrete policy for upliftment of the 
weaker sections." (508) 

That at the end of the motion, the follow-
ing be added, namely :-

., but regret that there is no mention 
about providing shelters to landless 
people, pavement and slum dwellers in 
MUMBAI (Bombay) and other cities of 
Maharashtra." (509) 

That at the end of the motion, the follow-
ing be added, namely-

but regret that there is no mantion 
about concrete staps to be takan to 

control terrorism in various parts of the 
country.· (510) 

That at the end of the motion, the follow-
ing be added, namely-

II but regret that the Address does not 
mention about the solution of prolonged 
boundry dispute between Maharashtra 
and Karnataka." (511) 

That at the end of the motion. the 
following be added, namely:-

.. but regret that the Address fails to 
mention about the development pro-
grammes forthe Konkan region, namely, 
West Coast Sea shore especially about 
passengers ferry services, improve-
ment of fishing industry, coastalhigh-
way in Konkan, Konakn railways, em-
ployment Gaweanlie Scheme and pov-
erty eradication." (512) 

That at the end of the motion, the follow-
Ing be added, namely:-

II but regret that t: 19 Address fails to 
mention about development of Konkan 
railway particularly between Kolhapur-
Karakwali section in Maharashtra· (513) 

That at the end of the motion, the follow-
ing be added, namely:-

II but regret that the Address fails to 
mention about the crop Insurance 
Scheme for mango, lemon etc. • (514) 

That at the end of the" motion, the follow-
ing be added, namely:-

.. but regret that there is no mention in 
the Address about the schemes for 
development of sports in the country. 
" (515) 

That at the end of the motion, the foUow 
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ing be added, namely:-

• but regret that there is no mention ;n 
the Address about oil expforation in 
West Coast;e. Konkan region in Mahar-
ashtra..· (516) 

That at the end of the motion, the follow-
ing be added. namely:-

-aut regret that the Address fails to 
mention about the measures ·he t,., bp 
taken to prevent oontrnuQUs flaring ot 
natural Gas in off-shore welts ar{'l:un/j 
Bombay High and its prOPGr utHisott0n 
in the Country.· (517) 

That at the end of \ he motte"l. the foi:ow-
ing be added, namely,· 

• but regret that there IS no m~ntion in 
1h~ Address about 5EJtting up htg r 
powered TV contre at Ko"kan's 
Sindhudurgh DistrICt In Maharashtra. 10 

(518) 

That at the end of the motion. the follow-
ing be added. namely:-

• but regret that there is no mantion in 
the Address about the reduction of 
unemployment problem in the country." 
(519) 

That at the end of the motion, the follow-
ing be added, namely:-

• but regret that there is no mention in 
the Address about measures to be taken 
for curtailing rising prices of essential 
commodities.· (520) 

SHRI YAMUNA PRASAD SHASTRI 
(Rava): I beg to move: 

That at the end of the motion, the follow-
ing be added, namely: 

U but regret that the Address fails to give 
an assurance for inclusion of 'Right to 
Work' as a fundamental right.- (547) 

That at the end of the motion. the follow-
Ing be added. namely:-

it but regret that the Address fails to 
nlonticn about effective implementation 
of \zmd reforms laws to provide agricul-
tvr31 land to the landless agricultural 
labourprs" (548) 

That at the end Of the motion. the follow-
iog be add(Jd, namely;-

,. but regret that the Address fails to 
mentIOn about effective steps to be taken 
tv t.hock the con1JOuous rtS~ In prices of 
tts",ential commodIties in the country." 
(549) 

Tnat at the end of the motion, the follow-
ing be added, namely:-

• but regret that the Address fairs to 
mention about the steps to be taken to 
put an end 10 the parallel economy in the 
country." (550) 

That at the end of the motion, the 
following be added, namely:· 

.. but regret that the Address faits to 
mention about the effeaive steps to be 
taken to check the use of money and 
muscle power in elections." (551 ) 

That at the end of the motion. the follow-
ing be added, namely:-

.. but regret that the AddMae fail8 to 
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mention about providing old age pen-
sion in the country.· (552) 

That at the end of the motion, the foIow-
ing be.tdad, ranely:-

• but regret that the Address fails to 
mention about giving financial assis-
tance to State Governments for provid-
ing tubeweUs for irrigation purpose in aD 
the villages in the country.· (553) 

That at the end of the motion, the fGlow-
ing be added, namely:-

• but regr. that the Address does not 
mention about any assurance ID end 
the practice of paying less thanona third 
or one-fourth m the minimum wages to 
the labourers employed by the c0ntrac-
tors for work in public and private sec-
tors.- (554) 

That at the end of the motion, 1he folow-
ing be added, namely:-

• but regret that the Address taBs to 
mention about the need to put an end to 
the practice of engaging child labour.· 
(555) 

That at the end of the motion. the folow-
Ing be added, namely:-

• but regret that the Address fails to 
mention about giving of pension to agri-
cultural labourers workers, artisans, 
beedi workers and coal miners of more 
than 50 years of age. - (556) 

SHAI 8HOGENDRAJHA(Madhubani): I 
bag to move:-

That at the end of the motion, thefolbw-
ing be added, namely:-

• but regret thai there is no memlon in 
theAddrass about making Centre-State 

relations more democratic on the basts 
of recommendations of the Sarkaria 
Commission.- (574) . 

That at the end of the motion, the follow-
ing be .tded, namely:-

• but regret that thera is no mention in 
the Address about containing the rise in 
prices by taking measures such as 
denying loans to private wholesale 
dealers in essential commodities by the 
Government financial institution, bring-
ing about parity in the prices of agricul-
tural and industrial products, strength-
ening the Public Distribution System 
and checking black marketing.· (515) 

That at the end oftha motion, the follow-
ing be added, namefy:-

• but regret that there is no mention in 
the Address about immediate imple-
mentation ci mulli-purpose projects of 
8rah on river Kosi, Sheesha Pani on 
Kamala, Noonthar on Bagmati and 
Mahanandi, Kamali and Panchashwar 
in the context of Prime Minister's recent 
visI to Nepal which would be in the 
interest of both the countries.· (576) 

That at the end of the motion, the tolow-
ing be added, namely:-

• but regret that there is no mention in 
the Address about speedy inplementa-
lion of land ceiling Acts in urban and 
rural areas and oth,-r laws relating to 
land reforms.- (577) 

That at the end oftha motion, the folbw-
ina be added, namely:-

• but regret that there is no mention in 
the Address about providing jobs to al 
by implementing the policy of lone man 
one job' and launching a national mcJV8-. 
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ment by giving funds and resources to 
an for productive self employment.-(S78) 

That at the end of the motion, the follow-
ing be added, namely:-

.. but regret that there is no mention in 
the Address about inclusion of Maithli, 
Manipuri. Nepali. SanthaJi, Bhopuri. 
Rajasthani, and Konkan languages in 
the Eighth Schedule to the Constitu-
tion.- (579) 

That at the end of the motion. the follow-
ing be added, namely:-

.. but regret that there is no mentIOn in 
the Address about making improve-
ment in the envIronment of country 
and about increasing the fruit produc-
tion by planting fruit bearing trees on 
both sides of the roads. railway tracks 
and on river banks." (580) 

That at the end of the motion, the 
folloW1ng be added. namely:-

• but regret that there is no mention in 
the Address about reopening and 
modernisation of all sick Industries in-
cluding Ashok Paper Mills Limited, 
Madhubani and Oarbhanga and Fruit 
Processing Industry of Aoni. - (581) 

That at the end of the motion. the follow-
ing be added, namely:-

• but regret that there is no mention in 
the Address about ensuring labour 
participation in management in an the 
private and public sectorestabiishmenl ., 
(582) 

That at the end of the motion. thefolow-

ing be added, namely:-

- but regret that there is no mention at 
the Address about inclUsion 01 'RIght to 
Work' and 'Right to Education' In the 
Fundamental Rights.- (583) 

That at the end of the motion, the follow-
ing be added, namely:-

• but regret that there is no mention in 
the Address about introduction of teach-
ing of Yogasan and Ayurveda in all the 
schools. colleges and universities.· (584) 

That at the end of the motion. the follow-
ing.be added, namely:-

• but regret that there is no mention in 
the Address about recognising all the 
mother tongues as medium of instruc-
tIOn to ensure succassfulliteracy drive 
at the earliest. - (585) 

That at the and of the motion. the follow-
tng be added, namely:-

• but regret that the Address fails to 
criticism the U.S. led Allied forces for 
destruction of Iraq in the name of freeing 
Kuwait .. (586) 

That at the end of the motion, the follow-
ing be added, namely:-

• but regret that there is no mention in 
the Address about banning the entry of 
multinational companies in India, ad0p-
tion of the poliql of industrial self-reli-
ance and pt'OViding dominant role to 
public sector. • (587) 

That at the end of the motion, the follow .. 
Ing be added, namely:-

• but regret that there is no mention In 
1M AddrasaaboutGov.mment· .... 
mination to chedc prioet Md 10 cub 
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black marketing of diesel. petrol and 
kerosene.- (588) 

That at the end of the motiOn, the fol-
lowing be added, namely:-

1M ragretthatthere is no mention in the 
Address about the determination of the 
Govemment to make progressive use 
af Hindi as official language in place of 
English and promoting all other Indian 
languages.· (589) 

[ Translation] 

SHRI KAILASH MEGHWAl (JaIora): 
Mr. Chairman, Sir, Motion ofthns on Presi .. 
dents Address has been moved and I rise to 
oppose this motion. 

Mr. Chairman, Sir, the President's 
Address is an important annual event. • 
indicates the course of action present Gov-
emment is going to adopt and the pro-
grammes that would be launched to 
strengthen the country and lead the nation 
on the path 01 progress. But if one goes 
through this document which runs into nine· 
teen pages, one will find that it mntains 
nothing but a negative approach and a pic-
ture of frustration. 

It looks as if a student has been asked 
to write an article on the problems, despair 
and dejection faced by the country • It has 
nowhere been mentioned in the address that 
to which direction the Govemment wants to 
take the country. 

Mr. Chairman, Sir, this country has a 
huge population of eighty crores. A point has 
just been raised as to whether this Govern-
ment is stable or not. This is a major problem 
which has nowhere been mentioned in the 
Address. The greatest problem that the 
country faces today is the problem of political 
anarchy I instability and uncertainity and this 
ph_ has started after 7th November. I 

therefore submit that the congress party 
which extended its support to the Govem-
ment at the centre has been indicating that 
they could withdraw support any moment 
when difference of opinion may develop. I 
can say in very unambiguous terms that 
these were signals to the country about their 
future course of adien. Some of their top 
ranking leaders were of the view that they 
would withdraw their support within 15 days 
while there were others who asserted that 
the Government will not last beyond seven 
days. Today when this question was put to 
the Prime Minister he replied that he has no 
idea about it but as long as he is there he 
continues to be the Prime Minister. When the 
Prime Minister is asked he says he will 
continue to remain in office for full five years. 
Thus we are coming aaoss different view 
points and contradictory statements. It gives 
the impression that the Government is just 
like a trolley which cannot run on its own and 
has to be pushed. Can this kind of Govern· 
menl lead the country 10 its destination. We 
cannot have any faith on this kind of a 
Government. Therefore. I wish to say that 
the Address has been drafted by the cabinet 
which is dependent on the support of some-
one else. 

Mr. Chairman, Sir, I would like to draw 
your attention towards a specific issue. In 
this country the need to have an anti-defec .. 
lion law was felt for the first time in 1967. 
Assembly elections were held in 1967. The 
monopoly of Congress in ruling the country 
camato an end and SVD governments \\ere 
formIIdlnlhe.ntirecountry .In Uttar Pradesh. 
SVD gcwmment was formed as a result of 
m.a defection and so was the case in 
Madhya PJ1l(fesh and Bihar. Thereafter in 
1970, the need to onforce the anti--defection 
law was felt because the process of defec-
tion provad to be dangerous in our political 
process as it had no element of stability. As 
such it was essential to curb it. After 19n the 
need of anti-defection law was discussed at 
length to improve the political situation of the 
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country and this move continued. In order to 
give this move a concrete shape it is true that 
in between 19n and 1980 when the Janata 
Party was in power and Shri Morarji Desai 
was the Prime M"anister. a move to considor 
the anti-defection law was made and was 
under consideration but the same was 
scuttled at that time. For this I congratulate 
my friends from the Congress party for 
bringing the anti-defec:tion law for the first 
time in 1986 for improving the political situ-
ation of 1he country and for bringing an 
important amendment since farming of the 
constitution. With this amendment the ques-
tion of disqualifying any one has also come 
to an end. In view of this I submit that article 
74 and 75 of the constitution empowers the 
President to appoint the Prime Minister and 
the Prime Minister is supposed to appoint 
the Mombers of his Council of Minister at his 
discretion. But after the enforcement of the 
anti-defection law. it no longer remains the 
discretion of the President. On the other 
hand after the enforcement of antkiefection 
law it has become a quastion of pure mathe-
matics that to whom the President should 
invite to form the government because party 
position of each party. the symbol on the 
basis of which the member has been elected 
is fixed, the Member belongs to that party. 
So the majority of the party would be decided 
on the basis of record on the table. I kept this 
thing and definition of anti-defeclion law and 
it importance before you to tell the House the 
situation which developed in the country on 
23rd October. On 22nd October the Bhara-
tiya Janata Party withdrew its support trom 
the government and as a result of this Shri 
VlShwanath Pratap Singh lost majority. On 
23rd October in such a critical situation, it 
was the duty of the President to call for his 
resignation. But Shri Vishwanath Pratap 
Singh daimed to prove his majority on the 
floor of the House. This point of proving 
majority in Lok Sabha and Legislative As-
semblies has become a regularfeaturesince 

then. I fail to undendand this and I wanllD 
enlighten myself. I wish the Senior Mamt.rs 
who are present in this House to enlight- L • 

.nme about this simple mathematics. I aut>-
mit that I is an offence and after having 
committed an offence. situation becomes 
vague and anyone can defect. It is an 
offence to defed and they wish to run ad-
ministration of the CX)untry on the basis of -, 
defection. The objective of the aforesaid law 
was to bring improvement in the pravalng 
circumstances and political situation of the 
country but the people who claimed to run 
the Govemment on values and principles 
and as per the provisions of the constitution 
gagged those objectives and stated that 
they would prove their majority on the floor of 
the House on the 7th November but how 
could they do so. Was there any change in 
the situation in between 23rd October and 
7th November. It was followed by a move to 
form a new Government and Shri Chan-
drashekhar came forward to form the Gov-
emment. Till date there have been nearly 5C 
members in each Council of Ministers. Dur-
ing the regime of Shri Jawahar Lal Nehru the 
number was 56-55-58 Ministers and during 
the tenure of Shri Rajiv Gandhi it was some-
thing between 50-55. I mean to say that it 
was 50 to 55 on an average but at present 
there were 32 Ministers in the Council of 
Ministers out of which 5 have quitted and 
thus final strength of the council of Minister 
was 27 and now the situation is such that the 
party extending its support to the ruling party 
is unable to tell the name the Minister of 
External Affairs when asked by Shri Som-
nath. My intention is not to taunt anyone but 
I wish to say that experience cannot re-
placed. The Janata Oal (5) has formed the 
Cabinet but they are new. They have 
constitutional authority to form the Govern-
ment but they do not have the experience to 
rule th9 country and ironically the Prime 
Minister has high hopes that he will be able 
to run administration of the country smoothly. 

( interruptions) 
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Mr, Chairman, Sir, my submission is 
that in the prevailing circumstances the need 
of the hour is to have a competent, capable 
and experienced person. A Council of Minis-
ters with barely 27 Members is fundioning in 
place of 55. Will they be able to rule the 
country and where, will they lead the country 
to. The reason behind all this is that we are 
not able to look beyond grabling power. The 
sole aim of the politicians has been to grab 
power by any means and for achieving this 
they are prepared to stoop any low. Owing to 
this reason the political situation of the (X)un-
try has deteriorated which is a very unfortu-
nate thing. 

SHRI KAPIL DEV SHASTRI: You are 
also a victim of the same. 

SHRI KAILASH MEGHWAL: I am not its 
victim. I was a Member of Jan Sangh right 
from the beginning and thereafter when B.J. P. 
was formed became its Member and I am 
fully devoted to this party. I do not believe in 
defection. I still have full faith on the mani-
festo and the principles laid down by my 
party. , am not a victim of all this but in real 
terms you are victim as you appear to be 
claimant of any seat in the council of Minis-
ters and the kind of speech that you deliv-
ered today gives a feeling that you will car-
tainly get one. 

Mr. ~hairmant Sir, I want to submit that 
in the country two kinds of trends are in 
vogue. Initially freedom movement was 
launched in the country and the country 
attained independence. Thereafter the coun-
try was ruled by national politics and politics 
based on principles. Mr. Chairman, Sir. we 
are today in this critical situation on account 
of deterioration in the national politics. To-
day the country has no national politics and 
on aooount of Its failure. the country is ruled 

" by regional politics. The uprise of parties like 
Asam Gana Parished, Telugu Desam and 
Sikhistan is gatning momentum in this coun-

try and politics based on caste and creed has 
taken the place of plolitis based on prirq,les 
(/nt811Up1ions) • 

Mr. Speaker, Sir. I presume I am the first 
person, who has stood to speak from my 
party. 

[Eng/ish) 

MR. CHAIRMAN: You have taken about 
15 minutes. What can I do? The total time 
allotted to your party is one hour and 15 
minutes. Even now, eight names are there, 
they will have to speak. What can I do? Arld 
if your party says, I can give you some more 
time. But that much time will be reduced for 
others. So, please conclude. 

[ T ransJation) 

SHRI KAILASH MEGHWAl: Mr. Chair-
man, Sir. t will conclude my speech after 
making my final submission. I want 10 say 
that we have not been able to run politics of 
principles in this country. The politics of 
castesm has taken the place of principles. 
The prime objectives of our oonstitution are 
to eliminate casteism, to keep politics away 
from casteism,religion and sects. The con-
stitution stipulates that caste, religion a.-let 
communalism will have no place in the de-
velopment of the country. But today ca&r 
telsm and communalism are emerging on 
large scale and if this tendency is not 
checked. in due course there will be de-
mands for Gujan istan, Ahirstan, Jatistan and 
Khalistan, This tendency is increasing gradu-
ally. References have been to reservation. 
In this connection I would like to tall a few 
points to both the sides, the treasury benches 
as well as the opposition. Reservation is an 
interim arrangement. Are they prepared to 
explain on to that does it mean by interim 
arrangement. Here they taken any help of 
the Directive Principles of State policy. What 
does the 45th principle of the Directive Prin-
ciples of State policy say? It provides that 
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children aged upto 14 years will be provided 
compulsory primary education and this work 
will be complete within 10 years. Today the 
limit of 10 years time is still there in the 
constitution. Nobody fett the nGed to amend 
the above provision after the lapse of 10 
years' time limit. According to article 25, 
every child will be protected from exploita-
tion and no child win be allowed to work. Both 
the above provisions are complementary to 
each other. With the passage of time, we 
have not been able to implement the provi-
sions of the Directive Principles of State 
Policy. Today the percentage of literacy in 
the country is 30 and of which Scheduled 
Castes and Scheduled Tribes are only 8 
percent. I ask the present Government and 
the politicians to let me know whether. There 
is any legislation which would ensure that 
nobody in the country would starve. Is there 
any date beyond which nobody will remain 
illitrate in the country. Are they be able to fix 
a date by which every one will have a house 
to live in. Will they be able to can they fix a 
date by which every one will have to servic9s 
of dodors and nurses. Is any such date 
mentioned in the President's Address. It is a 
document just to complete formality. I thought 
of speaking a list, but there is not much time. 
I therefore. conclude. 

[English] 

SHRI SONTOSH MOHAN DEV (Tripura 
West): Mr. Chairman, Sir, I stand to support 
the Motion of Thanks to the President's 
Address to the joint sitting of Lok Sabha and 
Rajya Sabha. A section of the national press 
has termed the President's Address as a 
"Iame duck' Address and there is a specific 
reason for this. The main reason is that this 
is the first time in independent India that 
10m. Opposition parties have boycotted the 
Prasident's Address; not only that, this is the 
first time in the history of India they have said 
that they are boycotting the Address of the 

President because of the President's activity 
in certain matters with the present Govern-
ment. Never in the past, has anybody boy-
cotted any President's Address on this 
ground. In the past, political parties have 
boycotted Parliament against the misdeeds 
of certain Governments which were in power 
whether it is Congress (I) or others. But the 
highest chair of the country , the President 
has been criticised; not only that, one of the 
political parties. the National Front in a Press 
note has indicated that the President was a 
party to the misuse of the 10th Schedule of 
the Constitution. 

Those who have done it have created 
an unhealthy precedent in the politics of 
India and I strongly condemn it. I am happy 
to see that today the leader of the BJP while 
speaking in this House has amended his 
Party stand. When he objected to the pres-
entation of the Vote-cn-Account, he has 
mentioned, II We have no disrespect when 
we boycotted the President's Address. I thank 
him for this and I feel that should be the 
attitude. 

SHRt NIRMAL KANTI CHATTERJEE 
(Dumdum): They never said it. 

SHRI SONTOSH MOHAN oev: They 
said it earlier and I have the Press clippings. 
All political parties have said that they were 
boycotting the President's Address because 
of President's action". Some have said on 
Tamil Nadu and some have said on some-
thing else, allies. Even today Mr. Somnath 
Chatterjee has said to the Speaker, .. You 
have issued a notice; you have called the 
Budget Session. Now you ara allowing a 
session which is not a Budget session." 
Thereby he said that this President's Ad-
dress was also not President's Address by 
implication. 

The boycott has been done when the 
President in his Address has said," set aside 
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internal differences, petty squabbles to rise 
as one in the interest of the nation." This is 
the appeal of the Government. And this was 
the readion of the so-called responsible 
OppoSition Parties of the country. 

My friend from BJP has spoken and said 
that the President has not given any directon 
in this speech. 

SHRI KAILASH MEGHWAL: He has 
not given any direction,according to the Di-
rective Principles of the Constitution. 

SHRI SONTOSH MOHAN DEV: You 
have not read the President's Address. 
Please refer to page 3. para 2: 

.. Communal harmony in the country has 
been vitiated mainly due to the Ram Jan-
ambhoomi-Babri Masjid constroversy."The 
Address of the President has reflected the 
attitude of the present Prime Ministers of the 
country who is always very out-spoken and 
straight-forward. This is one Address where 
it has been said that the Ram Janambhoomi-
Babri Masjid controversy has cost this coun-
try hundreds of lives ...... . 

SHRIMATI MALINI BHATIACHARYA 
(Jadavpur): It has been started by you. 

SHRI SONTOSH MOHAN oev: I do 
not want to enter into argument with a lady 
Member. I am not saying anything against 
your Party. 

Ram Janambhoomi-~abri Masjid issue 
has created a religious division in the coun-
try. 

SHRI SOMNATH CHA ITERJEE: He is 
speaking against what his leader has said. 

SHRI SONTOSH MOHAN DEV: If I am 
speaking against my leader, you leave it to 
me my future. Who knows we may be to-
gether very soon I (Int9rruptions) 

The hon. Member from BJP has just 
now said that this Government which is now 
in power has come in power with the help of 
a leader who was responsible for passing 
Anti-Defection Bill and he has complimented 
our leader for that. Then he said why that 
leader himself did not object to this and why 
he supported a minority Government. The 
communique was issued by the President of 
India when Mr. Chandra Shekhar was in-
vited to head the Government. 

The President himself has said that the 
country has been divided into caste and 
religious divisions and. today the country is 
not prepared to face a mid-term poll and 
hence Shri Chandra Shekhar has been in-
vited and the majority party has given him 
support. A political question can be raised as 
to whether what we have done is right or 
wrong. I do not know when the next elections 
would be held when the people of this coun-
try will decide the future. I may lose the 
election. Even if I lose, I have done a good 
job. Shri V.P. Singh and Shri Advani axis has 
spoiled the country and plunged it into caste 
and religious divisions. That is why the coun-
try is faCing this turmoil today. It is going to be 
a country-wide one. In order to save the 
country from this turmoil, Congress has 
supported this Government w~h full respon-
sibility. We shall continue to support it till that 
time that this Government continues to good 
work. 

SHRI SOMNATH CHATTERJEE: Is it 
good work? (Interruptions) 

SHRI NIRMAL KANTI CHAITERJEE: 
His leader repeatedly say that there is no 
Government. Whom is he supporting? Can 
he explain? 

SHRI SANTOSH MOHAN OEV: The 
President in his Address has touched upon 
Punjab, Kashmir, Assam and Tamil Nadu. 
The one common factor in these four States 
is the terrorist activity and, in his summing up 
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atl these terrorist activities in the country, he 
has said that political discussions are going 
on to solve this problem and, at the same 
time, Government does not mind to discuss 
with terrorists, if that discussion is within the 
Constitution of India. 

This is the message he has given to the 
country. Verry good. But, whatarewesgeing 
in Kashmir today? We have seen that Paki-
stan is directly helping and harboring the 
terrorists in Kashmir. What have we seen in 
Punjab? Shri Simranjit Singh Mann, wtth 
whom the then Government of Shr; V.P. 
Singh had a very long affair for acartain time 
and with whom the present Prime Minister 
also wanted to have discussion, has said ,. I 
am giving an ultimatum to the Central Gov-
ernment. If they do not withdraw within 40 to 
48 hours the army of para-military forces, we 
shall be at liberty to take a decision." He 
hinted that he would declare Khalistan. Not 
only that. 

During the Gulf War, irrespective of 
difference of opinion of the political parties, 
the best thing in India is that wa always 
united when international crisis comes and 
when it affects our country. all parties have 
said that II We condemn America for what is 
being done in the Gulf War." Unfortunately. 
this Mann has not only supported, they even 
offered to give people to the American army, 
to fight the battle in the Gulf War. 

Now, in Assam the ULFA terrorists in 
one respect have declared cease fire and, 
on the other hand, they are kilJing people. In 
Assam, 80 Congress people have been killed. 
ULFA has given an ultimatum that all na-
tional parties shall have to resign from their 
primary membership and there is no rele-
vance of the national parties in Assam. I am 
glad that all political parties have condemned 
it and they have said on gunpoint" We are 

not going to change our loyalty to our political 
ism." 

Punjab. Kashmir, Assam and Tamil 
Nadu. everywhere terrorist activity has taken 
ride. 

President's addresses were given pre-
viously in February, 1990 and now on 21st \ 
FebruC'ry, 1991. 

15.00 hr •. 

For this period, from November 7 to the 
date of the President's Address, the present 
Government is responsible. Regarding the 
remaining months, they belong to whom? 
They belong to Shri V.P. Singh; Who was 
Shri V.P. Singh? His one crutch was the Left 
Parties and the other crutch was the BJP. 
But the Left Parties have never withdrawn 
their support though they said that their 
support was critical. They said that the 
people's mandate was againstthe Congress. 
1 accept it. The people's mandate was against 
the Congress. At the same time, th~ people's 
mandate was for the BJP, the CPM, the CPI, 
the Janata Dal Party to unite together and 
give this country a direction for five years. It 
is you, the BJP, because of your petty Ram 
Bhakti, you have ditched the previous Gov-
ernment. You have ditched the Opposition 
movement in this country. It has been proved 
that on both the occasions i.e. in 1977 and 
now, the Opposition has failed to live up to 
the expectations of the people's mandate 
against the Congress. Every time. you fight 
against each other. Every time, you have 
changed not one Prime Minister. In the past 
three Prime Ministers were changed. Thi,s 
time, till now, two Prime Ministers were 
changed. I do not know what wi" be the 
situation in the months to come. The BJP 
which give sermons to the Congress (I) must 
search their hearts within. You are cancer-
ous party to this country. This country can 
never survive with communalism. This is not 
the character of this country. (Interruptions) 
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[ Translation] 

SHRI ARIF BEG (Betul): Shri Rajiv 
Gandhi can go to Ayodhya. He can Moue 
election propaganda. He can give the slogan 
of Ramrajya. (Interruptions) 

[ English] 

SHRI SONTOSH MOHAN DEV: We 
have come with Ganga-jal .... (/nterruptions) 

My Dear Mr. Arif Baig you have lost in 
Ayodhya. The CPM is here. You are crying. 
You are shouting. These things will not pay 
you dividends ...... (Jnterruptions) Theydid not 
pay you dividends. 

[ Translation] 

SHRI ARIF BEG: Rajiv Gandhi can 
make propaganda there. Rajiv Gandhi can 
start his election campaign for the Lok Sabha 
elections from Ayodhya. He can give the 
slogan of I Ram Rajya'. " he gives the 
slogan, he is secular and if we give, we are 
communal. (Interruptions) 

[English] 

SHRI SONTOSH MOHAN OEV: There 
is criticism against Shri Rajiv Gandhi's Gov-
ernment. I want to make it clear. (/nsterrup-
lions) 

MR. CHAIRMAN: Order, please. Mr. 
Sontosh Mohan Dev, are you yielding? 

SHRI SONTOSH MOHAN DEV: What 
can I do? please control them. (Instsrrup-
tions) 

MR. CHAIRMAN: Whatever he said, 
will not be recorded. If any Member wants to 
ask any question, he must stand up and seek 

·*Not recorded. 

the permission of the Member who is speak-
ing. 

(Interruptions) ." 

SHRI SONTOSH MOHAN DEV: Sir, I 
appreciate the feelings of the han. Members 
of the Opposition. While Shri Rajiv Gandhi 
said about Ram Rajayatve, it means a 
Government with ideal activities, honest 
activities and that was the main theme of the 
Ram Rajayatve. In Ram Rajayatve all relig-
ions could survive. But in their Ram 
Rajayatve, only the Hindus can survive and 
the others cannot survive. That is what they 
mean. What Shrj Rajiv Gandhi meant was 
that all the religions could survive. 

Now I come to another point which has 
been raised in the President's Address and 
which is a very valid point. This is regarding 
Jammu & Kashmir. The President has ob-
served: It Government feels that If extrane-
ous assistance to the extremists is elimi-
nated a great deal of subversive activities in 
Jammu and Kashmir will abate. n Last Fri-
day, after the speech of our colleague Prof. 
Saif-ud-din Sal, he got a massage saying 
that his daughter, who is a married lady, has 
been kidnapped by certain groups. Now, 
one particular militant group has owned the 
responsibility that it has taken that lady into 
its captivity. This is the second time such a 
thing has happened. If) the past, we know 
that the then Hon Minister's daughter was 
also kidnapped. In Assam, we have seen 
that the General Manager of the Indian Oil 
Corporation along with his son and the driver 
was also kidnapped. This is one parameter. 
I would like to say that I come from an area 
where I am also figuring in the hit-list of the 
UlFA. 

I got warnings; I got letters. I agree that 
it is not possible for the Government to 
protect each and every person. But wher-
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ever such incidents have taken place, it has 
been observed that there is a slackness on 
the part of the Government. Recently, one of 
our General Sectetaries Shri Manvendra 
Sharma has been killed in the upper reach of 
Guwahati . What happened? With all re-
spects to the Governor of Assam, because 
he was talking with the ULFA leaders, he 
withrew all the para-military forces from all 
the sensitive area of Assam to give a mes-
sage to the ULFA that there was condition to 
talk. Was it proper? As a result, one of our 
Congress members died in the most worst 
affected area of Ulianbazar of Guwahati. 
About six months back, the brother of Shri 
Hiteswar Saik;a was killed and many other 
Congress members have been killed. In 
spite of the fact that the President has 
mentioned these things, it is happening in 
various parts of the country. It is high time 
now that the Government think of deputing 
one battalion in each State, fully equipped 
w~h sophisticated arms to counter terrorism 
bC~C::.Jse whether it is \~e$t 8engal. whether 
it IS Delhi, whether It is Kashmir, this 303 and 
the SLR nfle is not an answer to the terror ist 
activities. As a result of this, terrorist is al-
ways taking the upper hand. We always 
condemn our police. It has happened in one 
of the encounters in West Bengal when 
some terrorists were fighting with the West 
Bengal police, Unfortunately, the West 
Bengal police took 48 hours to capture those 
terrorists because they were handicapped 
due to non-availability of weapons. 

I was reading a book last week on 
terrorism in the world. In that book, the 
author, who is a Britisher, has written that 
nowhere in the world if once terrorism starts, 
it has completely eliminated. Each State has 
to prepare itself in a manner so that they can 
effectively counter the situation. I have seen 
it in Mizoram; I have seen it in Nagaland. 
Many of our Congress Ministers who had 
gone have come back and they feel that 

terrorism has not ended. Many of them pay 
monthly levy to the terrorists in Nagaland, in 
Mizoram and in certain other places. It is a 
slur on us. Today what has happened in 
Da~eeling? Today, Shri Geishing Is facing 
trouble from certain sections of the people. 
Do you mean to say that the Government is 
responsible for this? You have given the Hill 
Council; you have given the programme. Let 
them participate. Let us be above party lines 
on this. I want to suggest this because the 
President has stated, • we have started 
political discussions and we will come to a 
decision.· One of the main reason for this 
was the imposition of the President's rule in 
Tamil Nadu. I do not want to go into details 
about Tamil Nadu because the Minister of 
State has already replied about this in this 
House. We have seen the nexus between 
ULFA and Tamils. We have seen recently 
how the Tamils have become powerful. We 
have seen recently a very very sad death of 
the Minister of Defence of Sri lanka. They 
have not only killed the Minister but 29 others 
also. Those who say that it was not proper to 
impose the President's rule, I think, they are 
under-estimating the situation in Tamil Nadu. 
I know, the killer of the SP, Dibrugarh was 
treated in Vellore hospital in Tamil Nadu at 
the behast of the vary important DMK leader 
of Tamil Nadu. This was the situa1ion. 

While discussing about this Govern-
ment and supporting this Government for 
the President's Address, we have our reser-
vations about the present price level and the 
price rise in the country. We have, times 
without number, said that the present Gov-
ernment should take positive steps. I am 
glad that the Minister of Civil Supplies is 
present here. The other day in the House he 
has replied that they are taking action. I am 
thankful and grateful to him. But I would like 
to draw your attention, even the essential 
commodities which are the controlled things 
and which are to be supplied by the Centre 
and to be distributed by the State Govern-
ments are not available in Delhi market. This 
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was the position last week. People go for rice 
and what and they cannot get them. Why has 
this position come about? This needs a 
better monitoring by the Government and I 
hope the Government will take steps to safe-
guard the essential commodities distribution 
and see that the price will come down-the 
prices which are monitored ones and fixed-
in the country in a proper manner. 

I was reading a Bengali newspaper the 
other day. There was a letter written by a 
Bengali gentleman from Baharain in Ananda 
Bazar Patrika that Chandra Shekharji and 
Jyoti Basuji have said that because of the 
gulf war price rise in there. But I am in 
Baharain and because of the gulf war there 
is no price in Baharain. What is this, we are 
affected by the gulf war and how India is 
affected by the Gulf war? Whatever be the 
situation-whether Ram Janambhoomi or 
Mandai Commission aftermath-the coun-
try is facing enormous price rise. It needs 
better monitoring. 

In the President's address he has 
mentioned about the economic condition of 
the country. He has also mentioned about 
the corrective steps the Government is going 
to take. Today we have heard, our Finance 
Minister presenting the Vote on Account 
said that at the present level of taxation there 
will be a deficit of Rs.9990 crores in the next 
year's budget. It means that a June-or as 
he said in his budget, in May-there will be a 
general bUdget and in that budget the Gov-
ernment will take corrective steps. 

Before this Government came to power, 
the Government which was there have prom-
ised many things. They promised right to 
work, one-rank-one pension, all the loans 
below Rs.10000 to all the farmers will be 
completely wiped out, etc., I don't want to 
say anything on that. I want to tell them to 
read the Press statement of Shri Ajlt Singh, 
their leader. What he said is that the decla-
ration of waiving of Rs.1 0000 agricu~ural 

loans was a hoax by the V.P. Singh Govern-
ment because by putting conditions to that 
nothing has been done in reality. 

Today the hone Finance Minister has 
said that there was no provision in the budget 
for the writing off that money and he has to 
make an allocation of another Rs.SOO crores 
to write off that Rs.1 0000 loans. This is V.P. 
Singh's style. He promises and gives lofty 
ideas to the nation. Now before the election 
is held he has given the verdict that the next 
Prime Minister of the country will be from 
amongst the downtrodden people, as if he is 
controlling all the votes together with Mr. 
Somnath Chatterjee and Mr. Indrajit Gupta. 
He has decided as to who will be the next 
prime minister of the country. Yesterday he 
has said it. I have given 27%, I will give 
another 100/0 for the economically backward 
classes. Let him not say that. When the 
Congress Party leaders met him they said 
that they shall support the amendment of the 
Constitution prOVIded the economically 
backward people among the higher status 
people are included. He did not do it. He 
does everything after leaving the power. He 
has given an assurance that 30% women 
and 50% backward community will be given. 
This is a very good idea. But what will hap-
pen to Mr. Somnath Chatterjee and Mr. 
Nirmal Chatterjee and some others who are 
all from the upper caste? They should think 
of it. CPM has all higher caste Brahmins. 
They don't believe in going to the backward 
classes. So everything must be thought of 
very carefully. 

I will not prolong more. Before I con-
clude I would like to say this much. 

SHRI SOMNATH CHATIERJEE: He is 
the champion of Scheduled Castes and 
Scheduled Tribesl (/nt9"Uptions) 

SHRI SONTOSH MOHAN OEV: Con .. 
grass always stood for the religious and 
linguistic minorities. (Interruptions) Wehave 



931 Motion of Thanks on MARCH 4, 1991 President's Address 932 

[Sh. Sontosh Mohan Dev] 

proved our commitment in the past; we will 
prove our commitment in future. But, we 
would not believe the stand taken by the 
BJP; we would not believe the stand taken 
by the Janata Oal. Our policy is clear. We 
believe that alf castes and religions can 
survive in this country. We will live upto the 
expectations of the President. President has 
also appealed that we should forget small 
differences. small squabbles and we should 
unite together to stand behind the Govern-
ment. With this appeal of the Government. of 
the President, we have stood behind this 
Government, in spite of the fact that their 
number is 51. As an hon. Member earlier 
said, II Number never counts; it is the action 
that counts". By and large, we support the 
action which is now being taken by the 
Government. But, we shall not hesitate to 
criticism, because, I know the present Prime 
Minister is not averse to critiCism. He ex-
pected the constructive criticism and it IS 

there It has been proved today in this House, 
when the matter about the action taken by 
the Haryana Police was raised. He acted 
very promptly and he assurea that action will 
be taken. (Interruptions) Whatever I have 
said about Punjab, Assam,and Jammu & 
Kashmir, I believe that immediate action will 
be taken. (Interruptions) Sir, with these 
words, I support the motion of thanks on the 
President's Address. (Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, he now appealed to all of us to forget the 
small and minor matters and remember about 
the bigger ones, like we, who are different 
and big. (Interruptions) 

[ Translation] 

SHRI YAMUNA PRASAD SHASTRI: 
Mr. Chairman, Sir, the President's Address 
to the joint sitting of both the Houses this time 
is more disappointing than ever before. I had 
been an M.L.A. of the Madhya Pradesh 

Assembly for two terms and in the lok Sabha 
also it is my second term. During this period 
I have heard the Addresses of the Governors 
and the President several times. There used 
to be some substance in those Addresses 
which had the planning programmes & po-
lices of development for the coming year. 
The addresses used to have all these de-
tails. The han. President read out that the 
Government decides. He readonethe policy 
of the Government duly prepared by them. 
This year's Address is a black spot in the 
political history and the parliamentary his-
tory of the country. There is hardly any 
indication as to what will be done in the 
country in the coming year and what prob-
lems will be solved? Just now one of the 
former Ministers belonging to the Congress 
Party was saying that the opposition Parties 
have insulted the President by boycotting his 
Address. We did not insult him as much as 
they did. At the very outset of the Address 
there is a mention to the effect that. 

[Eng/ish] 

" I Wish you the very best for the suc-
cessful completion of the budgetary and 
legislative business before you. 

[ Translation] 

This is what the Government has said 
through the President's Address and also 
the Budget has not been presented by the 
Government. If anybody has insulted the 
President, it is the present Government and 
its supporting Party, Congress. It is not in the 
case of Tamil Nadu only, in the very first 
sentence under this policy, the Government 
proved itself to be untruthfull. It devalued the 
highest office in the country. What has hap-
pened in last 3-4 months in the country? 
They have devalued the highest office of the 
country by imposing President's Rule in Tamil 
Nadu without gettlng a raportfrom the State's 
Governor. Similarly. they have devalued the 
Delhi High court which, is one of the highest 
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judicial institutions of the country. They 
submitted an affidavit through the Attorney 
General stating that the hon. Speaker's rights 
fail within Articles 32 and 226 of the Consti-
tution. Not only that, they got a stay order 
issued by the High Court by submitting an 
affidavit. As a result of that the High court had 
to change its verdict the next day and the 
Attorney General had not only to change his 
affidavit but also had to give in writing that 
Speaker's powers are unlimited andthe court 
has no right to interfere.They devalued the 
Speaker's office which is the highest posi-
tion in this august House. They devalued the 
position of the office of the parson whom all 
the elected representatives of the country 
pay their reverence and above whose chair 
the words" dharma chakra pravanttanaya" 
have been deticted. They allowed the 
members who were declared disqualified by 
the hon. Speaker, to continue as Ministers till 
one day before the start of the session. 
Whose devaluation was this? It was the 
devaluation of the hen. Speaker. It was the 
devaluation of democracy. In this way they 
are creating such a situation in the country 
on which nobody has any confidence. They 
have ruined the dignity of all the high offices 
of the country viz. the High courts, the Presi-
dent, the speaker of Lok Sabha and the 
Constitution. They have destroyed the dig-
nity of all these high offices. 

The han. President said the following in 
the second para of his Address. that-

[English] 

"In these difficult times we must reaffirm 
our commitment to the basic principles-
demooracy secularism and socialism-the 
very pillars of our nationhood.· 

[ Translation] 

They have said that democracy I secularism 
and socialism are the best pillars of our 
nationhood. They tell others to have faith in 

democracy, but do they themselves have 
faith in democracy? File States in the country 
are under President's Rule at present. These 
are Punjab, Jammu and Kashmir, Assam, 
Pondicherry and Tamil Nadu. One after the 
other, President's Rule has been imposed 
on all these file States is this their faith in 
democracy? The States which have a In a 
democratic system the State Governments 
enjoy a lot of rights. Ours is a federal struc-
ture. Unitary form of Government cannot run 
the country. Even if it is introduced for a very 
short period, everybody knows as to what 
wi" be its consequences. Today Yugoslavia 
is disintegrating. Everybody is knows what is 
happening in the U.S.S.R,- even though 
they do not have the type of democracy we 
are having. Ours is a mUlti-party democracy. 
They do not have the type of constitution we 
have. Some years ago there was dictator-
ship in that country. Some of the States of 
that country want to become independent. 
They held a referendum in Lithuania. Ninety 
per cent of its voters said that they want to 
secede from the Soviet Union, Voting was 
also done in Latauian and lstonia also. The 
Presidentotthe U.S.S.R, Gorbachevdid not 
impose President's Rule in these states. Of 
course, he had said that a need to impose 
central rule could arise. But he did not im-
pose Central Rule. But in our country the 
Government has imposed President's Rule 
in Assam and Tamil Nadu. May I know what 
had happened there heaven with the result 
of which Government said that the people of 
the State were spreading terrorism. In this 
speech, Shri V.P. Singh exposed it thor-
oughly. During her tenure as the Prime 
Minister, Shrimati Indira Gandhi gave Rs. 
four crores to the L TIE and 38 camps were 
run to impart training in the use of weapons. 
All this was done in Tamil Nadu. You sent 
L TIE cadres from Madras to Sri Lanka and 
when the Indian Peace keeping Force was 
engaged in the operation in that Island as 
many as 3800 Jawans of IPKF were killed in 
the period operation. At that time also, aid 
was being given to L TTE from here. But this 
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time you invented and excuse because you 
do not like the State Governments being run 
by the opposition parties. You have no faith 
in democracy and that is why you asked the 
Govemor to give a report to the effect 
that an anarchiac situation prevails in the 
State. But when the Governor refused to 
oblige, you imposed the President's Rule 
without the Governor's report. Such a thing 
has happened for the first time in the history 
of independent India. Boycott of President's 
Address by the opposition is nothing new, 
out imposition of President's Rule without 
obtaining Governor's report has taken place 
for the first time. This is what you mean by 
democracy ... 

SHRI KAPIL DEV SHASTRI: This has 
happened 8 times in the past also. 

SHAI YAMUNA PRASAD SHASTRI: 
This type of misuse of article 356 without 
Governor's report has never taken place in 
the past. What you are reffering to was done 
due to other reasons. The State Assemblies 
were dissolved following the mandate given 
by the people in the Lok Sabha elections. 
That was altogether a different situation as 
the ground was totally different. 

Sir, now I want to take secularism. Are 
you concerned about secularism in this 
country? Is the Congress Party is the Gov-
ernment worried about secularism in the 
country? You say that we shall restore tne 
Babri Maszid-Ramjanambhoomi tangle 
through talks. There cannot be a better solu-
tion to this issue than solving it through talks. 
But I do not think it is possible because the 
Vishwa Hindu Parishad has made it clear 
that they are not going to hold any more talks 
on the issue. Not only that, they have said 
that one erore people are going to gherao the 
Parliament on 4th April. Will secularism in 
this country survive in such a situation? 
What is this Government doing (Int8"Up-

tions) This is not democracy. The unity and 
intagrity of this country, the cultural and 
political character... (Interruptions) you can 
speak later on as right now I am on my legs. 
From times immemorial, our country has 
possessed a special cuttural character or 
identity. People belonging to different faiths 
and id~logies have been adopting their 
independent ways of worshipping. This is a 
country where Gautam Buddha had send in 
Banaras, where cent per cent people are 
'Sanatani' as also in Sarnath that God is non-
existent and don't go by what Vedas say. But 
great tolerants as they were, our ancestors 
did not harm Buddha physically or otherwise 
nor did they take dig at him. On the contrary, 
they pronounced him God and accepted him 
as the twenty third IAvatar'. The result was 
the due to that tolerance, we remained united 
as one nation. Their has not been a single 
instance of the people of that time threaten-
ing to demolish the Buddha Vihars proposed 
to be constructed by Buddha. They could 
have raised objections to oonstruction of 
such Vihar saying that the particular place is 
a Shiva temple. If you happen to go to 
Bodhgaya, you will find that Shiva temple 
Vihar Co-exist there and till date no one has 
said that Shiva temple above would remain. 
There or that the Bodha Vihar would be 
demolished ... (Interruptions)... even if it 
was built after demolishing a temple, though 
there is a dispute over it, it is a place of 
worship and we should be tolerant 

"Sarvarn Khalvidam brahman" 

Our scriptures, our upnishadas and our 
culture obtain that if someone offers namaz 
in a mosque, he worships Rama, Similarly, if 
somebody worships Aama in a temple, in a 
way, he recites the Ayats of Koran. There is 
no difference between these two forms of 
worshipping. The Government says that the 
dispute should either be settled through 
mutual talks or through the court of law. I 
would say that on the face of it, both these 
solution look all right, but I do not think, a real 
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solution will come out of it. Rather, if may 
'ead to increased bitterness. Suppose, the 
court decides that temple once existed on 
that sit~. Will the mosque be demolished in 
that case? If we do that what would happen 
to the reputation of this country in the world? 
The only solution to protecting secularism in 
the country is to enact a legislation under 
which status-quo of the religious place as 
existed on 15th August, 1947 should be 
maintained. The temple will remain a temple, 
the mosque a mosque and the church a 
church. There all people who neither go to 
the temple nor to the mosque thera are 
people who neither go to Gurudwara nor to 
a church, they have nothing to do with them, 
but they are not sinners. They have every 
right to be citizens of this country. Their faith 
and their sentiments should not be hurt. That 
is why I say that we have to save secularism 
from this danger. What would be the situ-
ation of one crore people come and gherao 
Parliament. Ram Rath Yatra which culmi-
nated in violence on 30th October and 2nd 
November resulted in deaths of thousands 
of people. Innocent people, little children 
and elderly people have lost their lives. What 
would happen if one crore people lay a seize 
around Parliament House? People are bent 
upon dividing even the younger generation 
on the basis of religion and caste. The CUl-
ture of our country is -

"Santi cha kulbirodhai na paragayanti 
balah" 

If children commit a guilt which goes 
against the family, it is not treated as a guilt. 
Where are we heading the oountry towards? 

Amum pureb pashyat devadaroom, 
putri kritaro sau vrishvadhvajain. 

It means that lord Shankra adopted 
Pine tree as his son. What I mean to say is 
that even tree used to be treated as a son 
once. whereas attempts are being made 
now to create discord between man and 

man. At the height of it, they say that they will 
save secularism. If at aU we want to save 
secularism, you will have to ban the organi-
sations which chalk out such programmes. 
You must ban such programmes if the coun-
try is to be saved. 

The same is true of socialism. I want to 
ask this Government whether it believes in 
socialism? Do the Congressmen really be-
lieve in socialism? Just now, Shri Sontosh 
Mohan Dev was speaking. Does he believe 
in socialism? The Government had made an 
announcement yesterday that it is going to 
hand over all the power stations to the pri-
vate entrepreneurs. A draft proposal is ready 
and it finds mention in the President's Ad-
dress. Will it be socialism. Then the capital-
ists will say that coal is needed to run the 
powee houses and since coal mines are 
under the control of the Government, they 
will not be able to run them unless the control 
of coal mines is handed over to them. The 
Government will readily oblige and hand 
over the coal mines to the capitalists. You 
want to undo what has been achieved so far 
by diverting the direction of development. 
There is no plan in the country worth the 
name. Approach paper was finalized two 
years back when Janata Oal Government 
came to power. The paper gave definite 
direction to planning so as to achieve the set 
targets. The last year passed off without any 
plan. Lump sum allocation was made to the 
State Governments. Doles amounting to Rs. 
20,000 millions to As. 30,000 millions were 
given to the States. There is no account as to 
how much was spent under which head. I 
want to say that there is a set size of the Plan 
for the entire country w~hin which the plans 
of a" the States should be incorporated, so 
as to give a definite direction to the country. 
But this is not what is happening today. One 
year has already pasted, another year is sat 
to pass the same way. The states have been 
given allocation again without any plan. 

Nobody knows what is happening on 
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the planning front. The country which does 
not have any planning or lacks in it will 
remain backward. The condition may dete-
riorate further. Even toddy India occupies a 
place among the poorest countries of the 
world. We are directionless and nobody 
knows where to go. 

Mr. Chairman, Sir, it is mentioned in the 
President's Address that the economic con-
dition of the country is bad and also grave. 
Many reasons have been given for this poor 
condition. One of the reasons is deficit fi-
nancing. Second is inflation and the third is 
foreign debt. Once again a deficit budget 
was presented. We have been told about it 
because we were not present on the day 
when the interim budget was presented. 
There is no provision for interim budget in the 
Constitution. Vote on Account is a part of the 
entire budget and never before has an in-
terim budget been presented. A deficit of Rs. 
9900 crores has been shown in the interim 
budget and probably when the final budget is 
presented in May-June, the deficit may go up 
to RS.14-15 thousand crores. What would be 
the value of rupees at that time. I remember 
when I went to London in 1976 the value of 
Pound Sterling was As. 12. Today ~ is 
As.37.90 p. You can well imagine the way 
value of rupee is fast decreasing. H the 
budget deficit is RS.14-15 thousand crores 
the value of rupee would be only 5 paisa, that 
of Pound Sterling would be Rs. 100 and of 
Dollar would be Rs.SO. 

Even today, the value of Dollar is Rs.19 
where as it was merely Rs.7 or 8 in 1976.1n 
this way the value of rupee is fast decreasing 
as compared to the value of foreign curren-
cies. That is why prices are sky rocketing in 
our country. So far as inflation is concerned. 
the economic survey says that it has now 
reached 12.6% i.e. in double digit. It will go 
on increasing bacause the deficit will never 
be covered. The burden of foreign debt ;s 

also increasing. Just now, Shri Brij Bhushan 
Tewari gave figures relating to the foreign 
debt. He told that the foreign debt amounted 
to about Rs.1 lakh crores and the public debt 
was to the tune of As. 1 lakh 32 thousand 
crores. Even then we are going on for more 
loans. The members sitting on that side used 
to say earlier that we should try to free the 
country from the net of foreign debt. Last 
year, Rs. 26 thousand crore was paid as 
interest on this debt. How can we have 
foreign exchange reserve under these 
circumstances. But even now we are not 
satisfied with the debt that we have taken 
and are asking loan from I.M.F. Rajiv Gandhi 
says that it is necessary to have a Govern-
ment at this stage because we would be 
soon getting loan from I.M.F. Negotiations 
are in the final stage and if the Government 
falls and elections are held. we would not get 
the loan. 

Will we have to run the country on loans 
now? You may be aware of the plight of 
countries like Brazil, Columbia, Mexicowhich 
are in debt. India will also go the same way. 
Yesterday, the German President was here. 
We begged for a loan of RS.500 crare. Who-
soever comes here, we beg from him. Adopt-
ing such practices, we cannot make the 
country seH reliant.The country will go ban~
rupt. The President's Address was in fact an 
address on bankruptcy ... (Interruptions) ... 

Mr. Chairman, Sir, we will have to pay 
the interest on foreign loans in foreign cur-
rency. Wherefrom will we bring foreign cur-
rency . Today, the balance of payment posi-
tion is bad. I had asked question number 6 on 
22nd of last month regarding Balance of 
Payment position and the total export and 
import during 1990-91. The figures that were 
given in the reply were shocking. The differ-
ence between export and import was 54.7 
per cent. It was stated in the reply that these 
figures related to the period after Septem-
ber. Before September, when V.P. Singh's 
Government was in power, V.P. Singh had 
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said that we will not take loan from foreign 
countries even H there is high price rise. He 
had promised that the burden of loans will 
not be thrown on the masses. But today, we 
are once again in the same trap. We are 
taking loan after loan. We are under heavy 
debt. A conspiracy is being hatched for get-
ting the new Congress Government into 
power. Has it ever happened that the Gover-
nor of a State has been dismissed. Has any 
instruction been issued from here that the 
sitting of the Assembly should not be called. 
That is the prerogative of the Governor. The 
Cabinet gives a date and he calls the ses-
sion. Instructions are not issued from Delhi 
that the Assembly session should not be 
convened. He was removed as if he was 
working on daily wages ... (Interruptions) ... I 
would like to say a few words about the 
economic condition of our country The 
President has not mentioned in his Address 
that the most Important reason for th~3 dete-
riorating econom ic condition is blac", muney. 
The World Bank report has mentluned that 
no other country In the world is generating d~ 
much black money as Inola. 36 percen! 01 
the world's black money IS generated i" 
India. Unless we unear1h this black money 
the country's economic condition cannot 
improve. Black money worth Rs.70,000 
crores is hidden. Why have we not been able 
to unearth it? The President has mentioned 
in his Address that we can take stringent 
steps to unearth black money. The Finance 
Minister wants to unearth it but he cannot 
because his supporters have black money. 
That is why they did not allow him to present 
the Budget. The way evil deeds were done in 
Tamil Nadu and Assam and now in Bihar, 
similarly, they will not allow you to unearth 
the black money. Even if you wish you will 
not be able to do it. You say that Punjab 
problem would be solved and you will talk to 
the militants. I am a fan of Prime Minister. He 
said that he would solve the Punjab problem 
in consultation with the militants. But the 
Congressmen will not let you solve the Punjab 
problem In consultation with the militants. 

According to Shri Sontosh Mohan Dev if 
we provide sophisticated weapons the prob-
lem could be solved. Will this measure solve 
the problem? Tulsidasji has said :-

"Mahima Ghati Samudra ki 
Ravan Basa Pados." 

Thegrandeurof Sea faded because Ravana 
stayed in the neighbourhood. The President 
said that the Government made efforts to 
stop the Gulf War. What efforts were made. 
No efforts were made. When Iraq attacked 
Kuwait India initiated some steps. The then 
foreign Minister Shri Gujral was the first 
foreign Ministerto have visited Iraq, Baghdad 
and Kuwait ... (Interruptions) ... When war 
started we could not evacuate five lakh Indi-
ans from the war zone. 116 nurses strayed 
for over three weeks. Nobody knew their 
whereabouts. They came back to India on 
their own expenses. There is genocide in Sri 
Lanka. Sri Lankan Government is killing 
their people there. What is the Government 
of India dOing to check it. Indians are staying 
tllere also. Day before yesterday, the Moth· 
erst Front had organised a big procession. 
Whereabouts of 40,000 children are not 
known. The Sri Lankan Government is be-
hind this. The Foreign Minister did not go to 
Sri Lanka in an official capacity because he 
was disqualified from the membership of this 
House. 

In the end, I would like to say that these 
problems would not be solved by bullet or 
oppression but by opening a dialogue and in 
a democratic way. It has been mentioned 
somewhere in IIRaghuvansh". 

IIKshatat Kil Trayat Ityu Draga 
Kshatrasya Shabdon Bhuvne shu 

Rudha 
Rajyen kim Tada Vipreet Vrete 
Pranya Rup Krosh Malimkshyarva-

Problems cannot be solved byoppres-
Sion or killing people. Solutions should be 
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found out through negotiations and even 
through sacrifices. The need of the hour is to 
save the country. if we want to save this 
oountry the only way out is to dissolve the 
Lok Sabha and hold fresh elections. This has 
to be done because neither this Government 
nor the Congress has got the mandate. 
Therefore, elections should be held and a 
fresh mandate should be sought from tne 
people and the new Government irrespec-
tive of the party which may come to power-
should solve these problems. 

[Eng/ish] 

SHRI SOMNATH CHAITERJEE: Mr. 
Chairman, Sir, I rise 10 oppose the Motl'')rl 
moved by Shri Shastri with regard to the 
President's Address. The Pre~id6nrs Ad-
dress lacks in direction, as it is lackluster. I 
am not surprised because thIS Address is the 
product of a constitutional mor'istroslty and a 
political absurdity.There is total lack of any 
indication of any policy in the whole ProSI-
dent's Address. 11 seems t~,at they have 
been busy in meeting Mr. Khashtogqi and 
Mr. Chandraswami than preparing the Budget 
or even preparing a proper President's 
Address. This so-called Government is suf-
fering from total atrophy. They have neither 
any policy nor any programme nor any plan 
of action far less being majority. We were 
waiting very fondly to get some inkling of 
their policy or programme or plan of action 
through the Budget because that is the most 
important document which will given direc-
tion to the fiscal policy of this country. When 
economic situation, admittedly, is very-very 
grave, even in Finance Minister's today's -
what is printed, they have to destroy the 
Budget speech and I am sure they have to 
print another booklet called the Budget for 
1991-92-speech also, we do not find any 
indication of this Government's fiscal policy, 
economic policy or programme of action. Mr. 
Sontosh Mohan Dev was very vocal be-

cause he says, this Prime Minister is not 
averse to the criticism, therefore they are 
supporting it. I want to make it clear one 
thing. There was a comment made that why 
did we boycott the President's Address? We 
did it consciously this time. We have ex-
plained it in a statement issued by our Party, 
the left Front Parties as also the National 
Front. We were not happy to do that. But 
when we find that the highest office in this 
country IS coming under some shadow when 
we find that democracy is buried in this 
country, even the pittance of a democratic 
set up in this country is not being followed, 
t;len we have - as a responsible political 
pa;1y - to express our sense of shock, our 
Sf'l'se of opposrtion. our sense of resistance 
to thiS deliberate attempt to dilute important 
prOVIsions of the Constitution. We find that 
ten minutes before the actual announce-
f"'1e"t of the proclamation, the former Prime 
Minister nad gone and met the Rashtrapatiji 
1nd then came back with an assurance that 
nothing has been done or IS being done but 
within ten minutes the proclamation was 
Issued. Therefore, I can only hope such a 
s:tlatlo r " i'l the future, will not arise agam. 
But It was our bounden duty to oppose, in 
every conceivable manner, the blatant mis-
use of power that was done in Tamil Nadu. 

Now, this is a Government which does 
not even enJoy a quorum in this House, 
cannot form a quorum. It is surviving today 
only because of the gratuitous hAlp-1 do not 
know whether it is gratuitous, or what is the 
quid pro quo for that-that is being given by 
the Congress (I) under the leadership of Mr. 
Rajiv Gandhi. 

What is that party's attitude towards this 
Government? Is it on any principles, is it on 
any policy that the Congress (I), which re-
minds us today that it is the biggest single 
party in this House, that it is supporting this 
Government? 

What is the teadership of this party 
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saying? (Interruptions) Probably Ranga Ji 
has not been kept informed of the leader's 
ideas, Ideas of Mr. Rajiv Gandhi. I am read· 
ing from 'Hindustan Times'. I am sure this is 
not non.grata sofar as the Congress is con-
cerned. or this Government is concerned. It 
says: 

'·This Congress (I) President Rajiv 
Gandhi today severely criticised the 
Chandra Shekhar Government and 
said that this Government is not rooted 
in principles, either nationally or inter-
nationally. He said that India was in a 
deep financial crisis only because the 
Government was weak." 

What does he say thereafter? He says: 

'-The country was passing through a 
phase of non-governance." 

Probably, Mr Sontosh Mohan Dev has 
not had a darshan of his leader recently. He 
does not know his present thinking. Mr. Rajiv 
Gandhi says further: 

flMrGandhi regretted that India had not 
played the role it could, in the efforts for 
peace in West Asia. Referring to his 
recent foreign tour, he said everybody 
was complaining about this." 

Then there is something very signifi-
cant: 

"When asked what the lacuna in In· 
dia's foreign policy were, Mr Gandhi 
restored: IThere has to be a policy to 
criticize. I still have to find a role India 
is supposed to play in defusing the 
crisis.' But what else can be expected 
from a Government which is not rooted 
in principles and, therefore, cannot see 
far into the future?" 

Therefore, the internal policy, the aco· 
nomic policy is bad :)r worse because there 

is no governance, because this Government 
is weak; because this Government is not 
rooted in principle, nothing is happening. 
With regard to foreign policy, Rajiv Gandhi 
asks: "Where is the policy?" There is no 
foreign policy as far as this Government is 
concerned. (Interruptions) ... 

It is political cancer, if not political chi· 
canary, to bolster up an administration like 
this, a motley conglomerate of defectors and 
deserters; and you are taking the country 
and the House for a ride. What are you going 
to achieve, then? Just to get rid of one 
Government, you have entered into all sorts 
of unprincipled arrangements, for the pur-
pose of somehow staving off the inevitable 
election, because Congress has not got the 
political courage to fight the election. We 
know that the so-called outfit, called JD (S) 
has no future. Nobody has any doubt about 
it. No future either in Tamil Nadu or else-
where in this country. But we want to expose 
the Congress because it has not got the 
political courage to face the electorate; and 
that is why this Government is there, and that 
is why, though they opposed the re-fuelling 
of US combat aircraft, t:,ey OPPO ;ed the 
adjournment motion. And who comes to the 
rescue of the Government? It is the 
Congress(l) and the BJP. (Interruptions) in 
the case of Tamil Nadu, who comes to the 
aid of the ruling party and supports them? It 
is the Congress (I) and BJP. (/ntsrruptions) 
Today. I find Mr. Sontosh Mohan Dev natu-
ralJy making a laboured attempt to criticise 
and accuse BJP. How can he do it? Where 
is his political respectability on this ques-
tion? 

Who has raised the question of the Ram 
Janambhoomi-Babri Masjid controversy? 
Who has added fuel to the fire? Who has 
allowed the foundation stone being laid just 
before the last general elections? You wanted 
to build up a Hindu vote bank. 

Advaniji is the beneficiary, BJP is the 
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beneficiary of their dangerous communal 
game that the Congress (I) has played in this 
country. That is why today we find commu-
nalism is raising its head. We know that BJP 
is playing the dangerous communal cards; 
they are trying to divide the people on the 
basis of communalism. But this Congress is 
equally responsible for encouraging them. 
(/ntemJptions) Only some persons who have 
lost their head can pander to communalism. 
( Interruptions) 

SHRI SONTOSH MOHAN DEV: They 
were having an open alliance with BJP. Now. 
he is saying like this. 

SHRI SOMNATH CHATTERJEE: That 
is why we had declared our policy to support 
the National Front Government so long as 
they would stick to the implementation of 
their manifesto. We did not withdraw our 
support. We had seen under the leadership 
of Mr. V.P. Singh, the Government fought 
steadfastly against communalism; they had 
never made any compromise with Commu-
nalism. Mr. V. P. Singh had sacrificed his 
Government and did not surrender to the 
communal forces. The very basIc postulate 
of a parliamentary system of government is 
rule by majority of the people and majority in 
the House. Now what we are having today is 
the very negation of the parliamentary sys-
tem of Government. As I said, less than 10 
percent of the Members of the House owe 
allegiance to the party in power;and this is 
being bolstered up the name of maintaining 
democratic principles. 

The hon. President said on page 1 of his 
Address as follows: 

"We must set aside internal differences, 
and petty squabbles, all that is narrow, 
seHish and divisive and rise as one 
people in the interest of our nation. In 
these difficult times we must reaffirm 

or commitment to the basic principles~ 
democracy. secularism and socialisrn~ 
the very pillars of our nationhood." 

Under whose leadership? What is their 
policy. so far as the present Government is 
concerned or its supporters? What is their 
programme to take the country out of the 
present crisis or to set the country on the 
road to prosperity and progress? Where are 
they? What are you supporting? This is the 
misfortune of this country and the people of 
this country. As you are aware, we know who 
are the real enemies of the people? 

For 42 years you have ruled the country. 
Mr. Sontosh Mohan Devwas verythankfulto 
Mr. Brij Shushan Tiwari for his speech. Mr. 
Tiwari said one significant thing: Even with 
420 or 425 Members. the Congress (I) could 
not provide relief to the people. With 150 
Members. Mr. V.P. Singh could not do any-
thing for the people. He said, "Mr. Chandra 
Shekhar with no following, he will be able to 
do it." Mr. Santosh Mohan Dev said that Mr. 
Tiwart's speech was excellent. 

16.00 hrs. 

Because. now they have promised to do 
something for the peoplel What something 
you have not been ablelto understand. At 
least we have not been able to understand. 

Mr. Chairman. Sir, that is why I have 
read the Speech. and re-read it. I would like 
to know what are all the steps that this 
Government proposes to take, except that 
they have referred to the Inter-State Council 
which was set up by Mr. Vishwanath Pratap 
Singh. What about the National Commission 
for Women? Not even one word hat; been 
said about itl What else is there in this 
Speech except gimmicks and rigmarole? 
Not a single constructive suggestion has 
been given. If we go through the Speech 
carefully we shall find that this Government 
has jettisoned non~align8d foreign policy by 
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allowing and pursuing a pro-U.S. Gu" policy 
and approach. It has accepted the IMF 
conditionalities and is endangering our eco-
nomic sovereignty. h has made vicious at-
tacks on the democratic set up in our country 
and attacked the Centre-State relations. It 
has bungled on important national issues 
like Punjab, Kashmir, Assam and elsewhere. 

Although we had a discussion on Tamil 
Nadu the other day, one point that was taken 
here has not evan been attempted to be 
replied. And I challenge the Prime Minister to 
reply on that point. Why was the Assembly in 
Tamil Nadu dissolved? 

You have to explain that to the people. 
If there was a temporary disturbance of law 
and order-assuming it to be so although it 
is not correct-why was the Assembly dis-
solved when it had more than three years of 
its duration? You did not do it in Punjab, you 
did not do it in Goa; in other places it was not 
done. There are umpteen instances. It was 
not done in Tripura also. 

SHRI DHARAM PAL SHARMA (Udham-
pur): They did it in Jammu and Kashmir. 

SHRt SOMNATH CHA TIERJEE: Why 
was it not done ~'sewhera? Why was this 
Assembly dissolved? 

SHRI A. CHARLES (Trivandrum): What 
about Karnataka? 

SHRt SAIFUDDIN CHOUDHURY 
(Katwa): We denounced it. 

SHRI SOMNATH CHAITERJEE: Very 
well, I would like to know it. Then say that 
Shri Vishwanath Pratap Singh is your men-
tor. You want to follow Mr. V. P. Singh in all 
the matters. Say it I Have the political cour-
age to say tRat. You are opposing him and 
you trying to follow him. We did not seN our 
conscience. We did not sail our principles, to 
Mr. V. P. Singh. We opposed them. We 

opposed his Government's economic pol-
icy. We did it. We criticised it. The tima-they 
used ESMA we opposed it on the floor of the' 
House. 

SHRI A. CHARLES: Even now you have 
the alliance. (Interruptions) 

SHRI SOMNATH CHATIERJEE: We 
opposed him. Their industrial policy we 
opposed. We did not surrender to them. We 
did not say that there is no Government, 
there is no policy, that there is no principle. 
The leader of the party said it. Just now Shri 
Yamuna Prasad Shastri has oorredly pointed 
out that Mr. Rajiv Gandhi said that lito enable 
this country to take IMF loan, we must keep 
up a semblance of a Government". Can you 
solve any of the basic problemC3 of this coun-
try? Can you sotve the utter economic crisis 
that is there? And this Government, cannot 
even form a Budget and what is the reason 
which is being given? It says in teday's 
Budget speech- so-called Budget speech-
that 

"In the difficult set of circumstances, 
where the uncertainties remain, we 
shall need some more time to evolve a 
comprehensive strategy for restoring 
the health of the economy. In formulat-
ing the Budget we want to ensure that 
such a macro-economic adjustment 
does not disrupt the rhythm of the 
growth process and does not place a 
burden on the poor." 

Yes Mr. Sontosh Mohan Dev, what about 
his English? (Interruptions) 

SHRI SONTOSH MOHAN DEV: Very 
nice. (Int9ffuptions) 

SHRISOMNATHCHATTERJEE: Sir,it 
Is a mockery of the Government. They are in 
power for more than 3 months. They cannot 
formulate policies and programmes. Now 
they will be able to formulate it in the next 
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three months. The interim Budget speech 
says: 

"In formulating the Budget, we want to 
ensure such a macro-economic ad-
justment does not disrupt the rhythm of 
the growth process ... " 

Where is the growth process now? In 
which direction there is growth~xcept that 
there is greater unrest? Corruption has 
reached monumental heights. Where is the 
growth? There is growth in the inflation rat9, 
growth in the death rate, growth in the killings 
rate, growth in the total lack of administra-
tion, total lack of Government in Punjab and 
Kashmir. This is the performance of this 
Government. For three months, they could 
not do it. Sir, I again raise this question 
because the Prime Minister chose not to 
reply. On the 15th of February, how can he 
decide that he would be able to prepare a 
Budget and present it on the 28th? Have a 
little honesty. You do notthink thatthe people 
of this country are fools ... (Int8rruptions) 

SHRI SONTOSH MOHAN DEV: They 
are not. 

SHRI SOMNATH CHATTERJEE: Mr. 
Sontosh Mohan Dev, you might have rea-
sons to surrender before this Government. 
( Interruptions) 

SHRt SONTOSH MOHAN OEV: He is 
very unhappy because I have opposed BJP. 
Now he is attacking me ... (Interruptions) 

SHRI SOMNATH CHATIERJEE: Eve-
rybody in this country knows that we are 
aiready in debt trap. Is there anything in this 
so-called Budget speech as to how to come 
out of this debt trap? The Finance Minister 
himself has said that we are in gravest eco-
nomic crisis and additional resources will 
have to be raised to meet this situation. Sir, 

what is thalast paragraph of this speech? It 
says: 

"The Finance Bill seeks to continue the 
existing rates of income-tax in the fi-
nancial year 1991-92. There is no 
change in the rates of customs and 
central excise duties.· 

Otherwise, he will lose your support. 
With this so-called Budget speech, they are 
going to solve the gravest economic crisis 
that this country is facing since independ-
ence! 

Sir, we are today selling ourselves to 
IMF. They cannot frame the Budget because 
IMF loan is in the pipeline. They have to wait 
for their blessings, they have to wait for their 
dtreaions and they have to wait for their 
conditionalities to frame the Budget. Now 
this thing has become clear from the press 
statement of Mr. RajivGandhi. Has anything 
been done in the last three and a half months 
to contain the price rise? Double digit infla-
tion in this country is rampant now. Sir, public 
distribution system has been refined to. But 
what has been done in the last three and a 
half months for the purpose of strengthening 
the public distribution system? 

Sir, today the seriousness of the situ-
ation has to be realised. This Government-
this apology of a Government-how are they 
going to tackle this situation? They invited 
the militants. who have laid down conditions 
that they want to discuss s91f~etQrmina
tion. You have given legitimacy to a person 
who has openly said that he will support the 
U.S. in the Gulf war and invited the U. S. 
Government to send its planes to Punjab for 
the purpose of refuelling. He said that he will 
send troops to Saudi Arabia to support the U. 
S. Government's aggression on Iraq. And he 
is being invited for the purpose of talks. This 
is giving an encouragement to extremists 
and militants. Wrong signals are being sent. 
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The administration is totally paralysed there. 
And the Prime Minister is giving such en-
couragement and inviting them with open 
arms on the basis of their conditions. They 
are saying that their only demand is inde-
pendence, freedom and Khalistan.lsthis1ha 
policy by which the Punjab problem can be 
solved? 

What is happening in Kashmir? I do not 
wish to say anything which may in any way 
be construed to have any effect on our 
distinguished Members daughter. We are 
very very sorry for that. That shows the 
seriousness of the situation. We hope that 
she will be able to come back unhurt. We all 
certainly wish that and we want that she 
should coma back as early as possible. We 
share the anguish of our distinguished friend, 
Prof. Saifuddin Soz. 

What is happening in Assam? Mr. 
Sontosh Mohan Dey is still shouting. Al-
though he has obtained the President's rule 
there he has not been able to solve the 
problem. There are more deaths, more kill-
ings. What has happened there? Today Army 
has been put in difficulty because even the 
Army's action has not been able to solve the 
problem there. 

Can the serious problem in the country 
be solved by the sort of government that we 
have in this country? Those people, that 
political party, whom the people consciously 
rejected that they were not fit to govern this 
country, are running this Government from 
behind. In 40 years the Cvngress Party has 
brought only ruination, privation and misery 
to the common man of this.country. There is 
wider and wider chasm between different 
sections of the people. There is more and 
more disparity among the people. greater 
and greater burden on the common people 
and the weaker sections of society in this 
country. This has been the result of the 
Congress tute. There have been communal 
flare-ups. There are demands for 

secession.There are riots after riots in Con-
gress-ruled States. There was no riot in the 
left ruled and Janata Dal Governments. In 
the Congress and JO(S) ruled States there 
have been rampant riots. There have been 
attacks on the Harijans and minorities. 

Other important issues will be dealt with 
by other Members of our Party. I have two 
more things to say. What about the workers' 
right? There was a commitment by the V. P. 
Singh Government and they were proceed-
ing on that line. Discussions had been taking 
place on the workers' right, right to work as 
a fundamental right. There is not even a 
reference to it in the President's Address. 
Workers' participation in management for 
which a Bill has been introduced in the 
House, there is not a word about it in the 
President's Address. 

I am sorry,l cannot support this Address 
because, as I said, this is product of a set up 
which has no credibility, no legitimacy, no 
support, no mandate. And the only mandate 
of this Government as given by Mr. Rajiv 
Gandhi is to violate the people's mandate. 
Therefore, it is our bounden duty that we 
must oppose this Government, we must 
oppose Congress machinations to bolster 
up this Government If these people have 
any political courage, any democratic prin-
ciples to cherish, they must immediately go 
for mid-term polls, dissolve this House and 
face the people of this country and see what 
is their reaction. 

SHRI K.R. NARAYANAN (Ottapalam): 
Sir. the President's Address has referred to 
the international situation and I would like to 
say a few words about that. 

The President has said that the interna-
tional situation in which the Cold war has 
waned, poses new challenges and offers 
Dpportunities for our foreign policy. I think it 
is true that the situation as it has emerged is 
offering new challenges as well as opportu-
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nitias to our foreign policy. But I do not see 
much in this Address or in the activities oftha 
Government in the way of responding to the 
new challenges adequately or in the way of 
taking advantage of the new opportunities 
presented. 

It has been said not so much in the 
House but very of ten in the country as a 
whole that the new international situation is 
facing India with a dilemma. with a problem, 
in that our established foreign policy of non-
alignment and peaceful co-existence is no 
longer relevant to the world. I think it is this 
basic confusion probably in the thinking of 
most people in India which has rendered our 
efforts fruitless in the current situation. If 
alignment has ended or is ending. it is ar-
gued that then there is no place for non-
alignment. I should like to ask if there is no 
alignment, what is left. In commonsense and 
even in plain grammer, only non-alignment 
is left. The world has moved in the directIon 
in which we and the non-alignment nations 
wanted to move. Pandit Jawaharlal Nehru 
wanted the end of the blocs, the end of the 
cold war. He wanted the two great super 
powers to develop understanding, establish 
contads and come closer together. He 
wanted a world of closer cooperation and 
when that world is actually before us or is 
drawing before us, many people in India feel 
as if they have nothing to hold on in the 
international situation. 

16.18 hr. 

[SHRI JASWANT SINGH In the Chai~ 

I find it very strange that of all people we 
should find the new world a strange world 
because it is precisely for this kind of world 
that we have been working for ever since our 
independence. 

I would agree that it is one thing to 

conceive, to work for a new order in the world 
and another thing when you are about to get 
it, to find ways of operating within this world. 
It may be necessary for us to adopt new 
methods, new emphasis in order to be effec-
tive in a world without alignment. But that is 
not the same as to say that the basic policy 
of non-alignment has been rendered irrele-
vant. I think if only we understand this, it 
would be possible for us to retrieve our 
position and to enable us to play some sort 
of a role in the world as a whole. 

At another place in the President's 
Address, he said he is concemed about 
hostilities having taken place in the Guff, in 
spite of all the efforts that have been made. 
I should submit that all efforts have not been 
made. We have not made all efforts neces-
sary and possible to avert this war in the 
Guff. The United Nations has not made all 
efforts that were within its power. The Non- , 
Alignment Movement has not made all ef-
forts that were possible for it to organise in 
the world, nor have the Arabs made suffi-
cient efforts. We should ask why is it that the 
world found itself in a paralysed situation in 
the face of this grave threat which has faced 
the world. 

I think, Sir, there are one or two reasons 
for it. One is that what happened in the GuH 
was a quarrel between one Arab nation and 
another, between one Islamic nation and 
another and what happened was aggres-
sion. Unless this fact was fully grasped and 
we, the non-aligned world, and the United 
Nations tried to reverse this position, to 
persuade Iraq to withdraw, it would berome 
impossible for us to make any impact at all on 
the situation. We know that everybody has 
been trying, but we met a very intransigent 
President Saddam Hussain, but I feel that if 
India and the Non-aligned Movement had 
asserted itse" combined with the United 
Nations and tried to persuade or pressur •• 
Iraq sufficiently t maybe the position would 
have been slightly different. As it is , all of us, 
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all the world. made proforma statements 
without really trying hard to bring pressure or 
persuasion upon Iraq. 

Sir, it is for this reason that we have 
found ourselves very ineffective in the situ-
ation. But as the war developed, the charac-
ter of the war itself changed. From a war in 
order to liberate Kuwait, it became a war for 
overpowering Iraq, for destroying Iraq, for 
toppling Saddam Hussain and a war for 
dominating the Gulf. As a non-aligned coun-
try. as an anti-colonial country, India had a 
responsibility to take a new kind of stand 
without abandoning our basic position that 
growing aggression in Kuwait should be 
ended and Iraq should withdraw from Ku-
wait. Now we find that even after Kuwait has 
been vacated, even after Kuwait has virtu-
ally surrendered, the coalition Forces are 
remaining in Iraq, we do not have even a 
formal cease-fire, we do not have even a firm 
promise that the coalition troops will with-
draw from Iraq, we do not have even from the 
United Nations a declaration of cease-fira. 
This is the situation which is really frighten-
ing not only for the region, but for us and for 
the world because a new aspect is revealing 
itself, the aspect of dominating through a 
great power combination, a region a next 
door to us and vital for our own security and 
safety. I have read recently, and I am sure 
many Members might have read this that the 
Commander of the American Forces in 
Europe and also the Supreme Commander 
had given an interview recently, in which he 
talked about a role of NATO in the future. His 
name is General John R. Galon. When asked, 
'Will NATO confront military crisis outsido 
Central Europe?', he answered: 

"NATO leaders have said that the 
question of out..af-area operation will 
have to be looked at, later on." 

He further continued: 

"We have to come up with a strategy 

that does not just prepare for defence, 
but emphasizes far more the idea of 
crisis management. This means in a 
crisis you don't sit on your hands, but 
you do military things that will bring 
greater stabifization to the area of cri-
sis." 

The meaning of this is that the NATO is 
saying that the future role of NATO should be 
to fight crises outside its assigned area in 
other parts of the world. It is this approach 
which poses a majordangertothe world and 
to us. This is happening precisely at a time 
when the Warsaw Pact has decided to wind 
up its military alliance and has said that even 
its political alliance would be wound up within 
a year. At this time, a great military pact 
headed by the United States sayingthatthey 
would like to use NATO in order to interfere, 
influence and managecrises in other parts of 
the world. I think, unless a country like India 
understands this evolving situation in the 
world, we would make many mistakes in our 
foreign policy, if I may say, like the mistakes 
we committed in giving an open corridor and 
refuelling facilities to the United States dur-
ing the Gulf War. It is symbolic of our inability 
to understand clearly the issues involved in 
this conflict and the type of world that is 
emerging. Even though the NATO and may 
be some Western powers would like to do all 
these things, would Hke to dominate the Gulf. 
I do not think it is going to take place. They 
are reading the world rather superficially. 

In 1960s, there were a lot of discussions 
in NATO and especially in the United States, 
centering on the theme of "the illusion of 
American omnipotence." Even at that time, 

\ there were sensible people who were warn-
ing the United States not to believethat it can 
control the world. If it was so in 19605, I think 
in 19905, it is going to be even more difficult 
for the United States or NATO to control the 
world. But, we in India and many in this part 
of the world seem to have been mesmerized, 
seem to have been paralysed to some ex-
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tent, by the vision of Pax Americana which is 
being conjured up In our Press day in and 
day out. I strongly believe that it is just not 
possible for the United States or Europe to 
control the Gulf. Very soon, they will face the 
reality of situation there. There will be 
changes, political changes even in the coun-
tries in the GuH which are supporting them 
and there will be changes of attitude in the 
rest of the world. Unfortunately, in this crisis, 
because Iraq was fighting, what one may 
plainly call, an unjustwarconqueringaneigh-
bour, another Arab country, another Islamic 
COUl"try, that did not produce the kind of 
support it would have got from the world, 
even from the people in the United States if 
the war was launched for a cause which was 
justified. Therefore, if there is another at-
tempt to dominate the region, the people in 
the Arab world, in our own country and I think 
even in the Unit~d States will react very 
differently because whritthey aretrying to do 
IS something palent:y and manifestly unjust 
tv create fl kind of nAO-<":olonialistic set up to 
be imposed in th;s rf::1gion It is here that we 
OF\"e to see dearly and act boldly. 

SHRI A. K. ROY(Dhanbad) : What is the 
Congress Party's assessment of the Ameri-
can role in the Gulf policy-whether America 
is acting as liberator or neo coloniser? Will 
you clarity? 

SHR( K. R. NARAYANAN: I have been 
analYSing the situation. There is a liberation 
aspect which is to liberate Kuwait. I said, 
secondly, as the war progressed, it became 
a different war, a war to subdue Iraq and it 
became a war to take over of oil resources 
and also to impose some kind of domination 
over the region. There is no doubt, what our 
attitude-not only our Party's but the whole 
country's att~ude would be to the question of 
recent development like this. 

SHRI A. K. ROY: Do you accept the 

American policamanship in the world? 

SHRI K. R. NARAYANAN: I do not. I 
feel that the Americans will just not be able to 
do it. There can be nobody who will be a po-
liceman of the world from now on in the 
wond. The power diffusion which has taken 
place in the world was to some extent cov-
ered up by this unfortunate tragic event in the 
Guff. But for this adventurous war initiated by 
President Saddam Hussein, the normal 
forces, detente would have operated. The 
normal pull tor the diffusion of power would 
have operated. The world as it is emerging is 
going to be a world in which the United 
States, Soviet Union Germany, Japan, China 
and I should say, if we manage our affairs 
properly, India be considerable power fac-
tors in the world. It wit! not be a world domi-
nated by one power, certainly not by the 
United States of America. 

If you understand that, if we organise 
ourselves, it would be possible for us to deal 
with the world that is emerging before us. I 
cannot but use this word that all our efforts in 
the Gulf situation facing us, were really rou-
tine movement. The Ministers, Deputy Min-
isters, the Secretaries went aroundthe world, 
met many people but they had no plan or no 
scheme behind them. In face, we CQu'd have 
used our Foreign Service more effectively. 

DR. BIPLAB OASGUPT A (Ca\cutta 
South) :Whydid Mr. AajivGandhiwanttogo 
to Moscow and notto United States? Moscow 
already had initiated the peace proposal. 
Why did not they go to United States to stop 
war? 

SHRI K. R. NARAYANAN: Before say-
ing about visit to Mosoow, I would make one 
point. I think, one of the biggest events which 
has happened in modern history is that the 
Soviet Union, a great power is operating as 
a peace force. It is a very remarkable event 
and I think. if we had got together 
with Moscow. got together may-be with Iran 
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or some other selected Non-aligned coun-
tries and worked very strongly and concert-
edly to prevent this war earlier, may .. be we 
would have been able to make a dent in the 
situation. Regarding Mr. Rajiv Gandhi's visit 
to Moscow was in this line. He saw a peace 
force emerging in Moscow. In fact, it has 
played some part. 

DR. BIPLAB DASGUPTA: Was the 
timing right? 

MR. CHAIRMAN: I do not permit it to 
become a precedent. Please do not try to 
answer those interruptions. You please 
proceed. 

SHRI K. R. NARAYANAN: I would have 
been glad if CPM has sent somebody to 
Moscow. I want to make one point in this 
connection. 

Indian National Congress has a tradi-
tion of expressing its sympathy with struggles 
everywhere. Jawaharlal Nehru himself went 
to Spain during the Republicans war; we 
were not even independent then. Jawaharlal 
Nehru sent a medical mission to China when 
the aggression took place during Japan war. 
It is in this tradition, I would like to believe that 
the visit took place to express our concern, 
our sympathy to peace forces in this world. 

I think it had probably made an impres-
sion. Somebod)t from India did take a very 
active role in this tragic war which was not 
being affected by anybody's efforts. May I 
add that the Indian National Congress has a 
tradition in this. During the Spanish Civil war, 
Jawahar lal Nehru himself visited the front in 
Spain and during the Sino-Japanese War, 
he sent a Medical Mission to China 

I would like to say two things about the 
United Nations. Our representative in the 
United Nations. Our representative in the 
United Nations has been making efforts 
though it is a very difficult situation. I think 

this effort has to be more powerful in order to 
sea that not only the Security Council but th,e 
United Nations as a whole is placed in a 
central position in the picture to effect devel .. 
opments in this area. Peace cannot be left to 
the so-called multi-national forces only. The 
establishment of peace and a new order in 
the Gulf has to be the rofe of the United 
Nations and the role of the countries in the 
region and of the non-alignment movement. 
We have to assert ourselves powerfully in 
the situation so that, just as we could not 
make an impact before the war, we will not 
be able to make an impact after the war. We 
have to see that the new peace order which 
is emerging there is something wewould like 
to establish and in which we have a leading 
role because, neither the United States, nor 
the European powers would be able to es-
tablish an order in the Gulf. It is in our interest 
that such an order is established with the 
efforts of all concerned. 

I would like to say one or two things 
connected with the Gulf War. The president 
has mentioned in his Address about some of 
the defence developments, speCially the 
missile development that we hav~ succeeded 
in making in our country. I am saying this 
because one of the military persons of the 
GutfWar, in my opinion, isthenewtechnolo-
gies that has come into play. One of the 
relevant technologies is the missile technol-
ogy and the anti-missile technology. If we do 
not take this lesson to heart and try to de-
velop what we have been doing already, our 
Trisul, Akash and Agni and all that, and go 
beyond very seriously I we might find our-
selves in a very critical position in future. This 
is a lesson we have to learn from the Gulf 
War. 

Another point I should like to mention 
about the President's Address is thatthere is 
very little said in it about some of the impor-
tant issues of today like what is going on in 
the GA 7T what Is being done in the trade-
related investment matters, trade-related 
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intellectual property rights and upon envi-
ronment the green house effect, global 
warning etc. They have already become 
major international issues affecting the des-
tiny of particular nations. There is nothing in 
this Address to show that we have devoted 
attention to these problems. They are very 
much connected with the power politics of 
today. We know that in the Uruguay Round 
or in the so-called trade related investment 
measures and intellectual property rights as 
well as on the question of global warming 
measures. Conference have taken place, 
and the developed countries have taken 
positions some of which would be contrary to 
the interests of developing countries like 
India. 1 think those who say that non-align-
ment has no role today should realise this. It 
has a role but issues have changed. 

New issues have come up. The North-
South relationship, South-South Coopera-
tion, Global Warning. Environmenta' order, 
Intellectual Property Rights, Trade in serv-
ices, thesears all neVw Instruments which are 
being used by the develop~d powers, ! should 
call the neo-imperialist powers, in order to 
dominate over the Third World, over the 
developing countries. it is for us to be alert. 
H the Non-Aligned nations themselves do 
not understand, do not try to organise them-
selves against the immense pressures that 
have been put on the Third World countries 
in all these fields, naturally it will not be able 
to make any impad; it will not be able to 
make Non-Alignment relevant in the world of 
new issues. Some of the old issues are still 
there. Old-War is not yet over. h was very 
clear from the statement by the NATO Chief. 
It ;s not entirely over. You can have a rever-
sion to it. But if you want to prevent that, then 
we have to get together with peace forces of 
the world, with the Soviet Union, which has, 
.. Isaid earlier, become a great peace force 
with China and with Non-Aligned Uovement 
and try hard to concentrate their attention on 

these issues so that the interest of the devel-
oping countries, non-aligned countries are 
safeguarded and we can prevent the night-
marish vision of Pax Amsricana or any other 
such thing which is being advocated today. 

MR. CHAIRMAN :1 would like to com-
plete the first round of speakers before we go 
round with the major parties. First, I invite 
hon. Shri BhogendraJha to make his speech. 

. 
SHRI BHOGENDRA JHA: Mr. Chair-

man, Sir. we boycotted President's Address. 
It was the most peaceful and effective method 
for us and we did the same in view of the 
incidents that took place in the country. dis-
missal of the Government in Tamil Nadu 
with-out-the recommendations of the Gov-
ernor. dissolution of the State Assembly and 
similar other steps taken by the Govern-
ment. There have been uproars during PresI-
dent's Address several times, but we, the left 
parties and the National Front unitedly boy-
coned the Address peacefully. It was a 
boycott against the Government policy wh ich 
the Government got it read by the PreSident. 
The President underlined the need of na-
tional unity, but-neither the hurdles in the 
way of national unity nor their solutions have 
been mentioned. Today. a major part of the 
country is under President's Rule, last year 
the Government of our friendly party, the 
Janta Oal sent Mr. Jagmohan to Kashmir 
and iorced Mr. Farooq Abdullah to resign 
and get the State Assembly dissolved in a 
very unwarranted manner. Adopting the 
same formula the present Government dis-
solved the State Assemblies of Assam and 
Tamil Nadu. Now-a-days reports are ap-
pearing In newspapers that Shri Rajlv Gandhi 
has made a demand to dismiss the Govern-
ment of Bihar. Through you, I would like to 
warn the Government that peopl. may tole,-
ate one or two mistakes, but that does not-
mean that Govemment have the fundamen-
tal right of It should not-be so that in the name 
of President's Rula democratic values should 
be eroded. H the Bihar Legislativa Assembly 
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is dissolved.' wam that W8 will not sit silently. 

There will be protest no only in the 
House, but also outside against this more. I 
do not say that the Government of Bihar is 
not Committing any mistakes. It commits 
mistakes, but for that dismissal is not the 
remedy. In a democratic system people get 
the opportunity to learn lessons and people 
who have a right to protest should protest. 
After a mention of national unity, the Presi-
dent's Address is silent above the Sarkaria 
Commission the report of which has since 
been received. Is it not the duty of the Gov-
ernment to check the division forces which 
are raising their heads in the country and let 
people know as to what the Sarkaria Com-
mission has reported to check these forces. 
let the Government state whether the States 
should be given any special powers so that 
the subject could be debated upon in the 
country. The fate of this commission is not 
yet known. No reference has been made in 
this regard. I would like that. While replying 
to the dIscussion, atleast, the Government 
should clarify stand on the Commission's 
report and present the same before the 
country so that. The divisive forces present 
in the country could be checked and espe-
cially the honest people in Punjab, Assam 
and Kashmir who have been misled cancel 
get some support. There is a scope for giving 
more right's in the Indian Federal republic for 
us. It will also strengthen our national unity. 
In order to strengthen the national unity it is 
very necessary that all killings. wherever 
they take place should be checked. Our hon. 
friend, Prof. Saifuddin Soz is not present 
here. His daughter has been kidnapped. It is 
very unfortunate. I have nn daughter and as 
such I may not understand the pains of a 
father but it is " matter of deep sorrow 
peraonallyforthe hone Members of the House. 
Since all of us are sitting together have and 
he is not present at the moment, every effort 
should be made to free is daughter. In this 
COMedian I must give an advice. last year 
is mistake should not be repeated this year. 

Last year's incident made the then Minister 
of Home only a beloved father of a darling 
daughter and he was no more a Home 
Minister. I do not say that ~ was his personal 
mistake. It was such a mistake which proved 
to be a hindrance in solving the Kashmir 
problem. That mistake should not be re· 
peated now. 

It is necessary to march towards social 
and economic justice so as to strengthen the 
national unity. The President's Address is 
totally silent over all the issues relating to 
national unity. If steps are not taken towards 
social and economic justice forthe upliftment 
of the oppressed people, we cannot 
strengthen the national unity despite our 
sincerely wishing forthe same. The question 
of communals also comes in this context. 
The question of communalism has been 
ruining us more for last few years. 

Mr. Chairman, Sir, this House was con-
stituted under such a situation that. No party 
was in a position to form a Government on 
the basis of majority. The Left Parties ex-
tended their support to the Government. The 
question of demolishing the mosque and 
"Ram Shila" was an issue of the last elec-
tions ·"Shila' means stone but bricks were 
transported in the name of stone. The last 
elections were fought. On the very plank that 
the mosque would be demolished and a 
temple would be built in this place with the 
help of bricks. But we the communists and 
the Left parties decided not to support the 
B.J. P. in this move. It was not for the reason 
that there are bad people in it. We opposed 
because we knew that ,it would prove disas-
trous. Our friends of the Janata Oal. the 
National Front jumped into the election fray. 
We could have got more seats. At that time 
we realised that if we sail on two boat's we 
would not be able to cross the river. It is a 
matter of happiness that the National Front 
chose one. In future also, I am sure. our 
friends from the National Front will learn 
lesson from the such situation. If we join 
hands with communal forces and want to run 
the country in a secular way, it will not be 
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possible. There has been no such reference 
in the President's Address about the com-
munal situation presently prevailing in the 
country. There is also no reference in the 
Address that the country should not be run 
on communal basis. The communal forces 
are fully authorised to follow the tenants of 
their religion, but they have no right to drag 
the same into policies. It does not matter 
whether it is a small communal party or a 
large communal party, it is certain that one 
affects the other and all of them influence the 
public and cause damage to the society. 
• Jhat I feal is that there hava baen a number 
of riots in Uttar Pradesh as a sequel to 
the above violence. Though there have been 
no communal riots in Bihar. yet killings have 
taken place in the State. Recently 15 people 
were massacred in Tiskhara. The big land-
lords do not allow the poor people to rise. 
People who are rising in the name of uplifting 
the poor or answerl!lg violence with vio-
lence. Everywhere there is violence and 
revenge. You can call it our weakness. This 
are a falls in Central Bihar in which this 
massacre took place. I am glad to note that 
the hon Minister of State for Home visited the 
site of incident. Shri Rajiv Gandhi also visited 
the site. But he did not visit the place in the 
adjacent Pratapgarh district in which 13 
innocent Harijans were massacred. None of 
the Union Ministers has gone there. My hone 
friend, Mr. Mishra is also a Minister in the 
Government of Uttar Pradesh, he alSo did 
not find time to go there. (/nte"uptions) As a 
result of this people who want to make a 
political Capital out of these massacres, do 
not take any opposite stand in this regard. I 
would, therefore, like to exhort upon the 
ruling party as well as supporting parties that 
by doing so they are presenting a wrong 
picture before the nation. They say that 
violence Is not bad. They think in terms of 
how to misuse violence. Very recently I re-
turned from Bokaro. Bokaro is the largest 
steel plant in the Central Sector. Thera, a 
trade Union leaders who was also a 
worker.Shri RameshwarGiri was murdered. 

He was shot at. Two of the assailants have 
been arrested. The Private contractors work-
ing there have given shelter to killer gangs. 
I apprehend danger from it. I met the General 
Manager of the plant and apprised him that 
if this tendency is allowed to grow. a situation 
like the one that developed in some villages 
of of North Bihar could emerge. In those 
villages people get the tenders appeared at 
gun point. H such a state of affairs is allowed 
to develop in Bokaro it will be very bad. 
Because such type of people have been 
allowed to come up whose only strength is 
the pistol and it is only they who committed 
this murder. The Central Government should 
take stringent aaion if it comes to know that 
these incidents take place at the instance of 
some employees by money power. I fear, if 
violence is answered by violence in Bokaro, 
it will go out of our control. But such a 
situation has not yet arisen. H an immediate 
action is taken in this direction, it can be 
checked. There is a danger because of the 
situation which was created as an aftermath 
of the hon. Prime Minister's recent visit to 
Dhanbad.(/nts"uptions) I would not like to 
name the persons who are not present here. 
A person belonging to the place where the 
hone Prime Minister had gone, had en-
croached upon a Government Land. The 
Government officers had dispossessed him 
of that land. But the hon. Prime Minister, 
during his visit to that place, dined inl the 
house of the above person and became his 
guest. Thereafter, the Government officials 
became dejecteci TAe land on which the 
Cinema House is located and where the 
Coal mine exists was returned to him. The 
murder took place in that area. The hone 
Prime Minister should go personally. Let us 
leave the case of the Prime Minister, if the 
Members of Parliament like me make friend· 
ship with the Criminals, it will have its effect 
on the area, police station and the Govern-
ment officers whether you agree or not. 
Therefore , he wilt have to think over it as 
Prime Minister. It hardly matters whether we 
as Minister or M.Ps think about it. The ten-
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danc.y of violence has spread to cover these 
areas of Bihar which ware free from this 
malaise so far. 

Mr. Chairman, Sir, mention has been 
made of Gulf War in the Presidents Address. 
I should said earlier also that allowing refuel-
ling facilities to Amereican Planes was the 
biggest sin that this Government committed 
because this step was against our policy, it 
was against morality and to top it all it was 
against of our present and future interests. 
It is indeed heartening to know that the 
Government had to retrace its steps in the 
wake of stiff opposition to this move. But the 
American Planes still continue to use our air 
space. The present Government says that 
this facility was extended during the Govern-
ment of V.P.Singh (/ntsrruptions) He com-
mitted this glove mistake. 

SHRI KAlP NA TH RAI: He has ac-
cepted it.( Intsnvptions) 

SHAI BHOGENDRA JHA: That is what 
I am saying. I know that it was done during 
the rule of that Government, but this type of 
hanky panky deals would not be allowed. 
They did it on 29th September. The hone 
Minister of External Affairs is present in the 
House. I would like to tell him that we were 
never taken into confidence over this issue, 
so much so that the matter was not placed 
ever before the Advisory Committee. Why 
does not this Government withdraw this 
facility even now? The War has not yet come 
to an end because no formal declaration to 
this effect has so far been made. Therefore, 
why should any U.S. Plane be permitted to 
use our air space as long as peace is not 
r.~ored? Have we mortgaged our airspace? 
Mr. Chairman. Sir,1 would like the Govern-
ment to say it categorically that no U.S. 
Plane would be permitted to overfly our air 
space. I do not want to go into the past 
happening, yet I would say that economic 
blockade of Iraq still continues. According to 
the B.B.C, lakhs of people have diad there 

and many more have been rendered home-
less. Even civilians have been killed. Those 
who were not involved in war or the army 
parsonal who had laid down their arms have 
also been killed. In such a situation, not even 
medical supplies can be sent there. The hone 
Member belonging to the Congress Party 
who spoke prior to me lightly said that when 
we were underthe British subjugation, Pandit 
Nehru had gone to Spain to salute the free-
dom fighters of that oountry who were fight-
ing for the republic. A contingent from India 
was also sent for the purpose. Similarly. Dr. 
Katnis went to China and laid down his life 
there. The same type of situation prevails in 
Iraq today. That is why I say that we must do 
something not for war but for providing relief. 
A ship from India with foodgrains and medi-
cal supplies should be sent to Iraq and 
Kuwait. None would stop our supplies to 
Kuwait, but it is just possible that such sup-
plies are intercepted in Iraq. We should 
extend our help notforwar but an humanitar-
ian grounds. I would like the Government to 
take initiative in this direction. H that is not 
possible, let the Government permit the 
voluntary organisations to go there, and I 
feel, many of the M.Ps would be ready to 
offer their services for providing such relief. 
Mr. Chairman, Sir. I hereby offer my services 
for this work and I am prepared to go there 
not in connection with the war but to provide 
relief to those who are starving to death or 
are otherwise dying due to non-availability of 
medicines. Economic blockade of Iraq still 
continues and medical supplies from outside 
are not being allowed into Iraq despite the 
fact that the war has come to an end. 

SHRI KALP NA TH RAI: The people are 
not getting even drinking water. 

SHRI BHOGENDAA JHA: As I said jU$t 
now, either the Government should tue 
initiative in this regard or it should permit the 
voluntary organisations to come forward and 
extend their assistance in this task. We shall 
count arrest there or will face the situation on 
it comes. For this purpose I again offer 
mysaR for this work as I am prepared to go 



971 Motion of Thanks on MARCH 4, 1991 Pt8Sic1t1nt'8 Adthss 972 

(Sh. Bhog8ndra Jha] 

there in the capacity of a Member of Parlia-
ment. I am sure many of my colleagues 
would join me in this endeavour. In confor-
mity to our dignity, we ~.lOuld take steps to 
send a team of the Menlbersof Parliament to 
go there as messengers of peace and pr0-
vide felief on humanitarian grounds and not 
to take sides in the war. That is why I have 
mentioned both Kuwait and Iraq. There is no 
point in maintaining silence ove, this issue. 

16.57 hrs. 

[MR. DEPUTY SPEAKER in the Chai" 

Mr. Deputy Speaker. Sir, Industrial Policy 
also finds mention in the President's Ad-
dress Last yoar. whon tho Industrial Policy 
was announced by the then Government, 
the entire left Front had condemned it say-
ing that the industrial policy announced by 
the V.P. Singh Government was against the 
interest of the country. I am glad to say that 
Shri Chandra Shekhar who was also one of 
the leading members of the ruling party of 
that time had also offered that policy. Presi-
dents Address mentions of no set direction 
the new Industrial policy will take. Similarly, 
there is no clear indication in the Address as 
to what specific areas the multinational 
companies will be allocated. What I mean to 
say is that it has not been clearly spell out 
whether or not the multinationals wiD be 
allowed entry into the areas where indig8-
nouscapacity exists. There is no hint whether 
policy of self reliance will be passed or not or 
whether policy of reviving the sick units will 
be followed or not. When Sri Rajiv Gandhi 
was the Prime Minister. he had said that 
public sector was not a hospital where all 
sick units could be admitted. If public sector 
is not a hospital, then it is also mt proper to 
let all the smaH units die of sickness. There-
fore, our new industrial policy should be 
clear cut as to which of the units are to be 

revived. But there is no dear indication to 
this affect in the Address. The most danger-
ous hint that has been thrown is that power 
sedOr would be handed over to the private 
sector whereas our basic policy since 1956 
has been to keep it in public sector. I at-
tempts are made 1.0 digress from that policy 
, and that too by a Government which has 
come to power following the split in the party 
and in surviving on the support of another 
party. I do not think. they have ant mandate 
to do so. I want that during the reply to the 
discussion on Motion of Thanks on Presi-
denfs Address. the Government should 
categorically announce in the House that the 
policy being pursued hitherto would con-
tinue to be foHowed and the power sector 
would not be handed over to private sector. 
I Uf so because electrici1y is a vital ingredi-
ent of our industries. The Government has 
no authority to digress from thai policy and if 
it does so. we have to oppose it. 

17.00 hrs. 

Mr. Deputy Speaker. Sir, rise in prices 
has become a severe problem, but therA is 
no mention of it in the President's Address. 
Prices are rising incessantly , especially so 
in the past independence period. The Con-
gress Government never took any effective 
steps 10 check it Last year no measure was 
taken at all to the price rise. The Govemment 
did not find time to do so. On the contrary. the 
Government aIIowedtullbrtyto raisepricas. 
The same policy continues to be adopted 
even today. At least two-thrae steps could 
have been taken but this Government failed 
to do so. We oould have imposed a ban on 
Public Finance Institutions advancing loans 
to the whole-sale traders let them sum their 
trade by using black money, letthem mnvert 
black money into white money, it does not 
matter much. W. do not favour natioflalisa. 
tion of wholesale trade either, because that 
would be a big burden on the Government. 
But it would not be proper 10 say that loan for 
this purpose should not be 1IDppad. You 
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have delayed presentation of Budget. but 
indication to the effect that load for whole-
sale trade from the Public Finance Institu-
tions would no longer be available can be 
made in the President's Address because it 
needs no budgetary sanction. In my view, 
the wholesale trade should be free from all 
restrictions and the traders should be told to 
carry on wholesale trade with their own fi-
nance in the private sector. Government 
finance should be made available to the 
public Trading Corporations so that the 
farmers could get remunerative prices for 
their produce and the consumers could get 
commodities at reasonable rates. Public 
Distribution system should be strengthened 
and price rise should be contained. Other~ 
wise, crores of people are being fleeced by 
a handful of traders. When there,s no short-
fall in product!on. 1 do rot see any r~ason 
why prices should rise. Last year. we pro-
duced 7.5 lJ.kh tannes of foodJrc.uns wh:ch 
was a record in itself. This ypa .. too, I hope we 
are going to surpass the pre"iou~ racold 111 

foodgrains production, nature permitting 
Why then thiS price rise? Sugz.r production 
during the last season was 5 lak~ tonnes 
which too was a record. Why then the price 
of sugar went up? Cement production 
reached such a level that the manufactures 
had to come out with a statement that there 
is a glint in the cement market. Why then the 
rise in price of Cement? This price rise is not 
attributed to shortfall in production. This price 
rise is being allowed by giving free hand to 
the black-marketeers and by giving them 
financial assistance from the Government 
sources. This is against the public interest as 
well as against the interests of the country . 
But the Government is sitent over this vital 
issue. 

Shortage of diesel and kerosene in 
several areas has created tumultuous situ-
ation In the country side. Irrigation water is 
avaJlable,but due to non-availability of die-
•• ,. the farmers are not able to operata their 
pumps. The Govemment claims that they 

have not let the supply fall. yet the black 
marketing is going on as some officers ac-
cept bribe. One can see long queues for 
diesel and the people have to wait for hours. 
It is not too late before the Government 
makes arrangement for adequate supply of 
at least di~sel and kerosene, especially now 
when the war is over. This could help save 
damage to crops. 

Mr. Deputy Speaker, Sir, we extended 
our support to the National Front Govern-
ment on the basis of their election manifesto 
which included issues like fundamental right 
to work and ad ucation and participation of 
workers in the management. The people in 
the present Government were also a party to 
that manifesto. But the President's Address 
says nothing about that. The Govemment 
must think in that direction and come out 
with a clear cut stand whether they stand by 
that manifesto or not. If they do not find 
anything wrong in it. Why did they fail to 
reflect it in the President's Address? I agree 
that rt is a Herculean task, but not an impos-
sible one. Therefore, we have to take steps 
in that direction. 

Mr. Deputy Speaker ,Sir, when I wrote a 
letter to the former Prime Minister Shri VlSh-
wanath Pratap Singh in September • in his 
reply he said that a meeting of National 
Development Council was held on 18th 
October and a sub-committee was formed in 
this meeting which wiff give its report on right 
to work and education. I received this letter. 
It began functioning after one year of the 
announcement of its manifesto: so far noth-
ing has been done and perhaps nothing will 
be done in future also. So I would submit that 
there is no mention of the youths and unem-
ployed people in the address which should 
have been there. They feel disappointed. 

Mr. Deputy Speaker, in the President's 
address, Land Reform is not mentioned. 
Punjab is still under the control of Govwn-
manto Punjab is the only state where the rich 
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are taking the land of the pcbr under ten-
ancy. In other states poor people take the 
land of the rich undertenancy unlike Punjab. 
So thare is land ceiling law is being violated 
openly.The Government has still some con-
trol over Punjab. If the Government wants to 
fight terrorism, it can be done effectively by 
distribution of land and applying laws re-
garding land ceiling, tenancy and land re-
form strictly. The areas of land under the 
control of Central Government in Punjab, 
Assam and other states should also com:; 
under urban and rural ceilings and the areas 
which do not come under the purview of the 
ceiling should be guided by dired;ons in this 
regard. Presidential Address is tct:ally silent 
in this regard. We have not to discuss It. 
there one a laws also in this regard so f wont 
discuss it at length. There is one more appre-
hension. We need electricity and want to get 
rid of floods and draught for which we have 
to bring the rivers under control and use 
them. But there is opposition In the name oi 
environment. At times Tehri project faces 
opposition and Narmada also faces the same 
fate. In Bihar construction work of Koyalkaro 
project has been stopped. We should not 
think that country will be converted into a 
desert, if these projects are established. So, 
I insist that trees should be planted on both 
sides of every road and railway line, and on 
the banks of every canal. No piece of ou r 
land will remain unused and the entire ooun-
try will be green, and we shall have fruits in 
abundance also. River projects should in no 
way be stopped, be it Narmada, Tehri or 
Koyalkaro or any other else. Our Prime 
Minister had been to Nepal. He had a discus~ 
sion broadly. But there are five big river 
projects i.e. Kosi, Kamla, Bagmati, Panch-
eshwar, Karvali by which there won't be any 
shortage of electricity in our country and in 
Nepal also. Nepal is a separate country, but 
meanwhile it is our brother, nature has made 
Nepal our brother. 80 It ;s in the interest of 
both of us. Government may expedite it so 

that we may get rid of floods, drought and 
power shortage and it will be a boon for 
Nepal.. ........ (/nts"uptions) ........... Mr. Dep-
uty Speaker. Sir, I had already insisted upon 
and I want to do so again regarding the 
question of financial crisis. It is also men-
tioned in the Presidential Address. If our 
M;nisters, Members of Parliament. Officers 
and officers of Public Undertaking stop lodg-
ing in five-star hotels, there will be a saving 
of about Rs. 50 crares. I had asked to sign 
the papers, but some people ask whether he 
is related to you, why there will be expenses 
for us when the crisis is paramount. It can 
lead to corruption also. I suspect that people 
ar~ asked to lodge in private sector hotels 
l~stead of public sector hotels. I suspect that 
there is some under-hand transaction also. 
UndtJr such circu1T'stanc9S an announce-
ment should be made to present such cor-
rupt practices happen in future. If Ministers 
and Parliamentarians take lead it can be 
opphed to officials also. The Government 
can get a chance to improve the financial 
situatton of the country. 

There is crisis in education sector in our 
country. Two years back the University Grants 
Commission issued letters to all the univer-
sities to prepare their educationaJ calendar 
and send it to the commission. Teaching 
work must be at least for 180 days per year, 
and four hours per day in each and every 
college and university and holding of exami-
nations and declaration of results should be 
according to schedule. A state like Bihar is 
lagging behind by three years .. There is no 
reply from Bihar University yet. There is no 
mention of it in the Address. I a~ saying for 
the entire country. Position in Bihar is worse 

- thanpther states. Due to not having media of 
instrudions mother tongue the students face 
a loss of one year. In the Literacy drive, there 
is a move to remove illiteracy and we can get 
success in this drive only by having media of 
instrudions mother tongue. We can achieve 
much within one year by having media of 
instructions mother tongue. All the same I 
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would emphasize Hindi as our official Lan .. 
guage. Our country ;s known for its diversity, 
and thare are so many languages older than 
Hindi. We can go ahead by developing all 
languages, but the pace of replacing English 
with Hindi is very slow. The Government 
should develop all the regional languages of 
the country, but Hindi should replace English 
as official language. Unless this problem is 
taken as a duty. the problem cannot be 
solved. 

Time and again there is a demand to 
include some languages 10 the eight sched-
ule, such as Manipuri and moreover, it is a 
separate state but the Government has not 
included it in the eighth schedule. There 
have been demands for including languages 
such as Nepali, Maithili, BholPuri, Santhali, 
Rajasthani, Dogri and Konkani in the eighth 
schedule but nothing has been done in thiS 
regard. For a big country with a population of 
85 crores, inclusion of these languages in 
the VI1I Schedule is not a big thing. Alongwith 
the development of different languages we 
can do something in field of Hindi so that it 
also acquires a variety. Ours is a country of 
variety of languages. communities and cul-
tures. Its beauty is made up of this diversity. 

Lastly. I would say that in the Hindi 
version of the President's Address the fun-
damental principles of democracy, secular-
ism and socialism have rightly been men-
tioned, but the word 'secular I is not correctly 
translated as II Dharmanirpekshta II A person 
like who is irreligious but not infidel, does not 
believe in secularism but the harm it has 
dona to religion, democracy, secularism and 
socialism are given in the Preamble of the 
constitution and the President has been 
prompted to speak against the constitution. 
I think it is a sort of disrespect. Most of the 
scholars of Hindi consider it their fundamen· 
tal write to speak incorrect Hind; therefore 
there cant be a standardization of Language. 
With these words I conclude my speech. 

Assembly of Pondich9Try 
So the country should not become 

aimless as is evident from the Presidential 
address because it does not say anything 
about the policies. He should have a little 
courage and take some steps forthe good of 
the people. The prices should be reduced 
and brought under control. This way he will 
feel pleased to speak and we will also be 
delighted when we will speak, and we shall 
have to support whatever he says, inspite of 
a lack of will to do so. Such incidents have 
occurred in the past also whenever there 
was a minority Government, e.g .• when banks 
were nationalised or privy purse was abol· 
ished. People had to support certain issues 
unwillingly. So, some steps should be taken 
for the welfare of the people. There seems to 
be no sense th~ way the present Govern-
ment is continuing in spite of taking antipub-
lic steps. The present Government should 
not continue in office if no steps are to be 
taken to get rid of these burning problems. 
With these words I conclude my speech. 

17.13 hrs. 

STATEMENT BY MINISTER 

Dessolutlon of the Legislative Assem-
bly of Pondlcherry 

[English) 

THE MINSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): I wish to 
apprise the Hon'ble Members of this august 
House on the political developments that 
took place in the Union territory of Pondich-
erry. in the recent past. 

In December, 1990 there was a split in 
the Janta Oal unit of the Union territory of 
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Pondicherry and three of the four Janta Dal 
Members in the Legislative Assembly with· 
drew their support to the Ministry headed by 
Shri D. Ramachandran of DMK, reducing it 
to minority. The Independent Member also 
withdrew his support from the Government. 
In view of these developments, the Lieuten-
ant Governor of Pondicherry asked the Chief 
Minister to prove his strength. The Chief 
Minister Shri D. Ramachandran agreed to 
havethetestofthe majority on the floor of the 
House on 27th December, 1990. He, how-
ever, submitted the resignation on behalf of 
his Cabinet clleagues and himself on the 
same day before the meeting of the House. 
The lieutenant Governor sent his report to 
the President accordingly recommending 
the suspension of the Assembly in view of 
the prevailing political situation in the Union 
territory. After considering the report of the 
Lieutenant Governor, the President issued 
an Order on 12th January, 1991 in exercise 
of powers conferred under section 51 of the 
Government of Unior" Territories Act, 1963 
suspending certain provisions of the said Act 
and also suspending the legislative Assem-
bly for a period of six months. 

The Lieutenant Government of Pondi-
cherry has further sent a report on the 26th 
February. 1991 on the political situation in 
the Union territory. He has inter alia indi-
cated that none of the parties has staked its 
claim for forming the Government either of 
its own or with the support of other parties. 
The lieutenant Governor has further men· 
tioned that no "Patch-up" among the political 
parties and groups has been plossible be-
cause of the inability to come to some under-
standing about sharing of power. He has, 
therefore, opined that maintaining the status 
quo any longer would only accentuate the 
present conditions of uncertainty. In the 
ciraJmstances, the Lt. Governor has ex-
pressed the view that there seems to be no 

alternative but to dissolve the Assembly and 
hold fresh elections. 

The Governor's report was received on 
26.2.1991 and examined. With the approval 
of the Minister of State and Prime Minister 
(Home Minister) a Note for the Cabinet was 
submitted by the Ministry of Home Affairs on 
28.2.91. Approval of the Cabinet was re-
ceived on Saturday the 2nd March ,1991 
(afternoon). Necessary papers along with 
the Cabinet's decision were submitted to the 
President's Secretariat the same day in the 
evening. 

Meanwhile in a further communication 
dated 2.3.1991 to the President, the Lt. 
Governor has intimated that Shri D. Rama-
chandran has requested that he be invited to 
form Government as he has suppcrt of six-
teen members of the Assembly. After taking 
into consideration all relevant factors the Lt. 
Governor reiterated his recommendations 
made earlier in his report dated 26th Febru-
ary, 1991. 

Considering the recommendations of 
the Lt. Governor and having satisfied that the 
situation continues to be such that the 
administration of the Union Territory of 
Pondicherry cannot be carried on in accor-
dar Ice with the provisions of the Govetnment 
of Union Territories Act, 19~1, the President 
has issued an Order on 4th March, 1991, in 
modification of his earlier Order dated the 
12th January. 1991 dissolving the Legisla-
tive Assembly of the Union Territory of 
Pondicherry. 

I also lay on the Table of the House 
copies of both the Orders of the President 
referred to above. 

[ Translation] 

SHRI BHOGENDRAJHA(Madhubani): 
Sir, this decision is totally unjust. During the 
course of the discussion C'n the Presidential 
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Address today on 4th itsaH and it was de-
cided that the Assembly would be kept under 
suspended animation. Now they are saying 
that the dissolution of the House is inevitable 
while a particular party is claiming that it has 
majority support to from the Govemment. 
This is such an atrocious step that it seems 
that a Government which is itseH based on 
minority support is dissolving State Assem-
blies allover the country and murdering 
democracy ......... ( Inte""'ti>ns). First it hap-
pened in Assam. then it was Tamil Nadu and 
now it is Pondicheny. After all what is the 
meaning of all this? (Interruptions) This 
Government has not taken any step that 
could be contrbuted as a creative work 
towards nation building. Dissolution of State 
Assemblies is the only thing they have done 
upto now. Is this the way to 
work? ........ (Interruptions) 

SHRI. SHOPAT SINGH MAKKASAR 
(Bikaner): Is this democracy or a joke? 

MR. DEPUTY SPEAKER: Shri 
Makkasar. you are expressing your views on 
the Presidential Address. You can do this 
when it is your turn to speak. H the noed 
arises he will reply to your query. 

[Eng~hJ 

Please take your seat. 

( Translation] 

SHAI. BHOOENDRA JHA: Sir, we 
boycott the proceedings now but wm come 
later to speak. It is an atrocious step on the 
part of the G!)vemment. h seems as if this 
Government has nothing to do except dis-
solving State Assemblies (Interruptions) This 
is a dangerous trend ...•.•. ( 1n,9ITUptions) ........ . 

[English] 

DR. BIPLAB DASGUPTA(Calcutta 
South): We want a categorical assurance 

fromJhis Governmentthat they will not topple 
any more governments. This should bot Qe 
allowed to continue · with 
this ........ (/nt9"Uptions) 

( Trans/ation] 

SHRI SHOPAT SINGH MAKKASAR: 
This is Molestation of democracy. 

[English] 

MR.OEPUTY SPEAKER: This is not 
correct. This is not the way to do it. 

( Interruptions) 

SHRI BASUOEB ACHARIA(Bankura): 
It is highly surprising. Democracy is being 
murdered by them. Now you will topple the 
Government in Bihar. 

[ Translation] 

SHRf SUBODH KANT SAHAY: Sir, all 
this has been done so that a Government 
can be formed there. But only when the Lt. 
Governor's report was received, combina-
tions being made. It was ourfull intention that . 
a Government be formed there ........ (lntt1r-
ruptions) .......... . 

[English1 

SHAI NIRMAL KANTI CHATTERJEE 
(Dumdum): There wiJI be no peace till this 
Government is disbanded. That js the only 
ideal answer .......... (Interruptions) Is your 
Government stable? Have you got the 
mttndate? What moral authority do you have 
to topple the State Governments? Tomor-
row if the DMK Govemment comes back to 
power, what will you do? 

( Interruptions) 
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[ Translation] 

SHRI HARI KISHORE SINGH 
(Sheohar): Did the Han. President recom-
mend the dissolution of the Assembly. 

SHRI SUBODH KANT SAHAY: There 
is such a report. (int9rruptions) 

[English1 

DR. BIPLAB DASGUPTA: There must 
be some discussion on this right now. It 
cannot continue like this. 

MR. DEPUTY SPEAKER: You can in-
clude this point also while speaking on the 
motion. 

( Interruptions) 

SHRI NIRMAL KANTI CHATIERJEE: 
This is what is described as rape of democ-
racy. 

SHRI BASUDEB ACHARIA: We will not 
allow this House to run in this way. 

SHAI SATYAGOPAL MISRA(Tamluk): 
What is going on Goa? Let them 
1ell ......... (Interruptions) 

SHRI BASUDEB ACHARIA: Their next 
step is to topple Bihar Government. They 
have only one line programme. They want to 
destabilise everything ....... ( Interruptions) 

MR. DEPUTY SPEAKER: You please 
take your seats. If you want a discussion on 
this point, you can discuss it. 

( Interruptions) 

SHRI NIRMAL KANTI CHATIERJEE: 
We want to defend democracy and there is 
no other way to defend 
democracy. (Interruptions) 

SHRI BASUDEB ACHARIA: They have 
only one programme and that is to topple the 
State Governments. Now, they will topple 
the Government of Bihar also. (Interrup-
tions) 

[ Translation] 

S. ATINDER PAL SINGH(Patiala): Sir, 
if democracy is to survive in this country, a 
provision should be made in the Constitution 
that Central Government can not dissolve 
any State Assembly. Such a provision will 
check the recurrent d!ssolution of State 
Assemblies by the Centre. Sir, such a step is 
necessary because it is the duty of this 
House to ~ct as protector of democracy. 
( Interruptions) 

MR. DEPUTY-SPEAKER: Under which 
rule can we do so? 

( Interruptions) 

[English] 

SHRI P.R. KUMARAMANGALAM: Mr. 
Deputy Speaker, Sir. that is the case where 
the Government resigned after some Mem-
bers withdrew their support. (Interruptions) 
You know how much of untruth you are 
saying. 

SHRI NIRMAL KANTI CHATTERJEE: 
Are you not ashamed that your leader is 
under surveillance?(lnte"uptions) 

SHRI P.R. KUMARAMANGALAM: Why 
are you scared of elections? 

SHRI TARIT BARAN TOPDAR (Bar-
rackpore) : We are not afraid of elections. 

MR. DEPUTY SPEAKER: Mr. 
Kumaramangalam. why are you intrefering? 
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( Intsrruptions) 

SHRI SATYAGOPAL MISHRA: We will 

rackpore): Why was this not indicated when 
the House was in Session? 

not allow the House to continue. (Interruptions) 

SHRI TARIT BARAN TOPDAR: Today, MR. DEPUTY SPEAKER: Please go to 
the House should adjourn and tomorrow, the your seats. 
House should discuss this item. With a 
strength of only 54 members, you are dis- (Interruptions) 
missing the State Governments. 

MR. DEPUTY SPEAKER: Please take 
DR. B IPLAB DASGUPTA : Before top- your seats. 

piing any more Government, the Central 
Government must go. (/nt8rruptions) 

( Interruptions) 

MR. DEPUTY SPEAKER: Please don't 

MR. DEPUTY SPEAKER: Please go to 
your seats. 

do like this ..... please. (Interruptions) 

(Interruptions) MR. DEPUTY SPEAKER: Please go to 
your seats 

SHRr SATYAGOPAL MISRA: Sir, 
please go through this statement. (/nterrup- (Interruptions) 
tions) 

MR. DEPUTY SPEAKER: Please take 
SHAI BASUDEB ACHARIA: He has your seats. 

reiterated the earlier reoommendation. What 
was the earlier recommendation? (Interrup-
tions) 

[ Translation] 

SHRt SUBODH KANT SAHAY: The Lt. 
Governor recommended dissolution on the 
26th of February. On 28th of February the 
report was circulated to the Cabinet and then 
sent to the President Meanwhile rumors 
were floated that the Assembly was being 
dissolved and this prompted a particular 
party to claim that it had majority support to 
from the Government. .. o. (Interruptions) The 
dissolution cannot take place after a Gov-
ernment has been formed. 

( Interruptions) 

[English] 

SHRt TARIT BARAN TOPDAR (Bar-

( Interruptions) 

MR. DEPUTY SPEAKER: Please go 
back to your seats. 

( Interruptions) 

MR. DEPUTY SPEAKER: Please go 
back to your seats. 

( Interruptions) 

MR. DEPUTY SPEAKER: Please take 
your seats. 

( Intsrruptions) 

MR. DEPUTY SPEAKER: Nothing is 
being recorded. 
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( Interruptions)·· 

MR. DEPUTY SPEAKER: During the 
course of your speeches you can criticize; 
not Ilke this. 

(Interruptions)" 

MR. DEPUTY SPEAKER: You can criti-
cize the Government in your speeches. But 
whatever you are speaking from the well of 
the House. that is not being recorded. 

( Interruptions)*· 

SHRI P.R. KUMARAMANGALAM: Sir. 
they are afraid of going to the people. They 
do not want to face the electorate in 
Pondicherry .......... (Interruptions) 

DR. BIPlAB DASGUPTA: Sir. he IS 

talking about elections in Pondicherry. Let 
them face the electorate in the whole coun-
try. They can dissolve the Parliament and 
call for elections ........ ( Interruptions) 

MR. DEPUTY SPEAKER: Please ta&(e 
your seats. 

( Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE: 
We cannot allow even four month's expendi-
ture in the hands of this Government. 'f they 
continue like this, we shall not allow evan the 

·*Not recorded. 

vote-on-account to be passed ...... (lnf.'t 
tions) 

MR. DEPUTY SPEAKER: Mr. Nirmal 
Chatterjee, if you want to make a speech I 
will sit down and you can make a speech. 

SHRI NIAMAL KANTI CHATTERJEE: 
It is the cyn;cal way of their functioning. The 
timing is so cynical that only when they are 
convinced that they cannot form the Govern-
ment, they dtssolved the Assembly. Can we 
trust this Government with four months' 
expenditure? Can we trust this Government 
with Finance Bill and everything? (Interrup-
tions) 

SHRI P.R. KUMARAMANGLAM: One 
hon. Member and the hon. Minister have 
gone on record on contradictory factc;. I 
think, it is necessary that this matter should 
go to the Committee of Privileges to find out 
who is tellingthetruth·whetherit is Mr.Nir nal 
Kanti Chatterjee or Mr. Sahay ........... (Inter-
ruptions) 

MR. DEPUTY SPEAKER: The House 
stands adjourned to meet tomorrow at 11 
AM. 

17.52 hr •. 

The Lok Sabha then adjourned till Eleven 
pfths Clock onTuesday, March 5, 1991/ 

PhaJguI1a 14,1912 (Saka) 
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